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LOK SABHA DEBATES 

LOK SABHA 

'TItutatay, August 24, 2006lBhadra 2, 1928 (Saka) 

The Lole Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair! 

(Interruptions) 

(At this stage. Shri A. Narendra and some other 
lion. Members came and stood on the 

floor near the Table.) 

(Interruptions) 

[English] 

MR. SPEAKER: I will listen to you at 12 noon. Please 
go back to your seats. 

[Translation] 

I will allow you to speak at 12 noon. 

(Interruptions) 

11.01 hrs. 

(At this stage. Shri A. Narendra and some other 
hon. Members went back to their seats.) 

(Interruptions) 

[English] 

MR. SPEAKER : Let me hear one by one. Question 

Hour has to be gone through. 

(Interruptions) 

[Translation] 

SHRI RAMJILAL SUMAN (Firozabad) : Mr. 
Speaker. Sir. today inflation is quite a serious issue 
... (lnterruptions) inflation has been rising every day ... 

(Interruptions) 

11.02 hrs. 

(At this stage. Shri Rajnarayan Budholia and some 

other hon. Members came and stood on the 

noor near the Table.) 

{English] 

MR. SPEAKER : Hon. Members. I do not even 

understand what is the matter. You speak one by one. 

(Interruptions) 

11.03 hrs. 

(At this stage. Shri Rajnarayan Budholia and some 

other hon. Members went back to their seats.) 

[English] 

MR. SPEAKER : You all want to raise your matters. 

Let me try to give an opportunity one by one. How can 

I give the opportunity 10 everybody together? What is this? 

I do not know what is happening. 

(Interruptions) 

[Translation] 

MR. SPEAKER : I do not know. How can I decide? 

[English] 

MR. SPEAKER : I do not know what is going on in 

the House 

(Interruptions) 

MR. SPEAKER : I am not a superman. I am a very 

humble person. How can I listen to everybody at the same 

time? I do not know what are the matters that are being 

raised. What can I do? Tell me . 

(Interruptions) 
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[Translation] 

MR. SPEAKER : Anyone of you may please cOme 
and take this chair. 

(Interruptions) 

MR. SPEAKER : You people do not want the 

House to run. Pleas8 go' back to yout seats . ... (Interrup-
tions) 

(English] 

MR. SPEAKER : Shri Madhusudan Mistry, ',haW no 

idINl as to what you are saying. You go to your seats and 
raise your point. What is this? 

(Interruptions) 

MR. SPEAKER: Please go back to your. seats. 

(Interruptions) 

MR. SPEAKER :lwiI allow you after 1he Question 

Hour. I will listen to you after the Question Hour. Let me 
go through the Question Hour. This is very unfair. I have 

no notice. 

(Interruptions) 

MR. SPEAKER : Chaudhary La! Singh, please go to 

your eeat. 

(Interruptions) 

[Translation] 

MR. SPEAKER :, Please speak one by one 

(Interruptions) 

(English] 

MR. ~PEAKER : Let me regulate the proceedinga. I 
would give you chance one by one. 

(Interruptions) 

[Translation] 

SHRI MADHUSUDAN MISTRY (Sabarkantha) : 

Mr. Speaker, three d8ys backs hairs or a :SIkil" pe;"'" 
were cut forcefuUy in Jaipur city of Rajasthan ... 

(Intenuptions) 

[English] 

MR. SPEAKER : I would give your chance though 

it is a Question Hour. BUt first of all, please be 

seated. 

(Interruptions) 

MR. SPEAKER : I do not know what is happening 

here. 

(Interruptions) 

MR. SPEAKER: You are all seniOr'Merribeis of;1Ie 

House. If all of you are behaving in this manner. wha~ can 
I do? 

(Interruptions) 

[Translation] 

MR. SPEAKER: Mohan Singhji. you please come and 
sit here, and control the House. 

MR. SPEAKER : If you want your issues be recorded 
then. please speak one by one. 

(IntsnuptionsJ 

MR. SPEAKER: Please. cooperate with me. I will give 

chance to all of you to speak. 

(Interruptions) 

SHRJ Pf'ABHUNATH SINGH (M~, Bihar) : Mr. 

Speaker, Sir. I have given a notice on an adjournment 

rnotion ... (lntemJptions) 
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[EngJish) 

MR. SPEAKER : Mr. Prabhunath Singh, I have not 

admitted It. It is not allowed. I have not accepted it 

[Translation] 

This is not the time to move. adjournment motion. 

(Interruptions) 

SHRI PRABHUNATH SINGH Mr. Speaker, Sir, I 

have given a notice for an adjournment motion. 
... (Interruplions) 

MR. SPEAKER : I have not admitted it. 1 will not 

suspend the Question H9ur just because you have given 

a notice. 

(Interruptions) 

[English) 

MR. . SPEAKER : This is Question Hour. Please be 

seated. 

(Interruptions) 

MR. SPEAKER : Mr. RaRljilal Suman, this is not fair. 

You are not listening to the req ..... that I am making. I 

will hear you at 12 noon. 

(Interruptions) 

[Translation} 

SHRI MADHUSUDAN MISTRY: Mr. Speaker, Sir, three 

days back the hairs of a sikh person were cut. 
... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 

Speaker, Sir, a large number of sikhs lost their lives in the 

riots of 1984 . ... (Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(InterruiJtjons)* 

-Not recorded. 

[English} 

MR. SPEAKER : Nothing will go on record except the 

Question Hour. 

(Interruptionsr 

MR. SPEAKER : I have told everyone that I will hear 

at 12 noon. 

(Interruptions) 

[En9Iish) 

MR. SPEAKER : The House stands adjoumed till 

11.15 hours. 

11.08 hrs. 

The Lok Sabha then adJoumed till fifteen 

minutes past Eleven of the Clock. 

11.15 hrs. 

The LaI< Sabha re-assemblBd at fifteen minutes 
past Eleven of the Clock. 

[MR. SPEAKER In the Chaitj 

MR. SPEAKER : I am thankfui to all the hon. leaders 

for their kind co-operation. Certainly, I shall try my best 

to accommodate all the important issues to be raised. I 

want that your important issues should be properly 

recorded also so that the country may know what are the 

issues you are raising. If all of you speak together. nobody's 

malter is being recorded or understOod. Even I cannot 

understand what is being said. Thank you for your kind 

co-operation. 

(Interruptions) 

MR. SPEAKER : I will call you after the Question 

Hour. 

(Interruptions) 

-Not recorded. 
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MR SPEAKER : I will call you also, and not, only 

you. 

[TnJnsIaIion} 

PROF. VUAY KUMAR MALHOTRA (South Delhi) : Sir, 

what is his privilege, has he given the notice? 

[English] 

They have not given the notice. . .. (Interruptions) 

MR. SPEAKER : No, I would not allow this. 

(Interruptions) 

[Translation] 

MR. SPEAKER : All of you pJease sit down. 

(Interruptions) 

[English} 

MR. SPEAKER : What is happening? Then, I wiU 

adjourn the House for the day. 

(Interruptions) 

MR. SPEAKER : Please take your seat. 

[Tnmslation} 

I asked you to sit down. You know everything, please 

ail down. 

11.1' .... 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER : Shri G.M. Siddeshwra, O.No. 406. 

Development of Tourism 

·406. SHRI G.M. SIDDESWARA : Will the Minister of 
TOURISM be pleased to state : 

(a) whether various State GcMtmments particularly 
Kamataka have submitted any special plans to the 
Union Government for development of touriem In the 

States. 

(b) if so, the details thereof; 

(c) the centnJl assistance sought therefor: and 

(d) the response of the Union Government 
thereto? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI) : (a) to (d) A statement is laid 
on the Table of the Sabha. 

(a> and (b) No special plana for development of IOuri8m 
in the States have been submitted by the State Government 
including the State of Karnataka. 

(e) and (d) MiniItry of Tourilm proyidISfundI. QI'I the 
basis of projects prioritized every year In consultation with 
the State GovernrnentaIUn Territories. From the 10th 

Five Year Plan, Ministry of Tourism has been providing 
funds for the following 8Cheme8: 

(I) Tourist Circuits 

(ii) Product Infrastructure and D.stinatlon 

Development 

(iii) Large Revenue Generating Projects 

(iv) Fan and FeetIvaI8 including Events 

Project proposals for prioritized circuillllcMetll .... that 
are receMKI CCJqIIeIe In au r88p8Cl, are examined • 
per guideIinN In inter-ae-priority buiI and funds 
releaMd, sWject to avaIIabiIIly under the respecIM 
heads. 

The following projects have been prioritized for grant 
of Central Ftnanetal AIeiItanoe during the current 
financial year for the State of KamaIaIca:-
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Destination Circuit 

Kamataka 1. Hampi 1. Bijapur-Bidar-. 

Gutbarga 

2. Ungamakki 

The Ministry of Tourism has sanctioned the following 

project for the State of Karnataka during 2005-06:-

S. Name of the Project Amount 

No. Sanctioned 

(Rs. in lakh) 

1. Destination Development of Jog 462.52 

Fall in Shimoga 

2. Destination Development of Mysore 353.89 

In Karnataka 

3. Integrated Development of Tourism 698.00 

CIrcuit on Mangalore-Ullal-Udupi-

KoIIur-Honnavar-Murudeshwara-

Kundapur-Gokarna 

4. Development of GoH Club of 120.00 

Chikmagalur. Karnataka under 

LRG. project 

5. Celebration of Bangalore Habba 2005 15.00 

8. Hempi Festival 2005-06 5.00 

7. IT Infrastructure for Eco-tourism by 53.29 

Mis. Jungle Lodges & Resorts 

8. GOI-UNDP Endogenous Project at 20.00 

Village Anegundi. District Koppal 

Total 1727.70 

Even Rural 

1. Bangalore Habba-10 lakh 1. Chenputna village-

Bangalore 

2. Hampi - 10 lakh 

3. Karavali - 5 Iakh 2. Atkan village-

Bagalcote 

Apart from above. during the 101h FIVe Year Plan (tin 
2005-06). the Ministry of Tourism has sanctioned projects 

worth Rs. 7728.13 lakh for integrated development of 

tourism in the state of Karnataka. 

MR. SPEAKER : Please put your supplementary. 

(Interruptions) 

'SHRI G.M. SIDDESWARA : Mr. Speaker. Sir. there 

is one very big tank known as SILE KERE in my 
constituency. It is in Channagiri Taluk. It is the biggest tank 

in Asia continent and its capacity Is 3.5 T.M.C. Its 

circumference is eo KMs. There is e very famous 

Siddeshwara Temple near this tank. Its surrounding area 

. is very beautiful. attracting hundreds of tourists tNery day. 

This natural beauty has to be developed as an attractive 
tourist centre Musical fountain and Boating facilities have 

to be provided in Sule Kere tank. Will the Government come 

forward to develop this Siddeshwara temple and Sule Kere 

as famous tourist spots? If so. what is the total amount 

the Central Government propose to allocate for this 

purpose? Give details. 

(Intenupt;ons) 

MR. SPEAKER : Silence please. What is happening 

in the House? It is a Question Hour. 

SHRIMATI AMBIKA SONI : Sir. I must acknowledge 

that the hon. Member is a very keen Member of Parliament 

'English translation of the speech originally delivered in 
Kannada. 
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to promote projects of tourism relating to Karnataka and 
more specifically the area he represents. He haa spoken 

of one destination project. There is no doubt that the 
Ministry of Tourism allocates about Rs. 20 crore for the 
State tor promoting destinations, as the hon. Member has 
asked me about it, and also for three or four circulls. We 
receive annually several proposals from hon. Members of 

Parliament, from NGOs. from MLAs and from other bodies 

for promotion of tourism and for grant of Central assistance. 
These projects are put in a priority with the help and advice 

of the State Governments. They are the imptementing 

auIhorities. 

The hon. Member has asked me for a destination 
project. If he wants to make it as a complete project, I 
assure him Ihat we will consider it along with oIher projects 

which will be finalised for the State of Kamataka before 
the year end. 

SHRf G.M. SIOOESWARA : How much amount are you 

reIaaaing for this programme? 

SHRIMATI AMBIKA SONI : We release upto As. 30 
Iakh for fairs and tastivaIs. We release As. 5 crore and 

As. 8 crore for destination and circuit ~ It def*1ds 
on how· the Government of Kamataka priorilises this 
particutar project. The amount of Central assistance will 

depend on that. 

-SHRI G.M. SIDDESWARA : Sir, there is a very old 

fort at lJchangi in Oavanagere district. Bhagawan 

Harihareshwar's famous statue and temple are in Harihara, 
Davanagere district. Very beautiful water fall surrounded by 
natures bounty is in Sante bennur. Anagodu is another 
attractive tourist centre. Marula-Sidda lived here. There is 
a beautiful large talc: in Kondajji. Boating arrangement here 
has been ignored for a long time .. 

MR. SPEAKER : The question must be brief and to 
the point. You are giving thehistroy of Kamataka. 

-SHRI G.M. StDOESWARA : Vacldigere is the famous 

-English translation of the speech originally delivered in 
Kannada. 

place where Shivali's father Sahaji Maharaj had come for .. ~~ , . 
AMNW8 c:oUaction. He fell down from the hoJSe and died. 

His .. Jeejabai and brother Akoji buried him ~re in 

Vaddigere (Karnataka) on January 23rd 1664. Karnataka 

Government has allocated 26 guntas of land such that this 

historical spot can be developed as a tourist spot. 

Unfortunately, nothing has happened here fMm after 342 
years. 

Hundreds of Marathi VISitors aIongwith thousands of 

other tourists are visiting this important place every week. 

Will the Government of India take interest ~ come 

forward to set up an integrated tourist circuit including all 

the above famous places. If 80 the total amount the 
Government propose to allocate for this purpose, and the 

details is there of. 

MR. SPEAKER : Hon. Minister, I think you should invite 

him to your office and discuss with him. 

SHRIMATI AMBIKA SONI; Sir, the hon. Member is 

raising the point about new projects on the floor of the 

House. I am not authorised to say whether they will be 

accepted or nor baca. '88 the consultation with the State 
Government is of paramount~. This year .. have 
already prioritised a de8tinatIon protect at Hampi and 

Ungamakki. A Circuit has been priorlllsed whk:h is the 
Bijapur-Bidar-Gulbarga section. Three festivals have been 

prioritised in 2006-2007. They are - Bangalore Hsbba for 
which Rs. 1 0 lakh have been prioritised, the Hampi 

Festival for which also Rs.10 Iakh have been prioritised 
and the KaravaIi ~ for which Rs.5 Iakh have been 
prioritised. Oavanagere has not been accepted this year 

by your State Government. The hon. Member has writt8n 
to me two-three times. I am trying my best to be his 

spoke8peraon with his own Government But. I am afraid, 

they are 'not listening to him. I cannot guarantee acceptance 

of this project. 

MR. SPEAKER WeD, except Members from 

Kamataka. everybody is showing intefest in this Question. 

I do not think I can go to any 0f1e. Thent is onIv one 
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request from Shrimati K. Rani - at least a Member from 
South India. 

(Interruptions) 

MR. SPEAKER : Do not try to dictate to me. 

(Interruptions) 

SHRIMATI K. RANI : Sir, tourism, wherever it is, brings 

with it a lot of 1'8\I8I\U8. In my constituency there is a tourist 
spot namely KoIi HUla which attraction lot of tourists. It is 
not developed fully to attract so much tourists as it could 
do. To reach KoIi Hilla one has to trevel nearly 250 to 300 
kilometres, 

MR. SPEAKER : I am sorry, this is not allowed. 

Is anybody else having a question on Kamataka? 

SHRIMATI TEJASWINI SEERAMESH : Thank you, Sir. 
Karnataka is called the Southem Kashmir. We have a lot 
of destinations like Coorg. These days, the cities are 
growing like anything . ... (Interruptions) 

MR. SPEAKER: At least we are providing to the whole 
world that this Is most Indisciplined places. 

(Interruptions) 

MR. SPEAKER : You do not have to dictate to me. 
It I need your help, I will ask you. 

SHRIMATI TEJASWINI SEERAMESH : Sir, there is a 
place like Nandi Hills which was visited by Mahatma 
Gandhi. The Gandhi Dham is there. Definitely, It deserves 
a lot of attention from the Centrel Government. It Is having 
a beautiful hill station. They are called Panchagiri Hills. It 
is just 60 kilometres away from the State Capital, 

Bangalore. These days, the population Is increasing and 

we have to find new avenues to accommodate the tourists. 
There is also a place called Ramanagaram which is 
another hiM station where series of hills are there, where 
we can introduce Darjeeling model of toy trains to 
accommodate the touri$. 

MR. SPEAKER : TheM are all suggestions. There is 
no question. 

SHRIMATI TEJASWINI SEERAMESH : I am asking the 

Central Govemment what steps they are taking to exploit 
the tourist destinations in Karnataka. 

MR. SPEAKER : We are not fuRy utilising the Question 
Hour. 

SHRIMATI TEJASWINI SEERAMESH : Sir, a lot of 

people from Delhi were coming and lot of foreigners were 

coming there. What steps is the Tourism Department going 
to take to exploit these destinations in Kamataka? 

SHRIMATI AMBIKA SONI : Sir, the Ministry of Tourism 
gives financial assistance to the States, Including 
Kamataka. I am happy to say that Kamataka is one of 
the largest recipients, in fact the third highest recipient, of 

Central financial assistance. We have over the last Ninth 
and Tenth Five Year Plans given several proj8cts for 
Karnataka. I have the entire list with me of the projects 
which the Central Ministry has financed and given financial 
assistance for, including those in Coorg. We have hed 
Coorg developed as a tourist destination. We have had rural 
tourism being delleloped in Coorg. We have a whole circuit 
which inctudes Golf tourism for Coorg. These are the 
projects which have already been clone for Kamataka and 
more specifically for Coorg. Altogether, we have in the year 
2005-06 given a total grant of Rs.1727. 70 lakh for 
development of projects. 

MR. SPEAKER: Q.No. 407 - Shri Yerrannaidu. Is that 
your seat? 

SHRI KINJARAPU YERRANNAIDU : Sir, this is my 

seat. 

CondItIon. of "-Ilwey Bridges 

+ 
*407. SHRI KINJARAPU YERRANNAIDU : 

DR. K. DHANARAJU : 

Will the MinIster of RAILWAYS be pleased to state : 
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Ca, whether the Commission of Railway Safety had 
investigated the matter relating to collapse of KadaIundi 
bridge in 2001; 

(b) if so. the details of TeCOInrnendatiofa. made by 

the Commission thereof; 

(e) whether the Railways had started a pilot project 

to strengthen old bridges particularty those bridges which 
are more than 50 years old; 

(d) if so. the details of those bridges which INM 
been taIcan up under the said pi'Oject;. 

(e) whether the progress of the project is very 

(g) Railways have a wei laid down system of multi-
tier ~nnual inspection of bridges. As a result of these 
inspections, certain bridges are taken up for repair and 

rehabilitation on a programmed based. If required suitable 

speed ,restrictions are imposed on such bridges till the 
repair/rehabilitation is carried out. Vear-wise repair, 

rehabilitation/rebuilding ofbridge6 during the last 5 years 
is given as below:-

: 'Year No. of Bridges Expenditure 
AepairedlRehabIIItat$d (As. in Cr.) 

2Q01..()2 725 108.10 

sloW: 2002-03 1151 199.10 

(g) the ~teps takenlproposed to be taken by the 
Railways to replacelrenovate these bridges and other 
___ tv measures ta~ for the safety of~rs? 

THE MINISTEA OF ST,e;re IN THE MINISTRY' OF 
AAILWAYS (SHAt A. VELU) : (a) to (g) A statement is laid 

on the Table of the Sabha. 

(a> and (b) Yes, Sir. Chief Commissioner of ~ 

Safely conducted statutory inquiry jato this ~,.Jn his 

F!naI Aeport, he had made 8 recommendation pertaining 

to upkeep. replacement/renovation and underwater 
examination of the bridges. planning for rehabilitation and 

rebuilding of DIStressed bridges. and inspection and 

maintenance of ~ and wagons. 

(c) No. Sir. No pilot project has been taken up for 
strenQthening of all bridges over 50 yea~,of age. The life 

of the bridge' is not b8secI on its ag8 but on its physical 

condition as ascertained by inspections. Those bridges 

which require repairIrehabiUt are taken up on a 
programmed basis. 

(f toff) Ooeanot arise. 

1563 234,71 

2004-05 1579 390.26 

1431 410-S9 

SHAI KINJARAPU YERRANNAIDU Mr. S~r. 
Sir, safety and security of the persons are most 

impCiIrtant . thing&. ,·Nowoa-days. frequent· railway. accicIents 
are taking place. Even in'Andhra Pradesh, last',year a major 

incident took place due to weak bridge and small bridge 
to deliver the water. Sir, I am aSking one question through 

you. 

Out of the money received ai:con:Ingto the 

reco~mendations of the Khanna Committee, how much 

~ has been spent so far. without diversion to other 

~ safety reJated ma~ers? 

. SHRI A. VELU : FII"St of all. in regard to his observation 

of 'the accidentS increasing iri the . recent yearS. I may 

irlenIioh tor the infOrmation Of the hon. Member that In ttte 
year' 2000-01. the liumberof 8ccidents was 473.11 has 
gradually corne down. lri the last twO yearS. the figure is 
only 234 fOr '2005-06' and for 2~ alSO, H is 234, 

That .,art. he has also n'l8r'llioned. about the last 
year's accident. gruesome accictant·1hat had taken place 
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inNaigonda district on the bridge which was washed. away 

by an unforeseen kind of cloud burst happening 

there. There was a bursting of a tank and the bridge could 

not handle that much of gushing water. So, that had 

happened. I may inform that the bridge was already 

Inspected before monsoon. It W8!; a jolnt-lnspection done 

alongwlth the State Government. But It was a natural 

iisaster. 

Coming to his specific point, I would submit that 

about RS.17,OOO crore have been allotted under the 
Railway Safety Fund and we have said that 2,370 bridges 

will be taken up under this scheme. Accordingly, we 
have taken up 1,920 bridges upto 31.3.06. Out of 

Rs.17,OOO crore, so far we have spent about Rs.12,976.SO 

crore. The point in question is that this is a non-

lapsable fund and there is. no question of diversion 

of this money to other areas because we are interested 

to have more safety on the railways and see that all 

other old assets are renewed, tracks are upgraded 

and bridges are reconditioned and rehabilitated, wherever 

it is called for. So, we are very much in favour of 

doing this wori< on top priority basis, without diverting the 

funds. 

SHRI KINJARAPU YERRANNAIOU : Hon. Speaker, Sir, 

we are collecting Safety Cess also from the public for 

construction and rehabilitation of old bridges, and 

construction of tracks, etc. The State Governments have 

also sent so many proposals mentioning the places where 

they have located weak bridges, etc. How many proposals 

the Ministry of Railways has received from various State 

Governments? What action has been taken so far by the 

Ministry of Railways? 

Andhra Pradesh has given so many proposals 

regarding weak bridges and tracks, etc. that are 100 years 

old.. What is the action taken by the Ministry? 

SHRI R. VELU : Sir, as of now, 1,27,768 bridges are 

there in the Indian Railways of which 42 per cent of the 
bridges are more than. 100 years old, that is, about 51,340 

bridges. Further, more than ~,387 bridges are more than 

60 years old, which amounts to 75 per cent of the total 

bridges. 

I quite agree with the hon. Member's observations that 

the age of the bridges does cause concern. Actually, it is 

.the condition of the bridges along that is being evaluated 

by periodical inspection every year as weU as special 

inspection by five tiers in the organisation to find out about 

the weak bridges that require rehabilitation. 

The question asked by the hon. Members was whether 

proposals are being received from the State Governments 

on this issue. I am at loss to know because so far I have 

not got that kind of information whether Andhra 

Government has sent such a list. If it has been sent. then 

it wiU be definitely gone into, and such action will also be 

taken so that those bridges are saved. 

[TtanslationJ 

SHRI JYOTIRADITYA M. SCI NOlA : Mr. Speaker, Sir, 

there is an old narrow gauge railway line ~ Muraina 

and Shivpur, which is in a very dilapidated condition. 

Whenever a train passes through this over bridge here, 

the train has to move at the speed of five kilometers per 

hour because of the fear that the I>ridge may collapse any 

time. We have written to the Railway Ministry also in this 

regard stating that either the bridge should be renovated 

or the line should be converted i!)to broad gauge. If 

conversion to broadgauge is not possible then the bridge 

should be repaired without delay. Through you, I would like 

to ask the hon'ble M"mistry of Railways as toby ~ this 

job would be executed and I would be informed about the 

same? 

[English1 

SHRI R. VEW : Sir, our hon. Minister for Rallwavs. 

Shri La/u. has been contemplating very seriously, and he 

has also made.some remarks at some places where this 

issue was asked from him that gradually we are going to 

convert all. the Me~Gauge (¥G) and Narrow Gauge (NG) 

available into Broad Gauge (BG). I am saying this because 
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the WOI'IcIng results are not favourable for us by having 
the MG and NG. In fact, we are also Intere8ted in 

converting them, but we are doing it in phases for want 

of resources. 

The question raised by our hon. Member was 
whether NG can be converted. We have not at an 
taken a dectsion as to which part of It will be taken in 
the scheme of Ihings. I am saying this on account of the 
constraint of resources about which I have already 

rnentioIl8d. But the project that was mentioned by the 

han. Member wiD be looked into as to what best can 
be done, that is, either to repair it or to convert it into 

BG. 

MR. SPEAKER : Md. Salim, are you not inter88l8d to 
put your supplementary? 

MD. SAlIM : Sir, I am not sitting in my seat. 

MR. SPEAKER : Do you want to put your 
supplementary? 

MD. SAlIM : Sir, I would like to put my euppIernenIaIy, 
but I am nat 8itIIng in my seat. 

MR. SPEAKER: PIea8e go back to your seat, and 
put your supplementary. 

SHRI RAJIV RANJAN SINGH 'LALAN' : Sir, he is busy 

gossiping in the House. 

MR. SPEAKER : That is something, which I reaent. 

MD. SALIM : Sir, there are many bridges In the Indian 

Raitway sysIem, which are more than 50 years old. We 
are continuously asking about this issue - aince the 
GoIIernmenI IaWlChed 1his uniYersaI programme in the 

19908 - because It IrwoMts safely, and in order to avoid 
accidents. Even from today's answer, it is not cIe8r as to 
when - in a time-bound prograrivne - the GoYemnw1l Is 

going to renew, re-evaluate, rehabilitate, repair aU those 
beiges, which are more than 50 years old. Please give us 
a time frame to know that we are aafe. 

MR. SPEAKER : Some old bridges are al80 good like 

old peopIel 

SHRI R. VELU : Sir, I can only agree with the 
hon. Speaker on this iuue becauae as I have already 

mentioned that it Is not the age of the bridge, but 

the condition of the bridge that matters the most 
... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU : Sir, old is always 

gold. 

SHRI R. VELU : Sir, for the kind information of the 
hon. Speaker and the hon. Members, the bridges 

constructed out of stone masonary Is still going very strong 

whereas bridges constructed later are developing cracks, 

etc. 

As I mentioned, 2,370 bridges, under the Railway 

Safety Scheme, will be completed in another one-year's 
time because the scheme was from 2001 to 2007, that 
Is, it was a six-year programme. We have completed 6,449 

bridges in all over a period of five years. Similarly, ~ would 
like to mention for the kind information of the hon. Member 

that we have done about 14,122 bridges from 1989·1990 

onwards. 

The point is that irrespective of the bridge being 50 
years old or 60 years old, the condition of bridges will be 

evaluated. I am saying this because it depends upon the 
material used, quality of work done, kind of wagons being 

run with more load, the intensity with which it is being used, 
etc. All these factors go in deciding whether the bridge is 
in good concIItion or not We are also conducting 
instrumentation testa to measure the stress, 80 that the 
bridge8 are not left high and dry. I think that the bridges 

w1Ube taken care of with the help of these measures, and 

we will try to 888 that no accident takae place on account 

of the maintenance of the brIdgee. 

MR. SPEAKER : Next supplementary to be asked by 

ShrI Mohan RawaIe. Do you haW any bI'Oken bridges In 
your constIIuency? 
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[T,.nsllltIon} 

SHRI MOHAN RAWALE : Hon'bie Speaker, Sir, first 
of all, I would Hke to congratulate Shri Lalu Prasad, the 
hon'bie Minister of Railways, the General Manager and the 
staff of western railway for restoring normalcy within 12 
hrs. of the bomb blasts that took place on the 11th July, 
where within 11 minutes 8 bomb blasts took place in 
western railway ... (lnterruptions) 

MR. SPEAKER : What are you saying this? 

(IntemJptions) 

AN HON!BLE MEMBER : I am saying what is 

good. 

(Interruptions) 

SHRI MOHAN RAWALE : Now, I would like to say what 

is wrong. 

[English} 

MR. SPEAKER : There is some uneasiness in some 

quarters. 

(Interruptions) 

[Translation} 

SHRI MOHAN RAWALE : Unfortunately, when Nitish 
Kumarji was the Minister of Railways, a number of people 

lost their lives while changing track· near the Mahalakshmi 
bridge in my constituency. It has been 10-12 years since 

the Mahalakshmi bridge collapsed and it has already been 
4-5 years since the aMouncement to reconstruct this 
bridge was made but the bridge has not been constructed 
yet. In fact Nltish Kumarjl had officially deClared that the 
bridge would be constructed immediately but So far the 
bridge has not been constructed. Therefore, this bridge 

should be constructed expeditiously because there is a 
threat to the lives of the people passing from this raHway 
track. In my constttuency there is a need for construction 
of a footbridge on both e_ern and western sides of 

Kariroad railway station in CentraJ Railway. A footbridge ~ 
should be constructed on the Kariroad Namjoehl Marg and 
on the side of Triveni building in the east. In western lower 
Parle also a footbridge should be constructed on the side 
of SunmBI lane. Thera is Elflnsten in Western railway, and 
a bridge should be constructed towards the Fllwala road 
in the West. All these survey's have already been 
conducted. If he caMOt reply to aU these now then he can 
do so later ••• (lntenuptions) 

[English] 

MR. SPEAKER 
response. 

[Translation] 

Now, you will get a good 

SHRI MOHAN RAWALE : With regard to the four bridge 
that I have mentioned, he must issue instructions to the 
raiIway..officials to complete this bridge as soon as possible. 

. .• (Interruptions) 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) : 
Thera is also an ROB footbridge there. 

SHRI MOHAN RAWALE : Yes, thera is also an ROB 
footbridge ... (lnterruptions) A lot of people have lost their 
lives thera while changing the track. 

[English} 

I am mentioning it hera because it is very essential. 

SHRI R. VELU : Sir, we will look into the matter, and 
see whether it is required. 

SHRI MOHAN RAWALE : Please also convey it to them 

to kindly expecflte the matter. 

[TtanSlation} 

MR. SPEAKER : H could be that the Minister agreed 
out of fear. 

SHRI RAMDAS ATHAWALE : Mr. Speaker. Sir. an 
accident had taken place at the Kadalundi bridge. I would 
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like to draw the atlentIon of MInister of Railways, Shri LaIU 
Prasadji towards· the fac:tlhat the bridges constructed 

during the British period were 80 strong that ·even BItar 
100 years of time they have not collapsed. tt·is required 
to construct similar bridges they were constructed ·during 
the British timeS. My second question Is that the though 
UPA Government is running smoothty but its aUies take ... 

Telangana and TAS etc. are showing some signs of 
supplies. 

Mr. Speaker, Sir, I would like to bring this to the notice 

of Shri LaIu Prasadji that the UPA Government is a 
evolution Government and to give it an analogy of Railways 

it is running on the bridges of different parties. My party 
RPI is giving a wholehearted support to the Government. 
It is not not my party alone is lending support to the 
Government ·but oth$r allied political parties are strongly 

with the Governments. There way threat to my party also 
but that was saved, and now the Government is facing the 

seat fallen the apart from Telangana State Commillee. 

Therefore, I would like to humbly ask Shurimati Sonia 

Gandhiji and Shri Lalu Prasadji as. to whether they are 
going to meet the demands of the party with regard to 

what· they .hMe asked for? 

MA. SPEAKER : You have talked about bridges which 
were constructed during the British times. 

[English] 

There is no need to give any reply. I hope, you do 

not want that 'zamana' to come back. 

[Translation] 

SHRI JASWANT SINGH B1SHNOI. (Jodhpur) ; Mr. 
Speaker. Sir, through you. I would like to bring to your kind 
notice that especially in Western Rajasthan when 

metergauge trains were running, there were small bridges 

and level crossings. But since the time of their conversion 
into broadgauge, these bridges and lew! crossings have 

been closed. I would like to say, drawing your auention 
especially towards Jaisalmer' to Jodhpa,lr route ..two 

trains run there and there exist only or four level ~ 
on 300 km. long route. On their both sides, 'roads have 
been constrUcted under Pradhan· Mantri Gramin Sadek 

Yojana but level crossings have not been opaned so far 
and this is causing a lot of inconvenience to the 
local people there. I, therefore, woUld Oke to ask hon'ble 

Minister of Railways whether he wOuld open these leVel 

crossings. 

MA. SPEAKER: He is not talking about constructing 
new bridge but opening the old level crossings. 

[English] 

SHRI A. VElU : I think. what the hon. Member 

means or referring to is about the number of leveI-crossings 
that were there earlier, and that its number has been 

reduced after conversion into broad gauge. We are here 
to . provide such facility, and we are not going to dISturb 
the existing levak:rossings on conversion. When we _nt 
to have a new LC after a period of ten years, then only 
the question of the State Government fund'mg the 8I1IIre 
thing or the local Govemment ~c:ling the entire thing 

happens. In this present case, If you kindly bring to. our 
notice whether any existing LC, on conversion, has been 

dispensed with, we can take note of it and take remedial 

measures. 

MR. SPEAKER : By "LC·, you mean "levoel-crossings". 
RaIlway terms are not Understood that easily. 

[TnmsIaIion] 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Speaker, Sir, 
I want to bring to attention of the Hon'ble Minister that this 
iI mainly concerned with the security of railway passengers. 
and reconstruction of bridges. There is a level crossing 
named ~rvari in newly created district Kaushambi in my 
parliamentary constituency, In Uttar Pradesh. It remains 

closed for half-an-hour or for half and a quarter hour. Many 
accidents have taken place and a number of people have 
died there. An amount of. As.12 crore waasanQioned for 

that under ~ Sram Vlkas Yap. and on the part of. 
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State Government and District Administration and all sides 

after fulfilling all the formalities, a proposal was chalked 

out and sent that a new bridge should be constructed on 

this level crossing but no N.O.C. h~s been received from .. 
the RaHwaYs. When correspondence is made with the 

railway regarding providing NOC, they reply that surcharge 

of Rs.25 lakh be deposited first, only then NOC can be 

granted for construction of bridge there. I would like to bring 

to the notice of hon'ble Railway Minister that a number of 

accidents have taken place tnere and ·railway traffic is 

disrupted for haH or a haH and quarter hOUrs due to the 

level crossing. Will he give his consent for the construction 

of new bridge waiving the amount of RS.25 lakh being 

deman,ded as surcharge keeping in view the security of 

the Railways as well as railway passengers. 

[English} 

SHRI R. VELU : The hon. Member's point is that the b,. is being closed for half·an-hour every time. We do 

not close bridges; we only close level-crossings. I do not 

know what exactly he means by it. Wh(trever there is an 

underpass ... (Intenuptions) 

[Translation} 

SHRI SHAILENDRA KUMAR : Sir, I am asking for 

waiving the surcharge being demanded by railways 

for the construction of new bridge and not to close the 

bridge. 

MR. SPEAKER : Please sit down. 

[English} 

We cannot have a conversation here. 

SHRI R. VELU : Regarding construction of overbridges, 

that is, ROBs, we have mentioned more than once in this 

august House that there is no problem on the part of the 

Railway Administration because we . have got about 
Rs.2,Ot1 crore In our kitty to take care of such proposals 

that come from the State Governments on their .own 
initiative and wherever .such level-crossings attract more 

. than one-lakh train vehicle units. If you have sent the 

proposal and also agreed to' meet 50 per cent of the cost, 
. . . 

agre8d for the land acquisition and agreed to get the 

GeneiaI Arrangement Drawing (GAD) ~Is, etc., the 

Railways' always welcomes such proposals with open arms 

and sanctions illn fact, in the Jast Budget, our han. Minister 

of Railways sanctioned 104 bridges. There are 186 level-

crossing proposals that are eligible now for sanction. We 

are orily waiting for such proposals to come from the State 

Governments. I think, if that proposal comes, we will 

definitely consider it provided it is duly qualified. 

MR. SPEAKER: For Speaker's tonstItuency, 100 per 

cent. 

No. 408 - Shri M. Anjan Kumar Yadav. 

(Interruptions) 

MR. SPEAKER : Nothing else will be recorded. 

(Interruptionsr 

[TransIaIion) 

Production In Ordnance Factories 

*408. SHRI M. ANJAN KUMAR YADAV Will the 

Minister of DEFENCE be pleased to state : 

(a) whether some of the Ordnance factories are 

lagging behind their production schedule; 

(b) if so. the details of such factories alongwith the 

reasons theretor; and 

(c) the corrective &tepa taken by. the Government 

in this regard? 

[Eng/ish} 

THE MINISTER OF DEFENCE, ($HRI PRANAB 

MUK~RJEE): (~) to (c) A ~nt is /aid on the Table 

of the House. 
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<a) to (c) During 2006-2007 Indian Ordnance Factories have manufactured products worth Ra.2090.16 clOre till July 
2006, compared to vaJue of products worth Rs.1994-20 ClOre and Ra.125S.62 ClOre manufactured during the same period 
(April to July) in 2005-2006 and 2Q04..2005 reepectiveIy. However. value of production in following Ordnance Factories, 
during current year is marginally lower than that of last year. 

S. 
No. 

Factory 

1. Ordnance FeckNy. Katni 

2. Metal & Steal Factory. Ishapore 

3. Refte Factory, Ishepora 

4. Ordnance Factory, Dum Dum 

5. Grey Iron Foundry. Jabalpur 

6. Ordnance Factory, Varangaon 

7. Heavy Vehicle Factory. Avadi 

8. Ordnance Factory. Medak 

2005-2006 

ActiaIIament 
Upto July 2005 
(Ra. in Crores) 

27.81 

51.84 

70.21 

22.18 

13.85 

75.54 

256.29 

69.58 

9. Ordnance Equipment Factory, Kanpur 81.43 

In order to IlIcr ••• production in Ordnance Factoriea. 
following corrective atepe are being taken by the 
govemment:-

(I) Efforts to develop new products. 

2006-2007 

Achievement 
Upto July 2005 
(Ra. in Croras) 

24.47 

38.44 

60.44 

15.75 

6.31 

58.89 

216.70 

3O.SO 

64.57 

Remarks 

Less wortdoad of brass cups. 

Reduced target of aMP II Cartridge 
case and plant break down. 

Input man-hours reduced by 
reduction in overtime. 

Change in product mix and new 
item Ie under dewlopment. 

Le.. workload of vehicle 
castHags. 

Le.. demand of 7.62 mm 
ammunition. 

Non ... avaII8biIily of armour steel 
plates. 

Less workload due to phasing out 

of BMP II and non availability of 

armour ..... plates. 

Non availability of inputs and 
change in specification of some 
Inputs. 

(Ii) JudicIoua deployment of manpower. 

(III) ExpedIIing procurement of input material. 

(tv) Regular interaction with User and daaIgn 

agencieI to reeoMt production bottIenecIca. 
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(Tf8MIIIIion} 

SHRI M. ANJAN KUMAR YADAV : Mr. Speaker, Sir, 

India has been of all other countries in eStablishing peace 
in the world. But we need army and weapons for our 

security. Ordnance factories are in existence for the last 

two hundred years in our country and today their number 

is 39 but they are not functioning according to their 
capacity. 

Mr. Speaker, Sir, there is production of inferior quality 
in ordnance factories. Through you, I would like to know 

from the hon'b!e Defence Minister whether any enquiry has 
been conducted by the Government? If the enquiry has 
been conducted, the findings thereof and the reaction of 
the Government thereto? 

[English} 

SHRI PRANAB MUKHERJEE : Sir, it is not corrent to 

lIlY thai the products manufactured by Ordnance Factories 
aN of low quality. In fact, these Ordnance Factories are 
dedicated units for the service of the Armed Forces. As 
the hon. Member himself stated, for the last 200 years, 
ltarting from 1801 tiD today, the Ordnance FactorIes 
have been catering to the needs of the Indian Armed 
Fon:eI. Upgrsdation of technology, production and 

product mix is taking place constantly. The total expenditure 
on the dewlopment and modernisation was more than 
Rs. 1 066 crore in the Ninth Plan. In the Tenth Plan, it was 
Ra.1500 crore. During the Eleventh Plan, it is Rs.2831 

crore. 

Secondly, in respect of the production, the hon. 

Member will have to appreciate the fact that India is not 

a big exporter of weapons and anvnunition. These units 
are established primarily to cater to the needs of the 
Indian Armed Forces. We are also catering to the needs 

of the Paramilitary Forces and the police forces of ~ 
States. Therefore, It is also not correct to say that the 

production is coming down. The figures of production 
which I have given In the statement releate to a period 

of onty four months, from April to July, of the currant 

financial year. For instance, one will find that because of 
the nonavailability of certain steel, production has 
slowed down. But import arrangements have been made. 

QIer the period of eight months which is still left to 

cDq)lete the financial year, we will be able to make it up, 
and that is the practice. Over the years, the value of 
production of the Indian Ordnance Factories is increasing 
and not decreasing. But we have to take all the 39 
Ordnance Factories in a time frame of 12 months and not 
01 three or four months. 

(Translation] 

SHRI M. ANJAN KUMAR YADAV : Mr. Speaker. 
Sir, through you I would like to know from the hon'ble 

Minister whether permission has been granted to private 
sector for the production which is being done, at pl'8S8nt. 
by ordnance factories? If so, the reasons therefore? Why 

are we not able to carry out this production in our ordnance 

factories? 

[English} 

SHRI PRANAB MUKHERJEE : So far as participation 
of private sector is concerned a decision was taken 
sometime in 2000 that private sector can participate in the 

area of defence production. 

Certain Letters of Intents have also been issued. It is 
yet to be materialised. However, some of the private sector 
enterprises Hke larsen and Toubro, Tata are being 
associated with some of the projects but those are not for 
the Ordnance factories. For some development projects 

initiated by DRDO or by certain other organisations. 
they are being associated. But as a policy, Indian private 
sector can participate upto 100 per cent, subject to 
rlC8llS8s. It is not free for all. Foreign Direct Investment is 
also permissible upto 26 per cent. Of course, subject to 

licenses. 

(Translation] 

PROF. MAHADEORAO SHIWANKAR : Sir, this has 
been Informed that there is less workload of vehicle casting 
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in JabaIpur Ordnance Factory. Moreover, such information 
has alSo been'gIven that there is no requifemenlof bombs 
at some places. The question is that deIpIte extenIive 

capacity of ordnance factory, Its sufllcient utilization is not 
being made because orders ate placed elther'bV 88nIor 

army officials or their department. For want of orders, many 
times their sutficient·use is not made. Such a situation Is 
being witnessed there. Will the Govenv'lMmt pay due 
attention to this and make the full utiliZation of 1M 

capacities of all these ordnance fac:Iortes? AIongWith 

this, there is shortage of officiel'S or employees at 

some places. This is also a main reason. Therefore, 

G9Y8mmant to fiR the vacancies officers. ef11)Ioyees and 
technical people and the number of days by when it will 

be decided SO that . ..n these ordnance factories function 
systerQaticaIIy 

[English] 

SHRI PRANAB MUKHERJEE : The hon. Member will 

have to appreciate that these factories are meant for 

providing the needs of the Armed Forces. Therefore, we 
ought to create capacity. During the war, capacity ulilisalion 

is much more, as it happened during the recent KargiI war. 
Capacity utilisation was much more because the Armed 

Forces require the vehicles, weapons, anvnunitlon. s.ystems 
which the Services will require and the Ordnance factories 
have to provide' _ per the I8qUirement. Certain capacities 

ought to be created. It is not poaibIe to utilise them fullv 
in peace time. At. ..lime of war; we may not get it. 

Therefore, capaciIiee have to be created. It may happen 

sometime in some factories. some capacities may remain 
under-utilised but the ovendI picture which I have given is 

being fuMy utilised. 

In respect of the number of personnel today, all 
the 39 Ordnance factories taken together, the total 

number of personnel are more than 1.16 Iakhs. This is 

quite a large number. There is no shortage of personnel 

as such. 

SHRI SANTASRI CHAlTERJEE: Hon. MiniSter, In his 

~ has mentiOIai certain· COIJ'8CIive ... ; to increIIae 

production in Ordnance factories. May I know from the hon. 

Minister what was the result of these steps? . .,' 

Hon. MinISter hae just MW l8p11e1tabotltthe 

participation of privale sector in· defence· production; May 

I humbly' know from him whether . private l)8f1icipatlOn ,In 

our defence production. would cause ···eRJSion in our 
sovereignty? 

MR. SPEAKER 

Coq)anies? 
Even in the case of Indian 

SHRI PRANAB MUKHERJEE : So far as the 

participation of private sector is concerned. as I mentioned, 

it is not at the cost of the Departmental Undertakings or 

at the cost of the eight Defence Public Units or Enterprises 

which we have. It would be the supplementary efforts and 

of course, it would be the Indian Companies. 

Therefore, the question of severeignty does not arise. 

When I say that the private sector wiUparticipate. I made 

it abundantly clear in the last twoyeal'S that the ~ 

which we have in the Departmental Undertakings .. u.. 
Ordnance Factories and Defence Public Sector Units 
numbering eight that we have, will be fuUy utilized. This 

will not be transferred to the others. 

So, there is no scope of having private sector at the 

expense of the public sector. As I mentioned earlier, the 
production starts from the requisition which comes from the 

Services. As and when they require it, it win have to be 
supplied to them. It cannot be produced simply because 
you do not have any other market. 

As I mentioned to you. over the yeal'S - this is the 

national ethos - India does not participate in a big way 
in export of arms. We are doing a little bit of exports. 
Therefore. we meet essentially our own ~ulriHnents; 

production 'depends on the requirements as It is refleCted 
by the orders placed; and adequate elabOrate arrangements' 
have been made. 

MR. SPEAKER : ,It haa be,. COV8f8d. Letue go to. 
Ihe . next . Question. 



33 BHAORA 2, 1928 (Saka) 34 

SHRI PRANAB MUKHERJEE : Therefore, I do feel 

that there is no reason for apprehension either for 

privatiz~ .. or for under-utilization of the capaciIies. 

National Ran Vlus VoJans 

+ 
*409. SHRI ARJUN SETHI : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Wrli the Minister of RAILWAYS be pleased to 

state: 

<a> whether the Railways have implemented National 

Rail Vikas Yojana to remove capacity bottlenecks in the 

critical sections of the railway network; 

(b) if so, the projects proposed to be implemented 

under the National Rail Vikas Yojana. State-wise; 

(c) the details of projects completed so far under 

the National Rail VlkasYojana; 

(d) the present status of the remaining projects; 
and 

(e) the time by' which t~ 'projects are likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (e) A statement is laid 

on the Table of the Sabha. 

StIItement 

(a) to (e) A total of 70 projects were initially identified 

for implemented through National Rail Vikas Yojana (NAVY). 

However, 7 projects have been taken out of the Yojana. 

Out of the 63 projects, 33 are related to strengthening of 

Golden Quadrilateral, 26 are pertaining to Port COnnectivity 
and development of its hinterJand and '4 are pertaining to 

Mega Bridges. 15 projects have already been completed 

and works are in various stages of progress on 41 projects. 
The details of the projects with present statuS· and . time 

of completion wherever fixed is indicated in the Annexure. 

Annexure 

S. State(s) Project Plan Length Cost Exp. Outlay Remarks 

No. head (in Kms) upto 06-07 
Mar. OS 

(Rupees in crores) 

2 3 4 5 6 7 8 9 

Golden Quadrilateral Works (SanctIoned) 

1. Andhra Balapalle-Pullampet- Doubling 41 85 84.02 Completed & commissioned 

Pradesh Ph-I of Gooty-

Reningunta 

2. Andhra Gooty-R,ningunta- Doubling 151 305.95 38.2 68.4 This project is to be done by 

Pradesh Patch doubling RVNL through ADB funding 

and targeted for completiion 

by 2008-09. 
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3. AndIva Raichur-Glmtakal Doubling 81.1 145.81 0 57 Project is being uacuted 
Pradesh. by RVNL through ADB 

Kamataka funding and targeted for 

compIetiion by 2007-08. 

4. Andhra RenIgunta-Guntakal Railway 308 182.55 75.78 7 The work has been 

Pradesh Electrification completed on Renigunta-

Nandalur (86 RKM) sectiion 
and remaining balance 

section Is targeted for 

completion during 2006-
07. 

5. Andhra Bhubaneehwar- Railway 457 322.71 288.97 4 Completed and 

Pradeeh. Kalla ..... EIectrificaIion commiIsioned. 

Orisea 

6. ~ BiIaapur-Urtcura Doubling 110 375.42 138.82 28.5 This project is under 

imp\emetrtation by RVNL 
Bllaspur-Bhatpara (47 
Kms) completed and 

cornmI88ioned. Bhatapara-

Urkura (60 km) section is 
targeted for completion 

during 2008-09. 

7. DelhI New ~Tdak DcdJIIng 2.65 53.14 22.01 14.5 8th Ina (3.4 Kms) Is targeted 

Bridge 5th and 8th for completion during 2006-

line 07. 

\ 

8. Delhi, Uttar Sahibabad-Anand Doubling 4 49.57 0 0.5, Work has been taken up 

Pradesh VIhar-3f'd and and targeted for COfI1)Ietion 

4th line during 2007-08. 

9. Delhi Anand VIhar Traffic 0 Work has been taken up 

Terminal FacilitieS and targeted for completion 

during 2007-08. 

10. Delhi, TughIakab_PaIwaI DoublIng 33.5 83 0 10 New work Included in the 

Haryana 4th line Budget 2006-07. The 

work is to be executed by 
RVNL 
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2 3 4 5 8 7 8 9 

11. Haryana. PaIwa1-Bhuteshwar Doubling 81 214.68 0.01 150 Pntliminary wortcs have 

Uttar 3Rt line been taken up. 
Pradesh 

12. Mllharashtra Paknl-Mahol Doubling 17 42.73 10.08 30.01 Work is to be 8K8CUled by 

RVNL and targeted for 

completion during 2007-08. 

13. Maharuhtra Pakni-Solapur Doubling 18.28 38.62 7.01 20.5 Work is to be executed by 

RVNL and targeted for 
completion during 2006-07. 

14. Maharashtra Diva Kalyan Doubling 11 70 48.7 5.5 Project is targeted for 

doubling of 5-6 line completion during 2006-07. 

15.Oria8a Cuttack-Barang Doubling 12 127.13 0 40.15 Work is being executed by.: 
RVNL and targeted for 

completion during 2008-09. 

18.Orissa Khurda Road-Barang Doubling 35 200.28 0.11 46.6 Work is being executed by 

3Rt line RVNL and targeted for 
completion during 2008-09. 

17.Orissa Rajatgartl-Barang Doubling .20 178.98 1.38 72.7 Work is being executed by 

RVNL. Land acquisition have 
been taken up and the 

project is targeted for 
completion during 2008-09. 

18.Orissa Talcher-Cuttack- Doubling 3 109.45 21.08 39.9 2nd bridge on Birupa 

Paradeep (2nd comp1eted and 2nd bridge 

Bridges on Mahanadi on Mahanadi River is being 

and Birupa) executed by RVNL and is 
targeted for completion 

during 2008-09. 

19. Tamil Nadu AltipaUu-K.orukkupettai DoublIng 18 70.56 37.55 21 Korukkupet-Ennore (6 kms) 

targeted during 2006-07. 

20. Tamil Nadu Chennai Beach- Doubling 22.1 50.23 0 0.5 After preliminary studies the 

AttipaUu 4th line work has now been taken 
up by Railways. 
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21. Tamil Nadu Channai Beadl- . DoublIng 4.1 55.23 0 0.5. MterP*8flminary 1IIudii18 .. 
J<oIUdcupet wodc has now been taken 

up by Railways." 

22. TamilNadu PattablIam-TlMlBllur Doubling 41.89 71.94 .• 36.9 28.5 Pattabinlm-ThlruvaIIw'. (11 

4th ·1iM (15.06 km) & Kms) has been commission-

Ttnt¥aIIur-Arakkonam eel. The work of Tiruvallur-

3rd line (26.83 Ian) Arakkonam 3rd line is 

execUted by RVNl and is 

targeted for completion 

during 2007-06. 

23. uttar Aligalh-Ghaziabad Doubling 106.15 230.73 65 85.5 Project is being implement-

Pradesh 3rd line ed by RVNl and is targeted 

for completion during 2OQ8-

09. 

24. Uttar Kanpur-Ghanderi Doubling 4 16.84 11.36 0.01 Completed and 
Pradesh c:omrn4Isioned. 

25.Uttar ~r-Panki Doubling 9 65.7 56.93 6 The work is nearing com-
Pradesh 3rd line pIetion and targeted for 

ooqtIetion during 2006-
07. 

26.~ Benga! ~Shaktigarh Doubling 26 54.14 71.91 0.5 Completed and 

3ni line 
"., .~ .. commissioned. 

27. West Bengal .. TIkiapua- Doubling 5.6 46.79 7.51 22.5 W~ is targeted for ~ 
santragachi IV line pIotion : during 2006-07 . 

.. 
28. West Bengal, Kharagpur- Railway 540 406.51 359.85 35' e~. 

Orissa Bhubaneswar Electrification 
including Talcher-

PaJadeep 

29. West BengaJ Chandanpur-Gurap Doubling 17 42.3 42.3 0 COmpleted. 
3rd line 

30. Maharashtra, Bhigwan-Gulbarga Doubling 225 394 The ~Iity repOrt is 

Kamataka under finalization by RVNL 
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31. Maharashtra, Pune-Guntakal Railway 641 380 The bankability report is 

Andhra ElectrifICation under finalization by RVNL. 

Pradesh, 

Ka,,"-taka 

32. Madhya Bhopal-Bina 3rd line Doubling 138.37 The proposal has been 

Pradesh processed for necessary 

approval. 

33. West Bengal Panskura-Kharagpur Doubling 45 201 The proposal has been 

3rd line processed for necessary 

approval. 

Mega Bridges 

1. Assam BogibeeI bridge with New Line 46 1767.4 456.45 230 Boulder collection and 

linking lines between earthwork, bridge work in 

DibfUgarh and North approaches taken up. The 

Bank line tender for main bridge 

substructure is under 

process. Proposal has been 

initiated for reconsideration 

of Government for declaring 

the project as National 

Project.' 

2. Bihar !(osi Bridge New Line 21.85 341.41 5.46 30 The alignment of the bridge 

and span configuration 

has been finalised. 

Substructure works has 

been taken up. 

3. Bihar Munger-rail-cum- New Line 19.8 981 131.1 120 Land acquisition for 6 

road Bridge on villages out of 23 have 

river Ganga been completed. Main bridge 

substructure work is in 

progress. 

~.8Ihar Patna.Ganga bridge New Line 19 684.47 235.29 120 Land acquisition for 31 out 

with linking lines of 40 villages have been 

b8Iw88n Patna and completed. Main bridge sub-



AUGUST 24, 2006 

1 2 3 4 5 6 7 8 9 

HaJipur ItruClunt work fa In progress. 
Baled on the requeet of 

State Government, proposal 

has been Initiated for 
modifying the 8COp8 of 

work to rail cum road 

bridge. 

Port ConnectIvtty WorD (SMcUonecI) 

1. Andhra ObuIavaripalle- New Una 113 426.34 0 10 h Is propOsed to execute 

Pradesh Krishnapatnam through a project specific 

SPY consisting of 
Kriahnapatnam Port, GeM. 
of Andhra PradeIh. NaIIoMJ 
Mineral Development 
Corpondion and RVNL Final 
location survey has been 

completed and proposal for 

acquisition of forest land 

submitted. 

2. Assam Rangia- Gauge 510.33 915.7 ·0 10 Detailed SUN8)' for Rengia-

MurkongaeIek Conversion Rangapara North completed 

aIongwIIh linked and geo-technicaI imIestiga-

fingers 1ion8 have been taken up. 
Propoeal has been initiated 
for reconsideration of 

Government for declaring 

the project as National 

Protect. 

3. Bihar Manai-Saharsa and Gauge 142 257.01 112.91 20 Manai-SahaI'88 has been 

Sahansa-Dauram ConIIersion completed and 

Madhepura-Pumla commisaioned. Saharea-
Dauram Madhepura-

Pumia section earthwork 

and minor bridges 818 in 
pragraa. 
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4. Bihar BaraunI-Tilrath Doubling 14 15.37 12.52 2.39 Work has been completed 

Bypass from Barauni to Tilrath 

except easing out of Bye 

pass line at barauni for 

which land acquisition work 

has been taken up. 

5. Delhi. Delhi-Rewari Gauge 83 143.88 100 40 Completed. 

Haryana 2nd line Conversion 

8. Gujarat Bharuch-Samni- Gauge 82.36 165.88 0 10 The work is to be implem-

Oahej Conversion ented by RVNL SPV is 

under finalization. 

7. Gujarat GanclUdham- Gauge 313 344.62 226.95 65 Thlsworkis~ 

Palanpur Conversion through SPV named 

Kutch Railway Company. 

Palanpur-Samakhlali has 

been completed and 

commissioned. The balance 

wort Is targeted for 

completion during 2006-

07. 

B. Gujarat Surendranagar- Gauge 385 440.19 446.04 5 Completed. 

Bhavnagar-Rajul. Conversion 

Mahuwa with the 

extn. upto Pipavav 

ancl Sihor-Palltana 

9. Kamataka Arasikere-Hassan- Gauge 236 417.45 326 0.01 Completed. The section has 

MangaIora Conversion been opened for goods 

traffic. 

10. Karnataka. Hospet-Guntakal Doubling 115.4 268.23 210.37 60 Guntakal-Tomagallu (81 

Andhra 
Kms) completed ancl 

Pradesh 
commissioned. Torangullu-

Hoepet (32 Krns) section is 

targeted for completion 

during 2006-07. 



47 AUGUST 24. 2008 ... 
1 2 3 4 5 6 7 8 9 

11. Maharashba PanveI .... i- . Doubling 28.5 53.25 ·22.82 8 Con!pleted. 
JNPT 

12. Maharashtra PanveI-Karjat New LIne 28 137.43 130.58 1 CcIq)Ieted. 

13.Orissa Daitari-8anIpan New line 155 913.87 583.48 155.85 The Line from Benapani to 
Keonjhar (57.44 krns) has 
been completed and 

commlaaioned. Keonjhar-

Tomka (98.358 kms) section 
is tIugIMd for compIetiQn by 

Declember. 2006. 

14.Ori8aa Haridaapur- New line 82 594.34 29.51 44 SPY is under formation. The 
Pamdeap work on long lead i&am of 

Mahanadi and Luna bridge 

is already in progress" 

15. 0ri8aa NerguncI-Cuttac- Doubling 43 174.98 164.31 10 Doubling completed. 

Ragtuudhpur 

18. 0ri8aa Rahama-Paladeep Doubling 23 75.51 89.17 5 Completed. 

17.Oris8a RajIdg8Ih-Nergu 0UIng 28 84.84 83.04 0.2 CompIeIed. 

18. Raia&Ihan. Bhilcfi.Samdari Gauge 223 244.74 8.72 115 This project is being impIe-

Gujand Converaion rnented by RVNL Earthwork 
and bridgework taken up. 
Project is targeted for 

completion during 2007-

08. 

19. psj #an. Ajmer-Phulera- Gauge 294.97 469.1 0.01 270 The project is under 8JC8CU-

Haryana ~ ConverIion tion by RVNL Earthwork, 

bridge works and other 
works taken up. T.~ 
for completion during 2007-
08. 

20. Tamil Nadu CuddaIore-SaIem Gauge 191 261 151.58 80 The WOI'k is to be done on 

via Vriddhachalam CorwenIIon coeIlharing buia with State 
GeM. (50:50) and being 
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21. Tanl Nadu 'Thanjavur-Villupuram Gauge 

-!t. 

23. west Bengal. PmIIwra-Halidia 
PH-I 

Converaion 

5 6 7 

192 231 94.3 

260 381.17 52.66 

14 35;02 28.68 

24.Gujatat Surat-Hazira New Lines 36.36 138.4 

25. West Bengal Panskurla-Halldia 
PH-II 

Doubling 

28.0riaIa Chattarpur-Gapalp&1I" New Unes 

54 238.25 

8 

50 

9 

executed by RVNL. 
Vriddhachalam-Cuddalore 
(57 krn) section completed 
and comrni88ioned. BaJance 
is targeted for completion 
during 2006-07 

100 The ~ is with RVNL 
Thanjavur-Kumbakonam 
Mayliadulhurai (71 krna) 

section has been 
cornrnissioned. Earthworks, 
bridge works taken up and 

balance portion is targeted 
for completion during 2007-
08. 

5 

0.5 

Earthwork. ballasting and 
bridge works ant in progress. 

Completed. 

On the basis of final location 

survey. supplementary report 

has been finalized and is 

awaiting clear commitment 
by Hazira Port Private 

Urnited. 

The bankability report is 

under finalization by RVNl. 

PlannIng for the line will 
depend on -the port 
concessions being awarded 
by State Government of 
Orisaa. 
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SHRI ARJUN SETHI : Mr. Speaker. Sir. the hon. 

MinIster has stated that a total of 70 projects were 

initially identified for implementation through National 
Rail Vikas Yqana. Subsequently. seven projects have 

been taken out of that Yojana. I would Hke to know 

from the hun. Minister which are those seven projects which 
are taken out of thoae 70 projects and what are the 
reasons. 

SHRI R. VELU : National Rail VIkas Yojana Is the 
0UIc0me of the annooocement made by the han. Prime 
MInister on 15.08.2002 In Order to develop Railways. It has 
got three componetlbL One is strengthening of Golden 
CuadrIIateraI; the second is strengthening of port 

connectivity. that is, rnuIti-modaI system and the third ~ 

construction of mega-bridges. 

The han. Member wen18 to know which are the 
seven projec:Is which had been taken out of this 8Cheme. 

The first is Thane-MunDa-Diva 5th and 6th line. ThiS is 

a project connected with Metropolitan Transport Syatem. 
So, this has been entrusted to them. The second is 
KaIyan-Kasara 3Id line and the third Is 19atpuri-Bhusawal 

3Rt Ina. AftBr preliminary studies, these two projects 

have not been foood to be bankable and are also 

not required to be operational for the ..,....,.. The 
projecIa under this Yqana should be bankable and should 
be done by the Railways out of their own budgetary 
support. 

The fourth is relating to the upgradation wortcs to 

run freight trains at 100 kms. per hour. Originally we 
thought that we could upgrade the Golden Quadrilateral 

10 that we can run the freight trains III 100 lema. 
per hour. But now we are contemplating on 

Declcaled freight Corridors. One will be from Delhi 
to Mumbai and another will be from Ludhiana to 
KaIkata. So, we have ·laken this also out of the 
1ICheme. 

The fifth is Tughlaklbad-Dadri ICD. This work is 
prcposed to be executed as a part of the Dedicated 
FreIght Contdot. The iIbdh Is Vallarpadlm-1dIpeIIy; ttIie Is 

a Kerala project. This has now become a work of the 

MInistry of Shipping. Once the funds 8re pIacecI by them, 
we will execute It. But this is a part of the Ministry of 
Shipping. 

The last is Bhadrak Dharma; it will be a private railway 

and so, it Is take out. of the 8Cheme. 

WRITIEN ANSWERS TO QUESTIONS 

[TnmsIatJon} 

-410. DR. CHINTA MOHAN : 
SHRI RAMJI LAL SUMAN : 

WiN the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

<a) the quantity of natural gas produced by the Oil 

and NabnI Gas CorporatIon Lad. (ONGC) during 2004-0& 
and 2005-08; 

(b) whether the entire quantity of natural gas 
produced by ONGC during the said period has been 
sold; 

(c) If not. the reasons therefor aIongwIth the 
quantity of gas sold during each year; 

(d) whether the loss 01 gas produced has been 
estimated; 

<e) If so, the details thereof; and 

(f) ........ taken by the Government In ItIII 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA) : (a) The quantity of natural 

gas produced by 011 and Natural Gas Corporation Limited 
(0NGC) during 2004-05 and 2006-08 waa22.970 
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and 22.574 Billion Standard Cubic Metr86 (SCM) 
respectively. 

(b) No, Sir. 

(c) The quantity of gas sold by ONGC. after 

meeting its intemal requirements for artifICial lift of oil, 

generation of power and steam and production of value 

added products during. 2Ot)4..()5 and 2005-06 are 18.525 

and 18.226 BCM respectively. 

(d) and (e) The loss of gas produced is mainly due 
to flaring of gas, which was 3% and 2.6% during 2004-

05 and 2005-06 respectively. 

(f) The following steps are being taken to . further 

reduce gas flaring:-

Laying of new gas pipelines 

InstaUation of gas compressors 

Setting up of Gas Collecting Stations 

Setting up of captive power generation facilities 

Identifying consumers for gas preduced in 

isolated fields 

&pen.1on Programme of HPCL 

*411. SHRI TUFANI SAROJ : WUI the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state : 

(a) whether the Hindustan Petroleum Corporation 

Ltd. has formulated any scheme for its expansion 

particularly, the Mumbai t8finery; 

(b) if so, the details thereof; 

(c) the time by which the expansion programme is 

likely to be completed; 

(d) whether the expansion is likely to have an 

impact on production of various products of the company; 

and 

(e) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS (SHRI MURLI DEORA) : (a) Yes, Sir. 

(b) to (e) Hindustan Petroleum Corporation Ltd. 

(HPCL) has a refinery each at Mumbai and Visakhapalnam 

with capacity of 5.5 MMTPA and of 7.5 MMTPA respectively. 

HPCL is currently implementing projects to upgrade fuel 

quality as per Auto Fuel Policy and also for capacity 

expansion in both the refineries at a total estimated cost 
of RS.3998 crores. The projects are scheduled to be 

completed by January, 2007. 

As a part of this project being implemented at Mumbai 

Refinery at an estimated cost of RS.1850 crores, the 

refining capacity of Mumbai Refinery will incre8f8 to 7.9 

MMTPA from existing 5.5 MMTPA. With the implementation 

of this project, Mumbai Refinery will have the capability 

to produce Euro IJI and Euro IV equivalent Petrol and 

Diesel. The project would result in shift of product pattern 

in line with the proposed quality. The product slate on 

commissioning of the project would be:-

Product Production TMTPA 

LPG 434 

Naphtha 355 

MS 1015 

SI<O 732 

ATF 548 

HSD 1990 

FO 1595 

Bitumen 321 

LDO 100 ... 
~ 

Lutles \. 218 
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In addition. HPCL MurntMIi Refinery has inlIialed a 

project for upgradetion of Lube Oil Baee Stock quality • 
per the market requirement from present level of Group 

I to Group II quality. The project is anticipated to be 
~d by January 2009 at an estimated c:oat of 

approximately Rs.638 CfOI8S. Mumbai Refinery taD 
also taken up projects for production of value added 
products like Mixed Xylenes and Propylene at an 
estimated cost of Rs.165 CfOI8S and Rs.314 crores 
respectiYeIy. Theae projects ara 8CheduIed for completion 

in June 2008. 

[English] 

AugmeldIttIon of .......,.. StIIIIune 

In Metro CIa. 

·412. SHRI NAVJar SINGH SIDHU : 
SHRI ASAOUDDIN OWAiSt : 

w. the Minister of RAILWAYS be pleased to state : 

(a) wheIher the RalIway8 are pIanring to construct 
more stationI ... reshape the uiating railway stationI In 

DelhI and other metro cIIieI to .... traffic and give 
.... to ~ to board the nina at the nearest 

ptace of their reaIdence8; 

(b) If so. the details of plan chalked out In this 

regard; 

(e) Whether the Railways have such planning for 
other cIIieI petticularty State capitals and other major cfIIes 
to decongeet the cities; 

(d) if so. the detaiIe thereof; and 

(e) If not. the reuona therMor and the time by 

which such prapoeaIs are likely to be COIIIidenM:I by the 
Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) .... Sir. 

(b) Following wortcsfor providing additional 
stationI and I'8Ihaping the existing atation8 In the 
metropolitan ciIieI have been sanctioned and- the wortcs 
areln~_ 

(Rupeee in Clonts) 

S. Metro RaHway Name of the work Expenditure 
upto MIm:h. 

2006 

Budget 

allocation 
(2006-07)-

No. City 

1. Delhi Northem 

2. Mumbai CentrallWestem 

3. Chennai Southam 

4. Koikata Eastern 

New Dethi. Delhi, Haznd 
NizammudIn. Delhi SanIi 
RohIa and Anand Vihar 

202.68 

Chhatr8pd ShMIii Terminus. 212.12 
Kurt.. KaIyan. Thane, Dadar, 
Sandra 

Chennai Central. ChennaI' 
Egmore 

HownIh. ~. ChiIpur 

14.55 

152.42 

82.06 18.22 

100.09 13.48 

8.48 1.73 

eo.28 11.84 

--------------------.~~,~.--------------------------------
Total 581.75 258.92 45.05 
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(c) Yea. Sir. 

(d) FoRowing works for State CapitaJs and other 

S. Railway 

No. 

Works for providing additional 
facilities at State Capitals and 

other major cities 

1. East Central Patna 

2. East Coast VlShakhapatnam. Bhubaneshwar 

3. Northern Moradabad. Amrltsar 

4. North Central Agra 

5. North Eastern Lucknow, Chapra. Gomtinagar 

6. ,Northeast Frontier Katihar, Kamakhya, Guwahati 

7. North West Rewari, Bikaner 

8. Southern Coimbatore, PaJghat. KochUYeIH 

9. South Eastern Hatia, Santragachi 

10. Western Okha 

major cities to dec:ongest the cities have been sanctioned 

and the works are In prograsa:-

Cost 

8.90 

20.57 

24.51 

4.61 

93.n 

32.11 

48.12 

32.39 

10.85 

4.57 

expenditure 
upto March, 

2006 

0.75 

11.36 

14.65 

0.00 

66.24 

9.66 

0.00 

19.39 

1.75 

2.32 

(Rupees in Crores) 

Budget 
allocation 

(2006-07) 

3.00 

2.94 

2.43 

0.001 

, 
7.70 

12.56 

0.20 

4.59 

1.10 

0.50 

11. West Central Habibganj, Sawsi Madhopur, JabaIpur 11.41 5.61 2.39 

Total 

(e) Does not arise. 

·413. SHRIMATI PRATIBHA SINGH: 

SHRI DUSHYANT SINGH : 

Will the Minister of CIVIL AVIATION be pleased to 

state : 

(a> whether the Government hasn formulated any 
plan to introduce small aircraft and helicopter services 

292.81 131.73 37.41 

particuIarty between the places of tourist interests in the 

country; 

(b) if so, the detaDs thereof; and 

(c) the steps taken to implement the said plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a> to(c> To 

facilitate operation by small aircraftlhellcopter&, aircraft! 

haIicopter8 of less than 80 seats, operated by domestic 
ICheduIed openIIonJ have been exempted from landing 
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charges. COIIC!lSaions have also been provided to such 

aircraft on Route Navigation Facility Chatgea (RNFC). 

Government has also fonnulated Route Dispersal 
Guidelines to. ensure that scheduled airlines operate 10% 

of the capacity they operate on Category-I routes (which 
includes Mumbai, KoIkata, DelhI. Chennai. Bangalore, 
Hyderabad and Thiruvananthapuram) on category-II routes 

consisting of North East Region, Jammu and Kashmir, 

Andaman and Nicobar and lakshadweep. At least 50% 

of the capacity deployed in category-I routes era deployed 

on category-'" routes. However, actual operations to 

specific piaces are decided by airtines depending upon 
traffic demand and commefCiai viability. 

Amongst the public sector airtines. Indian Airtinesl 
Alliance Air era operating through 52 domestic stations 
and Pawan Hans Helicopters Ltd. (PHHl) provides 
services to places like Kedarr,,'" and Badrinath. PHHl are 

also providing helicopters on lease to State Governments 

of Meghalaya. Sikkim, Arunachal Pradesh. Tripura. 
AncIaman and Nicobar and lakshadweep Adlillliistlatic:HI 
to run regular heticopter service. 

Import of LNG from Iran 

-414. SHRI AOHIR CHOWDHURY : 

SHRI GANESH SINGH : 

WlIf the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether Iran has expressed its Inability to 
supply Uquefied Natural Gas (lNG) to India; 

(b) if so, the reasons thereof; and 

(c) the reaction of the Government thent to and 

further action taken in matter? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS .(SHRI MURLI DEORA) : (a) While Iran has not 

eJCPf8S88d ... inabIiIy to supply liquefied .. natural ... 

(LNG) to India, it is yet to agree to give effect to • sa.-
Purehue Agreement (SPA) for 5 million metric tonneI 
per anm.m (MMTPA) of lNG signed between the ....., 

Iranian Gas Export Company (N/GEC) and the Indian 
Consortium of GAil (India) Umlted (GAIL). Indian 011 

Corporation (IOC) and Bharat Petroleum Corporation 
Limited (BPel), on 13th June, 2005 in Tehran. The contract 
period is for 25 years, beginning from the last quarter of 
2009. 

(b) While signing the aforesaid SPA, simultaneously, 
the parties also signed a side letter to the lNG SPA on 

13th June, 2005 as per which NIGEC desired to obtain 

the approval of their parent company, National Iranian 
Oil Company (NIOC), for the SPA to become aft8ctive 
and notify the other party of obtaining such approval 
thereafter. NIGEC has not been able to obtain NlOC'a 

Board approval and convey the same to the Indian 

companies till now. 

(c) The mater is being puraued wiIh the Iranian 
authorities. 

-415. SHRI IQBAl AHMED SARAOGI WIll the 

Minister of RAILWAYS be pIeMed to .... : 

(a) whether model COIlClllton agreement btrtween 

container operators and the Railways hM been fineIiaed: 

(b) if 80, the I8fIent ......... thereof; 

(c) the time by which the Mid ICheme ill likely to 
be atatted; and 

(d) the extent to which the railway container 
operatiorll wIl be benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU) : (a) No, Sir. 

(b) Does not arise. 

(c) . By September, 2006 the Model Conceaion 
Agreement II likely to be in place. 

(d) "ill likely to generate healthy competition 

among the container hJn operator'I. the,." giving aepurt 
to .. traIIc. 
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DlICOV8I'y of lnecrlpts 

·416. DR. R. SENTHIL : Will the Minister of CULTURE 
be pleased to state : 

(a) whether any assessment has been made about 

the number of inscripts discovered in the country so far; 

(b) it so, the details thereof; 

(c) whether many of these epigraphs are not 
pfOP'rIy preserved in the offices of Archaeological Survey 
of India and are getting destroyed; 

(d) If so, 1tIe details thereof: and 

(e) the corrective measures taken in this regard? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : (a) and (b) Yes, Sir. 

~ Epigraphy Branch (Arabic and Persian at Nagpur 
and Sanskrit and Dravidan at Mysore) of the Archaeological 
Survey of India has so far discovered and copied 73,901 

in8criptions from different parts of the country. 

(c) to (e) No, Sir. 

The epigraphs that constitute part of the heritage 

monuments are conserved and preserved as per the 
established archaeological norms. Those which are 
movable are kept in the safe custody in the site museums 
and sculplure sheds of the Archaeological Survey of India. 
The copies of the inacriptions (stumpages made on beaten 
paper) are pnI88rved by the Epigraphy Branches of ASI, 
and are periodically monitored to mend the old and worn 
out estampages, if any. 

ContrIbution of PSU& In GDP 

·417. SHRI G. KARUNAKARAREDDV Will the 

Name of oil 

company 

2003-04 

Minister of HEAVY INDUSTRIES AND PUBLIC 

ENTERPRISES be pleased to state : 

(a) whether the Government has made any 

assessment of the contribution being made by the Public 

Sector Undertakings (PSUs) to the Gross Domestic 

Products of the country: and 

(b) if so, the details of the contribution made during 

each of the last three years? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : 

(a) and (b) The contribc.ition of Public Sector Undertakings 

(PSUs) in the Gross Domestic Product of the country at 

current prices in the last 3 years i.e. 2001-02. 2002-03 and 

2003-04 was 11.6%, 12.5% and 11.8% respectively. 

Import of Crude 011 

·418. SHRI K.S. RAO : Wdl the Minister of PETROLEUM 

AND NATURAL GAS be pleased to state : 

(a) the volume and value of total cruid oil imported 

by the each Public Sector Oil Company during the last 

three years, yearwise; 

(b) whether the Government proposes to constitute 

a Single organization for import of crude oil from different 

sources for the Indian refineries: and 

(c) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS (SHRI MURLI DEORA) : (a) The quantity and value 

of crude oil imported by Public Sector Oil Companies 

during the last three years are as_ under:· 

2004-05 2005-06 

Oty.TMT Value 
Rs. Crore 

Oty. TMT Value 

Rs. Crore 
Oty.TMT Value 

As. Crore 

2 3 4 5 6 7 

IOCL 32746 34833 44163 37512 66541 
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1 2 3 4 

BPeL 10379 9889 11114 

HPCL 

MRPL 
> . 

(b) No, Sir. 

9099 

7989 

(c) Does not arlee. 

8181 10226 

7408 8335 

·419. SHRI S. AJAYA KUMAR ; WiD the Minister of 
SOCIAl JUSTICE AND EMPOWERMENT be pleased to 
state ; 

(a) the details of the conc:essionsIfa provided 
to tt. physically handicapped persons; 

(b) whether the GovernrMnt proposes to constitute 

Cui ••• 1iltees at the Stata'DIstrict IeY8Is to identify phy8icaIy 
handicapped persons in need of support; and 

(e) If 80. the d8taiI8 thereof? 

THE MINISTER OF SOCIAL JUSTICE AND 

EMPOWERMENT (SHRIMATI MEIRA KUMAR) : (a) The 
following eoncessionsllacilities are to be provided to the 

pefSOfIS with disabifities= 

Corice •• lona under the PerHna with DtublIIIIM 

(E'" 0pp0rtunItiM, ProtK1Ion of RIghtI ..... Full 
hrtIclpdon) Act. 1185 

1. 3% Reservation in employment in the 
eetabIishmenIS of the Government of India and 
the State govammenta. 

2. 3% ReservaIiOn in admi&ssion to edllC8IionaI 
institutions receiving aid from the Government. 

3. 3% Aelervation In poverty aIIeYIatIon 1Chemes. 

5 7 

14275 11884 21421 

13258 10463 19435 

10171 9174 16153 

4. Unemployment allowance is provided by most 

of the State GovemmentBIUT ~. 

5. Preferential aIIolment of land by the Cantrall 
State Governments at concessIonaI rate for the 
purposes of (a) housing; (b) selling-up business; 

(e) setting up of special rac:reation centers; (d) 

establishment of special schools; (e) 
establishment of rasearch centers and (f) 
establishment of factori8s by entrepreneurs with 
disabirltles. 

ConceaIonIf8cIIItlM from tile MIni*, of SocIal 

Juetlce 8nd Empowerment 

1. Aasistive deYices &II provided to needy 

p8fIIOf18 with disabilities free of coet or at 
c:oncessIonaI raIes. 

2. Seven National IMlitutes .... developing 
fIW1pOW8I' for nthabIIIation of per80nS wIIh 
disabilities and are also providing rehabiIItItion 
and therapeutic services. 

3. One hundred twenty six District DIsability 
Rehabilitation Centre., Five Composite 
RehabiIItattan CenIras- and Four Regional 

Rehabilitation Centres are providing 
~ rehabi1ltation services to peraons 
with disabilities. 

4. The National Trust for Persons with Autism. 
Cerebral Palsy, Mental Retardation and Multiple 
Dlubililies is providing financial support to 

families who are willing to look after the health 
and livelihood needs of destitute and 
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abandoned children with severe mental and 
muttipIe disabilities. 

5. National Handicapped Finance and 

DeveiopmentCotporation provides soft loans 
for self-employment ventures. 

6. 

7. 

Scholarships for 500 studetns with disabilities 
are being provided fNery year. 

FIVe hundred forty Special Schools, 214 

Vocational Training Centres (VTCs) and 223 
other projects for rehabilitation of persons with 
disabilities, run by non-governmental 
organizations, are being provided financial 
assistance. 

ConceaIoM and facilltlea provided by other 
Central Government Mlnletriea, Stllte Governmental 
UT Admlnlatratlons 

1. Income tax concession is admissible under 

2. 

3. 

. section 80 U (for the assessee himself who is 
a person with disability or severe disability) and 
section 80 DO (expenditure incurred by the 

118888888 on the medical treatment, training and 
rehabilitation of a dependent person with 
disability/severely disability). The threshold 
limit for men taxpayer is Rs.1.50 lakh for 
disabifity and RS.1.75 Iakh for severe disability. 
For women taxpayers, the threshold limit is 
As.1.85 IaIchs for disability and Rs.2.10 Iakh for 
severe disability. In case of senior· citizens, no 

income tax is payable on an income of Rs.2.35 
Iakh, H helshe is disabled and Rs.2.60 lakh H 
heIshe is severely disabled. 

Custom duty and Excise duty exemption on aids 

and appliances viz. talking books, Braille 
computer terminals, Braille writers and type-
writers, assistive listening devices, cochlear 
implants and stair lifts, crutches, wheel chairs, 

walking frames, artificial limbs, etc. 

Concesslonal travel in rail (75% for persons 
with blindness, locomotor disability and mental 
retardation and 50% for deaf and dumb 

persons). 

4. 

5. 

6. 

7. 

8. 

50"4 Concession in the airfare for travel by 

Indian airlines for persons with bJindness and 
persons with 80% and above locomotor 
disability. 

Concessional bus passes in State run buses 
(free bus passes to biind and coocessional rate 

for other disabled persons). 

Transport allowance for disabJed employees at 
double the rate admissible to other employees. 

Allotment of STDlHandicapped PCO telephone 

booths - 25% reservation is provided for 

persons with disabilities by Railways. 

Concessional telephone connections to blind 
persons. 

9. The Sarva Shiksha Abhiyan (SSA) has a goal 

of eight years of elementary schooling for all 

children in the group of 6-14 years by 2010. All 

children with special needs upto 18 years of 
age are also covered under the SSA. 

10. Under the Scheme of Integrated Education of 

the Disabled Children (IEDC) 100 per cent 
financial assistance is provided to the Education 
Department of the State Governments. 

Autonomous Bodies and Voluntary Organizations 

for various facilities like special teachers. books 
and stationery, uniform etc. 

11. Seventeen Vocational Rehabilitation Centres 
(VRCs) are imparting non-formal training and 

skill-training programmes to persons with 

disabilities. They also provide vocational 

guidance and career counseling on the 
opportunities available for taking up seIf-
employment. 

12. Reservation in allotment of flats/shops by some 

State GovernmentsIUT Administration. 

13. Disability pension is provided by some of the 
State GovernmentsIUT Administration. 
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(b) and (c) State Governments and Union 
TerrItory AdminIstndions are required to constiIute Medical 
Boards at district level for certification of persons with 
disabilities. 

[TtanSIationJ 

·420. SHRIMATI KIRAN MAHESHWARI : 
SHRI RAM SINGH KASWAN : 

Wit the Minister of RAILWAYS be pleased to state: 

(a) the details of the major ongoing railway projects 
on which the work has been actually started during the 
year 2005-06, Zone-wise; 

(b) the progress made on each project tin date 
Zone-wise; 

(e) whether the work on several railway projects 
has not been started despite the approval of these projects; 

(d) if so, the details of these projects aIongwith the 
reasons for delay, Zone-wise; 

(e) the funds sancIioned by the Railways for 

these project during each of the last th .... years, Zone-
wise; and 

(f) the time by which these . projects are likely to 

be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) The work on a 

project normally commences with the preliminary activities 
like final location surveys, preparation of plans and 
estimates etc. once the project is included in the budget 
and passed by the Parliament. The details of the major 

projects (costing As.l00 erore and above) included in the 
BudgetISuppIeme Budget during 2005-06 and taken 
up are given in the encIoIIed statement. 

(e) No, Sir. 

(d) Does not arise. 

(e) and (f) These wortca were included in 2005-06. 
Hence, the expenditure for the year 2005-06 and the outlay 
for the year 2006-07 aIongwIth taIgeIs wherever fixed are 
given in the enclosed statement. 

S. Project Railway Cost Expenditure during Outlay RemarlcafTargets wherever 
No. Zone 2005-06 2006-07 fixed 

(As. in Crore) 

1 2 3 4 5 6 7 

1. HaIhua-8hatni New North 230 12.25 45 Fll'l8llocation survey completed 

Une Eastern and estimate sanctioned. Land 
acquisition papers for 63 
villages submitted and land 
of 5 villages have been 
acquired. Earthwork and bridge 
works taken up. The 88CIion 
from Hathua to Sathua Bazar 
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2 

2. Pratapnagar-Chhota 

Udepur Gauge 
Conversion 

3 

Westem 

BHADRA 2, 1928 (Saka) 

5 

148.6 1.33 

3. Chhlndwara-Nagpur 

Gauge Conversion 

South East 383.8 0.74 
Central 

4. Ajmer-Phulera-Ringut- North 
Rewari Gauge Western 
Conversion 

5. palwal-Bhuteshwar 
3rd rIM 

North 

Central 

489.1 0.1 

214.7 0.01 

6 

33.91 

45 

270 

150 

to Questions 70 

7 

(22 Kms) is targeted for 

completion during 2006-07. 
subject to the handing over of 

land by the State Govemment 

in time. 

Final locatiion survey comple-
ted and estimate sanctioned. 
EarthWort< and minor bridges 

have been taken up. No target 

for completion has· been 

fixed. 

Part final location survey c0m-

pleted and estimate sanctioned . 

. Land acquisition papers 

have been submited for 22 out 
of 61 villages to the Stat"-

Government. Contract for 

earthwort< and bridge works 

are under process. Wort< of 

precast RCC box taken up. 

Final location survey comple-
ted and estimate sanctioned. 
Earthwork and bridge works 

taken up. The project is targeted 

for completion during 2007-08 
and is under implementation 

by Rail VIkas Nigam Umited 
(RVNL). 

Final locatiion survey has been 
completed and estimate 

sanctioned. Earthwort< and 

bridge works have been taken 

up. The project is targeted for 

completion during 2008-09 and 

is under implementation by 

Rail Vikas Nigam Umited 

(RVNL). 
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1 2 3 4 

6. Moradabad-lucknow Northern 209.2 
Ultratia Railway 
Electrification 

Growth Rate of PublIc Sector Alrtlnes 

*421. DR. RAJESH MISHRA: WiD the Minister of CIVil 

AVIATION be pleased to state : 

(a) whether public sector airlines are under pres-
sure due to the sharp decline in their growth rate in the 

recent months; 

(b) if so, the details thereof; alongwith the percent-

age of decline in growth rate; and 

(e) the steps taken to prevent the decline in growth 

rate of public sector airtines? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CML AVIATION (SHRI PRAFUL PATEL) : (a) and (b) 

Passenger carriage by both public sector airtines 

has increased during past 3 years. In case of Indian 

Aktine& Limited the growth rate of passengers carriage 

was up 15% in 2004-05 over 2003-04 and 3.1 % in 

2005-06 over 2OO4..Q5 and to 1.9% during 2006 (from 

April. 06 to July. 06) over corresponding period in 

2005-06. The main reason for lesser growth is that Indian 

AirInes has not been able to induct sufficient capacity to 

cater to the traffic growth as compared to the private 

alrtines. The Indian Airlines has been able to increase 

capacity during three years by 7.4%, 6.1% and 2.4% 

respectively over the previous years whereas domestic 
traffic has been growing at the rate of 25% (approx.) during 

this period. 

(e) Government has already approved the proposal 

of Indian Airtines Umited to acquire 43 new aircraft which 

would be used to increase the capacity and phase out the 

old aircraft in lis fteel 

'. 

5 6 7 

0.01 75.05 Work has been taken up and 
targeted for completion during 
2007-08. 

(English] 

*422. SHRI CHANDRA BHUSAN SINGH : Will the 

Minister of RAILWAYS be pleased to state : 

(a) whether the RaIlways have received proposals 

from some State Governments for ~ of. new ReiIway 
Divisions in their respective States; 

(b) if so, the details thereof; and 

(e) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. YEW) : (a) Demands have been 

received from various Very Important Persons of different 

States including Chief Ministers 01 Oriua and Madhya 
Pradesh for creation of Divisions at 48 Jocationa over 

various States. 

(b) The details of number of demands received 

State-wise are as under:-

Andhra Pradesh: 4; Assam : 2; Bihar : 6; Gujarat : 2; 

Jammu and Kashmir : 1; Kamataka : 3; KeraIa : 1; 

Maharashtra : 3; Madhya PradeIh : 10;NagaIand : 1; 

Orissa : 4; Tamil Nadu : 5; Tribpura : 1; Utter Pradesh : 

3; and West Bengal : 2. 

(e) New Divisions are set up keeping in view 

factors like size, workload, 8CC888ib11ty, traffic pattern and 

other operating/administrative requirements etc. consistent 
with the needs of economy and efficiency without any 
regional considerations. The proposals, vm,n aeen in the 
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light of the above considerations. have not been found 

f8aaIbIe. except at Salem. 

Opening of H.at StatIona 

·423. SHRI HEMLAl MURMU : WiD the Minister of 
RAILWAYS be pleased to state: 

(a) the c'ftteria for opening a halt station; 

(b) th .... lber of halt stations opened during each 

of the last three years and the cunent year on each Zonal 
Railway; 

(c) whether the halt stations 8f8 managed by the 
contractors appointed by the Railways; 

(d) H 80. whether a large number of convnercial 
staff Is deployed for Issuing tickets and commercial 

activities at the Halt stations; and 

(e) H 80, the reasons ther8for? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) A hall station Is opened 
on pWJIIc demand if found financlafty viable and feasible 

from operating and engineering points of view. The 

opening of hall station is also considered on passenger 

amenity ground. 

(b) The number of hall stations opened during the 
lui three years and In the current year. rallway-wise and 
year-wise are given in statement enclosed. 

(c) Vee. Sir. 

(d) and (el No, Sir. Halt stations are normally 
managed by halt contractors appOInted by railways. 

HoWever, in some special cases tickets 8f8 Issued 
temporarily through commercial stafflguard at those 
halt stations where the halt contractor leaves the halt 
or contract Is terminated before· ~ of agreement 

period or where no suitable contractor is found.. This 
Is done to continue an essential service to the 

paaengers. 

Railway Number of halt stations opened 

during the year 

2003-04 2004-05 2005-06 2006-07 

(upto July, 

2006) 

1 2 3 4 5 

Central Nil Nil Nil Nil 

Eastern 06 Nil 02 Nil 

East CentraJ 27 20 09 01 

East Coast Nil Nil 01 Nil 

Northem 01 01 Nil Nil 

North Central Nil Nil Nil Nil 

North Eastem 04 01 Nil '02 

No~ 01 06 04 Nil 

Frontier 

North We&tem 01 01 Nil Nil 

Southem 03 03 03 Nil 

South Central 01 09 02 01 

South Eastem 09 10 Nil Nil 

Southeast 02 Nil 02 Nil 

Central 

South Westem 05 02 01 Nil 

W8Item 01 Nil Nil Nil 

west Central Nil 01 Nil Nil 
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"424: SHAI M. RAJA MOHAN REDDY : 

SHAI SUGAIB SINGH : 

Will the Minister of SOCIAL JUSTICE AND 

EMPOWEAMENT be pleased to state : 

(a) whether drug abuse in the country especially 
amongst youth is increasing at alarming rate; 

(b) II so, the fact thereof; 

(c) whether the Govemment has conducted any 

survey in this regard recenUy to find out the causes of this 

drug menace; 

Cd) if so, the details thereof; 

(e) the dataiJs of the financial assistance provided 

to the Non-GovemmentaI Organisation wortcing In this field 

during each of the last three years; and 

(f) the corrective steps taken or being taken by the 

Govenvnent to check the drug abuse? 

THE MINISTEA OF SOCIAL JUSTICE AND 

EMPOWEAMENT (SHAIMATI MEIAA KUMAA) ; (a) and (b) 

There is no authentic data to conclusively indicate that 
drug abuse in the country especially amongst the youth 

is increasing at alarming rate. 

(c) and (d) Yes, Sir. According to the National 

Survey on the Extent. Pattem and Trends of Drug 

Abuse in India, joinHy conducted by the Ministry of 
Social Justice and Empowennent and the United 
Nations Office on Drugs and Crime (UNODC), the common 
reasons for drug use are curiosity, experimentation, 

being in the company of drug users and to experience the 

effects. 

(e) As.22.M crores, As25.50 crores and As.22.35 

crores were released to Non-Govemmental Organi8a1lons 
working in the fiekf of drug abuse during 2003-04, 2004-
05 and 2005-06 respectively. 

(f) In addition to strict surveillance and preventive 

steps taken by the enforcement agencies, this Ministry, in 
collaboration with the Non-Governmental Organisations, 
takes steps to create awareness and educate people about 
ill effects of drug abuse on the individual, the family and 

the society at large. Efforts are also made to increase 

community participation and public cooperation in the 
reduction of demand for dependence producing substances. 

(Translation] 

Rre In Ordnance F8CtoriH 

"425. SHAIMATI SANGEETA KUMARI SINGH DEO ; 

SHAI V.K. THUMMAR ; 

Will the Minister of DEFENCE be pleased to state : 

(a) whether incidents of fire have occurred In the 
Ordnance Factories; 

(b) if so, the details of such incidents reported 

during the last three years a10ngwith the loss of lives and 

pr0p8ftie8 therein; 

(e) whether any inquiries have been conducted to 

go into cauees of fire; 

Cd) if so, the outcome thereof; and 

(e) the steps taken to prevent such incidents? 

THE MINISTER OF DEFENCE (SHRI PRANA8 
MUKHERJEE) : (a) to (e) lncidenIII of fire In Ordnance 
Factories are being reported from time to lime. Details of 

fire incidents reported during the last three yeat1I are as 
under:-

Year No. of Lou of Financial loss 
incidents human life (As. in Iakha) 

2003-2004 Nil 

2004-2005 4 1 542.07 

2005-2006 3 5 18.20 
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All the caaes of fire accIdenla in Ordnance Factories 
are Invariably examined by Board of Enquiries (BOE) to 
determine the causes of fire with a view to take remedial 

measures to prevent such recurrences. In the above 

mentioned cases BOE have found following reasons 88 

cause of the fire accidents:-

1. Electrical short~ircuit; 

2. Excessive ambient temperature; 

3. Accumulation of waste explosive for a longer 

period; and 

4. Violent reaction of chemicals, during process 
etc. 

To prevent such fire accidents, adequate fire 

safety measures have been taken in all the Ordnance 

Factories. Modern fire fighting equipments have been 

provided to all the units. Each unit has a dedicated safety 

eec:tIon and also fire brigade section, headed by qualified 

ofIIcers and round the clock vigil is kept. Perioc:IicaJ training 
is iq)arted to all staff on safety matters. All required 
precautiions as per prevaHing norms are being strictly 

observed. 

[English} 

Rehabllttatton Plan for Snake Channera 

3247.SHRI KULDEEP BISHNOI : Will the Minister of 

SOCIAl. JUSTICE AND EMPOWERMENT be pleased to 

state: 

(a) whether the Govemment has chalked out any 

rehabilitation plan for the snake charmers and their 

families who have lost their livelihood due to strict 
enforcement of Wildlife Act and are on the brink of 

starvation; 

(b) if So, the detalls thereof; 

(c) if not, the reasons therefor; and 

(d) the fresh steps taken by the Government 
to pt'OVide aItemative means of livelihood totheae 
people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN) : (a) and (b) No, Sir. 

(c) and (d) No proposals for the rehabilitation of snake 
channers and their families affected du8 to strict 

enforcement of wildlife Act, have been received from the 
State Govemments. 

SpedaI Schools for Minority Children 

3248. SHRI PRALHAD JOSHI : Will the Minister of 
MINORITY AFFAIRS be pleased to state : 

(a) whether the Government has any specific 
proposals to open apeciaI achools for minority chUdren for 
imparting basic general education; and 

(b) if so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY) : (a) No, Sir. 

(b) Does not arise. 

CBI inquirY aptnst NGo. 

3249. SHRI L. RAJAGOPAL : WIll the Minister of 
SOCIAl. JUSTICE AND EMPOWERMENT be pleased to 
state : 

<a) whether a CBI· inquiry is going on against some 
of the NGOs who have forged the recommendations of the 
Government of Andhra Pradesh 

(b) if so, the details of NGOs and the grants 
that have been given to them in compliance with the 
forged racomrnendatioM of the Slate Government; 
and 

(c) the present status of the inquiry? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL. JUSTICE AND EMPOWERMENT (SHRIMAn 
SUBBULAKSHMI JAGADEESAN) : (a) to (c) Yes Sir, on a 
raf8r8nce from GovL of IncIa, the CSI has f8giIteIacI FIR 
in RC. 16(A)flOO8-Hyd and the inquiry ,is. in progI8I8 

against the eight NGOs for allegedly forging the 
recommetldallon d the Stale Government of Andhra 
Pradesh. Their applications were receiYad for grant under 
the scheme for Pravention of Alcoholism and Substance 
(Drug) ~ for selling up of de-addiction Centres but no 

pd-In-aid has bean raleased to these NGOs against the 
torged rac:oe ••• tendations. The details of NGOs are as 
under.-

ti) YanneIa Educational and Rural DawIopment 
Society, Khammam District, AncIva Pradesh. 

(i) Sahaya Wellant Association. NaJgonda DiItrict, 
Andhra Pradesh. 

(iii) Jag ruth i Educationa' and CommunHy 
Darelapnent Society. Ktanmam DisIricI, AncIwa 
Pradesh. 

(IV) Dr. B.R. AmbedIcarYoulh Aalocidon, Khammam 
DiIIIrict, Andhra Pradesh. 

(v) Sharada EducaIionaI Society. Ranga Reddy. 

0isIricI, Andhra PradeIIh. 

(vi) Chaitariya Yuvajana Sangham, Kharnmam 
0isIricI, AndhIa PnIdesh. 

(vii) Rose VIIIIIIIa Rural Organisation for Women. 
Hyderabad. Anctva Pradesh. 

(vii) Sivaranjani Ecb:aIionaI Society. Hyderabad. 

Ancha Pradesh. 

Food ...... RMerved for 881 

3250.SHRI SWADESH CHAKRASORTTY : WID the 

Minllder of FOOD PROCESSING INDUSTRIES be pIeaIed 
to IIIaIe : 

(a) the food manufacturing item8 which are 

80 

tDCCIuIiveIy rwerved for the SmaH Sc.- Industries 
(SSIs); 

(b) whether cummt standards of food safety are 
IndenticaI for the Itam8 raeerved for the SSIs; and 

(c) If 80. the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY) : (a) Food manufacturing items which are raserved 

for the email sc.- IncIuatrieI (SSis) ara 88 under.-

S.No. Name of the PiUduct 

1. Pickles and Chutneys 

2. Bread 

3. PasIry 

4. Hard boiled Sugar Candy 

5. 

6. 

7. Sesame 011 (expect Solvent extracted) 

B. 

9. 

Groundnut 011 (expect Solvent extracted) 

Ground and proc .. II d Spice aIher than apIce oil 
and Oleo I'88in epciee. 

(b) and (c) The currant IIandIIrdI of food aar.ty ara 
uniformly applicable to all the food ptOducts. IrraIpective 

of wheIher they are reeerved for manufac:tln In SSI eector 
or not. 

3251.SHRI NAVEEN JINDM. : Will the Minieter of 
DEFENCE be pleased to state : 

(a) whether there Is any proposal to purchue 
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transport warship USS Trenton from USA as reported in 

the Times of India dated July 26, 2006; 

(b) if so, the facts thereof; 

(c) the benefits which are likely to accrue to the 
Indian Navy; 

(d) whether technical know how of this ship will 
also be transferred; and 

(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (e) Government approved the 

acquisition of Landing Platform Dock (LPD), USS Trenton 

aIongwith four Landing Craft Mechanised (LCMs) and 

associated package for the Indian Navy from the USA at 
a cost of USD 48.23289 miNion. 

The ship would provide the Indian Navy enhanced 

amphibious capability. In addition, the LPD can be 

deployed for disaster relief operations. It can also function 

as a command and control platform during mishaps at 
sea like offshore on installation fires and maritime air 

accidents. 

No technical know how for the construction of 

such a ship in India is envisaged under the present 

acquisition. However, the induction of LPD would help in 

gaining user experience apart from providing essential 
design inputs for the indigenous construction of LPD. 

Development of Wagha Border 

3252. SHRI MILIND DEORA : 

SHRI HANSRAJ G. AHIR : 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Govemment has any project for 

development of Wagha Border as a tourism destination; 

(b) if SC), the details thereof aIongwith the funds 

allocated for the purpose; and 

(e) the steps taken or being taken to implement the 

project? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : (a) Yes, Sir. 

(b) A total amount of Rs.4B4.58 lakh has been 

sanctioned during the year 2005-06 for Integrated 

Development of Attari Wagha Border, Neem Chameli 

Complex, Attari Mahal, Samadhi Complex, Attari 

Intemational Railway Station, Ram Tirath Temple Complex, 

Pul Kanjari, Saral Amanat Khan Complex and Raja Sansi 

Village Carpet Weaver Complex. 

(c) Implementation and completion of projects 

sanctioned under various schemes of the Ministry of 

Tourism, Government of India is the responsibility of the 
State Govemment. Ministry of Tourism, Govemrnent of India 

monitors the progress of th6 projects and status of 

utilization of funds through review meetings from time to 

time. 

[Translation] 

Security 8t Airports 

3253.SHRI AAJNARAYAN BUDHOLIA : 

SHRIMATI KIRAN MAHESHWARI : 

WUI the Minister of CIVIL AVIATION be pleased to 

state: 

(a) the amount spent on security arrangements 

at the major airports in the country during the last three 

years; 

(b) whether the Govemment proposes to further 

strengthen the security mechanism at airports in the 

country; 

(c) if so, the details thereof; and 

(d) the arnountlltcely to be spent on installation of 

ultra modem system for further strengthening of security 

mechanism at the airport during the current year? 
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THE MINISTER OF STATE OF THE MlNlSTRV OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Information 

Is being collected from concerned agencies. 

(b) to (d) Yes. Sir. It has been dacIded to traaII 88CU'Iy 
equipmenIs .. Bio-mebic acc.e control syslam. Exploaive 
dIIlection equipment, CCTV. Parim8ler inIruIion det8l1Ction 
ayatam ek:. at aI the major airports in ... counIry. The 
II8CUrily ecppn.. lIB being III11a11ed at departure area and 
their cost 818 .. under:-

In line X-Ray Baggage 1I.apec:tion - Rs.58.30 cnna 
System 

X-Ray Baggage 1I!Ip8Ction 
s,... 

- Rs.82.27 erores 

- Ra.5.77 croras 

These equiprMnt wit be installed In a ph8Ied 
manner. 

[EngIiIIh] 

32S4.SHRI E.G. SUGAVANAM : WIt the MInIItar of 
CIVIL AVIMION be pleased to ..... : 

(_) whether the Government propoI8II to allow the 
Per80ns of Irdan Origin (PIO) living abroad to irMIt In 
Indian cIorMsIic airlines; 

(b) If 10, the dItaIIs thereof; and 

(e) the time by which the finaJ decision is likely to 

be taken In '* raganf? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (_) to (e) The 
matter is under Consideration. 

3255.SHRIMATI PRR'IBHA SINGH: WII the Minister 
of CIVIL AVIATION be pleased to state : 

Ca) wh8Iher the expansion plan of the runway of 
the Bhuntar Airport In HimacNI Pradesh has been 
hampered; 

(b) If 10. the details Ihereof; and 

(e) the time by which the expansk... p!IIn Is likely 
tobe~ 

THE MINISTER OF STATE OF THE MINISTRY OF 

CML AVIATION (SHRI PRAFUL PATEL) : (a) Vas, Sir. 

(b) and (e) lIT Roorkee has been requested to cany 
out a FeaeMIty Study of runway extellliDn by preparation 

of DigIIaI Terrain MappIng (OTM) for river dIuerIIon and 
racIaimatIon of land tor ~ 8ICten8Ion. The time flame 

for executing the expanaion plan fa aubfed to ... 
sub" 1 •• iDl' of the final report by liT Roodcee and the atepe 
which would be required to be taken 1henI8fter. 

3256.SHRI RAVICHANDRAN SIPPIPARAI : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to ..... : 

(a) wheIher the Government is aware that thou-

aanda of amaII match box Induatriea in Tamil Nadu are 

facing problema due to shortage of adequate Type-II Wax; 
and 

Cb) I 10. the .... taken or being taken bylhe 
GcMtmment to supply of 'JYpe-1I Wax to 1h8Ie IIIIIICh 
induatriea? 

THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL. GAS (SHRI DINSHA 

PATEL): (a) and (b) It hal been reported by Chennai 

Petroleum Corporation Umited that on account of Ita 

planned shutdown from 24.5.2006 to 25.8.2008 for 
maintenance, Ihef8 was aonw delay in meeting CU8lGmera' 
demand of type II wax during the rnantha of June-July, 
2008. After completiOn of maintenance WOftc, production 
has been ~. on 30.1.2008 and supply aituation Is 
expected to tn,Hove. 
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Over-Brldge • Kamtee-Kalmaft8 Railway Une 

3257.SHRI SUBODH MOHITE : Win the Minister of 
RAILWAYS be pleased to state : 

(a) whether constnIction work on Kamtee-Kalmana 
over-bridge of South-Eastem Railways has not been 
started; 

(b) if 80, the details thereof; 

(c) whether the Railways are considering to 

change its location and design of over-bridge; 

(d) if 80. the details thereof; and 

(e) if not. the time by which the construction work 

on the said project is likely to be started and completed? 

THE MINISTER OF STATE IN THE· MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Work not yet sanctioned. 
hence. no construction taken up. 

(b) Railways undertake constNction of Road-overl 

Under bridges in lieu of existing busy level crossings on 

cost sharing basis if the traffic density at the level crossing 
is one lakh or more TVUs (Train Vehicle lJnIts.a figure 

obtained by multiplying the number of trains to the number 

of road vehicles passing over the level crossing In 24 

hours) otherwise on deposit terms. Proposal In both cases 

have to be sponsored by State Government duly fuIfiIHng 
cetain preliminary pre-requisites required under extant 

rules. The level crossing No.567 at /em 112319 between 
Kamptee-Kalumna of Howrah-Mumbai route Is having 

traffic density of 343764 TVUs. hence, qualifying for 
replacement by Road over bridge on cost sharing basis 
but the requisite proposal has not yet been sponsored by 

the State Government 

(c) to (e) Do not arise. 

RetIrement Age of ITDC EmpfoyeH 

3258.SHRI K SUBBARAYAN : WiD the Minister of 

TOURISM be pleased to state : 

(a) wheCher the Government Is considering to 
enhance the retirement age of ITDC employees from 68 
to 60 years; 

(b) if 80, the detai18 thereof; and 

(c) the time by which the decision is /ikeIy to be 
taken in the matter? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SON/) : (a) The Govemment has no 

proposal to enhance the retirement age of ITDC 

employees from 68 to 60 years. 

(b) Does not arise. 

(c) Does not arise. 

[TtanSlation] 

Rehabilitation of Scavengers 

3259.SHRI BRAJESH PATHAK: Will the Minister of 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

state: 

(a) whether the Govemment has made any efforts 

to find out the number of scavengers in the country; 

(b) if so, the details thereof; 

(c) whether a number of such persons have 

declined on account of the steps taken by the Govemment 

for the eradication of such practice and improve their 
conditions; 

(d) if 80, the details thereof, State-wise; and 

Ce) the funds spent by the Government on 

rehabilitation of such persons during each of the last three 
years, State-wise and item-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGAOEESAN) : (a) to (d) A statement 

showing statewIse number of scavengers identified. 
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number of scavengers assisted for rehabilitation and the 1 2 3 4 5 
runber of scavengers that remain to be assisted is given 
in the enclosed statement·1 12. Uaharashtra 64785 19086 45699 

(e> A statement showing StateIUT wise, CenIraJ 13. Meghalaya 607 0 607 
Assistance raIeased for rehabilitation of scavengera. 
during the last three years is given In the encIoaed 14. Nagaland 1800 0 1800 

statement·lI. 15. OrIssa 35049 10881 24368 

SIafement-l 16. Pondicherry 476 129 347 

Population of ScavsngeIs. Scawrngets I8hsbIIiIated and 17. Punjab 2988 2988 0 
no. of ScavengetS to be rehabilitated 

18. Rajasthan 5776 14169 43597 

SI Name of Population Total Remaining 19. TamD Nadu 35561 23687 11874 
No. the State of scavengers scavengers 

Scavengers rehabilitated to be 20. Trlpura 0 0 0 
rehabilitated 

21. Uttar Pradesh 213975 180719 33256 

2 3 4 5 
22. West Bengal 23852 2338 21514 

1. Andhra 45822 45822 0 23.Chhattisgarh 3243 3243 0 
Pradesh 

24. Jhartchand 5750 0 5750 
2. Assam 40413 1594 38819 

25. Utlaranchal 1970 493 1477 
3. Bihar 12226 285 11941 

Total 770338 427870 342468 
4. Delhi 17420 2941 1479 

5. Gujarat 64195 11853 52572 .. .. ...",." 
6. Haryana 36362 15558 20804 State wiN c.ntraJ A.-tance Released under the 

NJJIJorMJ Scheme of UbetaIIon and Rehllbllltalipn of 
7. Himachal 4757 2023 2734 ScaVfHJglll3 and their df/peI1dtJnts (NSLRS) 

Pradesh 
(Re. ·In Crorea) 

8. Jammu and 4150 211 3939 
YMr-2002-G3 

Kashmir 

1958 Name of the StateIUT Central Assistance 
9. Kamataka 14555 12597 

Released 

10. Kerala 1339 141 1198 
1 2 

11. Madhya 81307 71512 3795 
Pradesh Anethra Pradesh 29.67 
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2 

Himachal Pradeeh 2.40 

Kamatalea 8.88 

Total 40.95 

1.63 

Gujarat 3.74 

3.09 

Madhya Pradesh 1.25 

2.85 

5.37 

1.60 

Chhattishgarh 1.89 

Total 21.41 

Kamatalea 12.19 

Madhya Pradesh 1.37 

Total 13.56 

~ funds have been allocated in the Budget 
EstImate (BE) for the financial year 2005-06 under the 

acheme. 

[EngIIah] 

New 0rIh0pMd1c AehabUItatIon 
Centre In Weet aeng.1 

3280.SHRI JOACHIM BAXLA : WID the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to ..... : 

(a) whether the Government propoees to open a 

new Orthopaedic RehabIlitation Centre In West Bengal; 

(b) if so, whether any preHminary work has been 
done to Ioca1e such an institute in West Bengal; 

(e) if eo, the details thereof; and 

(d) the time by which the said centre is likely to be 
opened? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOYIERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) It is proposed to set 

up two new DIstrict DIsabIlIty Rehabilitation Centras 
(DORCs) in W88t Bengal, one at Coach Behar and the 

oIher at Bbbhum. Theee centres. apart from other services, 
wiD also provide orthopaedic rehabilitation services. 

(b) to (d) Primary I'88POflSlbilily to set up DDRC is of 
the State Government. The opening of ~ centre will 
depend on Identification of implementing agency. providing 

of praper building and deployment of manpower by the 
DIstrIct Administration. 

Upgl'Ml8tlon of U ..... me 

3261.SHRI K.C. PALLANI SHAMY : Will the Minister 
of CULTURE be pleased to state : 

(~ whether the Government provides financial 
assistance for the development of museums under the 

scheme for promotion and strengthening of regional and 
local museums in 1he country; 

(b) if so, the details thereof; 

(e) the ftU!"'b8r of applications received for financial 

assistance from Tamil Nadu during each of the last three 
years; 

(d) the number of applications considered and 

remain pending during the said period aIongwilh the 
reasons therefor; and 

(e) the time by which pending applications are 

likely to be clarad? 
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THE MINISTER OFlOORlSM AND CULTURE 

(SHRIMA" AMBIKA SONI) : (a) and (b) vas. Sir. Under this 
scheme, financial assistance is given for professional 
development . of museums for promotion of antiquities, 

numismatics, paintings, ethnological collection, folk art 
etc., managed tar voluntary organizations. instiluIions, 
societies. trusts. local bodies, etc., Including universities 
and coIeges, registered under the RegIstration of 
Sociailiea Id of 1860 (XXI) or under an other law for the 

lime being in fon;e as weU· as those managed by the State 

Gowemment.. The Central grant is limited to 80% of the 
proiect coet (90% in case of No~East." ragion) or the 

following .amount in each category whichever is Iower:-

Purpoaa/Calegory 

1 

RenovationlRepairsi 

Extension and 
ModerniZation of gallery 

Maximum financial. 8II8i&ant 
admi88ibIe 

(As. in Lakhs) 

For 
Category I 

(State Museums 
renowned 
Museums 

2 

50.00 

For 
Category II 

(Olher 

MU88Um& 

3 

25.00 

Development of InfrastrucIuN 300.00 Not 

of the State Government one-time applicable 

Museums in the North financial 
East States inckdng assistance 
Sikkim will be .. given 

StoragelModernizatio of 25.00 Not 

·Reserve CoIaction applicable 

Pubricatlon 1.00 5.00 

25.00 12.50 

1 

Museum LIbniry 

Equipment 

(i) Equipment (General) 

(ii) Equipment for Security 

System 

Documentation 

2 3 

5.00 2.50 . 

15.00 7.50 

25.00 NA 

15.00 7.50 

(c) 4. 3 and 2 applications were .... 'b the 
financial yea,. 2003-2004, 2004-2005 and 2005-2006. 
respectively. 

(d) 1'h8ae applications ware placed befoI8 the 
expert commit.... constituted under the scheme,,'!'" 
commiIIee ftICOI1'I'neIlded granI8 to 3 organizaIIona while 
proposals of IIIII'I8ining 6 organizations ere rejeded. No 
proposal is pending. 

(e) The question does not arise. 

3262.SHRI N. JANARDHANA REDDY: Will the 
MIniIder of PETROLEUM AND NATURAL GAS be pIeaMd 

to Slate : 

(a) whether at present ~ 0UIIeIs and LPG 
agencies are allotted to peraonsIparties on ~ 
basi8; 

(b) if so. the reason thereof; 

(c) whether such allotments have aornetiniel ted to 
cornptaints of Ihorl-fiIIiI'G of petroIIdieeeI and bIack-
marUting Of LPG cyIIndera; 

(d) If so. the numberof8UCh calM. category-wiae 
have come to the notice of the Government during the IaIt 
three years and the action taken agein81 the defautteq; 
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(e) whether the Government propoees to Introduce 
auction system annually for the petroUdieseI pumps and 
LPG agencies to eliminate malpractlce8; 

(f) if 80, the details thereof; and 

(g) if not, the reasons ther8foI1 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DlNSHA 
PATEL): (a) to (g) The allotment of retail outlet (RO) 
da8Iership and LPG distributorship Is done by the public 
sector oil marketing companies (0MCs) in accordance with 
the 88lectiion guidelines fonnuIated by them that include 
issue of advertisement and interviews of the candidates 
wiIh ptOVi&ions for reservations for SCslSTs, physically 

handicapped persons, outstanding sports penaons, free.. 
dam fighters, para-rnilitarylpolicelgovernment personnel 

Mel defIInc;e category. 

The Initial period of agreement for RO dealership and 
LPG diatrIIutor8hip in respect of Indian 011 Corporation ltd. 
(IOCl) is 5 years with renewable option for 5 years. In 
I'8Ip8ct of IBP Company (IBP), the initial agreement for RO 
dealership Is 15 years with a renewable option for 5 years. 
In raepecI of 8harat Petroleum Corporation Limited (BPCl), 
the initial agreement for RO dealership 18 15 years with 
a renewable option for 5 years and Initial agreement of 

10 years for lPG dIstrIbutor8hip with a renewable option. 
in raIp8Ct of Hklduslan Petroleum Corporation Ltd. (HPCL), 
the initial agreement 18 for 10 years for both RO dealership 
and LPG cfIstrI)utorship with renewabte option for 10 years 
for RO dealership and 5 years for lPG distributorship. 

Howe\Ier, the dealership/distributorShip 18 liable for 
terminetion If • breach is commilted of the terms of the 

deaIers~dIstrIbutor8hip agreement. 

There is no propoeal to introduce auction system for 

giving RO dealership and LPG distributorship. 

The deaRs of malpracticeS detected by 0MCs during 
the last 3 years Is given In the statement encIo8ed. ActIon 
agaInIt IIJCh defaUlters Is taken by the 0MCa In 

aocordance with the provisions of the MaIketing Discipline 
GtideUnes. 

~y-wise total number of Shoft filHng at retail 
outlets (ROB) and bIacIc marlceting of LPG detected 

during the last thtee yeatS (2000-04, 
2(J()4..()5 and 2005-06) 

SI. Name of 
No. OMCs 

Total No. of cases detected during 
the last 3 years (2003-2006) 

Short Fdling at Black Marketing 
ROs of LPG 

1. IOCL 343 386 

2. IBP 145 Nil 

3. BPCl 350 302 

4. HPCl 264 56 

[Translation} 

3263.SHRt HANSRAJ G. AHIR : Will the Mini8ter of 
TOURISM be pteased to state : 

(a) whether the Government of Mahara8htra has 

submitted any schemes for the development of tourism in 
the State particularty Vldharbha region to the Union 
Govemment; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken steps for 
promotion of tourism In the Vldharbha ntgion on tines of 
the draft prepared by the Tata Consultancy Services on the 

potential of tourism In Vldharbha; and 

(d) if so, the details thereof? 

THE MINISTER OF. TOURISN AND CULTURE 
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(SHRIMATI AMBIKA SONI) : (8) and (b) Development and 
promotion of tourism pIacesIspoIs is primarily UI1CIeIUken 
by the State GovemmentsIUT AdmInistrations themaeIvee. 
Howewr, Ministry of Tourtam provides funda on the basis 
of projects prioritized every year In consultation with them. 

During the 9th and 101h Plan periods (tiD 2005-06) Ministry 
of Tourism has sanctioned the following projects for 
VIdarbha region:-

S. Name of the Project Amount 
No. sanctioned 

(As. in Iakh) 

1. Tourist Inn at Tadoba 45.50 

2- Jungle Resort 8t Khindsay, 49.81 
Nagpur 

3. Nature interpretation Cenbe at 49.94 
SIIariIPench, Dist. Nagpur 

4. Tourist complex at Bordam, 48.95 
District W8Idha 

5. Tourist complex at KhekamaIa, 49.48 

DiIbtcI Nagpur 

•• VidIIIbha Development Plan 14.75 

7. Adventure and water sports at 6.71 
QIIIchaIdara District Amaravatl 

8. Adventura and water sporII activity at 8.91 
Navagaon, Khairi, Nagpur Diatrict 

9. Development of VIeW Point at 30.00 
ChikhaIdara, District AmaravatI 

10. Budget accommodaIion at Nagpur 48.88 

The above proiects have aIIaay been compIeIed. 

However, no project propoI8I has been prIoritiz8d for 

"Iopment of VIdaIbha during 2008-07 nor has any IUCh 
proIect PfOPOI8I been nICeived. 

(c) No such propoeaI his been received from the 
GcMtmmant of MahanIshtra. 

(d) Does not arise. 

[English} 

Women Coech In Local EMU 

3284.SHRI SUNIL KHAN : Will the Miniaterof 

RAILWAYS be pleased to state : 

(a) whether in Sealdah Railway division the 
women bogies in local EMU have been changed just after 

vendors; 

(b) If so,whether any objectIona from women's side 
received by DAM, SeaIdah; 

(e) if 80, the steps taken by the DAM to change 

the vendors bogy to avoid the congestion of goods at the 
pIatfOnns of nealby women boIW to avoid accident of 
women specially in Sealdah Station; lind 

(d) If not, the rauons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS CSHRI R. VELU) : Ca) to (d) Yes, Sir. After opening 

of CiR::uIar Railway track between Princep Ghat and 

UIjeIhat w.e.l 01.02.2006 and .con.quent extension of 

Circular Railway service from Princep Ghat 10 MajefhaI-
. Ballygunge-Sonarpur-Champahati-laksbmlkantapur etc., 
thera was a aIIuation that operation of some trains involved 
rake nMN88I at BaIIygunge. Conaequenlly, location of the 
ladies compartment with reference to any fixed point on 
the platform would have changed. No fool :proff cystem 
could be evolved which would have given pre-inIimaIIon 
to IadIea pa......regarding location of IadIe8 
compartment in any tJain. To get rid of this undesirable 
siluatIon,' it was decided to distribute ladies earmarked 
accommodation at both ends of each r8ke. Hence, '0' type 

coach which cona\aIs of partly vendor accommodation and 
pardy p ... nger accommodation went marshalled next to 

Driving cars at each end and the puMlager portion ~. \he 
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'ootype coaches were eannarked 88 ladles accommodation. 

This also took care of the compUlsion to attach ladies 

coach adjacent to Guard or Motorman. Immediately after 

this arrangement, there were objections from women's side 

and the above position was clarified by letters as well as 

through personal hearing. Further, Railway Protection 

Force (RPF) protection were arranged to eliminate the 

infiltration problem and 'floor to roof solid separations have 

also been arranged and these steps have satisfied most 
of the women's representatives. Accumulation of goods on 

platform adjacent to vendors' coaches is unavoidable 

irrespective of the location of the vendor coach. However, 

no report of an accident in Sealdah station on this account 

is available on record. The above arrangement has created 

more accommodation for lady passengers and avoided 

greater inconvenience that would have been caused by 

reversal of rakes. 

[Translation] 

RaIlway Projects of Chhattisgarh 

3265. SHRl PUNNULAL MCHALE: Will the Minister of 

RAILWAYS be pleased to state : 

(a) the details of the railway projects submitted by 

the Government of Chhattisgarh to the Railways during 

2006-07 for approval; 

(b) the details of the projects which have been 

cleared; 

(c) the reasons for not clearing the -remaining 

projects; 

(d) whether the Railways are aware that the 

progress on raIlway projects of Chhattisgarh is being 

hampered due to shortage of funds; and 

(e) if so, the steps taken for allocating the sufficient 

funds for completing these projects on time? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (c) No fresh propoeaJ 

has been received from the State Govemment of 

Chhattisgarh during 2006-07 for approval. 

(d) and (e) The projects are being progressed as per 

their operational priorities and the avaHability of resources. 

The Railways have taken a number of initiatives to get 

additional resources from sources other than the normal 

budgetary support to expedite the completion of these 

projects. 

Development of Airports In Punjab 

3266.SHRI AVINASH RAI KHANNA: Will the Minister 

of CIVIL AVIATION be pleased to state: 

(a) whether there is any scheme for development 

of airports in Punjab; 

(b) if so, the details thereof and the alloc:atiOO'made 

therefor; and 

(c) the time by which the development work is likely 

to be implemented and completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) Yes, Sir. 

Airports Authority of India (AAI) has taken up development 

of Amritsar International airport in phased manner. At this 

airport, the works of construction of new Integrated 

Terminal Building, construction of New Fire Station, Cargo 

complex, car park, runway extension works and cargo 

apron etc. have been completed at a cost of Rs.85 crores 

(approx.). There are plans for construction of module-If of 

Integrated Terminal Building, additional car parking, 

expansion of apron, extension of runway etc. at a cost of 
Rs.105 Crores (approx.). 

There is also a proposal of State Government of 

Punjab to establish an International Civil Air Terminal at 

Halwara Defence airfield in co-ordination with the Ministry 

of Defence. 

AAI has a plan to construct a new terminal 

building and expansion of existing apron to increase the 
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partdng capacfty at ChandIgerh Mport subject to 

pennission and NOC tram Incian AJr Force (MIniIby of 
Defence). 

AIImedI ............. ~ 
.... .., LIne 

3267. SHRI JAYSINGRAO GAlKWAD PATiL : WiD the 
Minister of RAIlWAYS be pleased to state : 

(a) whether a new railway line between 
AhmechIgar-Beed-Pari Vaidyanath was sanctioned in 
195&97; 

(b) if so, the coat of the project and total amount 
spent . so far; 

(e) the praaent status of WOIk on the said railway 
line; and 

(d) the time by which the' construction wotk on the 
said raIway line is likely to be COI'f1JIeted? 

THE MINISTER OF STATE IN THE MlNISTR'f OF 

RAILWAYS (SHRI R. YELU) : <a) Ahmednagar-8eed-Parti 
VaijnaIh new line project ... included in the Budgel1995-

96. 

(b) AnIIcipated coat of the project was __ .d 88 

Rs.353.08 cnn. Expendilunt upto March, 2006 is R8.1&.06 
cror8. 

(e) Land acquisition of 1464.n hectare in 
105 villages has been proce ••• d. On Ahmednagar-
Narayandoh (15 KmI) section, pos.ession of 56.14 
hectare land in 5 villages is given. Earthwork and bridges 

taken up. 

(d) Target date of COI1'.,aetion not yet fixed. 

[English] 

3288.SHRI SHRlNlWAS DADASAHEB FKTIL ~ WiB the 
MinIIIIIJ of RAILWAYS be pJeaaed to .... : 

(a) wheIhet survey for doubling cI Pune-Mlra,l 
IIIIIway line. hils been taken up; 

(b) if so, the status of the survey; 

(e) the financial allocation made during 2006-07 for 

the said project; and 

(d) the time by which the work on this section is 

IiIcaIy to be started and compIeI8d? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Surwy tor 
Pune-Miraj-KoIhapur doubling (326., krns) COfI1)IeIed. As 

per the survey, the coat of doubling of the line bas been 
_ •••• d 88 Rs.787.21 crore wiIh a negative Rate of 

ReIum of (-) 1.06%. Further consideration of the proposaJ 

would depend upon the finalization of the NSUIIs of surwy 
report. 

(e) and (d) Do not arise 88 this is not a aandioned 
project. 

3289.SHRI S.K. KHARVENTHAN : Wilthe MinIster of 

RAILWAYS be pleased to .... : 

(a) the ~ of wagons rnanufacIured by GI*ien 
Rock WorIaIhop, TiruchirapaIIi during each of the last three 

~ 

(b) whether the workshop has received more 
freIIh OldanI from the RaIIwaya and .. hom the private 

(e) if 80, the details thereof; and 

(d) the steps taken to further boost the performance 
of the Golden Rock Workshop? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Number of wagons 
marMactured and dispatched during each of the last three 
~:-
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S. Type of wagon 

No. 
2003-04 2004-05 2005-06 

1. BOXNHS 

2. BLC (Container 

Flat wagons) 

Total 

322 

280 

602 

153 150 

15 325 

468 475 

(b) Yes, Sir. Orders have been recieved from 

RaIlways and public sector. 

(c) Golden Rock Workshop has received fresh 

order as below for the year 2006-07:-

S. Order From Type -of Quantity Reference 
No. wagon 

1. RailwaY. BOXN 

2. Container BlC 
Corporation of 

India (CONCOR) 

240 Board's letter No. 
2OO5IRS(B)I971 I 

1, dated 6.2.06. 

1125 Order placed in 

August 2006. 

(d) WIth the aim of further boosting up the 

perfonnance of Golden Rock workshop, necessary inputs 
are being provided from time to time in neeclbased 
manner. Four works for improving the existing Infrastructure, 

providing eIIIuent treatment plant and creating facilities for 

overhauling of new generation high horse power 

locomotives at Golden Rock workshop are on sanctioned 

list at total coat of Rs.22.2 Crore approximately and are 

progressing. 

[Tf8fl&lat/on} 

ContrIbution to SoldIers We"-re Boards 

3270. SHRI RAGHUVEER SINGH KOSHAL : WlU the 

~ of DEFENCE be pleased to state.: 

(a) whether the Govemment provides contri· 

bution to Central and Slate SoldIer Welfare Boards; 

and 

(b) if so, the amount of contribution made by the 

Government during each of the last three years, State-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI M.M. PALLAM RAJU) : (a) The Union 

Government provides 50% share of the administrative 

expenditure of 32 Rajya Sainik BoaIds and 340 lila Sainik 

Boards that exist presently. 

(b) A list of Govemmenfs contribution provided 

to the States during the last 3 years is e~ as 

statement 

Slatement 

Total Allotted 14.72 17.70 19.88 

(Rupees in crores) 

S. Name of State 2003-04 2004-05 2005-06 

No. (in rupees) (in rupees) (in rupees) 

2 3 4 5 

1. Andhra 4474500 4900000 5082500 

Pradesh 

2. Arunachal 5378983 0 o 
Pradesh 

3. Assam 7251663 213800 2260250 

4. Bihar 2179250 1256776 829380 

5. Chhattlsgarh o 1406250 1768750 

6. Goa 411706 443940 380000 

7. Gujarat 4066111 1433750 3270048 

8. Haryana 20688279 14492039 8625000 
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1 2 

9. Himachal 

Pradesh 

10. Janvnu and 
Kashmir 

11 Jharkhand 

12. KamaIaka 

13. Kerala 

14. Madhya 

Pradesh 

3 4 5 

3087500 10980S56 6081995 

o 0 9148606 

o o 90025 

271nso 4493118 5429248 

4644712 6311976 7279922 

13867221 3249000 5684250 

15. Maharashtra 9269250 17570235 20617650 

16. Manipur 492685 150000 12850 

17. Meghalaya 376025 405450 428288 

18. Mizoram 1215587 3540555 7937622 

19. Nagaland 4558003 3035218 9173750 

2O.onSsa o 0 2396115 

21. Punjab 5346930 19503755 21726358 

22. Rajasthan 6861000 5121000 11860250 

23 SikIcim 1431000 625000 718750 

24. Tamil Nadu 10673500 10S935OO 25151317 

25 Tripura 429095 499750 5n750 

26. Uttaranchal 3345000 3397250 6299122 

27. Uttar Pradesh 22908648 541731n 14071250 

28. West Bengal 679162 3111500 9417048 

29. Andaman and 0 0 0 
Nicober I .... 

1 2 

30. Chandigarh 

(UT) 

31. Delhi 

32. Pondicherry 

33. Nepal 

3 4 5 

339990 435250 1311822 

o o 1008809 

o o 628500 

3561690 3732955 8806802 

Total 146370238 1noooooo 198800000 

3271.SHRI RAJESH KUMAR MANJHI : WBI the 

MiniIter of CIVIL AVIATION be pIeaeec:I to state : 

(a) whether the Govemmenl is aware that 1M 
bahaYiour of the staff of the airlines is not courteouI and 
_ are not prompt In dealing with the puaellgIfW; 

(b) if 80. the number of compIain1s received during 

the currant year; and 

(e) the action takenIproposed to be taken by the 

Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) CornpIaints 
are ~ received from BiItinee pallngers regard-
Ing rnitIair9'IOIt baggage. refund of tickets in cae of 
delayllcanceIIaIiona. denial of f8cIIIIIes like wheel chair. 

meaIIIsnackI in cue of delayed ftight,a. etc. 

(b) A total of 37 IUCh complaints have been 

rec:eiYed during the current year. tin date. by 0Irect0rate 
General of Civil Aviation (DGCA). 

(e) All the airtlnes have been advIIed by DGCA 

that they should .dIIpIay onlheir raepective webeiles 

various facilities offered to the paaengers. both In tenne 
OItrae and chargeable. in a conspIcuoUs manner 80 that 

paueng81'11 818 aware of these b8fore booIcIng air tiI:kelt; 
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(English] 

Development of Airport at Myaore 

3272. SHRI C.H. VUAYASHANKAR : Will the Minister 

of CIVIL AVIATION be pleased to slate : 

(a) whether' the Government of KamaIaka and 
Airporl8. Aulhorily of India (AAJ) have signed aMemoran-
dum of Understanding to develop the Airport at Mysore; 

(b) If 80. whether the land acquisition has been 

COf'I1)IeIed for the said project; 

(e) if so, the detaI18 thereof; 

(d) If not, the reasons therefor; and 

(e) the time by which the work is likely to be started? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yes, Sir. 

(b) to (d) The State Government of Karnataka was 
requested to acquire 174 acres of land adjoining the 

exiIIIng airport boundary for development of Mysore 

airport. However, the State Government has agreed to 
Iw1d over only 154 acres of land, since a portion of land 

meaaurtng 2 acres out of the proposed 174 acres is under 

litigation. 

(e) January. 2007. 

[Tflll'lSlation] 

IntroducIIon of naln betw8en PIInwei to 
ChhatnIpatI ShIvIIJI TermlMI 

3273. SHRI AlOK KUMAR MEHTA : Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether there is any scheme to run a daily train 
from Panwel Railway Station to Chhatrapati Shivaji 

Terminal via Diva and implementation of the proposed 
Vaaal-Oiva.Narvel broad-gauge railway Une project; 

(b) if so. the time by which both these projects are 

likely to be in1JIem8nIed; 

... 

(e) if not, the reasons thentfor;and 

(d) the steps taken/proposed to be taken by the 

Railways in "is matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) to (d) Introduction 

of' a daily train between Panvel to Mumbai Chhatrapati 

Shivaji Terminal via Diva has been examined but it has 
not been' found feasible due to operational constraints. 

There is no station by name Narvel. It is perhaps 

PanwI. A Railway line already exists between Vasai 

Road-Diva and Diva-Panvel. 

~ Projects In Dlubillty Sector 

3274.SHRI G. NIZAMUDDIN: Will the Minister of 

SOCiAl JUSTICE AND EMPOWERMENT be pleased to 

state : 

(a) whether any research projecls In 1he disability 
sector have been sanctioned by 1he Government to the 

NOGs during the last "rea years; 

(b) if so. the details thereof; 

(e) the funds allocated and spent under the said 

projects; 

(d) whether the said projects have since been 

completed; 

(e) if so. 1he details and outcome thereof; and 

(f) if not, the time by which these are likely to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAl JUSTICE AND EMPOWERMENT (SHRlMATI 

SUBBULAKSHMI JAGADEESAN) : (a) Yes, Sir. 

(b) to (I) A statement Indicating details of research 

projects. funds allocated and spent. date of completion etc. 
during 1he last "rea years is enclosed. 
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[English} 

3275.SHRI PARSURAM MAlHI : Will the MinIster of 
CIVIL AVIATION be pleased to state : 

(a) whether the Government is considering to ... up 
an airport at Jeypore in Orissa; 

(b) if so, the details 1heraof and the time by which the 

decision is likely to be taken in the matter; and. 

(e) if not. the reasons 1herefor? 

The MINISTER OF STATE OF THE MINISTRY OF CIVIl 
AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

(b) Does not arise. 

(e) There are various requirements like traffic 

potential, demand from airlines operators, availability of 
adequate land, financial resources etc. to decide for 
construction of a Greenfield airport. At present. there is no 
proposaJ to set up an airport at Jeypore In Orissa. 

Sale of 5 Kg. CyIInder8 through PDS 

3276. SHRI VlKRAMBHAI ARJANBHAI MADAM : WI 
the Minister of PETROlEUM AND NATURAL GAS be 
pleased to state : 

(a) whether the Govemmente is planning to sell 5 
(five) Kg. LP.G. CyIIinders tor B.P.L family and low income 
family through Public DistrbItion System: 

(b) if so. the details thereof; and 

(e) the time by which this facility is IIkaIy to be 

started? 

The MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAL GAS (SHRI DINSHA 
PATel) : (a) to (e) Public Sector Oil Marketing CompanIes 
COMes) are marketing 5 Kg. domestic LPG cylinders 
through their own distribution network with effect from 

August, 2002 in order to meet the demand of Iow-income 
group customers and to extend the reach of LPG to the 

hiIy terrain and interior areas. As on 1.8.2006. there are 
about 3.27 Iakh registered customers of 5 Kg. cylinders 
with 0MCa. There is no plan to sell these cylinders through 
the Public Distribution System. 

Complain" .... IMt Air 0eCCIIn 

32n.SHRI J.M. AARON RASHID: WHI the Minister of 
CIVIL AVIATION be pleased to Slate : 

(a) whether the Govemment has racieved c0m-

plaints against Air Deccan for not maintaining flight 
schedules, 88fety standaId8, eIIC.; and 

(b) if 10, the details thenIof and the action taken in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Complaint 

against airlines Including Air Deccan. are received from 

time to lime regarding delay/canceHatloin of ftighlS and 
deIIcient services etc. No complaints on safety standards 
of AIr Deccan have been received. 

(b) The complaints which mostly relate to delays. 
canceIIaIion., . ticket refunds etc. are duly investigated and 
replied to. AIrtines have been asked to hoataD facilities 

provided to P .... ngers on their website. The need for 
prompt response to compIUds has been regultlrIy 

emphasised by this MinIstry and DGCA in meetit Igs held 

with dome8tic airline operaIIors. 

[Translation} 

...... of AC Coacb 

3278.MA.I. GEN. (RETO.) B.C. KHANDURI : Will the 

Minlaler of RAILWAYS be pleased to ataIe : 

(a) whether aome railway officials have converted 
the AC Coach into guest house for their pereonal use at 
Harldwar Station as appearing in the 'Dainik Jagran' 
(Deharadun Edition) dated June 17. 2008; 
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(b) If 10, ·the details in this ragard;end 

(c) the action taken by the Railways in the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAIlWAYS (SHRI R. VELU) : (a) No, SIr. 

(b) and (c) Do not arise. 

(English] 

3279. SHRI D. NARBULA : Will the Minister of CIVIL 
AVIATION be pleased to refer to Unatanad Question 

No.733 dated February 23, 2006 regarding an :Airport at 
Greeter Noida' and to state : 

(a) whether the Government has taken a 
deci8ion to aet up an International AiIport at Greater 
Noida; 

(b) If 80. the details thereof; and 

(c) the time by which the wortc is likely to be started 
at the I8id airport? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

(b) and (c) Do not arise. 

3280.PROF. M. RAMADASS : WHI the Minister of 
RAILWAYS be pleased to state : 

(a) whether some railway projecIs after making 

huge investment were left out without completion and new 
projects were taken up; 

(b) If 80, the reasons therefor; 

(c) whether such actionS caused spreading d 
1IC8fC8 re&OUft)88 very thinly without any retum for high 

InvMIrnent: 

(d) If 80, whether the Railways would reverse this 

pf0C888 by making the prioritization of the projects or 
strengthen high density network 80 that quick remuneration 
starts flowing; and 

(e) if 80, the steps taken by the Railways 
to mobilize additional resources for its expansion 
schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No, Sir. However, taking 
up of new projects is a c:ontinous exercise on operational 
and other considerations. 

(b) Does not arise. 

(c) and (d) No, Sir. However, prioritization of projects 

has already been done for gauge conversion and new line 

projecIB in which priority has been accorded to completion 

of last mile projecta and other operationally required 

projects. The projecIs related with high density network are 
also being accorded higher priority. 

(e) A number of iniIiative8 have been taken by 

Ministry of Railways for generating additional f88C?U1CeS 
like funding through public Private Partnership, Cost-
Sharing by State Government, funding dwugh Ministry of 

Defence and National Projects. 

Revamping of AAI 

3281.SHRI K1SHANBHAI V. PATEL: Wtll the Minister 
of CIVIL AVIATION be pteased to state : 

(a) whether the Government proposes to revamp 
the Airports Authority of India (MI) in order to meet the 

long tenn goaJs In the civil aviation sector; 

(b) If 80, the details thereof; and 

(c) the time by which it is lildey to be revamped? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) No, Sir. 
There Is no such proposal at present. 
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IIIU1ary School. 

3282.SHRI RAMOAS ATHAWALE : WiIIIhe Minist8r Of 
DEFENCE be pleased to state : 

(a) the details of Military Schools functiOning In the 

country at present; 

(b) whether In 1952, the Ghosh ConiniInee had 
made recommendaIIon that mother tongue HIndi would be 
the main subject aJongwiIh English medium on the pallam 

of military schools; 

(e) if so, whether as per the recommendation of 

the Ghosh Committee courses of HIndi subject in 
Class XI and XII a10ngwith Arts In military schools &18 

continuing; 

(d) If. so, the detaIlS thereof; and 

(e) if not, the I880IW theI8for? 

THE MtNtSTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) There .. fiwt Uililary Schools in the 
counIrywhich are located at Ajmer and DhoIpur 
(Rajasthan), 8MgaIor8 and BeIgaum (Kamataka) ,-and 

ChaiI (Himachal Pradesh). 

(b) Yes. Sir. 

(c) to (e) HInci is noI taught _ •. UJj8cI in ..... 

[EnglIsh] 

3283.SHRI MANJUNATH KUNNUR : 
SHRt M. SHIVANNA : 

Will the Minister of CULTURE be pl..-I to refer to 
the ~ given to Unstamtd Queation No. 3141 dated 
Dece~ 14, 2005 regardingdassical language ...... 
to Kannada and state : 

(a) wheIbar::1he Government ... ' .... decieion to 

declare Kannada as a cIauicat language; 

(b) If 80, the details thereof; and 

(0) If not.. 'the f88IOn8. the dilly and the lime 
by which the final decIIIon is. likely to betaken in .. 
matter? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI) : (a) No, Sir. 

(b) and (e) ~lItalioilS have been received to 

decI&I8 Kannada 88 Classical ~. The requests 
have been referred to the ComI.ittee of LInguistic Experts 
constituted for examining such requests. 

Rea8I watton tor ...... Im. 

3284. SHRI ANWAR HUSSAIN : WI. the MinIster of 

MINORITY AFFAIRS be pleased to state :' 

(a) whether some sections of muslirns are 

recognized for reeervation in employment and OIher 
_ as per the MandaI ConmIssion; 

(b) If so, the detaII8 thereof aIongwIIt't the sections 

(~) among .fI'IJSIirnS which are 

scheduled as 0BCaIM0BCe; 

(e) the perce .. lage of l1II8IYaion given 10 mueIim 
0BCa within the 27 per cent raservatiion of 0BCa; 

(d) whether aD the State GovemmenIs have 

ideldilied -.nuaIIm convnuniIIea wtich tal under the 
category of oacl; 

(e) if so, the· ...... Iheteof; end 

(f) If not, the II8pe taken by the .Gcwet .metd in this 
regard? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAy) ~ (a) 10 (I) Ita per lie InfonRation ftICIiwJd flam 
the MinIIIr)' of Social JuItice and Empow....... .... 
comrnunItiee of MuaIIme are Included In the llatof oItw 
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backward cIa8Ies. The Hat of 0BCs is available on the 

webelte www.ncbc.nic.in. Separate pen::entage of reservation 
has not been preaCrtbed for'Muatim OBC8. -Respective 

Stale Governments notify inc:kJsion of 0BCs in their 
reapediwt lists. 

[Translatiion] 

3285. PROF. MAHADEOfW) SHIWANKAR : WID the 

MInIster of DEFENCE be pleased to state : 

(a) whether some instances of infiltration by 

Pakistani "'"'" 0fftcetaIS0IIde along the Line of Control 
at the Jammu-Kashmir border have come to -the notice of 

the GcwemmeIIt during the cunent year; 

(b) If 80. details thereof; and 

(e) -the acIion taken by the Government in the 

(b) if so. the whether theGovenvnent Is considering 

any punitive measures to curb this trend by Imposing 

c8rtain resIrIcIIons on financial gains earned -by them from 

their mother organizations by way of pension or other 

benefits; and 

(e) if so, the details in this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : 
(a) to (e) Personnel matters like recruitment, promotion, 

resignation, etc., of below Board level employees! 
executives of Central Public Sector Enterprises (CPSEs) 
are decided by the management of the respecIive CPSEs. 
Some CPSEs In sectors like Petroleum. Power, Steel and 

TeIecommtinIcations have been given higher pay scales 

than modef -scales laid down by the Department of Public 
Enterprises. In addition. various perquisites and allowances 
and performance linked incentives are also allowed to 

employees of CPSEs. 

mar.er? Functional DirectorlChief Executive of a CPSE requires 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : (a) No, SIr. 

(b) and (e) n,.,. is 'fI ~ nlJlti-tIered counter 

Infilbation strategy In ~. andJnfillration attempts across 
the Line of Control are being effectively neutralized In 

Jamnluand KaIIImIr. 

[English] 

LInment of OffIcial. ServIng In PSu. 

3286. SHAI A. V. BELLARMIN : Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 

pleased to _ ... : 

(a) whether the Government Is aware that most of 
the oftidaIs serving In the Public Sector ~ are. 

lured by their private ~ c:ountetparts offering ~ 
emotuments, with a view to utilize the wen knowledge and 
expertlle gained by IheIn in the putllCsector; 

prior approval of Govemment before he accepts any 
appointmentIpos in any firm with which the CPSE hasnlad 
business relation, within two years from the date of his 

retirementlresignation. 

[Translation] 

Hostel. for sea 

3287.SHRI KRISHNA MURARI MOGHE : Wilt the 
MInIst8r of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a) whether the Union Govemnent provides financial 
8S8i8tanc8 for constructiIon of hostel buildings for 

Scheduled castes at present but doeS not provide any 

amount fOr mainlenance thereof; 

(b) if 110. whether the Union Government is 
contemplating to shant the expenditure incurred on aml.l8l 

maintenance of hoateIs keeping -in view the limited 
financial resources -of the SIat8 Govemmants; and 
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(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAl JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) Yes, Sir. 

(b) No. Sir. 

(e) Does not arise. 

.... AllOway Une from ug.In end .......... 
3288.SHRI THAWARCHAND GEHLOT : WII the 

Minister of RAIlWAYS be pIea8ed to state : 

(~) the dataiIs of new railway rouIe8 being 

COI1ItIuCt8d in the COUI*Y aJongwiIh the latest ...... In thiI 
regartt 

(b) whether any survey has also been conducIad 
recently for Ujain-Agar-Soyat.JhaIawad route of RaIam 
DiviIion tRIer western Railway; 

(e) if 80, the details thereof; and 

(d) if not, the reasons ther8ror? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU) : (a) At present. there are 

91 New Line projects with a throwforward of Rs28,7ZT 
crore 88 on 01.04.2006 in the country, details of which 

... given in the Budget DocumenIB. The projecIs are 

in various stages of progr8I8. It has been prapoeed 
to coinptet.e 550 kms. of new railway Iinee during 2006-

07. 

(b) to (d) A awvey had been conducI8d for a new 
railway line between Ujain and Ramganjmandi via 
Agar. Sunser and JhaIawar in 2000-01 .. per which the 
coat of the 190 kms. long line was assessed 88 Rs.273 
aore. In view of huge throwfotwardof ongoing project 
a.wernunerative nature and ecaJCity of resoun:es, the 

project tID not been ...." up. Howewer, based on 
demands. an updating survey has been taken up. 

[English] 

Sta ...... of,....... at .......... .......,StatIon 
3289.SHRI BHUPENDRASINH SOLANKI : WIH the 

MInIster of RAILWAYS be pIeIIII8d to .... : 

(a) whether the Railways have wiIhdrawn stoppage 

of some aupetfast or exprM8 InIinI at Barabanld Railway 
Station; 

(b) if 80, the dataIIs theIaof aIongwiIh the ...... 
ther8for; 

(e) whether the ReiIway8 have raceived ,.."...,. 
tationI for restoration of stoppage of theee traInI at 
8anIbanki Railway Station; and 

(d) if 80, the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU) : (a) No. Sir. 

(b) to (d) Do not ..... 

(TtBMIIIIion] 

3290.SHRI NIKHIL KUMAR CHOUDHARY : WII the 
Minister of RAILWAYS be pleased to state : 

<a) whether there Is any propouI for introducing 
.", new trains horn KatIh8r to Patna, KatIhar to DeIhl and 
increase the frequency of Katihar-Patna Intercity Exprau; 
and 

(b) If 80, the measures taken by the Railways for 
Implementation of eaId proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAIlWAYS(SHRI R.VELU) : (8) No, SIr. 

(b) oa. not ariee. 
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Railway Projects of Relaathen 

3291.SHRI JASWANT SINGH BISHNOI : Will the 
Miniatar of RAILWAYS be pleased to &tale : 

(a) whether a number of railway projects are lying 

with the Railways for approval; 

(b) If so, the details of thoee pmject& alongwilh the 
reasons for delay partlcularty Rajasthan; and 

S.No. Name of project )(m. 

1. Oahod-Banswara new line : 120 

2. 

3. 

4. 

Ratlam-Banswara via Dungarpur new line 

Gauge conversion of Udaipur City-

Himmatnagar-Ahmadabad Section. 

Gauge conversion of Sadulpur-Rataagam-

Bikaner and Ratangarh-Degana Sections. 

(English] 

3292. SHRI LAKSHMAN SINGH : WiD the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

IIale : 

(a) whether the GAIL (India) Ltd. has commenced 

the GAIL-Tel Project without conducting any Detailed 
Project Report (OPR) resuhing in a huge loss of revenue; 

(b) If 80, the details 1herect and the reasons therefor. 

and 

(c) . the action taken by the Government in this 

regard? 

THE MINISTER OF. STATE IN THE MINISTRY OF 

176 

342 

364 

(c) the time by which these projects are likely to be 

approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAilWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) and (c) The details of the surveys completed 

in Rajasthan during the last three years, their status and 

reasons for delay, if any, are given as under:-

Status/reasons for delay, if any 

Surveys had been completed. In view of large 
throwforward of ongoing projects, acute constraint 

of resources and unremunerative nature of the 

lines, it was not considered feasible to take up 
these works. 

These surveys have been completed recently. 

Further consideration of the projects would depend 

upon finaliza1ion of the results of the surveys and 

as such, no time limit can be fixed. 

PETROLEUM AND NATURAL GAS (SHRI OINSHA 

PATEL) : (a) and (b) GAil had taken a detailed business 

report from Mis. Tata Consultancy Services (TCS)-Ovum 

before entering into Telecom Business. Taking a note of 

the report, GAIL Board approved the appointment of MIs. 

Teleconvnunication Consultant India Limited (TCll) for 

technical Implementation and MIs. KPMG for planning the 

dalailecl network roHout and pricing strategy. There was no 

loss of revenue on this account. 

(c) GAil is one of the Navratna companies and 

the Board of GAIL is empowered to take investment 

decisions. 

Alleged lllaappropriation of Funds 

3293. SHRI GURUDAS OASGUPTA : Will the Minister 

of TOURISM be pleased to state : 
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Ca) whether the GoveInmeni has' received any 
COfI1)IainI dated February 20. 2006 hom the AI India 
ITDC Employees Union regarding alleged misappr0pria-

tion of huge funds by the officials of Ashok Hotel, New 
Delhi: 

(1)>) if so, whether the Government has Conducted 
eny iIwestigaIion In this regard; 

(e) if so. the details and the ouII:ome theRIot; 

and 

(d) the action taIcIIn against the officials foInI 
guIty? 

THEIIIINISlER OF TOURISM' AND CULTURE 

(SHRIIMTI AMBIKA SONt) : (a) -. Sir. 

(b) to (d) The maIter was examined and one case of 
~ to Ihe ..... of As. 8.75 Iakh by en Ex-
Manager (Telephones). Aahak HoIII came to the notice of 
the ITDC .... gement. n pertained to payment of 
talaphone bills of AIhok HoI8l. The money alollgwilh 
inIerest thereon has been f8C0V8red. 

3294.DR. itS. MANOJ ~ Wi111he Minister of CMl 
AVIATION be pleased to state : 

(a) whether it '- came to the notice of the 

Guwenwl8ld that the Casual ~ under Indian 
AiItines In ground handling aervices In CoI:t*t If1IIIma. 
tionaI Airport Ltd. (CIAL) .. denied of the wages hik8d 

by Ihe Indian Airlines; 

(b) • set, the debIIIs and the rauons 1heI8for; 

(e) whether CIA!. is outsourcing the ground ~ 
cling services inIpiIe of 1M dINctkM' fIoi'n Indultrial 

Dispute Tribunal that the ground handling aeMcea should 
be conc:IucIed by the Casual Emptoye. of the Incian 

AItIInes onty; and 

(d) If eo, the ectton1alcettby 'the: Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : <a) to (d) 
The ground hancIIng of aD flights at Cochin AirpoIt are 
carried out by Ws. Air India. the only ground handling 
agency auIhoriIed to ,.. 1IighIa' at Coc:hin AIrport. 
Hence. caa.I eqJIa~ have naI bMn 'engaged by 

Indian Airtines for ground handling services at Cochin 
Allport. 

3295. DR. M. JAGANNATH : WII the Mini8ter of FOOD 

PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Govemna1C PfOPCI88S to 8taIt the 
production of those procuaad food .... in the country 

iIseIf which are being itq)OI1ed pnJIanIIy. 

(b) If so. the deIIIiI8 thereaf; and 

(e) the steps taken in this regard eo far ? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

SAHAY) (a) to (e) The ao.nmant does not set up 
Food ProceseiIlg Indullries on Its own. Approval of 
the MInIstry of Food Procasaing IrdJstries Is 8110 not 

requIrad for ~ a new FPI unit. The' Government 
iqIIernenIs 88Y8t'8I Plan Schemes for promotion of food 

processing industries. FII18I1CiaI assI8tance in the form of 
grant-In-aid Technology UpgradationlEstabilahmenti 
ModemizaIIon of food proceasIng unIIs is given at 
the rate of 25% and 33.33% of the total cost of plant 

and ~18fY and l8chnIcaI ci¥B worU IUbied to a 
maximum of Re. 50 Iakh In general areas and As. 75 Iakh 
in cIfIicuIt areas like Nor1h East, Jammu and Kashmir 
Utt8ranchaI,HImachaI Pradesh, 'SIkICIm, Andaman and 

Nicobar 1sIanda. Lakshadweep and !TOP areas. 0Iher 
schemes for asai8tance are also being operated for 
facillalilg food processing 1nclJ8tItea. 
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3296. SHRI HITEN BARMAN : WHI the Minister of 
SOCiAl JUSTICE AND EMPOWERMENT be pteased to 
Slate: 

(a) whaIMr . the funds of National Handicapped 

Welfare Funds (NHWFs) have been Invested In various 

depo&it schemes rather utilizing them on the welfare of 
handicapped persons in the country; 

(b) if 80. the delails theNof and the reasons 
therefor; and 

(c) the ramedieI measures takenIproposed to be 
taken by the Government for proper utilization of funds of 
NHWFs for the welfare of handicapped persons in the 

country?' 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAl,. JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) to (c) Fundi of the 
National Handicapped Welfare Fund are being utilised for 
~dation of 'Scheme of National Scholarship for 

Welfare of Persons with DisabiIlIies'. The funds, which are 
not required within a period of six months. are invested 
in . term depoeiII of NatiQnaIized Banks and Post Office 
offering maximum retums • 

..... $hare In World TowIIIII 

3297. SHRI BALASHOWRY VALlABHANENI : WIH 
the Minister of TOURISM be pleased to state : 

(a) whether India's share in the world tourism is 

very low; 

(b) if 80, the details thereof; and 

(c) the steps being takec1 to increase India's share 

in wortd touriSm? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AM8IKA SONI, : <a) and (b) As per the 

estimated figures. IncIia's;share In the world tourist arrivals 

and inIemaIionaI tourism ~ was 0.49% and 0.84% 

respecIiveIy in the year 2005. 

(c) A number of s&ap8 have been taken by 

the Ministry of Tourism for pramoIing India tourism in 

overseas markets as al80 development of infrastructure 

etc. to increase Its share in the world tourism. These 
include :-

Direct approach to the consumers through 
Electronic and Print media through the "Incred-
ible India" Campaign; 

Creation of World Class CoIIaterals; 

Centralized Electronic Media Campaign; 

Direct CCHlp8rative marketing with the Airlines. 
toUr operators and whoIes8Iers overseas; 

Greater focus In the emerging markets particu-

larty in the region of China, North East Asia and 
South East Asia; 

Participation in Trade Faits and Exhibitions; 

Optimize Editorial PR and Publicity; 

Use of InI8met and web marketing; 

Generating Tourist Publications; 

Re-inforced ho8pItaJity programmes including 
grant of air passages to invite the media 
personnel. tour operators on familiarization tour 

to India to get first hand knowtedge on various 
tourism products; 

Enhancing connactivlty and augmentation of air 
seat capacity and improving road infrastructure 
to major tourist attractions; 

Development of tourist spots under its various 
scheme8 of infrastructure development for 
tourist circuits and destinations; and 
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Focusing on growth of hotel infrastructunt 
particularly budget hotels. 

OIecovery of Ga R ••• ",.. In KrtahnII-

Godavart BalIn 

3298. SHRI CHENGARA SURENDRAN : WiD the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

<a) whether. the Gujarat State Petroleum Corpora-
tion (GSPC) has discovered huge gas reserves in Krishna-
Godavari Basin last year; 

(b) if so, whether the Union Government proposes 
to extend financial assistance to GSPC loanable the 
company to expedite the exploration there from; and 

(c) if so, the details thereof and stepe taken by the 
Union Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAL GAS (SHRI DINSHA 
PATEL) : (a) A consortium of Gujarat State Petroleum 

Corporation (GSPC), Geo Global Resources and JubiIiant 
Enpro has discovered gas in Krishna Godavari Basin in 
the block KG-OSN-2001 13 during ~. 

(b) and (c) The Production Sharing ConIracI (PSC) 

signed by the Union GovemmenI with the consortium does 
not provide for any financial assistance by the Central 
Government to any company. 

[Translation] 

3299. SHRI RASHEED MASOOD : Will the Minister of 
TOURISM be pleased to state : 

(a) whether the Union Government has formulated 
a new policy for rural tourism; 

(b) if so, the salient features thereof; and 

(c) the steps taken by the Union Government to 
implement the IIlid poley? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBiKA SONI) : (a) to (c) The creation of 
infrastructure in Rural areas having potential for tourism 

is being supported under the existing scheme of 
Destination Development. while community participation 
and capacity building, including skill up-gradation in such 
rural areas, are being supported through GOI-UNDP 
Endogenous Tourism Project. The objective is to showcase 
rural Dfe, art, culture and heritage at rural locations and 
In villages, which have core competency in terms of eraftlll 
hancIoomIlextlleslculture etc. 

Under the scheme funds are sanctioned and reIeaIed 
to the StataIUT Governments. Based on proposals 
received from State Government during 10th Five Year 
Plan, the details of Central Anancfal AIsistance extended 
for development of each such village for infrastructure 
creation is enclosed as Statement-I and central aasIstance 
extended for capacity bulfdlng etc. under UNDP project is 
encJosecI as Statement-II. 

List 01 state ... Tourism PIUjecIs sanctioned dunng the 10th Plan Under Rural Tourism Scheme (Hardware) 

(As. in Iakh) 

State 51. Name of the Project Year of Amount Amount 
No. SanctIon Sanctioned Released 

2 3 4 5 8 

1. Anctva Pradesh 1. DfweIopment of Ruraf Tourism at PochampaIIi, 2003-04 50.00 40.00 
NaJgonda Distt 
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2. Rural Tourism at Konaseema Village, 2003-G4 50.00 50.00 

East Godavari DisIt. 

3. Development of Rural Tourism at Puttaparthi, 2004-05 49.50 49.50 

Ananthpur Distt. 

4. Development of Rural Tourism at Chlnchinada, 2004-05 50.00 40.00 

East Godavari Distt. 

5. Development of Rural Tourism at Srikalahasti, 2004-05 50.00 40.00 

Chittor Distt. 

2. Arunachal Pradesh 6. Development of Rural Tourism at Vllage Rengo, 2005-06 49.62 39.69 

0i8tt. East Siang. 

3. A8Iam 7. Development of Rural Tourism at Dwgapur, 2002-03 46.83 14.04 

Distt. Golaghat 

8. Rural Tourism Dehing-Patakai KsheIra, Distt. TInsukia 2004-05 44.33 35.46 

9. Rural Tourism at SuaIkuchi in Kamrup Distt. 2004-05 50.00 40.00 

10. Rural Tourism project at Village Asharikandi, 2005-06 48.97 39.17 

Distt. Dhubri 

4. Bihar 11. Rural Tourism project at Nepura Village, 2003-04 50.00 40.00 

Diatt. NaIanda 

5. Chhatti8garh 12. Development of Rural Tourism at Village Chitrakote, 2003-04 50.00 40.00 

Di&tt. Bastar 

13. Development of Rural Tourism at Chitrokote, 2003-04 50.00 40.00 

0i8tt. Bastar 

14. Development of Rural Tourismal Champaran, 2003-04 SO.OO 15.00 

Distt. Raipur 

15. Rural Tourism at Nagamar, DisH. Bastar 2003-04 48.00 38.40 

16. Rural Tourism at Village Kondagaon, Distt. 2005-06 so.oo 40.00 

eastar 

6. Delhi 17. Rural Tourism at KoUa Mubarakpur 2003-04 09.78 09.78 

18. Rural Tourism at NangIi, Razapur, Delhi 2003-04 36.30 36.30 
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7. Gujarat 18. Dnelapment of heritage 1IIIage at T ... 2OOS-04 SO.OO 40.00 
DisH. Kachchh 

20. Rural Tourism atHoclr8. 0i8tt. Kaahchh 2003-04 SO.OO 40.00 

21. Development of Navagaon and MaIegaon 2003-04 92.70 27.81 
rural tourism, DiIlt. Dang 

8. Haryana 22. Rural Tourism at Jyotisar. Distt. Kuruk8hetra 2003-04 SO.OO 40.00 

9. Himachal Pradesh 23. Rural Tourism at Nagar. DIstt. Kullu 2003-04 SO.OO 40.00 

24. Rural Tourism Paragpur. Distl Kangra VaDey 2003-04 50.00 40·00 

10. Jammu and 25. Development of Rural Tourism at VIllage "Drung. 2005-06 60.00 40.00 
Kasmir Oistt. BaramuIa 

26. Development of Rural Tourism at Village SurinBar. 2005-06 50.00 40.00 
Distt. Jammu 

27. Development of Rural Tourism at ViIage Gagangir. 2005-06 SO.OO 40.00 
DistI. Srinagar 

28. Oe\;eIopment of Rural Tourism at ViIage Pahalgam. 2005.Q6 50.00 40.00 
DistL AnanInag 

29. Development of Rural Tourism at Village Jheri. 200&-06 SO.OO 40.00 
Distt. Jammu 

11. KamaIaka 30. Rural tourISm project at Kokkare BeIur. DisIl. 2002~ 50.00 15.00 
BeUur 

31. Development of AIlfv8rI Bird SandUary 88 a rUral 2003-04 60.00 18.00 
tourism project. DistL Uttar Kannada 

32. Rural Touriam at BanavaII DiItL. UIIIr KMnada 2003-04 50.00 40.00 

33. Rural Tourism project in Anegundi. DiBtI. KoppaI 2003-04 SO.OO 40.00 

34. Rural Tourism project in Coorg. DiItL Kodagu 2003-04 50.00 40.00 

12. KeraIa 35. Development of KurnbaIarV as Rural Tourism 2003-04 SO.OO 50.00 
Destination. Distt. Emakulam 

36. Development of rural touriIm at AmamuIa, 2003-04 20.00 18.00 
0iIft. Pathanamlhitta 



141 Wr1ften AnsweIS BHADRA 2. 1828 (Saka) to Questions 142 

2 3 4 5 6 

37. Development 01 Village Balrampur In 2Q04-OS 50.00 40.00 

Thiruvananthapuram Distt. 

38. Development of Rural Tourism at VHIege 2006-07 47.20 37.76 

Kalady. DisIt. EmaIwIam for Spice Circuit 

39. Development of Rural Tourism at Village Anakkara. 2006-07 50.00 40.00 

DisH. ldukki for Spice Circuit 

13. Madhya Pradesh 40. Rural tourism in Hatwa village. Distl Siddhi 2Q02-03 44.00 13.20 

41. Rural tourism at Chaugan. Distt. MandIa 2003-04 50.00 40.00 

42. Rural tourism project at Pranpur. Distt. Ashoknagar 2003-04 48.00 38.00 

43. Rural Tourism Project at Orchha, Distt. Tikamgarh 2005-D6 50.00 40.00 

14. Maharashtra 44. Rural Tourism at Sullbhanjan-Khultabad Distt. 2003-04 50.00 40.00 

Aurangabad 

15. Nagaland 45. Rural Tourism at Mopunchupket. DistL Mokokchung 2002-03 50.00 40.00 

16. Orissa 46. Rural Tourism project at Raghurajpur. Distt. Purl 2002-03 50.00 40.00 

47. Development of village Pipli in Puri Distt. 2004-05 50.00 40.00 

48. Development 01 Rural Tourism at Village Khlching. 2005-08 50.00 40.00 

Distt. Mayurbhanj 

49. Development of Rural at Village Barpa6. Distt. Bargath 2006-07 50.00 40.00 

50. Development of Rural Tourism at Village Hirapur. 2006-07 50.00 40.00 

Diatt. Khurda 

51. Development 01 Rural Tourism at VIllage 2008-07 50.00 40.00 

Padmanavpur. Diatt. Ganjam 

17. RajasIhan 52. Rural tourism at Neemrana. Distt. Nwar 2003-04 50.00 50.00 

53. Rural tourism project Samode Village. Distt. Jaipur 2003-04 50.00 40.00 

18. Slkkim 54. Development of viHage Lachen in North Distt. 2004-05 50.00 40.00 

19. Tamil Nadu 55. Development of KazhugumaIaI Under rural tourism 2003-04 48.66 38.94 

Distt. ThooIhukudi 



143 AUGUST 24, 2008 144 

2 3 4 5 6 

58. Development of TheettharnIIIai DIatt. Dharmapurt 2003-04 50.00 40.00 

57. Rural tourism at Karalkudi. Chettlnadu. Oistt. 2003-04 SO.OO 40.00 

Sivaganga 

58. Development of Devipattinam Navbhashnam in 2005-06 50.00 40.00 

Ramnathpunun DiIlt. 

59. Thirukurungudi. Distt. Tmmelveli 2005-06 50.00 40.00 

eo. l'hiruppudaimaurthur. Oistt. Tirunelveli. Tamil Nadu 2005-06 49.55 36.64 

81. Development of Rural Toruism at Village Kombal. 2006-07 SO.OO 40.00 

DIstt. Thenl. for Spice Circuit 

62. Development of Rural Tourism at VIllage 2006-07 so. 00 40.00 

'fhadiYankudissi. Distt. DIndiguI. for Sipce Circuit 

20. Tripura 63. Rural tourism at KamIasagar. DistI. West Tripura 2002-03 42.92 13.48 

64. Rural tourism at Jampui Hills. Di8Il. North Tt1»Ura 2003-04 50.00 15.00 

65. Development of Rural Tourism at Village Joychandrapur. 2005-06 SO.OO 40.00 

DI8Il. SouIh Tripura 

21. UIIanInchaI 88. AInI touriIm project at JageIhwar. DIstL AImora 2002-03 SO.OO SO.OO 

67. Rural touriIIm proIec:t In Agora VIllage (DodItaI) 2005-06 48.50 38.80 

UlIar KaIhi DiIll 

ea. Development of Hub w.ge at MoIad ...ct .. 2005-08 48.05 38.44 

...... station 

•. Development of AufaI Touriam at ViIage CheIchonI 2005-08 44.20 35.28 

Bora. DiIIL Champawat. 

70. Development of Rural Tourism at VIage .Koti. Indroli 2005-08 47.10 37.68 

71. Development of Rural Tourism at Village Mana. 2005-08 50.00 40.00 

DIItt. ChamoII 

72. Development of Rural Tourilm (Eco-Tourism) In 2006-08 45.14 36.00 

~ at wa.ge Sari. DieIt. Rudraprayag 
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22. Uttar Pradesh 73. Development of Rural Tourtam at Bhitar Gram, 2005-06 49.52 39.62 
Distt. Raebarely 

74. Development of Rural Tourism at Volage Mukhral, 2005-06 45.89 36.00 
Distt. Mathura 

23. West Bengal 75. Development of Rural Tourism Centre at Ballabhpur 2003-04 so. 00 15.00 
Danga, Distt. Blrbhum 

76. Development of viAage Sonada, Distt. Darjeeling 2004-05 SO.OO 40.00 

n. Development of Rural Tourism at Village 2006-07 SO.OO 40.00 

Mukutrnonipur, Distt. Bankura 

Total 3764.76 2826.99 

..,.",.",." 

List 01 Statewise Ptojet;fs ancIiontKJ duting 10th Plan under GOI-UNDP Endogenous Tourism 

(Rs. in Iakh) 

State Name of the Project Name of Vearof Amount Amount 

DIstt. Sanction Sanctioned Relessed 

2 3 4 5 6 

1. Andhra Pradesh 1. Pochampalli Nalgonda 2004-05 20.00 16.00 

2. Srikalahastl Chittoor 2004-05 20.00 16.00 

2. Assam 3. Durgapur Golaghat 2004-05 20.00 16.00 

4. Sualkuchi Kamrup 2004-05 19.95 15.96 

3. Bihar 5. Nepura Nalanda 2004-05 20.00 16.00 

4. Chhattisgarh 6. Chitrakote Bastar 2004-05 20.00 16.00 

7. . Nagamar Bastar .2004-05 20.00 16.00 

5. Gujarat 8. Hodks Kachchh 2004-05 20.00 16.00 

6. Haryana 9. Jyotlaa Kurulcahetrl 2004-05 20.00 16.00 
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7. Himachal Pradesh 10. Nagger Kullu 2004-05 20.00 18.00 

8. Karnataka 11. Banavasi Uttara Kannada 2004-05 20.00 18.00 

12. Anegundl KoppaI 2005-06 20.00 16.00 

9. Kerala 13. Kumbalangi EmakuIam 2004-05 20.00 18.00 

14. Amamula Plllhanamlhitta 2004-05 20.00 16.00 

15. KaIady ErnaIqAm 2005-06 10.00 OS.OO 
(Spice CiR:uit) 

18. Analckara IduIdci 2005-08 10.00 OS.OO 
(Spice Circuit) 

10. MacIIya Pradesh 17. Pranpur Ashok Nagar 2004-05 20.00 16.00 

18. Chaugan MaRdIa 2004-05 20.00 16.00 

11. Mahara8htra 19. SuIibhenjan- Aurangabad 2004-05 20.00 16.00 
Khultabad 

12. Orissa 20. Raghurajpur PUR 2004-05 20.00 17.80 

21. Pipli Puri 2004-05 20.00 16.00 

13. Punjab 22. Rajasansi ArnriIIIar 2004·05 20.00 16.00 

14. Rajasthan 23. Neemrana Alwar 2004-05 20.00 16.00 

24. Samode Jaipur 2004-05 20.00 16.00 

25. HaJdighati Rajeamand 2004-05 19.32 15.45 

15. Sikkim 26. Lachen North 0i8It. 2004-05 20.00 16.00 

16. Tamil Nadu 27. Kazhugumalai Thoothukudl 2004-05 20.00 18.00 

28. Karaikudi Sivaganga 2004·05 20.00 18.00 

28. Kombai Then! 2005-06 10.00 08.00 

(Spice CIrcuit) 

30. Thadiyankudisai Dindigul 2005-08 10.00 08.00 

(Spice Circuit) 
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17. Trlpura 31. Kemlasagar West Tripura 2004-05 20.00 16.00 

18. Uttaranchal 32. Jageshwar Almora 2005-06 20.00 16.00 

33. Mana Chamoli 2004-05 20.00 16.00 

19. Uttar Pradesh 34. Bhaguwala Saharanpur 2004-05 19.75 15.50 

20. West Bengal 35. BaHabhpur Danga Bllbhum 

36. Mukutmonlpur Bankura 

Total 

Commercial ActIvItI.. at Airports 

3300. SHRI HARISINH CHAWA : 

SHAI SUNIL KUMAR MAHATO : 

SHRI G.M. SIDDESWARA : 

Will the Minister of CIVIL AVlAnON be pleased to 

state : 

(a) whether the Government has taken any steps 

to start commercial activities at the loss making airpotta 

in order to mitigate their losses; 

(b) if 80, the deIaiIs thereof; and 

(e) the extent to which these steps have helped In 

reducing the losses of these Airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATel) : (a) Yes, Sir. 

(b) The following steps have been taken up to start 
cornmerci8l activities at the loss making airports:· 

(I) Licensing of the alrside and city side advertisement 

rights at some of the alrpotta, (ii) Induction of 

Innovative commercial facilities such as fast food 
outlets, advertisement on balloon, Wi-Fi Services, 
licensing of Plasma TV display, (iii) Realization of 

2004-05 20.00 16.00 

2004-05 20.00 16.00 

679.02 544.51 

royalty 11 % of the gross turnover from the parties 

providing ground handling/aircraft maintenance ser-

vices at 811 the airports. (Iv) SeHing up of Duty Free 

Shops by way of global tenders at the non-metro 

airports. (v) Privatisation of lTIC)n8y exchange counters 

at non-metro airports and domestic airports and 

(vi) Baggage wrapping service at the international 

airports. 

(e) The increase in the nOlHraffic revenue has 

helped in reducing the losses at these airports to the tune 

of 10% to 15% approximately. 

Unauthorteed Occupation of Retiring 
Room. by RPF 

3301. SHRI VUOY KRISHNA: Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the unauthorised occupation of retiring 

rooms by Railway Protection Force personnel at various 

stations in the Railways particularly under the Mughalsarai-

Danapur·QueI Division of East Central Railway have come 
to the notice of the Railways; 

(b) if 80, the details of such incidents reported; 

(c) whether the Railways propose to vacate the 
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said retiring rooms and make altemate anangement8 for 

RPF Jawans to restore normalcy; 

(d) if so. the details thereof; and 

(e) . if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) to (e) Do not arise. 

[English] 

3302. SHRI DEVIDAS PINGLE-: WIll the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Railways have rejected the pr0-

posal of train service between Pune-Naaik Road via 

KaIyan; 

(b) if so. the reason therafor; 

(e) whether there is any fresh proposal for 
introduc:tion of said train service; and 

(d) if so. the dBtaiIs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELUl : (al and (b) Introduction of 
a train behJ88n Pune-Nasik Road Via KaIyan has not 

been found feasible due to operational and resource 
constraints. 

(c) No. Sir. 

(d) Does not arise. 

3303. SHRI FRANCIS FANTHOME : WiD the Mini8ter 

of DEFENCE be pleased to state : 

(a) whether the Government has initiated any 
steps to orient the vi8ion and training In the Armed 

Forces towards the current and future needs of the country; 

and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE <SHRI PRANAB 

MUKHERJEE) : <a) and (b) Yes, Sir. The training in the 

Armed Forces has been oriented with a view to maintain 

a high state of operational readiness at all times. In order 

to meet the current and future needs of the country. the 

training methodology and cUl'riculum has been refined. 

The aspects of tri-services co-operation and jointmanship. 

enhancement of leadership and combat skills of Junior 

CommissioIIed and Non-Commiasione Officers, techno-

logical skills upgradation. exposure to state-of·the-art 
weapons and equipments. war gaming and simulation. 

real time surveillance and ~ specialized training for 
sub-c:onvention warfare. and to civil authoritle8 in 

dIsaater aiIuation8 and joint exerci8es wIIh friendly toreign 

countries have been included as an integral part of training 

In the Armed Forces. 

3304. DR. ARUN KUMAR SARMA : Win the Minister 

of PETROlEUM AND NATURAL GAS be pleased to ..... : 
(a) the programmes set bio-dieseI production in the 

country showing the reaaons for delay In full commisaIon-
ing of production; 

(b) the details of collection and processing points 

and the methodology adopted to asaocIate people to adopt 

It 88 a source of Income. State-wiae; 

(c) the time by which the actual commission Is 
likely to be effected showing the organisational network 
finalised; 

(d) whether the Brazil model of producing petr0-

leum from sugarcane Is being implemented in India; and 

(e) if so. the detaIIa thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL) : (a) to (c) The Ministry of Rural Development is 

the Nodal Ministry for the proposed National Mission on 
Bio-diesel. being set up with a focus on ·1arge-acaJe 
cultivation of Jatropha. A Detailed Project Report (DPR) 

on the National Mission on Bio-diesel has been submitted 

to the Planning Commission. which, inter-alia, envisages 

a Demonstration Project involving plantation of Jatropha 

in 4 Iakh hectares of degraded forest and non-forest lands 

for production of bio-diesel. The Planning Convnission has 

given 'in principle' approval to the OPR for the demonstra· 
tion phase, estimated to cost Rs. 1286 crores over a period 
of 5 years. The Planning Commission has approved the 
utilization of As. 50 crore available in the budget of 2005-

06. The Ministry of Rural Development has released As. 

49 Croraa to the specified nine State&, namely Andhra 

Pradesh. Assam. Chhattisgarh, Gujarat. Himachal Pradesh, 

Sikkim. Tripura. Tamil Nadu and Rajasthan for raising 

Jatropha seedlings in nurseries. 

With a view to encourage produclion of bio-diesel in 

the country. the Ministry of Petroleum and Natural Gas 

announced a Bio-diesel Purchase Policy, in October 2005. 

effective 1.1.2006. The policy has identified 20 purchase 
centres of the public sector 011 marketing companies 
(OMCe) an over the country where these companies 
would purchase bIo-diesel which meets the standards 
pt'88Cribed by the bureau of Indian Standards (BIS), from 

those bio-diesel manufacturers who register with them after 

satisfying the technical specifications. at· a specified 

delivered price. 

(d) and (e) At present. production of ethanol In India 

is from Molasses. which is a by product of sugar industry. 

In Brazil ethanol is produced both from Molasses as well 

as directly from sugarcane Juice. Where as In India, 5% 
ethanol blended programme is being implemented in 

certain States. in Brazil vehicles use 22% ethanol blended 

petrol. They also have flex! fuel vehicles Which could run 
even on 100% ethanol. 

Fn.IIt Procelling .fnduItrIH In Kerela 

3305. SHRI P.C. THOMAS: Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleased to state : 

(a) whether the Govemment has provided financial 

assistance to the fruit baled industries in KeraIa 
particularly Muvattupuzha and Vazhakkulam areas in the 

State: 

(b) if so. the financial assistance provided during 
each of the last three years; 

(c) whether the Govemment proposes to make a 

study regarding the scope of fruit processing in areas 

where fruits like apple. pineapple, mango. banana and 

other seasonal fruits are grown. plenty in India; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

SAHAy): (a) and (b) Ministry of Food Processing Industries 

has approved financial assistance of As. 1030.60 lakhs to 

39 units for food proceSSing units in Kerala under its Plan 

Schemes in the form of grant in aid 0 25% of the cost 
of Plant and Machinery and technical civil works subject 

to maximum of Rs. 50.00 lakhs in General areas for 

Technical Upgradationlestablishmentlmodemization of 

existlrig units. 

Ministry of Food Processing Industries has provided 
financial assistance for setting up of two fruit based 
industries in Kerala. One proposal has been received from 

MuvatIupuzha, which has been examined and certain 
information has been asked for from the firm. 

(c) and (d)" Ministry of Food Processing Industries 

has made an assessment of the potential for Food 

Processing Industries under its document titled VISion 

2015. Stlatagies and Action Plan for Food Processing 

Industries in India in which Fruits and Vegetables ara also 
included. The same has been released In the year 2005. 
s.... have also been advised to conduct studies on Food 
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Processing SeeD, for which asaiatance ... be provided 

by this ministry. 

3306. SHRl BRAJA KISHORE TRIPATHV : WiH the 
Miniater of TOURISM be pleased to ..... : 

Cal whether only a few SIata hall8 been able to tap 
the immense tourism potential in the country; 

(b) if so, ttIe details thereof; 

Cc) whether the Government has announced new 
tourism schaIM& to aIlr8c:t domesticIIoreig to&m8Ia. during 
2006: 

(d) if so, the details thereof. State-wise; and 

(e) the steps taken by the Govemment to raise the 
standeId of IaUriIIm to world class? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI) : Ca) and (b) As per the dale 
on domestic and foreign tourist visits to States. as raceived 
from the StateIUT Governments. tourist visits in a few 
States are V8f)' high as compared to few other StatesIUT •. 
However. it is felt that with India's vast bounties of natuJe; 

its great treasurea of art, architecture and philosophical 
thought; its rich cultural heritage; its rural countryside and 
wiklife. and practices of Yoga. Siddha, etc. spread among 
different Staee8. hNe is irMIen8e tourism potential to tap 
in almost .. the State. State-wiae details of domestic and 
foreign tourist vi8iI8 for the years 2003. 2004 and 2005 
are given in the enclosed 1Itatement. 

(c) and Cd) In order to develop tourist infrutructure In 
the country during the 10th Pfan 2002-07, and to 
promote Incla _ a touri8t _tillation, at present the 

Govemment is mainly ImpIemenIing the echena of (I) 
ProductIInfruIrre DIMIIopmenI for DeelllIaIIona· a 
CiR:uit8; (ii) AI8iIdanCe for laIge Revenw Geroeiillll", 

PIOj8ct8. (ii) Domestic Promotion a Publicily including 

Huapiralty and flV) ReIIrucIured Scheme of 0118 ..... 

PIomotion a Publicily. There are no State-wi8a 8Cheme8 
iqJIemInted by the Ministry. HoMvar the Ministry . 

provides Central Financial Asaiatance to StateslUT. for 

development of tourism infrastruclure at CircuitalDeatina-
tion etc. 

Ce) In order to raise the standard of tourism and to 
attract foreign and domestic tourista, a number of steps 

ha\/8 been taken by the Govemment. which lncIude:-

Development of tourist apota under ita various 

achemea of InInI8Iructtn development for 

tourist cilQJils and deatlnaIioIw: 

Focusing on growth of hotel Infrastructure 

particularty budget hotels; 

Enhancing COI_1dvity through augmeeltlltion 
of air capacity and improving road inlraatructure 

to ... IOurist attractioI.; 

Direct approach to the consumers through 
Electronic and print media through the "Incred-
ible India" Campaign; 

CI88Iion of World Class CoiIaterals; 

CentralIzed Electronic MedIa Campaign; 

Dinlct co-operativa marketing wiIh tour opera-
tor8 and whoIeuIers overseas; 

Greater focus in the emerging markets. perticu-
larty in the region of China, North East Asia and 
South East Aata; 

Participalion in Trade Fairs & ExhIbitlona; 

OptiIllizing EdItorial PA ·anct PubIiciIy; 

Use of Internet and web martteting; 

Generating T ouri8t Publications; 

Re-infonled hoapitaIity pragrarnmeslncluding 

grant of air passages to invite the media 
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personnel and tour operators on familiarization 2 3 4 5 
tours to India to get first hand knowledge on 

various tourism products: and 18. Orissa 3726265 4154353 4666286 

Launching of Road Shows in key source 19. Punjab 1154604 368880 435389 
mark .. of Europe. 

20. Rajasthan 13173695 17005668 19918462 
Sllltement 

21. Sikkim 191627 245365 268267 
Stst.-,wisB Total Domestic and FOI8ign Tourist VISits 

22. Tanil Nadu 41114564 43337850 44392444 

S.No. StateIU.T. 2003 2004 2005. 
23. Tripure 260527 264018 219007 

2 3 4 5 
24. UtIaranchaI 10890469 11783455 14291565 

1. AncIwa PradaIh 74618()4.7 89941291 94089678 
25. Uttar Pradesh 80837000 89334000 94093988 

2. An.NchaI Prade8h 2318 5009 3294 
26. Chhattisgarh 1257557 1900200 325407 

3. Assam 2163285 2295378 2478434 
27. Jharkhand 401565 465861 2048758 

4. Biha{ 6105530 8135574 8750541 
28. West Bengal 12006220 13156083 14462550 

5. Goa, 2039497 2448959 2156474 
29. Andaman and 89968 109582 32372 

6. Gujarat 7678013 7769550 8474000 Nicobar Islands 

7. Haryana 5988177 5465252 5972747 30. Chandigarh 584316 615585 637460 

8. Himachal Pradesh 5711316 6549413 7144630 31. Daman and Diu 451099 403911 401078 

9. Jammu and KasIwnir 5773176 6921715 7283826 32. Delhi· 2124373 2706126 3573675 

10. Kamataka 11425200 27724403 25243468 33. Dadra and Nagar 447961 532184 560946 
Haveli 

11. Kerala 6165849 6317728 6292922 

34. Lakshadweep 5286 5174 7849 
12. MiKlhya Pradesh 6060997 8764821 7251784 

35.Pondicharry 525670 590498 610020 
13. Maharashtra· 12259450 14610594 15452045 

14. Manipur 93180 93725 94615 Total 315746814 374518231 39207B??? 

15. Meghalaya 378257 445902 381000 SouIC8: StateIUT Govemmenls 

18. Mizoram 35408 38924 44988 • : Estimated 

17. Nagaland 6348 11140 18353 • : Provisional 
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Non-Stop Flights 

3307. SHRI SURESH KAlMADI : Will the Minister of 

CIVIL AVIATION be pleased to state : 

(a, whether the Government proposes to Introduce 

long haul non-stop flights from Delhi and other airports in 

the country to the foreign countries before 2010 C0mmon-
wealth Games; 

(b) if so, the details thereof; 

(c) the eectors proposed to be connected with long 

haul non-stop flights, sector-wise; and 

(d) the other arrangements proposed to be made 
at the airports In the country keeping In view the 
CommonweaIIh Games 20101 

THE MINISTER OF STATE OF THE MINISTRY OF 

CML AVIATION (SHAI pRAFUl PATEL) : (a' to (c) Traffic 
rigtds for operation of international air service8 are 
specified in our biIataraI Air Services Agreements with 

various COW'1Iries and are reviewed from time to time as 
part of an on-going process depending on traffic demand, 

balance of benefit to our carriers. overall interest of 
national economy and dipIomaticIpoIiconelderalion. 
The airlines of foreign countries and our own carriers are 
utilizing these traffic rights according to their commercial 
judgement. Air India propose to introduce long haul flights 

to New York, Chicago. Frankfurt and beijing between 

2007-2010. 

(d) The Government has taken significant steps for 
the resIructuring of Delhi and Mumbai airport and work on 

development of greenfield airports at BangaJore and 
Hyderabad. Also, upgradaIIonIexpansioWdeveIopmenIs of 

airports is undertaken depending upon traffic potential, 

requirement of airline operators. and need of travelling 
people. Some of the actMIIes contemplated to be 
completed at Delhi Airport prior to COIill'llOl1\t:llIIIh pna 
are as under.-

(i) ConsIruction of a new tenninaI (corrvnon for 
domestic and international) by March, 2010. 

(il) CoqJIetIon of new pandIeI runway 10-28 by 

MM:h. 2008. 

(iii) Traffic rights have been significently liberalized 

over past few years and CC"'i'l8Ctivlty toIfrom 
Delhi on international fOUIes hualso improved 

and· is likely to further Improve as per the 

exchange of bilateral traffic rights. 

.... 1wIIy line .... n .......... CIty end 
DevIInINIIy AIrport 

3308. SHRI M. SHtVANNA : WHI the MInister of 

RAILWAYS be pleased to state : 

(a) wheIher....... proposal to conatruct 
railway line between 8angaIcn city and 0evanINIIy 
airport; 

(b) If so. the details thereof; and 

(c) the time by which the work on the proiect is 
likely to be SIadad? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) and (c) Do not arise. 

indian InetItuta of Tourtem .... 

T,.".. ............ 

3309. SHRI BAlASAHEB VlKHE PATIL :' WII the 
Minister of TOURISM be pleased to stale : 

(a) the details of the courses offered by the I~an 
Institute of Tourism and Travel Management; 

(b) whether these COUf888 and syllabus are 
recognized and dIlated to any University; 

(c) if 10, the details thereof; 

(d) whether the Government Is planning to bring 

Tourism and Travel Management Courses through DIa-
tance Educatlon; 



181 BHADAA 2. 1928 (Saka) to Questions 162 

(e) if so, the details thereof; and 

(f) if not, the reasons thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI) ; (a) At present, Indian Institute 

of Tourism and Travel Management (IITTM) is offering 
foHowing courses :-

(I) One year full-time Post Graduate Diploma in 

Tourism Management with intake capacity of 60 
at GwaJior and 50 at Regional Centre 
Bhubaneswar. 

(ii) Two years full-time Master of Business Admin-

istration (MBA)lPost Graduate Diploma in 
Business Management (pGDBM) with intake 

capa-city of 60 at gwaflOr. 

(Iii) Three years full-time Bachelor in Tourism 
Management (BTM) (Hons.) Programme with 
intake capacity of 50 at Gwalior and 30 at 
Bhubaneswar Centre. 

(iv) One year part-time PG Diploma in Tourism and 

Travel Management through the chapters of 
11TlM. 

(b) and (c) The degree courses i.e. MBA and BTM 
(Hons.) are being offered in collaboration with MP Bhoj 
Open University. Bhapal as per the approved syllabus of 

the above university. 

(d) to (f) The I!TIM has no plan to offer tourism courses 

through distance education till it gets the deemed 
university status. 

(Translation) 

Norms/Guidelines to Curb Adulteration 

3310. SHRI V.K. THUMMAR : 
SHRI HARIKEWAL PRASAD : 

WIH the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether the Govemment has issued any new 
norms and guidelines to the PetroVDiesel dealers to curb 

adulteration; 

(b) if so, the details thereof; 

(c) the extent to which new norms/guidelines differ 

from the earlier ones; and 

(d) the extent to which the new normsfguidelines 

win be helpful in checking adulteration? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) to (d) Marketing Discipline Guidelines (MDG) 

2005 replacing MDG 2001 providing relatively more 

stringent punitive action against erring dealers were issued 

and made effective from 01.08.2005. MDG. 2005 inter-alia 

provides termination in the 1 st instance itself for serious 

malpractices like adulteration, tampering of seals. unau-

thorized fittings/gears in dispensing units. unauthorized 

storage facilities with in the premises ot Retail Outlets 

(ROs). unauthorized saJeslpurchaselexchange of Petrol! 

Diesel (MSlHSD) and selling of normal MSlHSD as 

branded fuel etc. It also provides for appeal within.30 days 

of the date of termination. Company Owned and 

Company Operated (COCO) ROs and CNG and Auto LPG 

stations have also to comply with MDG 2005. Some 

additional malpractices have also been brought under 

the purview of MDG 2005 which were not covered under 

MDG 2001. These are namely, totaliser seals found 

tampered. additional/unauthorized fitting/gears found in the 

dispensing unit, detection of storage facility outside 

licensed premises with interconnection into the RO 

premises. selling of normal MSlHSD as branded 

fuels, refusal by dealer to allow drawal of sample and/or 

carrying out of inspection etc. With the enforcement 

of the stringent MeG 2005. it is expected that the same 

will help in controlling· of adulteration of PetrollDiesel at 

ROs. 
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[English] 

Rights betwMn Imphal and Guwahati 

3311. DR. THOKCHOM MEINVA : Will the Minister of 

CIVil AVIATION be pleased to state : 

(8) whether the Indian Airlines flights between 

Imphal and Guwahati has been withdrawn on the days 
except on Wednesday and Sunday; 

(b) if so, the details and the reasons therefoI, 

(c) whether the GcMtmment Is considering to 

restore these flights keeping in view the heavy demands; 

(d) if so, the details thereof; and 

(8) the time by which these are BkeIy to be 
restored? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVil AVIATION (SHRI PRAFUl PATEL) : (a) and (b) 

Inc:Ian AiItines' subsidiary. Alliance Ai, was operating a 
twice weekly frequency between ImphaJ and Guwahati with 

A TR-42 aircraft which has been withdrawn effective 

10th July, 2006 due to shortage of operating crew and with 

an objective to ensure timely and regular operation of 

services. However. there are operations by other airlines 

on this route to meet the traffIC requirements. 

(c) to (8) Restoring of the above flights is dependent 
upon availability of operating crew and no definite 

time frame can be indicated at this point of time. 

However. an endeavour is being made to hire crew at the 
eartiest. 

3312. SHAI SUSRATA BOSE : Will the Minister of 

SOCiAl JUSTICE AND EMPOWERMENT be pleased to 

state: 

(a) whether the Government has chalked out 

any plan for making \J88 of the services of the senior 

citizens: 

(b) if so, the details thereof: and 

(e) the steps taken to implement the said plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) No. Sir. 

(b) and (e) Do not arise. 

Securtty of 011 and Gas installations 

3313. SHRI BHUVANESHWAR PRASAD MEHTA: 

SHRI GANESH PRASAD SINGH : 

SHRI ASHOK KUMAR RAWAT : 

SHRISHISHUPAL PATLE : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI MOHO. TAHIR: 

Will the MInister of PETROLEUM AND NATURAL GAS 

bepleuadtostate: 

(a) whether all the oil and gas installationsl 

reserves In the country are safe in the wake d increasing 

tenorillt It .. wats; 

(b) if 50, whether &01118 private channel personnel 

have viSIted some public sector refineries: 

(e) if 50, whelher the GcMtinmant has received any 

information with regard to the sting operation carried, out 

by these T.V. Channels; 

Cd) if 80. the details thereof and whether the said 
T.V. Channels have exposed the poor aecurtty arrange-
ments in such installations; 

(e) if 50, whether the Government has conducted 
any enquiry in this regard; and 

(f) If so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAL GAS (SHRI OINSHA, 

PATEL) : (a) Ves, Sir. Security of oil and gas installations 
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have been strengthened by reinforcing access control 

measures, intensive patrolling of security personnel and 

anti-sabotage checks of men materials in the wake of 
increasing terrorist threats. 

(b) to (f) BPCL intimated that CNN IBN, a TV news 

qhannel transmitted a video clipping showing 

security lapse at their Panipat installation which is a 

marketing terminal. An enquiry revealed that the incident 

as televised might have taken place sometime in 

winter of 2005. The news channel team revisited the 

installation on 17th July, 2006 for shooting inside the 

installation. The team was denied permission since the oil 
installation is a prohibited place. No other untoward 

incident has been reported from the oil and gas 
inataIIations of oil companies. 

[TranslBtion] 

PrIces of Ethanol Blended Petrol 

3314. SHRI RAJIV RANJAN SINGH -LALAN- : Will the 

Minister of PETROLEUM AND NA TURALGAS be pleased 

to state : 

(a) whether many countries have reduced the 

selling price of petrol for consumers by using ethanol 

mixed petrol: 

(b) if so, the maximum percentage of ethanol mixed 

petrol being used by these countries: and 

(c) the percentage of prices of ethanol mixed 

petrol estimated to be reduced in the country during 2006-

07? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) to (c) As per information gathered Brazil uses 

ethanol blended petrol to the extent of 22%, United States 

of America and Australia use 10% ethanol blended petrol. 

Sweden, France, Spain, Canada. Mexico and Thailand are 

also reported to use ethanol blended petrol at varying 

levels. The price of ethanol blended petrol is market 

determined .. In India ethanol blending is· permitted to the 

extent of 5%. The retail selling price of petrol and ethanol 

are same and as such no reduction in the price of ethanol 

blended petrol is envisaged during 2006-07. 

[English] 

Project for Holistic Approach 

3315. SHRI RANEN BARMAN : Will the Minister of 

SOCiAl JUSTICE AND EMPOWERMENT be pleased to 

&tate: 

(a) whether the Union Govemment ha~ received 

any requestJproposal for opening a project for Holistic 

Approach to Cerebral Palsy Management in West Bengal 

and North-Eastern States; 

(b) if so. the details thereof; and 

(c) the reaction of the Union Government 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : <a) No, Sir. 

(b) and (c) Do not arise. 

[Translation] 

Tender for Advertisements on 

Train Coaches 

3316. SHRI RAKESH SINGH : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways propose to rent out the 
outer surface of the train coaches for advertisement 

purposes In Jabalpur Division through open tender so as 

to boost the earnings in the Western Railways; 

(b) if so, the details thereof; and 

(c) the estimated earning through such advertise-

ments to the Railways? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YEW) : (a) There is no suchpropasal 

at present. 

(b) and (c) Do not arise. 

[English] 

Pipeline from Kriahna-Goctavart BasIn 
to HyderabIId 

3317. SHRI B. VINOD KUMAR : Will the Minialer 

of PETROlEUM AND NATURAL GAS be pleased to 
Slate : 

(a, wheItw the Government has any proposal 

to construct pipeline network from Krishna-Godavar 
basin to supply Compressed Natural Gas (CNG) to 

Hyderabad so as to reduce vehicular pollution in the twin 

cities; 

(b) if so, the details thereof; 

(c) whether the GAIL has conducted any techno-

economic feasibility study in this regard; 

(d) if so, the details and the outcome thereof; 

and 

(e) the follow-up action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : <a) to (e) Reliance Gas Pipeline Umited (RGPL) 

has plans to lay Kakinada-Hyderabad-Uran-Ahmedabad. 
gas pipeline. 

GAIL (India) limited and Hindustan Petroleum C0rpo-

ration Limited have incorporated a Joint Venture company 
namety, MIs. Bhagyanager Gas Umited for implementation 

of City Gas Projects in Andhra Pradesh. The setting up 
of CNG network in Hyderabad would depend upon the 
techno-economic feasibility and tying-up of gas for the 

proiecl GAIL has not carried out any techno-ecOnOmic 
feuibilily in this regard. 

Food ProcHelng EdUcatIonal institution 

In HE Region 

3318. SHRI SARBANANDA SONOWAL : Will the 
Minister of FOOD PROCESSING INDUSTRIES be pteuect 

to state: 

(a) whalher the Government 18 planning to set Up 

(b) if eo, the delails aIongwith the location thereof; 
and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
$AHA Y) : (a> to (c) At p .... nt there is no proposal to set 

up a food processing related prof888ional educational 

inslitutlon in the North Eastern region by this ministry. 
However, for capacity building the ministry ..... in 

88IIIng up of Food Proceasing and Training Cenbea, 

Entrepreneurship Development Programmes, and CI'8atIon 
of infrastrucIure for taking up DegreelOiploma courses for 

the Food Processing sector. 

Maintenance and OperatIon of 
HIgh Speed Goode Traina 

3319. SHRI P. MOHAN : WIll the Minister of 
RAILWAYS be pleased to state : 

(a) whether the Anwar Hoda Committee on Maln-
tenance and Operation of High Speed Goods Trains with 
private sector investment has submitted its report to the 

Railways; 

(b) 'If eo, the "88IienI features 1hereof; 

(c) whether the recommendations of the said 
committee have been .examined by the Railways; and 

(d) if eo, the further action taken by the Railways 

thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) No, Sir. However, a Task 

Force under Shri Anwar-ul-Hoda was set upto prepare 

concept paper on 'Dedicated Freight Corridor Project. No 

recommendation pertains to maintenance and operation of 
high-speed goods trains. 

(b) to (d) Do not arise. 

[Translation] 

Gauge Conversion of Hath ... and 

Katnl Railway Un. 

3320. SHRI V1JAY KUMAR KHANDRWAL : WiD the 

Minister of RAILWAYS be pleased to state : 

(a) whether the gauge conversion of Hathua and 

KatnI railway line under Gor'akhpur Division was approved 

without conducting any prior survey; 

(b) if 80, the details thereof; and 

(c) the reasons for which other important projects 

than this were ignored and this project was approved and 

budget allocation was made for it? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) and (c) Do not arise. 

Shortage ot ubourera tor Booking of Goods 

3321. SHRI HARIKEWAL PRASAD : 

SHRI JIVABHAI AMBALAL PATEL : 

Win the MiniSter of RAILWAYS be pleased to state: 

(a) whether there is a shortage of labourers for the 

purpose of booking of goods and ferrying them to the 

railway wagons in the Railways; 

(b) If so, the average number of ferries a labourer 

completes in a day 'alongwith the quantity of goods he 

loads on the wagons; and 

(c) the steps taken by the Railways to meet the 

shortage of labourers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Booking of goods is done 

by railway staff and not labourers. Moreover, loading of 

goods is the responsibility of the customers and labourers 

are engaged by them. 

(b) Such information Is not maintained by Railways. 

(c) Does not arise. 

[English] 

Additional Gas to Maharsshtrs 

3322. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI MOHAN RAWALE : 

SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAlKWAD : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a> whether the Government of Maharashtra has 

requested the Union Government for supply of additional 

Natural GaslLNG; 

(b) if so, the details thereof; and 

(c) the time by which the decision is likely to be 

taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) Yes, Sir. Chief Minister of Maharashtra 

in January, 2006, had interalia requested for :. 

1. Enhancing gas supplies in Uran so as to enable 

full capacity utilization of Maha Genco power 

plant. 

2. 13 million standard cubic metre per day 
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(MMSCMD) of gas is .. AId for expansion 
plans of Maha Genco at Uran and Telgaon. 

3. Expeditious conatruction of DfIhej Uran pipe-

line. 

(e) As against an allocation of around 17.5 
MMSCMD gas Uran region, the availability is around 
10 MMSCMD. However, to tide over power shortage 
during summer. as per Government of Maharashtra·s 
request for additional supply of gas to MSEB around 

0.33 MMSCMD gas was diverted from Mis. ReF. Trombay 
to GTPS Uran (MSEB) during the period 15.4.2006 
to 15.6.2006. Therefore there was an increased supply 

of gas to GTPS Uran (MSEB) during the 1 st Quarter of 
2006-07. 

With a view to facilitating transportation of gas to 

MaharashIra region. GAIL is in the process of laying 

Dahei-Uran pipeline and DabhoI-Panvel pipeline. The 
consumers would, however. need to tie-up their gas 
requiremenIB with the gas suppliers. The steps taken to 

increase the gas availability in the country include efforts 
to augment domestic gas availability under the New 
Exploration Licensing Policy, impor1s of liquefied natural 

gas and initiatives to iq)ort gas "'rough transnaIionaI 
pipelines. 

[TratISIBIion] 

3323. SHRI SUBHASH MAHARIA : 

SHRI RAM SINGH KASWAN : 

WII the Minister of RAILWAYS be pleased to ... : 

(a) whether the Rajasthan HIgh Court hM IIIued 
IfIStrUCIions to Ministry of Railways for gauge conversion 
of Rewari-Bikaner, Sadulpur-H'lS88r and Ratangarh-Degana 
raitway lines; 

(b) If so, the action taken by the Ministry in this 

regard; 

(e) the" limit lied for the 8UfV8y for gauge 
conversion in ,RajaatMn; 

(d) the criteria fixed for giving approval to gauge 
convension WOI'k dar the compIeIi,on of, the eurvey; 
and 

(e) the time by which gauge convereion of these 
railway lines Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (S!1RUt YEW) : (.,.,Han'llle.'High Court. 
Jodhpur has directed the Rlilways' for gauge conversion 
of Rewari-Degana via Sadulpur. 

(b) and (~Gauge conV8l'lion of Rewari-Sad"tpur 
section II a sancIioned work. An updating survey for gauge 
corwenIion of Sadulpur-Ratangalh-Degana and Ratangarh-
Bbner has been completed 18C8ntfy. 

(d) The policy followed for selection of routes for 
gauge conversion under 'Project Unigauge 'has been as 
under:-

(I) To take up oonV8f8ion of lines to develop 
alternative Broad Gauge (BG) routes obviattng 

the need for DoublIng existing BG lines on 
.... routes. 

(ii) To establish new BG links between stations 
cooneclad by other BG lines. 

(iii) To establish BG connection to ports. industri8I 

centres and IocaIions having ~ for 

growth. 

(iv) To take up ~ of lines requi.Ied on 
strategic conslderati0n8. 

(v) To minimize traMhipment and to improve 

wagon tum-aroLn:i by avoiding deIayI, at 
traMhipment poinIs. 

,Ii) To canyout the convenIIon of lines 88 , .. the 
above policy at !eat coM yet providing • 
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standard of service not lower than what 

the rail users were getting on the Metre 
Gauge. 

Apart from the above, projects have been taken up 

on socio-economIc consideration for improvement of rail 

infrastructure In the under developed area. 

(e) No target date has been fixed. 

[English} 

Corruption In lToe 

3324. SHAI SURAVARAM SUDHAKAR REDDY: Win 
the Minister of TOURISM be pleased to state : 

(a) whether the instances of mismanagement and 

conuption cases in ITOC as reported in Punjab Kesari 

S.No. Text of the issues raised 

1. Non settlement of dues of Hotel 

Ashok by Shri Ansil Mathrani 

2. Non realization of dues from MIs. 

3. 

4. 

5. 

6. 

JVG Company 

WaMng off license fee in respect 

of MIs. Mohini Knitwear 

InstaUation of Effluent Treatment 

Plant In Ashok Hotel, New Delhi 

leasing out of Tennis Court near 

Hotel Qutab (since disinvested) 

Agreement between Ashok Hotel and 

MIs. Exclusive Motors 

(Bentley Showroom) 

dated April 8, 2006 have come to the notice of the 
Govemment; 

(b) H so, whether any investigation has been made 
in this regard; 

(e) If so, the details and outcome thereof; and 

(d) the action taken against the officials found 
guilty? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : Ca) Yes, Sir. Some instances 

of mismanagement and corruption cases in ITOC as 
reported in Punjab Kesari dated April 8. 2006, have come 

to the notice of this Ministry. 

(b) to Cd) The position of the cases are as 
under :-

Status 

Case was examined by the Central Vigilance Commission 

in 2000 and was recommended for closure. 

The case was examined and the investigation report was 

sent to the Central VigHance Commission. The Commission 

have advised the closure of the case. 

The case was examined and the investigation report was 

sent to the Central Vigilance Cornrilission. The Commission 

have adviaed the closure of the case. 

The matter was investigated and the anegation was not 

substantiated. 

The case was examined In detail and the investigation 

report was fumished to the Central Vigilance Commission. 

The Commission have advised the closure of the 

case. 

The case was investigated and no allegation was proved 

against any official. 
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·AIwIew of AIcruI1InMt PftI a ••• 
In Anny 

3325. SHRt NWlTA HAYNe. : ¥III the MiniIIIr of 
t)EFENCE be pIeaaed to stale : 

(a) wh8Iher the GonmmenI PftIPOI88 to ...,...., 
the recruiIment ptOC888 in army; and 

(b) "so, the step& taken in this ragard? 

THE MINISTER OF DEFENCE (SHR' PRANAB 
MUKHERJEE) : ·(a) and (b) The 18C1Uitmant·1JllDC8ll1n the 
Anrry is nMewed flam line to time depending upon the 
reqWIament ... to millie the pmceII IIIOftt C'8I ...... 

friencIy and tranaparent. How8var, at praeent, thera •. no 
proposal under COIISideration to revamp the I8CIUiIment 
process in the Anrry. 

[Translation} 

3326. SHRI ABDUl RA:;HID SHN.tEEN : wa tile 
Minister of RAIlWAYS be .,ieaaed to· .... : 

(a> wheIher the WOtk for doubling pi railway line 
from Jammu to JaIandhar has been taken up by the 
Railways; 

(b) if so. the daIaiIa of WOIb dane in this I8g8Id 
so far; 

(c) the COIl 01 the projecl and the fund8 aIoca&ed 
and spent 80 far on this project; and 

(d) the time by which &he said worII: is likely to .be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YEW) : <a} Yee, Sir. 

(b) and (d) The overall prograa8 on the project Is 
about 60%. In .. about 57 kmI. has been ~ 
and 81 kmI. is targeted for completion during 2006-07. 

The entire pqact II taJgeted for oompIeIIon during 

2007008. 

(c) An anIIcipated cat of the project is Rs. 481.23 

CIDIe. _penellll18 Incunad upto MM:h. 2008 18 As. 257.08 
crore and en OUIIay of As. 120· crore hea been provided 

in Budget 200&07. 

{English} 

8uc:Iget AlIa aatlon for sea 

3321. SHRIMATI TEJASWINI SEERAMESH : WiU the 

MInister of SOCIAL JUSTICE AND EMPOWERMENT be 

pleased to stale : 

(a) whaIher the PlannIng Commiaion hu issued 

guIdeIInea to the Stales to ~ ... budget allocation for 
the ...... of the Scheduled Castes (SCs) proportionate 

to their population; 

(b) if so, the S1a1as who have followed the 

gWdaIines in this. regard; 

(c) the names of thoae S1atas who have not 
pnMded budgeI. aIacIItion In propodion to the popI!IaIIon 

of sea in their Sbdes; and 

(d) the measut8I taken by the Union Government 
to enaura budgaCary allocation forb ..... of sea on 
the basis of their pope dation in all the. SIaIea and Union 

Territories? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) Yes, Sir. 

(b) The guideIiM8 have been dilcusled In detail 

in the Working Group Meeting on Scheduled Castes 

Sub Plan (SCSP) for Scheduled Castes for Annual Plan 

2006-07. Meet of the States have followed the guidelines 
and number of States have also submitted Scheduled 

Castes Sub Plan (SCSP) documents to the Planning 

Commission. 
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(c) The States are Andhra Pradesh, Chhattisgarh, 
Gujarat, Himachal Pradesh, Kamataka, Madhya Pradesh, 
Manipur, Punjab. Rajasthan, Sikklm, Tamil Nadu, Tripura, 
Uttar Pradesh, West Bengal, Delhi and Pondicheny. 

(d) The Planning Commission has given COt¥fi-
tional approval for Annual Plan 2006-07. Approved Outlay 
subject to the condition that the State Govemments wlH 
provide budget Allocation In proportion to the population 
of Scheduled Castes in their State. State Govemments 
have also been requested to ensure strict adherence to 
the guidelines. 

Aural Tourism In Anethra Pradesh 

3328. SHRI BADIGA RAMAKR1SHNA Win the 
Minister of TOURISM be pleased to state : 

(a' the details of projects In Andhra Pradesh 
identified under Rural Tourism Scheme during the Tenth 
FhIe Year Plan; 

(b) whether some of the above projects have been 

given sanction only in the year 2003-04 i.e. in the middle 

of the Tenth Plan: 

(c) if 50, the reasons for delay; and 

(d) the action taken by the Government to get these 
projects completed within the fixed time frame? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMA TI AMBIKA SONI) : (a) Based on proposals 
received from the State Govemment the Rural Tourism 
Projects have been sanctioned for following destinations 

of Andhra Pradesh:-

(i) Pochampalli; 

(ii) Konaseema; 

(iii) Puttaparthi; 

(iv) Srikalahasti; and 

(v) Chlnchinada. 

(b) to (d) The creation of infrastructure in Ruralllf'88:S 

having potential for tourism is being supported under the 
existing Scheme of Destination Development. The funds 

are sanctioned and released based on the proposals 
received from the StateIUT Govemrnents. Thus, there has 
been no delay in identifying the projects. The implemen-
tation of the projects sanctioned is the responsibility of the 
State Govemrnenl concemed. However, the monitoring of 
the Implementation of sanctioned projects Is done regularly 

to ensure timely completion. 

ConstructIon of Railway Bridges 

3329. SHRI RUPCHAND MURMU : WIN the Minister 
of RAILWAYS be pleased to state : 

(a) whether the various State Govemments hS>$ 

requested the Railways for C!ri pen;ent funding for the 

constructIOn of railway bridges; 

(b) If 50, the details thereof; and 

(c) theraaction 01 the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes. Sir. 

(b) Requests from Punjab, Kerala and West Bengal 

States were received sometime ago. 

(e) The issue _been considerad by the Ministry 

of Railways and CenIraI Government was requested to 

enhance allocation of funds from Central Road Fund for 
taking these works entirely at· RaIlway's cost and also to 

exempt Railways from paying the cess on dIe8eI 
consumed by Railways 80 that the funds 80 eaved can also 
be uIItzed on construction of Road OverJUnder bridges. 
But the proposal has not been approved by the 

Govemment. 

. [Translation] 

ConstruoIIon of RaIlway 0verbI1dge . 

at NH No. 93 

3330. SHRI KlSHAN LAL OILER: Will the Minister of 
RAILWAYS be pleased to state : 
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(8) whether the conatrucIion of 8 railway overbridge 

National HIghway No. 83 near Mathura-Kaagani railway 
IinelHathras city is being demanded by the peopte .for the 
last few yeara; 

(b) if so, whether a proposal from the Government 
of Uttar Pradesh for the consIruction of said overbridge has 

been received by the Railways; 

(e) if so, the time by which the said proposal is 
likely to be approved; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R VELU): (8) to (d) No, Sir. No fonnaI 

demand has been racaived from the Staae Government for 

construction of Road Over bridge (ROB) at the said 
location. 

However, 8 Level Crossing (LC) No. 309 Special on 

Hathras City-Muraan section exisIs with traffic denIIily of 

1,52,096 Train Vehicle UnIIs (TWa), qualifying for 
rapIacement by ROB on coat sharing basis but no proposal 
has yet been received from the State Govamment for ROB 
in lieu of it. 

Railways undertake conatruction of ROBIRUBa 
(Road Under Bridge) In lieu 01 existing busy LCs on cost 
sharing bail if the tndIIc deMit)' at the LC is· .. IaIch 
or more TWs (TVU-A unit obIained by tNJIIipIyIng 
the number of tnIina with the number· of road vehk:Ies 
paa.ing over the level CRIII8Ing in 24 hounI), otheIwIee 

on depoeit terms. PrapoeaIa In bath caees have to 
be sponsored by Stale Govemnent duly f.-ng 
certain preIimIn8Iy pnH8qutsites raquiled under extant 
rules. 

ATII FIIcIIfly .. StIdIone 

3331. SHRI KAlLASH NATH SINGH YADAV : 

SHRI SHISHUPAL PATLE : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI ASHOK KUMAR RAWAT : 

SHRI MOHO. TAHIR ; 

SH~KC. PALlANISHAMY: 

Will the Minister of RAILWAYS be pleased to refer 
to reply given to Unstarred Question No. 704 dated 

February 23, 2006 regarding setting up of ATMa at stations 
and state : 

<a> whether the required infonnation has since 
been collected; 

(b) if so, the details thereof; 

(e) if not. the reasons therefor; and 

(d) the time by which the required information is 
likely to be coIIecIed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R YELU) ; (a) and (b) Yes, Sir. 
Automated Teller Machines (ATMs) have been Installed at 
various stations of Indian Railways. zone-wiSe details are 
as under ;-

Zonal Railway 

1 

Central 

East Central 

East Coast 

Northern 

North Central 

NoI1h Eastern 

Northeast Frontier 

North Westem 

No. of A TMs installed 
as on 31-07-2006 

2 

8 

1 

3 

2 

4 

3 

NIL 

NIL 
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1 2 

Southem 13 

South Centrat 3 

South Eastern 

South East Central 

South Westem 3 

Westem 36 

west Central 6 

Installation of ATMs at various locations over zonal 
Railways Is a continuous process. 

The broad tenns and conditions for installation of 
ATMa are as under :-

(I) Zonal Railways are authorised to take a 
decision regarding installation of A TMs at a 
atation subject to availability of bank and 
demand pattern. 

(ii) The bank Is selected by two packet tender 
system containing technical and financial bid. 

(iii) The selected bank has to pay licence fee as 

(b) whether the Govemment has made any assess-
ment about the amount of subsidy during the current 
financial year; 

(c) if so. the details thereof; and 

(d) the amount of subsidy provided on kerosene 
during the first quarter of the currant year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL) : (a) The amount of subsidy paid to PSU Oil 
Marketing CompanIes (OMes) on PDS Kerosene during 
the last 3 yeatS is as under :-

Year 

2003-04 

2004-05 

2005-06 

Amount 
(As. in crore) 

As. 2657 

Rs. 1147 

Rs. 1057 

(b) and (c) The amount of subsidy on PDS Kerosene 
and Domestic LPG as per the Budget Estimates approved 
by the Govemment of the financial year 2006-07 Is 
As.2900 crore. It is estimated that the subsidy outgo 
during 2006-07 for PDS Kerosene would be around 
As. 1100 crore out of the total subsidy estimate of As. 2900 

per bid and other pre&e<ribed charges. crore. 

(c) and (d) Do not arise. 

Subsidy on Keroeene 

3332. SHRI ASHOK KUMAR RAWAT : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI MOHO. TAHIR: 

SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

<a> the amount of subsidy provided on kerosene 
during each of the last three years: 

(d) Based on data received from the OMes. the 
subsidy on PDS Kerosene during the first quarter of the 
current year (Apirl 06 to June 06) is estimated at As. 241 
crore. 

{English} 

expansion Plan of lOe 

3333. SHRI B. MAHTAB : 
SHAt PARSURAM MAJHI : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be . pleMed to state : 
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(a)wheIher the indian OiICorpondion (IOC) has 
unveiled its expansion plan; 

(b) It so. the States where ICC proposed to expand 

its programmes; 

(e) whether any epecific project. Is being in1*t-
mented by ICC in Orissa; and 

(d) It so, the detds thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 

PETROLEUM AND NATURAL GAS (SHRI DlNSHA 
PATEL) : (a) and (b) Ves, Sir. In keepingwilh the strategic 

imperatives and other macro-economic factors, Incian 011 
Corporation UmiIed (ICC) has drawn up expansion plans 

covering the activities in the areas of refineries, pipelines, 
marketing, gas and exploration and production in different 
States in the country. 

(e) and (d) IOC is Implementing a 11-MMTPA 

(Million Metric Tonne Per Annum) capacity project, 

'Paradeep-Haldia Crude 011 Pipeline System', at an 

estimated cost of Rs.1,178 crore, in the State of Orissa. 

The project is likely to be completed in December, 2006. 

In addition, ICC has plan to iq)Iement a 15-MMTPA 

capacity project. 'Paradeep Refinery Project', at an 

estimated cost of Rs. 25,646 erore in the State. This project 

is expected to be ~ by October, 2011. 

(Translation) 

3334. SHRI SHISHUPAL PATLE : 

SHRI KAILASH NATH SINGH VADAV: 

PROF. MAHADEORAO SHIWANKAR : 

SHRI AStiOK KUMAR RAWAT : 

SHRI MOHO. TAHIR: 

Will the Minister of PETROlEUM AND NATURAL GAS 
be pteased to state : 

(a) whether the GcMtmment hM made.., ....... 

ment regarding the failure of bio-dieaeI procurement policy 
announced by the Government .. reported in 'Dainik 
Jagaran' dated August 6, 2006; 

(b) If so. the details In this regard; 

(e) whether not a single litre of bio-dieeeI has been 
purchased by the public sector oil companies during the 
last 10 months; 

(d) if so, the reasons therefor, 

(e) the total amount so far spent by the Union 

Government on the said project; 

(t) whether the Government propoaes to provide 
financial assistaIa to the farmers to bring dOwn the price 

of bio-dieset; 

(g) If so. the details thereof; and 

(h) the conective rneaures being taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE MlNISTRV OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) to (h) The Information is being collected and 
will be laid on the Table of the House. 

[EngIitJh] 

ExploratIon or Gee In ItG. Md 
P.M.T. 0UfIeIde 

3335. SHRI SUGRlB SI~H : 

SHRI ~SHANBHAI V. PATEL : 

WII the MInIster of PETROLEUM AND NATURAL GAS 
bepleaeedtostate: 

(a' whether the government has signed arry field 

contract. wIh.varioLB c:ornpaniM expIoting. gas in 1Whne· 
Godavari and Panna·Mukta-Tapti oIlfie1da; 

(b) If so. the detaiIa aIongwiIh the termI and 
COIIdIIiorw thereof; and 
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(c) the ateps/action taken by the Government to 
ensure compliance of field contract signed by these 
companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DlNSHA 
PATEL) : (a) The Government has signed contracts 

with aeveralc:ompanies for exploration of 011 and gas in 
Krishna Godavari BasIn, which has resulted in gas 
diecoveries. The Government had also signed c:ontracIs for 
development and production of Panna-Mukta and T apII 

fields in 1994. 

(b) The Production Sharing Contracts for explora-
tionblocks in Krishna-Godavari provide for payment of 

royalty and profit petroleum share to the Government. 
Under Panna - Mukta and Tapti field contracts, the 

Contractor is required to pay royalty and cess on crude 
011 and royalty on gas. They also pay profit petroleum to 
the Government as provided In the contracts. 

In addition to above, the con&ractors are allowed duty 

free imports of items required for petroieum operations. 

They have the freedom to seD oil and gas in India and 
are subject to the laws of India. 

(c) Government, through Directorate General of 
Hydrocarbons, monitors the progress in tenns of provisions 
of respective Production Sharing Contracts. 

Construction of RaIlway Una between 
Talcher end 00paIpur 

3336. SHRI JUAL ORAM : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the proposal to construct a railway line 

between T aJcher and GopaIpur in . Orissa has been 

pending since long; 

(b) if so, the reasons for de1ay; and 

(c) the steps takenlbeing taken to expedite the 
clearance of the said railway Iu..? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAY (SHRI R. VELU) : (8) to (c) An updating survey 
for construction of a new broad gauge railway line from 

Talcher to GopaIpur (293 Kms.) was completed during 

2003-04. As per survey, the cost of the One was assessed 

as As. 863.98 CfOf8. In view of heavy throw-fofward of 
ongoing projects and acute constraint of resources, it has 
not been considered feasible to take up the project for the 
present. 

Shifting of the Handed Railway DIYIeIon 

3337. SHRI EKNATHMAHADEO GAIKWAD : 

SHRIMATlNIVEDITA MANE : 

Will the Minister of RAILWAYS be pleased to state : 

(a) whether the Government of Maharashtra hs 
requested to the Railways for shifting of the Nanded 
Railway Division from the South Central Railway to the 

Central Railway; 

(b) if so, the details thereof: and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) Demand has been received from various Very 

Important Persons (VIPs) including Chief Minister of 

Maharashtra for shifting the Nanded Railway Division from 
South Central Railway to Central Railway. 

(c) The decision to place a particular division under 

a particular zone is taken based on the operational! 

administrative AlquiTements without any regionaJ consid· 
erations. The proposal, when seen in the light of the above 

criterion has not been found feasible. 

MuItI-ModeI Transport System (MIlTS) 

In Metroe 

3338.SHRI RAVICHANORAN SIPPlPARAl : Wdl the 

Minister of RAILWA VS be pleased to state : 
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<a) whether the Railways have arPf propoeaI to start 
MuIti-Modal Transport SyItem like the Kolkala Airport-
railway link in aU Metros; 

(b) if so. details thereof aIongwith the target set for 
If11)Iementing the same; and 

(e) the funds earmartced for the said purpoSe? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No, Sir. Multi-

Model Transport System basicaRy relates to urban 

transport. The subject of urban transport Is dealt with by 

the Ministry of Urban Devetopment and respective State 
GovemmenIs. The Ministry of Railways has extended its 

Circular RaIlway System from Durn Dum Cantl. to Nataji 

Subhash Chandra Bose Airport at KoIkata. recently. 

Ministry of Railways have no such proposal in any of the 

other cities. 

(b) and (e) Do not arise. 

3339. SHRI L RAJAGOPAL : Win the Minister 
of PETROLEUM AND NATURAL GAS be pJeased to 

state ; 

(a) the details of India's Hydrocarbon VISion 
2025; 

(b) the reasons for a tardy progte88 in neIWoItdng 
with R&D cen1nIs around the woItd by the pubic 

sector oil companies to make this Hydrocarbon VISion a 

success: 

(e) the details of the R&D centres around the 
world with whom the oil PSUs have esIabIiIIhed netwofk; 

and 

(d) the COlICIN stepa taken by the Govemment to 

make Hydrocarbon VISion 2025 a success? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) The detaIJs of India's Hydrocarbon Vision 

2025 is gtvan in the enclosed statement. 

(b) and (e) The knowledge base of the various R&D 
facIIiIies aIteady existing in the GcMImment and the public 

sector oil companies are being netWorked with state of the 

art R&D CenINts around the world. In this regard, MOUs 
have. been signed between these in8tilutes and institutions 
in Russia, Romania, Canada, Norway and the Republic 
of KanIa, and talks are underway for finalization .of such 

MOUa with Institutions In United Kingdom, United States 
of America, China and Japan. Besides, Government to 

Government MOUs in this regard have been concluded 

with Turkey. Romania, United Kingdom. Republic of Korea 

and Venezuela. The Ministry has undertaken various 

I'I'IeaSUa to collaborate with the private sector through the 
industry organization of Petrofed. 

(d) India is aeIf-aufficient In the RefInIng sector and 

has also developed the requisite marketing infnI8tructure 

to meet the Indigenous demand of petroleum products. The 

I8fining capaciIy is in excess of indigenous demand and 

8UIpIus quantity Is being exported. The Indigenous 

production of crude oil has not kept pace with the growth 
In demand of petroleum products. However. the following 

measures have been taken to accelerate hydl"OCllfbon 
exploration and production activities in the country to meet 
the growing demand:-

1. Accelerate exploration activities through New 
Exploration UcensIng Policy. 

2. Enhancement of domestic production through 

Improved Oil Recovery (IOR)JEnhanced Oil 
Recovery (EOR) techniques. 

3. Fast track development of discoveries/reserves 
for early commencement of production. 

4. Use of stimulation techniques for increasing 

production from exIsttng fields. 

5. AcquIaItIon of exploidon acreages and pIOduc-

log properties abroad tel bring equity 011. 
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6. 

7. 

(i) 

Anesting decline from ageing fields. 

Substitution of oil through use non-conventional 

8OWC8S of energy such as biodiesel. ethanol. 
etc. 

Foc:us on oil security through intensification of 

exploration efforts and to enhance domestic 
availability of oil and gas. 

(Ii) Secure acreages in identified countries having 

high attractiveness for ensuring sustainable 
long term supplies. 

(iii) Pursue projects to meet the deficit in demand 

and supply of natural gas and facilitate 

availability of LNG. 

(Iv) MaintaIn adequate levels of self-sufficiency in 

refining. 

(v) Establish adequate strategic storage of 

crude and petroleum products in different 

locations. 

(vi) Create additional infrastructure for distribution 

and marketing of oil and gas. 

(vii) Create hydrocarbon market for free and fair 
competition between public sector enterprises. 

private companies and other intemational 

players. 

(viii) Create a policy framework for cleaner and 

greener fuels. 

(Ix) Rationale tariff and pricing policy to ensure 

qualitative and un-adulterated petroleum 

products to the consumers at reasonable 

prices. 

(x) Long-term fiscal policy to attract required 
investmentS in the hydrocarbon sector. 

(xi) Restructure the oil sector fSUs with the 

objective of enhancing shareholder value and 

disinvest in a phased manner in all the oil 

sector PSUs. 

(xii) Regulatory and legislative framework tor provid-

ing oiVgas security for the country. 

[Translation] 

Provision of Stoppage and 

Railway Crossing 

3340. SHRI GANESH SINGH : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether there has been a long standing 

demand for providing a stappage of Kamayani Express at 

Jaitwara Railway Station under the Jabalpur Division and 

providing a railway crossing near Marhat Morh (tum). 

Lagargavo Railway Station; and 

(b) if so, the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes. Sir. 

Stoppage of 1071/1072 Lokmanya Tilak (Terminus)-

Varanasi Kamayani Express at Jaitwar station has not 

been found commercially justified. 

As per existing rules, provision of level crossing is 

made in consultation with the State Govemment at the 

time of laying a new line or within 10 years from the 

date of its commissioning to traffic. Thereafter. any 

accommodation work such as new manned level crossing 

can be provided at a technically suitable location on 

deposit terms. If such a proposal is sponsored by the 

State GovemmentILocal bodies duly agreeing to beer the 

initial cost of construction of the level crossing and one 

time capitalized cost of recurring maintenance and 

operational charges. Further, as per extant rules. construc-

tion of new unmanned level crossing on existing lines is 

not permissible. 



191 AUGUST 24,2008 10 Clu.dcwJl 182 

No such proposal has SO far been nICIived flam the 
State Government.. 

(English] 

AeccmtI, of OutstandIng Dun 

3341. SHRI K. SUBBARAYAN : WiI .. Minister 01 
TOURISM be pleased to state : 

(a> the 0UIstanding dues receivable by ITDC flam 
the sundry debtors befOre cIsinYestment 01 ITDC hotels 
during 2002; 

(b) how much dues have since been reaJised by 

ITDC amuaIIJ flam the sundry debtors and the amount 
not r8aIiaed SO far, unitIhoIeI-wise; 

(c) the·deIai1s 01 the ouIstandIng dues for the years 
2002-03, 2003-04, 2004-05 and for I'IOfH8CO¥8ry 01 said 

dues. hoIeI-wise, 

(d) whether any re&pOIl8ibiIity has since been fixed 
for . nort-f8CCMtfJ 01 dues on the oIIiciaIs who allowed the 

cradiIs or 0Iherwise but failed to recover the same; and 

(e) if SO, the details Iheraof? 

THE MINISTER OF TOURISM· AND CULTURE 

(SHRIMATI AMBIKA SON!) : (a) The ouIstancIlng dues 

receivab1e by ITOC from sundry debtors at the close of the 

financial year 2000-2001 i.e. before the disinvestment of 
hotels were As. 4684.07 Iakh. This includes As. 1676.11 

Iakh in respect of disinvested hotel units which were 
transferred to buyers with all assets and liabilities, 

including sundry debtors, and balance amount 01 As. 
3007.86 IaIch WII8 In t8Ip8Ct d ·remalnlngunits. 

(b) to (e) In the hospitaIiIJ industry, credit allowed to 

cIents and'lIs raaIiaation is an ongoing process. A 
slatem8nt showing the cradII allowed and cn!IdIt realised 

hoIeIwise and dMsionwise during 2002-03,2003-04, and 

2004-05 and the outstanding dues as on 31.3.2002, 

31.3.2003,31.3.2004 and 31.3.2005 is enctosed. It will be 
seen from the statement that the outstanding dues have 

been around 13-14% 01 the turnover 01 the company which 

is wiII*I the nom-. 01 the induaby. Intact. .. percentage 
of ouIStanding dues to tumover has rec:u.t. from 18.51% 

as on 31.3.2002 to 14.30% as on 31.3.2005. However, the 
outstancIngs are periodically reviewed by the Manage-

ment 01 ITDC and wherever required conectiVe measures 
are taken. 

DeIlIIIs of Outstanding Dues of ITDC HoIBIs during 2002-D3, 2003-04, and 2004-05 

(Ra. In Iakh) 

UniIIDivision B I ICe CAd Credit Balance Credit Credit Balance Credit CredIt BeIance _ on 
allowed Realised _on allowed Realised as on allowed ReaIsed 

_ on 

31.03.02 31.03.03 31.03.04 31.03.05 

Hotels and 2002-03 2003-04 2004-05 
CaIering 
UniIs 

2 3 4 5 8 7 8 9 10 11 

Aahok Hotel 1003.95 5730.57 5718.40 1018.12 5358.01 5233.12 1141.01 7118.90 8589.88 1888.05 

SamnII HoIII 110.58 1534.36 1500.21 144.73 1788.79 1756.91 174.61 2194.45 2082.96 278.10 
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1 

Janpath Hotel 

lJI1PH, Myaore 

Palliputra Ashok 

JaIpur Ashok 

Taj Restt. 

IGIAR 

VIgyan Bhawan 

National Media 
.Cenn 

W8II8m Court 

BhanIIpur Foreet 
Lodge 

ATT DIvn. 

ARMS 

AnD 

ATSS 

MPDC 

SEL 

Head quarter 

Total 

Turnover 
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2 3 4 5 6 7 8 9 10 11 

195.51 86.45 61.85 219.11 163.56 74.31 308.36 252.55 131.58 429.33 

45.80 386.18 367.42 64.56 519.00 520.63 62.73 564.95 592.20 35.48 

69.78 138.43 142.25 65.96 127.10 120.80 72.26 128.66 121.07 79.86 

5.44 57.83 59.44 3.83 62.96 60.80 5.99 80.07 79.19 6.87 

1.68 .18.91 18.96 1.63 33.72 33.49 1.86 46.10 46.23 1.73 

10.01 48.50 49.57 8.94 30.66 31.12 8.48 43.74 44.14 8.08 

1.19 2.00 1.68 1.51 2.20 1.93 1.78 2.25 2.34 1.69 

26.47 167.13 139.68 53.92 197.84 206.66 45.10 213.10 209.05 49.15 

21.78 303.84 299.51 26.11 289.90 296.49 19.52 356.00 350.83 24.69 

9.84 14.06 12.84 11.06 14.98 14.07 11.97 23.13 21.91 13.19 

0.04 0.03 0.00 0.07 0.00 0.00 0.07 0.00 0.02 0.05 

7.72 36.20 37.27 6.65 38.14 38.09 6.70 37.50 38.25 5.95 

1.85 0.09 0.00 1.94 0.00 0.25 1.69 0.08 0.00 1.n 

72.36 291.06 289.90 73.52 1409.37 1113.25 369.64 1686.35 1484.35 571.64 

1027.08 1596.67 1674.96 948.79 2045.94 2036.53 958.20 2484.66 2370.41 1072.45 

0.00 0.00 0.00 0.00 681.30 423.11 258.19 573.42 342.74 488.87 

124.37 1099.14 1082.10 141.41 1250.14 1257.88 133.67 1817.49 1878.30 72.86 

57.25 411.28 407.59 60.94 448.19 450.35 58.78 485.17 483.21 60.74 

0.00 0.00 0.00 0.00 41.53 15.90 25.63 42.90 59.58 6.95 

0.09 0.00 0.00 0.09 0.09 0.09 

251.67 84.58 24.52 311.73 44.82 68.28 288.27 38.47 26.25 300.49 

3044.46 12006.3111886.15 3164.62 14544.1513754.17 3954.60 18187.94 16944.47 5198.07 

18444.19 

16.51 

23728.33 

13.34 

29065.05 36349.45 

13.61 14.30 
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NatIonal Train Enquiry Syelam 

3342. SHRI K.C. PALLANI SHAMY : Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have established Na-
tional Train Enquiry System; and 

(b) if so, the details and salient features 

thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) National Train Enquiry System has provision for 
updation of train runnmg information from tenninaIs 

provided at iq)ortant stations and control offices. This 

information is made available to plIIISenger8 through 

enquiry offices, display boards and announcement system 
at stations and through Interactive Voice Responee System 

on telephone. 

3343. SHRI G. KARUNAKARA REDDY : 
SHRI G.M. SIDDESWARA : 

Will the Minister of CIVIL AVIATION be pleased to 
stale : 

Ca) whether the Government of Kamataka has eent 

8IPJ proposal to the Union Government for extension of 
airstrips and to make them operational for regular air 

services; 

(b) if so, the details thereof; and 

(c) the action takenIproposed to be taken by the 

Union Govenvnent theI8on? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Yes, 
Sir. Govemment of Karnetaka had proposed for upgradation 

of Mysore airport which has been agreed to and a 

Memorandum of UndersbInding (MaU) has been signed 

between Airports Authority of India (AAI) and Govemrnent 
ofKamataka for the purpose. 

(c) The upgradatlon plane have been finalized and 
tender proce88 hal been initiated to award the work. The 

work is likely to be conwnenced after the raquired 

additional land is hanced over to AAI by the Govemment 
of Karnataka. 

,... Train fIom Durppur to HownIh 

3344. SHRI SUNIL KHAN : Win the MiniMer of 
RAILWAYS be pleased to state : 

(a) whether there is any proposal introduction of 

new train from Durgapur to Howrah; 

(b) if so, the details thereof; 

(e) whether there is any propc.sal for making 

Durgapur as a model station; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. At preaent, there 
is no such proposal. 

(b) Doae not arise. 

(e) and (d) Yes, Sir. Durgapur Railway station was 
selected 88 model station In May-2OOQ for the purpose of 

providing ~. paaaenger amenities. 19 wortcs 
(enclosed 88 statement) have been completed at Durgapur 
station and 8 works (enclosed as ftdernent) have been 
8anctioned for further development of ~ station. 

(I) Wotb aInIIIcIy done : 

1. Improvement of Platfonn surface and drain. 

2. Pay and Use· toilet ptOVided. 

3. UTS provided In booking aftIce. 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

Signage provided. 

Train indication board provided. 

NTES provided. 

PA system provided with computerized an-
nouncement system. 

Upgrading of booking of Enquiry counter. 

SUfficient drinking water with adequate water 
tapa provided. 

Telephone booths provided. 

Abbreviated dialing system provided. 

IVRS provided. 

Circulating area improved including lights. 

Touch screen NTES provided. 

High-level platform provided to accommodate 

24 coaches. 

Modular catering stall provided. 

Computerisation of complaints provided. 

Mechanised cleaning provided. 

EIec:tro-ChIorition provided for clean drinking 

water. 

The following worka hllve been uncIIonecI : 

1. 

2. 

3. 

4. 

Upgradatlon of lighting. 

Provision of toilets and urinals both at Howrah 
end Kalka end of platform No.1, toilet at 

Howrah end at platform No. 2 & 3 and toilet at 

platforms No. 4 & 5. 

Improvement of platform surface, 

RenovatiOn of water booth.. 

5. 

6. 

Improvement of station name board using retro 
reflective sheets. 

Provision of ATM. 

Unauthorised IMIt Food Products 

3345. SHRI KULDEEP BISHNOI : Will the Minister 

of FOOD PROCESSING INDUSTRIES be pleased to 

state : 

(a) whether the Ministry has made any efforts to 

bring the large number of unauthorized Meat Food 

Products Units in its fold; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Govemment to increase 

the frequency of inspections in the retail markets located 

in the remote areas of the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBOOH KANT 
SAHAY) : (a) to (c) Yes, Sir. The Meat Food Products 

Order (MFPO)-1973 lays down the conditions for grant of 

license for processing of meat, the procedure for 

inspections and punishment for violation. Ministry is 

continuously making efforts to bring unauthorized meat 

food products manufacturers into the fold of MFP0-1973 

by frequenUy conducting market out let checks to detect 

the sale of unauthorized meat food products, to ensure 

the compliance of labeling requirements and for ensuring 

that the meat food products sold are hygienic and are 

fit for human consumption. Wherever contravention of 

the provisions of MFPO is observed necessary legal 

actionlprosecution stipulated under the Order is taken. 

469 Inspections were conducted under MFPO during 

2005-2006, and 50 market outlet checks were carried 

out. 

(d) The Ministry has issued guidelines to the 

inspecting officers to ensure jnspection and drawal of 
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market sampfes from· retails outIetstmarteels for at least four 

such checIcs per month. Further. directions have 
been issued to the inspecting officers to spend at least 
10 clear days of inspection in out station uriits giving more 

attention to check martcet outlet in the .reas under their 
jurisdiction. A review of the order is being carried out 

basad on the feedback from industry, scienti8Is and other 

stakehoIdefa. 

Laying of Pipelines by IOC 

3346. SHRI E.G. SUGAVANAM : Will the Minister of 

PETROLEUM AND NATURAl GAS be pleased to state : 

(a> whether the Indian Oil Corporation has starI8d 

laying pipeline in various parts of the Southern region in 

the country; 

(b) if so,the present status the estirJ'l8te(j cost and 

the areas likely to be benefited; and 

(e) the time by which the work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
. ' 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) ; (a) to (e) Yes. Sir. The details regarding 

present status, estimated coat, ~ schedule and 
8I88S likely to be benefited in respect of petroleum 

pipelines commissionedfunder execution ~ Indian Oil 

Corporation LlmiIad in Southern RegIon are enclosed as 

statement. 

SIaIement 

S. Name of the Estimated cost Areas likely to Status Completion Schedule 
No. Project (As. in crura) be benefited 

1. Chenna" Trichy- 363.0 Tamil Nadu Commissioned. Completed 

Madurai Pipeline Dedicated to nation 

and BranchIine to on 28;8.2006 
Sankari 

2. ATF Pipeline from 48.0 Tamit Nadu Tendering for award November. 2007 

CPCL. Manali to 

AFS, Chennai 

SIde of inferior Quality Water 

3347. SHRI G.M. SIDDESWARA : WHI the Minister of 

RAIlWAYS be pleased to state : 

(a) whIIIher the Railways have received 18V8ra1 
compIainIs reganing the sale of inferior quality water in 
the name of mineral water at railway staJions; 

(b) if so, the deIaiIs thereof; 

of various works and 
purchase ordeIs 

in progre88. 

concrete 8Cheme to check the sale of inferior quality WId8f 
In the name of minerai water; and 

(d) if so. the deIaiI8 theMof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): ca) and (b) A.few complaints 

of sale of Inferior quality of minerai water have been 
received and 8UitabIe action hal been taken thereon. 

(e) and (d) WIth a view to eneure' 1hat only good 
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quaJity packaged drinldngwater is aoId on railway 

premises and in trains, it has been decided that "Rail Neer" 

will be manufacturecl by Indian Railway Catering and 

Tourism Corporation (IRCTC) which win set up plants in 

a phased manner throughout the country. So far, two 
plants, one at NangIoi (DeIhl) and the other at DanaPlJr 

(Bihar) have been set up. Wherever "RaIl Neer" is not 

available, zonal railways are free to procure supply from 
available BuIeau of indian Standards (81S) approved 

brands of packaged drinking water 88 notified by BIS. 

Regular checksIinapecti at variOus levels are con-
ducted. and action is taken If deficiencieslinegulari are 
noticed. 

DrlUlng to Tep Underground Fresh Water 

by ONGC 

.3348. SHRI s.K. KHARVENTHAN : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 

state : 

(a) whether the Oil and Natural Gas Corporation 

Ud.(ONGC) is drilling clelerts to tap undeIground flash 

(b) If so, the areas identified, amount eannarked for 

the same and the present status thereof; 

(c) the mode of transport of water tapped 1hn:Iugh 

the protect to acady areas; and 

(d) the steps taken bV the oil companieato tap 

mora water in addition to oil resources? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) Yes, Sir. 011 and Natural Gas Corporation 

limited (ONGC), under ill Corporate Social Responsibility 
(CSR) programme, has embarked upon a project entiIIed 
"Project Saraawati", which Is an initiative to contribuleto 
the welfare of people in drought-pIOn8 ..... of the 

country. The projecIls focged on identification of deeper 
aquifenI, oIherM8e I'd tapped by egeneIe8 auch as Idate 

groundwater departments and central ground water 
bodies. 

(b) The electrical resistivity survey has been 
completed in three pilot areas in Jaisalmer, Balmer and 
Bikaner districts and one well near Jaisa/mer town is under 

drilling. 

(c) The mode of transport of water will be looked 
into in consultation with the State Govemment after 
the deeper groundwater resources are located and 

established. 

(d) ONGC under "Project Saraswati" is making. 

focused efforts for identification of deeper aquifers upto 

depths of 1000 to 1200 metres in drought-pone arid! 

semiarid regions of north-westem Rajasthan. 

A Memorandum of Understanding (YoU) has been 
signed on 24.1.2005, between ONGC and Central Ground 

Water Board for sharing of data for exploration of deeper 
aquifers in Ganga Basin. 

[Translation} 

AevI.aon of Salary of In8trunIenbdIon Umlted 

3349. SHRI RAGHUVEER SINGH KOSHAL : Will the 

MInister of HEAVY INDUSTRIES AND PUBlIC ENTER-

PRISES be pleased to state : 

(a) whether the salary of employeeslworkers work-
ing In Instrumentation Umited, Kota has not been 
increased for a long period; 

(b) if so, the details and the reasons therefor, 

(c) whether the Govemment is considering to 

hike the salaries of the employees of the said COf11)8ny; 

and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBliC ENTERPRISES 

(SHRIMATI KANTI SINGH) : (a) and (b) The ~ 
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of Instrumentalion Limited. Kota ..drawing aaIarie8 as 
per 1992 pay scale since 01.01.1999. Any revision in 
pay scales has to be done in accordance with the laid 

down norms of the DepaItment of Public· Enterprises (OPE) 

which inter-alia prescribes the criterion of ability 01 

company to meet additional expendllure on this account. 
The Instrumentation Limited. Kota being a loss making 

COI"f1)8ny under reference to the Board for Industrial and 

Financial Reconstruction (BIFR) is at present not in a 
position to bear the additional burden of any salary and 
wage hike through intemal resource generation. 

(c) No. Sir. 

(d) Does not arise. 

[English] 

3350. SHRI PRALHAD JOSHI : Will the Minister 01 

RAILWAYS be pleased to state : 

<a) whether the Railways have a continued system 
01 keeping some firsl-AC coaches for Inspection travelling 

of GUs. DAMs and CIIher higher level Officers; 

(b) if so. 1he d8IaIs of such spare coaches ~ in 
waiting during the last two years. Zone-wiIe; 

(c) the unproductive cost of maintenance of such 

coaches ye8Ity; 

(d) whether the Railways are considering the 
proposaJ of doing away with such system with the intention 
of using the same coaches for Increasing 1he number of 
new trains; 

(e) if 10. hi detaiI8 Ihereof; end 

(f) if not. the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHAt R. YEW) : (a) No. Sir. 

(b) to (f) 00 not arise. 

Guldellnn for OperatIon of Small 

AIrcraft end Hellcoptera 

3351. SHRI ASADUDDIN OWAISI : Will the Minister 

of CIVIL AVIATION be pleased to state: 

(a) whether due to death of many prominent 
leaders of the country while travelling in small aircraft. the 
GoveFl'lll8lt has Issued guideIInaa for operating small 
airaaft and helicopters being uad by the vvtPs; 

(b) if 80. the details thereof; 

(e) whether Directorate General of Civil Aviation 

has invited comments on Civil Aviation requirement; 
and 

(d) if 80. the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Y_. Sir. 

(b) The Directorate General of Civil Aviation 

(DGCA) had issued guideIInea in the fonn of Air 
Safely Circular No. 02 of 1881 and a circular dated 
13.09.1996 for operating small aircraft and helicoptera 

used by WIPs. 

(c) and (d) A draft CivIl Aviation .. Requirements 

(CAR) on use of PrivateJState Govemment owned aircraft! 
h8Iicopter for carriage of StatelCentrai Mini8lers. SPG 
Protectees has been circulated by DGCA for conwnenIa of 
the operators and concerned agencies. Theae reac:tionI 
comm8I111 would be considered by DGCA while finalising 
the CAR. 

[TransIaIionJ 

..... ng up of HaD Center by GAIL 

3352. SHRI MlLIND DEORA : Will the· Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state : 

(a) whIIIher GAIL (India) limited is considering for 
MIIing . up an AeIean:h and Development CentIe for AIr 
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Pollution related diseases as reported in 'The Asian Age' 
dated May 31. 2008; 

(b) if so. the details thereof aIongwith the role and 

functions of GAlL; 

(c) the cities in which these centres wUI be set up; 

and 

(d) the investment likely to be required on setting 

up of these centres? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) The proposal for setting up an 

R .... rch and Development Centre for Air Pollution related 

dluaaes Is at preliminary stage. 

(c) GAIL Is establishing Air Pollution Related 

DIeease Diagnostic Centres (APRC-DCs) in 23 cities. In 

the first instance. only one APRD-DC centre is proposed 

to be utilized for research and data analysis. 

(d) As proposal is at initial stage. investments 

requirements have not been worked out. 

exp.n.Ion of Platform. at KKhlgudll 
Rellwey StatIon 

3353. SHRI G. NIZAMUDDIN : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the wortca related to expansion of 
platforms at KachIguda Railway Station Hyderabad (SCR) 

has been completed; 

(b) if so. the details thereof; 

(e) if not. the reasons therefor; 

(d) whether the Railways have any plans for 

improving the facilities for the passengers at the Kachiguda 

Railway Station; 

(e) if so. the details thereof; ancl 

(f) If not, the steps taken/proposed to be taken by 

the Railways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAtLWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) All the three platforms at Kachiguda station 

can accommodate aU the trains passing through this 

station. 

(c) Does not arise. 

(d) to (f) All the 'Desirable Amenities' as per prescribed 

norms for model station are already available at this 

station. Howevqr. various works like Reinforcement 

Cement Concrete (RCC) cover over platform. Face lift of 

RCC Cover over platform columns by providing granite 

cladding. Improvements to general waiting hall including 

relocating of canteen for increasing the floor area of the 

waiting hall, Relocating and upgrading of pay and use 

toilets. Facelift of frontage of station building, Improvements 

to circulating area including provision of additional parking 

space near Janana siding. Restoration of extemal walls 

and arohitectural features. Extension of Foot Over Bridge. 

Modem improved washable apron and Improvement to 

platform surface No. 1 by providing dewatered concrete 

and providing designer tiles on the edge of the platform 

have taken up. 

AccidentalDerallmenta at Dehradun 

RaHway Station 

3354. MAJ. GEN. (RETO.) B.C. KHANDURI : Wil; the 

Minister of RAILWAYS be pleased to state: 

(a) whether frequent accidents/derailments are 

taking place at Dehradun Railway Station as reported in 

the 'Dainik Jagran (Dehradun), dated June 26, 2006 and 

June 28. 2006; 

(b) If so. the details thereof; 

(c) whether the Railways have issued any guide-

lines to prevent such incidents/derailments; and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAIlWAYS (SHRI R. VELU): (8) to (d) Y_. Sir. Thete were 
two cases of shunting engine denUImenta in Dehradun 
yard on 27.4.2006 and 25.6.2006. There had been no 

casualty reported to have taken place In these accideI Its. 
The Railway staff held IeaponsIbIe for their negligent 
wortUng have been taken up under DiacipIine and Appeal 

rules. 

Safety is the prime concern of Indian Railways and 

.. possible steps are undertaken on a continuing basis 
to prevent accidellts. which Include safety drives and 

in&pec:tioIlS at regular inteIvais to monitor and educate staff 
for obeetvance of sate pradices. 

(English] 

3355. PROF. M. RAMAOASS : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Railways have IPPoln" a 
profeaional agency. CTRAM to coneider the extent of 

conc811ion which cen be gtven to the IndusIrtaI uniI8 
on 1m astment for inet8IIng mec:hMicaI deviceI for 

loading and un-Ioading arr&Ilg8ITI8I1I in the inIUtriaI 
sidings; 

(b) if so, wheIher the agency has COf'I1)Ieted Its 

study; 

(c) if so, deIaiIs of Is findings Iheraof; and 

(d) the action COIII8mptated by the RaIIwaya to 
If'I1JIemenI the findIngI of the 1ItUdy? 

THE MINISTER OF STATE IN THE MINISTRV OF 

RAlLWAVS (SHRI R. VELU) : (a) Vee, Sir. Mil. Centre 
Transportation Research &nO .. Management (CTRAM) 

hal been appointed for conducting a study on feasllllity 

of Termnal Incenlive cum Engine on load Scheme 
(lIELS). 

(b) No, Sir. Theagencv is stili conducting their 
study. Fanal report of the study is awaiI8d. 

(e) and (d) Do notarise. 

U .. of Bb-Fuel on Comrnerdal Scale 

3356. SHRI SUBODH MOHITE : WIll the Minister of 

PETROLEUM AND NATURAl GAS be pleased to state: 

(a) whether the Government has fonnulated any 

plan to make bio-fuel use on commercial scale; 

(b) if so, the details thereof; 

(e) if not, the reasons therefor; 

(d) whether any ta.IbIIity .rudy of UIing bio-

diesel by RaIlways and other industries has been 

undertaken; 

(a) if so, the results thereof; and 

(f) the pRot plants for production of bio-dieseI 881 

up by the Government so far? 

THE MINISTER OF STATE IN THE MINISTRV OF 

PETROlEUM. AND NATURAL GAS (SHRI OINSHA 

PATEL) : (a) to (f) The Ministry of Rural Development is 

the Nodal MInIstry for the proposed National Mission on 

8Io-dieseI, being 881 up with a focus on large-scale 

cultivation of Jatropha. A Detailed Protect Report (OPR) 

on the NaIionaI M6uion on Bio-die8eI has been submitted 
to the PlannIng Cornmisaion, which, intar-aJia. anvtsages 
a Demonstration Project involving plantation of Jatropha 

in 4 Iakh hectares of degraded forest and non-forest 
lands for production of bieHles.. The AaMing C0mmis-

sion has given 'in principle' approval to the OPR tor the 

demonstration phase, estimated to coat RB. 1286 crores 
over a period of 5 years. The Plaming Cornmiesion has 
approved the utilization of As. 50 crore available in the 

budget of 2005-06. The Ministry of Rural Development has 

released As. 49 Crores to the IP8CifIed nine States, 

namely Andhra P~. ANtIm, . Ch",rb. Gujarat, 
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Himachal Pradesh, Sikkim, Tripura, Tamil Nadu and 

Rajasthan for raising Jatropha seedlings in nurseriea, 

specified nine States, namely Andhra Pradesh, Assam, 

Chhatliagarh, Gujarat, Himachal Pradesh, Sikkim, Tripura, 

Tamil Nadu and Rajasthan for raising Jatropha seedlings 
in nurseries. 

With a view to encourage production of bio-diesel in 

the country, the Ministry of Petroleum and Natural Gas 
announced a Bio-diesel Purchase Policy, in October 2005, 
effective 1.1.2006. The policy has identified 20 purchase 
centres of the public sector oil marketing companies 

(0Mes) an over the country where these companies 
would purchase bio-diesel which meets the standards 

praecribed by the Bureau of Indian Standards (BIS), from 

those bio-dieseI manufacturers who register with them after 

satisfying the technical specifications, at a specified 

delivered price. 

The feasibility study on using Bio-dieseI is going on 
by 'Railways Roadways and by Original Equipments 

Manufacturers (OEM's) like Tata Motors, Mahindra and 

MatWldraetc. Indian Oil CorporatIon has informed fhat 
1()"15% reduction in smoke has been noticed during,bteir 

trials on Haryana Roadways Buses. 

(TransIIItion) 

LPG fIIcIllty to Protect ANa 

3357. SHRI HANSRAJ G. AHIR : Will the Minister 

of PETROLEUM AND NA~RAL GAS be pleased to 
stale : 

(a) whether the Govemment proposes to extend 

the operational area of distribUtion . of LPG meant for 

dome8tic use for the common people; 

Cb) if so, the details thereof; 

(c) the steps taken by the Govemment to 
provide LPG connectionS of the Hindustan Petroleum 

Corporation Ltd. to tbe common people on the demand 

made by the Coal MineS Workers Credit Cooperative 

Society, Patansavangi. Tehsil-Sananer. Distt Nagpur 
(Maharashtra); 

(d) whether the Govemment proposes to formulate 

a new policy to provide LPG cylinders to all the 

people of project area keeping in view the problems 

being faced by the local residents of the project area 

and safety risk associated with carrying the gas cylinders; 
and 

(e) if so.. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL) : (a) and (b) Public Sector Oil Marketing 

Companies COMCs) distribute domestic LPG through 

their authorized LPG distributors. The trading area of 
LPG distributors is defined in their Distributorship 

Agreement signed by the company with them. This area 

depends on t~ class of market where a LPG distributor 

is operating. 

(c) to Ce) Mis. Coal Mines Workers Credit Coop-

erative Society, Patansavangi. Tehsil·Sananer. District· 
Nagpur, Maharashtra is an Hindustan Petroleum Corpo-

ration Limited (HPCL's) project distributorship catering to 
the LPG demand for employees of Westem Coal Fields 

Limited. As regards the request for permitting this 
distribulofship to supply LPG to non project people of the 

.... is concerned, the same is not possible as the 

operational area of this distributorship. being a project 
distributorship, is restricted to the clearly demarcated 

colonies/areas' of the project only, LPG distributorship of 

the OMCs are already operating in the surrounding areas 
of the project, which are catering to the demand of the 

common man of the area. 

(English) 

Investment In Capital Goods Industry 

3358. SHRI CHANDRA BHUSHAN SINGH : Will the 

Minister ,of HEAVY INDUSTRIES AND PUBLIC ENTER-

PRISES be pleased to state : 
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(a) whether the capital goods industry needS 
bigger investment to meet the domestic needs;. 

(b) if so, the details thereof; 

(c) whether the CapItal Goods Industry Is importing 

70 per cent of its machine requirements; 

(d) if so, the t8cts thereof; and 

(e) the steps takenlbeing taken by the Govemment 
to reduce the import dependence? 

THE MINISTER OF STJ\TE IN THE MINISTRY OF 

HEAVY INDUSTRIES AN[· PUBlIC ENTERPRISES 

(SHRlMATI KANTI SINGH): fa, and (b) The Capital Goods 
industry has been conaiderE d as the mother Industry of 
all the manufacturing uniI& and is very CIUCiaI for the 
growth of the rnanufacturin, sector which accounts for 

about 80% 01 the index 0 industrial production in the 
country. 

To sustain the projected 9% growth of GOP, the 

Capital -Goods industry woutd be required to grow 0 
16-18"10 per annum for which investments are required. 

(e) It is true that there is substantial import of capital 

goods in the country. 

(d) The CII's recent sIudy on CapiIaI Goods has 
indicated that the production and import trends for capital 

goods between September. 2004 to August. 2005 Ihow 
that the imports are varying between 40% to 55% during 

this period. 

(e> Indian Capital Goods industry is weD estab-
lished in the areas of Industrial Machinery, Procesa 
Equipment. Heavy Electrical Equipment, Machine T ooIa 
etc. and is able to meet most of the requirement of the 
manufacturing sector. 

To provide a continuing forum of policy dialogue to 

energise and sUS1ain the growth of manufacturing industry 

and thereby the growth of CG sector. the Govemment has 

already set up the National Manufacturing Competitive-

nees eo,",ncil (NMCC). which has worked out a detailed 

National Programme for enhancing the CQmpetitivenesa in 
the manutactwtng sector. 

pCJPUlatlon of Beclcwllrd C ...... 

3359. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of SOCIAl JUSTICE AND EMPOWERMENT be 
. pleased to _e : 

(a) . whether the data regarding total population of 

other backward classes arid the number of OBC persons 

living below the poverty line in the country is available with 

the Govemment: 

(b) if not. whether in the absence of vital data, the 

Government is able to fix targets for Its various welfare 

schemes for OBC; and 

(e) if not, the reaction of the Govemment 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBUlAKSHMI JAGADEESAN) : (a) No, Sir. 

(b) and (c) The targets for the various welfare 

schemes are fixed in accordance with the budgetary 

allocations. 

CNG BuecI Tul-Tt'8I't8pOrt 

3360. SHRI JYOTIRADITYA M.SCINOIA : WID 1he 
Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether the GAIL (India) Limiledhas launched 

Joint Venture with the Britiah Gas Co. 01 UK to promote 

CNG based taxi-transport in Mumbai; 

(b) if so. the details thereof; and 

(C) the further steps contemplated to promote 
CNG . based taJej-traMport in Mumbai and other metro 

cities? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) Yes, Sir. GAil has formed Joint 

Venture Company with British Gas in the name of MIs. 

Mahanagar Gas Umited (MGL) for City Gas Distribution in 

Mumbal. The company was incorporated on the 8th May, 

1995. At present GAIL and British Gas are holding 49.75% 
equity each and the Govt. of Maharashtra is holding 0.5% 
equity in the company. 

(c) MGL has plans to expand its area of operation 

in the adjoining areas of Mumbai covering Mira Bhayander, 

Thane, Navi Mumbai, Belapur, Taloja. Kalyan Dombivili, 

Ambamath, Badlapur, Reha and Tarapur. 

CNG facility is already available in Delhi. As regards 
other metro cities, the availability of CNG would depend 

upon the gas availability, development of pipeline 

infrastructure and economic viability. 

(Translation] 

Uteracy among Scavengers 

3361. SHRI M. ANJAN KUMAR YADAV : 

SHAI SUNIL KUMAR MAHATO : 

Will the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state : 

<a) whether literacy among the people engaged in 

scavenginWcleaning wortcs has been suffered from apathy 

as no study has ever been conducted in several States 

in this regard; 

(b) if so, the reasons for not conducting any study 

In this regard; and 

<c) the reaction of the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMA TI 

SUBBULAKSHMI JAGADEESAN) : <a) and (b) No study 

on literacy amongst scavengers has been conducted 
separately. Most of the persons engaged in scavenging 

belong to Scheduled Castes and literacy rate among 

Scheduled Castes has improved from 37.41% in 1991 to 

54.69% in 2001, as per Census figures. 

(c) Under the Centrally Sponsored Scheme of 

Pre Matric Scholarship to the children of those engaged 

in unclean occupations, the children of persons 

engaged in scavenging, tanning, flaying etc. are provided 

scholarship for pursuing school education upto class X. 

The scavengers also get benefits under the programmes 

being run for the welfare and development of Scheduled 

Castes, as majority of them belong to Scheduled 

Castes. 

[English] 

Gauge Conversion between Madural and 

Dlndlgul Railway Una 

3362. SHRI N.S.V. CHITTHAN : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways have any proposal to 

convert the existing metre gauge railway line to broad 

gauge railway line between Madurai and Dindigul: 

(b) if so, the details alongwith the cost of the 

project; and 

(c) the time by which the construction work is likely 

to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) and (c) Doubling of Madurai-Dindigul (including 

Ambaduturai-Kodaikannal Road) section by gauge 

conversion of the existing metre gauge line has 

already been included in the Budget and the work has 

been taken up. Anticipated cost of the work is Rs. 97.81 

crore. 

The work has already started on bridges. No target 

date has been fixed for completion of the doubling. 
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(TtansIationJ 
. 

ImportlExport PrfcR of Petroleum "UCIUCiii 

3363. DR. CHINTA MOHAN : WII the Minister of 

PETROLEUM AND NATURAL GAS be pIeued to ..... : 

(a) whether with the MlCraase In export of petroleum 

products, the import of crude 01 and other pelIoIewn 

products have also gone up during the years 2003-2004, 
2004-2005 and 2005-2006: 

(b) if so, the fads in this regant 

(el whether difference between import and export 

of prices of crude oil and other petroleum product8 IIso 

tone upcontinUOUlly due to IncntaIe In export and Import 
of crude 011 and other petroleum products during the said 
period; 

(d) if so, the deference between export and import 
~ of crude au and other petroleum products during 
each of the said years: and 

(e) the estimated extent of difference between the 

said prices during 2006-2OOn 

THE MI~lSfEA OF STATE IN THE MINISTER OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (8) Vas, Sir. 

(b) to (e) The requisite Information is encIo8ed. 

The detIIiIs of CIUde oil impoft and e1tpOlt and impott of pettoleum product for the period 

2003-04, 20tJ4..05, 2005-06 and ftIimated eJdent of difffH8lJCfl ~ the said prices 
during AprII-June of 2006-07 are lIS under 

Petroleum Product 2003-04 2004-05 2005-06 (P) 

Qy. Value Rate QIy. Value Rate QIy. Value Rate 

TMT Rs.Crore Rs.MT 1VT Ra.Crore Rs.IMT NT Rs.Crore Rs.MT 

1 2 3 4 5 6 7 8 9 10 

CRUDE Public Sector 60,294 56.790 9,419 84.508 81,884 12,891 89,013 123,530 17,899 

Joint Sector 

Private Sector 30,140 28,738 8.871 31,353 35.139 11.208 30,395 41,172 15.848 

TOTAL CRUDE 8IPORTS 90.434 83.528 9,238 95.881 117,003 12.208 99,409 171;102 17,272 

PRODUCT aIPORTS 

PUBUC SECTOR 

LPG 1,492 2.248 15,054 2,088 3,M2 19,057 2,449;5 6.823 24.181 

Petrol 233 501 21,491 485 1.283 .28,445 
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1 2 3 4 5 6 7 8 9 10 

Aviation Petrol 2 9 45,000 3 14 44,905 2.0 10.7 54,160 

Kerosene 210 429 20,403 878.1 2203.4 25,150 

Diesel 703 1,422 20,220 700 1,654 23,815 

Naphtha 93 147 15,806 252 470 18,881 298 899 23,488 

Fuel Oil 285 252 8,542 314 304 9,878 2n 380 12,974 

Lubes 1 4 40,000 

MTBE 22 43 19,471 40 130 32,121 

Others 

PUBLIC SECTOR 1,883 2.658 3,806 7,128 18,720 5,128 12,262 23,911 

PRIVATE SECTOR 

LPG 216 312 14,444 285 472 17,nO 269.1 858 24,376 

Propane 450 592 13,156 588 987 16,785 357 787 22,066 

Naphtha 2,278 2,737 12,015 1,_ 3,559 18,141 2,175 5,036 23,152 

Aviation Petrol 0 0 49,916 

Kerosene 804 890 11,070 4 11 25,584 

Diesel 100 116 11,600 111 181 16,358 32.5 70 21,506 

Fuel 011 658 558 8,480 426 388 9,097 511 739 14,462 

Lubes 611 978 16,007 557 963 17,305 1,220 3,148 25,803 

Others 
161 203 12,593 

CBFS 148 128 8,649 191 158 8,246 29 48 16,572 

RPO 11 9 8,182 11 10 8,831 

LSWR n5 740 9,548 845 1,012 11,982 601 954 15,887 

BItumen 6 5 8,333 21 17 7,915 15 19 13,120 

Coke 
44 15 3,432 912 1,289 14,133 
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2 3 4 5 6 7 8 9 10 

Wax 170 228 13.432 

P.Wax 61 0.19 31 0.2 0.3 13.810 92.4 124.3 13.447 

PRIVATE SECTOR 8.118 7.065 11,548 5.021 7,762 15.458 6.549 13.313 20.329 

TOTAL PRODUCT IMPORTS 8.001 9,723 12.152 8._ 14.887 18.884 11,677 25.515 21.902 

TOT At IIIPORTS 98.435 93.251 9,473 10,4889 131,891 12,598 111.086 197,278 17.759 

EXPORTS 

Petrol 2.979 4,021 13.498 2.897 5.625 19,419 2,273 5,579 24.542 

Naphtha 2.176 2.653 12.192 2,926 5.030 17.193 4.998 10.874 21.387 

SKO 207 480 22.212 121 371 30.816 

ATF 1.660 1.950 11.747 2.480 4.448 17.931 2.781 6.983 25.108 

Diesel 6.181 6.763 10.942 7.286 11.782 16.172 8.464 18.798 22.210 

Fuel Oil 1,310 928 7.084 1.792 1.517 8.467 1.801 2.246 12.468 

LDO 0.03 0.05 16,667 0.2 0.5 21,834 

Lubes 17 36 21.176 5 23 48,122 5 20 40,568 

Coke 42 58 13.848 

Tame 83 117 14.096 10 25 24.250 

VOO 98 114 11,721 696. 1,185 17.039 

Reformate 210 309 14,714 321 551 17,178 233 590 25,300 

Bitumen 4 4 10.000 47 31 6,631 31 23 7,378 

White OiIIJefIy 0.04 0.37 92,500 9 40 44.778 1 5 32,681 

LPG 145 306 21,152 53 164 31.177 

Others 0.2 0.7 36,000 

TOTAL EXPORTS 14,620 16.781 11.478 18,211 29.928 18,434 21,507 48,720 21,723 
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Petroleum Product 

1 

IIPORT 

CRUDE 

PSU 

Private 

Total Crude 

PRODUCTS 

PSU 

LPG 

Petrol 

Naphtha 

Avia. Petrol 

Kerosene 

Diesel 

Fuel 011 

SUb Total 

PRIVATEIDIRECT 

Propane 

LPG 

Naphtha 

LOes 

Fuel QlLlLSHS 
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Aprihlune 2006-07 (Prov.) 

Quantity Value 

TMT As. Crores 

2 3 

19120.5 41925.0 

7884.8 14805.1 

26805.4 56730.1 

207.2 467.8 

139.2 486.6 

134.9 384.2 

0.8 6.1 

299.6 963.5 

261.4 823.3 

98.1 155.6 

1141.1 3286.8 

145.6 301.9 

82.5 195.1 

1069.0 3063.1 

160.3 637.3 

133.9 226.8 

Rate 

As. MT 

4 

21927 

19265 

21164 

22572 

34956 

28473 

75814 

32160 

31501 

15864 

28804 

20734 

23649 

28654 

16937 

2 3 4 

LSWA (AIL) 424.8 878.3 20675 

Sub Total 2016.1 5302.5 26301 

Total Products 2157.2 8589.4 27206 

T otaJ Import 29962.6 65319.5 21800 

EXPORT 

LPG 35.1 84.0 23946 

MS 820.5 2595.9 31640 

Naphtha 1404.4 3814.1 27158 

HSD 1901.2 5437.7 28602 

Fuel OiVCBFS 878.7 1312.5 14937 

ATF 806.2 2456.8 30475 

SKO 23.4 85.6 36557 

Reformate 26.2 89.8 34266 

Bitumen 0.1 0.2 12810 

Total Export 5895.8 15876.7 26929 

Procurement of Simulators 

3364. SHAI TUFANI SAROJ : WiD the Minister of 

DEFENCE be pleased to state : 

<a) whether the Government is contemplating to 
procure simulators for better flight training; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) The Govemment constantly 

review the requirement for flight training and accordingly 

decide to induct simulators for various aircraft. The 

proc:usement of simUlators required for the Air Force is 



AUGUST 24, 2006 224 

made in ac:cofdance with the established Defence 
Procurement Procedure. 

[English] 

Rei .... of Central AuI8tIInce under 
PUS Scheme 

3365. SHRI AOHAlRAO PATIL SHIVAJIAAO : 

SHRI ANANORAO VITHOBA ADSUL : 

SHRI EKNATH MAHADEO GAlKWAO : 

SHRIMATI NIVEDITA MANE : 

SHRI HARtBHAU RATHOD : 

Will the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state : 

(a) whether the Government of Maharashtra has 
sent a Pf'DPosaJ to sanction and release an amount of As. 
17183.36 Iakhs during 1997-98 to 2002~ tor canIraI 

assistance; 

(b) if 80, the details thereof; 

(e) the amount released by the Union Government; 

for release of funds to the tune of As200.00 Cf'Of8 durirlg 

the year 2004-05 but no funds could be raleased due to 

non-avaDability of UtIlisation Certificate of the funds 
released eartler to State Govt., Audited Accounts for the 

year 2OQ2-03 onwards and ~ of persons benefited, 
by the State Govt. Union Government releases theIe funds 
under the Scheme to StateslUTs on raceipt of ptOp08IIJs 
from them on year-to-year basis. 

RecruIIment Scam In Navy 

3366. SHRI ADHIR CHOWDHURY : 

SHRI UDAV SINGH : 

WlI the Minister of DEFENCE be pleased to state : 

(a) whether recently any I'8CNitment IC8m has 
been unearthed in the Navy; 

(b) If 80, the details thef8of; 

(e) whether similar recruitment IIC8n'I was held In 

Army a few years ago; 

(d) whether any Inquiry has been conducted in the 

(d) the balance amount pending with the Union matter; 

Government and the reasons therefor; and 

(8) the time by which the beIanced arncurt is likely 
to be released? 

THE MINISTER OF STATE IN THE MINISTRV OF 

SOC~ JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSMI JAGAOEESAN) : <a) and (b) The Central 

Government had received a proposal from Government of 

Maharashtra for reimburBemenl of Rs. 12068.24 IaIchI for 
the amount aIntady incurred by them during the year 1997-

98 to 2001-02 and also a proposal for As. 26.96 Cf'Of8 for 
the year 2001-02 under post Matric Scholarship b Other 
Backward CIaIses. 

(e) An- amount of As. 4,39,13,6451- was released 
on 30th March, 2002. 

(8) If 80, the outcome thereof and the action taken 
against the ofticiaI&IpenIo found guilty; and 

(f) the concrete steps being taken by the G0vern-
ment to check IUCh f8CNitment In defence forces? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) One of impersonation was 
detected during the recruitment of saIIons In -the Navy at 
New Delhi In Jufy 2006. The iqlersonator was promptly 

handed over to the civil police for investIgatlon. 

(c)' to (8) Isolated cases of malpractices In 
recruiIment to the Army like ectivities by touts and 
impersonation were detected earlier. All such complaints 
were lnYestigated Inwnediately and the unlawful activities 
were reported to the Civil police/eel for neceuary 
action. 



BHAORA 2, 1928 (Saka) ·to Questions 226 

(t) Constant vigilance is maintained by the three 

Services during the aetection process to check any 
fraudulent recruitment. 

UtIlIzatIon of Funda under SC Scheme. 

3367. SHRI IQBAL AHMED SARADGI : WUI the 
MinIster of SOCIAL JUSTICE AND EMPOWERMENT be 
pieuedtostate: 

(a) whether the Union Government has failed to 

...". toIIII utilization of funds under coaching and allied 
ICheme for Scheduled Castes students; 

(b) If 80, the reasons therefor; 

(c) the details of allocation and utilisation of funds 
I.RIer the echeme during. each of the last three years, 

SfaIe.wIae: 

(d) . the action taken against those States which 

S. StatesI 
No. UTI 

1 2 

1. Andhra 
Pradesh 

2. Arunachal 

Pradesh 

3. A8sam 

... Bihar 

Statesl 

UTa 

3 

34.05 

0 

o 

o 

5. Chhatti8gam 0 

2003-04 

Univer- NGOs Total StatesI 

sIties UTs 

4 5 6 7 

5.13 38.44 77.62 25.99 

0 0 0.00 0 

o 4.92 4.92 o 

o 8.02 8.02 o 

o 6.27 6.27 o 

have not utilised the funds; and 

(e) the measures taken by the Union Govemment 

for proper utilisation of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) to (e) Central 

assistance to States under the scheme of coaching 

and allied assistance for weaker sections including 

ses, 0BCs and Minorities during a particular year 

depends on the proposals received from eligible Field 

Implementing Agencies (FIAs) i.e. State Govemments, 

Universities and NGOs. Funds released to the FIAs under 

the scheme in last three years are given in the enclosed 

statement. 

The Ministry impresses upon the State Govts. for 

proper utilization of funds through State Secretaries 
meetings and through periodic letters to them. 

(As. in lakh) 

2004-05 2005-06 

Univer- NGOs Total StatesI Univer- NGOs Total 

sities UTs sities 

8 9 10 11 12 13 14 

33.37 17.01 76.37 16.09 20.13 27.8 64.02 

0 0 0 0 0 0 0 

12.25 1.3 13.55 o o 3.64 3.64 

21.3 0 21.3 o o o 0 

o 5.04 5.04 o o 1.94 1.94 
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2 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal 
Pradesh 

3 

o 

o 

o 

o 

10. J8f1'VOO and 0 
Kashmir 

11. Jharkhand 0 

12. Kamataka 14.33 

13. KeraIa 20.54 

4 

o 

o 

o 

o 

o 

o 

o 

o 
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5 6 7 8 9 10 11 12 13 14 

o 0.00 0 o o o 0 0 0 0 

o 0.00 0 o o o 0 0 0 0 

o 0.00 20.00 o o 20 15.56 0 0 15.56 

o 0.00 0 o o o 0 0 . 2.53 2.53 

o 0.00 o o 1.86 1.86 o o 1.85 1.85 

o 0.00 0 0 0 0 0 o 3.12 3.12 

5.59 19.92 0 4.5 4.94 9.-14 0 o 5.38 5.38 

o 20.54 0.00 0 0 0 0.00 o o .~ 

14. Madhya 
Pradesh 

25.63 10.85 15.36 51.84 82.89 35.62 7.31 125.82 0 7.14 11.43 18.57 

15. Maharashtra 0 3.4 25.99 29.39 o 12.59 23.3 35.89 o 11.8 6.81 18.81 

16. Manipur o o 21.87 21.87 o o 14.48 14.48 o o 15.83 15.83 

17. Meghalaya o o 0 0.00 0 0 0 0 0 0 o 0 

18. Mizoram o o 0 0.00 0 0 0 0 0 0 1.35 1.35 

19. Nagaland o o 0 0.00 0 0 0 00 0 o 0 

20. Orissa o o 3.41 3.41 0 0 4.88 4/88 0 0 o 0 

21. Punjab o 23.78 0 23.78 5.91 22.12 0 28.03 3.62 2.22 o 5.84 

22. Rajasthan o o 10.79 10.79 o o 9.68 9.68 o o 27.72 27.72 

23. Sikkim o o o 0.00 o 000 o o o 0 

24. Tamil Nadu o o 9.24 9.24 o 8.44 4.94 13.38 o o 6.26 6.26 

25. Tripura o o o 0.00 o 000 o o o 0 

26. uuar Pradesh 0 39.76 23.76 63.52 o 48.4 12.18 58.58 o 12.38 15.93 28.29 

27. Uttaranchal 5.45 3.82 o 9.27 o 6.45 o 6.45 o 5.41 o 5.41 
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2 3 

28. West Bengal 0 

29. Andaman and 0 
Nicobar Islands 

30. Chandigarh 

31. Dadra and 
Nagar Haveli 

o 

o 

32. Daman and 0 
Diu 

33. Delhi o 

34. lakshadweep 0 

35.PondIcherry o 

5 6 7 

4.73 o 4.73 o 

o o 0.00 o 

o o 0.00 o 

o o 0.00 o 

o o 0.00 o 

7.14 6.39 13.53 5.25 

o o 0.00 o 

o o 0.00 o 

8 9 10 11 12 13 14 

o 4.94 4.94 o o o o 

o ' o o o o o o 

o o o o o 2.53 2.53 

o o o o o o 0 

o o o o o o o 

5.7 11.61 22.56 10.00 o 15.97 25.97 

o o o o o o o 

23.36 o 23.36 o o o o 

Total 100.00 98.62 180.08 378.70 140.04 232.16 123.45 495.645 45.27 59.05 150.12 254.44 

NatiONlI Monitoring Committee for 
Minority Education 

3388. SHRI K.S. RAO : Will the Minister of MINORITY 

AFFAIRS be pleased to state: 

(a) the main recommendation given by the National 

Monitoring Commiltee for minorities education; 

(b) the steps taken to implement the rec0mmenda-
tions and atrearnIInIng the procedure for Inter·State 

affiliation of minority 1n8lilUtionS; 

(c) whether the Government proposes relaxation 
in percentage of marks for minority students enabling 

them to get admission in technical Institutions; and 

(d) If so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 

ANTULAV): (a, to (d) According to the Information received 
from the Ministry of HUman Resource DeveIopment,the 

National Monitoring Committee for Minorities Education 
has given so far two Reports which contain several 
recommendations. The recommendations have been 
conveyed to the concemed authorities for appropriate 
~ction. Many of these have already been implemented. At 
present there If! no proposal under consideration for 
streamlining the procedure for inter-state affiliation of 
minority institutions. There is also no proposal at present 
under consideration for relaxation in the percentage of 
marks for minority students. 

TrWn ServIce betwMn Dehradun-
ThIruvIInantMpurwnlCochln 

3369. SHRI S. AJAYA KUMAR : Will the Minister of 
RAILWAYS be pleased to stete : 

(a) whether the Railways are contemplating to run 
a train service directly between Oehradun and 
ThiruvananthapuramlCochin; 

(b) if 10, whether any memorandum In this regard 
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has also been received from Coon MelayaJee Samajam; 

and 

(e) if so, the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) Yes, Sir. 

(e) Examined but not found feasible due to 

operational and resource constraints. 

[TtanSIaIion] 

RaIlway RIIIMIIIon FecHIIIe8 8t 

DeIndun R8II-r SIIdIon 

3370. DR. RAJESH MISHRA : 'NIl the MinIster of 
RAILWAYS be pleased to state : 

(a) whether the Railways 818 aware that due to 

non-avaiIabIIiI of proper compuI8rised Jailway -re88Mdion 
facilities at Dehradun Railway StatIon, common people 

and tourisIs are facing a lot of difIicuIties particularty in 
summer: 

(b) if so, wheIher the Railways 818 consideting to 
provide adequate computerised reservation facilities at the 
Dehradun Railway Station; and 

(e) " so. the action takenfpropoeed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) A fuU fledged 

Computerised ""'1g8f Raaervalion 0IIice with Iix 
counters (In two shifts) II aIr.ady functional at Dehradun 
Railway Station. The same is considered sufficient to deal 
with preeent wortdoad. 

(b) and (e) Do not arile. 

3371. SHRI JASWAtfT SINGH BlSHNOI : WiD the 

MiniIter of CIVIL AVIATION be pIeaIed to state : 

(a) whether there is any plan to develop Jodhpur 

Airport; 

(b) if 80, the details aIongwIIh the COlt of the 
project; 

(e) the progress made so far in this regard: 
and 

(d) the time schedule for completion of the 
project? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yes, Sir. 

(b) Jodhpur airport belongs to Indian Air Force 

(IAF) and AirporII AuIhority of India (MI) maintaInI Civil 

Enclave cal8istillg of a paaenger terminal building. 

apron, link taxiway, car park etc. To facilitate operation of 

AiIbus type of aircraft, AAl has tMen up deYeIopI ....... 
works like exI8nIion and .... 1gIta1ing of civil apron to 
.ocomrnodaII8 3 fUftbersof AS 320 type of airClllft and 
widening and .... 1SJIhenino of exiling link taxiway and 
construction of a new link taxiway with a COlt of RI. 13.15 

eroras. 

(e) Physical progntI8 made til July, 2006 is 
38%. 

(d) December, 2006. 

3372. SHRI RAM SINGH KASWAN : WII the MiniIter 

of RAILWAYS be pleased to ..... : 

(a> wheller the RaiIwayII have conductId ~ 
surwy for laying of new railway IiMs bltwNn Sikar· 
Nokha, _ Sarclarahahar·Hanumangarh, Churu·NoMr. 

Bhiwani-Pilani-huN under the North-Western RaIlway; 

(b) if 80, the details and the outcome thereof; and 

(e) the follow-up action taken by 1M ~ 
thereon? 
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THE MINISTER OF STATE IN THE MINISTRY 

OF RAILWAYS (SHRI A. VELU) : (a) to (C) The details 
of the surveys and the status UMreof are given as 

under:-

8.No. Name of project 

1. Sikar-Nokha 

2. Sardarahahar-Hanumungarh 

3. Bhlwani-Pilani-Churu 

4. Churu-Nohar 

[EngbIr] 

Aenew81 of RIIlhmy Tracks 

Status 

A survey for new broad gauge line between Sikar-Nokha via 

Sujangarh and Bidasar (189 kms.) was completed in November, 2001. 

As per survey report the cost of construction of 189 kms. long line 

had been assessed at As. 431 crore with a rate of retum at (-) 23.3O"k. 

Due to constraint of resources and unremunerative nature of the line, 

it was not considered feasible to take up the work. 

A survey for new broad gauge line between Hanumungarh to 

Ratangarh via Sadarshahar (198 kms.) was completed in February, 

2000. As per survey report, the cost of construction of 198 kms. long 

line had been aasessed at Rs. 287 crore with a rate of retum at 
(-) 25.88%. Due to constraint of resources and unremunerative nature 

of the line, it was not considered feasible to take up the work. 

A survey for new broad gauge line between Bhiwani-Loharu (65 kms.) 

which is a part of Bhlwani-Pilani-Churu section has been included in 

the Budget 2006-07. Further consideration of the project would depend 

upon the results of the survey, once the survey report becomes 

available. 

Survey for Churu-Nohar new line has not been taken up. 

(e) the steps taken by the Railways to complete the 

remaining work within the stipulated period? 

3373. SHRI HEMLAL MURMU : WHI the MinIster of 
RAILWAYS be pteased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) The length 

of track renewal work done and expenditure incurred 

during Eighth and Ninth FIVe Year Plans are as 
under : 

(a) the length of railway tracks in Kms. renewed 
during Eighth and Ninth Five Year plans in the country; 

(b) the funds earmarked for the purpose; 

(e) whether any target has been fixed by the 
Ra/lways and for renewaJ of track during the Tenth FIve 

Year Plan; 

(d if eo. the detaits thereof and the progress made 

ao far In this regard; arid 

Plan 

Eighth Plan 

Ninth Plan 

Track Renewal done Expenditure incurred 

(in Track km.) (Rs. in crore) 

14205 7217.35 

15793 10357.86 
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(c) and (d) It is planned to I8n8W 23000 KM of track 

during Tenth FIVe Year Plan. 

During the first four years of Tenth Ptan the track 
renewal done is as under :-

Year Track Renewal done (Track km.) 

2002-03 4776 

4986 

2004-05 5566 

4725 

fatal 20053 

<el Planning for current year is as under :-

Year Target 

4000 (Planned) 

[Translation] 

3374. SHAI KAILASH MEGHWAl: Win the Minister 
of RAIlWAYS be pIea8ed to state : 

(a) the details of railway network in the country and 
the comparative status of Rajasthan to 0Iher States in that 

network. S1ate-wi8e; 

(b) the details of expenditure incurred in Rajasthan 
for laying new railway lines. gauge conversion and 
improvement in the conditions of raitway stations during 

the Tenth Five Year Plan 80 far, item-wi8e; and 

(c) the details of the surveys being conducted in 
Aajasthan by the Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHAI A. VELU) : (a) 0etaiIe 01 StatewiIe 

Aoute· KmB. of RaIlway tines in various StatealUnion 
T.~ at the end of 2004-05 is given In Year. Book 
2004-05. 

(b) An approximate amount 01 As. 161 crore for 

new Une and As. 635 crore for gauge conversion has been 
incurred during filSt four years of the Tenth five Year Plan. 
As regards improvements in the conditions of railway 
stations, it is mentioned that works are mainly canied out 
under Planhead 'Passenger Amenities". The allocation and 

expenditure incurred under this Planhead are not 

maintained Statewise. Jurisdiction of North Central, 

Northern, North Western, West Central and Western 

Railways fall in the Stale of Rajuthan. The expenditure 

incurred under these railways under PIanhead Pasaenger 
Analities during the first four years of Plan period has 

been about As. 238 crore&. 

(c) At. present. seventeen surveys are in progreea 
covering 11 New Unes. 4 Gauge Conversions and 2 

doubIings. 

3375. SHAI RAMJI LAl SUMAN : 

SHAI RAJIV RANJAN SINGH "LAlAN" : 

SHAI BANSAGOPAl CHOUDHUAY : 

Will the Minister 01 PETAOlEUM AND NATURAL GAS 
bepleasedtostate: 

(a) the gap betr .. en demand and production of 
petroleum producI8 in the country; 

(b) whether demand for petrol. diesel. naphtha and 
furnace oil has been Increasing In the country constantly 
for the Iaet years; 

(c) . if 80. the peteenIage 01 average annual 
increase in the demand of.1be said products during the 
period hom 2003-04 to 2005-06; 

(d) the percentage of annuaJ increase in the 
production of crude oil in the CCU*Y during the said 
period; 
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(.) whether the fide of aMUItI incr.... in the 
production is ... than that of lis demand; 

(f) If 80, the reaaons therefor, and 

(g) the steps taken by the Government to meet the 
demand of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS (SHAI DlNSHA 
PATEL) : (a) The production of petroleum producIs in the 

country is mont than the demand. As such there is no 
shortage of petroleum producIs, .xcept LPG which is 
imported. However, over 75% of the crude processed 
within the country Ie iqIorIed. 

(b) and (c) The peanIage of IlIcr.aaeldecra ... of 
growth in the demand of Petrol. dieeeI, naphtha and 
furnace 011 for the fait three years i... 2003-04, 2004-05 
and 2005-06 are given below :-

2003-04 2004-05 2005-06 
(Provisional) 

Petrol % Growth 4.3 4.5 4.8 

Diesel % Growth 1.2 6.9 1.3 

Naphtha % Growth (-)0.8 17.9 (-)12.4 

Furnace 011 % Growth 1.6 4.6 (-)6.0 

(d) The percentage of annual increase in produc-
tion of crude 011 In the country for the last three years i .•. 

2003-04, 2004-05 and 2005-06 are given below :-

Agure in (TMT) 

2003-04 2004-05 2005-06 
(Provlaional) 

Production % Growth 0.9 2.3 (-)5.7 

(e) to (g) India is self-eufficient in the RefIning seCtor 

and has also developed and requisite marketing infrastruc-
ture to meet the Indigenous demand of petroleum products. 
The refining capacity is in excess of indigenous demand 

and the surplus quantity is being .xported. The indigenous 
production of crude oil has not kept pace with the growth 
In demand of petroleum products. However, the following 
measures have been taken to accelerate hydrocarbon 
exp/orIIIion and production activities in the country to meet 
the growing demand:-

(i) Accelerate exploration activities through New 
Exploration licensing Policy. 

(iI) Enhancement of domesIIc production through 

Improved Oil Recovery (lOR)Jenhanced Oil 

Recovery (EOR) techniques. 

(iii) fa1It track development of discoveriesIreserves 
for eatty commencement of production. 

(iv) Use of stimulation techniques for increasing 

production from existing fields. 

(v) AcquisiIIon of .xpIoration acr.ages and produc-

ing properties abroad to bring equity oil. 

(vi) AmIeIIng. dectine from ageing fields. 

(vii) SubstitutIon of 011 through use of non-conven-

tional eources of energy such as bio diesel., 

ethanol, etc. 

FacII ..... for Handlcepped .......... 

at AIrporta 

3376. SHRI RASHEED MASOOD : Will the Minister of 

CIVIL AVIATION be pleased to state : 

<a) whether.the handicapped passengers are 

facing dIfIicuIties at the airports; 

(b) if so, whether any policy has been fonnulated 

to provide special facirttles to the handicapped passen-
gars; 



(eI) the steps taIuInlpfOP'*ld.".J;Ie,,~~v ~ 
Government in this regard? 

THE MINISTER OF STATE OF'THE MINismYOF 
. -. . 

CIVIL AVIATION (s..-RI PRAFUL PArtL) :' (a) NO,~Sir. 
",: 

{tt) to (d)FaciIitk!is 'n prOvidId to 'lMudcapped 
pasSBngenI by AiipcHtts AuIhoriIy Of" Incia ..... 
IGAO racommendations. Facilities PtovidecI 'at' 'Alipolts 

inter-alia inctude specially ~..security check 
enclosures. toilets, et8vators, a sep8rate r8mp and a 
loading dock on th8 air side, bee' ~ ~ availability 
in Medical lnapection roam, Ramps in . ...,., and 

kerb side, allocation of mannedPCO, booIhs, parking 
slots in the Car pauIcing ...... , .~pIaced on 
chargeable basis at Chennai, Ahmedabad, Lucknow, 

&nllllhal,~. c..x.' ~.Ai'nItII8r, NllpJr, 
Goa. PaIna,'~;"~.:.,.; Dibrugarh 
airports. 

.~~I •.• 

3371. SHAl'KRlSHNA't!lURARl MOGHE": 
"SHAI:-vtaAV'KUUAR ~WM.: 

(a) whither .'·RIiJWa,. """'~~". any 
pRIpCI88I: front lie ~ (II : Maclhyal('f'radesh for 
changing narrow gauge railway liM "",'iIRIDad gauge 
between Indore-Rallam, RatJam-Khandwa. Indore-Ujain 
and ~a;\::.~.qQt'-"'1.~;f'~':-i ' .. :~ w:·\'~~;i~._·r. ,: 

.':'~~G(.n; .... "!( 

(b) if so, the detaita thereof aIongwith the action 
taken by the' RaiIWa~~i ~ :~~;-:: :" f. ': 

(c) whether the RaIlways propose to start the work 
of gaUge conversion'Of the88' railWay Ii";' and 

(d) if so, the steps being taken by the Railways in 
this ra9ard? :- .., ., 

THE MINISTER OF STATE IN THE MlNISTRY~ 

fWLWA'VS ~8HRrft:yeLU' :'.-) .., (b) ,AI per available 
records, requIIIt.,!frCIft'I .,the<' ......".. ·oat' .nIIMr''MII 

Minister for Forest and Transport, Government of Madhya 
Pradesh have been !~.~tir'g"aU~ for g.uge 
c:cIIMt~, Qf,~, .. ,~,,~f,':." ~ndwa 
including Fatehabad Chandrav~UjaU:I.:~"Ptl-Jip., 
has been taken up. 

V' : 1 ~ ,: " 

,',,~L ~~is,:~~. C;i:.· 

,'~ (d('!~ '~~~." ".' "1," 
.~.: ',' " ~ .. \\ .. "; . '~." .,~~~ ",:1 "!',~,; 

3878.:aIRlf;RANCls,.FANTKlME': WiIIIhe MinIster 
ci DEFeNCE ba-pllased:to, &late : ,. , ' ':" ., ,.'. ' 

-. \.: -,.,' .. , 
(a) whether the GovernIJMpnt' ~ ,. . .. ."'11 , '; ',":.. . 1Il,Y, 

proposal to establish Sainik Schools for girts with a view 

10 :Iiicntase·,.. participation in aM wings of the Armed 
forces;. 

.(b.).,~ 80, the details thereof; and 

if not. the reasons therefor? 
;. Y" " , . i"\"" ' 

~~ MINISTER OF DEFENCE (SHR! PRANAe 
1:"-.' • .. . . , r·, " I .,,-::' • 

MUKHERJEE) : (a) No, Sir. 

~. :~rl.~ (, ~ ..... , "., : .'.",~ ,.~~., 

(b) and (c) Does not arise in view of reply at (a) 

" ~_; ci~itn.in'Drhf.i.. 'ii{ 
~.,."., '" -.. ~·tr8.n. 

1:.' 

,c··,jk79. ':SHFU RAMDAS ATHAWALE : Will the Minis18r 

!.,·!(B)'/':' .... th.r mail and .xpres. train. are 

being driven by the goode train driver8 for the last few 



.·.~.··AtwW815 

'; ~1 ~'..; ':':.'.,. :: • 

~:''''~;'",,--, .. t, ,~' !",'" ~'" .~.;:.)!- , .... ;;-'::';"'-:'i'(': , ..... 

(c) whether it had led to incre~)n~.~I;1~ 
" .' t I.d . 

of accidents and derailment; 

(d) if 80. the details thereof; 

(e) ~. va~ ,.~lwa~:.4IfIIP.~~ .~_ 

have also brought this aspect to the notice of the 
AiiMjs:'l'aridi- .'.: 7'1(";:."')"" c:: 'y', .,.,.:, . .!.;,', 

(f) if 80. the action taken by the Railways in this 
.",1 ';"");'!'. ',.,' ',,:: '1):' '.'; ..... ;: ~: '.::.'" ''':~ '.': ,. : ·:r 

THE MINISTER OF STATE IN THE MINISTRY OF 
ifA1LWAysl(SAAl'FfvE[t))':;:(~);;~fllrid ~:'lrains 
are not routinely run by goOds train driver. &;,;~,t; 

~h-.A18)''' ~!·iI!';1t!'C~~~.:,~ 

such a conti~'''''itl:lJen opIf~ ~~~r 
is deployed. 

(b) Does not arise. 

(c) No, Sir. 

. ::, ,\,~(e)i·'Iitd·'~\1aiW8~:·tiP'" ot>~'~ary 

compensation has been brought to the'...,. .,. ..... d 

the Railways by employees un!ons which are suitably 

a&f~~'~p;r'i~ ~~;:~~',~~~~~f~:~':~G~! 
increase in train accidents due to goods drivers utilised 

on mail and express ~,Pltr:.~IW::. ~ ~ lq-jf'ave 

been raised. 

-;\1 ;~\f'~:~C~' ;q:rO>'i 'r· ~.: ·;;'~'.<·I":.~.· ~~: rr:;i·?;~I!i·:;.t11·.~':.~; 

Modernisation of Petrol Pumps 

'I'" 3Sl(JpDR. 'It!RUN'KtIMAJI;'SAAIIIA "M!;the MInister 

Oifj;,fI'!TfIDlEuM : IAN1!I "NllliTtJRAtmGASr He r"...,'. 
state ~ ;1.)/ .. l;::i'ji·~~ :'~ril f:~,tW~ii '1{l~!.~'otqf, 

pumps; 

Cb) ~er any specific action plan has ~~ 
contempl" for Guwahati ~ some other IPwns also:,", 
this regard; 

\. 

{c) . if 110, the detai!s'1hereof;-" 

(e) the target set for modernization of all Petrol 

THE MINISTER OF STATE IN THE ~.~~JlJj(,9f: 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : Ca) to Cc) VarfbUit .. :jf:tftcJlaianf'th Wle _ess 

of switching over to alternate fuel options like CNG. CNG 
~:!~t' ~'-'triiJd~~(r'~~'!'~Si{~ "cii];(io ih!:linon_ 

availability. Howe~~:':i~~ian !;Oil;}&~~tki'~ hbcf~~g:;: 
!M«,I>:,,~;),~tr~,)~~t.Lf,~;r,:i5\Q f9Hf :6,.il ~tlets 
(ROs). As per the Auto Fuel policy of the Government . 

PWOPo~f. OWieeF'1iivinfw",*Iitf'1'IiftdJ9tp'ecifieabons 

~hi:0tlf; that';"1f ~lnor;! Bhiratl)rSt~ 

requirements are supplied 'in Assam witft'niffsttitfri;i'fi 

01.04.2005. Gas Authority of India Ltd. (GAil) has 
("'·)''''Ii:;...,;·.~ . ..,t ~;· .. ·t9t' ~·\t1~ ," a 'I'! (r 1 

undertaken the demand assess;t;nt . in 'domestic, commer-

*_~ l~;~r1~'_ :~iled 

_QH.ly "'r\:,fgr i.~nof _@a~fil~~ 
""~'-" Silclhar.,.tAs~~. :?'£;rt'.;1':'1;;:;::'·"eO:;;i?r;t. 

~b ~']6!"t,rni:ir illY.' ~~';~\'~.' 8.(··.'::·~·t:'·- ;~~~.:-c·uf:.l ;.):'" "1 t)·"'"e;.J!:)~~. 

Cd) and (e) ~m~~gqn.;.?L~~ .~9,~t!e~il~\~r!:'~ 
continuous process. The company-wise details of retail 

...... ;.....,iz~~ic 8f11ctoed ,..-katillg QQII1pa-

nieel1(f)MOa)s"""(r;lh.('ya.~08 and ~ ...... 

.... ·'fur:~rMd8uIiZ .. "(' cllai(llJli1heb¥.arHZOO6101!;in~'ltha 
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No of ROs No of ROs 
modemized during pIMned for 

modemlUllon during 

2004-05 2005-06 2006-01 

IOC 0 1 3 

HPC 8 8 13 

IBP 2 4 1 

AcquIIIIIIon of ...... far ~ ............ ......,LIne 
3381. SHRI P.e. THOMAS : Will the MIniIIIr 01 

RAlLWAVS be pleased to state : 

(a) whether the Ralways have decided for Jaying 
a railway line from AngamaIy to SabarimaIa via 

~ 

(b) if 10, the details Ih8feof; 

(e) whether the Railways have taken any .... for 
lCqIe/IiJion of land tor the said project; 

(d) if 10, the progreI8 made 10 tar In thia regard: 

(e) wheIher the Railways have paid any ~ 

8IIIian to the IaNhIIdera whoee Janda have been 
.:quired; and 

(f) if 10, the detalIa ther8of? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAlLWAVS (SHRI R. YELU) : (a) end (b) Vee. SIr. 
AngamaIi-SabarimaIa (AzhuIIa) new line WOfk .. 
InckJded in the Budget 1997-98 which will Ienninate at 
AzhuIha, short of ReIerve Forest area. 

ee) and (d) V .. , Sir. Nee ... a" requIIiIion for 

.. lillian 01 lind to the exIIInt of 410 hectare coming In 

ErnMuIam. IdI*Ici and Kaaayam DiIItIica have been .... 

to GoYemmIIII of KeraIa. 

(e) and (t) All. 3;55 ctOr8 has been depoeited by the 

RaUway with the Govemmant of Kerala for payment of 
~. However, no land has been handed over 

to Railways 10 far. 

3382. SHRI BRAJA K1SHORE TRIPATHV : WiD the 

MInIater of CULTURE be pleased to state : 

(a) whether the Government has sat up CuI&unII 
ReIourcea and Training Cenns for foreign teachers; 

(b) If 10, the details aIongwIth the Iocation8 thereof; 

and 

(e) the achieYemera made by them during the lilt 
three yeara? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRiMATI AMBIKA'SONI) : (a) No, Sir. 

(b) and (e) Does not arise. 

3383.SHRI SURESH~': 
SHRI GANESH PRASAD SINGH : 

·wwa. MinIIIer of PETROlEUM AND NATURAL GAS 

bepe.edto ..... : 

(a) wheIher the Government II preparing the City 
Gas DietrIIuIion Network Policy; 

(b) If lOt the dBtIIIIs thereof; 

(e) whether ceItain companies are In8istIng on 

exclulive rights of dIIbtbution whereas the PlannIng 
Cornm~ .. 1on II oppoMd to granting ucIuIive rights; 

(d) if 10, the pr8I8nt ...... thereof; 

(e) whBlher the ·GcMmment will .... rve the 

conetruction of gila ~ ..... Ina city for lingle 
operaIOr under the PNGRB Act; 
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(I) if so, the details thereof; and 

(g) the steps taken by the Government to safeguard 
the interest of consumers from monopolistic pricing? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAl GAS (SHRI DlNSHA 

PATEL) : (a) and (b) Yea, Sir. The policy has not been 

finalized yet. 

(c) to (g) As per the provisions under the Petroleum 
and Natural Gas Regulatory Board Act, 2006, the Board 
may inter ala decide on the period of exclusivity to lay, 
build, operate or expand a city or local natural gas 
dietributIon network for euc:h number of year as it may by 

order datemn in accordance with the principles laid 

down by the regulations made by it in a transparent 
mamer while fully proI8ding the consumer interests. 

The draft policy, including the issue of providing 
exclusivity to the entities for city or local natural gas 
distribution networks, was discussed with the industry in 
meeting whefe Planning Commission was also repre-
sented. No final view in the matter has been taken as yet. 

Training Programmes In CCRT 

3384. SHRI BAlASAHEB VIKHE PAnL : Will the 
Minister of CULTURE be pleased to state : 

<a) the runber of training programmes conducted 
for in-service teachers through Centre for Cultural 

Resources and Training (CCRT); 

(b) the number of in-service teachers trained by 

CCRT during each of the last three years; 

(c) whether there is any plan under the consider-
ation of the Government to increase the number of Training 

Programmes and the number of participations by CCRT; 

and 

(d) if 50, the details thel'8Of7 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBU<A SONI) : (a) 215 trUling programmes 

have been conducted by CCRT for in-service teachers 

during the last three years. 

(b) During the last three years the number of In-

service teachers trained are as follows : 

Year Trained 

2003-2004 4300 

2004-2005 4635 

2005-2006 5642 

(c) and (d) The Society of the Council of CCRT has 

constituted a Review Committee to review the course 

content as well as to suggest increasing the number of 
in-eervice school teachers' participation. 

llleN ••• In HeIght of Platform. 

3385. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of RAILWAYS be pleased to state : 

(a) whether the Railways are planning to increase 
the height of platforms like platforms of the Delhi Metro 

Rail; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (c) No, Sir. Indian 

Railways have more then 8000 railway stations. The 
stations have been divided into seven categories i.e. 'A1', 
'A', '8', 'C', 'D', 'E', & 'F' based on earnings from passenger 

traffic at the station(s). Level of platforms are decided 

based on category of station. As per norms of Minimum 

Essential Amenities, 'High level' platform is provided at 

'A 1', 'A' & 'C' category station, 'Medium Level' platform at 

'B' & 'D' category station and 'Rail Level' platform is 
provided at 'E' & 'F' category stations. Further raising of 

height of MediumlRail Level platforms is done based on 

trafftc growth. type of trains handled etc. 



SettIng up of UnIts of NCC 
1(, ·:':i,.~;t,L': .~' ::.~ '~ ...... ·1, ", ;:"'5; ~.:-q ~?':.~~!~'.' ; .... 1: 

3386. SHRI ~~, P!tlHM~lWIII~~',pf 

DEA:~E be pleased_to ~te : 

. (a) _ . .J.e~ ~ the Gove.mment _~_'-'tO .set up 

units of N~ .Radet Corps (NCC) In aII.~ .hiS;t!SChOOl 
.,_.~. -r" '\''\1 ' • .' S,.c .r..: ,,:. 

of the country; 

·:.i, ~:~-:: ;-:'1r:.(;. .:; :~ .. ~;:.~ 
(c) if ~noLthe -''Basons.. theralor? 

. :i,\ 3319'. SMfV. iIlitCNAl.eSHWIWFPAA9Jd!f; MEKrA : 
~;SttRJ··1BritA.ES"b"ATHM~:;.c, :~'7,'" ,.,' ",;: 

(a) whether the Union Government has formulated 
any scheme forcthe lJINIfa'nI ~,;retuibiMatfDn at,alai 

kararncharis in the country; 
. . ~, -. r~' '; -.... ~\; . :; j. < ," 

(b) if so, the details thereof aIongwith funds 
~~'~i'the/'Said 'scfIerrie; '>;,",: 

;, .. ', :.. 

J'" (cJ -:1he ..,..,taICi!IAi'to-.or.-;untoUCtIabIJiIy·W!Ih 
satai tlal'llMChtlitl Uhiitet2 '8Itar1gt'AtIdeIMi " • . " ." 

;"Jdl ·-~H,".i ~-,r~, :~,_ ~~ 
~1_safai~ti5,;~~;~!~ 

~cin:""~~~~Ihe",~~~~ _-...I. i.".};;.>:}": ;I'-::~: .. :!~: '(':(1';:'::':f~' 

~" 'L~':'·~J;'.'< ,.': ... r:; _ :~flH : .• ~:: . t>i~.~.-:: "'<~ ~ .. ~ .. J ~ ~.~ .:~ 

~; Je~" ~,~:,1he?~ ~r!~"and;~ ~ ~n,~ 
t~ ~~~~,f~,~~0'i'h.,:::., y; l,l, 

SOCIAL JUSTIGE" AND ':it:~AME~ "(SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) and (b) The 

N~"' S~~i'fK~,;a'~ri~ 'i=i.:.in~~;:~~~ "DeveMPment 
'.:~,."--',~~'( :-'L~i,';:""1""~;1'\ r:_~~;i~ -"";'-,";''':';i/!'';'" • .J ~_,' :~:~':~:it;" ':)i'P 

CorpOration (NSK!=DC) was incorporated during 1997 for 

.~ ~ ~~t:p! ~:~~s in 

~::~try~.~KFDC p~~ ~n •• :-'t.lc»v/ra~~;~ ~ 
,~~f9r,~¥.~tp.~ :r,.. 
authorized share capital of the Corporation,,. ~"2QO 
crora, 

~.' : 

'\.' .(ct· ".,. 17 .,f. .. · .. Gw" ••• 01Lba&:~ 
Pft'Ctice,;a"~ .. " .. y·~fpnoa,_ ... ~<. 
~aW., UIIdef the \~visiQna"1IIfi A~i.:of rGlivil 
flIghta . Adic; ~. tl\lo, ,Stale ertwlMl8RtAJT'1 ha, ,&GUghl 

....... sud'I MeIoIan'a.ing~''''..!OO&M 
1ftieIl<lla:CentraHv 5poMMId ,fitdIern@s, oI,(IIr1pIerneIU~ 

tioncoI'PGR Aot,1IJ1It.tbe;8c~!anldlSchedullld 
Tribes (Prevention of Atrocities) Act, 1989 . 

SHRt'8AOf6A' ~Si*lA·':::;:,' .". 
SHRLS.K:;:IOtARVENoTHAN.!' :, ',I·i'·: 

, ,WUt.theMlnilhw: d ,CULTUIltE be, __ to :ltate : 

<a) 
wise; 

.t' :,.," . J' 

(b) 

cultural sites for inclusion in the list of UNESCO world 
h8titi1ge-aIlii;·.and " . .',' . ',f, c' '". . "" 

thereon? 

THE MINISTER: OF.;! TQUflJSt..4 LAND I. CUl<TURE 

(SHRfMATI AMBIKA SONI) : (8) State-wise list of cultural 
,uid,inatural :~,.~& '~'ilriecfti,t:f! i:M" "ttttr .-1World 

~"fDJt if;~;n+ ~entkiiiect~hl8itt'yAii-i'!2, 



(b) and (c) A nomination dossier for Red Fort, Delhi 
has been submilted to the World Heritage center for 
considering its inscriptiQn on ~ World He~ IiJt. The 

.. , "~' i .. ', .... '.J ~'.' , '.:, . 

2SO 

evaluation of th8 nomination will be canied out by an 
expert of advisory body to UNESCO and the report will 
be .J)Ia.ced before World Herita Committee for. decision . 
... ,. '~.!. ' ... '. .ge 

LIst of Cullunll and Natural Sites from India inscribed on the Wodd Heritage LIst 

CULTURAL SITES 

S.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

; " 

Name of MonumentlSite 

2 

Mahabodhi Temple" Bodhgaya (2002) 

Humayun's Tomb (1893) 

QuIt) Minar Oo",p"'[; (1993) 

Churches end Convents at Goa (1986) 

Champaner.p~ . ArchaeoJogica1 . Park (2004) 

Group of Monuments at Hampi (1986) 

Group of Temple at Pattadakkal (1987) 

Group of Monuments. Khajuraho (1986) 

Buddhist Monumenta til Sanchi (1989) 

PrehIMoric R~rs of Bhlmbetka (2003) 

Ajanta Caves, (1983) 

EIJora Caves (1983) 

Elephanta Caves (1987) 
-. ;'! .. : 

Chhatrapati Shivaji Te~inus (formerty VICtoria Terminus) 

Mumbai (2004) 

Sun Temple, Konark(1884) 

Group of Monuments. u.hab&lipuram (1984) 

; .' 

State 

3 

Delhi' 

Delhi 

Goa 

·Gujarat· 

Kamataka 

Kamataka 
".. : ~n. _ r .. : .;:. ",J:- ::... 

Madhya. Pradesh 

Maharashtra 

Maharashtra 

-,: .. "-,',', 

MaharaShtra 

TamlfNadu 
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f 2 

17. Great uVtng 'ChoIa'Temp18s at'Thaniawr, GangaikondachoI 
and Deraauram (1987 and 2(04) 

'!o'jo 

18. Agra Fort (1983) 

19. Taj MahaI (1983) 

20. Fatahpur Sikri (1986) 

21. McuIbIIn Railways of India (1999 and 2005) 

NATURAL SITES 

1. Kaziranga National Park (1985) 

2. Manas Wildlife Sanctuary (1985) 

3. KeoIadeo National Patk' (1985) 

4. Sundefban National PaIk (1987) 

5. Nanda Devi and 'hIItIIt of Rowers National Parka (1988, 2005) 

{EnglIsh} 

3389. SHRI B. VINOD KUMAR : WIll the MiniIIer of 
PETROlEUM AND NATURAL GAS be pIaaIed to state : 

(a) wheIta' the ~ has fonnuIatad a 

-NatIonal Auto Fuel Policy": and 

(b) if so, the latest status with regard to Its 
trnpIemenIation? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL) : (a) V., Sir. 

(b) In line with the road map laid in the Auto Fuel 

PolIcy approved by the Government in October, 2003, the 
quality of fuel has been upgraded aft over the country as 
foIowI:-

Fuel quality 

1 

EUfOoIll PeboI , 
and DteeeI 

88-11 PeIroI 

BS-tl Diesel 

3 

Tamil Nadu 

Uttar PnIdaIh 

Uttar Pradeah 

Uttar Pradesh 

West Bengal and Tamil Nadu 

A8um 

Aa8am 

Ra;MtMn 

West Bengal 

\JltaraI1chaI 

Date of 

introduction 

2 3 

13 cidas 1.04.2005 
(DeIhiINationaI C8pitaI Re-
gion, Mumbai. Kollcata. 
Chennai. Bangalore. 

Hyderabad. Ahmedabad. 
Pune, Sural, Kanpur. Agra. 
SoIapur and Lucknow) 

All over country 1.04.2005 

All States except 1.04.2005 

Rajasthan, We.t U.p. 

Utt8nInchaI. M.P., Punjab, 

H.P. and Jammu and 

Kallhmlr 
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2 3 

Rajasthan 1.06.2005 

west UP and Uttaranchal 1.07.2005 

Madhya Pradesh, Himachal 1.09.2005 
Pradesh and ChandIgarh 

Punjab and Jammu and 

Kashmir 

1.10.2005 

[Translation] 

.... T'*- from 8hop111 

3390. SHRI VIJAY KUMAR KHANDELWAL : 

SHRI KRISHNA MURARI MOGHE : 

WiU the Minister of RAILWAYS be pleased to state : 

(a> whether any proposal has been receiwd 
from the Government of Madhya Pradesh for starting new 
traitis from Bhopal to Guwahati, Bhopal to Bhubaneswar 
and also from Bhopal to other major cities of the States: 

and 

(b) if so, the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS <SHRI R. VELU) : <a) and (b) Introduction of 
trains from Bhopa/ to Guwahatl. Bhubaneswar etc. has 
been examined but not found feasi)Ie at present. due to 

operational and reeource constraints. However. as an-

nounced in RaIlway Budget 2006-2007, the foItowing train 

faciHties I8IYing Bhopal ... being provided during 2006-

2007. 

1. 

2. 

261112612 Nizamuddln-Chennai Garib Rath 

ExpnIas. (WHIGtV)· 

905319064 Valsad-Ud~Kanpur Udyog Karmi 
ExpnI8a (WMkIy). 

3. 

4. 

210312104 Pune-Luctcnow Express (weekly). 

932319324 Indore-Bhopal Intercity Express 

(daily) (Introduced from 1.7.20(6). 

ExIeneIon : 

1. 

2. 

3. 

4. 

218112182 Jabalpur-Kota Express upto Jaipur 

(extended from 1.72006). 

127111272 ltarsi-Bina Vmdhyachal Express 

upto Bhopal (extended from 1.7.2006). 

847318474 Puri-Jaipur Express (weekly) upto 

Jodhpur (extended from 5.7.2006) . 

2967/2968 Jaipur-Chennai Express (bi-
weekly) upto Coimbatore (extended from 

25.7.20(6). 

Frequency : 

1. 

[English] 

271512716 Amritsar-Nanded Sachkhand Ex-

press from 5 days to 7 days (increased from 

2.8.20(6). 

RevIew of Scheme8 for SC and 

OBC Communities 

3391. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI RAVI PRAKASH VERMA : 

SHRI SUNIL KUMAR MAHATO : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state : 

(a) whether a large proportion of the Scheduled 

caste and Other Backward Class communities population 

still lives below the poverty line: 

(b) If so, the facts thereof: 

(e) whether the Govemment has reviewed the 
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impact of . actaemas'· ... ml I.'d ;·far:lbe weIfaftt of 

Scheduled Castes and Other Backward Classes; 
:' . \, ~'. ~ . 

(e) whether the Government is awant..IMUUlplte 
of various welfare schemes, no significant improvement 
has been rloticed In eCononic· ~ of people 

belonging to Scheduled· CasteS·· and'BackWard Classes 

IMr1g ~.~ .. ~~; 

(f) Ir so, the:factS thentof;'alwf 

(9) the 81raetiW steps .beirlg 1aken or:proposed to 
be taken to·reVIew, th8Se ~ 

THe: MINISTER ,of STATE IN·''THE MINISTRY OF 

SOCIAL JUSTICE ANb EMPOWERMENT· (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a' , ai1d (b) The 

percentage of Scheduled caste pop dation. beIow¥ the 

poverty line, declined during 1993-1994 to 1999-2000, 

from,48.11% to 36.25%.' ill lUI'IIIaraas and from 49.48% 

to 3&47% in lJIben Areas. ,As ....... OIIaer Backward 
Classes, since there has been no C8fWU8t. therefore the 
data in I8Sp8Ct of their number living below the poverty 

line is not available. 

(e) to CD) The evafuation stuaies are got conducted to 

assess the impact a"theSchemes·of this ~. The 
decline in percentage of Scheduled Caste population 

below the poverty &ne during the period 1993-1994 to 

1999-2000 is its8it indicative" of affirmatiVe effect of the 

Schemes. 

AppoInIment of RTSAa and RTM 

3392. SHRI RUPCHANO .MURMU : 
SHRI S.K. KHARVENTHAN : 

Wit the MIniaIer of RAILWAYS .,be pleased to 
state : 

(a) the criteria being foIIcM8ct."V the· Railways for 
appointment of Rail TraveIIera' Service Agents (RTSA8) 

and RBI Tourist Agents (RYAI); 

~b) whether RTSAs 8nd RTAs are appointed for a 
fixed . tenure; 

. (ef if so, the details th8redi; 

(d) theriUmber· Of 'RTSAs and RTAs appointed 

by .IheRailways during each of the last three years; . .' '. . ~ . .. . .'. :. :. . 

(e) whether the Railways .re·.w;'re that unautho-

rized private agenctes are indulging in iHegaI trade of 
railWay ticketing; and' i 

(f) if so, the corractive steps taken by the Railways 
to curb such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) RsH Travellers' Service 
Agents (RTSAs) and RaU Tourist Agents (RTAs) are 

appointed as per provisiOns 'af authorisation of RaH 
Travellers' Service Agents Rules, 1985 and Rail Tourist 
Agents Rules 1980 aIongwith their ametldments and the 
instructions issued by Ministry of Ral'-Ya, from time to 
time. 

(b) and (e) 'RTSAs ai1d RTAs are appointed for a 

period of three years and five yeats respectivefy. The 
licences of these agents are renewed after expiry of the 
tenure as per extant rules. 

(d) The details of f{TSAs and. RT As appointed 
during the last three financial years Is given below :-

FInBnCiaI Year RTSAs RTAs 

2003-2004 24 NIL 

2004-2005 68 02 

2005-2006 NIL NIL 

(e) Some such cases come to notice. 

(f) To curb such ~c:hec:a ... conducted by 
the Commercial and Vigilance Department from time to 

tirfte In iI8sOctidIon Wlttipollce In and arotmd reserVation 
offIcee. 



:;:;,~:~b",·" .. $~VM4~ hWiJl; ~.JII~r :Of 
SQGIAL,.ruErnce ..AND;.&MPQNERMEN!T"~. to 

':',. 
(a) whether the Govemment of Kamataka has 

~ 'to 'the:lMtIOn 'GoveMmellne:: n.leaile . fundi for the 
Centt8iy,~,;~·;of '~ fofthe 

phyaicaIIy challenged persons at Myi(if'e;~Guft)arg;'arm 

Hubli; 
i \.\ I c~. _.; .,~ 'I : 

,·,·"tbi -':'if:)6;'~r:~;'~ h8~.c,'Urge(f1he 
o~kfn ;~v~~ntio":",~' ft~a~1 8ssiS~: for 
:~;J;;P~~·,'~~;'!,~llifM,:.~:'~~i~.··c~~~.·,.m 
.~~ .. ~~.~~',M,~n~;~, 

(c) if 80, the reaction of the Union Govemrritnt 

thereto? 
.;-'. 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND eMPOWERMeIlfl' , {SHRlMi\l1 

SUBBULAKSHMI JAGADEESAN) : (a) Yes, Sir. 
, : ~ I; : : 

(b) Yes, Sir. 

(cr TheCenttally Sponsored Scheme for the 

~ of the handicapped has been transferred 

to the State eector w.e.f. 01.04.2005 and hence no fund 
is aanctionecI by the Central Govemment under the 

acheme." \. 

(TranslatiqlJJ. 

: _Ilway BrtdgM on Gangl! River 
In Bihar 

3394. SHRI VlJOY KRISHNA : Will the Minister of 

RAILWAYS!be pleased to state : 

(a)'~r railway bridges are being constructed 

under a mega project in Patna and Monghyr respectively 

on the ~. Ganga In Bihar; 

:. ;;lo Oaestibns 

b"raiIway 'bridgeJ .• Yltry stowancLb possibillies of 

completion of the construction work within the stipulated 
Pdrbi·~~ very bleak; '-'.' " , '" . 

" " : ,,(11)" if 80;.1he funds· .sanctioned for. Jhese bIidges.',so 
faI;'and 

.... .. 
(r;t) .. " ~h~ time by whjch ,the.se b~ ar~likely to be 

.: .' .' • -... • ~. :.' < • ....':' 

,f.on:'Pleted! 

"THE -MINlSfER 'oF STATE'lNTHE"MrNISrRY "OF 
'AAiL'WAVS' (SHRI R~" vaUj :" (a) Raii-cum-Road bridges 

afPaina' 'arid at Monghyr are uhder-cohstruCmorT.' 
;.:' 

, "(0) to 1d) <,Qn·both ,Ihese'railocum-roadAMidgas 

variousaclMliea lWIat8d.to tand acqLdsition. eadhwolk, 
·bridgea-nn1he.approaches etc. haVe been'Jaken up; Ttle 

sub-structure works of the main bridge have also tbaen 

taken up. However, the progress is lagging behind with 

"'~ to the original time schedule due to variouf> 

reasons. An expenditure of Rs. 131.10 crore has been 

"'IQc~'Upto 31.3200800 Monghyr bridge and an outlay 

of Rs. 120 crore has been provided for the work during 

200EH>7. On bridge near Patna. an expenditure of Rs. 

235.29 crore has been incurred upto 31.3.2006 and an 

outlay of Rs~ 120 crore has been provided for the Work 
during 2006-07. These bridges may get completed in a 

period of about 4 years depending upon overall availability 

of resources. 

[English] 

3395. SHRI B. MAHTAB : Will the, :Minister of 

TOURISM be pleased to state : 

(a) whether the Govemment has any proposal to 

develop . Puri-Konark beach' in· OJissa;' 

(b) if so, the fundS earrnarkeckJorthe said 

project; 

(c) the progress made so far on the project; 

(b) .J .~, ~er .the _pace of construction of both and 
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(eI) the time by which it is likely to be COft1IIeled'? 

PlOIIIGtioo of tourism is undertaken primarily by the State 
GovemmentsIUT AdministIations. The Ministry of Tourism, 
Government aI Incia, extends financial 8I8istance to the 
Slate GovemmentsIUT AdmInistrations for tourism related 
projac:ts which 818 idelltified in consultation and interaction 
with them under IIChemes for Integraled Development of 
Tourist CIrcuIs. PIoductIInfrast DaveIoprrad of 
DestinaIions and Assistance to Large Revenue Genetating 
PmjecIs. Prqect proposals for prio~ projects that are 
compIate in .. .nI8p8Ct are examined under echeme 

guidelines and approved on the basis of ...... priority 

and ....... _.d subiect to availability under I8IIp8CIive 

head. 

A total amount of AI. 3M.56Ia1ch", been unctioned 
for development of Puri as a tourist destination during 
the year 2003-04. Another project for Integrated Deve1op-
mental Tourist CIrCuIt ~r·DhauII-Puri-Konatk 
has been sanctioned in the year 2005-06 for As. 720.08 
lakh. 

A IIIaternent ahowing year.... details of projects 

.. 1CtioI1ed during the Tenth Plan period for the State 01 
Orilla is encIoeed. 

(c) and (d) Implementation and completion of 
prajecIa IIMCtioned under various ICheme8 of the MinietIy 
of Tourism. Govemment aI Incia is the I'8IpOII8ibiIity of the 
State Govemment. MIniatry of Tourism, Government of 
India IIIOIIitore the progna of projects and status of 
uIiIizuIion of funds through review maetillgI from time to 
lime. 

PI'Ojet:Ia S.tclioned to lite SlIde 01 0IiIu during lite Tenth Plan 

(As. in latch) 

S.No. Name aI project Amount sanctioned 

2 3 

1. R&.nI Tourism Project at Raghurajpur SO.OO 

2. ~ aI office and lis Groups 7.50 

ToI8I 57.SO 

1. Development of Puri • a Tourist deAnaIIon 384.55 

2. Konark FeetivIII. 2002 5.00 

3. Folk Dance Feelival. 2003-04 5.00 

4. 5.00 



2&1 

1 

5. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

BHADRA 2. 1928 (Saka) 

2 

Total 

Development of Peace Park and Amphllheatre at Chauli (Diatl Khurda) 
under Dest.. Development 

Integrated Development of Buddhist Circuit in 0rissa--0ewI0pr of facilities 
at LaIJtgIri. RaInagiri. Udalgiri and L.angudi under Tourist Circuit 

Shreelalhalra vaunt Feetival at Purl 

GOJ-UNDP Endoploua Tourism Project at ViIJage PipJI in Puri Distt. (Software) 

GOI-UNDP Endogenous Tourism Pro;ect 'at VIJage Raghurajpur in Puri Distt. (Software) 

Development of Village PipJi in Purl DiIlt. (Software) 

Total 

Development of GopaIpur-on-Sea (Distt. Ganjam) 

~eIopment of Sakhi GopaI (Distt. Puri) 

Development of Taptapani in Distl Ganjam as Tourist Destination 

De\IeIopmant of ChIIka iAke{DislL Puri and Ganjam) as Tourist Destination 

ShreeJcshetra Festival at Puri 

Puri Beach Festival, 2005 

Konark Festival, 2005 

Ra;.ni FeetivaI, 2005 at BhUbaraWar 

TcQI 

262 

3 

10.00 

419.55 

488.51 

740.67 

5.00 

20.00 

20.00 

SO.OO 

1339.18 

331.43 

294.04 

500.00 

720.09 

389.05 

SO.OO 

15.00 

4.00 

3.00 

3.00 

2309.61 
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Heritage Zone at Bhu .......... 

33~~ SHRI ANANTA NAVAl< : Will the Minister of 
CUL niRE be pleased to state : 

(a) whether the Govemment has any proposal to 

set up a Heritage Zone at Bhubaneswar; 

(b):' . -if so, the details thereof: and 

'. 
(b) and (e) Questions do not arise. 

[Translation] 

DIvya Drlahtl Project 

3397. SHRI SHISHUPAl PATLE : 

SHRI ASHOK KUMAR RAWAT: 

~HRI MOHO. TAHIR : 

• .. ',~ I ;.~" '''; .; : 

SHRI KAlLASH NATH SINGH VADAV : 

Will the Minister of DEFENCE be pleased to stale : 

been scrapped; and . the cOst of the said prOject ~ 
eeaaIaIed due to· time· OYer-fUA· theIain; and 

(t) If so, the details th8~i"~~; ~~ ~ taken 
by the Government in this regard?,·.1i· ~ 

THE MINISTER OF DEFENCE ~8l!;f»RANAB 

MUKHERJEE) : (a) Ves, Sir. 

.. ,,~ .. ~-~~i-'~' ~'J.~ fa!: 
meeting the technical requil8f1'litnls and objectives of the 

'?~,""';' .'.;" , . .., ;·J::"::~~~i .. Z . .:r": :~·;'-;~1·~.3 ~'~'-,~r1r'-::'~:;~: a 

SettIng up of RefIneries i; .)( r 

3398. SHRI DUSHVANT SINGH: ~t)·cmJ~: 

WiU,~ ~r;~rp~:'!.~t~~1~~RAL ~ 
be pleased to state : 

:".': f; ~'lj;2"'~~'; .. ': ;~~r"~ .:'I·~ .T' ..... ;r~: ;~.; ~:~~~;G 1':: :!'-:,:.q;-·~·~n: tq ~. '~lt'.·iq):~~V~}C .t-
(a) whether the Divya Drishti project for surveil- (a) whether the Public Sector Oil Companies have 

tance:c" enemy fighter planes is notilk8tytb~·i~'''i'' ., .. ~;~ _'.up __ '~eit'Aifii_"p!;i : 

per its~ as repoI1ed in the~kl~~:~, .,;, ''(b) ',if stif" fJiOgrMi1h8de .,...,<frtW161g up of 
August 6, 2006: 

(b) if so, the facts thereof; 

Ie) whether the private parties which have been 

awardedt:antracts for procuring instruments for the project 

have cornmitIed some irregularities in supplying Instru-
ments; 

(d) if so, the details thereof; 

! ,,4..;;;; .... 

(e) ,Whether contracts with such" ~ have 

the propoaed new refineries; 
,,' "'I· '::'.:'" .:.)~..:.-If~>!· h' :j~'-1,' ~.:·~/·:'· :r~~t;P k· ~f19 ..... ):·~::~.t<:l\.fl·:-! 

(e) whether ~y, ~~'i~~~ ~,~~(~ ~ 
up of these refineries; and 

'::" iJ(~ .li.l~ ;1::-,-",::' f"I'jf,!,td qll~'" ;.( 

(d) if'so, the details thereof aIongwith the estimated 
cost of each project, refinery,,*~,r,!,,· /',,, ;:~" 

THE' MlNlSTIA"()F· STA:TE. ,1N1TtfE ,MlNtSTRV OF 
PETfK>LEUM AND NATURAL GAS- iSHRI- DIN8HA 
PATEL) : (a) Ves, Sir. Indian Oil Co~ UmIted 
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(IOCl), Hindustan Petroleum Corporation Umited (HPCl) 

and Bherat Petroleum Corporation Umited (aPCl) are 
.ung up I:Ie following pew ~rieJ,;., 

In addition to above, Oil ana Natural Gas Corporation 

Umited (ONGC), through its subsidiary Mangalore Refinery 
.nd Petroc:hemicals Umi&ed (MRPL)"is ~ring U. 
possibility of setting up an export-oriented refinery in the 

coastal beh of Andhra Pradesh near Kakinada, a well-head 

refinery at Barmer, Rajasthan and an export-oriented 

refinery at Mangalore, Kamataka. 

S. Name of the Company 
No. 

1. IOCL, 

2. HPCl 

3. BPCl 

Name of the projeet 

Paradip Refinery, IOCl 

Location of .the 

. refine.rv ' 

Paradip, ·0Jissa. 
(b) to (d) The details regarding progress, comple-

tion targets and estimated cost of the Paradip, 

Bathinda and Bina projects are given in the enclosed 

statement. 

StIItement 

Instehd .. ,. An~ Completion Progress made 

capecIly" :CGat,of the, 'target 

ptOject, • 

(As. m", 
tonne& ,,(:ron:.~ 

pel 

annum)' 

2 3 

15.00 25,000 

4 

April, 2011 

1'0, ~". ~ 

r· .j :-,. 

, • .,. j :~ ~, 

7 Km. (approx.) approach road from ~H~5A to 

refinery site including bridges over railway line 

and Samra 'creek has: been 'completed and is 

already in operation. 
:-, 

Over 3,300 acres of'GInd fat· the project has 

been acquired. 

of Santra 'creek is in progress. , : ''') 

Wotk for 6'KM(appfOx.~coastat:'road and Jetty 

construction in Paradip port has been awafded 

to Paradip Port. 
, '~'., ~~\. t . 

Work for develOpmetit ofGAIe,f Belt ·has ~ 

awarded to Orissa Forest De~I~ment C0rpo-
ration Urmted. 

'. 
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1 2 3 4 

BaIhinda Refinery, HPCl 9.00 9,806 2010-11 The buIc Wrastructur8 activities which include 
site grading internal and 8JIIemaI roads, drains 
and culverts, raw water channel, area lighting 
e1c. hIM been compIaled. 

Bina Refinefy, BPCL 6.00 6,354 December, 

2009 

Land fOr the project has been obtained. 

3399. SHRI RAVI PRAKASH VERMA : 
SHRI MAHENDRA PRASAD NISHAD : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Indian Air Force has acquiIed land 

in Kanpur for conatruction of airport; 

(b) if &0. wheIher the Incian Air Force has not paid 
compensation to the fanners whose land have been 
acquired; 

(c) if 80. the ...... thefab; 

(d) the nunmer of compensation C8888 pending 

with the Incian Nt FORl8; 

<e) whether the Govemment has received any 
,.. .. 1IaIIoi. from the public RlP'elBnIIdivea in thia 

regard; 

(g) the time by which the pending compensation 

caMS .. likely to be dearad? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
WKHERJEE) : (a) Ves, Sir. 

AI GoYermIent approvalS have been received. 

PIOject Management Consultant has been 
appointed. 

(b) to Cd) Ful compensation baa been paid for 

...;or pcdDn of- the lind that .. acqulIed for Nt FoIae 
S1aIion. QWreri, KMpur. Beeides, wiIh respect to 

acqu.Won of IOm8 adIIIIonaI land, part compensation has 

aIao been piIid. t-towaoMr, the Govemment has c:haIenged 

the award of compensation with rasped to seven persons 
involved in the afofesaId acquisition of additional land in 
the High Court at Allahabad. Hence, the matter is sub-

judice. 

(e) Vea, Sir. 

(f) and (g) The matter is pending before the High Court 
at Allahabad, and is sub-judice. 

3400. SHRI EKNATH MAHAOEO GAlKWAD : 
SHRIMATI NlVEDlTA MANE : 

WIll the MiniIter of RAILWAYS be pIeaIed to state : 

(a) whether the Government of u.harIIIhba has 
I8qlIllted the RaiIway8 tor immedIeIe IIanIfer of railway 
land on the abandoned nanow gauge I'IIIIway land 

between Latur-Harangual to the S1ale wIIhout waiting 

tor the .election of aIIamative land from the State 
Govemment; 

(b) If 80 ....... 1h4nof; Mel 
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(c) the time by which it is likely to be transferred? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. 

Necesaary instructions have been issued to Central 

RaIlway on 01-02-2006 to transfer the land in question In 
exchange of suitable land of equal monetary value to the 
State Government as per extant policy. 

(c) It Is likely to take about 3 more months 

depending upon completion of joint measurement of 

railway land by State Government and the Railway 

Administration, evaluation of railway land by the State 
Government and Issue of an undertaking by the State 

Government that in C888 land of equitable value belonging 
to the Stale Government is not available immediately for 

transfer to RaIlway, the Government of Maharashtra 

undertake8 to hand over to CeotraI Railway a suitable land 
of equitable monetary value identified mutually by RaHway 

and the Government of Maharashtra. 

Railway Unlalge between Assam 

and Bangia"" 

3401. SHRI ANWAR HUSSAIN : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the S.P. Sukla Commission had 

recommended for establishing Railway linkage from 

Aeaam with Bangladesh; 

(b) if so, whether there is any proposal to establish 

railway linkage from Dhubri, the Western Indo-Bangladesh 

Border; 

(c) if so, the details thereof; and 

(d) the time by which the said. railway linkage Is 

likely to be established? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) Partlycorrecl S.P. Shukla 
Commi8aion has recommended linking of Indian and 

Bangladesh Railways particularly in Karimganj and 

Agartala sectors. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Recruitment of Women through SSC 

3402. SHRI BADIGA RAMAKRISHNA : Will the 

Minister of DEFENCE be pleased to state : 

(a) whether the Government proposes to recruit the 
women in the Armed Forces through Staff Selection 

Commission alongwlth men; 

(b) if so, whether any special rules are going to be 
framed for this purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (c) No, Sir. Selection of women 

officers in the Armed Forces Is through Services Selection 
Board (SSB). 

[Translation] 

Unmanning of Manned level Crosalngs 

3403. SHRI AVINASH RAI KHANNA: Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether some of the manned railway crossings 

are made unmanned; 

(b) if so, the details thereof alongwith the reasons 

therefor; 

(c) whether railway crossing at Khareta Anandpur 

Sahib, Punjab is not opened for common man and people 

have to travel 15 Km. distance to reach the place which 

is just one Km. away; 

(d) if so, the reasons therefor; and 

(e> the action taken by the Railways for opening 

of the said level crossing for public? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. During 
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the period 2001-()2 to 2005-06 Railways have converted 

27 manned level crossings into unmanned. In another 9 
cases State Govemments have been requested to give 

their consent for conversion of manned level crossings into 
unmanned. The consent of the State Govt. in these cases 
has not been I8C8ived so far. 

(c) and (d) Yes, Sir. The said canal crossing (Level 

Crossing) is not open for general public. The level crossing 

at Khareta Ananclpur Sahib, Punjab is a canal crossing 

and is provided for inspection of NangaJ-HydeI channel 
near Bharatgarh-Kharota on the road constructed on one 
of the banks. This canal crossing is utiIzed and controlled 

by Bhakra Seas Management Board. The canal crossing 
nonnaIIy kept closed by the Shakra Seas Management 

~rd and is opened only when required by them. 

(e) The canal crossing controlled by Bhakra Seas 
Manlilgement Board AUIhoriIies is used by them for access 
for service and routine mainIenance. Railway may man the 

level crossing gate on deposit terms if the State Gcwt. of 
Punjab approaches the Bhakra Seas Management Board 
for opening of the level crossing for public use and the 

Bhakra Seas Management Board agrees to such a 
proposal and proposes to deposit the entire capitalized 

cost of manning of the Jevel crossing. 

[English} 

Rnancial Assistance for PromotIon of 
Tribal Culture 

3404. DR. M JAGANNATH: WIll the Minister of 
CULTURi ;'C; ;JiCase(; to state: 

(a) whether the Government provide financial 
assistance to voluntary organizations engaged in preser-

vation and promotion of tribal culture in the country; 

(b) if so, the details of the financial assistance 
provided to the voluntary organizations during 2005-06, 
State-wise; and 

(c) the number of such organizations functioning in 
States State-wise? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRlMAn AMBIKA SONI): (a) Yes, Sir. Ministry of Cufture 
Is operating a specific Scheme for preservation and 

promotion of TriballFoik Art Culture. Under this Scheme. 
voluntary organizations, instltulion8 and individuals both 
tribal and non-tribaI, who are engaged in the preservation 
of TriballFoik Art and Culture are provided financial 
aaaistance upto a maximum extent of As. 2.00 Iakh per 
projact. 

(b) The details of the financial assistance given to 
various agencieslNGOsIIndividuals during 2005-2006 under 
the Scheme for Preservation and Promotion of Tribal/Folk 
Art and Culture are as under : 

FHlancial Year Amount Released 

2005-06 As. 1,85,00,0001-

(State-wise Statement enclosed) 

(c) ThIs Information is not being centrally main-

tained. 

Amount sanctlonedState-wise under the Scheme for Preservation and 

Promotion of TribaVFoik AIt and Culture 

S. Name of the State Amount Released . Amount Released Amount Released 

No. 2005-06 2004-05 2003-04 

1 2 3 4 5 

1. Andhra Pradesh As. 12,n,OOOI- Rs. 6,75,000/- Rs. 5,59,5001-
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2 3 4 5 

2. Assam As. 4,65,0001- As. 10,50,0001- As. 2,37,0001-

3. Arunachal Pradesh As. 50,0001- As. 2,00,000/-

4. Bihar As. 8,90,0001- As. 5,02,0001- As. 2,30,000/-

5. Chhaltisgarh As. 30,000/-

6. Chandigarh As. 1,00,000/- As. 2,30,0001- As. 75,0001-

7. Deihl As. 6,77,000/- As. 6,45,0001- As. 4,19,0001-

8. Gujarat As. 1,55,0001- As. 3,50,0001- As. 1,80,000/-

9. Haryana As. 6,25,0001-

10. Himachal Pradesh As. 7,95,0001- As. 7,30,0001- As. 2,75,0001-

11. Jharkhand As. 60,0001- As .50,0001-

12. Jammu and Kashmir As. 1,50,0001- As. 1,60,000/-

13. Kamataka As. 30,09,000/- As. 19,85,0001- As. 9,31,000/-

14. Kerala As. 50,0001- As. 3,35,0001- As. 50,0001-

15. Manipur As. 13,30,0001- As. 9,40,0001- As. 5,71,0001-

16. Madhya Pradesh As. 6,35,0001- As. 4,45,0001- As. 75,000/-

17. Maharashtra As. 5,70,0001- As. 3,80,0001- As. 86,0001-

18. Mizoram As. 30,0001-

19. Nagaland As. 4,85,0001- As. 1,20,000/- Rs. 1,00,0001-

20. Orissa As. 26,87,0001- As. 9,10,0001- As. 3.57,0001-

21. Punjab Rs. 25,0001-

22. Pondlcherry As. 60,000/-

23. Rajasthan Rs. 7,80,0001- Rs. 7,50,0001- Rs. 3,75.0001-

24. Sikkim As. 1,30,0001-

25. Tamil Nadu As. 1,90,0001- As. 3,15,000/- Rs. 75,000/-

, 
"" (~ • t~ .\ 

" 
, ~ ..: 
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1 2 3 

26. Tripura As. 60,0001-

27. Uttar Pradesh As. 13,40,0001-

28. UttaranchaI As. 5,70,0001-

29. West BengaJ As. 12,75,0001-

SO. Goa 

Total As. 1,85,00,0001-

Ower. ••• TourI8m 0IIIcea 

3405. SHRI HITEN BARMAN : WII the MiniIder of 
TOURISM be pIeaaad to state : 

(a) the mcpenditure incun8d on the mainIanance of 
various overseas tourism offices during 2005-2006, 

counby-wi8e; 

(b) whether the Govenvnent has decided to Ihift 

aorne of these overseas field offices in a bid to tap 
emerging rnark8Is; and 

(e) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AM8IKA SON!) : Ca> The details of expenditure 
incuned on maintenance of overseas tourism ofIic:es 

during 2005-2006 are given as under :-

SI. Counby-wiIe name of overaeas ExpendIture 

No. India T ouri8m Office (ITO) (As. In Lakh) 

2 3 

1. ITO Am8terdam, Ne1herIand8 88.36 

2. ITO DubaI, UAE 99.87 

3. ITO FranIduIt. Gennany 232.11 

4 5 

As. 1,50,0001- As. 32,5001-

As. 4.45,0001- As. 7,15,2281-

As. 4.00,0001-

As. 7,70,0001- As. 6.31,0001-

As. 75,0001-

As. 1,28,02,0001- As. 59,74,2281-

1 2 3 

4. ITO Johannesburg, South Africa 57.50 

5. ITO New Yortc, USA 221.79 

6. ITO Los Angeles, USA 69.01 

7. ITO London, UK 251.05 

8. ITO MIan, Italy 82.75 

9. ITO Paris, France 138.85 

10. ITO Sydney, Australia 172.87 

11. ITO SIngapore, Singapore 83.80 

12. ITO Toronto, Canada 98.71 

13. ITO Tokyo, Japan 219.95 

Total 1816.72 

(b) No, Sir. 

(e) Does not arise. 

Merger of Vayudoot with Indl.., Airline. 

3406. SHRI K.C. PALLANI SHAMY : WHI the Minister 

of CML AVIATION be pleased to state : 
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(a) the amount of compensation paid so far on the 

merger of Vayudoot with the Indian Airlines; 

(b) whether there is any proposal to extend the 
moratorium on payment of compensation to Vayudoot; 

(c) if so, the details and the reasons therefor; and 

(eI) the steps taken for timely payment of compen-

sation and for the settlement of all the dues? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Out of a total 

dues of Rs. 138.31 crores of Vayudoot Umited, a sum of 

As. 135.20 (;rore has already been paid to the creditors. 

(b) to (d) At present there is a moratorium on the 

payment of dues upto 30th September, 2006. Details are 

awaited from some creditors for making the payment of 
balance amount and it is expected that all dues woUld be 
cleared by 30th September, 2006. 

Hulth and Education Loan Schemes 

3407. SHRI G. KARUNAKARA REDDY: Will the 

Minister of DEFENCE be pleased to state : 

(a) whether the Government proposes to launch 

health and educational loan schemes specially for 

those ex-servicemen and their wards living in the rural 

areas; 

(b) if so, the details thereof; and 

(c) the time by which a final decision is likely to 

be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI M.M. PALLAM RAJU) : (a) to (c) No such 

proposal Is under consideration of the Govemment. 

ElectrIflcetlon or Chennal-Howrah 

Trunk RaIlway Una 

3408. SHAI E.G. SUGAVANAM : Win the Minister of 

RAILWAYS be pleased to state : 

(a) the present status of electrification of Chennai-

Howrah Trunk railway line; 

(b) the estimated cost of the project; and 

(c) the time by which the project is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Electrification of 

Chennai-Howrah Trunk Rail Route has already been 

completed. 

(b) and (c) Do not arise. 

[Translation] 

Facilities In Railway Hospitals in 
West Central Railway 

3409. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of RAILWAYS be pleased to state : 

(a) the details of the capacity of each railway 

hospital under the West Central Railway; and 

(b) the expenditure incurred on modernization! 

upgradation on each hospital under the said Zone during 

last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) 

S. Name of Hospital Capacity 

No. (No. of Beds) 

2 3 

1. Central HospItaVJabaipur 125 

2. Divisional HospItaVKota 104 

3. Divisional Hospit8VBhopal 60 

4. Sub Divisional HospItaVGangapur 50 
city 
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2 3 

5. Sub Divisional HospitaJIBina 37 

6. Sub Divisional HospitaIIItarasi 25 

7. Sub Divisional HospitaIINew Katni In. 25 

(b) The expenditure incunad on modemIzationI 
upgradation on each hoapItaI under West Central Railway 
during the last three years. year-wise:-

Name of Hospital ExpendIture incunad on 
modemIzationIupgradation of 

Hospitals under Weal 

Central Railway 

HospitalslYear 

CentraJ HospiIaII 
Jabalpur 

2003-04 

48.48 

Divisional HospitaII 1.82 

Kota 

DiviIionaI HoepitaII 17.83 

Bhopal 

Sub 0Ivi8i0neI 0.18 

HospitaliGangapur 

city 

Sub Divisional 0 
HospitaJIBina 

Sub 0ivisi0naJ 
Hospitallltarasi 

Sub DivisionaJ 
hospitallNew 

Katni In. 

Total 

0 

0 

68.39 

(In IaIchs As.) 

2004-05 2005-06 

42.15 184.18 

15.38 18.26 

9.47 11.78 

o o 

o o 

0 0 

0 0 

67.00 214.22 

[English] 

NCC Movement 

3410. SHRI PRAlHAD JOSHI: Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the National Cadet Corps (NCC) 

movement in the country is gradually getting thinned down 
going by its present status; and 

(b) if 50, the steps takenlbeing taken to bring 

the NCC Movement back on its original glory and 

popularity? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) No, Sir. The National Cadet 
Corps (NCC) movement in the .country has grown from a 

sanctioned strength of 1.675 lakh cadets in July. 1948 to 

the praeent sanctioned strength of 13 lakh cadets. 

ProtHt by AAI EmpIoyeee 

3411. SHRI ASADUDDfN OWAISI : Will the Minister 

of CIVIL AVIATION be pleased to state: 

(a) whether the Government has consulted the 

union leaders of the employees while going in privatisation 

of Delhi and Mumbai Airports; 

(b) if not, whether the empfoyees of Airports 

Authority of India (MI) have now threatened to go on strike 
against the arbitrary decisions taken in privatisation of 
these airports without holding the meeting of the tripartite 

commIItee, which was formed as a part of the privatisation 

proceaa; 

(c) If so, the details thereof; and 

(d) the steps taken or being taken by the 

Govemment to solve the apprehensions of the AAI 

Employees? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) Yes, 

Sir. Wide consultations were held before the Union 
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Cabinet took a final decision regarding modemization and 

restructuring of Mumbal and Delhi ai!pOlts. The Airports 
Authority Employees Union had IS8IV8d a notice for Mass 
feave on 17.8;06 and 18.8.06 which was withdrawn as a 
result of the appeal made by the management of Airports 

Authority of India. All channels of communication are 

always kept open to solve any apprehensions of 

employees of Ai!pOlts Authority of India. 

[TranslBtion] 

Opendlon Marham 

3412. SHRI MILIND DEORA : Will the Minister of 

DEFENCE be pleased to state : 

(a) whether India had launched a Operation 

Marham (Operation Balm) under which its rushed Naval 

ships and IAF planes loaded with relief supplies to the 
quake-hit Indonesia; and 

(b) if so, the quantum of relief provided in terms 

of food, medicines etc. for the affected people of 
Indonesia? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) The Govemment of India 

announced relief assistance of . US$2 million to the 

Govemment of Indonesia in the aftermath of the 

earthquake in Indonesia on 27th May, 2006. Under 

Operation Ashat, 40 tonnes of relief' material including 

tents, cover water proof, plastic jerricans and medicines 

were sent by two IL-76 aircrafts and 142 tonnes of 
medicines, rice, oil hydro, milk powder, blankets, hygiene 

chemicals and aqua tablets were sent by two Indian Naval 

Ships to Indonesia by the Armed Forces. The Govemment 

of Indonesia thanked Government of India for extending 

timely assistance to the victims. 

PIMforma at S8cunderabad 

Railway StatIon 

3413. SHRI G. NIZAMUDDIN : Will the Minister of 
RAILWAYS be pleased to· state : 

(a) the number of platforms in operation at the 

Secunderabad (SCR) Railway Station; 

(b) whether any new platforms are likely to come 

up in the near future at the said station; 

(c) if so, the details thereof: and 

(d) if not, the measures taken to overcome the 

problems of increasing the number of passengers at the 

said station? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) 10 platforms are in 

operation at Secunderabat Railway Station. 

(b) No, Sir. 

(c) Does not arise. 

(d) A feasibility study has been sanctioned by 

General Manager. South Central Railway for augmentation 

of existing facilities at SecunderabadiHyderabad and 

Kacheguda Coaching Terminus. 

[English] 

Prices of ATF 

3414. SHRI S.K. KHARVENTHAN : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state : 

(a) whether the Govemment has hiked the prices 

of aviation turbine fuel (ATF) in the last few years: 

(b) if so, the details thereof, year-wise and its likely 

impact on the air travel; and 

(c) the steps taken by the Govemment to improve 

the productivity of aviation turbine fuel and to reduce the 

increasing trend of price of aviation turbine fuel? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (e) The prices of ATF have been 
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det8guIaIed by Government wiIh effect from 1 It April, 2001. for four metros, i.e. D8IhI, KoIkata. Mumbai and Chennai 

Consequent to such deregulation, the·prices of ATF .... from January 2006 to August 2006 ant fumiahed in 1M 

fixed by oil marketing companies based on Import parity enclosed statement. ATF cc.t constitutas around 30% of 

pricing mechanism. tcqI opetatirlg coat of the dome8tic a1dine& Inlnella and 
as such any volatility in ATF price does affect air travel 

(b) The prices of A TF for domestic airlines (Rs.IKL) adversely. 

sr.......", 

ATF Prices 
AIetID prlces of ATF: IJomeAc (Rs./KL) 

RupeealKL 

Year Months Delhi Koikata Mumbal Chennai 

2 3 4 5 6 

2005 Jan. 25859.04 29939.9 26414.03 28381.34 

2005 Feb. 25923.94 30115.65 26535.7 28548.76 

2005 Mar. 25833.08 29929.51 28414.03 28367.38 

2005 Apr. 30608.39 34811.8 31388.03 33458.89 

2005 May 33035.51 37258.93 33889.24 35984.12 

2005 Jun. 29920.5 34000.6 30644.44 32635.49 

2005 Jul. 31750.56 35907.87 32550.75 34602.81 

2005 Aug. 32321.65 38516.28 33145.64 35230.89 

2005 Sep. 34748.76 39085.07 35687.39 37867.73 

2005 Oct. 36410.1 40764.4 37417.95 39611.81 

2005 Nov. 35761.14 40020.8 38714.91 38883.85 

2005 Dec. 31750.58 35978.32. 32564.27 34664.1 

2008 Jan. 34099.80 38828.24 35085.47 37349.10 

2006 Feb. 35228.99 39736.88 36214.67 38493.22 

2006 Mar. 34995.36 39458.84 35957.79 38214.16 
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2 3 

2006 Apr. 35826.36 

2006 May 39642.24 

2006 Jun. 40408.02 

2006 Jul. 41303.58 

2006 Aug. 42367.51 

3415. PROF. M. RAMADASS : Will the Minister of 
RAILWAYS be pleased to state : 

(a) whether some of the railway' projects have 
been started without much jLBlification and background 
work; . 

(b) If 80, the reasons. therefor; and 

(c) the steps takenlproposed to be taken by the 

Railways to avoid such activities in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) No, Sir. However 
in the past, projects have been included in the Budget 
without COfI1)Ietion of surveys and necessary clearances. 
However, work on these projects were taken up 
only after completion of surveys and taking necessary 

clearances. 

(c) Since 2002-03 onwards, projects have been 

included in the Budget only after taking necessary 

clearances. 

{TtanSlBtlon} 

Funds for Development of 
Brahmoa Mlulle 

3416.SHRI HANSRAJ G. AHIR : 
SHRI DALPAT SINGH PARSTE : 

4 5 6 

40465.16 36863.63 39232.71 

44940.28 41027.79 43209.21 

45616.28 41784.91 43940.32 

46564.46 42731.31 44905.05 

47691.07 43826.43 46063.12 

Will the Minister of DEFENCE be pleased to state : 

(a) whether Indo-Russia Joint project for develop-

ment of Brahmos missile is facing problem of shortage of 

funds; 

(b) if so, the details thereof; 

(c) the corrective steps taken by the Government in 

the matter; and 

(d) the time by which the Brahmos missile is likely 

to be inducted into the Army? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : (a) to (c) No, Sir. The Indo-Russia Joint 
Venture Brahmos is fully supported by both Indian and 

Russian Governments, with necessary funds. 

(d) The Indian Army has already placed orders for 

the JSroc:tuctIon of Brahmos missile system and the 

induction will commence in 2007. 

Pllaeengers' Facilities 

3417.SHRI GANESH SINGH: Will the Minister' of 
RAILWAYS be pleased to state : 

(a) whether the facilities for passengers at various 

railway stations under the Jabalpur Division have 

deteriorated; and 

(b) if 80, the action being taken to improve these 
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facilities at SaIna, Manikpur, Maihar, Katni and Jabalpur 
railway station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU) : (a) No, Sir. 

(b) Improvement to passenger facilities at stations 
is a continuous process. At Jabalpur. Katni, Satna and 

Maihar stations. a work pertaining to development of 
circulating area, extension of cover over platform, 

renovation of waiting room and retiring rooms and toiIeIs 
block (including Pay and Use) etc. has been sanctioned 

during 2006-07 at a cost of Rs. 9.63 crore and at 

MarUkpur a work of extension of platform No. 3 has been 
completed. 

Separate Cadre for Director General 
of Hydrocarbons 

3418.SHRI M. ANJAN KUMAR YADAV : 

DR. DHIRENDRA AGARWAl : 

Will the Minister of PETROlEUM AND NATURAL GAS 

be pleased to state : 

(a) whether there is no separate cadre for the 

Directorate General of Hydrocarbons (DGH) which pr0-

vides technical consultancy services and reviews explo-
ration programmes with regard to exploration and 
exploitation of hydrocarbons and the entire staff is on 
deputation basis; 

(b) if so, the reasons for not forming a separate 

cadre for the said Directorate; 

(c) if so, whether the Government proposes to 

create a separate cadre for the said Directorate; 

(d) if 80, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAl GAS (SHRI DINSHA 

PATEL) : (a) and (b) The Directorate General of 

Hydrocarbons was set up through • Government reeoIu-
lion. dated 8th April. 1993. AI$ per the resolution the steff 
will be drawn from the Oil Industry on deputationlt8nUre 
basis. 

(c) to (8) No decision has yet been taken. 

[English] 

Uck of Facilities at Dlndlgul and 
Thlrumanglam Railway StatIons 

3419.SHRI N.S.V. CHITIHAN : WW the Minister of 
RAILWAYS be pleased to state : 

(a) whether there is any proposal to enhance 
passenger amanItiesIfaciI at Dindigul and Thiruman-
galam Railway Stations; 

(b) if so, the details thereof; and 

(c) the time by which the said proposal is likely to 

be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU> : (a> Yes, Sir. 

(b) and (c) Oindigul stations has been declared as a 
model station. The amenities proposed to be provided 
include construction of foot-OYer-bridge connecting all 

platforms and circulating areas, remodeling of station 
building, improvements to booking and enquiry office, 
provision of standard slgnagas, coach guidance system on 
platform numbers 1 to 4, National Train Enquiry Systemt 
Interac:tMI Voice Response System and touch screens. 
The provision of the above facilities is expected within one 
year. 

Thirumangalam is a ·E" category 8tat1on where 
Unreserved TICketing System (UTS) - cum • Paaenger 
Reservation System (PRS) has been planned in the 

current yeat. 

{Translation} 

Profit •• rned by ONGC 

3420. DR. CHINTA MOHAN : 
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SHRI RAJIV RANJAN SINGH "LALAN" : 

SHRI K.C. PALLANI SHAMY : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) the profit earned by Oil and Natural Gas 

Corporation Ltd. (ONGe) during 2004-05 and 2005-06; 

(b) the quantity of crude oil produced by ONGC 

during the above period; 

(c) whether trade of the company has increased 

during the said period; and 

(d) if so. the quantum thereof? 

THE MINISTER OF ~TATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHAI OJNSHA 

PATEL): (a) The net profit, after tax, earned by ONGC 

during Financial Year 2004-05 and 2005-06 is as 

under:-

Year Net Profit (As. Crore) 

2004-05 12,983 

2005-06 14,431 

(b) The quantity of crude oil produced by 

ONGC during the years 2004-05 and 2005-06 are as 

under:-

Year 011 Production (MMT)· 

20()4.()5 26.484 

2005-06 24.404 

·Including condensate. 

(e) Yes, Sir. The total sales of ONGC have increased 

during 2004-05 and 2005-06. 

Cd) The sales of ONGC during 2004-05 and 2005-

06 were as under:-

(In As. Crore) 

Year Sales Increase 

2003-04 32,524 

2004-05 46,711 14,187 

2005-06 48,244 1.533 

{Eng/ish] 

Review of Publlc-Prlvate Projects 

3421. SHRI ADHIA CHOWDHURY : Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether the Railways have decided to review its 

public-private projects; 

(b) if so, the details thereof; 

(c) whether the Railways also have proposed to run 

such projects on their own rather than Public-Private 

Partnership; 

(d) if so, the reasons therefor; 

(e) whether any impact on Its earning would be 

affected; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) Does not arise 

(c) No, Sir. 

(d) to (f) Do not arise. 

Central Assistance to PSUs 

3422. SHRI IQBAL AHMED SARADGI : 

DR. DHIRENDRA AGARWAL : 
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SHRI TUKARAM GANPATRAO RENGE PATIL: 

WiU the Minister of HEAVY INDUSTRIES AND PUBUC 

ENTERPRISES be pleased to state : 

(a) whether several Public Sector Undertakings 
(PSUs) are facing acute financial crisis; 

(b) if so, whether these PSUs are not having 
working capital; 

(e) if so, the details thereof, PSU-wise; and 

(d) the steps takenlproposed to be taken to provide 

Central assistance to such PSUs to make them convner-

ciaDy viable? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBUC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : 

(a) to (e) As per Public Enterprises Survey (PE Survey) 

for the year 2004-05, there ware 237 Central Public Sector 
Enterprises (CPSEs) in the country as on 31.3.2005. Out 
of ~ 'Z'D were in operation and 10 were under 
construction. 143 CPSEs had posted profit and 73 had 
incuned losses and one CPSE had shown No ProfitJLoss. 
47 CPSEs were facing difficulties in getting their wortdng 
capital (defined as net current assets) during the last three 
years.. A list of these CPSEs is given in the enclosed 
statement 

(d) Government had constituted Board for Rec0n-
struction of Public Sector Enterprises (BRPSE) in Decem-
ber, 200410 oodeItake task of strengthening. modemiziilg, 
reviving. and restructuring of public sector enterpIisee. 

BRPSE has given its recommendation in re&yleCt of 32 

cases of CPSEs. Based on the same Government has 
approved revival plans of 19 CPSEs and closure of one 
CPSE. 

List of CPS& which wele facing dIIficuIties in getting 
thIIir working capital during the last tIU8e yeBI8 

1. Airtine A/Iied Services Ud. 

2. Anc:taman and Nicobartalands Forest and Plant. Dev. 
Corp. ltd 

3. Assam Ashok Hotel Corpn. Ltd. 

4. Bharat Coking Coal ltd. 

5; Bharat Leather Corpn. Ltd. 

6. Shand 0phlhaJmic Glass Ltd. 

7. Bharat Wagon and Engg. Co. ltd. 

8. Birds Jute and Exports ltd. 

9. Braithwaite and Co. Ltd. 

10. Bruahware ltd. 

11. Sum Standard Company lld. 

12. Cement Corpn. of India ltd. 

13. Central Inland Water Transport Corpn. Ltd. 

14. Central Mine Planning and Design lnatilule Ltd. 

15. Eastern Coalfields ltd. 

16. Fertilizer Corpn. of India ltd. 

17. Heavy Engineering Corpn. ltd. 

18. Hindu8tan Cables Ltd. 

19. Hindustan Fertilizer Corpn. l,.td. 

20. Hindu8tan Photo Films Manufacturing Co. Ltd. 

21. Hindustan Prefab Ltd. 

22. Hinduatan Shipyard Ltd. 

23. HMi Chinar Watches Ltd. 

24. HUT Machine ToolS Ltd. 

25. HMT Watches Ltd. 

28. Hooghly Dock and Port Eng1neer8 Ltd. 
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27. Indian Drugs and Pharmaceuticals· Ltd. 

28. J and K Mineral Development Corpn. Ud. 

29. Madhya Pradesh Ashok Hotel Corpn. Ltd. 

30. Macon Ltd. 

31. NagaIand Pulp and Paper Company Ltd. 

32. National Jute Manufacturers Corporation Ltd. 

33. National Projects. Con8truction Corpn. Ud. 
. . 

34. Nepa Ltd. 

35. NTC (Delhi, Pun;.b and Rajasthan) Ltd. 

36. NTC (Gujanlt) lid. 

37. NTC (Madhya Pradesh) Ltd. 

38. NTC (Maharashtra North) Ltd. 

40. NTC (West Bengal, Aasam, Bihar and Orissa) Ud. 

41. Orissa DNgs and Chemicals lid. 

42. Pondicheny Ashok Hotel Corpn. Ud. 

43. Praga Tools Ud. 

44. Pyrites, Phosphates and Chemicals Ltd. 

45. Ranchl Aahak Bihar Hotel Corpn. Ltd. 

46. Triveni Sbucturais Ltd. 

47. UtkaI Ashok Hotel Corpn. Ltd. 

{Trans/don} 

StrHmHnlng of Lending Sy8tem 

3423. SHRI JASWANT SINGH BISHNOI : Will the 

Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government has made any assess-

ment of extra oil consumption in case landing does not 

take place in lime; 

(b) if so, the details thereof; 

(c) whether the Government is contemplating to 

streamline landing system; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) 

Reliable estimate with regard to loss in terms of fuel is 

not available. 

(c) Yes, Sir. 

(d) Action taken to streamline landing systems at 

Delhi and Mumbai airports inter-alia include construction 

of new high speed exit taxiways: a parallel taxi-track and 

additional parking stands at Deihl airport; implementation 

of procedures for simuhaneous use of both Nnways; 

implementation of improved ATC procedures; implemen-

tation of a dedicated Clearance Delivery Position during 

peak hours; imposition of ban on general aviation aircraft 

during peak hours; upgradation of ATC automation 

systems and implementation of Advanced Surface Move-

ment guidance and Control System at Delhi airport. 

[English} 

Non-Availability of Railway nme Table 

3424. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the latest Railway Time Table is not 

available at many railway stations and the passengers are 

faCing great diff"lCulties as a resuh thereof; 

(b) if so, the reasons for its non-availability; and 

(c) the corrective measures taken by the Railways 

In this regard? 
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THE MINISTER OF STATE IN tHE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, SIr. 

(b) and (c) Do not arise. 

Items Stolen from IDS, Kashmir HOUM 

3425. SHRI CHANDRA SHUSHAN SINGH : 

SHRI UDAY SINGH : 

WHI the Minister of DEFeNCE be pleased to state : 

(a) whether some items have been stolen from the 

Integrated Defence Services (IDS) at Kaat.mir House 88 

reported in The TimeS of India dated July 30, 2006; 

(b) If so, the facts thereof; 

(c) whether the Government has conducted any 

inquiry in this regard; 

(d) if so, the details and the outcome thereof; 
and 

(e) the concrete steps taken by the Govemment to 

prevent such thefts which are posing threat to the security 

of the country? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (e) Yes, Sir. On the moming of July 
24, 2006, thirteen Computer printer ink cartridges were 

found missing from the storekeeper's table drawer in room 

No. 49, South Hulments of the headquarters of the 

Integrated Defence Staff (HO IDS) at Kashmir House. A 

Find lnformation Report was lodged at the Chanakyapuri 
Police Station by the Headquarters of the Integrated 
Defence Staff in July 25, 2006. The Police investigation 

is in progress. The Headquarters of the Integrated 

Defence Staff has also ordered a Court of Inquiry. Pursuant 
to the recommendations of the Court of Inquiry, a 

Board of Officers headed by a Major General has been 
detailed to review aJl security aspects related to the 

Headquarters of the Integrated Defence Staff. No 

aspect of the national security has been compromised in 

this case. 

GenetIcally MocIIfIecr Food 

3426. SHRI RAJENGOHAIN : ·WiII the Minister 

of FOOD PROCESSING INDUSTRIES be pleased to 

state: 

(a) whether the Govemment has decided norms for 

labelinglmarking of geneticaDy modified foods and organic 
food products; 

(b) if so, whether the Govemment has also fixed 

norms for local certification of organic agricuItunII products 
to make it available in the local markets, in the Interest 

of small fanners; and 

(c) if so, the detaiI8 theNOf? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHA Y) : (a) to (c) Ministry of Health and Family Welfare 

has issued a draft notification for fixing norms for IabeHngI 
martdng of genetically modified foods under provision of 

Prevention of Food Adulteration Act, 1954 and Aulae made 
thereunder. Ministry of Commerce and Industry has 

developed an In8IiIutionat mechanism for1he imp1emen-

tation of national standards for organic production through 

a National Accreditation Polley and Programme. This 

programme Includes standards for organic production and 

processes as well as the regulations for use of the National 

Organic Certification Mark. The aims of the National 
Programme for Organic Production, inter alia, include the 

following:-

(a) To provide the meana of evaluation of certifi. 

cation programmes for organic agriculture and 

products as per the approved criteria. 

(b) To accredit certification progranvnes. 

(c) to facilitate certificate of organic prodUctS in 

confonnity to the National Standan:18 for Organic 

Products. 

,d) To encourage the development of organic 

fanning and organic processing. 
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[Translation] 

Procurement of Food Item. for 
Defence Forces 

3427. SHRIMATI SANGEETA KUMARI SINGH DEO: 

SHRI TUKARAM GANPATRAO RENGE PATIL: 

Will the Minister of DEFENCE be pleased to 

state: 

(a) whether the supply of food and other agriculture 

based Items for the defence forces deptoyed in Leh has 
been supplied from Delhi and other cities instead of the 

toeal fanners and producers; 

(b) if so, the details alongwith justification thereof; 

and 

(c) the action taken by the Government in this 

regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) Afl items of agriculture based 

dry supplies namely, rice. wheat, pulses, tea and 

processed food items for defence services are centrally 

procured from Public Sector Undertakings and State 

Level Federations. The central procurement of above said 

items are being carried out as they are not produced 

locally and also to achieve economy due to bulk purchase. 
Procurement of fresh/perishable items is made locally 

through negotiated contracts. Only those items which 

are not available locally are transported from other 

regions. 

(c) In case of Ladakh sector Government sanction 

has already been issued on 8th February 2006 for. 

conclusion of negotiated contracts with Cooperative 

Marketing Societies Umitec:l at Leh (Ladakh), Karu. Nimu, 

Nub~, Turt\lki, Dah and Kargil for supply of fresh 

vegetable, fresh fruit. potatoes, onion, breed and Lucerne 

hay to the troops located in Ladakh. Milk fresh for troopS 

located in Ladakh Sector is procured by Military farms from 

the CooperatiVe Societies of Ladakh Algion. 

[English] 

DIsabIlity Benefit to Heart Patients 

3428. SHRI L. RAJAGOPAL : Will the Minister of 

SOCiAl JUSTICE AND EMPOWERMENT be pleased to 

state: 

(a) whether the High Court of Delhi gave a ruling 

that persons suffering from heart ailments are entitled to 

the benefits of the Disabilities Act for the purpose of 

employment in the Government. etc. by giving a wider 

meaning to the term 'disability'; and 

(b) if so, the reaction of the Government to give 

disability benefits to the persons suffering from heart 

ailments? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : <a) No, Sir. 

(b) Does not arise. 

leasing of Railway Unes 

3429. SHRI P.C. THOMAS : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways propose to lease out 

some of the railway lines having commercial importance; 

(b) if so, the details thereof alongwith the reasons 

therefor; 

(c) the details of railway lines identified for the 

purpose; 

(d) the expected amount to be earned by the 

Railways therefrom; and 

(e) the time by which the final decision is likely to 

be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : <a) to (e) No, Sir. However. 
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with a view to exploit the potential of the Hill Railways It 
has been decided to give their marketing concessioning 
rights to the Indian Railway Catering and Tourism 

Corporation (IRCTC). 

Promotion of HerItage and Eco-Tourism 

3430. SHRI BRAJA KISHORE TRIPATHY : Win the 

Minister of TOURISM be pleased to Slate : 

(a) whether the Government has formulated 

any policy to promote Heritage and Eco-tourism in the 

countIy: 

(b) if so, the details thereof; 

(e) the details of projects submitted by each State 

Govemment to the Union Government for approval during 

2006-07; and 

(d) the time by which these projects are likely to 

be acconfec:I approval? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : (a).and (b) The development 

and promotion of tourism Including Heritage and Eco-
Tourism is primarily the responaibiIity of "the StateIUT 

Governments. The Ministry of Tourism extends Central 
AnanciaI Assistance to the StateIUT Govemments for 

implementation of the tourism projects, including heritage 

and Eco-Tourism projects, prioritized in consultation with 
them. Ministry of Tourism has formulated an Eco-Tourism 

ParICY with the aim to preserve. retain and enrich natural 
resources to ensure regulated growth of Tourism and for 

achieving 8U8tainable tourism development in the country. 
It has &lao a scheme for promotion of heritage hotels. The 
approved heritage hot8Ia are aIao provided aubeidy upto 
As. 75 Iakh& under the InoentiYeB to Accommodation 
Infrastructure scheme of Ministry of Tourism. 

(e) and (d) The deIaiIa of the tourism proiecIa 

prioritized in consultation With the StateIUT Governments 
for sanction during 2006-07, subfect to inter-se priorities 

and availability of funds is given in the enclosed statement. 
The projects are sanctioned on getting proiect proposals 

complete in all respects. 

List of Priofitis«J Projects to be Implemented during the ytIIIT 2006-07 

SLNo. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

Destination 

3 

1. Hyderabad including Charmlnar & Golconda 
2. Warangal 

1. Amenities at Parsuramkund Lohit District. 
2. Restoration & Pl888rvation of Heritage Site 

(Stone Rampart) at Darnbuk. 

1. Kamakhaya and Satenite Pilgrimage T~ 
of Hazo. 

2. Sivasagar Convention Centra &. W ...... 
Centre at Hotel Brahmputra Ashoka, Guwahati. 

1. Mandeshwari Telt1)le 

Circuit 

4 

1. Beach circuit VIZ8Q 
2. Buddhist circuit 

1. Tlnaukia (Aaaam)-Namaai-
Tezu-Walong-Dongi 

Orang-Teapur-Nameri-
Bhalulcpong-Tawang T aurist 
Cin:uIl 

1. BocIhgaya-Nalancla-Rajgir 
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2 

5. Chhaltlsgath 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. HImachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhllnd 

13. Kamataka 

BHADRA 2. 1928 (Saka) 

3 

1. Chitrakote fall 
2. Rajim 

Development of Infrastructure as per Master Plan 
for Commonwealth Games 

1. Champaner 
2. Gir 
3. Dwarka 

1. Surajkund 
2. Sonepat-Ethnic India 

3. Badhkal 

Dharamshala 

(a) Specific tourism infrastructure 'projects for 
Tourism Development Authorities of 
Bhaderwah. Kishtwar, Poonch, Rajouri, 
Lakahnpur-Sarthal, Kokemag, Leh and Kargil 
o Rs. 2 crore per Tourism Development 

Authority. 
(b) Specific tourism infrastructure projects for 

Tourism Development Authorities of Pahalgam. 
Gulmarg. Sonamarg and Patnitop 0 As. 3 
crore per Tourism Development Authority. 

(c) Reetoration of Heritage building at Mubarak 

Mandi, Phase-t-Rs. 3.00 crore 
(d) Golf Course at Jammu - Rs.2.00 crore 
(e) Reconstruction of gutted TRC at Srinagar -

Rs. 4.00 crore 

1. Rajmahal 
2. Parasnath 

1. Hampi 
2. Ungamaldd 

to Questions 302 

4 

1. Jagdalpur circuit 

1. North Goa Circuit 
2. South Goa Circuit 

1. Junagarh-Veraval-Porbandar 

1. Kurukshetra 

1. Eco tourism in Tribal Areas 
2. Pilgrim Circuit 

Development of Tourist Circuit at 
Kargil-Rs. 3.00 crore 

1. Ranchi-Ramgarh-Rajarappa-
Tenughat-Hazaribagh-
Padma-Itkhori 

1. Bljapur-Biddar-Gulbarga 
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2 

14. Kerela 

15. MacIIya Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orissa 

22. Punjab 

AUGUST 24. 2006 

3 

1. Vagamon 
2. Kumarkom 
3. Padnabhapurm Palace 

1. Panna 
2. Mandu 

1. Kunkeshwar 

1. NoI'IgRI8ichIng (Eco park with Gal c:ouI'88) 
2. Imphal 

1. Protection and development of cawe around 
Jowai 

1. Challlang 
2. ChaHilh 

1. Tourist Travel DesIinaIion Touphema, Kohima 
District. 

2. Aizuto. Zunheboto .Didriet. 

1. Chllka 

1. Ropar 
2. Fatehgarh SahIb (Including Aam Khas Bagh 

with SEL Ihow) 
3. Kapurthaia 

·10 QwsIions 

4 

1. Southam Eco-Tourism 

1. Amaf1(antak-MandIJ-Dlndoi 
2. Hasangabad-Maheswar-

Onkareshwar-Barwani 

1. Buddhist Circuit including 
Elephants 

2. Fort Circuit 

1. Imphal. Bishnupur. Sendra. 
Churachandpur 

,. WlIIiarnnagar-Jakrem-Jowai 

2. Shillong-Cherrapunji-Jowai 
Mawplong 

,. Southern-Hrangchalkawn. 

Tawipui'S'. LawngtIai. Saiha. 
Vawmbuk, Sangau. S. 
Vanlaiphai. 

2. Eastern-Keitum. N. 
VanIaiphai, East Lungdar. 
Khawbung, Farkawn, 

ZokhaWlhar. HnahIan. 

1. Zunheboto-Tuenaang-Kiphiri 

2. Govemor'8 camp (Wokha)-
Nul Land Area (Dimapur)-

JaIukie (Peren). 

1. Bhubaneawar-Puri-Konark 
2. Simplipal-Chandipur-Talaari-

Panchalingeshwar 
3. Aralku valley-Sunabeda-

Koraput-Malkangiri 

1. Freedom Struggle Circuit 
Delhi-Amritsar 

2. Pilgrim Circuit 
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1 2 3 4 

23. Rajasthan 1. Ajmer Sharif 1. Eco-Tourism ctircuit 
2. Jaisalmer 2. FIoodfighting of monuments 

24. Sikkim 1. Development of Amusement Park at Sarmsa. 1. Pilgrim Circuit at Sorang. 

25. Tamil Nadu 

26. Tripura 

27. Uttar Pradeah 

28. Uttaranchal 

29. West Bengal 

1. Madurai 

2; Thanjawr 

3. Kanlyakumari 

1. Chaturdashi Oevta Sari 

1. Nlgarh 

1. Yammotri 

2. Tehri 

1. Goke 

2. Kalimpong 

3. Plassey 

GMIge ConversIon of Kanpur-Agra 

AId_, Una 

3431. SHRI BALASAHEB VIKHE PATIL WID the 

Minister of RAILWAYS be pleased to state : 

(a) whether some part of Kanpur-Agra metre gauge 

railway line has been converted into broad gauge railway 

line; 

(b~ if 80, the detaiIa of converted section as well 

.. the 8ICtiana which ... yet to be completed; 

2. Development of Tourist 

Centers at Aritar, Phodang 
and Mangan in East & West 
in Sikkim. 

Chennai-Kanchipuram-
Mahabalipuram 

1. Development of North ~est 
Tripura Circuit 

1. Agra-Fatehpur Sikri-Mathura 
2. Varanasi-Samath 
3. Brajbhoomi-Vrindavan 

1. Rishikesh-Haridwar (Mega 
Project) 

2. Bindsar-Baijnath-Manesar 

1. Freedom Circuit 
2. Tea Tourism 

3. Beach circuit 

(c) whether any time frame has been fixed for 

completion of the remaining portion of the said railway line; 

and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Kanpur-Agra 

Cantt via Shikohabad, Tundla is already a broad gauge 
line. However, work of gauge conversion of Kanpur-

Kasganj-Mathura-Achnera has been taken up and Kanpur-

Farrukhabad has already been converted . 
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(c) and (d) Farrukhabad-Kasganj Is planned for 

completion during 2006-07 and balance portion Is likely 

to be completed In the coming years depending upon 
availability of resources. 

Joint TIme Table of Airlines 

3432. SHAI VlKRAMBHAI ARJANBHAI MADAM : 

Will the Minister of CIVIL AVIATION be pleased to 

state : 

(a) whether the Government is planning to release 

Joint Time Table of public and private airlines; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) AD 
airtines, including public sector airlines, decide their 
flight schedule in their own commercial judgement and 
publish such schedules individually. Since the Government 

does not control such schedules. there Is no proposal to 

publish a Joint TIme Table of aU airtines by the 

Government. 

Expenditure Incurred by National Museum 

3433. SHRI JYOTIRADITYA M SCINOIA : Will the 

Minister of CULTURE be pleased to state : 

(a) whether the National Museum had incurred a 

huge expenditur8 in connection with an intemaIionaI 

exhibition that never took place as reported in the 'Indian 

Express' dated July 29, 2006; 

(b) if so, the details thereof; 

(c) whether any inquiry has been conducted in this 

regard; 

(d) if so, the outcome thereof; and 

(e) the action taken against the officers found 

guilty? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : (a) and (b) Yes, Sir. In April, 

2003 on the suggestion of Ambassador of India in Brazil, 

Govemment of India decided to organise an exhibition 

entitled ·Eternal India· in Brazil in collaboration with the 

BRAZIL CONNECT, a private non-profit organisation of 

Brazil. National Museum, as a nodal agency spent an 
approximate amount of Rs. 6,02,5761- for inspection of 

venue, selection of objects, convening of meetings of 
National Screening and Evaluation Committee. In addition 

to this, an amount of As. 18.62 Iakhs has also 

been Incurred towards the fabrication of boxes for 

transportation ·of objects within India and from India 

to Brazil. Thus approximately a total amount of As. 
24.64,5761- was incurred by National Museum for this 

exhibition. 

Meanwhile on the advice from Indian Ambassador in 

Brazil, the proposed exhibition was called off as no 

agreement was signed. 

(c) to (e) A preliminary enquiry has revealed certain 

irregularities regarding fabrication of boxes/crates without 
the approval of the competent authority. Officials found 

responsible, prima facie, have been issued show cause 

notices. 

National Commission for Minority 
EducatlONIllnstltutJons 

3434. SHRI B. VINOD KUMAR: Will the Minister of 

MINORITY AFFAIRS be pleased to state : 

(8) whether the National Commission for Minority 

Educational Institutions has been set upto grant direct 

affiliation to minority educational Institutions to a Sched-
uled University; and 

(b)' If so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 

ANTULAy) : (a) and (b) No, Sir. According to the 

information received from the Ministry of Human Resource 

Devetopment, educational institutions are affHlated by the 
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universities and not by the National Commission for 

Minority Educati.,1c.. ~stitutions. The Commission has 
i 

been empowered to decide on disputes between any 

University and Minority Educational Institutions. 

Joint Working Group for ldentifl~on of 
Railway Projects 

3435. SHRI RAVICHANDRAN SIPPIPARAI : Will the 

Minister of RAILWAYS be pleased to state : 

(a) whether the Railways have signed a Memoran-

dum of Understanding (MoU) with Italy for forming a joint 

working group that will identify railway projects of mutual 
interest; 

(b) if so, the details thereof; 

(e) whether the Railways have any proposal to 

make joint bidding with Italy in construction and consultancy 
projects in other countries; and 

(d) if SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a> Yes, Sir. 

(b) A Memorandum of Understanding (MoU) 

was signed between Indian Railways and Ferrovie Delio 

Stato (Italian RaIlways) to promote cooperation in the 
rail sector between the two countries. The MoU was 

signed on 3.7.2006 at Rome on the occasion of the racent 
visit . of a High Level Delegation, headed by the Hon'ble 

Minister of Railways. A Joint Wortcing Group would be 

set ~o finalise the details ~f c:oq,eration projects 
between the two Railways and their Implementation 
arrangements. 

(c) No, Sir. 

(d) Does not arise. 

Swarnlma Scheme for Women 
by NBCFDC 

3436.SHRI ANANORAO VITHOBA ADSUL ~ 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state : 

lai whether the National Backward Classes Finance 

and Delielopment Corporation (NBCFDC) has imple-

mented the new Swamima Scheme for women belonging 

to backward classes HYing below the poverty line; 

(b) if so, the details thereof; 

(c) whether the women belonging to backward 

classes living below the poverty line are unable to pay the 

interest on the loan taken by them at the prescribed rate 

resulting deprived of the benefits of the scheme; 

Cd) if so, whether the Government has ever 

examined this aspect of the scheme; 

(e) if so, the steps taken by the Govemment to 

reduce the interest on loan given to the backward women 

living below the poverty line to enable them to get the 

benefits of the new scheme; and 

(f) if not, the reasons therefor alongwith the reaction 

of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) and (b) New 

Swarnima Scheme is one of the Term Loan schemes being 

Implemented by National Backward Classes Finance and 

Development (NBCFOC) through State Channelising 

Agencies (SCAs) in various States for the women liVing 

below the poverty Hne. The details of the scheme are given 

in the enclosed statement 

(e) The loan is provided to the beneficiaries by 

SCAs 0 4% p.a. and no such information has been 

reported that the beneficiaries ate unable tapay 
the interest on the loan taken by them at the prescribed 

rate. 

(d) to (f) Does not arise. 



311 AUGUST 24, 2006 312 

-NEW SWARNfMA-

for 

Inculcaling the spirit 01 seIf-dependencll among the 
women of Backwan1 Classes living below the 

povetIyline 

The target group of the "New Swamima" scheme 
of NBCFOC is the women belonging to Back-
ward Classes living below the poverty line. 

Salient feature of New Swamima Scheme. 

The beneficiary women is not required to invest 

any amount of her own on the projects upto cost 
of As.50,0001- whereas the beneficiary has to 
invest 5 per cent amount of the total cost of the 
project on his own in the general loan schemes 
of the corporation. 

The period of repayment of loan is more than 
2 years as compared to generaJ scheme. 

The rate of interest on the amount of loan is less 

as compared to the general loan sdleme of the 
Corporation. 

ELIGBI lTV 

The women belonging to Backward Classes as 
notified by the CentrallState Govemments from 

time to time shaA be eligible for loan under this 

scheme. 

The annual family income of the rural applicant 

should be below As.20,OOOf-. The annual family 
income of the urban applicant should be below 
As. Zl,5OOI-. 

IlAXlllUIl LOAN AMOUNT 60,0001- per beneficituy 

PAlTERN OF FINANCING 

NBCFDC Loan 95% 

SCA Contribution 5% 

RATE OF INTEREST 

From NBCFDC to SeA 1%p.a. 

SCA to beneficiary 4%p.a. 

REPAYMENT PERIOD 

Depends upon nature of 8Cheme however the 

maximum period of repayment is two years more 
than the general scheme. 

[TntnSIaIion] 

3437.SHRI VUOY KRISHNA: Will the Minister of 
RAILWAYS be pleased to state : 

Ca, the number of metre gauge routes converted into 

broad gauge during the year 2005-06; and 

Cb) the details of those railway lines which have 

been converted into broad gauge tiU now and estimated 
expenditure likely to be incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) Metre Gauge sections on 

11 projects have been converted to Broad Gauge during 

2005-06. These cover 744 Irrna. 

(b) Since 01.04.1992, 12,200 kmI. of Metre Gaugel 
Narrow Gauge lines have been converted into Broad 
Gauge under 'Unigauge PoIicy'. An irwestment of about 
Ra.13,800 crore have been mac:Ie under 'Gauge Conver-
sion' plan head during this period. 

[English] 

Nomtnldlon of .... ull leland for inclusion In 
World ttet ..... u.t 

3438. DR. ARUN KUMAR SARMA : WIll the Minister 
of CULTURE be pleased to state : 
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(a) whether the India'. nomination ·for inclusion of 
Majull Island in Assam In the World Heritage List in the 
year 2006 has been cleared by the Wortd Heritage 

Committee: 

(b) if 80. the details thereof: 

(c) if not, the major defk:iencies pointed out in the 
nomination: 

(d) whether the Government has analyzed the major 

deficiencies which prevented the nomination of Ma,juli 

Island to get through in the first attempt; 

(e) if so. the details thereof; and 

(f) the concrete steps taken or being taken by the 

Government for nomination of Majuli Island in the Wortd 

Heritage List? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : (a) to (f) Archaeological Survey 

of India submitted a nomination dossier on MajuH Island 

in Jorhat diatrict of Assam for consideration of the World 

Heritage Committee for its inacription on the Wortd 

Heritage List in its 30th seaaion held at Vilnius. lithuania 

between 8-16th July 2006. The Committee after examining 

the proposal has refenad the proposal back with 
the directions to submit following additional Information 

viZ:-

(a) to asaambIe more information on the Sattras 
remaining on the island and the way they 
have Influenced and continue to influence 

landscape patterns and the overall interaction 

between people and nature in Majuli and further 

a field: 

(b) create an inventory of architecture and spatial 

patterns in the landscape associated with the 

Sattras and their movable heritage: 

(c) put In place legal protection: 

(d) amplify the Management Plan .to take account 

of specifIC nature of Sattra landscapes and 

buildings, the Interrelationship between people 

and nature. the potential for traditional farming 

practices to sustain biodiversity. the need to 

codify traditional knowledge. the conservation 

and development of traditional architecture. a 

cultural tourism strategy and approaches to 

sustainable development; 

(e) undertake an appraisal of the overall river basin 

in which Majuli lies. and the potential impact of 
climate change, in order to ascertain the 
charlCes of the island surviving in the medium 

term: 

(f) develop and Implement a Risk Preparedness 
Strategy; 

(g) carefully consider the impact of the proposed 

bridges on the special characteristics of the 

Ma,jull cultural landscape: and 

(h) to produce an inventory of flora and fauna of the 

site with particular emphasis on threatened and 

endangefed species that may be protected as 

result of local management practices. 

The matter has been discussed with senior official of 
Govl of Assem on 20.7.2006 and it is decided to form a 

core group comprising of senior officials of Govt. of Assam, 

experts from universities and other agencies and conser-

vation architects to collect the information as sought by the 

Wortd Heritage Committee and to resubmit the nomination 

dossier alongwith the additional information to the Wortd 

Heritage Committee for its tonsideration. 

Fruit based Food Processing Industries 

3439.SHRI DUSHYANT SINGH: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state : 

(a> whether the Govemment Is taking any steps to 
promote Fruit based Food Processing Industries In the 
Northern States; 
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(b) if so. the details of the promotional measunts 

undertaken in 1h088 States during the..... three years; 
and 

(e) the financial assistance provided to set up fruits 

based units in Rajasthan during the said period? 

THE MIN1STER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY) : (a) to (e) The Ministry of Food Processing 

Industries. under its plan schemes, provides financial 

assistance 0 25% of the cost of plant & machinery and 

technical civil works upto Rs.50 Iakhs in general areas and 
o 33.33% upto As. 75 Iakhs in difficult areas for setting 

uplUpgradationimodemization of food processing indus· 
tries Including fruit and vegetable processing ~. 

The Government has initiated several policy and fiscal 

measures to promote growth and development of fruit and 
vegetable processing in general. These include:· 

(i) Processed fruit and vegetable products are 
exempt from excise duty. 

(ii) Under Income Tax act a deduction of 100% profit 
for five ye&l'8and 25% profit for 1M next five 
years is available incase of new agro processing 
Industries set upto process, preserve and 

package fruits and vegetables as announced in 

budget of 2004-05. 

(iii) Customs duty on refrigerated vans has been 

reduced from 20% to 10%. 

In addition. under the plan schemes, assistance is 
provided for promotional activities, Human resource 
Development. Research and Development and Infrastruc-

ture Development. 

During last three years (2003-04 to 2005-06), the 
Mimstry has provided financial assistance to 17 food 
processing projects in Rajasthan with a total approved 
assistance of Rs.264.09 Iakh8. Fruit proc8aamg units have 

not been assisted during this period. An Investor's meet 

IS proposed to be organized soon in Rajasthan. 

3440.SHRI M. SHIVANNA : WiD the Minister of 
RAILWAYS be pleased to state : 

(a) whether the Kamataka Rakshan Vedike has 

been demanding for giving pt8ference to 'Kannada' 
Language over English and Hindi for writing on the 
Railway Information Boards; 

(b) H 80. the details 1her8of; 8nd 

(e) the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAIlWAYS (SHRI R. VELU) : <a) No, Sir. 

(b) and (e) 00 not arise. 

[TfMSIationJ 

011 and Gee Planta D8meged Due 
to Rood 

3441. SHRI SHISHUPAL N. PATLE : 

SHRlKAlLASH NATH SINGH YADAV : 

WIt 1M Minister of PETROLEUM AND NATURAL GAS 

be~to"": 

(a) the details of the oil and gas plants of the public 

sector oil companies. damaged due to J8C8nt. flood in some 
Stales; 

(b) whether the Govemment has assessed the 
Iosaes IUffer8d as a rasun thereof; 

(e) if 80, the details thereof; and 

(d) . the steps taken by the Govemment for repairing 

of thOse plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAL GAS (SHRI DtNSHA 

PATEL): <a) The details of oil and gas plants of IOC. BPC, 
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HPC. GAIL & ONGC damaged due to recent floods in 

Gujarat. Madhya Pradesh and Andhra Pradesh are given 

In enclosed statement. 

(b) and (c) As reported by IOC. BPC. HPC and GAIL 

the total losses are estimated at Rs.SO.1 crore. The gas 

processing plant of ONGC at Hazira is insured with MIs. 

National Insurance Co. Ltd. The details of the damage are 

being surveyed by the Insurance Company. 

(d) The repairing work of the oil & gas installations 

has been done on priority basis. Some of them have 

become/are being made operational. 

IOCL 

HPCL 

BPCL 

GAIL 

ONGC 

Statement 

Hazira Terminal 

Dumad Terminal 

Asoj Terminal 

Dehri Depot 

Nishatpura Depot 

Hazira LPG Plant 

Hazira Depot 

Nishatpura Depot 

Hazira POL Depot 

Hazira Compressor Station of 

HVJ Pipeline 

Gujarat Region Pipeline, Baroda 

A.P. Region Pipeline, Rajah-

mundry 

Gas Processing Plant. Hazira 

Besides. 17 retail outlets of BPCL and 15 retail outlets of 

IOCL in Surat City and the Bottling plant of BPCL at Hazira 

were also affected due to recent floods. 

{English} 

New Railway Line from Purl 

to Konark 

3442. SHRI B. MAHTAB : Will the Minister of RAILWAYS 

be pleased to state : 

(a) whether the Railways have any proposal to 

connect the golden triangle of Orissa namely Bhubaneswar. 

Konark and Puri by railway; 

(b) if so, whether new railway lines are proposed 

to be constructed to implement the said project: 

(e) if so. whether the railways propose to construct 

a railway line from Puri to Konark in the first phase: 

and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) No, Sir, 

(b) to (d) Do not arise. 

Frequency of Bhubaneswar-Bangalore 

Express 

3443. SHRI ANANTA NAYAK Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether there is a demand from the Rail users 

to increase the frequency of Bhubaneswar-Bangalore 

Express; and 

(b) if so, the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) Yes, Sir. 

(b) Increase in the frequency of 284512846 
Bhubaneswar-Yesvantpur Express has been examined but 
not found feasible at present due to operational and 

resourCe constraints. However, it has been announced in 

the Railway Budget 2006-2007 to extend 856318564 
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Bangalore-Visakhapatnam Prashanti Express upto 
Bhubaneswar. 

Arjun Tank 

3444.SHRI RAVI PRAKASH VERMA : 
SHRI ANANDRAO VITHOBA ADSUL : 

WiH the Minister of DEFENCE be pleased to state : 

(a) whether the Arjun, main-battIe tank is not ready 

even after 32 years of development work as reported in 

The Tnnes of India, dated August 08, 2006; 

(b) if so, the details thereof aJongwith the reasons; 

(e) whether the DRDO has offered another 

"experimental" tank ("Tank-Ex") to the Army for user 

evaluation; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to encourage 

the DRDO to make user-friendly weapons indigenously? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) The Arjun, Main BatIJe Tank 

is ready. The project -Main Battle Tank, Arjun" was 

sanctioned in May 1974. General Staff QualItative 

Requirement (GSQR) was finaJized in October 1985 and 

project was ~ in March 1995. The indent for 124 

tanks was placed by users in March 2000. These are 

currently ooder production at Heavy Vehictes Factory, 
Avadi. 

(c) No, Sir. 

(d) Tank-Ex has been built by ORDO to demotlStrate 
a possible method to upgrade T-72 tanks, with a modular 

turret as a proactive step. 

(e) DADO is involved in devefopment of weapons 

and ptatfOI ms as per the requirements of the users. To 

make the weapona user-friendly, users are imIoIved. in the 
pro;ectright from the developmental stage. 

Air Brake Syatem In eo.ctIu 

3445.SHRI K. SUBBARAYAN : Will the Minister ot 

RAILWAYS be pleased to state : 

(a) whether the Railways have any plan to introduce 

air brake system in coaches to ensure passenger safety; 

(b) if so, the details thereof; and 

(e) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (e) As on date. all the 

coaches running in passenger train rakes are equipped 
with Air brake system. 

(Translation] 

Production fn Defence FectorIaa, Jabelpur 

3446. SHRI RAKESH SINGH : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether due to shortage of employees in the 
Ordnance Factories located in Jabalpur, the production in 

these factories has come down; 

(b) if so, the details of production during eech of the 

last three years; 

(e) if not, the reasons for shortage. if any; 

(d) whether the Government proposes to recruit 

trade apprentices waiting foe' years to deal with tI\Ia; 

(e) if so, the details thereof; and 

(f) the comparative details of trade apprentices 

appointed In defence eetabfishments located in JabaJpur 
and those. unemployed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (RAO INDERJIT SINGH) : (a> No, Sir. 

(b) Value of production during the last three years 

is as under:-



321 Written Answers BHADRA 2, 1928 (Saka) to. Questions 322 

(As. in croree) 

Factory 2003-04 2004-05 2005-06 

Vehicle Factory 1073.57 959.35 1148.87 

Ordnance Factory, 805.07 537.56 540.03 
Khamaria 

Gun Carriage Factory 206.55 180.91 182.18 

Grey Iron Factory 28.73 45.30 43.26 

(c) The wortcIoad in Vehicle Factory and Grey Iron 

Factory at Jabalpur is less due to reduction in Arrrftj's 
requirement of vehicles. 

(d) Does notBrise in view of the reply at (a) 
above. 

Ce) Does not arise. 

(f) Details of Trade apprentices:-

Faclory Trade Appointment Not 

Apprentices given appointed 

Trained 

Ordnance Factory, 335 255 80 

Khamaria 

Gun Carriage Factory 238 10 228 

Vehicle Factory 300 117 183 

Grey Iron Factory 68 2 66 

{EngHsh} 

Achievement of Target 

3447.SHRI ADHAlRAO PATIL SHIVAJIRAO : Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the RaIlways are behind the schedule 

In achieving the targets, set for the first four years of the 

Tenth Five Year Plan, In respect of new lines, doubling and 

acquisition of Electrical Multiple Unit CEMU) coaches; 

(b) if so, the targets set for the Tenth Five Year 

Plan in respect of new lines doubling and acquisition of 
EMU; 

(c) the extent to which It has been achieved during 

the first four years of the Tenth FIVe Year Plan period; 

Cd) whether the Railways will be in a position to 

achieve the targets during the remaining period of the 
Tenth Five Year Plan; 

(e) if so, the details thereof; and 

Cf) if not, the steps taken/proposed to be taken by 

the Railways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS CSHRI R VELU) : Ca) Yes. Sir. 

(b) and (c) Against targets of 1310 kms. of new lines 

and 1500 kms. of doubling for the Tenth Plan period. the 

achievements have been 670 kms. and 913 kms. 

respectively during the first four years of the Plan. 582 
numbers of Electrical Multiple Units CEMUs) have been 

acquired during the first four years against the target of 

1965 for the Tenth Plan period. 

(d) to (f) The targets for New Une and Doublings for 

2006-07 have been fixed as 550 kms. and 450 kms. 

respectively and there will be some shortfall with respect 
to the Xth Plan targets. As regards to acquisition of EMUs, 

the target for 2006-07 is 289 numbers. As such, there is 

likely to be a shortfall in achieving the targets during the 

Plan period. Works have been sanctioned to augment the 

production capacity to make good the shortfall of EMUs 

from 2007 -OS onwards. 

{Translation} 

Development of Area. Near Raj Ghat 

3448.SHRI RAMDAS ATHAWALE: WUI the Minister of 

CULTURE be plaased to state : 
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(a) whether the Govemment has pI'8pIU8d any 
scheme to develop the areas near Raj Ghat, VIjay Ghat 

and Vir Bhumi as green beh and to beautify them; and 

(b) if so, the details thereof alongwilh the funds 

eannarked for the purpose? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SON I) : (a) and (b) The information Is 

being collected and wiB be laid on he Table of the 
House. 

[English] 

3449.SHRI G. KARUNAKARA REDDY Will the 

S. 
No. 

1 

1. 

2. 

3~ 

4. 

5. 

6. 

7. 

8. 

9. 

Project 

2 

Panvel-Karj8t 

Nergundi-Cuttack-Raghunathpur 

Laxmikantapur-Namkhana 

Calcutta CirouIar Railway : 
Princepghat to Majerhat 

Jammu Tawi-Udhampur 

Agra-Bandikui 

luni-Barmer-Munabao 

Kakinada-Kothapalli 

Secunderabad-Mudkhed and 

Jankhampet-Bodhan 

Railway 

3 

Central 

East Coast 

Eastern 

Eastern 

Northern 

North Westem 

North Western 

South CentraJ 

South Central 

Minister of RAILWAYS be pleased to state : 

(a) the details of major f8IIway projecIs aIongwIth 
the expenditure Incurred on each project completed during 
the last three years, zone-wlse; 

(b) the details of major projec:ta likely to be 
completed during 2006-07, zone-wise; and 

(e) the details of new major railway prqects to be 
taken up during 2006-07, zone-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) The details of major 

railway pr0ject8 aIongwith the expendibn Incurred on 
each project fully completed during the last three years, 
zone-wise are as under:-

Plan head 

4 

New line 

Doubling 

New line 

Metropolitan Transport PIOject 

New line 

Gauge Conversion 

Gauge Conversion 

New line 

Gauge Conversion 

(As. In crore) 

Expenditure 

upto MaId! 
2006 

5 

130.58 

164.31 

118.5 

153.72 

511.48 

192.5 

302.7 

97.45 

341.15 
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1 2 3 4 5 

10. Gudur-Renlgunta-TIrpuati South Central Doubling 174.49 

11. Tamluk-Digha South Eastem New Une 289.53 

12. Arakonnarn-Chengalpattu Southem Gauge Conversion 709.39 

13. Chennai Beach-Tambararn-Chengalpattu Southem Metropolitan Transport Project 304.22 
sub-urban Gauge Conversion 

14. Arasikere-Hassan-MangaJore South Westem Gauge Conversion 326 

15. Udhna-Jalgaon Western Railway Electrification 137.35 

16. Ludhiana-Amritsar Northem Railway Electrification 113.38 

(b) The details of major projects likely to be completed during 2006-07, zone-wise are as umter:-

S.No. Project Railway Plan head Krns. 

1 2 3 4 5 

1. Muzaffarpur-Sitarnarhi East Central New Une 64.5 

2- Kurnarghat-Agariala Northeast Frontier New Une 109 

3. Arah-Sasaram East .Central New Une 98 

4. KoIayat-Phalodi North West NewUne 111.39 

5. Daitari-Banapani East Coast New Une 155 

6. Neemuch-Ratlam Westem Gauge Conversion 135 

7. Sarnastipur-Khagaria and Mansi- East Central Gauge Conversion 94 

Khagaria 

8. Ajmer-Udaipur-Chittaurgarh North West Gauge Conversion 297 

9. Mudkhed-Adilabad South Central Gauge Conversion 162 

10. Gandhldham-Palanpur Westem Gauge Conversion 313 

11. Hapur-Kankather Northem Doubling 42.71 

12. Hospet-Guntakal South Central DoubHng 115.4 
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2 3 4 5 

13. Shoranur-Calicut Southern Doubling 86 

14. Titlagarh-Lanjigarh East Coast Doubling 47 

(c) The details of new major railway projects taken up during 2006-07, zone-wIze, ara .. under:-

Project Included in the Budget 2006-07 having cost i'nOre 1han As. 100 CI'Of8. 

S.No. Railway 

1. East Coast 

2. East Coast 

3. East CenIraI 

4. Northern 

5. Northern 

6. South CenIraI 

7. South CenIraI 

8. Southeast Central 

9. Southern 

10. Southern 

11. West Central 

12. Western 

Plan head 

Doubling 

Doubling 

New Line 

Doubling 

Railway 

Electrification 

New Line 

New Line 

Doubling 

MetropoIiIan Transport 
Project 

Railway 

Electrification 

Introduction of LocomoIIvea on CNG Fuel 

3450.SHRI E.G. SUGAVANAM : WiD the Minilter Of 
RAILWAYS be pleased to stale : 

project 

Vizianagnlm-Kottavaaasa 

SambaIpur-Tltlagarh 

Chhapra-Muzzafarpur 

Balance section of lJIr8tia.SuItanpur-
Zafrabad 

Utratia-Sunanpur-Mughalaarai 

ObuIavaripalle-Krishnapalnam 

Manoharabad-Kothapalli 

Khodri-Anuppur 

Dindigul-PoIIachI-PaIghat and PoIIachi-
Coimbalora 

Extention of Metropolitan Rail Tranaport 
System from Velachary to St. ThornaI 
Mount 

Bina-Kota 

Bharuch-8arml-Dahej 

Krns. 

34.7 

182 

84.65 

148 

288 

113 

148.9 

61.6 

224.88 

5 

303 

62.38 

(a) whether the Railways propoeed to nAn 1ocomo-
tives on green eNG fuel; 

(b) if 10, the details thereof Md the 8ItimaIed COlt 
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aavings on the introduction of locomotives on CNG fuel; 
and 

(c) the time by which the CNG locomotives wiD be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU~ : (a) and (b) No, Sir. However, 

trials are being conducted to run one Diesel Multiple Unit 
(OMU) with Compressed Natural Gas (CNG) on Northern 

Railway. Operating cost of CNG based diesel Multiple Unit 
is expected to be 25% less in financial terms, than diesel 
based OMUs with a salutary effect on exhaust gas 
emission. 

(c) Does not arise. 

[Tf8lJSlation) 

Golden -QuadrlI ...... 1 Schemes 

3451.SHRI RAGHUVEER SINGH KOSHAL : Will the 
MInister of RAILWAYS be pleased to state : 

6 projects have been completed and balance 23 are at 

various stages of progress. Expenditure incurred on the 
above projects during 2003-04, 2004-05 and 2005-06 is 
Rs.220.23 crore, Rs. 191.7 crore and As. 182.87 crore 
respectively. An outlay of Rs. 796.3 crore has been 
provided for these projects during 2006-07. Railways have 
taken non-budgetary initiatives through Rail Vikas Nigam 
limited (RVNL) to complete these projects in a period of 

about 3 years. 

Assured Decent last Rites Scheme 

3452. SHRI MILIND DEORA : Will the Minister of 
DEFENCE be pleased to state : 

Ca) whether the Army has launched the 'Assured 
Decent Last Rites Scheme' for its former servicemen; 

(b) if so, the salient features thereof; 

(c> the amount of financial assistance to be given 
to the deceased family; 

(d) the States which are likely to be covered; 
Ca, whether the Railways have Implemented the and 

Golden QuadrIlateral Scheme; 

(b) If so, the progress made so far in this 

regard; 

(e) the amount spent on various projects under the 

above acheme during .each of the last three years and the 

cunent year; 

(d) whether the Railways have made any arrange-

menta for timely completion of these projects under the 

above &Cherne; and 

(e) if so, the details thereof? 

THE MINtSTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (e> As on date, there 
'are 33 projects as Golden Quadrilateral Projects within 
NatIonal RaU VIkaa Yojana, Out of 33 projects. 4 projects 

are yet to be sanctioned. Out of 29 sanctioned projects, 

(e> the budgetary allocation for this scheme during 

2006-2oo7? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU) : (a) Yes, Sir. 

(b) The scheme envisages supporting the next of 
Kill to carry out the last rites of the late ex-serviceman in 
a decent and dignified manner befitting his status as a 
soldier and veteran. The scheme will be financed from the 
Welfare Fund generated out of canteen profits. 

(c) A grant of upto As. 2,500/- can be provided to 

the deceased family. 

(d) The entire country. 

(e> Nil, as the scheme will be financed from Welfare 
Fund generated out" of Canteen profiIa. 
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[English} 

3453.SHRI N.S.V. CHITIHAN : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether there is any proposal for providing 

another train service between Madurai and Chennai since 
all the existing trains are over-crowded; 

(b) if so, the details thereof: and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a> to (e) No, Sir. At present. 

Ihere is no proposal to introduce a new train between 

';Madurai-chenna; due to severe Nne capacity constraints. 

However, as announced in Railway Budget 2006-2007, 

2667fl668 Chennai Egmore-Nagercoil Express (weekly) 

via Madurai being introduced during 2006-2007 will also 

serve Chennai Egmore-Madurai passengers. 

Supply of Ethanol Blended Petrol 

3454.SHRI L RAJAGOPAL : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

<a) whether oil marketing companies and the Indian 

Sugar Mills Association have signed any agreement for 

supply of ethanoI-bIended petrol in some States; 

(b) if so, the details thereof alongwith the States to 
which ethanoI-bIended petrol will be supplied; 

(e) whether Andhra Pradesh is included in the 
selected States for supply of ethanol-blended petrol; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DtNSHA 

PATEl): (a> to (e) lOC,on behalf of the Public Sector Oil 

Marketing Companies, had signed an MoU on 4.8.05 for 

a period of one year with Indian Sugar Mills Association 
for sustained supply of ethanol. 

The Ministry of Petroleum and Natural Gas (MoP&NG) 

had introduced the scheme of .Frl8ndatorily supplying 5% 

ethanol blended petrol in major sugar .producing States 

and contiguous Union Territories w.eJ. 1.1.2003. MoP&NG 

issued an amending Notification dated 27.10.2004 rnalcing 

sale of Ethanol Blended Petrol (EBP) mandatory in 10 

States and 3 UTs if the price of sourcing indigenous 

ethanol for supply of elhanol-blencled petrol is comparable 

to the price of indigenous ethanol for aItemative uses; the 
delivery price of ethanol at the location is comparable to 
the import parity price of petrol at that location; and the 

indigenous ethanol industry is able to maintain uninter-

rupted supply of ethanol for athanol-blended petrol 

programmes at such prices. In terms of this amended 
notification, the Public Sector Oil MarUting Companies 
(OMes) are procuring ethanol to meet their requirements 

through tender process. At present, OMCs are implement-

ing the progranvne in the ...... of UP, una.-chal, Punjab, 

Tamil Nadu, Ancl'lra Pradesh, Kamataka andMahaFaShtQI 

states as per the availability of ethanol. The entire State 

of Andhra Pradesh is envisaged to be COV8f8d under the 

EBP programme except two districts viz, Chittoor and 

NeUore. 

Financial AaIatance ·by AsIan 
Development BMk 

3455.SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of TOURtSMbe pleased to state : 

(a) whether the Asian Development Bank has 

provided financialftechnical assistance for the tourism 
sector during 2004-05 and 2005-06; 

(b) If so, the details in this regard; and 

(c) the States where the financialllechnica' ..... 
tanoa has been utilized? 
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THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI) : (a) No, Sir_ 

(b) and (c) Does not arise. 

Evacuation of Indian Nationals from 
Lebanon 

3456. SHRI ASADUDDIN OWAISI : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the India has, launched an operation 
'Sukoon' to evacuate the Indian Nationals from Lebanon: 

(b) if so, the number of ships put into operation by 
Indian Navy: 

(c) the total Indian population in Lebanon at 
present and the nu~r of persons evacuated by Indian 
Navy so far: 

(d) the number of persons of Indian origin killed in 
recent Israel attack ion Lebanon; and 

(e) the steps taken or being taken by the 
Government for the safe return of Indian Nationals from 
Lebanon? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : (a) Yes, Sir. 

(b) Four ships of the Indian Navy were deployed. 

(e) At the outbreak of recent hostilities between 
Israel and Lebanon, about 12,000 Indian were residing in 

Lebanon. Indian Navy evacuated 2280 persons, who 

desired to leave, from Beirut between 20-29 July 2006. The 
evacuated persons included 69 Nepalese, 436 Sri Lankan 
and 7 Lebanese Nationals. 

(d) 1 Indian National was killed. 

(e) After assessing the security situation in the 
area, the Indian authorities acted expeditiously and made 
immediate arrangements for the safe evacuation of Indian 
Nationals from Lebanon. The Indian Mission in Beirut is 

in contact with the Indian Nationals from Lebanon through 

various Indian organizations and is making necessary 

arrangements for the Indian Nationals desiring to leave 
Lebanon. 

Fresh Survey for Palia-Nlghasan-

Tikunla Railway Line 

3457.SHRI RAVI PRAKASH VERMA: Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether a railway line namely Bareilly-Pilibhit-

Dudhawa-Sitapur-Lucknow passing through the Dudhawa 

National Park, Uttar Pradesh is causing danger to the life 

of wild animals; 

(b) if so, the details thereof; 

(e) whether the Railways have received complaints 

regarding cutting of wild animals by the trains passing 

through Dudhawa National Park in Uttar Pradesh; 

(d) 1180, the details thereof; 

(e) whether there is an urgent need to conduct 

fresh survey for laying of PaIi.Nighasan-Tikunia railway 

line ti~ avoid the entry of trains into Dudhawa Nation8l 

Park: and 

(f) if so, the steps taken by the Railways,to conduct 

fresh survey for laying of Pa/ia-NighaS$n-TIIWnia railway 

line? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. YEW) : <a) No, Sir. 

(b) Does not arise. 

(c) No. Sir, 

(d) Does not arise. 

(f) Does not arise"1' ',"""',," 
"":. 
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Ethlng Identity pf LIImbadis 

34se. SHRI G. NIZAMUDDIN : Will the Minister of 

CULTURE be pleas9d to state : 

<a) whether the Anthropological Survey of India has 

collected several cultural artifacts of Lambadis for 

preservation; 

(b) if so, the details -thereof; and 

ec) the steps taken by the Government to preserve 

the 'ethnic identity' of the tribal culture among th8 Lambadis 

a Tribal Group in Andhra Pradesh? 

THE MINISTER OF TOURISM AND -- -CULTURE 

(SHRIMATI AMBIKA SONI) : (a) Yes Sir. 

(b) and (c) The Anthropological Survey of India has 

~ed -several cultural artifacts of L.arnbadis and 

preserved and displayed them in the -ZonaIMu&eum at 

-Mysora. The Anthropological Survey of India has organized 

two exhibitions of 'Human OriQin&, Genome and People of 

India' and 'Celebrating Cultural Diversity', where the 

l.8Iilb8di CuIIure is aaso displayed. -Ethroogtaphic reports 

on UIn:Ibadi community are prepared and published in 

'People bf tndia. Andhra Pradesh state volume' -and 'The 

Scheduled - Tribes', People of India, National series of 

Anthropological -Survey of India. The Indira Gandhi 
Rashtriya Mana:V~- (I~), BhOpal has a 

good collection dti:"'~ objects --lncIuc:fing - material 

culture, arts and crafts --Jlltating- to Lambadis. The IGRMS 

has also organized pre~of;peffQrming_ • relating 
" - .- .!,~. ~ !:~, ~ - -'. . - ".' . 

to the Lambadis. 

3459.SHRI PRALHAD JOSHI : WII"i~ of 

TOURISM be pleased to state : 

. ,.' .-~J~,; - -; 

(a) the details of various destination· •• lQpment 

schemes for developing tourist centres in the ~ 

(b) ,~her the GowliI.i8hthas 88t any time timit 

for approving such projects submitted by the respective 

State Govemmenta: 

(c) if so, the details thereof; 

(d) _whether theGovemmentot- Kamataka has 

submitted any proposal for -- approval of destination 

development projects relating to lakkundi, Gadag, Dumbal 

and LakshmeShwara places of historic importance;-

(e-) if so, the details thereof; and 

(f) thelirne by whith these projectar8 nkely to be 

approved? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : (a) The Ministry of Tourism 

under lis existing scheme of ·Product,llnfrastructure 

Development for Destinations and Circuit$" extends 

central financial assistance to StatelUT Governments for 

deIoIeIopIng tourist centres in the country. Under this 

scheme. a maximum amount of Rs.5.00 crore is sanctioned 

for project relating to development of tourist destination 
- -

and a maximum of As.B.OO crore for development of tourist 

circuit. 

(b) No, Sir. 

(c) Does not arise. 

id) to (f) A projectfot construction -of wayside amenities 
at Lakkundi, ~ f9r .., amountQf Rs,ao.OO lakh was 
sanctioned to _ Govemment of Karnataka during the yeor 
1999-2000. This project t1ae _ been completed. No other 
project proposal hM been prioritizedIreceived from ~ 

State Government of Kamataka for development of DumbaI 
and lakshmeshwara since then. 

(Translation] 

3460.SHRI HANSRAJ G. AHIR·~ WID the MInister of 
RAILWAYS be _ pleased to state : 
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<a) whether the RaiIways.1e aware of the losses 

suffered by the tradeI8 due to drenching of rice in the rain 

water during transit from Mul to Mumbai through the 

container of 'CONCOR' on 22 and 23 June as reported 

in the 'Navbharat' of Nagpur Edition dated July 1" 
2006; 

(b) If 50, whether the Rice Traders have demanded 

compensation from the Railways for the loaaes suffered by 

them; 

(e) jf so, the detaits thereof; and 

(d) ~ action taken by the Railways thereon? 

THE MINiSTER OF STATE IN THE MINISTRY OF 

RAILWAYS CSHRI R.vaU} : (a> Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Cd) Compensation claims of the parties would be 
examined by CONCOR as· per their rules. 

fEnglieltJ 

3461.SHRI G.M. ~IDDESWARA : Will the Minister of 

C;ULTURE be. pIeaeed to state : 

Ca) ~ther the Government propoiIeS to establish 

a dIgiIaJ library in the country; 

(b) if 10, the details aIongwIth the objectives 

~·end 

(e) the time by which It Is likely to be set up? 

THE MINISTER OF TOURISM AND CULTURE 

(SHAIMATI AMBIKA SONI) : Ca) 8fid (b) The Department 

of IniOrrndon Technology propose8to establish a National 
DIgital Library whlctr WIll· be· repoattory of digital content 
that will t8cilitate e8iy .access.·· 

(e) The project has been extended upto March, 
2007. 

Performance of Air India 

3462.SHRI RAGHUNATH JHA : Will the Minister of 

CIVIL AVIATION be pleased to state : 

(a) whether Air India could not adhere to its flying 

schedules in 3.05 to 12.40 per cent cases during Summer 

2002 to Winter 2004; 

(b) if so, whether Air India cancel the flights in 0.029 

to 1.95 per cent cases, reschedule the flights in 3.02 to 

10.19 per cent cases and delayed flights by more than 20 

minutes In a large number of cases ranging from 17.35 

to 21.87 per cent to total flights; 

Ce) if so, the details and the reasons of poor 
performance of .Air India; and 

(d) the measures taken/proposed to be taken to 
Improve the competence andtruatworthiness of Air 

India? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFut PATEL) : (a) to (e) Air India 

constantly endeavours to Improve its on time perlonMncle' 

The punctuality of M India flights including ~ 

ftighIB.network--., during Summer 2004:: .... 2004 

wu69% whereas the total number of ~IS was 
0.41% and 1.20% In 2004 and 2005.~. The 
delays ara.mainIy caused due to I~·reasons, ageing 
fleet, airport congesticn and ATC· ~nts. 

;"~;"; - 'L' ' ....... ' .' 

(d),. AJr India and ~;,~ry Air India Charters 

LImIted have ptaced ~~ ~~. JKlrchase of 68 new 
.airDraft which are ~,J~ ~ delivered in a phased 
.cnanner from NO~;,~which will greatly help in 

". . . . .' 

inIpIOVing !he ,,~~,)~e in Air India. The 
,jnfrastrUClUraI,~~n\8 envisaged for Mumbai and 

Delhi airpqP.,. aIao,'" in ironing out the constraints 
at ~~,wtlich will. pave the way for smoother 
operaltona. 
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Exclusion of OBC Cut •• 

3463.SHRI HARIBHAU RATHOO : Will the Minister of 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

state; 

(a) whether the Govemment has appointed an 
Expert Committee to fix the criteria for exclusion of the 

socially advanc~ persons/sections from the benefit of 

reservations for other Backward Classes in the Govemment 

services; 

(b) if so. the recommendations given by the 

Committee; 

(c) whether the Ministry prepared any list of such 

personsIcategories who are working as artisans or 

engaged in hereditary occupations, callings from whom 

rule of exclusion will not apply; 

(d) if so. the details thereof; 

(e) if not, the rea&Gf'ls for not taking any action to 

prepare the separate list of 0BCs for whom rule of 

exdusion will not apply; and 

Cf) 
notified? 

the timeby' which the list wiD be prepared and 

THE MiNISTER OF. STATE IN THE MINISTRY OF 
!'.... . . 

SOCIAL JUSTtqE AND EMPOWERMENT (SHANATI 

SUBBULAKSHMIJAGAoEeSAN) : <a) Yes, Sir. The Expert 

Committee was ~ed vid8 Resolution No.12011/161 
93-BCC (C) dated 2i':02.1'Soa. 

(b) The recommendations of the Commitlee are 

given in the enclosed ~ ~ report of the 
Committee was submitted to the'~_10.03.1993 

and consequent to the considiIniiiIOn of-w £xpert 
Committee's recommendation, ~. 'ril 'Peraonne! 
and Training issued OM No. 36012J22J93..1!1iiLfSC'}·daIed 

09.09.1993 regatding exclusion of ~:., .. ~ 

pensonsIMCIionS from the beMIiIa 01 reae~'torOlher 
Bec*ward ClasseS in Ciri polIS and aeMcea 'Uftder the 
GcNemment of India. 

(e) to (f) The Chairman and Member-Secretary of 

National Backward Classea Commission, who were earlier 

Chairman and Member-Secretary of the Expert CommiUee 

on 'Creamy layer', were entrusted with the wor\( of 

specifying the list of artisans and occupations and 

callings. The Chairman clarified that the Ust of artisans and 

those engaged in hereditary occupations and callings 

was not going to be a fresh or additional list but it would 

only be in respect of persons engaged in such caUings 

but already belonging to the castes in the notified 

OBCs list. He also opined that there was no legal or any 

other impediment in implementing the reservation scheme 

in the Central Govemment Services even if the list of 

exemptions from the application of the rule of Creamy 

layer in respect of persons working as artisans and 
persons engaged in hereditary callings was not immediately 

notified. 

Statement 

Recommendations of the Expett Committee 

1. (i) eon.tItutIoMI Posta: The constitutional posts 

like President, Vice-President, Judges of 

Supreme Court etc. which have fixed tenure 
may be excluded from the benefit of reservation. 

However, the constitutional posts of Governor, 

Ministers, Members of legislature (which 

presumably includes MPs) etc. which are in the 

very nature of things, temporaty and often 

transitory, are not be excluded. 

(H) Service c.t.gory: 

<a) If either of the 8pOUM8 Is a clase-I officer, 
rule of exclusion wit apply. Whent both 

8pCM.... are clue-I officers and one of 
them dies the rule of exclusion wiD still 
1IppIy. HoweIIer, ~ hu been 
made in ftIIPIICl 01 thoee CU88 where 
boIh 1IpoI_ de « get inc:apaciIaled. 
~ven in IU£h .. 1IiIu8Iion, where either of 
the .... haa had the benefit of 
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employment in any international 

organization like the UN, IMF. World Bank 

etc. for a period of not less than S-years. 

then exclusion from the benefit of 

reservatIon will continue to apply. 

Another exception which has been 

provided is in respect of cases where a 

lady who has got married to a class-I 

officer may herself like to apply for a job. 

If she belongs to SEBC category, she 

will not be disentitled by the rule of 

exclusion. 

(b) If both spouses are class-II officers then 

rule of exclusion will apply to their off-

springs. If only one of the spouses is 

class-II officer it will not apply. Where both 

spouses are class-II officers and one of 

them dies, the rule of exclusion will not 

apply. However, if either of the spouses 

has had the benefit of employment in any 

international organization as indicated 

above, for a period of not less than 5-

years then even in the event of death the 

rule of exclusion would apply. Conversely, 

if the wife is a class-' officer and the 

husband is class-It officer and the wife 

dies, the rule of exclusion will not apply 

but if the husband dies, the rule of 

exclusion wiU apply. 

(c) The criteria enumerated in respect of 

dass IIc1ass II officers win apply mutatis 

mutandis to officers holding equivalent or 

comparable posts in public sector 

undertakings. banks. insurance 

organizations. universities ate. and also to 
equivalent. or comparable poe and 
po&itIorW under private employment. 

~. pending 1..:tvaIuaIion Of the poets 
to ... wbich of the .... C?M be Mid.to 

may be made on the basis of the income/ 

weaHh test suggested under item (vi) 

below. 

(ill) Armed Forces Including Para-Military Forces 

(excluding persons holding civil posts): 

Exclusion rule will apply at the level of colonel 

and above in the army and two equivalent posts 

in the Navy and the Air Force and the Para-

Military Forces. The rule of clubbing of the ranks 

of husband and wife has not been made 

applicable in the case of officers in the Armed 

Forces and Para-Military Forces keeping in 

view the peculiar nature of these services 

and hardship faced by the members of these 

forces. 

(Iv) Professional Class and those engaged In 
Trade, Business and Industry: 

This category includes persons not in service 

employment, either Govemment or private, but 

those who are engaged in professions as a 

Doctor, Lawyer, Chartered Accountants and 

Income-tax Consultants etc. In their case 

exclusion will govemed by the incomelweaHh 

criterion suggested in item (vi) below. Likewise, 

persons engaged in Trade, Business and 

Industry will be govemed by the iOlOme/wealth 

criterion. 

In a situation where the husband is in some 

profession and the wife is in a Class-II or a 
lower grade employment, the incornelwealth 

test win apply only on the basis of husband's 

income. Conversely, If the wife is in any 

professio,n and the husband is in employment 

in class-II or lower rank, post theA the incomel 
, weaIIh criIerion. will apply only on the _is of 

wife's income and the husband's income win not 

be clubbed with it. This has been suggested in 
order . to avoid ~ragemenl of womell 
~ servic;e or protessioo.S. 
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(v) Property Owners: 

(a) AgricuIIuraI Land Holdings. 

If a p8I'IOI'IS belongs 10 a family (defined 

as father, moIher and minor children) which 
owns only irrigated land and the extent of 

Irrigated land is equaJ 10 or more Ihan 65% of 

the statutory ceiling al88. 

(for that StatelUT), then the rule of 

exclusion wiD apply. In a situation where a 
person holds different types of irrigated lands, 
the aggregate land would be converted into a 
single type of irrigated land as a common 
denominator on the basis of the conversion 
formula existing in the relevant land ceiling law. 
If the extent or irrigated land so worUcI out Is 
above a cut oft point of 65% the rule of 
~1Iion wiD apply. 

Where the entire land hoking of a 
p8f'IOn is unirrigatecl. the rule of exclulion will 

not apply, irnMIpedNe of the 8188 of such land. 

In the case of a family owning both irrigated and 
unirrigaIad land, the rule of exclusion wiI apply 
in the foIowing rnanner.-

(1) • the totaIlrrig e d area brought down 10 
a aingle type under a common 
dellOINnator is leas thM 40% of the 
atatutory ceiling limit for irrigated land, the 
rule of excillsion .... not apply. 

(2) If the kMI inigaIedland .. worked out 
under (1) IIbove .. 40% or more of the 
atIItutofy ceiling !hit tor Irrigated land 
Ihen the total UI)-irrigIIted land owned by 

the penon.... be convertec:I on the 
.... of the exisIIng conversion fomUa 
into IrrigIMd type. 

(3) . The irrigated 8188 80 computed from 

un-irrigated land ehaII be added 10 the 

actual area of IntgatedI8nd and " after 

such clubbing together the total area in 
terms of fn1gated land .. 65% or more of 

the statutory oeIngllmlt for Irrigated land, 
then the rule Of exdu8Ion will apply. 

In the case of Stales of NagaIand, 

MIzoram MIghaJay.. AnI1achai Pradesh 
and Goa and .. Union Tenitories of 

Andaman and Nlcobar Islands, 
Lakshadweep,. ~and Diu where no 

ceiling laws of land exist it has been 
suggeStect that the NIe· of exclusion may 
not be made applicable on the basis of 

agricultural land holdings. 

(b) Plantations 

The Plantations such as Mango, Citrus, Apple 
Plantations which are recorded as agricuItuIaJ 
holdings will be covered by the criterion at (a) 
above. 

Since the Plantations of Coffae, Tea, Rubber are 
not recotded as agrIcuIluraI holdings, they are 
not covered by ceiIng ..... In theae CMM. It 
has been auggested the criterion of IncomeI 
weaIIh under item (vi) may be applied. 

(c) VaGanl Landa and Old BuildIngs of um. 
AgIomeraIion. 

It has been suggested that the criterion of 

incomeIweaIIh under item no. (vi) will apply 

(vi) IncoInIIIW..nh Teet 

Anons having groea annual income of Rs.1 
Iakh • or above or P018818ing weaJth above the 
8JCdI11JIkM limit as pNI8CfI)ed in the Wealth Tax 
Ad . may. be excluded from the benefit or 
raeeMlllon. The caWId has been added that 
this' Cllerlon 8houId be· applied only If the 
pMonI concerned_ hid such level of 

Income or wuIIh CDnIiItentIy for a period of 
thnMt· consecuIive ,..... 
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If in. any of the categories mentioned by the 
Expert Committee any person who is not 
disentitled to the benefit of reservation has 

income from other sources of wealth. it will 

bring him within the criterion under Item no.(vI). 

then he shall be disentitled to reservation. 

Income in such cases shaU be calculated 

without clubbing his income from salary or 

agricultural Janet. 

2. Other Recommendations of the Expert Committee: 

(i) Revision of Income CeilUlg 

The Committee has suggested that in view of 

change in rupee value the income criterion in 

terms of rupee as .staled above may be suitably 

modified ·from time to· time. The norms for this 

purpose may be revised every three years but 

if· the situation so demands the nonns may.be 

modified sooner. 

3. Exemption I,. favour of heredibKy occupations 

Persons engaged in the hereditary occupations such 
as Washer men, Barbe!'s etc. may be exempted from 

the rule of exclusion. 

4. exemption. of most Backward Classes from the rule 
of exclusion: 

The Committee has aI&o suggested that in the event 

"the Government takes. a decision to categorize the 
Other Backward Class Into two or more categories 

(Backward. More-Backward and Most-Backward etc.) 

those who fall in the two lowest strata at the bottom 
I.e. the strata having the maximum backwardness may 

be exempted from the rule of exclusion, pending the 

formation of 'Creamy layer' in their case. 

*Note Gross annual income limit of Rs.1 lakh has 
subsequentty been raised to Rs.2.5 lacs vide 

Department ofPersoonel Trainir:1g OM No.36033I 
3I2OO4-Eatt. (Res.) 5 dated 09.03.2004 

Airpofts for·· Accommodating Super 

Jumbos Aircraft 

3464.SHRI N.S.V. CHmHAN : WKI the Minister of 

CIVIL AViATION .be pleased to state : 

(a) whether the Govemment has identified four 

major international airports in the country as designated 

gateways to handle the newly-unveiled 500 plus seat 

super jumbos, the Airbus A-380s; 

(b) if so, the details thereof of the airports identified 

for • the purpose; and 

(c) the steps taken by theGOYemment for making 

adequate provision to .cater to the long wingspan of the 

largest passenger jetliner? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yes, Sir. 

(b) Theintemational airports at Delhi. Mumbai, 

Koikata and Chennai have been identified for the 

purpose. 

(c) For handling A-380 type of aircraft, two aircraft 

Bays arena proposed at Delhi airport, construction of three 

aircraft Bays and widening of B-3 taxiway have been taken 

up at Mumbai airport, one aircraft Bay is proposed at 

Kolkata airport and one aircraft Bay has been constructed 

at Chennai airport. 

(Translation] 

Interest Rate to SClST LPG Dealers 

3466.SHRI ASHOK ARGAL : WIll the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 
state: 

<a) whether the Govemment has diractedto 

recover interest at the high rate of 17.75 per cent on the 

~ sanctioned to the persons belonging to scheduled 

~and scheduled tribes who have been allotted the 
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LPG dealerships whereas at the time of agreement. there 

was a provision to charge Rs. 1/- per cylinder as recovery 

amount: 

(b) if so, the details thereot and the reasons 

therefor; and 

(cl the corrective steps taken by the Govemment 

m this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) to (c) No, Sir. Public Sector Oil Marketing 

Companies (0Mes) have a Corpus Fund Scheme to help 

the LPG distributorships of Scheduled castelScheduled 

Tribe (SOOn category across the country. As per this 

Scheme, 0MCs provide the necessary infrastructure and 

working capital loan at the time of the commissioning of 
the distributorship. This loan is recovered through a licence 

fee. which was initially As.1 per cylinder and subsequently 

revised to As.2 per cylinder in November 1997, to be 
recovered In perpetuity. 

Govemment have advised 0MCs to provide for 
stopptng the recovery of licence fees once the investment 

made by the 0MCs has been fully recovered from the 
distributor who has availed of the benefits under the" 
Corpus Fund Scheme. The distributor has also been given 

an option to repay the outstanding amount ~r the 
Corpus Fund Scheme by choosing to pay the licence fees 

through a number of available options or clear the 
outstanding dues in a lump sum, at any time. 

OMCs are presently charging interest at 1 % over the 

Pnrne Lending Rate, applicable at the time of making the 

investment' for the infraslNClual facilities prOVIded and 11 % 

per annum on the. woddng capital loan given to the 

distributors. 

[English} 

Merger of HCL with BSNL 
'.ii". ,-.; . 

3466. SHRI REWATI RAMAN SINGH: Wilthe MlftIiter 

of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state : 

(a) whether the Govemment proposes to merge 

Hlndustan Cables ltd. (HCL) with Bharat Sanchar Nigam 

Ltd. (BSNL); 

(b) if so. whether some Members of Parliament 

have submitted a Memorandum in this regard; and 

(c) if so, the details and the action taken thereon? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : 

(a) No. Sir. 

(b) Yes, Sir. 

(c) In the memorandum. delegation of Hon'bIe MPs 

have . proposed merger of HCl wittI BSNL as viable 

aJtemative for revival of HCl. The iasue of merger of HCL 

with BSNL was examined in Department of Telecom and 

it was considered that there was no scope for merger of 

two as there was neither functional nor technological ,,' synergy between the two. 

3467.SHRI N. JANARDHANA REDDY Wi. the 

Minister of ·~NCE be pleased to state : 

(a) whether there have been inordinate delay in 

completion of some of the defence projeCts resulting in cost 
and time over-runs, as reported In Hindustan r""., dated 

July 24, 2006; 

(b) if flO. the details thereof; 

(c) the reasons for such en inordinate delay; 
and 

(d) the concrete steps being taken by the 
Govemment for completion of these projects expeditiously? 

THE MINISTER OF DEFENCE (SHRt PRANAB 

MUKHERJEE) : (a) to (e) DRDO is engaged in 
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development of combat aircraft, strategic systems, battle 

tanks. electronic warfare and communication systems. 

armour and armaments. life support systems, naval 

systems, missile systems. etc. Some of the DRDO projects 

have taken more time than estimated due to one or more 

of the foUowing primary reasons;-

Technical complexities. 

Technological embargo/sanctions and various 

control regimes. 

Non-availability of infrastructure within the 

country. 

Extended and long lasting user trials. 

Revision of systems specifications during 

development phase. 

(d) Government has taken the following concrete 

steps for timely completion of projects;-

Ensuring timely review and monitoring for 

financial and technical progress through multi-

tier review. mechanisms. 

Adopting technology evaluation and assessment 

prior to taking up fresh projects. 

Promoting synergy and better coordination 

among User Services, DRDO and Production 

Agencies through closer meetings. 

Adopting 'concurrent engineering' and 'joint 

venture' approach for development production. 

Devising and implementing better project 

management methods. 

[Translation} 

Conatruction of Railway Station at 

Bheem Bethlka 

3468.SHRI KRISHNA MURARI MOGHE; 

SHRI VIJAY KUMAR KHANDELWAL ; 

Will the Minister of RAILWAYS be pleased to state ; 

(a) whether the Railways have received any 

proposal from the Government of Madhya Pradesh for 

the construction of a new railway station at Bheem 
8ethika; 

(b) if so. the details thereof; and 

(c) the time by which the said railway station is 

likely to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) and (c) The proposal is under examination. 

Appointment of Foreign National In 

GMR Fraport 

3469. SHRI BHUVANESHWAR PRASAD MEHTA: WiH 

the Minister of CIVIL AVIATION be pleased to state : 

(a) whether the GMR Fraport Consortium which has 

taken over the management of the IGI Airport from the 

Airports Authority of InOl8 has appointed a foreign national 

as its head as reported in 'The Economic Times' dated July 

26, 2006; 

(b) if so, the facts thereof; 

(c) whether security clearance has been taken by 

the Consortium in this regard; 

(d) if so, the details thereof; and 

(e) if not. the action by the Government in the 

matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) Delhi 

Airport is under the control of Joint Venture Company (JVC) 

viz. DeIhl International Airport Private Limited (DIAPL) 

headed by Shri Sriniwas Bommiidala, an Indian National. 
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Under Shri Sriniwas Bommidala, Mr. lonnls Papastiefanou. 

a Greek National. has been appointed as the Chief 

Operating OffICer (COO) of Delhi Airport. Security clearance 

of Mr. lonnis Papastiefanou with respect to issue of Airport 

Entry Pass (AEP)lPhoto Identity Card (PIC) was taken from 

intelligence Bureau by Bureau of Civil Aviation Security 

(BCAS). Consortium of the JVC of Delhi Airport is security 

vetted. 

(e) Does not arise. 

[English} 

3470.SHRI SURESH ANGADI : 
SHRI BRAJA KISHORE TRlPATHY : 

WiD the Minister of CULTURE be pleased to state : 

(a) whether the magnificent ancient rock caves at 

A;anIa are at danger due to seepage of rain water, 

(b) if so, whether the rock caves have not been 
protected from man-made or natural cisaster; 

ee) if so, the details thereof: and 

Cd) Ihe actioIVBteps taken by the Union Government 
in this cIrecIion? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI) : Ca) Ajanta caves .... not at 
danger due to seepage of rain water. 

(b) to (d) AjanIa caves are excavated in deccan trap 
which has several natural horizontal and to vertical cooling 

cracks that allow seepage of rain weier. The leakages 

persist for a few days even after stoppage of rain. Seepage 

occurs during mon8OOn in eave Hoe. 1, 2, 12, 16, 17, 19. 
21, 22, 24, 25, and 28. Mo8t of the leakage points are In 
the verandahs of the caves. 

The problem of leakage and surface wale, 
management is already referJed to <Jeo!ognI Survey of 
India (GSI). Central Water and Power·R8search Station. 
Puna (CWPRS) and StnIcturai Engineering Retean;h 

Centre. Chennai (SERe) and studies are in progress. As 

per recommendations of GSI. the contour drains provided 
at three different levels have been repaired to control 

the surface water. Damaged and' missing facades and 

pillars 01 several caves have been reconstructed which 

have effectively controlled the entry of rain water in the 
caves. 

A panel of International and Indian experts has been 
constituted for monitoring the conservation works of Ajanta 

and EItonI caves under Japan Bank of International 

Cooperation CJBIC) Project and two meetings have taken 

place in November 2004 and November 2005 during 

which the problems of conservation of the caves were 

discussed in detail. 

[Translation] 

Renovation of cunura' HerItage 

3471.sHRI ASHOK ARGAl : Will the Minister of. 
CULTURE be pleased to state : 

Ca) whether Shaivite temples of seventh century are 
located at Sihonia, Mitarali. Bateshwar and some other 
ptaces in Morena dishict of Madhya Pradesh including 

unique 18q)Ie with 108 ShivaIings: 

Cb) if so, whether An:haeoIogIcaI Survey of India 

proposes to grant special peckage for their renovation so 
as to protect these archaeological and cultural heriIageII; 

and 

(c) if so, details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
CSHRIMATI AMBIKA SONI) : Ca) Yea, Sir. 

Cb) and Cc) Conservation of the protected monuments 

is a continuous proc .... An:haeoIogicaI Survey of India is 
undertaking regular conservation works ~ the protected 
temples of Bateehwar. Sihonia. MttaraIi. Padawali and 
group of temples at Nareswar in Morena district of Madhya 

Pradesh. 88 provided in the Ann .... 1 Conservation 
Programme. 
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The expenditure incurred during the last three years 

and allocation for the year 2006-07 for conservation and 

maintenance of above temples is as under:-

(Rs. in Lakhs) 

Year Expenditure 

2003-04 1.61 

2004-05 9.68 

2005-06 35.12 

Allocation for 2006-07 64.78 

[English] 

Travel Pack ... 

3472.SHRI REWATI RAMAN SINGH: Will the Minister 

of TOURISM be pleased to state : 

(a) whether a large number of travel packages are 

offered to tourists. Indians as well as foreigners, by the 
travel agenc:iea through newspapers; 

(b) if so, whether there is any machinery to ensure 

that these packages do not take the tourists for a ride 
because of any fine print in their advertisements and are 

genuine and quality conadou8; and 

(e) If so. the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : (a) Yes, Sir. 

(b) and (e) In order to curb cheating and to ensure 

quality standards and service, the Ministry of Tourism has 
a voluntary $Cherne to grant recognition to bonafide TI1MtI 

agents, Tour Operators, Tourism Transport Operators, 

Domestic Tour Operators and Adventure Tour Operators. 

This recognition is granted only after the applicants fulfill 

the various norms and conditions which are laid down in 
the guidelines. The initial r.cognitiOn is granted for a period 

of 3 years and thereafter renewals are done for 5 years. 

In addition the Ministry of Tourism has a Complaints Cell 

for redressal of tourist complaints. 

Construction of Cultural Centre at Leh 

3473.SHRI CHHEWANG THUPSTAN : Will the Minister 

of CULTURE be pleased to state : 

(a) the present status of construction of cultural 

centre at Leh and Bathing Ghat at Sindhu River: 

(b) the funds allocated for these projects: 

(e) whether the Ladakh Autonomous Hill 

Development Council have requested the Union 

Govemment to release adequate funds for the completion 

of these project: 

(d) if so, the details thereof;. and 

(e) the action taken by the Government in this 

regard? 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : (a) to (e) As a part of the 
commemoration of 50th Anniversary of Indian Republic 

Rs.300.00 lakhs was sanctioned during 2000-2001 and 

released to the Ladakh Autonomous Hill Development 
Council for a Multi Purpose Cultural Complex (Sindhu 

Sanskrit! Kendra) at Leh. Subsequently. the scope of the 
work was expanded by the Council and the project could 

not be completed. The Ladakh Autonomous Hill 

Development Council has intimated a revised project 

cost of Rs.544.80 Iakhs for completing the project. Since 

the Commemoration of 50th Anniversary of Indian 

Republic is already over, no funds are available for the 

commemorative events under which the project was 

sanctioned initially. 

Ministry of Tourism had sanctioned and released 

Rs.98 lakha for Construction of Sindhu Ghat at SheY. Leh 

(Phase-I) during 20()().()1 and the project has been 
compleSed by the State Government of J&K. 
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Sale of Natunl Gas 

3474.SHRI RATILAl KAlIDAS VARMA: 

SHRI MADHUSUDAN MISTRY : 

DR~ VAlLABHBHAI KATHIRIA : 

SHRI JASHUBHAI DHANABHAI BARAD : 

WiD the Minister of PETROLEUM AND NATURAl GAS 
be pleased to state : 

(8) whether Panna. Mukta and Tapti (PMT) Joint 

Venture partners invited the bids for sale of natural gas 
upto 4 MMSCMD from April 1,2006; 

(b) if so, whether· the Gujarat State Petroleum 
Corporation (GSpc) offered the highest price for gas 
amongst the bidders; 

(c) if so, 1he reasons for not allocating the gas to 

GSPC; 

(d) wheIher the Government of Gujarat represented 

to the Union Government to follow the rules of Tender 

Procedures and offer gas to GSPC, since bid of GSPC was 
the highest; and 

(e) if so, the reaction of the Government ther8to? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DtNSHA 
PATEL): (a) to (c) Panna, Mukta end Tapti Joint VanIure 
(PMT JV) has been producing about 10.6 miUion standard 
cubic metres per day (MMSCMD) gas since 2004-05. 
Effective 1.4.2005. the Government allowed the PMT JV 

to diIactIy sell 4.6 MMSCMD gas. with the remaining about 
6 MMSCMD gas continuing to be supplied to the existing 

power 8J}d fertilizer c:oneumers thl'OUStl GAIL tor a period 
of one year. i.e., upto 31.3.2006. It was alao decided Ihat 
the position of the supply of gas through GAIL would be 
reviewed at the end of the year. In the meantime. perhaps 
on the under8tancing that the gas being marketed by GAIL 
mtght be reteased for direct markalingby the JV effec:Iive 
1.4.2006. PMT JV solicited expreuion of Interest fnIm 
prospective buyers to purcha8e.gas upto 4 MMSCMD fmm 

1st April. 2006 for a period of two·ye .... wtth a caveat thaI 

the JV reserved the right to decide the quantity to be sold. 
As informed by PMT JV. GSPc and another buyer offered 

the highest price for this gas. The matter of continuing the 

gas supplies to the power and fertilizer sedor consumers 

by GAIL beyond 31.3.2006 was reviewed in the Ministry 
in March 2006 and it was decided that this arrangement 
needed to be continued for a further period of 2 years, 

i.e. upto 31.3.2008, as there are no ahemative sources of 
gas supplies available at present and any disruption in gas 
supplies would result in idling 01 the existing assets in 

these important sectors. 

(d) and (e) This Ministry had received through Prime 

Minister's Office a copy of the letter daled 8.3.06 addressed 
to the Prime Minister by members of the Parliament At 

present there is no Increase of gas production by PMT JV. 
The additional gas is likely to be produced from mid 2007. 

GS'PC may like to get in touch with PMT JV to tia up their 

requirements. 

lIodemiaatlon PIlI" of Army 

3475. SHRI RAYAPATI SAMBASIVA RAe : Wit the 
Minister of DEFENCE be pleased to state : 

(a, whether the Amrf has started focusing on a 

modernisation plan; 

(b) if so, the detailslheJeof: and 

(c) the steps taken to implement the modernisation 
plan? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (c) Moc:Iemiaation of the Army is an 

on-going process based on imperatives of national 
security. ~1ysi8 of· thlNt peroeption and f8IPON8 
thereto. A holistic study for the modernization of the Arrrr/ 
has been carried out baled on prevailing and anticipated 
threats to 1he national security. ThIs has been projected in 
the form of Arrrr(s long Tenn Perspective Plan covering 

a period upto 31.3.2017, which forms the basis for FIVe 
Vear Plans and Annual Acquisition Plans. Weapons and 
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equipment for modemization of the Army are included in 

the Annual Acquisition Plans and procured stricUy as per 

the procedure laid down in the Defence Procurement 
Procedure. 

[Translation} 

Corruption ea. • • Inat GAIL Official. 

3476. SHRt CHANDRAKANT KHAIRE : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 
to state : 

<a) whether C8888 under Prevention of Conuption 
Act, 1988 have been registered against some of the 
senior officials of the GAIL (India) Ltd. in November, 

(1) A copy each of the following Notifications (Hindi 

and English versions) issued under sub-section 

(3) and 25 of the Khadi and Village Industries 

Commission Act, 1956:-

(i) S.O. 1145 (E) published in Gazette of India 

dated the 19th July, 2006, re-establishing 

the Commission and appointing the 

persons mentioned therein as members of 

the Khadi and Village Industries 

Commission. 

(ii) S.O. 1297 (E) published in Gazette of 

India dated the 11 th August. 2006 making 

certain amendments in the NotifICation 

2005; No. S.O. 1145 (E) dated the 19th July, 

2006. 
(b) if so, the details thereof; and 

(c) the action taken against officials found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) Yes. Sir. 

(b) and (c) S.P.. CBI. ACB New Delhi vide FIR 

No. 0016354 with RC No. DAI-2oo2-A-0063. dated 14th 

November. 2002 registered a case against three officials 

of GAIL CBI had recommended prosecution against one 

officer, Shri A.K. Ray, then Executive Director (Business 

Development). The GAIL management after due consultation 

with the Central Vigilance Commission, has instead 

ordered initiation of disciPlinary proceedings against the 
officer. The disciplinary proceedings are underway. No 

officer has yet been found guiHy in this case. 

12.00 In. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHABIR PRASAD) ~ Sir, I beg to tay on the Table-

(2) A copy of the Khadi and Village Industries 

Commission Rules. 2006 (Hindi and English 

versions) published in Notification No. G.S.R. 

483 (E) in Gazette of India dated the 17th 

August, 2006. under section 28 of the Khadi and 

Village Industries Commission Act. 1956. 

[Placed in Ubrary. See No. LT. 4864106) 

THE MINISTER OF TOURISM AND CULTURE 

(SHRIMATI AMBIKA SONI) : I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of 

section 619 A of the Companies Act. 

1956:-

(a) (i) Review by the Govemment of the 

working of the Assam Ashok Hotel 

Corporation Umited. Guwahati. for 

the year 2004-2005. 

(iI) Annual Report of the Assam Ashok 

Hotel Corporation Umited. Guwahati. 

for the year 2004-2005. alongwith 

Audited Accounts and comments of 
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the Comptroller and Auditor GaneraI 
thereon. 

[Placed in Library. See No. LT. 4865106) 

(b) (i) Review by the Govemment of the 

working. of the Pondicherry Ashok 
Hotel Corporation Limited. 
Pondicherry. for the year 2004-
2005. 

(ii) Annual Report of the Pondicherry 

Ashok Hotel Corporation Limited. 
Pondicherry. for the year 2004-2005. 

aIongwith Audited Accounts and 
comments of the Comptroller and 
Mditor General thereon. 

(2) Two statements (Hindi and English versions) 
showing reasonS for delay in laying 1M papers 
mentioned at (1) above. 

[Placed in Library. See No. LT. 4866106] 

(3) (i) A copy of the Annual Report (Hindi and 
English vansions) of the Khuda Bakksh 
Oriental Public LibraIy, Patna. tor the year 
2004-2005, aIongwith Audited Accounts. 

(ii) A copy of the Review (HInd and English 
versions) by the Government of the Khuda 
Bakksh Oriental Public Library, Patna. for 
the year 2004-2005. 

(4) Statement (Hindi and EngIiIh versiona) showing 
reasons lor delay in laying the papers mentioned 

at (3) above. 

(Placed in ~ See No. LT. 4887106] 

(5) (i) A copy of the Annual Report (HindI and 
English venIions) of the SahiIya Akademi, 
New Delhi, for the year 2004-2005. along-
with Audited Accounts. 

(ii) A copy of the RevIew (Hindi and English 
versions) by the Government of the 

wortcing of the SahIIya Akademi. New 
Delhi. for the year 2004-2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT. 4868106] 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : I beg to lay on 
the Table a copy of the Aircraft (Second Amendment) 
Rules, 2006 (Hindi and English versions) published in 
Notification No. G.S.R. 307(E) in Gazette of india dated the 

24th May, 2006, under section 14A of the Aircraft Act, 1934, 

together with an Explanatory Nota. 

[placed in library. See No. LT. 4889106] 

THE MINISTER OF STATE OF THE MINISTRY OF 
RAILWAYS (SHRI A. VELU) : I beg to lay on the T~ 

(1) A copy each of the following Notifications (Hindi 

and English versions) under section 199 of the 
Railways Act, 1989. 

(i) The Indian Railways (Open Lines) General 

Amendment Rules, 2006, published in 
Notification No. G.S.A. 221(E) in Gazette of 
India dated the 19th April. 2006. 

(ii) The Indian RaIlways (Open Lines) General 
(Second Amendment) Rules, 2006, 

published in NotifIcatIon No. G.S.R. 478(E) 
in Gazette of IncIa dated the 11th August, 
2008. 

(iii) The Indian Railways (Open lines) General 
(Third Amendment) Rules, 2008, published 
in NotifIcation No. G.S.R. 4n(E) In Gazette 

. of India dated the 11th August. 2008. 

(2) StaterMnt (HindI and EngI!Ih ver8IonI) IhowIng 

raaaons lor delay in laying the papers mentioned 
at Item No. (I) of (1) above. 

(PIaQed In LlHary. See No. LT. 4870108) 
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THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : I beg to lay on the Table a copy each of the 
following papers (Hindi and English versionsl-

(1) Evaluation Reports of Tiger Reserves in India. 

[Placed in Library. See No. LT. 4871106] 

(2) Review of Tiger Reserve Assessment Reports. 

[Placed in Library. See No. LT. 4872106] 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): I beg to lay on the Table a copy each of the 

following papers (Hindi and English versions) under 

sub-section (1) of sedion619A of the COfl1HlnieS Act, 
1956:-

(1) Review by the Govemment of the working of the 

GAIL (India) limited, New Delhi, for the year 

2004-2005. 

(2) Annual Report of the GAIL (India) Limited, New 

DeIhl, for the year 2004-2005, alongwith Audited 

Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library. See No. LT. 4873f06] 

12.01 tn. 

JOINT COMMITTEE ON OFFICES OF 
PROFIT 

Third Report 

SHRI CHANDRA BHUSHAN SINGH (Farrukhabad) : 

beg to present the Third Report (Hindi and 

English versions) of the Joint Committee on Offices of 

Profit. 

12.02 hrs. 

STATEMENT CORRECTING REPLY TO 
UNSTARRED QUESTION NO.1892 DATED 

10.08.2006 'INVESTIGATION INTO 
DEFENCE DEALS' 

*THE MINISTER OF DEFENCE (SHRi PRANAB 

MUKHERJEE) : Sir, I had answered in Part (e) (ii) of Lok 

Sabha Unstarred Question No.1892 dated 10.08.2006 that 

some of the plovisions in Defence Procurement Procedure 

2005 (OPP - 2005) include "signing of Integrity Pact for 

purchases over As.300 erore". The figure of "Rs.300 erore" 
mentioned in the reply may kindly be read as "As.100 

crore". 

As soon as the error has come to notice, action has 

been taken to rectify the same. 

The correcting Statement is now being laid on the 

Table of the House. 

STATEMENTS BY MINISTERS 

12.03 h .... 

(I) Status of Implementation of recommencletiona 
contained In the 157th 16&th, 17Oth, 172nd 
and 174th Reports of the StandIng CommIttee 

on Industry pertaining to the Ministry of Agro 

and Rural Industries 

**THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRr MAHABIR PRASAD) : I make this statement on the 

status of the implementation of the recommendations 

contained in the 157th 166th, 17Oth, 172nd and 174th 

reports of Parliamentary Standing Committee on Industry, 

at the direction, of the Hon'ble Speaker, Lok Sabha and 

"Placed In Library. See No. LT 4874106. 
""Laid on the table and AI$O (Placed in Ubrary See No. LT. 48751 
06). 
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(Shri Mahabir Prasad] 

in pursuance of the provisions of the Rules of 

Procedure and Conduct of Business in Lok Sabha 

contained in the Lok Sabha Bulletin-Part II dated 01 

September, 2004. 

2. The 157th Report on "Action Taken by the 

Government on the recommendations contained in the 

CommiItees' 14181 Report on the potential and promotion 

of coif industries. in West Bengal and Andaman and 

Nicobar Islands of the Pariiamenta'Y Standing Committee 

on Industry pertaining to the Ministry of AgIo and Rural 

Indu8Iries (ARt) contains 22 recommendations. 
These recommendation&lobselVations broadly pertain to 

I problems being faced by the coir industry in West Bengal 

and the Andaman and Nicobar Islands. My Ministry has 

taken action in respect of the recommendations! 

observations. The Action Taken Notes (ATN) containing 

deIaiIs of action taken on each recommendationlobselVation 

have been furnished to the Secretariat of the Committee 

on 12 December. 2005. 

3. The 1661hReport on "Action Taken by the 

Government on the recommendations contained in the 

Committees' 152nd Report on Demands for GranIs (2004-

OS)" contains 12 recornmendalionobservalions. These 
recornmendationobservations broadly pertain to working 

out a strategy for'~ in the credit flow to the ARI 

sector, reforms in the existing labour laws affecting the ARI 

sector, reducing Slock inventories and taking effective steps 

for payment of arrears of rebates by the State Governments, 

implementing strategy to set up coir units in non-traditionaI 
States like Uttar Pradesh, Bihar and Jharkhand by sourcing 

coir fibre from nearest available place. Implementation of 

the Scheme of Fund for Regeneration of Traditional 
Industries (SFURTI). in.,act of gtobaIiIation and IiberaIiIation 
on ARI sector and development of clusters in economically 

backward S1ates like Bihar, Madhya Pradesh, Chhattisgarh, 

Orissa and Jhatkhand. My Ministry has taken I'I8Cs •• ary 

action in reapect of these racommendation&lobeelvationl. 

The Action Taken ~ giving details of the action taken 

on each of the recommendationslobaervations have been 

fumished to the Secretariat of the Committee on 08 

February. 2006. 

4. The 170th Report of the Partiamentary Standing 

Committee on Industry pertaining to the Ministry of Agro 

and Rural Industries (ARI) contains 59 recommendations. 

These recommendationsiobselVations broadly pertain to 

streamlining and strengthening ARI sedor by ensuring 

timely and adequate delivery of credit, technotogy up-

gradation. marketing support in the form of financial 

support, acilieVing the targets eel for employment 

generation under REGP and' PMRY, making Khadi 

institutions self-sufficient and competitive. strengthening. 

the scheme for co-operativising coir industries, market 

promotion of village Industry products. fiscal concessions 
in terms of tax eX8fl1)tion to ARI sector and formulation 

of a national policy for agro and ruraJ Industries for the 

growth of rural industries. The Action Taken Notes giving 
detaiI$ of the action taken on each recommendationsl 

obselVations have been furnished to the Secretariat of the 

Committee on 16 January, 2006. 

5. The 172nd Report on "Requirement of coir 

incIustries for its promotion and proliferation" of the 

Parliamentary Standing Committee on Industry 

pertaining to the Ministry of AI;o and Rural Industries (ARI) 

contains 36 recommendatlons/abaervationa. Theae 

recommendations/obaelVations broadly pertain to 

requirements for promotion. proliferation in traditional and 
non-traditional zones and market development in the coir 

sector. My Ministry has taken necessary action in 
respect of theM recommet ldaIionaIobIervations. The 
Action Taken Notes indicating the action taken on each 
recornmendationobeervationl have been furni8hecl to the 
Secretariat of the CommIttee on 9 March. 2006. 

6. The 1741h Report on "Monitoring and timely and 
effective implementation of schemes under the ARI aector" 
contains 17 recommendationsoblervatlona. These pertain 

to steps to be taken for ensuring compliance with the 
various y81dstick8 for better functioning of PMRY In Bihar. 
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Jharkhand. West Bengal and Maharashtra in coordination 

with the Banking Division of the Ministry of Finance, 

nationalised banks, Making available adequate funds for 

improving village industries and aggressive popularisation 

of Rural Employment Generation Programme (REGP) in 

these States. The Action Taken Notes giving details of the 
action taken on each recommendation/observation have 

been fumished to the Secretariat of the Committee on 6 

February. 2006. 

7. The present status of implementation of the 

major recommendations made by the Committee is 

detailed in Annexures I to V to this Statement which is 

placed on the Table of the House. I would not like to take 

the valuable time of the House to read out the contents 

of these Annexures and would request that these may be 
coneidered as read. 

12.~ h .... 

CII) Statu a of Implementation of 
RecoInrMndatIon contained the 15th to 
18th ReporI8 of the Standing Committee 
on Rallwaya 

·THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : I beg to lay this statement 

on the status of Implementation of the recommendations 

contained in· the 15th. 16th, 17th and 18th Reports of the 
Parliamentary Standing Committee on Railways in 
pursuance of Directive 73A of the hon. Speaker, Lok Sabha 
issued vide Lok Sabha Bulletin - Part II, dated 1st 

September, 2004. 

The 15th Report of the CommiIIee on "Pusenger 

Amenitie&" presented to the Lok Sabha on 25.11.2005 

contained seven recommendations and Action Taken 

Notes thereon were furnished to the Committee on 

12.04.2006 (English version) and on 15.05.2006 (Hindi 

version). 

·LaId on the Table and Also (Pieced In Ubrary. See No. LT. 48761 
06) .. 

The 16th Report of the Committee on "Expansion of 

Railway Network-New Unes, Gauge Conversion, Doubling 

and Electrification" presented to the Lok Sabha on 

09.12.2005 contained eight recorrvnendations and Action 

Taken Notes thereon have been furnished to the 

Committee on 18.05.2006 (English version) and on 

06.06.2006 (Hindi version). 

The 17th Report of the Committee on "Production 

Units and Railway Workshops and maintenance of Rolling 

Stock" presented to the Lok Sabha on 03.02.2006 

contained 20 recommendations and Action Taken Notes 

thereon have been fumished to the Committee on 

28.04.2006 (English version) and on 15.05.2006 (Hindi . 

version). 

The 18th Report of the Committee on "Demands for 

Grants 2005-06" presented to the Lok Sabha on 

22.02.2006 contained 11 recommendations and Action 

Taken Notes thereon have been furnished to the 

Committee on 19.07.2006 (English version) and on 

02.08.2006 (Hindi version). 

Statements showing details of all the recommendations 

contained in these Reports and implementation status 
thereof are enclosed. Since the statements are voluminous, 

I request that the same may be taken as read. 

(IntelTUptions) 

MR. SPEAKER: Under the normal procedure, now we 
have to take up the Calling Attention. I am requesting the 

hon. Members. 

(Intenuptions) 

MR. SPEAKER : You are not even allowing me to 

complete a sentence. I have requested the hon. Members-

I am thankful to them - in whose name the Calling 

Attention is listed, to take it up later. I will call them later. 

Now, there are 3-4 very urgent matters. I promise them -
with the knowledge and consent of all the leaders who 

were present - that I will come back to the Calling Attention 
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soon after this. The rest of the matters will be taken up 
today itseH. 

Now, Shri Dhindsa. 

(Interruptions) 

MR. SPEAKER : I will caD you. I have given my 
word. I win call you, provided the House runs. Please sit 

down. 

(Interruptions) 

SHRI SUKHDEV SINGH DHINDSA (Sangrur) : Mr. 
Speaker, Sir, today I have submitted the notice for 
suspension of question hour because the incidenIs which 

took place during last two-three days have hurt the 
sentiments of the Sikhs very badly. There have been large-
scale protests. I have manIioned two incidents in my notice-
first incident is relating to Saudi Arabia and the other one 

to Jaipur . •.. (lntemJptions) 

MR. SPEAKER : Please sit down. 

(Interruptions) 

MR. SPEAKER: I have assured. I wi! call aM the han. 

Members. We have agrMd to thai. I wit cal one by one. 

All of you cannot apeak together; it cannot be recorded. 

Please allow twit to make his submission. 

(IntemJptionsf 

MR. SPEAKER: I have approved your issue, you may 

speak. 

(Interruplions) 

MR. SPEAKER : You too speak. If need arises, you will 
aIao be caIed. . 

(lffIefrupIitJM) 

SHRI SUKHDEV SINGH DHINOSA : A dootor went to 
Saudi Arabia. There, 't'e company wherein he had sought 

"Not recordIId. 

a job asked him to shave off his hair if he wanted • job 

with the company. He objected to it and said that I do not 

want a job with the company and it may send me back. 

Instead of sending him back the company Impounded his 

passport. The day before yesterday, the President of 
SGPC received a letter from him. I, too, have written a 

letter to the Prime Minister aIongwith the President of 
SGPC. So far may letter has not been replied to. I would 
like to read out a short letter written by the said doctor ... 
(Interruptions) 

[English] 

MR. SPEAKER : That is not permitted. You can refer 
to the matter. You cannot read out the letter. 

(Interruptions) 

(Translation] 

SHRI SUKHDEV SINGH DHINDSA : The Government 
should take notice of this issue because It has been • long 

pending one. We want that the doctor IhouId get his 

passport. If he doee not want to Slay abroad, he should 
get permiaaion to return. MCGnd.... II of Jaipur 
. .. (Interruptions) 

[English] 

SHRI MADHUSUDAN MISTRY (~) : Sir, he 
cannot raise two mattenI at the eame time In 'Zero 
Hour' ... (Intem.tpIIons) 

MR. SPEAKER : It is very strange. ...(lnIenuptionI) 

(Translation] 

SHRI SUKHDEV SINGH DHINDSA : Second II8ue II 
of jalpur. There 101M boys were teas1ng • girt and • Sikh 

etudant tried to stop them from doing so. At thll those 
young boys who were four In number, cut the hair of that 
Sikh student. There was • large-ecale protest agalriaI this 
act ... (/~s) Not only myself but the President, 
Shiromani Gurudwara Pfabhandhak Comrnitteen also 
visited the pIace ... (lnterruptions) 
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{English} 

MR. SPEAKER : It is a very condemnable act. 

(Translation) 

SHRI SUKHDEV SINGH DHINDSA : I have also talked 

to the Chief Minister yesterday that if these boys are not 

arrested, we will continue this protest. I am happy that 

these boys have been arrested. But stringout action should 

be taken against them. Action should be taken against 

them because this is an insult for the whole Sikh 

comrnunity ... (Jnterruptions) 

You can see, how serious these people are about this 

issue? They are even not ready to accept it as an 

issue ... (Interruptions) 

MR. SPEAKER : You make your point. I will get it or 

record. 

(Interruptions) 

{EngHsh} 

MR. SPEAKER : Please take your seats. 

(Interruptions) 

{Ttanslation} 

SHRI SUKHDEV SINGH DHINDSA : I request the 

whole House that Sikhs have done a lot for this country, 

they have made great sacriftes ... (lnterruptions) 

MR. SPEAKER : Whatever has been done for the 

country, we all are also associated with thal 

(Interruptions) 

SHRI SUKHDEV SINGH DHINDSA : Wherever such 

incidenl occur, it should be condemned. 

{English} 

KUMARI MAMATA BANERJEE (Calcutta South) : Sir, 

we condemn it. ... (Interruptions) 

MR. SPEAKER : On behalf of all of you, I have 

condemned it from the Chair. 

(Interruptions) 

{Translation} 

SHRI SUKHDEV SINGH DHINDSA : Everyone should 
condemn this incident. The Government should take both 

the issues seriously . ... (Interruptions) 

{English} 

SHRI MADHUSUOAN MISTRY: Sir, I have also given 
the notice . ... (Interruptions) 

{Translation} 

MR. SPEAKER : If you want to speak on this matter, 
I will caH you. 

(Interruptions) 

{Translation} 

SHAI L.K. ADVANI (Gandhinagar) : You have 
condemned this incident on behalf of this House; and 

sightly so because whatever happened was very 

unfortunate. How it been a routine brawl involving certain 

individuals, these was nothing much in it. But the way the 
boys have insulted the Sikh boy by cutting his hair, such 

type of reaction is only but natural. Our other colleagues 
also visited the place. Sidhujee has also visited Jaipur 
yesterday. He mel all officers there. The Government have 
taken the required action. I am mentioning it here because 

complaint has also been made against the Principia of the 
Central School. It is a matter of investigation as to whether 
this complaint is true or false. I don't know about this. The 
Stale Government informed me that only the Union Human 
Resource Development Minister examine the matter and 
take necessary action. I would like 10 submit through you 
that necessary action should be taken after ascertaining 

the facts. 

{English} 

MR. SPEAKER : Let us hear each other. 

(Interruptions) 
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[Translation] 

SHRI MADHUSUDAN MISTRY: Mr. Speaker, Sir, I rise 
to condemn the incident which occurred at Jaipur and 
stirred the whole Sikh Community all over the country. 
Some hooligans were teasing a girl and a Sikh youth tried 
to stop them from doing 80. Three-four days back, these 
hooIingans have beaten up this Sikh youth and cui his hair. 
However, the youth has made complaint against them 
earlier aJso. This Incident has deeply hurt the feelings of 
the Sikh community in our country. The most shameful thing 
is that in Rajasthan, earlier also, the minorities, the 
Muslims were affected. After that, Christians were targeted. 
... (InIetrupIions) 

[English] 

MR. SPEAKER : No, no. 

(InIfHnIpIions) 

13.00 In. 

The Lt1k Ssbha ,.asumbfed at Thirteen of the Clock. 

(Interruptions) 

[Translation] 

S~I~R~D~P~H~~(~:F~ 

people ware washed away by the floods in Rajasthan ... 
(InffImIpIions) 

[EngIitIh] 

MR. SPEAKER : No. I am not allowing you. NothIng 
will be recorded. Noting ..... except Shri Prabhunath 

Singh, wiI not be recorded. 

(IntemJpIion8r 

[Translation] 

MR. SPEAKER: PIeaIe ail down. What you 818 saying 
is not going on record. 

MR. SPEAKER : Not one word is being recorded. I 
am sorry. Please sit down. 

(Interruptionsr' 

MR. SPEAKER: Why 818 you shouting now? Nothing 
is being recorded. 

(Intenuptionsr 

MR. SPEAKER : It is 1 p.m. now and we have hanIy 

discussed anything today. Let us utiIiae the time of the 

House . 

DR. KARAN SINGH YADAV (AIwar) : Sir. I am the only 

Member from Rajasthan ... (lntetn.Pons) 

MR. SPEAKER : Your name has been recorded. 

(IntenuptiorJs) 

[English] 

MR. SPEAKER : J have deleted II. 

(IntenuptJons) 

[Translation] 

SHRI MADHUSUDAN MISTRY : After that rnueIImI 
were attacked ... (lntenuptions} 

[English] 

MR. SPEAKER : I have deIeIed It. 

(lntenuptions) 

[7iaMIation] 

MR. SPEAKER : What are you. saying? 

(IntemJptions) 
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MR. SPEAKER : Please, take your seat. 

{Interruptions} 

SHRI MAOHUSUDAN MISTRY: Sir, not only this .they 

always do such things ... {lntenuptions) 

MR. SPEAKER : I have deleted it. 

(Interruptions) 

MR. SPEAKER : Bring it to me, I will see it. 

(Interruptions) 

SHRI MADHUSUDAN MISTRY : Sir, if they are 

allowed to apeak, I should also be allowed to speak. 

They always use such abusing language. I demand 
that Chief Minister of Rajasthan should leader an 

apology to the whole sikh community of our country ... 

(Interruptions) 

MR. SPEAKER : Dr. Karan Singh Yaday. 

(Interruptions) 

MR. SPEAKER : Bring it to me, I will see to it. 

(Interruptions) 

MR. SPEAKER : Nothing will be recorded. 

(Interruptions,. 

MR. SPEAKER : Nothing is being recorded. I have 

deleted that 

(Interruptions) 

MR. SPEAKER : Mr. Srichand Kriplani, you go back 

10 your INt. I wHI take action against you. You cannot apeak 

from this seat. 

(IntenuptJons) 

• Expc.nged • ordtnd by the 0IaIr. 
.. Not recorded. 

MR SPEAKER : Nothing is being recorded. 

(Interruptions) 

MR. SPEAKER : I have called Dr .. Karan Singh 

Vaday. 

(Intenuptions) 

[Translation) 

DR. KARAN SINGH VADAV (Alwar) : Mr. Speaker. Sir, 

I belongs to Rajasthan. Such shameful incident happened 

there which stirred the whole sikh community and they 

demonstreted at many places against this. What could be 

more shameful that 1ast ... (lntenuptions) 

(English) 

MR. SPEAKER : Dr. Karan Singh Vaday associated 

himself with the matter raised by Shri Dhindsa. 

(Interruptions) 

MR. SPEAKER : Shri Prabhunath Singh to speak. 

(Interruptions) 

MR. SPEAKER : Please control him. His seat is there. 

I am controlling them. I have not aDowed it to be recorded. 

Mr. Kriplani, you wiD be in trouble one day. I am giving 

you advance waming. Vou are deliberately disturbing the 

House. 

(Interruptions) 

MR. SPEAKER : If you do not want to continue, I will 

adjoum the House. 

(Interruptions) 

[TransJstion} 

MR. SP~ER : What is this going on? Please be 
sealed • 

(Interruptions) 
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[English] 

MR. SPEAKER : Only Mr. Prabhunath Singh's 
statement would be recorded. 

(Intenuptions) 

MR. SPEAKER : , am appealing to an sections of 
the House to please cooperate. Some hon. Members 
want to raise some iqKHtant issues. , want to call my 

friends from Andhra Pradesh. They want to raise some 
~issue. 

(Inlenuptions) 

MR. SPEAKER : Mr. Ram KripaJ Yadav, will you take 
your seal? , wiU name you. 

[Translation] 

DR. KARAN SINGH YADAV : Sir, you had caIed my 
home. , am a member of Parliament from Rajasthan. 

[English] 

MR. SPEAKER : You may associaIe your name will 
be reconied. 

(Intenuptions) 

MR SPEAKER : Dr. Yadav, your name has been 

recorded. Please, take your seat. 

(Interruptions) 

MR. SPEAKER : NoIhing has been recorded. 

MR. SPEAKER : Holling will be recorded without my 
penni8sion. 

(InIfHnJpIions) 

[Translation] 

MR. SPEAKER : I am trying to pacify them aIIo. 

(/~) 

(English] 

MR. SPEAKER: Hon. Member, I will name you. I have 
deleted an the objectionable remarb. 

(InfMUptions) 

MR. SPEAKER : I would like to appeaJ to the Leader 

of the House to please control his Members. This is not 

the way. 

(/~) 

MR. SPEAKER : This Is very unfortunate. 

(lfIIenIJptioM) 

MR. SPEAKER : The House atandB adjourned to meet 

againt at 1 p.rn. 

12.17 hn. 

13.00 hra. 

(InterruplitJM) 

[Tt'llMlaIJonJ 

SHRI SURENDRA PRAKASH GO'fAL (HIIpur) : five 

people were awepI away by fIoodI in Aafathan 
..• (IntIHnJpIions) 

[Engn.h] 

MR. SPEAKER : No. I am not allowing you. NoIhing 
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will be recorded. Nothing else, except Shri Prabhunath 

Singh, will be recorded. 

(Interruptionsr 

[Translation] 

MR. SPEAKER: "(ou may sit down. Your speech is not 

being recorded. 

(Intenuplions) 

[English] 

MR. SPEAKER: Not one word is being recorded. I am 

sorry. Please &it down. 

(Intenuptionsf 

MR. SPEAKER: Why are you shouting now? Nothing 

is being recorded. 

(Intenuptionsf 

MR. SPEAKER : It is 1 p.m. now and we have hardly 

disCI.led anything today. Let us utilise the time of the 

Houee. 

(IntemJptiOlJ$) 

DR. KARAN SINGH YADAV (AIwar) : Sir, I am the only 

Member from Ra;asthan ... (InI8nupIions) 

MR. SPEAKER : Your name has been recorded. 

(Interruptions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Mr. 

Speaker, Sir, this country follows federal system and at 
present, the situation is thus that the Central Govemment 

Is unnecessarily interfering in those States where 

Congrees or CongreesaIIy parties are not ruling. Its 

intervention partlcutarly in Bihar Is because of the fact that 

"Not recorded. 

some people who presume to be over towering in Bihar 

put pressure on the Govemment and the Govemment 

succumbs to it. For example, an incident too place in 

Surajgarh police station of the State on 6th-7th. and the 

S.P. himseH got the FIR registered. But in the same incident. 

alleged victim Harijan lady registered another FIR on 13th 

August in Monghyr Harijan Police Station. Mr. Speaker, Sir, 

in both the incidents, there is no mention of rape 

...(lnterruptions) 

[English] 

MR. SPEAKER : Is is a State matter. 

(Intenuptions) 

MR. SPEAKER : I win see to it. If it is a State malter, 
you cannot raise it here. 

(Interruptions) 

[Translation] 

SHRI PRABHUNATH SINGH : The victimized woman 
visited residence of the Chief Minister on 22nd. The Chief 
Minister called the lady police officer and asked her to 

register FIR and conduct a medical examination. The 

victimized woman fled from there and did not agrae for 

medical examination ... (lntetnlptions) 

[English] 

MR. SPEAKER : It is only a State matter. We cannot 
do anything from here. 

[Tnms/ation] 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, 

the Centnt is intervening and the reason of intervention 

is· 

[English] 

MR. SPEAKER : That will be deleted. Please do not 

"Expunged as ordered by !he Chair. 
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saylhese things. Do not misuse the opportunity that , have 
given you. 

(intetrUptions) 

MR. SPEAKER : That is deleted. That is not 

permitted. 

(Inlerruptions) 

MR. SPEAKER : Sorry, it is deleted. 

(Intenuptions) 

[Translation] 

SHRI PRABHUNATH SINGH : People of RJD are 
involved in such incidents and the Central GcMtmment 
partic:uIarV pmtec:ts these people. 

[English] 

MR. SPEAKER : It becomes impossible for me to run 
the House. Not one word is being recorded. 

(IntetrupIions) 

[TtaMIation] 

MR. SPEAKER : It has been deleted. 

(IntenupIionsr 

[EngIim] 

MR. SPEAKER : It Is best to adjourn the House sine 
die. 

(IntelTUplions) 

MR. SPEAKER ~ "' think it is beller. I am astdng the 
suggestion of everybody whether the Houae should be 
adjourned. 

(Interruptions) 

MR. SPEAKER: Hon. Members, go back to your seat 
and keep quiet. 

(Interruptions) 

[Translalion] 

MR. SPEAKER : PrabhunaIhii, you have I8kI your bit. 
Now please sit down. 

(Imenuptiona) 

[English] 

MR. SPEAKER : Nothing will be recordecI. Not one 
word wiD be recorded. 

(Interruptionsf 

MR. SPEAKER: Hon. Member, please go back to your 
seat and keep quiet. 

(InterrupIIons) 

MR. SPEAKER : Hon. Member, I will iI8ue noIice 

agent you. 

[T""""'tion] 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, you 
gave pem1illion to ..,.. on this .... twa days' 
ago ... (lntenuptions) 

[EngIiMI] 

MR. SPEAKER : But do not bring State mattera. I cId 
not allow anybody to bring State matters. You wanted to 
say something. 

(InIfItruptioM) 

[T,.,..",tlonJ 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, the 

same iIsue was dilcuiaecl. You had permilled to apeak. 

"Not 1'8COIded. 
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Today, people of Human Rights ComrnisaIon are 

rep ..... nting the woman ... (lnterruptions). The woman might 
face something iU ... (lnlerruptions) 

MR. SPEAKER : You both are speaking at the same 
time. Whom should we hear? 

(InletnJptions) 

[E1Jf1IiMt] 

MR. SPEAKER : Please see that your contribltlion is 
recorded for the poeterIty. For that please do not refer to 
mattenI which are beyond the scope of this House. 

(Interruptions) 

MR. SPEAKER : Nothi~ is being recorded. Why are 
you ahouIlng? Not one word is being recorded. 

[T,.""tJon] 

SHRI PRABHUNATH SINGH: Sir, I am concluding 
In two minutes ... (lnten'Upfic:ln8) 

MR. SPEAKER: PIeue lit down, that haa been 
deleted from the proceedings. 

(Intenuptions) 

[EngIiMI] 

MR. SPEAKER : I have to hear them. They are very 
~ waItiIng. 

(Intenuptions) 

MR. SPEAKER : Shrl Ram Kirpal Vadav, what are you 
doing? 

(Interruptions) 

MR. SPEAKER : It is very unfortunate. 

(Intenuptions) 

"Nol recorded. 

[Translation] 

MR. SPEAKER : Not a single line of yours is being 
recorded. Why are you speaking? 

(Interruptions) 

[English] 

MR. SPEAKER : Shril Prabhunath Singh, do not refer 
to any State matters. 

(Intenuptions) 

[T,.."..,] 

MR. SPEAKER : Whom will you SlOp from speaking. 

(Intenuptions) 

MR. SPEAKER : I say it is enough, sit down please. 
Enough, I have seen II aB. 

(Intetruptionll) 

SHRI PRABHUNATH SINGH: Sir, I wilD conclude 

within two minutes. 

[EngIi$h] 

MR. SPEAKER: P .... do It. 

(Interruptions) 

[Transllltion] 

SHRI PRABHUNATH SINGH : I would like to say that 
a similar Incident took place In Anah also. I do not want 

to say who were behind It, but they are saying openly on 
Bihal"0 ... (Intenuplions). 

MR. SPEAKER : No, no 

(1ntfImJpt/onB) 

MINISTER OF RAILWAYS (SHRI LALU PSASAD) : ° 

(Interruptions, 

"Nol MCOIded. 
-Expw1ged .. 0IdenId by 1he ChaIr. 



383 AUGUST 24. 2006 Observation by the SpMJcer 384 

[English] 

MR. SPEAKER : No. I am sorry. This ahouId not have 
been done. You are mieusing the opportunity. 

(lntenupIions) 

MR. SPEAKER : It will be deleted. 

(Interruptions)-

MR. SPEAKER : I have deIeed that. 

MR SPEAKER : Shri PrabhunaIh Singhji, iii ill not 
right. 

(1nIemJpIions) 

MR. SPEAKER : PrabhunIdhji. you are eaying • quill 
deliberately. 

(InIetn.IpIion8) 

[EngIbIh} 

MR. SPEAKER : Mr. Madhu8udan Reddy. you come 
in front. This ill not conec:t. I called ShIt MIIdtMudan 

Reddy. 

(Int.nupIionB) 

MR. SPEAKER : Shri PI'IIbhunIdh SinIH. iii II very 
unfair. PIee8e let me ..... You CMI10I ..... 8UCh 
aIIegatIoe. against a Member. This ill not fair. Yo8u ... a -
eenior Member. I r8Ip8Ct you. 

(""""""".) 

MR. SPEAKER : Shri PnIbhunIdh SiI9'. you wanted 
to railed a mailer of CenbaI diIcriminaIIf.n. But you are 
making personal aIegaIion8. Do not do iii. 

(/nIfIfnIpIJoM) 

MR. SPEAKER : I have aaid that I have deleted It. I 
have expreseed my diIapprovaI of It. 

(Interruptions) 

MR. ·SPEAKER : The Houle stands adjourned tiD 2 
p.m. 

13.10 hrs. 

14.00 tn. 

The LaIc SabIaa ,.. •• NmbIIId III Foutfeen 

01 the aocIc. 

• [EngIieh] 

MR DEPUTY-SPEAKER: Hon ......... 1M Houre 
It8ndI adjourned to meet again at 3.00 p.m. 

14JM .... 

15.on In. 

The LaIc SabIaa ,. .rrrrmt8d III ~ 
01 the aocIc. 

OBSERVATION BY THE SPEAKER 

... : Functioning of the ...... 

[Engkh] 

MR. SPEAKER : Hon. MemberI, pIeaIe take your ...... 
(InteIrIJpI#oM) 
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MR. SPEAKER: I wIH call you. Let the House function 
normally. 

The House was adjourned by me, as you know, just 

before the recess. After I left, it has been reported to me 
- beca... it Is not In the television - that some very 

very condem .. 1ab1e incident took piece. From the Chair, I 

believe that every I8Ction of the House wHl join me in 

condemning this incident expressing our greatest 

annoyance, graate8t sorrow that Parliament of India could 
witness such an incident. I am sure, everybody will see 
that the glory of this House, the image of this House Is 

maintained - not only maintained but also enhanced. 

Therefore, I am appealing to everybody to please 888 that 

this House functions normally. I would request you to 

cooperate. 

The incident that has been reported to me - I am 

again saying - should not have happened. It Is extremely 

wrong. It has brought bad name to our great institution. I 

am condemning it from the Chair. I am requesting aU the 
hon. Members to cooperate. Whoever wants to say 

anything. ,. are trying our best to ecc:ommodate. There 

are limltatione. Everybody is Iitting in the Q\air. We have 
no peI1IOn8I interast, no personal issue. We want the 

Hcue to function. Therefore, my earnest appeal once 

again to you Is this. I also request you to cooperate with 

me. 

Thera are some words which have gone on record. 

I will delete thoee words. I am saying that I have already 

decided to expunge them. They will be expunged. I am 

sure, this Is no disrespect to the great institution that you 
want. I am sure about that. Therefore, if there Is some 
mistake, if there Is some wrong behaviour, I condemn that 

also. I am sure, Members win realise that this is not helping 

you, not helping our great country. We have got such a 

reeponsI)ility and such an honour also to be Members of 

this Houae. People have .. nt us here. Therefore. let us all 

cooperate. 

Pie... leave it to me. I respect everybody. I wiR 

delete only that portion which is contemptuous, which 

should not be there. I also strongly disapprove using of 

words which are not proper. Let us not go further into it. 

My appeal to you is this. Let us help each other, carry on 

the business. I appeal to Shri Prabhunath Singh. I 

also appeal to this side, Shri Lalu Prasad Yadav and 

everone of you to please see that this great institution 

functions because our very existence is for this institution. 

Let us not destroy it ourselves. Therefore, this Is my 
appeal. 

[Translation} 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) : 

Mr. Speaker. Sir, obeying your instructions I would like 
to say that even most bitter of the feelings can be 

expressed in decent and guarded language in the 
parliamentary democracy. You have just made the appeal, 
but I decided prior to this appeal and as you instructed 

that if we go on behaving like this in the Partiament of 

India, then we would have to witness ugly scenes like what 

happened today and the scene that was created in U.P. 

Assembly. 

MR. SPEAKER: Please leave it. 

SHRI LALU PRASAD : What I am saying is not one 

sided nor am I issuing a werning. Please listen to me. Two 

incidents happened in Lakhisarai in Patna and Arreh. I 

phoned the Chief Minister Nitishjl to hear the facts of both 

the incidents. The Chief Minister did so. These people went 

to Patna and approached Human Rights Commission, 
Women Commisaion. RJD raised this issue yesterday ... 

(Intenuptions) 

MR. SPEAKER : Please leave It ..• (Interruptions) 

MR. SPEAKER: LaIuji. it is not needed now. We accept 
this and I believe you will also condemn the incident. 

(Interruptions) 

SHRI LALU PRASAD : You also Jisten to me. Today 

... (lntenupIions). 
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[English] 

SHRI GURUOAS OASGUTPA (PanIkura) : Mr. Speaker, 
Sir, nothing shOuld be done to further COft1)Iicate the 
situation. Our appeal Is that nothing IhouId be done to 
CQI11)Iicale the libation. 

[»ansIation] 

SHRI LALU PRASAD : Let me put my point. I am not 
clone yet. First listen to me ••. (InIetn.fJIions) 

SHRI RAJIV RANJAN SINGH 'LALAN' (8eguIanIi) : Mr. 
Speaker, Sir, listen to me also. for just one minute. I haw 
no otJiection if LaIuji apeaIcs on the iaaue but then I may 

also be given the opportunity to epeak on the .... iaaue . 
..• (InIetn.fJIions) 

[EngIiM] 

MR. SPEAKER : That Is not fiML That Is • State 
maaar. 

(TransIaIIon] 

SHRI LALU PRASAD : Sir, the language used .... 
today, the whole House, .. the hon. Members ... 

~ TheMembersol ........... ~) 

PROF. VUAY KUMAR MALHOTRA (South Delhi) : What , 
you have to .., on what happened afterwardI? 
... (InIetrupIions) 

SHRI LALU PRASAD LIsten to me flm 
,.... ... (InIetrupIions). Why do you deland? Sir, II ... 

been recorded and the world ... ...., how PnIbhunIdh 
SInghjI said that. .• (InIetn.fJIions) 

MR. SPEAKER : No, he ... not Aid. He 8pOke 
afterwardI. I have ...., LaIujI, do not lIlY that. I have ...... 
whId ... been racorded. 

(lnIernIpI/oM) 

SHRI LALU PRASAD : 't'bu 8houId ... thIIL The whole 

House should ... thIIt. .. (InIetn.fJIions) 

MR. SPEAKER: I wouId .... ~, I would .... What 
.. happened II not right. Leave II to me. 

SHRI LAW PRASAD : SIr. you Mould ... the record 
and the ....... 01 .. the partlel ehouId ... It. I apoIogieI 

for the I'NCtion of CIftU'I Membera 01 my party and ..... 
the Hcge that no Member 01 my party would again behave 
In ItIIs manner but If somebody UMI abuIive language 
againIt any MinIster or Member then IUCh ..action Is 
bound to take pace ... {ltrIeIrrIpIIoM) 

MR. SPEAKER : Alright. PIeatIe 1ft down. I am giving 
them opportunity. 

(lnIfHnJpIJone) 

MR. SPEAKER : I would ... to II. 

(/~) 

[English] 

MR. SPEAKER : lei UI rile to the GCaIiaIL 

P~, (T,.".,.",] The ... 01 the HoI-. II being 

..... ....,..,. I appeal to aI 01 you fEnIIIIM] lei UI .. 

rille to the occuion. Aa.r ai, WI ..... cancemlet. WI 
are at broIher8 and ..... , we ... warIdng In hi IPIriL 
~] Let UI riM abcM pIIly poIIicI. The conIIIct 
amGIlgit UI wiIhin the .... 01 poIIIcII wauId be ..... 
fonNer. W. should not get personal. I appeal to you. I 
reepect you. I reepect you aI. Let UI take eome buIinIa 
OUr friende from Andhra PradIItt ... wailing IInce 
momIng. I would like to give them opportunity to 
!IpINIk. 

(lnItHnJpI/onIJ) 

SHRI PRABHUNATH SINGH (Mahanrpnj, 8Iher) : Mr. 
SpNk8r, Sir, I would like 10 have one ,...... to .., my 
~ .. {/~) 

MR. SPEAKER : 't'bu are aIIO bra.d "*'dId. ,.... 
undInItInd my point. Evwflhlna II IIIrIght. 

(I"""""""'} 
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SHRI PRABHUNATH SINGH' : Mr. Speaker whatever 
I have 88id Is ... in your proceedings and you have read 
It In the ChM1ber ... (Intenuptions) 

MR. SPEAKER : Alright, I will decide. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I ha\I8 
not Mid • word which In8UIt anyone. Uke you, I have also 

reed It. I have reed It in your chamber and It is included 
In the pRa.dlngs. Then people say that if such language 
Is UIId then soon we would be going U.P' aseernbIy 
way ..• (Intenuptions) 

{1NnaIa1ion] 

MR. SPEAKER : No, no, now It will not take pIac:e. I 
have aaId. 

(InfetrlJ(JtioM) 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, It has 
to be decided whether this House is to be made like Uttar 
PradeIh U8ambly or something eIae ... (Intenuptions). If you 
talk like this It would ROt do and I say that the way this 
incident has taken place in this Laic Sabha, it is 
candem."l8bIe. I feel that I do not deserve to be a member 
of Lok Sabha. So, I am aubmItIing my resignation to you. 
PIeaM accept 1t .... (1ntemJp1ions) 

MR. SPEAKER : No, no, I will do so in front of 

..... (Intenuptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, if I am 
ga.-y then action may be initiaIad againat me ••• (/nIenupIions) 

who tMtr ill guilty, the action may be taken against 
hIm ... (/ntemJptions) 

MR. SPEAKER : It's .. right. 

(Intenuptions) 

(Eng/ieh] 

MR. SPEAKER : He will come back. I wiD peraonaIIy 
gel him bD. 

(Interruptions) 

MR. SPEAKER: All right. Now, I caD Shri Madhuaudan 
Reddy. 

(Interruptions) 

SHRI KHARABELA SWAIN (BaIasore) : Sir, please 
allow me for two minutes ... (lnterrl.l¢.ons) 

[Translation] 

MR. SPEAKER : What is happening? You sit down 
please? ... (Interruptions) 

(English] 

MR. SPEAKER : Mr. Kharbel, you are a senior 
member. You are a very respected Member. Please take 

you seal 

(Interruptions) 

SHRI KHARABELA SWAIN : Sir, please allow me for 
two minutes ... (lnterruptions) Sir, why are you not allowing 

me to speak? ... (lnterruptions) 

MR. SPEAKER : All right. Please say what you want 
to say. 

SHRI KHARABELA SWAIN: Sir, I will never use such 
words, which will further complicate the issue. I have been 
in this House for the last nine years. I never expected that 
any lime any physical attack could be made on me. I am 
really frightened today because I think that in future 
physical attack could be made on any hon. Member of this 

House. ' 

I would like to put one question here, Sir. You please 

go through the comments made by Shri LaJu Prasad. He 
did not apologise. You may go through it. Before jlat 

apoIogising, he stopped. He did not apologise. That is not 

hill intention. He wi. never apologise. He lhinks it is good. 
I am just putting one question to you Sir. Shall I come to 
this House ... {lnterrupIions) with my bodyguard? Should I 
be protected physIcaJIy in this House? I 888k this 
assurance from you, Sir. 
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MR. SPEAKER : You will be fuRy proIected. I think. it 
is the obligation of aU of us. You wiH be fully protected. Not 
only YOU. Shri Swain. but every hon. Member of this House 
has the right to be protectad and I am sure. in future. all 
of us realise that what has happened is totally condemnable 
and It should never be repeated. Otherwise, the strongest 
poaibIe action will be taken. I can assure you that if todays 
warning is not heeded. then nobody w1t1 be spared, 
whichever side he may belong to. I can assure you this 

80 long as I am here. 

(Interruptions) 

MR. SPEAKER : Hon. Members. please sit down. 

00 not go into aft these things. I have caJIed Shri 
MacIIUIUdan Reddy. They are patiently waiting since 
morning. At my request 1hey have come and have 
expAIlll d I8gI8I tor yesterday's thing. You can come in the 
front. Mr. Reddy. 

15.10 ..... 

[Enghh] 

SUBMISSIONS BY MEMBERS 

(I) RE : NMd to CfMta • s....-. 
"'ofT~ 

SHRI MADHUSUOAN REDDV (Adilabed) : Thank you. 
Mr. Speaker, SIr, for giving me an opportunity to speak from 
the front rows. 

Fnt of aI. thank the hon. Speaker for 8CCOIdng me 
permiIIsicn to speak on my motion for ~ on 
an importMt iI8ue pertaining to my region TeIangana. 
Mr. Speaker, Sir, the struggle of Telangana originated not 
out of a. whisper. but it is a Itory 01 suppreaion, 
oppression. ~ and humiliation for the Ia8t 
50 years. The people of Telangana ant IIiIenIIy beaJtng 
.. injustice being meIed out to them very pIIIienIIy hoping 
that theI8 would be a dawn __ day and juet/ce may 

pnMII 8M justice may be dOne to the people of 

TeJangana. 

During the last general election, we contested the 
election as a pre-po/I any to the Congress Party. The net 

result was sweeping victory for the Congress and ita allies 

throughout Andhra Pradesh. Our slogan and our aImpIe 

election manifesto was - a aingIe point - CAI8tIon of a 
separate State of TeJangana. At that· time, haft. Pranabda, 
who was looking after the election 8C8n8rio, very 
categorically assured our leader Shri K. Chandra SheIchar 
Reo the same in case Telugu DeeamParty ... routed and 
Congress Party was elected to power In Andhra Pradeeh. 

If I am not wrong. in .HlmachaI Bhawan, an M8UrMC8 ... 

given by the Congress High Command that definitely 

Telangana State would be in our hands. So. with that 

categorical assurance from the highest level of the Party. 
we alongwith the Congress, both 01 us. by wearing .,.". 

said: "Jai Te/angana". Even the top leaders like Sonia 

Gandhiji, Rajshekhar Reddy and an Congrau leaders who 

ant my bIoIhera, who are sIIIng here, also very 
enhlSiatically said: "Jai TeIangana". WIth the "Jai 

TeIangana" slogan, the people I'CIM to the occaeIon and 
voted m ... iveIy thenIby In Telangana region. Only one 
seat could be won by Telugu Deum Party out of 18 MP 

..... AD the 15 MP .... were caplurec:I by the CongMu 
_ TRS combine aIongwiIh the ...... the Comnuiat 

Party of India, CommuniIIt Party oflncla (ManIiIt) and one 

MlM. 

SHRI ASADUDDIN OWAISI (HydenIbad) : I am not 
aligned to them ... (IntfImIpIJon8) 

MR. SPEAKER: You have made your point. Ewrybody 

is 80 touchy in this HoUle. 

(/~) 

SHRI MAOHUSUDAN REDDV : So. only one .... _ 
gone to Telugu Desam Party 8M .. the Mm8inIng 15 .... 
were capIur8(J by the Congreu Party and Ita ..... 
Thereafter. in the AuembIy also, we contllt.d the 

eIectionI. There aIao, we got more than two-IhIrd rn&IOrIlY 
In the HouM. the only slogan at that time from the mouth 
of the CongnIIII and from the mouth of the TRS wu: "Ja1 
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Telangana". So, after this, we have joined the UPA 
Government with the categorical assurance that Telangana 
State would be given as per the sentiments and the 

mandate of the people of Telangana. After arriving at a 
consensus among the partners of the UPA, the Common 
Minimum Programme was drafted. The hon. President of 
India, while addressing both the Houses gave an 
auuranc8 to this effect. Thereafter a Sub-Committee of the 

UPA under the chairmanship of hon. Defence Minister and 
two other allies from RJD and DMK was formed. At that 
time it waa 888Ured that within 15 days a report would be 
tabled by the UPA in fa'JOUr of Telangana. Thea8 15·days 
have gone to 8 weeks. While declaring or announcing the 
CommIItee, the hon. President of the Congress Party of 
india, Madam Sonia GandhI stated that within 8 weeks 
the I8pOrt would be tabled. in the House. Sir, eight weeks 

have gone; 80 weeks aIeo have paaaed; even tBl date there 
is no whisper, there is no talk and there is no gesture from 
the Congress Party. All pre-poIl aIIie8 have given letters; 
majority of the Parties have given their consent for the 
formation of Telangana State. Even the Parties from the 
other side alia have openly expressed their intention to 
support the desire of Telangana. Two years have elapsed 
tID this date. The Congress Party is putting one or the 
other obstacle saying that BJP has not come out openly; 
when the BJP comes out openly, definitely they will 
coneider Telangana matter. It is on record. At the AlCC 
SeIaion of Hyderabad. the Chairman of the Sub-
CommiItee openly declared that If BJP give their consent, 
he will not take an hour time to draft his report and submit 
the ume. 

Then, the BJP was kind enough to come out with a 
Itatem8nt. They have paued a ReeoIuIion In their National 
ExecutIve CornmilIee. We are very much thankful and 
IndIbIed to them. The people of Telangana are Indebted 

to them. They have come out openly with a statement. All 
the UPA partnerI Were kind enough and they have openly 
eupportecI, and we are also Indebted to all the partners 

or UPA tor having gNen their support. 

Some three days back. certain development had taken 

place. A meeting of the UPA Coordination Committee W88 

called. It was stated that in that meeting there was no 
consensus among the political parties of UPA, and, 
therefore, opinion could not be arrived at. 

Mr. Speaker, Sir, what is the meaning of 'consenaus'? 
In a democracy, 'consensus' means not the concunanc:e, 
and it :Is the wish of the majority people which would 
prevail anywhere in a democratic set up. So, in this C88e 

also, more than half the parties, including the parties on 
theolher side are openly supporting.. I do not know what 
is the obstacle for the Congress Party to speJI out their 
stand. Now, they say: :11 is the Resolution of the Congress 
Wortdng Committee that a second SRC has to be sat up. 
That is the policy of our ewC." My submission is this. If 
that Is so, why have you not mentioned this fact in the 
Common Minimum Programme. In that, you have ~ 
mentioned that a separate Telangana State would be 

considered at an appropriate time. You have never 
~ that a second State Reorganization Commission 
would be sat up. In the setting up of the SutK:omrnittee 
also, there was no mention of the second SRC. The 
Congress Party, for the last two years, never gave any letter 

to the ~ saying that this is our official stand. 
Unfortunately, after all all theIe happened, now they are 
saying that the second SAC is to be established. Sir, this 
is nothing bur the people of Telangana. The Congress 
Party has purposety .•• (lntenuplions) 

MR. SPEAKER : That word is unparliamentary. 

SHRI MADHUSUDAN REDDY : I wfthdraw that word. 
I am sorry. I am a junior Member. • .• (Interruptions) 

MR. SPEAKER: You are a very considefate peI8OI'I 

and a very reapected Member. 

SHRI MADHUSUDAN REDDV : Sir, the Congress 

Party is misleading the people by making different s&and8 
of different dimensions at different stationa. At Hyderabad 
some leaders say something and at Delhi some leaders 
say some other thing, and thereby the people of Telangana 
are now in confusion. 
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[Shri Madhusudan Reddy] 

So, after observing all these things, my leader and 
the President of TRS, Shri K. Chandrasekhar Rao, and 

another leader, Shri A. Narandra, both of them have 
tendered their resignation from the Union Council of 

Ministers in protest against the attitude of the UPA 
Government. Thereafter, Shri K. Chandrasekhar Rao is on 

indefinite fast. ... (lnIfmupIions) 

MR. SPEAKER : I am again requesting him, through 

you. to bleak his fast. At least ten times I have made that 
request. I am sure that the entire House joins me in 
raquesting him to break his fast. Of course, his Issue 
remains. I am sure, all of you wiD join me in requesting 

him to break his fast Please tell him that this is the 
unanimous request of this House. 

SHRI MADHUSUDAN REDDV : Sir, our Party is very 
much Indebted for the concern shown to my Jeader by this 

House. I will definitely convey the sentiment of this House 
to my leader . ... (InIemJpIions) 

Sir, now his condition is aI80 deleriorating. He is a 
blood preI8Uf8 paIienl He Is having hyperteIlIion. The 
doctors are exaninIng him hour by hour. If at ... any 
untoward thing happens ... (I~) 

MR. SPEAKER : No, it would not. 

SHRI MADHUSUDAN REDDY : h is a live volcano in 
Teiangana. .•. (IntenupIions) 

MR. SPEAKER : That should not be allowed to 

burst. 

SHRI MADHUSUDAN REDDV : Let that volcano not 
be made to burst. I request this Houle to JdncIy be 
~ with our cauee, which Ie a genuine one, which 

is • reasonable one, and we aM would be reapecIfuI to 
the Fourtheenth Lok Sebina. .. (lrrterrupIJoM) 

MR. SPEAKER : You have apoken very well. 

SHRI MADHUSUDAN REDDY : ~ htW')ricaJ daciaion 

regarding the formation of TeIMgana State be taken. Ttw1k 
you. 

MR. SPEAKER : Shri Ravinder fUIk, do you WWd to 

join him? You can ~ UIOCiate with him. 

SHRI RAVINDER NAIK DHARAVATH (WarangaI) : Sir, 
I would like to apeak. 

MR. SPEAKER : AD right. 

{Translation] 

SHRI RAVINDER NAlK DHARAVATH : Mr. SpMker, Sir, 
I thank you on behalf of the people of TeIMgMa tor 
showing sympathy towardI the pnJbIem of TeIangMa. I pay 
my regarda to the whole of the Houle for the ~ 
shown by the Houae toward8 our ....... I would IiIre to 

daecribe the condition of TeIangMa in the foIowing .. 

lines:-

"Tamam umra mein ek ajanabI Ice ghar me ,.. 

Safar na heM hue bhI kieI ...... me ..... 

Honge ve log jInhe hoge khat Ibron lei 

Lekin yeh mere dIeh to roll lei ftIcar me r8ha." 

Sir, the condition of Telangana Is poor tor IaIt 50 ~. 

The demand tor T ....... Is not • new one. The nation 

gal freedom in 1947 but T ...... gal frMdom In 1948. 
n was • separate ...... from 1948 to 1850 war the ..... 
of Hyderabad. Thete __ many ~ In T ..... 

but to get eeparatIon from the ...... of tMdrM the people 
of AncIua state demanded for ............. and lifter that 
eeparatIon Telangana was merged with the ..... of 
Andhra. 

Sir, I would like to tell a hI8torIcaI filet our tnt PrIme 
MinIster Pt. Jawahar LaI Nehru had said, "Innocent 
Telangana Is being merged with smart Andhra. WMther 

this merger will go on othetwiIe at any time T4MngMa 

may get eeparated" DeIpIte having a lot of ntIOU"* In 
Telangana Ira condition Is quite pItMIbIe. Today. the ..... 
of Andhra Ia exploiting T........ Due to poverty the 
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tribals Jdll or Jiell their. int~ts.Becaule. oqhat.tQne..and 
~. the ·"K.Wement is going 011. for Jast 50 ye~~ .. ; .' 

Sir, Congress leader Dr. M. cilenn~ Reddy' started a 

movement for Telangana state in 1969. At that time ~~;of 
the 14 Partiarnentary .aeatIS Telangana Praja,samlti got 11 

Parliamentary ~seats. 'This ;movement is. going or ... ·tram· that 

time tc)'tll dat'e~ A .JhOV&ment w. also organised. for a' 

s8fHjrate Andhra state. 

Sir, 1.)NOyid liketolell-.brief.how the Terangana state 

is being suppressed. In the year 2000, when ~r. 
ctiamfriIbabU NaldO' was a pOwerfUl leadel', at· that . time 

the'ccindltlOnOi the etingressparty Was nOt·So Qood .. Th8 
CdngrHslY$h were' desperately looking fot away hOW to· 
defeat Mr. Chandrababu Naidu. It is s' weiI ktiownto ali 
that at that time Mr. Chandrashekhar Rao YOice~ for 

Telangana and in the year 2001 formed' the Te~gana 
Raatra ·Samiti. At 1hIIt. time Mr .. V:S. Rajshekhar ReGIdy to 

Chief MinI8eer at Andhra Pradesh was the Ieeder of 

opposifion;A1 that time he was notjn poWer,but·wiItIlhe 

supportbf 41 MlA'8'of· TfI'nganaregion ~f·the congress 
party:hemet congtess:ehai~ Ms. 'SOnia G-.dhi·-and 
h&hded' . Ovti': Ii' memorandui'iifot . a SiepaRlte . Telailtgal'l8 
stImI .. 'It '.' Vias . revealed' by him ·recently. -.we contested 

8I8ction iii 2004 ·WIttf full tCrce and got the·mandate. Not 

onlY frOm Tef8rigana n-gion,' Andhr8 'regIOn aM Raya_ma 
bui In coalition with TAs. party demanding tors.parate 
Telangana state got the mandate framaR·the regions of 

the states. 

Sir, NOW,:.thlW ,~$k us. time. an,d again .that .what . '. "' '"" ...... I',e:; 

happened in municipal elections and panchayat elections. 

1:wouId""to ""-thelnthe ~;iJIeOIIon. and 

pat'1ehayat~l8ctIons' went -not contested. In .the .n .... of 
~ state, thele are local'bOdy electtons. We .UI8d 

to understand that Mrs. Sonia Gandhi is a 1MCIel'·,otnew 

.era and Chairperson of the Congress Party. so she will 

. ~gree' t~ ·t~demand OfTelanga~a st~~e .ridwiil dO';;'tice 
Wi~,uS: We $hOwedfull' ~nfid8~e i~~~.: I~ the:rece'nt 

past we have been waiting for a repOrt of U.P.A. COmmittee 

constituted in this regBfd.· Oijt the $Bid report have not been 

submitted as yet. That is YfflY..'?O~!.~f 04:'r~e~ ~~ .. 
from the post of minister, the M.L.As 'ot the congress partY 
haYe:bsee What it fhei~itlo~ oH.raftgana for:taat·5Cl 

yea,s"9ntfWti'at'-iSgoingon1hete. 'Ii, sttategyhas 1G,~ 

finalised how to get rid off this situation. At aboUt SOPer' 
cent of the population of Telangana area belongs to O.B.C .• 

SC, ST and minority community Whose voices have been 

suppressed down by the riches, musclemen an~.,~ 

in power Mrs. Sonia Gandhi is also withdrawing against 

thein,'f 1hItik' so;'f'fie'corigress l)Iiriy lIhodld ~Over 
it. What more should I speak about the congress petty, JOtj.-
all know that ... (lnterruptions) 

" .~" . ~. . ~ ,. 

[English] 

MR. SPEAKER : Please. c.o.ncl~, .I,~v~. giv,n you 
full opportunity. . .,. ","' ." c.""'. ;,' .. . 

[Translation] 

.~H~;RA~I~D~ .NA;K·DHARA~T~:;· Sir,'. tt1e 
'. .' ":";; '.' .. ,',:. :f' :'1:',l,:'::._,: .J:;~.·'·:'''.nr ... ~"1.r·,1 :.;' "; 

agitation of 1969 whether the UPA Govt. might.~.,~ri~ 
our issue, whether we lost our first struggle ot' ~~ 'in 

1857 but the second time we fought under the Jeadei8l. 
of Gandhiji. we got the freedom. In the same WfIf/. we are 

not going toti~~6u)?hi~~:t;il~fi'~fij{Npubilc with 

double conftde~':~ ~~ll~~:~(demand under 

the leadership of our leader KCR. Today, inj~,~~~i!l9 

done to Telangana whether it is issue of water or any other 

1i'IIltt8t.:j \¥ill ghi&· ... exi.:·1rrAndhra:.Prad8llh'" per 

dlnt"dftotal·popul8tiCiti .fmnr'..,......:bul ..... 
onlY'B'''8rripI~ frOin''TlII8ftfMB'- rn"·~'fI'NdeIh 
seci'8tariid:' AJ;8rt'frOin-'1hiS ROt il'lln"F~got"an 
opPO~ to beCOfn'e"AcfilcCale Gen8nilth' htfHigh! 0cMtrt 
of~r8 ·'Pradtl8h • diliihg: 18st:5O' 'jUra:. ;'Fdi":'tHe 
'dEW~topment of :oJr'backWartt' _ IM"~ fIf"! 

'seParate Teiartgana Sblt .. '· is" Ver/' 'mactf' titqu!fed;; 'f:~ 

,::t~tst:~e~"::::~~::':~U:ll~=~ 
son~i .. ~~ stii, ,S~·.full ~orif&hc8)' her.'S'" WIll ~t 
~ .. lorof·~f!M' if.~' ~-'n(-lbo~/~~lnSl'~~~':riC:h an~ 
".~- .. '';':-, ~ .. ' ". ,", ~'.~" ,.-,: ~ ..... '~: '".'\ ",' :!, ","r- ."; ... !.: ~...... • ~". ," .. , 
influential persons Now it is orihe "j:: ." 1f;eSpect "'It :" .... ; .. :. . .. , .... ' .. , ........ ,.:., .. :/. ',' ~r ~:" :;~ .: .. ~ ~ 
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(SHRI RaYinder Naik Dharavath] 

governance constiNtion of Telangana state is necessary. 
I thank you and all the members on behalf of the people 

of Tetangana. 

[English] 

MR. SPEAKER: Mr. Naik, you have presented yourself 

very well. 

(IntemJpIions) 

[TtallSialion] 

MR. SPEAKER : Be brief. 

[English] 

No, it is 3.30 p.m. We are still in matters ~ urgent 

pWIic irnpoftIInc8. Calling Att8ntion matters w!II be taken 

up tomorrow. 

15.32 .... 

(U) He: RIeIng prIcea of ........ 
c:ommodItIea In the counIry. 

[TranaIaIion] 

SHRI RAMJI LAL SUMAN (FIrOZIIbad) : ..... Speaker, 
Sir, the rnoeI burning iI8ue beIont the country i.e. price rile 
had been diecI_ed when L.ok Sabha I8I8ion comrn8IlCed 

from July 24 and after the dilcLaion, han".. Finance 
Minister had auured the ....,.. thai the Government will 
I8CIde the problema of inflation. The same kind of 

aaaul'8nC8 had been given when MusIimI of Demands for 
Supplement any Grants Introduced by hon'ble finance 
Minister were disCI_. But It is a matter of regret thai 

de8pIte these a.asurancee tt4e prices have incteased by 

20-25 per cent. The price of wheat hal reached upto 
As. 10 per Kg. in Delhi and As.14 per Kg. in Mumbai. In 

some parIS ~ the country, wheat prices have reached upto 
R8.20 per Kg. The production of Sugar is more than 

the requirement of the consumers in our country. but still 

sugar prices have reached upto Rs.27 per Kg. The same 
position is with the pulses. Prices of pulses are sky 

rocketting. 

Mr. Speaker. Sir. the government have decided to 

import wheat in large quantity and accon:Iing to the Ministry 
of Food. 2.37 lacs tonnes have already been imported our 
country. The most important thing is that the quality of wheat 
is so poor and quantity of pesticides residues in it is so 

high that many states have ""'-d to accept it. 

We appreciate your concerns. Sometimes you get 
angry. But Lok Sabha is in seseIon and we are raeponsIbIe 
to the people. We are here to plead for the 
peop,e ... (lnlerruplions) 

MR. SPEAKER : All IhiAk like that 

SHRI RAWI LAL SUMAN : Mr. Speaker, Sir, thIe 
Government is not saneitive towards a serious mailer 
like price rise. The Government have noI been able to 
control the prices. Newe ItemI pubIi8hed in the newa 
papers today have reported thai the Government will not 

be able to rein in the Inflating even In the next five 

months. Leader of the Houle· is aitting here and through 
you I would like to request thai either he or she. FInance 
Minister should come and explain in the Houle u to how 
he propose to control the prices. It ia a very I8riouI 
matter .... (lnlemlplions) 

[EngIbIh] 

MR. SPEAKER : Shri BatIu Deb AcharIa. 

SHRI KlNJARAPU YERRANNAIDU (SrIcUuIam) : Sir, 
I wiIh to III80Ciate myI8If with han. Member ShrI RamjiIaI 
Suman. it ia a matter of urgent public Impottance. 
... (lntefrlJplions) 

MR. SPEAKER AI han. Mamba" who wish to 
U80Ciate themIeIves with the matter, may pIeaIe .. net 
their names. I cannot call everybody. You know thaL 

(Interruptions) 
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MR. SPEAKER : Shri Ramswaroop Koli. Shri Kiran 
Rijiju, Shri Amash RaJ Khanna, Shri Kishan Singh 

Sangwan. Shrl Vinmdra Kumar. Shri Dushyant Singh. Shri 

Subhash Maharia, Shri Srichand Kriplani. Shri Ashok 

Pradhan, Dr. Satyanarayan Jatlya. Shri Braja Kishore 

Tripathi, Shri C.K. Chandrappan. Shri Raghunath Jha, Shri 

Paras Nath Yadav, Shri Ravi Prakash Verma. Shri Usha 

Verma, Shri Chandra Bhushan Singh, Shri Shailendra 

Kumar, Shri Rajnarayan Budholia, Shri Jai Prakash, Shri 

Rajender Kumar, Shri Harikewal Prasad, Shri G. Karunakara 

Reddy, Shrimati Bhavna Pundalikrao Gawali have been 

allowed to associate with this issue. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Hon. Speaker 

has called me. Please let me speak. I have given notice . 

... (Interruptions) 

MR. SPEAKER : All your names win be recorded. 

Please send notice. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir, for the last three days 

I have been giving notice. ...(Interruptions) 

MR. SPEAKER : Now Shri Abdul Rashid Shaheen to 

apeak. 

(Interruptions) 

MR. SPEAKER : Hon. Members, you are aware 

that generally, I do not allow these things. But it is a 

matter of concem for the people and you have rightiy 

raised it. I have allowed you. I cannot allow everybody to 

speak. 

(InternJptlons) 

MR. SPEAKER : Therefore, all your names will be 
recorded with fun significance. Shri Abdul Rashid Shaheen 

to apeak now. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir. you called my name. 
... (Interruptlons) For the last three days I have been giving 

notice on this subject . ... (Interruptions) You called my name. 
... (Interruptions) 

MR. SPEAKER: I cannot compel any hon. Minister to 
respond, to say something or not to say something. 

(Interruptions) 

[Tl8nslation] 

SHRI RAMJI tAL SUMAN : Mr. Speaker. Sir, Leader 
of the House is sitting here and he should explain as to 

what steps they propose to take and teD us about the steps 
being taken by the Govemment on this issue? 
... (Interruptions) 

MR. SPEAKER : What is this. This is a new system. 

[EngDah] 

This is a new system. I win not allow it. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir, please allow me to 
speak. .. (lntenuptions) 

[Translation] 

MR. SPEAKER: Are you not·wiRing to run the House. 
I know that whatever you apeak about the House has no 
substance. It you don' want to run the House then well. 
I wiU adiOum the Houae and go. 

(Intenup1Jons) 

[English] 

MR. SPEAKER : Your name is recorded. What more 
can I do? Only Shri Basu Deb Acharia and Shri Ramji Lal 
Suman have given notices. 

{fIanIIMtJon] 

You have not gMt any notice. Ram; LaI Sumanji has 
given the notice, he has given the notice. 

(Interruptions) 



? ~ions by Members 

.jQ:I~; "',;.:'.~. 
'~.'II'""rl '. ~ . 

one minute. 

>, "'tHAI BASUDEB1AOHARfJ\~: Sir.' __ \ .... ·me to 
sp8j[';~~;imte~) 'sir, Wti'ile~rtO:to;the:d8b8te 
on rise in prices or .. ~ commodities. the hon. 
Minister of Finance' ~ '~red the House that the 

Government win take every step to make all .... ·....ntIa1 

commodities available and that too at the affordable prices. 

.:~~:~~;:~:: .. :: ... ~ 
':;;'MR:"SPeAKeA"!'Whit :lite ~ rIsii\g iliNIiYolJ"~ 
raised it already. The hon. Leader of the·'H~·'·here . 
... ·:~ .. re ,hi8re •. , .. ~: .... ':\.'c. C,.", ... :.:.", 

(Interruptions) 

[T1'IIftSIatjoft] v' '. 

MR. SPEAKER :: Mt.Nilidii;' $t8nding in this fashion will 

·'~i·~7f~l ~ ~"~"~"'of .~,,~I.~ Party 
and you are standing here. 

:' ~". '':' '" .\ 

(Interruptions) >. -:' ": I',' 2.'~:t:,-,-, . 

c'<;" 'Slo:Rf ·.:8AS~hOEll·~·AOHARtA :T:::We ··~hatre·: made 

··" ..... ,'IIOgg ... dIW~A ... d,. .... at, ....... ·.taMard 
;'tadihg' ai'iIIFMi.~ w:H-'1i8&8MIaf Cb:5JS Din s 
Act. The GovemmenI'''!fdeCI·''td aontaIrI· ... lOIntrol 

the prices. The ~".-~;:, rising abnonnaIIy and 
the condition or the people is becoming cIfficuIt 
... (InlSnupIions) 

[EngIitIh] 

MR. SPEAKER: Only Shri Shaheen' ..... :WJt'be 

.. . . ' ..... ." . '.~ . , ' , ~'" 
~ A~~R~IQ .. ~tiA,",~f;~~B~~~I:I~)(.;}"r. 

:~.:.Sir •. "'9~nat8Iv~~·.na_ c~",i1y ,~as. ~,,~IJ~n 
.:rangQar,and Uri are, of. my, .~nstit.4eJR on-8 ~2QQ5 - ,- "" ... '.' .. ,...... -' ..... ,' 

.. witich·J,..a. ~~~~_ .. ~s~ior1. 19 Aif""J~d 

.. ~ ... , ... ,.,: .. : .-."" .. ' ...... ,. 
.... '. 
\:;": 

(E.nglishl 
",',,'. ,".- .', 

MR. SPEAKER,i:.~,Shfl:.S~· .. : ~"is 
recorded henceforth. 

(Interruptionsr 

, ~ , ,; " ". 
SHRI ABDUL RASHID SHAHEEN : I wanted to raise 

"wee:_ thos&peopIe in1his HouM~.8atIlave--1UChed 
at this stage after going through a warllceliluation'lDget 

this opportunity to raise the concerns of the hope .... 

people. Mr. Speaker.' Sir, T thank you for giving me this 

.,~~~.~ ~ 1.~Jike to tell." ~.lt1rough 
'-' .. ,''- , .. ' •.• t. • .,. - •.••.•• ,' ", '.',' '_ ,;',; :' '7,: 

you. Sir thata,,,~~ral,~ ~ ~. 8 ~ .• ~ and 
caused widespread destruction to house and took 8 away 

··'IIWIf·hes·,in"Tangdar.:end,·Uri· ..... · .. ·ft1f.condtuency. 
It was the grace of the God that many lives on ouroeide 
were not lost but properties were damaged. but on the 
other side of the border: ~ of people were killed. 

".Fy," ~n 56.7 pec;lpleJ18ve been ki~, OJl.our .~ and 
" abo!ll . ~ lt1~d, ~ in. l(upY!8I'Il ~ and !J2 

:;-~~~¢:i:; 
destroyed in Tangdar. Kupwara with no trace of them left. -··:·:::,:t·: 
Forward border line of our country Is In Kupwara where 
~ people did Ito get,..,.opportunity to go anywhere. 
Had the anny not provided small wages. they would have 

. ~ &i8N1Kt.·I"WOu1d lIk8:to:~~'oUrGOvtmment 
Y~t '~:Wt' lht~rria1iOnat·~fiIty·"ted·lO·1liDJd 

houses and rehabilitate these heIpIeea ~ ,It 'iiC!ifted 
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"lie OffttrcOl1fKfeMly ilnd atated<that the coUntry-was 

" taPabre"to'bdlkthOU8e&'forthem and to·NhabiIItate them 

'on jfj.:own. But I wo"IId like to . ask the· Government ·that 
'a~ar iifilbOl'lt'to be'co~t8dandonlya month and 

, fffleen daysafe relRainingbUtthd8e houses ,are yet·to be 
. bUIlt : andht" 'Cilildten ~: will cOntinue ~108uffer 'in 

'Shivering eoId inihbZero temperatUf$S during the c:oming 
'wfnter' WhIle:;callittg'thiS'Govemment as anon.;performing 

One' WourdJl(e to say that it should take ~ responSibUity 
. 'ofthe' Vicltn'lS' -'of ,this natural eaJamity.They have 

alre8dy "8p8nt . the·first installment of Rupees' forty 

thOuSandS'paid to them lIncfthelr hoUSes r8m8in in the 

<same i:t)ndition. I woUld like to:utge'the Government to take 

'Immediate 'iICtiOnSfOr 'thernbefore the onset Of 'Winter. If 
, you want, lean name a few NGO's who provided us help 

'In'tHe hOUse ofrieed. Some d1hein are U.N. organiZations 

and some are national organIZations who provided 

immediate help to us and It made the, things easier for us. 
&.t the ~rl(' e~ed from the"Gove~inent haS not been 

~~ ~~be~If,~{ the ~Ie "ot' Uri arid'Tangdar of 

Baramulla, and" On behalf of tti8Se children and 

women who will have to lives in the open in ~s 
120 centigrade of temperature in this winter, I appeal to 

''''GoVernment not to 8ct like ttiiI and give their ,share ... 

'(/~r' 

MR.;,SPEAKER : Vouhave expr~ your views very 

,~. 

, ('nterruptions) 

·Y.·~·::·.i·, . 

MR.).~P~KER : It ~ rnatterof regret. 

-(Intenup~s) 
.' ... 

'OR; SM'VANARAVAN JATIVA(lJjjalhl ~Mr>Speaker, Sir. 

" 'It 'iti' • ; very 'diffICult' scenario 'in 1M' country, due'ID natural 

'. ~. A dreadruhiOlotion pNvail8'in thecounti'ytoday 

L:: 'due'to' 1lft'vy riiIni!i anddrougt'it: People are facln~f1his 

problem In many states of the' coUntty and·1he .central 

assiaIance required <in theee . .c-=U~s:, .. , not being 

thought of by theUnionGo¥em,...m..I,~, through you 
Sir. that life hes been thrown out of ears due to heavy rains 
in many districts of Madhya Pradesh. on the dher·hand 
people are facing mistries in Northem and Eastem Madhya 

Prac:J8sh due to draught. HeavY rains 'have CaOsect too 

much damage to life and propertY. 121peoPre have died. 
8 persons are not traceable, 8819 ariiTrials have died and 
n08O·hoUaes 'have been damaged by ttle raitt."5J51a1d1 
people are affeeted due to ths'f!oodcaused by the heavy 
rain-and Crops in 3.5IacacAlS· of ,land' have been 
damaged; Madhya Pradesh Go¥~mmenthave sought 
rupees 1250 crore from the.UnionGovelJlmQnt,in v~wn 
of the. cFiticaisituationof the Stal8.but~. Central 
Government. -hav.e not said any ,thiag.. r.rding providing 

assistance to Ma~a Pradesb.1 would .fiQ,to ulg~, \oIPOn 
the hon'ble Prime Minister ,to provide: help to)he, people 
in this difficult conditions of MadhY!l Praq8sh by 
sanctioning rupees 1250 crore. Sir •. 1 wouldli~t() Take 
only this. request to the Govemment through you. Sir. 
... (Interruptions) 

[English] 
" : .. .' :~'., : 

MR. SPEAKER: OUler mauers.~U be t~ {~,,~r 
in the evening. 

[Translation] 

SHRI RAM KRIPAL YADAV (Palna) : Mr. S~Sir. 

I have given the notice. 

MA. SPEAKER :Wu.knG\N that .,.,haw.:dlltided that 

it will be taken 'up ,in . pads.; , 

(Interruptions) 

.. ; 
JEn9,IiBh] 

MATTERS UNDERRUlE':377*' 

. MR.SPEAKER : MatlltJa uader: Rule 377 J~ed for the 
•. - . .. - ', .. ,' . ",,';1 

."1hIateCt . as . t.kt .. on ,1h8 TabIe.-
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(I) Need to ben the use of paper and pIuttc 
material for making NatIonal nag 

[Translation} 

DR. RAJESH MISHRA (Varanasi) : Sir, the national 

flag of a country is the symbol of its independellce and 

prestige and it is the duty of every citizen to respect the 

national flag. In India, national festivals are celebrated with 
great pomp and show and on the occasions of these 

festivals millions of tricolour flags made of paper and 

plastic material are used but it is highly regrettable that 

the very next day these flags are thrown on the roads, and 
into drains and dustbins, which is a disrespect to the 
national flag. It is a matter of serious concern because our 
brave freedom fighters sacrificed their lives while protect-

Ing the prestige of national flag and not allowed it to faD 
down but today the citizens of this country are enjoying 

this freedom as a legacy of their sacrifices and are not 

hesitating in showing disrespect to their national flag by 

moving over these paper and plastic material tricolour 

national flags. As per to provisions of 'The prevention of 

insults to national honour Ad there is a provision for 

punishment. I urge upon the Government that the 
tricolour national flags made of paper and plastic should 

be banned and a provision should be made for hosting 

only Khadi tricolour national flags on the occasion of such 

festivals. 

(II) Need to upgl'llCle Berhampore Doordarahan 
Relay Centre In Wat Bengal Into a full 

fledged trMsmIuIon centre 

[English} 

SHRI ADHIR CHOWDHURY (Berhampora, West 

Bengal) : The quality 01 Bengali news or9nating from 

Akashwani, Delhi has been .degrading much to the 

discomfort of the people of Weat Bengal. The accent and 
pr8l8l1Iation of news including other programmee also do 
no longer generate enIhuaium IIn'IOng the convnon 

people who don't have other alternative but to f880ft to 
AIR and DO news to satiate their academic and cuIluraI 

needs. Once upon a time, the AIR was abuzz by the voice 
01 no fewer than Iv.Nag, NlIima Sanyal and 8ijon Boce 

who had become the household names in Bengal. Hey 
days of radio broadcast have been evaporated. Taking 

advantage 01 the situation Bangladeeh radio had made a 
bold ingression into the radio loving populists of West 
Bengal. I shall implore the Ministry to restore the 
c:Ie8cending glory of AIR Bengal version and FM Band. 
District Murshidabad consists of 58 Iakhs population who 

predominately reside in rural areas without having any 

modem communication facilities. The District owns one DO 

relay centre in Berhampore but the long standing demand 
of the people in this area that the said relay centre should 

be transformed into a full ftedged transmi8sion centre by 

absolbing the local taIen\8 who are in plenty and in view 
of the enormous potentiaIiIIe8 In terms of the cultural 

diversities of these district. 

(III) Need to tHe rehabilitation ..... IU,.. In hall-
.tonn atfected a .... In Godda ParlIamentary 

ConstItuency, JIwkhand 

[Translation} 

SHRI FURKAN ANSARI (Godda) : SIr, last months 
heavy rain and hailstorm in approximately 79 YiIIages on 
my Parliamentary ConatiIuency, Godda Jhart<hand has 
caused huge Ioes of lives and property. This sudden 
hailstorm and rain have caused huge loss of lives and 
property and have destroyed crops in the district. This is 
a tribal and Harijan populated area. The main 8OUIC8 of 

their livelihood is agriculture. This natural calamity has 
caused death of four people and completely destroyed 
houeea of approximately five thousand families and nearly 

thirteen Ihousand houses have been partly damaged. 
ThouaandI of pet animals have diedIwashed away by 

flood. AU types of crop8 have been destroyed. VIllages 
situated ne~tr Triveni Dam suffered heavy lou due to 
breaking of embMkrnent. A number of bridgea have been 
destroyed due 10 which affected vtIIageI have IoIIt their 

direct contact with district headquarteN. The atate 
Government has completely failed on d fronts In bringing 
things beck to normalcy. 



409 Matters Under . BHADRA 2, 1928 (Saka) Rule 377 410 

Therefore, through you I would like to draw the 

attention of the Union-Govemment to it and request to take 

immediate steps for rehabilitation and bringing life back 

to normalcy in the affected. villages and affected farmers 

and poor vHlagers should be given financial assistance at 
the earliest. 

(Iv) Need to check alleged IrregularItIH In the 

functioning of South-Eaatem Coal Umlted 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad) : Sir, 

through you, I would like to draw the attention of the 

Government towards the loss of crores of rupees to Coal 

companies because of the collusion between the officers 

of the Company and private contractors in Coal Compa-

nies arid would like to tell that the following facts reveal 

that officers of South Eastem Coal Limited a unit of Coal. 

India Umited's involvement the MOU sighed between 
DGR-CIL and ESM Contractor, are working in collision with 

Messer's Aryan under the conspiracy in order to give more 

and more benefit to the contractor. FoUowings facts 

indicate the same:-

1. No provision of unloading plant on way-

bridge. 

2. Though total capacity is only 7.00 million, still 

permission of raising 10.71 million ton raw coal 

is given to MIS Aryan and instead of 'F' grade 

Coal, OfF grade Coal is given to MIS Aryan, 

which has caused loss of crore of rupees to the 

company. 

3. To pay 3 to 4 times more for ailProx distance 

of 9 to 10 kms. of mine to surface, face to surface 

ignoring MOU sighed between GDR-CIL and 

ESM contractor. 

4. According to the provision of MOU, payment 

should .be made to the contractor on the' rate 

fixed by MIS Water House and Industrial 

Engineering -Department but ignoring this 

provision and it is being made on higher 
rate. 

5. To give permission to MIS Aryan for setting up 
washery on dump land declared by CMPDIL 
ignoring all legal aspects. 

6. Non-observance of Coal India Limited's enquiry 
report letter No. CIURe.JJ1011M11470 dated 
5.11.2004, puts a question mark on the working 
of South-Eastem Coal Limited. 

Hence, I demand from the Govemment that in view 
of the above facts necessary action may be taken by 
getting it investigated by the vigilance department. So that 
loss of crores of rupees to the Coal Companies can be 
stopped. 

(v) Need to upg .... Sat .... 1 ~.V. Relay Centre 
In Dhubrl district, Auam Into a 

Production Centre 

[EngHsh] 

SHRI ANWAR HUSSAIN (Dhubri) : The Satrasal T.V. 
Relay Centre in Dhubri District, under my constituency. is 
situated in the Indo-Bangladesh Border.·1t is ready for 

commissioning. People of the area are forced to view the 

programmes of Bangladesh. as this area has little 
coverage of Doordarshan programmes. It deserves 

immediate inauguration. 

The undivided GoaIpara district has a distinct and 
unique Loka Sanskriti known as Goaiparia Lok-Sanskriti. 
This is similar to the cultures of part of the North-Bengal 
and also a considerable portion of present Bangladesh 
bordering Dhubri District. But due to abeence of its proper 
production and publicity it is dying day by day. Further the 
Information and Broadcasting Ministry has a special duty 
to consider it. 

In view of the above circumstances. I urge upon the 
Government to upgrade Satrasal Relay Centre into a 
Production Centre and to lake &arty necessary action for 
commissioning it. 
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'. (vi) Needtoprcwl_. B.&.N.L.:IIobHe··ServIces In 

ForbisganJ. Jogbani and Narpetganj In Anlrla 
Parliamentary Constituency. Bihar 

(Tfanslalion} 

SHRI SUKDEO PASWAN (Arana) : Sir, BSNL mobile 

sel'Yice8 lh Fotbisganj, Jogbani and Narpatganj in my 
P8itiamentary'Constituet1Cy, Araria, haw not been started 

., far. ThiS 8t98 is adjoining Nepal border. Though, we 
have been dem8nding for it for a 1009" lime but the 
Govem~. has not given permission for starting 
n10bile serviceS from here. so . far. Trade takes place 

~In~ and Nepal !rom here. Jogbani is the only 
alternate way to Nepal. In Bihar, other border ~ces like 

MlldhlJbani,R8ksaul. Siliguri etc. have BSNL mobile 

services, whereas it is not being started from Forbisganj 

and"JegbankDOT; IS and 'TEe.,,,,,,,,. have inlpected 

these areasdu;thematter is" .pending. with the Home 

Ministry. 

Hence, through this House, I would like to request 
the Han. Communication and Home Minister to start 

mobile serkes ~Forbisganj, J~I and Narpatganj 
irilrnekiatiity 'ir\ this' era Of infO~tion.:evo1ufion .. 

''(VIe, ....... ·concNct WI exaMiMlion for· ...... O 
., 'R.M.P.degMeto ~ prtv_' 

plaeWOii..,. of Rajasthan 

SHRI GIRDHARI LAL BHARGAVA (Jaipur) : Sir, in 

Rajasthan. '.' Private· rnediC8f prBCtiIioI'Mtrs. have their asso-
ci8tibti··:and'appiOxImateIy·3000doctorSareitsmemberB. 
n"iI a t~tenld'assciciaIion.Mernbers of thiS association 
are" WeI . ~ 'medic8t piadltloners and prov1d8 
iiUtial· medicaI"aid . to th8 rutal'8nd helplesS people. They 
aredblng' pfacoCeln every" village. These peapi8. 
provId8cheaP aJ,d at few places even frlte Service to the 
people after rural areas and the poor. If theSe Will 

expe~~::. pnvate practitioners. are ... ,awarded RMP 

~.., oft. ~ an examination. they will aIso.,get 
~ ~,~Y will.1egaI!y provide.tJ\eir 88fVk:es to 
the people. 

.. ..,111) Need to. t8ke -*I" ........... ,. 
for· .preventlnl· ...... ·foeticlde ·In 

the oountry . 

SHRIMATI NEETA PATERlY~(~t.;~jr, th.~_ 
you, I would like to draw the attention of the_ .. Centr~ 
Govemment towards the atrocities being committed 

against wom.fln-,'" J_iIIl'G'·the .... in-th8~. 

The c..e.Of .• f....aJe·foetlcide· being'~:acrGSS the 

country through media as well as the yawning gap In the 

mille and female populatiOn as" ie~'bY'~"~ 
figlJres shOW'the gravity of the problen("n certain"": 
and distriCts, and eVen in the vHiageS. 7 this -~ ~has so 
widen8d sO rNK:h that th8 number Of gilfi 'hU r8sti.ci 0,,' 
a Very Jow·count. My r8q~is ih81~ GoV8mtnentshOuld' 
take strict steps with immec:li8te~ect tC) ~SuCh a big 
problem in the country and astringent actiOn ihoUtd b8 
taken against the private ~'founcl invo;"ect" in ~. 
of foeticide~ 

. . . . . "; .:, ~ - ,~. . 

iIX)·Need to take .... to ChIck· ..... iHInI 
bracklshne •• of water In AnkalHlWMi', HUMil· t· 

and Nagram In Bharuch ParlIMIent8ry 
eon.tItu8ncyln QuJa,.t . 

SHRIMANSUKHBHAID. VASAVA(Bha~): ~~ in 

the areas of my pamameritarY'~ .. Bharuch like 
AnkIeshwar.. Hasaut, Nagra":,, brackishneaa ~ ....., Is 

mounting. This brackish water is noi fit fOr drinking. If . ...... . - . 
som8on8 drinks it, he suffen. from m8ny kindS Of dieeas. 
and he -~ ph)'8icaiiy himdiCapp8d. Th; brIIcIciah 

water is remitting in reduced fertility of the'i8nd decreases 

~gradu.\lUy.1b!B landlstuminginfedil&~~. I have 
bl:ought Ihe~ toJhe .~ ~auIhQrIIea. in writing 

..v.raI ~.'~it.~ ~,ftOectiof),_has been 
taken 80 far in this regard. 

.It ., th4nfore, requ~ .«rGmthe.~.that 
u..11JIIR8diate, IIMV8Y mar be ~ .. 18gIIIdIng the 
above -~prqbIema _ ... PfOblMIa may be 
tacWec1, 
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(x) Need to revive Cement Plant "tuated 

lit Neya Gaon district Neemech. 
Madhya Pradesh 

DR. LAXMINARAYAN PANDEY (Mandsaur): Sir, there 

are so many cement plants run by cement corporation of 

India which have been closed even through they were 

economically viable and now-a-days their machineries and 

assets worth crores of rupees are on the verge of 
destruction for want of any decision. Similarly. there is a 

cement plant set up at Nayagaon village in Neemach 

district of Madhya Pradesh which is lying closed for the 

yea ... only because that it has no power. The Govemment 

do not have any plan either to revive such plants or to 

sell them. Due to such dilly dally approach of the 

Government, encroachment on the land of such a cement 

plant is building up and heavy losses are being incurred 

upon the public property. At the same time, machineries 

worth crores of rupees In those plants has been senderer 

useless while Iakhs of rupees are being paid to the 

ernpIoyeM salary. 

I, therefore, request the Government that it take 

immecIiate decision In this regard so that the valuable 
'" machIneries could be saved from being destroyed and the 

land of crores of rupees. Which is lying useless and on 
which encroachment is building up, could be used 
properly. It Is better that the outstanding bill of the power 

against the cement plant situated at Nayagaon in the 

district of Neemach should be paid to the Madhya 

Pradesh Electricity Board and this plant be made 

operational once again by making it revived. If the 

Government decide not to make it operational they should 

take • concrete decision about its land. machineries, 

...... and the employees so that the aasets could be 

saved from being destroyed. 

(xl) ~ to revive BaIarI bar channel In 
West BengIII In order to ..... HaIcIIa 

Dock Complex 

[English] 

SHRI LAKSHMAN SETH (Tamluk) HaIdia Dock 

Complex which handled about 42 Million MT Cargo last 

year is now in peril due to closure of balari bar. All Kolkata 

bound ships had been navigating through balari bar but 

this channel has been closed because of huge siltation 

in this area. Now Koikata bound ships are navigating 

through Rangapala Channel. 

Only Northem guide was constructed by Calcutta Post 

Trust. But construction of Southem guide wall. River 

protection training worb, shore disposal of dredged 

soil have been taken up. Only construction of Northem 

guide wall has made disastrous impact on channel 

resulting the closure of balaria bar. This unwise 

decision of the KOPT has sealed the fate of Haldia Dock 

Complex. 

In view of the above I strongly propoee the following 

short-terms and long-terms measures for immediate 

implementation. 

(1) Capital Dredging, 

(2) Shore Disposal. 

(3) Construction of Southam Guide wall, 

(4) River Protection, 

(5) River Training, 

(6) Transloading in Sandhead and konika Sand, 

(7) Construction of Concrete pi118111 for laying 

pipeline for transportatioa of crude oil and 

chemical cargo upto 50 KM towards Sandhead 

from ContalIDIgha in the District of Purba 

Medinipur. 

\.. Long-term meuure 

Deep Sea Port. 

Deep Sea Port is feasible from ContaiIDigha shore by 

constructing a bridge of 50 KM up deep water pocket 
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(Shri Lakshman Seth] 

in an adjoining area of Sand head having 30. metre 

drafts. 

I would request Hon'ble Prime Minister and Minister 

of Shipping to address these problems in positive 

manner as to save Haldia Dock Complete from invninent 
death. 

(xii) Need to open Sugar Mills In various 

perla of BlNlr 

{TtanSIation] 

SHRI RAGHUNATH JHA (Bettiah) : Sir, at the time of 

independence, north Bihar was a leading sugarcane 

growing area and 25 per cent production of the total sugar 

production aI over the country was from by the sugar mills 
situated in this area. Now one-third of these mills have 

been closed and the rest, of them irrespecting of- their 

location are also on the verge of closure due to which 
farmers of this al88 producing sugarcanea have to face 

hardship. Thus, the industrial developmetd in this al88 is 
not taking place. Approximately all sugar mils run by Bihar 
Slate Sugar Corporation are lying closed for years 
sendering the WOIkera jobIeas. Outstanding dues of 

farmers have not been cleared. 

The situation is very disappointing, as the outstanding 
dues are not being cleared either to the workers or to the 

farmers. 

After independence, not a single sugar mil has been 
set up in Bihar either in public sector or in cooperative 
and private sector. There were· 32 sugar mills at that· 

lime. Now-a-daya only 6 sugar mille are running In 

private sector. There is a great potential of sugar industry 
in Bihar. 

My demand Is that necessary steps should be taken 
to set up the sugar mills In BetIIah, Chanpatiah, Nautan, 
l..auriya. Sugauli, Chak!ya, MotIhari. Motipur, Sakari and 

0rauI 

{English] 

(xIII) Need to construct a roM.passlng through 

Klshanpur Sanetury In KheerI Parliamentary 

eon.utuency, Uttar PractMh 

{Translation] 

SHRI RAVI PRAKASH VERMA (Khari) : Sir, there is 

a big forest area in my parliamentary constituency which 

has been turned Into Kishanpur sanctuary under the 

Dam Protection Project. So many villages like 
Maharajnagar, Kamp, Elanganj, Kishanpur etc. are 
situated since antiquity in this sanctuary and other forest 
al88S. There is no thorough fare leading to these villages. 

The Department of Forests raatricIs the use of the forest 
roads as a through fare due to which the viIIagenI have 

always to pay penalty. Due to all these ...aona, all the 

projects of Government of India have been 1nacc ••• ibIe 

to these villages and about 15 thowand population are 
becoming extremely backward and aa development works 
are pending. 

It is, therefore, requested that the Government of IncIa 
may grant permiuion for the conatructIon of the pucca 
roads paseing through the KIshanpur sanctuary. 

(xlv) Need to provide empIormeId tID .... IoaeI 

people or NIIIl8Ihur, dlaIrtct KMchIpwwn. 

[English] 

TIIIIII NIIdu In .... new proJect of 
....... AtomIc Po.r SIdon 

PROF. K.M. KADER MOHIDEEN (VeIIor8) : The 

Madras Atomic Power Station at ~kkam near ChemaI 
is drawing ground water for the past thirty years uaIng more 

than 2S giant bore ..... for lis proIecIa like MAPS, Shavinl, 
IGeAR, G.So. MDG, etc. and for Ita Power StatIon. Due 

to this excessive dnIwaI of the ground water the 
neighbouring, villagers have found their feItIIe agricultural 

lands and wells becoming dry. The villagers have become 
jobless and income 1eJa. 
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~t this juncture the Madras Atomic Power Station has 

set up an additional project to draw additional ground 

water. This has caused much discontent among the 

vHlagers and they have resorted to demonstration and 

road rockas. The officials of Atomic Power Station and the 

Kanchipuram district officials held a Peace Committee 

Meeting in which the Directors of the Atomic Power 

Station assured the Village Panchayat presidents and the 
vHlagers of giving jobs to 200 persons, particular1y the 

people from Nallathur Panchayat Union. On this basis of 

assurance for jobs the villagers have agreed for setting 

up new projects and new bore wells for drawing ground 

water from their areas. The villagers have submitted 
applications for the jobs as assured. But till date the 

villagers are not given any jobs. At the same time people 

from outside are getting jobs. the villagers complain. 

The vHlagers, having abandoned the agricultural 

operations are practically on the verge of starving. They 

are anxiously waiting for favourable treatment from the 

Madras Atomic Power Station. 

I urge upon the Hon'ble Minister for Power through 

you, Sir, that the villagers, particularly the NaHathur youths 

shall be selected for suitable jobs by the Atomic Power 

Station according to their qualifications. Helping the 

helpless is the real motto of the welfare State. 

(xv) Need to 8CCOrd sanction for opening 
of • Kendrly. Vldy.Jay •• Btuldnlk 

dIatrIct In om.. 

SHRI ARJUN SETHI (Bhadrak) : It is a matter of great 

significance that the Govemment of India have decided to 

open a large number of Kendriya Vidyalayas allover the 

country. I being the representative of the people of Bhadrak 

district of Orissa state; I deem it my responsibility to bring 

to your kind notice and the notice of the august House 

as well that Bhadrak has no Kendriya Vidyalaya at present. 

Many times I have had drawn the attentions of the 

Government at the centre as well as the personal attention 

of the Hon'ble Minister of Human Resource Development. 

However, in one of his replies to my letter addressed to 

his personal seH Hon'bleMinister has assured me "that 

the proposal for opening a Kendriya Vidyalaya at Bhadrak 

has been included in the list of mature Proposals that fulfill 

all requisites for setting up a new K.V. and a final decision 

will be taken soon." 

The current year academic session has already begun 

and admission process to be over soon. Unless the 

decision to open the Kendriya Vidyalaya at Bhadrak district 

is taken immediately we shall have to wait for an another 

year. 

Therefore, I urge upon the Govemment to accord 

the sanction of opening the much needed Kendriya 

Vidyalaya at Bhadrak immediately to facilitate admission 

of students in the current academic year 2006-07, and to 

solve the long standing demand of the people in my 

constituency. 

(xvi) Need to Ina"" Doppler Radar System 

In Koy.na region of dlatrlct Sa ..... 
Maha,....htnl 

SHRI SHRINIWAS DADASAHEB PATIL (Karad) : 

Koyana region and Mahabaleshwar region in Satara 

District of Maharashtra are located in the western ghats 

of India. 

The area receives heavy rainfall, due to which flood 

situation arises in Krishna and Koyana rivers causing 

damage to life and property for Karad and Sangli cities. 

Koyana Dam on Koyana River, Dhom Dam on Krishna 

River. Kanher Dam on Venna river. Warana Dam on 

Warana river are some of the major dams in these 

area. Simultaneous discharge of excess water from these 

dams causes flood which is experienced in the last two 

years. 

Heavy precipitation at Mahabaleshwar is the main 

cause of floods. Water takes 8 hours from Mahabaleshwar 

to reach Koyana Dam. Storage and discharge manage-

ment in heavy rains become a difficulty and thus 

unpredictable situations, cause floods. 
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Forecasting of heavy rainfd thus would benefit the 
discharge of water management from these dams. hence 

a state-of-the-art Doppler Radar System in the Koyana 
region may be installed on priority. 

(xvii) Need to formu ..... mechanlem for prewnting 

the 1ncic1ent8 of fraudulent NRI .......... In PunIM 
and other .,.rta of the country 

SHRI SUKHDEV SINGH OHINDSA (Sangrur) : The 

incidents of fraudulent NRI marriages are on the rise, but 

the crime goes largely unpunished. Many deIperate 

women abroad are duped or dumped by their NRI's 

husbands and thousands of other languishing in their 

village homes waiting for the call from abroad that never 
comes. Lying. cheating. false promiaes, unrauonabIe 

dowry demands are just some of the reason behind these 

WIhappy marriages. There are nearly 15000 women 
deserted by NRI's in Punjab alone. Stranded in a foreign 

country, often without any financial support, they have no 

one to tum to except the IncIan Government. There is an 

urgent need for some instituIionaI mechanism of getting 

authentic information before thelia long-distance rnaniagIIs 

are finalized. Incia Miesion abroad could help in this 
regard. Govenvnent should .. Con8ider bringing in a 
comprehensive raguIationIIegi to ensure that aft 

protection be ac:con:Ied bV law to Indian women. with 

regard to marriage. divorce. maintenance, inheritance and 
custody of chiIdnm etc. 

(xviii) Need to ........ the Centnli Government'. 
.... to the North BenpI .... TrMeport 

CorpondIon tOr the curnnt year 

SHRI HITEN BARMAN (Cooch Behar) : The North 
Bengal State Transports Corporation was established on 

15th April 1960 under the Road Traneport Corporation Act. 
1950. At the time of its formation the Government of India 

had agreed that the contrIMion by the State and Central 
Govemment would be In the ratio of 2: 1. laIer on 1st April 

1983 the contribution to the Corporation was subuquentIy 

transferred from the Ministry of Railway to the Ministry of 

Shipping and Transport. From the year 1960-61 to 1986-

87 the capital contribuIion provided by the Central 
Government is to the tune of As. 4.82.51,500.00. From the 
year 1987-88 onwards there is irregularit~ in the 

contribution of Central Government and further It was fully 
stepped by the Central Government from the year 1982-

93. As per the agraement. Central Govemment has to give 

the Central Share but instead It is fully stopped and due 
to the Corporation is not able to .RIn and II Is on the verge 
of c:Ioeure. This North Bengal State TranIpOrt Corporation 

i8 the only industry in North Bengal and the Central 
Govemment should save IL Sir, I strongly, urge upon the 

Hon'ble Minister of Surface Traneport and ~ him to 

take up this V8l'f ~ Iuue and ....... the Central 
Share for the current year to the North Bengal Stale 

Transport Corporation Immediately and also request him 
to clear the backlog i.e. the Central Share for the eartier 

YMI' at the earliest. 

(xix) Need to c:onatruct ..... onr ........... 
and K8koI ,..,.,. under NLCPR fund for Int8r-

... oonnectivlty ............. 

and AruMcIWI PnIdeII\ 

DR. ARUN KUMAR SARMA (l.aIchimpur) : I like to 

draw atIenIion of the government regarding urgent 

neceuity of c:onstructing two ~ ~ for Inter· 
state connectivity between Aeaam and Arunachal 

Prade8h besides providing an alternate route to NHS2 

bypaulng the Lakhimpur Town. A bridge over 

Rangahadi river connecting ether Gendhall-NowboIcha-
G.K. Dutta Road at GendhaII ghat or Panlgaon-

Khartc&ti-Ahornoni-Mirigaon Road at PhaIaIuti ghat Is 
urgently required not only to serve 8 population of 98,000 

mostly from farming ST, SC and minority ~ but 

would also serve as an alternate route to NH52 through 

NLKB Road incase of emergency of the existing 
bridge which is already outdated and unable to meet 
the present requirement. Another bridge over river 
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Kakoi on the Ulabari Siajuli Road linking NH52 with 

Rajgarh Road of Assam-Arunachal Pradesh Border is 

urgently reqUired to serve a population of more than 

62.000 belonging mostly to Tribal. Tea garden and 

other backward communities of Assam and Arunachal 

Pradesh besides providing connectivity to Lilabari 

Airport. Lakhimpur Civil Hospital. Lakhimpur College of 

Veterinary Science as well as Siajuli and Chinatolia Tea 

Estate. 

I therefore. urge upon the Government specially 

the MinIstry of DoNER to take up these two important 

bridge projects of inter-state importance urgently 

with the Government of Assam for funding under 

NLCPR as per the estimate already prepared by Assam 
PWD. 

(xx) NMd to provfde financial package and 

eclentlflc Inpute for the benetlts of 

.......... In Kuhmlr 

SHRI ABDUL RASHID SHAHEEN (Bararnulla) : The 

income level to genuine fanners in Kashmir has 

considerably fallen and returns in the smaller land 

hoIdinga under horticulture cultivation also have come 

down to the level of no profit. even the input costs are not 

J1ICOV8f8d in many cases. The small farmers on one hand 

and 0DqI8rativeIy bigger farmers on the other are also 
highly upeet becaI .. the labour intensive fanning with less 
I'IIIUm8 have derailed their management planning of their 

farms. With the reuonabIy high demand in the extracts 

of KaahmIr brand aromatic plants and some of the rare 

epecIee of medicinal plants abroad have created a hope 

In the farming community. In order to promote the smooth 

tnInaiIion to diveI'IIficatio of crops in Kashmir. Agriculture 

MIni8try mutt come foIward wIIh financial packaga and 

scientific Inputs through Its different agencies like CSIR 

and other scientific bodies so that the 8UCC888 story of crop 

diver8ifIcatIon in Kashmir become a standard bearer for 

other Stat ... 

15.45 hr •• 

(English) 

PROTECTION OF HUMAN RIGHTS 
(AMENDMENT) BILL. 2006-Conteci. 

MR. SPEAKER: Now. item no. 15 - Protection of 

Human Rights (Amendment) Bill. 2006 Shri Adhir 

Chowdhury - not present. 

Dr. Sujan Chakraborty. 

DR. SWAN CHAKRABORTY (Jadavpur) : Mr. Speaker. 

Sir. I am thankful to you for giving me the chance to speak 

on the Protection of Human Rights (Amendment) Bill. 2006. 
-GeneraHyand broadly. I agree with the contents of the Bill. 
In general, I agree to it. but some amendments halie been 
proposed in it that are basically technical in nature. 

... (Interruption) 

15.45~ hrs. 

But these amendments have an overall ilt1)8Ct on the 
entire functioning of the National Human Rights Commis-
sion (NHRC). Therefore. these are "very important in Its 

overall activity. 

All of us know that it is based on the suggestions 

and recommendations of Justice Ahmadi Committee. 
and they have made six or seven important points. 

Though. I broadly agree to the basic amendment of the 
BiR. yet I have some four or five points to make on this 

issue. 

Firstly. it intends to replace the ex-Chief Justice by the 

ex.Justice of either Supreme Court or High Court with 

some years of experience. may be three years or five 

years. I feel that this amendment will not be proper in view 
of the fact that the status of the NHRC will be degraded. 
Therefore. this amendment should not be made. The ex-

Chief Justices are available upto the aga of 70 years. and 

it wm be better for the status of Human Rights CommIssion 
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If they ant taken. I am saying this because \hey can act 

on a holistic view. 

Secondly, the Bill empowers the Commission to visit 
any jail or detention centre without even informing the 

State Govemmenl It may not be required to do so in case 

of exigency, but as a provision it is not a good practice 
to visit the jail or the detention centre without informing 

or intimating the State Govemmenls. The States also have 

their own structure and rights. It is always logical to intimate 

and inform and then act on the States. Obviously, this 

provision should not be made in the fashion in which it 

has been made. It should be made in a manner that 

when ... r there is an exigency like whenever a State is 
not acting or the State is not interested or does not want 
to divulge something, then this scope of exigency should 
be thent. 

Thirdy, the human rights include the fundamental 

rights. and it is not the question of individuaJ liberty. We 

aR know that In the western wortd the question of individual 

Ibtrty is mora important. It is because the type of social 

inequality that is prevalent in our case is not dominant 
there. In our case, some type of social inequality and 
injustice in the society is prevailing over individual liberty. 

Therefore. social equality or social justice shoutd also be 

a very important component of any justice, and It is already 
there. Our NHRC is rated this watt, namely. that they ant 
functioning in a better way. Similarly, Right to life, right to 

education, right to health, etc. are cornpromiaed 

and jeopardized In our country. Should the question of 

distress and discomfort among the people not corne In the 
arena? 

Thousands of farmers have committed suicide. Is it not 

a question of human rights violation? Why are you not in 

a position to protect the human rights of the farmers? Why 

.. you not able to help them maintain their lives? I believe 
that committing suicide is also definitely a violation of the 
hurrWl rights. How is the Convnisaion going to deal with 

.. 1heee fundamental rights? About right of work, right of 

employment and right of health, the provision are not at 
aN clear in the entire Bill or in the amendment. Thatahould 

be clarified, in my opinion. 

My next point is very important that the human rights 

of all should be protected, but it is again ambiguous, 

partiCularly on the question of terrorism and the rights of 

the killer. How will you look into it? How will it be 

differentiated? Such ambiguity should not be there. That 

is not clear and is not well defined In the Bill. These points 

should be taken note of. 

In fact. would over, USA is shouting for human rights 

in other countries, but it is the major violator of human 

rights. and there is no doubt about it. In the name of 

searching deady arms. the way they have invaded 
Iraq. is it not a total violation of human rights? Look at the 
way things are happening In Lebanon, the way Israel is 
being sponsored by USA, and the way Lebanon is being 

treated. Is it not a case of violation of human rights? I 

believe, from that central point, history will provide a 

number of Instances where it will be seen that sponsored 
by USA or by USA itself, violation of Human rights are 

continuously happening the wortd over. But they are 

moving in a manner as if they are the preachers of human 

rights. 

I will not taken much time of the HoUle. I will conclude 

by saying that some ~ are obviously there In 

the amendment, but still, it II not foolproof. The People of 

Incian Origin who ant wortdng and living abroad, ahouId 
they not be CCMN8d by our HurMn Righls Commiseion? 

Should they also not be protec:ted? I would pIOpOH that 

the proIection of human rights of .. thoee People of IndiM 

Origin, who ,may be staying abroad, should be coneIdeI8d 
by our Human RighIa Commisaion. On the ie8ue of how 
it can ~ done, I believe, while replying, the MinisIer will 
answer that. 

My last point is that there are some provisions for 
compensation to be awarded by the Human Rights 

Commission. but there are no provi8Ione for enforcement 

of it. That IhouId be there and the Commiuion 
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should have more teeth 80 that it can categorically ensure 

that. Sesides, the Chainnen of the SCiST Commission and 

OBC Commission are there as members in the Human 

Rights Commiseion, and I would propose that the 

Chairmen of the National Minorities Commission and 

National Women Commission should also be inducted as 

ex-officio members in the National Human Rights 
Commission. 

With these suggestions, I support the Bill. 

MR. CHAIRMAN : Now, I give the floor to Shri Adhir 

Chowdhury. Before you speak, let me say that you were 

called earlier, but you were not there. H you apologize to 

the House, I will allow you to speak. H you want to speak, 

you make a regret; you apologize to the House, which is 

a sovereign body. 

SHRI ADHIR CHOWDHURY : I offer my unqualified 

apologies to the House. 

MR. CHAIRMAN : There is nothing wrong in it. 

The House is supreme. I myself offered apologies, 

sometimes. 

SHRI ADHIR CHOWDHURY : I was so thirsty that I 

went out to have a glass of drinking water. 

MR. CHAIRMAN : From now onwards, you should be 

very prompt. 

SHRI ADHIR CHOWDHURY: Sir, I rise to support the 
legislative document under the nomenclature of Protection 

of Human Rights (Amendment) BUI, 2006. 

Sir, the Bin reftecIa the sentiments of our society and 

the inclination of this Govemment to add more weaponry 

to the existing human rights arsenal. Before we come to 

dwell on the tone and tenor of this legislative document, 

I would like to delve into tangentiaUy into the evolution of 

human rights In the world. 

As we are aware, In the aftermath of the World War 

II the United Nations proclaimed the Universal Declaration 

of Human Rights and various templates were contrived. 

At that time, the world had in a situation wherein all the 

basic tenets of human rights had been trampled upon by 

the depredation of imperialist forces. In the year 1778, the 

concept of human rights first surfaced in the US 

Declaration of Independence. Again, in the year 1789, 

during the French Revolution, the rights of citizens were 

again proclaimed. In the year 1984, the Universal 

Declaration of Human Rights was proclaimed by the 

United Nations. In the year 1966. the Intemational 

Covenants of Civil Rights and Political Rights were 

proclaimed. Other social, cultural and economic rights 

were also proclaimed in the year 1966. 

In Teheran. the United Nation' Declaration was 
formalised. There are more than 90 pieces of human rights 

declaration and covenants which are available with us. 

As far as India is concemed, we have enacted the 
Human Rights Act in the year 1993 and after the lapse 

of 14 years. The Amendment bin has been moved by this 
Government. Basically the amendment Bill is aimed to 
restructure the composition of the Human Rights C0mmis-
sion at the national level and in the State level in the name 
of the State Human Rights Commission and other definitive 

clauses have been amended. 

The salient features of this Bin are that through this 

amendment the Human Rights Commission is being 

bestowed upon the additional powers so that the Human 

Rights Act could be implemented in the right manner. In 

this legislation, amendments have been proposed by the 

Advisory Committee led by Justice Ahamedi. He observed 

over the years and it has been pointed out in the Annual 
Report also that Human Rights Commissions are inca-
pable of implementing the objective which is caHed the 

human rights prot~. 

MR. CHAIRMAN : Please conclude. After all there is 

not much in this Bin. This is only an amendment 811. 

SHRI ADHIR CHOWDHURY: Sir, I am the first person 

from my Party to speak on this. 
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MR. CHAIRMAN : This Is not a parent BiD. This is only 

an amendment. 

SHRI ADHIR CHOWDHURY : In the year 1993, the 
Human Rights Commission was set up. After 14 years, as 
per the recommendations of Justice Ahamedi Committee, 
the amendmellts have been brought forward. 

'1.00 hn. 

Seventeen Sections of the principal Act have been 

amended but only Section 4O(b) has been inserted. What 
I would like to propose through you to this Govemment 
Is, hete, in this analdment it is stated that retired Judge 

of the Supreme Court is eligible to become the Chairman 
of Ihe National Human Rigta Commiaaion. The eligibility 
crileria has been intJoduced in this amerldment. The 

Judges of Ihe Suprame Court with at least three 
years experience are said to be eligible to become 

the Chairman of the NHRC. It has left a ecope to 

miacoIlIIbuing as a dilution of the auIhorily of the Chairman 
of the Human RighI8 Commiuion, which has been In 
existence in the principal Act. Here, it is found that in8tead 
of the Chief Juatice of the SupnNne Court. any Judge can 
be appoiIlIed as the Chairman of Ihe Human R9* 
Cornrnission. 

MR. CHAIRMAN : p--. c:onc:Iude. If you continue 
like this, we wit not COl,..,.. the dIac:.-ion on this 
Bill. 

SHRI AOHIR CHOWDHURY : The Chairperson of the 
National CommiII8ion for Scheduled Castes and the 

ChairpeI'lOfl of the National Comrni88ion for Scheduled 
TrIIee 8haII be deemed 10 be the Menmer of NHRC. Here, 
I must plead for the incIuRx't of the Member of the 
CommiIeion for Women and Minorities CornmiI8ion to be 

deemed to be a Member of NHRC. Dialectic of law and 

80Ciety of our country have been determilMId by the long 

hiIkIricaI experiences with the ..... from coIoniaIiIm 
10 nationalism. Our Constitution has uaigned Fundamen-
tal Rights. It has guaranteed the individuals of our country 

free expression and free existence. No law of our country 

baaIcaIIy alma to make a reaoIution of the exIItIng 
conflict between various secttons of our society where the 
elite aectIons try to dominate the socfety by the UI8 of law. 
And the law itself is inteIlded to mode .... the domination 
of the elite class through theacceu of people's 

participation in our democratic sociMy. As we have 
observed that the IlICidents of violence agMwt women 
have been galloping. Only 25 per inc,.... or humIIn 

violence has been obeerved by the Human RighI1I 
Commission itself. Minorities are being discriminated. 
They are being stigmatiIed in our counby. In view of 

the fact, I would like to propo88 to the MIniater ...., to 
include one Member of Minorities Commiuion and 
one Member from the CommiuIon for Woman to be 

included as a deemed Member of the Human Rights 
Commission. 

To Implement the tone and tenor or thIa ~ 
we should require estabIi8hment of Human RighIa 
CormII8sion Courts in each and every dIetrict beclluee 

without the adequate Infrastructure, the objective of this 

-amerldment as well as the Bill could not be implemlllIed. 
Throughout the country, atrocitias ant committed againII 
conwnon people by Police. AtrociIiee 9inIt various 
88CIioIw of people have been reporIed. 

I hail from West Bengal where cu.todiaI .... have 

been repoIt8ct to be ihe higheIt In the whale of country. 
Custodial deathe Involving not only poIIIaI worIcera but 
also involving. those belonging to the oppoeitIon 
parties have been reported. They have been IUbjeCted to 
various kinda of torture, perMCUiIIon lind oppre.ian. Not 
only that, they have been fon:ecI to leave their own 
oo.e. .... (I~) 

MR. CHAIRMAN : NothIng wi! go on record. 

MR. CHAIRMAN : NoItingwil go no record. 

(intenr.IpIioM)·· 

·Not reoorded. 
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MR. CHAIRMAN : I have tried my level best to 

control you but I have failed. The amendment Bin is a short 
one. 

(Interruptions) 

SHRI AOHIR CHOWDHURY : Sir, I may be allowed 
to lay my speech on the Table of the House. . .. 
(InIMUptions) 

MR. CHAIRMAN : Shri Kharventhan's speech may be 

treated as laid on the Table of the House. 

(Interruptions) 

MR. CHAIRMAN: Shri Adhir Chowdhury, if you have 

anything more to say, you can lay it on the Table of the 

House. 

"SHRI AOHIR CHOWDHURY : Tha Legislative 

document under the nomenctature of "The Protection of 
human rights (Amendment) BiD 2006 reftects the inclination 

of this Government to add more weaponry to the existing 

human rights arsenal. 

The objective of this bin is seemed to have essentially 

Injected a structural r8t0rms in the Composition of human 

rights c:ommiaalon and its mandate as well. 

Before dwelling on the tone and tenor of the said 
arnenctment bill, I do prefer to dwell into the evolution of 

human rights which was formally conceived after world war 

II .. a sequel of depredation perpetrated by Nazi German. 

Europe had witnessed all the besic tenets of human rights 

was trampled on in a devilish manner including holocaust 
unprecedented in the annals of history. In the year 1948 

one historical instrument had come into existence by the 

endeavour of United Nations States under the template 

·Unive~ Declaration of human rights". However Human 

rights which adopted in the 20th Century are believed to 

derive from of the prevIoue expreesion known as Natural 

rights. Every civilization since ita birth evolve the concept 

of natural rights incorporated into the human life. 

"The IpMCt'I WII8 IIIId on lie r .... 

Human values and human dignitaries are an 

integral part of Indian culture and our civilization since the 

time immemorial. Even holy ·VEDAS' referred the entire 

world is one family and address the concem of human 

rights. 

In the modem times ·Human rights captivated the 

attention of the people by the US war of independence 

in the year 1776. 

In the year 1789 another landmark revolution in 

France called French war had given to the declaration of 

rights of man and citizen. 

U.N. also proclaimed the universal declaration of 

hUman rights in 1948. 

It is evident that the history of human rights is a 

perpetual phenomenon, a never ending exercise which 

has been enlightening our society, consolidate the 
foundation on moral, legal and social fabric. 

Indian people had their subjugated by mighty British 

Colonial power for centuries which virtually tom apart all 
established institutions. We were ruined economically, 

culturally, politically and spiritually. Indian people put 

together all form of resistance to get rid of four-fold disaster 

which after manife8tecl in the form of demand tor 

fundamental freedoms including civil,· political rights tor the 
people. It was vehemently express through the struggle of 

swaraj. 

Human rights as the rights relating to liberty, equality 

and dignity of the individual guaranteed by the Indian 
Constitution embodied in the fundamental rights and 
intemational covenants. 

Eventually fundamental rights including social and 
economic rights acquired wide recognition. 

Whatever adds to the dignity of human life whatever 

strengthen free existence of human life inter-alia fnIe 

expression free association should be regarded human 

rights. 
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The legislative document has sought to amend 

17 sections of the said act while inserting a new section 
40B to that act. 

The nature of amendments as are observed can be 

categorized 1. SubetantiaI, 2. Consequential, 3. Clarificatory. 

Human rights act in India came into being in 1993 as 
a signatory of UN declafation of human rights. 

The Commission experienced some shortcominga and 

ide! ItiIied some deficiencies into the instrument and 

proposed some &met Idmenls in their annual report. As a 
result of which an advisory commiIIee was set up under 

the ChaimIanship of justice. A.H. Ahmeci former Chief 
Justice of India in order to evaluate the entire spectnMn 

of the act and proposed amendments. 

Baaed upon the recorIlrll8lldaIiona of the AdvIsory 
Com.1ittee a few amecldments are propoeed in this act to 
widen the 8Cope and arnbit of this act. SaJienl features of 
those ..,...ldmeIiIS pertain to • J. Composition and 

IlI8bucIuring of National human rights Commiuion. 

2. State human rights Commiaaion. 

3. Amendm8nI to the definilion clause for the 
appoitlbnent of Chaimw1 of the N.H.R.C. eligibility 
criterion has then identified • lillie deputure from the 

existing one. 

HeliCefoIth Jucv- of the Supreme Court wilt! at laSt 

three years I8fVice .. such to the eligible to be appoiIded 
.. the ChairpenIon of the N.H.R.C. 

This proyieion may ~ ICCIp8 to conetNe the dilution 
of the chair which .. rnNnt for Chief Ju.Iice of !Ida in 

the principal act. 

May I requeet the Han'ble MinIster to clarify the 
inIIection in regard to the ChaIrman. 

For State Human Right Commillion any judge of the 

high courts with at least five years of service as such to 

be appointed ad Chaitperson of the S.H.R.C. and for 
that matter a district huge with at least seven yea,. 
of experience in that capacity to be a member of 
S.H.R.C. 

To this said amendments N.H.R.C. has been enabled 
to inquire into cases of human rights violation and 
abatement referred by the Court. In addition to the suo-
mottio inquiry into a complaint lodged by the victim. It is 

very healthy proposition as it has widened the purview of 
the Commission to discharge the mandate. 

The bill has further bestowed upon the ComrniMIon 
to recommend award of compensation on Interim relief to 
the victims during the pendency of inquiry which was now 
done after the completion of Inquiry. 

The bill provides that the Chairperson of the National 

Commission for the SC and ST reepectiveIy shall be 
deemed to the members of the N.H.R.C. 

The incidencee of violence agaInat women have been 
galloping alarmingly. It has been increased by 25% in the 

recent year. 

Even appointment of women judge for the trial of rape 
victim It has been actively conaidered. Our population 

consists of 49"10 of female. 

Keeping in view of this, May I propose the MInIster 
to include a member from women as deemed member 
of N.H.R.C. Furthermore in view of the diversity of our 
country where discrimination ~ minority COf1VIU'ity 
often reported much to the discomfiture of us for eomple 
Gujarat Riot In Dang An~ violence and in 
Kashmir anti Kashmiri Pancit and 10 on. Therefore, I 
propose -member from cornrnIaaIon should be included .. 
a deemed member In the cornpoeItIon of NHRC. 

The di8IectIcI of law and IOCieIy In india haa been 
dNrminecI by the historical experience during the 

peaage from ooIoniIIIem to nationaIIIm. In this procea 
both legal and social syetenw ~ been evolved. 
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Constituent Assembly of India had an exhaustive 

deliberation in order to strike a balance in view of 

conflicting interest of our society where elite class exercise 

their influence by the use of law to keep them-

selves dominant in the society while constitution strives 

hard to moderate the domination by providing more 

avenues of participation for the disadvantaged. N.H.R.C. 

has been empowered to delegate certain powers and 

function to the Secretary General of N.H.R.C. which 

smacks of bureaucratic interference into the institutional 

affairs. 

All said and done the fact remains that H.R. still is 

in a vacant stage in India. 

Relevant international covenants are :-

1. Universal declaration of human rights. 1984. 

2. International covenant on civil and political 

rights. 1966. 

3. Optional rights in addition to international 

covenant go other declarations and other 

relevant documents known 88 instrument 

of human rights Including Paris Principle 

which India has ratified subject to notification. 

Govemment by notification may specify 

economic. social and cultural rights are difficuH 
to complement in toto. Approach of U.N. 

declaration was formalised as Teheran Decla-

ration. 

While dwelling on human rights we should remember 
the contribution of Raja Rammohan Rao in the context of 
evolving human rights aspiration. He was the exponent for 

aboIitlon of obnoxus ·Sati Culture· in India. he vociferoualy 
pleaded for widow marriage advocated for equal rights for 

women in India. 

I do dare to offer few suggestions normally:-

1. exclusive distinct human rights courts for each 
district should be established or at least human 

rights camps should be organized by Commis-
sion. 

2. District human rights commission shoutd be set 

upto realize the spirit of human rights act. The 

infrastructure of N.H.R.C. is quite inadequate to 

cover the rural and semi-urban population 

though N.H.R.C. now can transfer the complaints 

received by it to S.H.R.C. 

3. The incidents of custodian deaths have been 
increasing in our country due to the resorting to 

the Third degree method by unscrupulous 

police officials. As per rules an accused can-
not be detained in P.C. more than 24 hours. 
But this rule i8 violated in a rampant ...... 

When relative of the victim approached ... 

court it is often found that the accused shift" 

other places under police control. Therefore. 

even if person under custody often visits the 

detention centre he may be hoaxed by hi 
police. 

In this provision commission entrusts the power 

to visit the detention centre without prior 

intimation. But what I feel accessibility to the 
Commission shouk:I be made more easier for the 
victims relatives. Atrocity and physical torture by 

the police might be referred to the Commisaioner 

but the investigation is held by the police officers 

who are pretty sympathetic and prefer to 

exonerate their brothers. 

4. Chairman of the concerned S.H.R.C. should be 

appointed from other state to avoid any political 

favour and halshe should well conversant with 

the local language. Last but not the least I will 
propose to introduce human rights literacy in 

every educational institution and to create public 

awareness by waging human rights movement 
People are more and more depending 

on Judiciary to get relief and Judiciary also 
through Its activism giving shape to the rights. 
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The enforcement of human rights by the judiciary 

has become an integral part of jurisprudence. By 
viJ1ue of Article 32 and 228 the court graally 

8Idand the ambit of judiciaJ review and devised 

methods by opening the door for poor and 

downtrodden through P.I.l. 

Status of refugees is still unsettled in spite of 1951 

and 1967 U.N. protocol which India hu ratified. 

The wonder that was India as wrilten by BASAM. 

The overall impression is that in no other part of the 

ancient world the relation of man and man and of man 

and the state fair and human. 

In no other civilization were slaves so few in numbers 

and in no oIher ancient law book are their rights SO well 
pnlI8ct8d as in Arthasaatra no other ancient law given 

proclaimed such noble ideas of fair play in bailie .. cid 

"MANU" to us the most striking feature of ancient indian 
civilization in the humanity. 

I must praise the Government for bringing in such 
legislation and without any reeervation. I support the bill 

and thus concluding my speech. 

SHRI MOHAN SINGH (Deoria) : Mr. Chairman, Sir, I 

rise to support this AmelIdment Bill. This is a minor 

Amendment. I welcome the suggestion to Change the 

COf11)08ition of the Human Rights Commission and change 

in the quaJificaIion to be the judge of the commission. With 

serious efforts after constituting a committee under the 

chairmanship of a Retired Judge of the SuprerM Court. 
the racommendations of the committee have been 

accepted. The standing CommIttee and the hon'ble 

Members of Rajya Sabha have fOfW8lded It after I long 

debate. Therefore, without indulging in any PloIoIlged 
debate some members during discussion have said that 

India got the vision of human rights from United NationI 
Organisation and inspiration from Conference held In 
Tehran. Therefore, I am compelled to .. y something 

about it. National Movement of India was active about 
human righta much before the constitution of the United 

Nations Organisation and Tehran Declaration. In the ve-. 
1925, in lucknow, Pandit Mot! LeI Nehru 0IganiMd All 

India Conference in which Mohd. AI Jinnah particIpIded 

despite having diftenInce of opinion .... Congreea. PandIt 

Madan Mohan padiciplded and ...... LaI Nehru 
Participated in the conferance .. Sectetary. AuIee 
regarding human rights included in our document with the 

National Movement and aU the leaders accepted the 

Human Right Charter in the name of Lucknow Declaration 

which later on became the main Iaaue of our National 
Movement. After that, in the year 1929 the SeaIon of 

Congrasa was held In CaIcuIta and Pancit Mot! LeI 

Nehru became the President of the Congntsa. During the 
seseIon comprehensive document regarding Human 
RighIa ~ was prepared by the lucknow All Partiee 
Conference was accepted by the Congress Plrty. 

In Lahore SeesIon of 1830 which ... presided by 

Jawahar lei Nehru. Congntss Party accepted the 
aame charter of Human Rights. In 1831 Karachi 
Seesion. where Seldar P .... becam8 the Pntlldent of the 
CongnIss Party, the ume c:harter .. accepted .. I 

ReeoIuIion. 

Sir, therefor8, when we initialed the prOO8Ia for wriIIng 

the conIIilution, the proposal ntgMIng the ... HumIIn 
RighI8 were put before the ConItIIuent "Imbly which 
..... preeented by SaIdar Patel. Our nation buIIdIn had 

accepted that the spirit of HunwI RIghIs pI8VIIIIing In 
Modem India is I product of National Movement. We have 

not borrowed the c:hapler of Human RIghta from UNO nor 
have we IICapIed 1heIr charter, ....... UNO have 

adopted the Charterd prwpantd by us. TheMfore we have 
to view Ihis fact of history in our ParIiaIMnt in the right 
perspective. 

The power to 1nterpt'8t the fundamental rights 
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enshrined in our ConItitution has been with the Supreme 
Coull of India and the High Courts. Baba· Bhimrao 
Ambedkar had &aid that there is no provision 

in the constitution of any other country to directly 

approach the Supreme Coull or the High Court in the 
cue of violation of Human Rights by any person. 
RecognItion. and Proviliona of Habeas Corpus Petition is 

aIIIo one of 1he salient feature of the Constitution of 
1ncIa. Hence, we want to submit that our national 

.... rs have given more attention towards human rights 

and they became InlegnII pall of our conslitution and the 
power to judge and oversee the violation of human rights 

tIM been ¥..ted in the Supreme Coull and the High 
Courts. We can say from our experience that there 

WIll the Civil Criminal Amendment Act of the British 
period Md eection 109, 110 of the Criminal Act. then why 

not POTA? Why do not we have draconian law which 
violate civil liberty In our country. When RoIIact Act was 

Introduced in our country, which we can describe as the 

pr8CUntOr of POTA or T ADA. which came into existence 
becaI_ of RoIIact Act which cawed Jalianwala Bagh 

tragedy. At that time Mahatma Gandhi adviaed Indian 
P.ament apecifically PI. Moti\aI Nehru that the draconian 

RoIIact Act should be strongly opposed In Parliament of 
India. 

Most of the anti Civil rights laws in our country had 

been introduced during British rule. It is unfortunate that 

even after independence and being fully aware about 

human rights we are atiII adhering to some of laws which 
clracIIy eftecta our civil liberty. We can say It by our 

experience. At that time we were imprisoned in Tihar Jail 

with Madhu Umye. He II8ked us to conduct a survey in 
order to find out the number of boys who had come from 
Bihar for job and were arrested at Delhi railway station. 

There were total 147 boys who were detained in Tihar Jail 

under Section 109 and they were assigned the job of 
sweeping Jail. Madhu Umyeji wrote a letter from Jail and 
thereupon after 1141 year the Supreme Court issued a 

notice. A. • reeuIt thereof the boys arrested under section 
117, 151 of the Civil Criminal Law amendment act were 

releued. 

The system prevailing in our country which is called 

bureaucracy has shown no regard for civil liberty. The 

Supreme Court and the High Courts are insufficient 'or the 

surveillance of civil liberty, hence Human Rights C0mmis-
sion has been constituted. But Human Right Commission 

has not proved to be effective in implementing the Human 

Rights because retired judges of the Supreme Court are 

appointed in the commission who are not listened by the 

subordinate bureaucracy. It is very P.d proposal that 
active judges of the Supreme Court and the High Courts 

be made the designated officer as everyone will listen to 

them possibly because of the threat of contempt of coull. 

Therefore, the suggestion has come and we welcome it. 

There is a suggestion to include the comrnisaioners of SC 
and ~s in It also. It may have been suggested because 
of Its statutory status but, beside this, I want to suggest 

that It is very good to include the members of minorities 
Convnission and Women Commission in it, This is a new 
concept in the country in the time when naxaJite movement 

is breeding, tenorism is growing, tenorist elements are 

raising their heads in the country and are lciHing the 

common and innocent people which is • violation of 

human rights. So, I only want to suggest that we are 

greatly in favour of protection of human rights as I myself 
remained in BareiJIy Central Jail for 21 months under the 

draconian law like MISA during emergency without any 

litigation. I myself had been a victim of the effects of 

cIraconian laws on personal liberty . Therefore I am strongly 

supporting it. 

AIongwith this those who resort to terrorism kill the 

people in the communal violence and wage armed 

strongly on ceItain issue should not have the right to claim 

civil rights in a democratic country. This should also be 

a law. 

WIth these words, I strongly suppoll the human rights 

claim while supporting this bill. Those who violate the 

human rights with arms should have no right to claim 
human right. I conclude with this suggestion. I thank you 

for giving me time to speak. 
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(English) 

·SHRI S.K. KHAR~ENTHAN (PaIani) : Sir, the 
ProleCIion of Human Rights Act 1993 came into fon:e on 

24-9-83. The above Act concentrates three areas viz •• 

(I) Formation of National Human Rights Commis-
sion (NHRC): 

(ii) Formation of State Human Rights Commiaaion 
(SHRC): and 

(iii) Constitution of Human Rights Courts in each 

District throughout the country. 

National Human Rights Comndsslon set up an 
Advisory Cornmitlee under the Chairmanship of Justice 
Shri A.M. Ahmadi, Former Chief Justice of Incia to further 
emend the above NJ.. Based on the recommendaIions of 
Justice Ahmadi CommiItae and upon the racommetlda-

tiona Inter-Miniaterial Committee COf'I1)rising MiniIItries of 

Home AIfairs, Detenc:e. External Affairs and Law. the 
ameudmelllS ani put forth by the Hon'ble Home MiniIter. 
I em congratulating the Home Minister for bringing this 
AmelIdment BiU to amend The Protection of Human Rights 

Act 1993. 

This Amendment Bill 2005 seeks to amend 17 
sections of The Protection of Human Rights Act 1993 and 

introduced new Sec. 408. 

The proposed Ameudment in Sec. 3(2)(a) proposes 
rnodificaIion in the eligibility criteria for the appointment of 
Chairperson of NHRC. As per Existing Act, Retired Chief 
Justice of India is eligible to become Chairperson of 

NHRC. Now the pntaent AmelIdment authorise the Union 
of India to consider a retired Judge of Supreme Court 
having a minimum of three years of experience to appoint 

as the Chairman of NHRC. This is a weIcomabIe 

amendment in the Act. ThIs ~ is trying to avoid 

the delay of appoilltment of Chairman due to non-

availability of Retired Chief Justice of Supreme Court of 

"The IpNCh .. laid on the Table. 

India. As per Sec. 3(3) deemed members of NHRC Is 
Increased from 3 to 4 In view of bifurcation of National 

CommIasion for Scheduled Castes and Scheduled Tribes 
into two separate CommIasIone. one for Scheduled Cutes 
and the other for Scheduled Tribes. 

One of the Alient featIna in this BIll is that the NHRC 
is authorised to make surprise visits to jaiIa and other 
institutions under the control of the State Govemment 
where persons are detailed or lodged for purpose of 
treatment, reformation or protection, for the 8tudy of the 
living conditions of inmate8 thereof and make recommer .. 
dations to the GovaI'MWlt. 

A new IUb-sectIon is propoaecl in Section 13 to 

enable the NHRC to transfer cases to SHRC when NHRC 
feels that the COft1)Iai~t fat.. within the juri8dlctlon of 
SHRC. 

AnoIher weIcomabIe amerIdment in this Bill II the 
NHRC is authorized to recommend award of compensation 
(or) interim relief to the victims even during the Inquiry 
which at present can be done only after the completion 

of Inquiry. But it is a r8convneudatory nature. It must be 
aIt8r8d as a mandatory one. Moat of the Government 
agenciea are not considering the reconvnendation of 
NHRC or SHRC. 

Sec. 21 (2) of the Ameudment Bill 2005 pave way to 
the appointment of Chairperson and members of 

SHRC. In the present Act only Retired Chief Justice of the 
High Court is eligible to be appointed .. Chairperson of 

SHRC. So many States are not able to appoint 

Chairpersons due to language problem. Based on the 
proposed amendment a retired Judge of High Court having 
minimum five years experience is eligible to become the 
Chairman of the SHC. Hence. this II 8180 • welcome 

amendment. 

Fufthennore. Sec. 21 (2) II propoNd to reduce the 
strength of the members in SHRC from five to three. It wID 
reduce the expenaee of the State Govemmenta. AnoIher 
salient feature of Sec. 21 II auIhorIIIng the Government 
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to appoint Common Chairperaon-Common Member of 

SHRC for two or more States. This amendment is 

welcomable for small States like seven sisters in North 

Eastern States. 

As per Sec. 21 of The Protection of Human Rights Act 
1993, the State-Governments are authorised to constitute 

of State Human Rights Commiasion and Sec. 30 of 

Chapter VI authorise State Government to Constitute 

Human· Rights Courts with the. concurrence of the Chief 

Ju&tice of the High Court by notification specify for each 

District. 

In this Juncture, I am sorry to mention that most of the 

States failed to constitute State Human Rights Commis-

.Ion. On 19-8-2006 there waa a conference held at Vigyan 

Bhawan organised by NALSAS. During the discussion, 

Hon'ble Chief Justice of India, Y.K. Sabharwal who 

preaided over the Conference has regretted that "even 

after 13 years of the coming into force of The Protection 

of Human Rights Act, only 14 States had set up State 

Human RIghta CommIaaions and four of them become 
defunct. Among those functional only we were operating 

In letter and spirit of law". ThIs is the situation aN over the 
country. GoYemment of India has to take effective steps 

to constitute State Human Rights Cornmi8sIons throughout 

the country. 

I want to mention certain facts about Human Right 

Courts In Diatrict Level. District Judges are designated .. 
Judges to deal complaints with respect to the violation of 

Human Rights in the reapective Districts. Throughout the 
country, name of the courts are functioning property. Most 
of the District Courts are not having any infrastructural 
facilities to conduct their cases, how will they conduct the 

cases under this Ar:r'I Our Hon'ble Prime Minister, Dr. 

MIuVnohan Singh also emphaaised in the 19th Conference 

.. "The rule of law can become a reality for miNions and 
mIIIIona of our people only if the rights of Law-abiding 

citizena. ara protected". Only if j4atlce is seen to be 
delivered. Only If the rights of the weak and the 
dIapa ...... d ara protected. For this, we need a more 

efficient and effective judiciary. 

In this juncture, I am emphasising the Union 

Government to allocate necessary funds for providing 

necessary facilities to SHRC and District Level Human 

Rights Courts. Then only we can, provide speedy and 
effective justice to poor victims. 

Once again I want to congratulate and thank the 

Hon'ble Home Minister, Shri Shivraj Patilji for bringing 

suitable and necessary amendments in Protection of 

Human Rights Act 1993. 

With these words, I am supporting the BUI. 

[Translation] 

SHRI NIKHIL KUMAR (Aurangabad, Bihar) : Sir, I 

would like to appreciate the speech of Shri Mohan Singhji. 

For giving such an accurate account and background of 

history. I support the amendment to this bill from the core 

of my heart. 

SHRI VUOY KRISHNA (Barh) : Mr. Chairman, Sir, 

Hon'ble Mohan Singhji has put forth his ideas in the 

context of history with regards to this bill and has given 

the historical account since freedom movement to date. An 

effort has been made to make it more powerful through 

Human Rights (Amendment) Bill and as a first step in this 

direction it is proposed to include a sitting judge or the 
former Chief Justice of the Supreme Court to ensure proper 

implementation of the provisions of the Preservation Act, 
it has also been proposed to include the member and the 

Chairman of the National Commission for Scheduled 
Castes. Membership shall also be provided to the 

representatives of the National Commission for Minorities 

and the National Commission for Women and I think that 
it will be a very positive step. Presently, the world is facing 

the chaHenge of terrorism, America is gaining more and 

more clout through its imperialistic policies and Israel is 

carrying out killings at a large scale in Lebanon. In this 

way terrorism is rearing its ugly head in the entire world. 

On the one hand America makes hue and cry for the civil 

rights and on the other hand it is violating. them. AI such 

a crucial period India needs to take a firm stand. In view 
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of the historical context and national perspective this 

amendment bill assumes lot of importance. This biA will 

strengthen the hands of the activists of civil bfty. 

I strongly support the suggestion& given by Shri 

Mohan Singhji regarding the killings taking place under 

the COY8f' 01 naxaIIte movement and terrorism. I believe that 

these day to day incidents of killings especially the 

custodial deaths are not natural deaths. More than forty 

persons have lost their lives in custody in Jammu-Kashmir 
only. Highest number 01 custodial deaths have taken place 

in UtIar Pradesh during the last two year. This is the 

present situation. Hence, it is being proposed that to check 

1he Incidents of custodial deaths the persons of Commie-
sion can directly visit the Jail without taking any 
permission. A provision has also been made in this bill 

which stipulates that the Commission will have the power 

to decide the amount of compensation. I think it is a 
historical step and evefYbody should support it. 

[English] 

SHRIMATI V. RADHIKA SElVI (TlNChendur) : Sir. I 

thank you for giving me an opportunity to speak on this 
BiI and I thank our beloved leader Doctor KaIaignar 

Kan...anidhi and Tamil Talapathy, Shri M.t<. Stalin without 
whom I would not have been here today. 

The amendment of the Protection of Human Rights 
Ad, 1993 comes Into effect after a period of 12 years. Even 
though the PHR (Amendment) Bill is mentioned 88 PHRA, 

2005, It comes into effect only from 2006. Under the PHRA 

SiI, the National Human RIghts Commiaaion can visit jail 

or oCher InstituIIons under the control of the State 
Govemmenl They cannot visit detention and Interrogation 
centres used by the Anny and paramilitary forces across 
the country. 

I welcome the incnI ... 01 deemed members of NHAC 
from ttne to four and a eepende Commiseion can be 
formed for Scheduled Castes and Scheduled Trilea. 

About 70,000 complaints of HR violation are received 
every year. Is there any pial. of the Govemment to Io/Ye 

these problems quickly? 

I want to mention my own eJCperience in this august 

House. My husband was a backward community leader. 
In 2003, Jayalalitha Govemment killed my husband In the 
name of an encounter but It wu a weII-pIanned and not 

an encounter. It was 100 per cent po1lticaiiy motivated by 
the then Jayalalltha Government ant It was • violation of 
human rights. I had given • complaint for human rights 

violation during 2003 and I am stili aw.ItIng Its resuI.. TiR 
date, there is no inquiry and ectIon taken. WII my 
complaint be examined? 

At least now, I request the Home MIniiter to bring up 
• fast track Commi8sion to eumine the complaints 
pending before the National Human RIghts CommiaIon. 
I also request him to direct the HR CommiI8ion to tIIke 

up my complaint on priority. 

Sir, whenever such human rights violation tIike pIIIce. 
usually women and children .... affected very bacIy 

as women 10M their huIbandB. Molt 01 them suIIer in 
bringing up IheIr children. Most of the children do not even 
make any complaint of human righIa violation due to ... 
or other reasons. Such children gel into deprlilton for 
various reasons. Due to the Injuetice ca..-d to them. they 

become ankociaI elements when they r..ch their 

teenage .. 

Therefore. I humbly requeIt the ·Government to nIIIke 
suitable amendments 80 that one or the membera 01 the 
ComrnIeaion should be • peqon having good knowledge 
of chiktIood problema. 

Further. the membera 01 the HA eo.'I.lIiIIIan are .. 
men. When we speak 01 33 per oem women pMtIcIpdon. 

why not we have at .... one WDI'fWI In the HR 
CommieeIon Itself? PiwIouIIy. the a.Irman 01 the 
NatIonal Human Rights CommiIIIon wed to be • rwtiNd 
ChIef JUIticI of the Supreme Court. WheNM now, he Ie 
a retired Supreme Court judge. ev.n In the StMeI. • Ie 
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amended as the retired High Court judge instead of Chief 

Justice of High Courts. It Is a welcome step. 

Eariier. the victims of the violation used to get 

their compensation after the inquiry gets completed. 

Whereas now, the National Human Rights Commission 

has got the power to recommend compensation during 

the course of inquiry which is a very welcome action. 

The Commission should determine the percentage of 

amount that should be distributed during the course of 

inqUiry. This will help the victims' family. In our country, 
maximum human righls violations happen in police 

stations. 

The Tamil Nadu Government, uncler the Chief 

Mini8terahip of Dr. Kalaignar, is strictly following the 

Supreme Court ruling that no women should be inquired 

after 6 p.m. The Tamil Nadu Govemment has also 

abolished child and bonded labour in the State to protect 

human rights. 

Only .8iXSeen States have _ up Human Rights 

Commission whereas other States do not have Human 

Rights Cornmission. As there is an increase in the number 

of complaints in regard to human rights violations, every 

State should have a riuman Rights Commission. 

I hope the Govemment will take positive steps to curb 

human rights violations in this country. 

With these words, I conclude my speech and support 

this BiN on behal( of the DMK Party. 

11.28 h .... 

SHRIMATI ARCHANA NAYAK (Kendrapara) : Hon. 
Chairman, Sir. thank you for giving me an opportunity to 

participate In the diacul8ion on the BiN to amend the 

Protection of Human Rights Act. 1993. On behalf of the 

Blju Janata Oat, while supporting the move to amend the 

Act. I would like to give eorne suggestions which the 

Government may consider. 

In the field of human rights, the last thirteen years have 

been a very challenging period for this country. For a 

majority of Indians, some of the rights got further 

strengthened and additional protection and guarantee 

came to our citizens. 

While inaugurating the All India Inter Departmental 

Cooperation, Dialogue and Meeting on Social Justice, the 

hon. Prime Minister, Dr. Manmohan Singh, on 19th August, 

2006 expressed concem over the denial of human rights 

to the weaker sections of the society and catled upon 

the judiciary to be more sensitive to the needs of the 

poor. 

Hon. Chief Justice of India, Justice Y.K. Sabharwal, 

who presided over the above function, regretted that even 

after thirteen veers of the coming into force of the 

Protection of Human Rights Act, only fourteen States have 

set up State Human Rights Commission and even among 

them four are defunct. He stated that among those 

functional. only a few were operating in the letter and spirit 

of the law. 

Now, I would like to come to the points on the move 

to amend the Protection of Human Rights Act, 1993. The 
proposed amendment to clause 3 in Section 3 of the 

Principal Act is dubious. The original Act stipulates 

that the National Human Rights Commission shall be 

headed by a former Chief Justice of India. The present 

amendment proposes that Judges of the Supreme Court 

with at least three years of service to be eligible for 

appointment as Chairperson of the NHRC. Similarly, it 

makeS eligible a Judge of the High Court with at least five 

years of service for appointment as Chairperson of 
the State Human Rights Commission. The reason 
suggested for such an amendment 18 to have wieler choice 

while recommending a suitable person for the post of 

Chairperson. 

Normally. a former Chief Justice would be a person 

who has, between the High Court and the Supreme Court 

tenure. a judicial experience of more than two decades. 
His seniority. his experience, his stature, and his vision are 
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unique. Therefore. if the amendment is made. the value 

and the credibility of the reports of the NHRC and SHRC 

WIll come down. The stature and royalty of the Comrmssion 

will be downgraded by this amendment. 

As per the new amendment, Human Rights 

Commission has been empowered to visit any jail or 

other institution without prior intimation to the State 

concemed. This will enable the Commission to make 
sutprise visits. This is a welcome move. But, at the same 

time. if an order made by ttle National Human Rights or 

State Human Rights Commission is not obeyed by the 

concerned Department or the Government. what is the 

remedy for it? Therefore. a powerless Commission is of 
no use. 

The next ametldment is to bring the Chairperson of 

SC and ST Commission as ex-officio membet of the 
I-Unan Rights Commission. I do not understand why they 

have left out the Chairpersons of Minorities Commission 
and the National Commission fore Women into this Human 

Rights Cormission. They should be ~ as member 

of the Human Rights Commission. 

MR. CHAIRMAN : Please conclude. Vou have aJready 

taken six minutes. 

(Intenuplions) 

SHRIMATI ARCHANA NAVAl<: Sir, I am the only 

speaker from my Patty. So, please allow me some more 

tima ...•. (InIenupIions) 

The reports of Human Rights Commission should be 

made public; this should be made available to every 
person. The Commission &ends some more reports to the 

State Govemment. and if these reports are not made 

known to the people, It these reports are not published. 

then what purpoee wit they serve? The Human Rights 

Commission has neiItMy men nor the required infnI8truc-
ture nor required powers to enforce the law. WIthout giving 

the required teeth to implement the legislation, the very 
purpose of constituting the Human Rights Commission, wiD 

remain only on paper. Therefore. would I request the 
Govemment to see that the required infrastructure is given 

and the required money is provided to the CommissIon 
to make it more functional and more effective . ... (Interrup-

tions) 

MA. CHAIRMAN : Please lay your rest of the speech 
on the Table of the House. 

(Intenuptions) 

SHRIMATI ARCHANA NAVAl<: Sir, I will complete my 
speech Within two minutes. 

Amendment to clause 8 in Section 10 of the principal 

Ad. proposes power to any Munaiff court to refer 
cases to the NHRC. It may not aerve the purpoee It Is 
intended to. It wiH only dilute the status and auIhority of 

the NHRC. It may also open the ftoodgales tor a IaJge 

number of cases, which will become unmanageable tor 
the NHRC. Hence, I oppose the move tor such an 
amendment. 

Section 18 (c) of the Ad deals with interim relief to 
the afIec:ted parties. Interim relief could be given by the 

NHRC earlier also. There is no change which Is good. 

However. earlier the compenaation cOuld not be specIII-
caDy given. Now, we have provided that compenaation can 

be awarded. It seems to be a good move. 

Sir, another provision, which has been brought 
fOlW8t'd, Is one member of State Human RIghts 
Conwnission 01 • particuIer Stale can be member of 

State Human Rights Commission of another State. I do not 

think this can be workable If the Stales have a large 
number of C888I pending with them. Most of the StaIea 

had no Chairper80na and is 801M States. there are 
vacancies. 

Now, no court would InIetfere in C8Ie of exploitlltion 
of a poor man; only the NatIonal Human Rights 
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Commission can intervene; only the National Human 

Rights Commission can work effectively. The rule of law 

can become a reality for millions and millions of our 

country only if the rights of law-abiding citizens, the rights 

of the weak and the oppressed are protected. 

Sir, once again, I thank you for giving me the 

opportunity to participate in the discussion. 

SHRI AJOY CHAKRABORTY (Basirhat) : Mr. Chair-

man, Sir, I am very much proud that today I will speak in 

my mother tongue 'Bangia' . ... (Interruptions) The language 

of Jane Gena Mana Adhinayako and the language of 

Vande Mataram are Bangia. 

-Hon. Chairman, Sir, I am very proud that today I will 

speak in my mother tongue Bengali. The language in 

which Gurudev Rabindranath Tagore wrote Jan Gan 

Mana; the language in which Bankim C. Chatterjee 

wrote Vande Mataram; 'Oh my dear Bengali language' -

In this language I wiH briefly speak on Protection of 

Human Rights (Amendment) Bill, 2006 that has been 

introduced. 

Sir, today, the question arises that the Bill which has 

been Introduced-whether it is a farce or whether it is a 

genuine attempt to protect human rights. In our country and 

outside, as my colleague said that In USA, Lebanon, Iraq, 

human rights are being violated. If we look at India, there 

is a National Human Rights Commission-time and again 

recommendations have been made by the Commission. 
But who will implement those recommendations? The 
State Govemments and their agencies. Firstly, the Police 

Department is expected to protect human rights - but are 

they performing their duties properly? Whenever a 

person is arrested, he is detained for more than five 

days. He is not produced before the law courts. Suppose 

a boy commits a crirne-his father is arrested and detained 

until the boy surrenders. They just refuse to function 

logically. 

*Translation of the speech originally delivered In Bangall. 

Law and order should be protec;ted by the police but 

they are the major violators of the same. What steps are 

taken to curb this menace? I don't want to name any State 

Govemment here, otherwise there will be misunderstand-

ing. But there are certain States where the Human Rights 

Commi~ns are non-existent or defunct. We have seen 
that in the name of suppressing the Naxalbari Movement, 

police used to arrest young people. They were our batch-

mates; we used to study together. They were brilliant 

students of colleges and universities. They have been 

arrested, detained and brutally tortured, physically as-
sauHed. 

Let us talk about prisons or jails. Now-a-days they are 

termed as reformatories. Sir, I don't know whether you have 

ever visited a prison or not. I have been detained in prisons 

many a times, not as a criminal but as a political activist. 

Under various Acts, I have been booked and arrested 

when I was a student. I have witnessed how brutally the 

inmates are tortured everyday. The jail wardens and jail 

police torture the convicted prisoners day in and day out. 

The food which is supplied to the inmates are not fit for 

human consumption. 

Boarder Security Force (BSF) is there who are not 

covered by :he Human Rights Convnission-l do not want 

to malign the BSF but I am compelled to say that since 

my constituency is in the border areas and I am a resident 

of Indo-Bangladesh border. I have seen in what manner 

human rights are violated there by the BSF. Only people 

resicfmg in that area know it. A lady was coming with her 

family by boat, the BSF personnel drowned the boat, 

abducted the woman and gang raped her in the BSF camp. 
BSF officers committed rape upon that lady and that 

Commander was identified by the lady. I have written a 

letter to Hon. Home Minister, Shri Shlvraj Patil, but there 

was no reply for 8 months. After 6 months he replied that 

the matter is under the jurisdiction of the High Court. The 

Govt. of India kept mum as a student of deaf and dumb 

school when a lady was gang raped in the BSF camp. 

Her husband and children were drowned-e very sensitive 
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issue and Hon. Home Minister took such a long time to 

reply. 

Without the help of the common people, it is not 

possible to combat the enemies. No steps are taken to 

punish the violators of human rights.· Human Rights 

Commission is nothing but a force. The State Govts. and 

their agencies like the police department have to sincerely 

perform their duties, othe~ there will be no positive 

outcome. 

The child labourers, who are working in the 

restaurants, hotels, tea stalls till night, washing the plates, 

cups and dishes, boys of 10 years or 12 years of age, 

they suffer from anything and everything. We can make 

laws-as many laws as possible but that win not serve 

the pwpose. The socio-economic condition of the countrY 

should be improved first, or else the human rights will 

continue to be violated. 

The children who are orphans, who· are kept in the 

orphanages, they are also deprived. Maximum number of 

orphans are not getting chance for admission in the 

orphanages. Most of the orphans are not getting ~ats. But 
those who are getting admission, they know what is the 

situation like. We compare children with flowers of the 

garden, they are very much neglected in the orphan 

homes. Thus, I would like to request the Government to 

ask the State Governments and their various departments 

to protect human rights. The recommendations of the 

Human Rights Commission should not be ignored in any 

manner. This work will be undertaken by the Central 

Government in right earnest - this is what I expect from 

you. With these words I conclude. 

[Translation] 

MR CHAIRMAN : There is no doubt that BangIa is 

a very good language. All the languages of the country 

are good but .. the languages caMOt be spoken 

simultaneously. Only one language can be spoken at a 
time. 

SHRIMATI SUMITRA MAHAJAN (Indore) : Mr. Chair-

man, Sir, today we are discussing the motion moved for 

amendment in the Human Rights Act to further protect the 

human rights. Human Rights have been protected over the 

years sometimes under Magna Carta and sometimes 

under petition of Right or Bill of Right. In India we have 

a different perspective about human beings and consider 
him an independent entity. Our philosophy has been that 

"Aahar nindra Shay Maitheln Chai" Since we are human 

being we have got some rights as weH as some duties. 

If we go through the constitution we find that apart from 

fundamental'rights bestowed on us, some duties have also 

been enshrined in it for us. Both the things should go hand 
in hand, only then we can protect the rights of each othenI. 

If this bill has its own importance from the perspective of 

our duties. 

Sir, through this house I would like to draw your kind 

attention and that of the Govemment towards two-three 

minor issues. The amendment moved in the house 

today that a judge of either the Supreme Court or the 

High Court should be the Chaitperson of it seems to 

me that probably our dependence on judiciary is 

increasing. Though, I am not opposing this. We have to 

tackle it is as a social problem and It is more a social 
problem than a legal problem. This is not a legal problem. 

This is a social problem. This subject is usociated with 

the sentiments of the society. Therefore, I think why thai 
person cannot be the Chairman of Human Rights 

Commission who is in constant touch with the society and 

who tries to feel the pulse of the society and is constantly 

working for the interest of the society and is an active social 

activist. 

Sir, we always presume and accept that since the 

jUdges have to deliver justice in an impartial manner, they 

slighlIy remains cutoff from the rest of the society. The 

JudgeS do not intermlngte much in the society. They 
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maintain a distance from the society. Hence, we have to 

see whether by making a judge the Chairperson we are 

increasing our dependence on the judiciary or not. The 

judges are competent in delivering justice and they should 

be, but this is a social matter so we should choose such 

a person for this post who is in constant touch with the 

society. 

Sir, today we observe that if Anna Hazare fights for 

the Right to information in Maharashtra, the attention 

of entire society is immediately drawn towards issue 

and his words leave an impact on society. The people 

think that he has fought constantly for a cause. Why an 

eminent social activist, a professor of sociology, an ex-
member of Partiament or Legislator cannot become 

the Chairman of this Commission? The member of 

PaI1iament and M.L.As ~ not only indulge in politics 

only but they can also be appointed as Chairman of 

this Commission. Therefore, I request that this factor 

should also be considered. I believe that we should 

seriously consider these aspects because it is a social 

problem. 

There Is one more point. One new thing has been 

added in the BiD as amendment that the Commission 

should have the authority to visit the jails. But, we 
should also consider that the purpose of the bin which 

Is providing for the constitution of Human Rights 

Commission Is not only to bring reforms in jails. Reforms 

In jails are necessary but we should also think of 

removing the criminal tendencies from the minds of the 

Prisoners. 

Sir, I would also like to add that Human Rights 

Commission should sensitize the society wherever social 

crimes are committed instead of incriminating the inno-

cents. They should also know their limits I am not pointing 

out anyone in particular but at time certain things are done 

to check crime, the IntentionS is not bad but the steps tak~ 
are harsh, for example to check terrorism in Punjab some 

hard ateps were taken. Once, an officer of BSF was 

discussing with me. We were having a formal discussion. 

During discussion I asked him what is the reason that 

terrorism is on rise in Kashmir. Terrorists kill people and 

just vanish into thin air. The security forces seems to be 

quite helpless. It is beyond comprehension. He told me 

that terrorists take aim from amidst the public. They target 

either the security personnel or any leader or a building. 

They are among the public when they carry out attacks. 

If we ta~ and some innocent person is hit then we have 

to facs the actions of human rights commission. It is quite 

true. This issue has been discussed many a times. I would 

like to say that intention should be kept in the mind while 

taking action in such cases. Many a times the tongue 

comes between the teeth but we don't uproot our teeth. 

Therefore, it is necessary that those who are working with 

Human Rights Commission should be sensitive to the 

society. Many a times it appears that the Commission has 

taken to enquiring into the riots. Wherever riots take place 

they reach there. 

[Translation} 

Ifs also very necessary to prevent it from being used 

to serve political ends. It is very important to keep in mind 

that Human Rights Commission does not work to protect 

the interests of the Govemment, rather It is meant for 

ordinary people. 

Ifs necessary to keep in mind one more thing that the 

incidents should not recur. After the incident has occurred, 

investigate into it, and point out as to who has violated 

the human rights. There's a need to go a little further. The 

Human Rights Commission should also give some 
suggestions for not letting the incidents recur, through the 

experiences it gains. 

It has bMn observed quite often that the public itself 

is not aware of the rights. From the Incident mentioned 

here and watched wholly by me on the T.V .. , I reany felt 

that it is sorne-what a violation of our rights too. Suppose 

my son happens to watch it as other younger boys were 
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watching it, I observed that some of them were laughing 

while some were getting surprised, some were eagerly 

watching it. How this incident is going to effect to those 
presented there? They are not bom to grasp such types 

of samskaras. For them, I'd just say that they haven't got 
such good samskaras as they should have had there in 

that crowd, their rights have also been violated. It's a 

different thing that crime has been committed, but the 

content which we are watching, a discussion should be 

held in this regard. I'd like the Commission to take up the 

awareness programme because people are not aware of 

their rights. It's common trend about women. Crimes are 

mostly committed against the women or the illiterate as 

they are not aware of their rights. They just do their duty. 

On the other hand, a few people only are aware of their 

rights but they forget their duty. Ifs my suggestion that such 

disparity prevaiting in society, should also be done away 

with by the Human Rights Commission. While constituting 

a commission instead of depending on judges, we ~ 

also seek other prominent persons of society as its 

members. It's my request to involve more and more the 

persons of social field in it. 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : Mr. Chairman, Sir, 

may I make a request. through you, to this House? Today, 
after passing the Protection of Human Rights (Amendment) 

Bill, we have to pass the Pondichefry (Alteration of Name) 

BiB, 2006 and also Wild Life (protection) Amendment Bill, 
2006. Thereafter, there is discussion on farmers. appeal 

through you, Sir, to this House that after this Bill is passed, 

then we can pass the Pondicherry BiD. We can taken up 
the Wife Life (Protection) Amendment Bill tomorrow as 
there is no Privale Members' Busine8a tomorrow. Today~ 
after passing these two Billa, we can take up the 

DisClI88ion under Rule 193 regarding widespread distress 

among the fanners in the country and Shri Sharad Pawar 

can conclude hill reply today as this dlacuaalon is 

languishing for a long time. 

[Translation] 

MR. CHAIRMAN : This is a right suggestion, and the 

House agrees over it. Shri Kirip Chaliha, you please be 

brief. 

[English] 

SHRI K1RIP CHALIHA (Guwahatl) : Sir, I shall try to 

be as brief as possible. I rise to support the Protection of 
Human Rights (Amendment) Bin, 2006. I shaH be short 

because this has been extensively dealt with In the Rajya 

Sabha. This BIll has paaaed through the Standing 
CommIttee. It has been discusaed in the other House quite 

thoroughly. The only reason I would like to say a few words 

is because one of my previous speakers, who is now 
occupying the Chair, has brought certain very significant 

matters to light. and I thought that I must also discuss in 

general briefly the subject of human rights and its history 

before coming to the details of the amendments proposed 

In this BIll. 

Sir, I entirely agree with Shri Mohan Singh when he 

said that India does not need any certlficate about lis 

commitment to human rights from anyone. Rights of an 

individual, rights for an individUal, and ateps needed to 

protect human rights are Ingrained In the very cMIIzation 
ethos of our country since time immemorial, IIince the time 

civilization dawned in this country. In this country, Sir, as 

you have very rightly pointed out. we worship animaIe. We 

talk of nara as Narayana and we cc:ineIcter twman beings 
to be part manifestations of God. This Is the land where 

some of the humanist of reIigione like Jainiam and 

Budctism got established. In these, Sir. we do not any 
teaching from anyone. 

Sir, as you have rightly pointed out. tong before 
Magna Carta was born, India knew what human rights are. 
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Long before the United Nations was born, India debated 
and talked about human rights. Sir, you have rightly 
pointed out about the Karachi Resolution, in 1931, of the 

Indian National Congress. I just looked at the history. I 
was just reading those Resolutions. I have got the 
Congress Resolution, which talked about Swaraj at that 
time. It says: 

··Swaraj, as conceived by the Congress, wiD mean to 
them and it is desirable to state the position of the 
Congress in a manner easily understood by them. In 
order to end the exploitation of masses, political 
freedom, political freedom must include real 
economic freedom for the starving millions of Indian 
populace." 

[Translation} 

You have rightly said, at that time when the Charter 
of Rights was framed which was declared in the Resolution 
of the Congress. 

17.00 tn. 

Freedom of Association and Combination. Freedom of 
Speech, Freedom of the Press, Freedom of Conscience, 
Freedom of Profession, Practice of Religion, Protection and 
Culture of Language, Scripts of Minoritiee-all these rights 
were included In the Congress Resolution taken long back, 

before the Universal Declaration of Human Rights ~ 
taken up in the UnItec:I Nations. 

Mr. Chairman, Sir, you had very correctly placed 
the things in a right perspective. Rightly so, the main 
emphasis has been laid on various human rights today. 
AU these various human rights, which has been taken up 
in v~ international covenants and conventions were 
In fact debated and di8cus8ec:I by the Indian people in 
varioul Congress Sessions long before Independence. 
TheIle have been expressed in our independent 
ConetItution in the form of Fundamental Rights, Directive 
Principles of Stat. Policy, and in our very legal system, 
In the CrPC, IPC, In varioUs provi8ion8 of writs in the High 
Courts and in various other proviaiona. Everything has 

been covered as to what should be done how it should 
be done. 

Sir, about the Human Rights, I would say that it 

was already a part of the Indian law. That is a fact. 
Moreover, we have, after Independence, chosen a 
democratic system of governance. In this democratic 

system, there was a strict separation of powers between 

the Legislature, the Executive and the Judiciary. India 
always had an independent Judiciary whom nobody could 

influence. 

Sir, we have been committed to the freedom of 
Press. We have such a vibrant Press today. In fact, I think, 
today's Press in India is more independent than in 

any other parts of the world. Violation of any type in this 
country can be taken up by the Pr.ss in India today, be 

it the electronic media or the print media In fact, their 
freedom-we sometime feel-is more than that is 
necessary. But it is a tribute to our commitment to the 

Human Rights and to the fact that we want every 
institutional practice to be the watchdog of any aberration 

that may take place. 

Sir, India's respect for Human Rights emanates from 

our civilisational allegiance to tolerance and harmony. This 
has been enhanced by our democratic system, and this 
foundation has been strengthened with the establishment 

of the Human Rights Commission both at the national level 

and at the State level. 

Mr. Chairman, Sir, if you remember correcUy, both of 

us were the Members of this august House in 1993, and 

both of us were witness to the Human Rights Bill that was 

passed in the Lok Sabha in 1993. At that time, we had 
said that this Bill should be passed to remove certain 
apprehensions of certain quarters. Since 1933, the 

cradentiaIs of our National Human Rights Commission and 

the State Human Rights Commission have been greatly 
acknowledged and recognised not only within tha • country 

but also outside the country. 
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Sir, India had hosted the Asia Pacific Forum 

of Human Rights in 2002. You would agree that the 

concept of the Human Rights, as It existed at that 

time, and that was discussed in 1993 has changed 

today. 

Sir, the incident of 9111 when terrorism started growing 

into US and other westem countries have changed the 

connotation of many of the Foreign Policy Objective Terms 

of those days including the Human Rights. Is it not a fact? 

Is it not a fact that those Westem countries and the US 

which had been blaming India about the violation of the 

Human Rights at one point of time have today agreed that 

terrorism is a very dangerous element to all civilisations; 

and there must be a proper balance between tackling 

terrorism and maintaining Human Rights. India has been 

the worst victim of terrorism right from the beginning. You 

must agree that due evolution has started taking place only 

in the recent years. It is in this context, as you also rightly 
pointed, that we must understand it and we must ensure 

to remove the feelings that the Human Rights relief is given 

only to organisations supporting or perhaps taking up the 

cause of terTOristllaw breakers. The biggest violators of 

Human Rights are the terrorists. But how many of them 

have been taken to task by the Human Rights Cofnrni&, 

&ion? This question would be asked, if not today, 10 years 

fl'Ol1l now. 

Without going into further details, I woutd only say this. 

Now, I come to the specific points regarding clauses. 

Under c:Iause 12(cHhe Minister will take note of thIe-
I am sure, one can visit other institutions under the control 
of the State Govemmenl There will be a demand for 

amending this ctause. People will demand that one must 
be allowed to visit army detention and paramilitary 

detention centres because you cannot exclude them. You 

aJIow people to visit jails. But in the extremist-lnfested 

areas, what about visit to those places where the captives 

are taken? That might come. 

I have no objection to the other Clauses. But there is 

one point to which, through YOU. I would like to draw the 

serious attention of the Minister. Many of the States do not 
have Human Rights Commission. You must know that It 

is a very praiseworthy clause that 1he Chairman of the 

Human Rights Commission must understand the local 

language and the local conditions. 

In North-East, where human right violations are quite 

In abundance because of the peculiar political situation, 

it is very difficult to have a Chief Justice who win 
understand the IocaJ language. Many other States do not 
have Chief Justices because we have only the HIgh 

Court as the combined court of legal head of the entire 

seven or eight North-Eastem States. h win be very difficuH 

to find Chief Justices. Retired Chief Justices may not be 

there. Even now the Chainnan of the Human Rights 

CorM1Ission In my State. Assam. is a retired Supreme 

Court Judge and not a retired ChIef Justice. Many other 

retired ChIef Justices have come from outside. They do 

not know the IocaJ language. They remain there for a term 

and then they go back. So, there wlB·be problem in finding 

out retired ChIef Justices In the case of North-Eastem 

Statss. 

Sir, I went through the proceedings of Rajya Sabha. 
I found that nobody from North-EMt participated. ThaI Ie 

why, most probably this dIfIicuIly of North-Eastem States 
In finding Chief Justices as the Head of the State HwnM 
Rights Commission was not focuaaed upon. I appeal to 

the Minister that at least In the case of State Human Rights 

Commisaion, there should be a provision or there should 

be some sort of leniency or some ground so that not only 

the retired Chief Justices but also the retired Justices of 
the Supreme Court with three years experience or retired 

justices of High Court with five years experience should 

be ~ because olhelWiae many of the State Human 
Rights Commieaiona will remain head1e88 or defunct, and 
we wiD not get Human Rights Convnissions in the Stat .. 

where the Human Rights CommiaIiona are very much 
needed. 
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Sir, through you, I would like to make this fervent 

appeal and I would request the House to accept this 

amendment so that we have a little more choice than what 

Is available . ... (IntelTllplion$) 

{Translation] 

MR. CHAIRMAN: Not yet. There is no time there 

now. 

(Inte11Uptions) 

MR. CHAIRMAN: Your point is not going on record. 

You ptease give the notice and get the d-=ussion held 

tomorrow, nothing Is bei~ written today. 

(Int~mJPtions) 

MR. CHAIRMAN: You have made your speech. You 

are not telling the other hon'ble members speak. Please 
take your seal 

(Interruptions) 

lMt CHAIRMAN: You have spoken on this subject 

and are not telling other hon'ble members to apeak. None 
of your point Is going on record. 

(Interruptions) 

[EngIWI] 

MR. CHAIRMAN : Please take your seat. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Sir, 

the Protection of Human Rights (Amendment) Bill, 200EI 

Is further to amend the principal Act of 1993. After 13 years 

of our experlenoe, the Govemmant is bringing some 

amendments to the principal Act. 

I rise to support all the amendments but I want to make 

some suggestions. Most of the human right violations that 

take place are against women, children, weaker and 

poorer sections. Women constitute more than 50 per cent 

of the population. There Is no mandatory provision for the 

woman member in the National Human Rights Commis· 
sion in the proposed amendment Bill. You are including 

the Chainnen of the SC and ST Commissions as ex officio 

members but the Govemment has not included the Women 

or Minority Commissions. 

The minorities are 14 per cent of the population in this 

country. That is why my humble request through you to 

this Government is that you have to include the 

chairpersons of the National Women's Commission and 

the National Minorities Commission. More atrocities are 

against women and children. They ,will also take care of 

these. They know the ground realities and all these 

things. We are receiving around 70,000 of the complaints 

every year. Naturally, even the promotion and protection 

of the Human Rights Act depends upon the Govemment 

of the day. If the Govemment is so honest and they 

are interested to implement the principles of the Human 

Rights Commission in letter and spirit, the complaints will 

reduce. Otherwise, if you bring so many amendments;, If 

the Govemments are not very pal1icular then these 
atrocities and violation of human rights and everything will 
continue. 

For example, in Andhra Pradesh, in the tribal areas 

more than 2,000 people died due to, malaria, dengue and 

other diseases. We have represented this issue to the 

National Human Rights Commission. The Human 

Rights Commis8ion asked for the information from the 
Govemment of Anethra Pradesh. For so many months they 

did not send the inforrnatioil. This is the state of affairs in 
the country. There is no mandatory provision in this Act 
like It is in the case of State Election Commission. Uke 
in the State Election Commission, we have to give 
mandatory provisions to the National Human Rights 

Commission so that they could control the State 

administration also. Now, they cannot do anything. The 

reports of the National Human Rights Commission should 

be made public. The people will also read as to what type 
of reports they are giving. If they have fun knowledge • they 

can use the provisions of the National Human Rights 

Commission and everything to their advantage. 
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There is no financial independence. Even for the State 

Human Rights Commissions we have to make it 

mandatory. By this time all the States have to establish 

State Hwnan Rights Commissions. Why are they 
delaying it? It is beca-. there are no mandatory 

ptO\-isionB. Alter the 73rd and 74th ConstitutIonal 

Amendments it Is said that there shall be an Election 
Authority. Every Slate shall hold elections every five years. 

In this case there are no such prcMIioI .. That Is why If 

any State warda to 8IIIIIbIIah its Stale Human Rights 

CoIIIn_iOil they wiD establish; If they do not want. 
they will delay. But there is no apecific provision in this. 

Thera is no time-bound programme. Even now some 
Slates have not established the Stale Human Rights 

Commi88iDilS. 

In AncIInl Pr1IdeIh political murdens, detentions, 

lockup deaths and everyItIing are taking place. The 

Government is not taking any action. If they are 

appoaching the National H&.wnan Rigtds Commiseion and 
if they uk for information and if they go for enquiry, they 

are not being supplied wilt! the records. What the National 
Human RighIs Commiuion can do? 

Now, by bringing this .....ndment, we have given 

powers to the SecreIary-Gener of the National HurMn 

RighIa ComminlDlL Who is being appoirdec:I as the 

SecreIary-Gener rI the NdonaI Human RighIa Convnit-

8ion? He is a civI aeI'V8fIt from the Governrnent of IneIL 
Even the 8bIIf aIao are on deputation from variou8 

Govemme ..... Where is the independence? Where is the 
..tonomy for the NeIionaI Human RighIa Cali.d •• ion? 

Where is the auIOnomy for the State Human ~ 
Commiuiona? 

Uke in the case of Election Commiuion of India, there 

should be indepeIldent recruiIrnenl You have to frame 

rules etc. for the National Human Rights Commission, 
for the State Human Rights Comrniuions 80 Ihat 

according to their ~ they could recruit the officers. That 

should be an independent Commisaion. Now, other than 

the Chairman and Membe.... everybody is taken on 
deputation from particular State Governments as well as 
the Central Govemment. Theee are aU the IoophoIee in- . 

this Bill. 

With these experiences. we have to rectify aU ~ 
things. Otherwise the purpoee wiD not be served. Sir, you 
are a senior member. Y~ know all these things. You are 

also arguing on the civil liberties aide. Everywhen:, this 

problem is there. That II why the Govemment should 

control it. The NalionaI Human Rights CorNnisaion should 
be given more powers. even autonomy and even the 

financiaJ powers also. We .have 10 give it a 101 of 
infrastruclura. 0Iherwise it "t,ould be difficult to take all ihe 
complaints. 

ThIrdly, we have given powe~ to any court to refer 
any pedIion to the NatIonal Human RIght8 CommIealon. 
In our country, thouaand8 of courll are there. So, they are 
cIrecIIy aendIng petitions to the National Human Rights 

CommiIaion. If you apecify thai onty DistrIct Court, High 

Court or even the Suprwne Court can I8fer the matter to 

it, it is okay. but you have not epeciIied which court refer 
the matter to it. Even the 1. aa. MagiIInde's court II 
aI80 a court. They can also refer the matter to it. Uk8 IhiI. 
hundredI and thouIandB of repnt88I1taIion wiI come to 

the National Human Righla Convni •• lon. ConaIdering the 
machinery available with them, they cannot diIpoIe of aM 
theae petitions and they c:annot do ju8tioe to aM tt.e 
compIainIa. 

FNily. it IhouId also be applicable to the Army. They 
may be given the power 10 inIpecI and verify their 

detention c;entreI and oIher cemr. like they do for )alii 
and 0Iher State Government 1natituIlonI. Why should we 
leave the Army? A violation of human rights is a violation 
of human rtghIa lriaapective of where It happens In the 

country and In which Department • happens. That II why. 
you have to Include the Army aIIo. 

With 1heI8 wordI, I conclude. 
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KUMARI MAMATA BANERJEE (Calcutta South) : Sir, 

I rise to support this BiR. This Bill is an amendment Bill 

on some technical points and nothing else is there. So 

many Members have spoken before me and they have 

covered different types of points. They have expressed their 

views and sentiments. 

I think, my favourite subject is human rights. We love 

human rights because we are the members of the human 

family. If we were not the members of the human family, 
we 'Would not know what the human rights are and what 

the human cause lB. I feel that 'human right' is our third 

eye. We have our two eyes because we are not God or 

Goddess; we are human beings. I think, our third eye is 

the eye of creativity and that is the eye by which we see 
the human rights and realise how human beings should 
be treated in a very good manner. 

Article 1 of the Intemational covenant Universal 
Declaration on Human Rights states that all human beings 

ant free, equal in dignity and rights. They are really born 

free. It is a fact. Of course, India's role is very good in this 

regard because of the NAM and all the leaders who have 

born in India. 

The fact is that we set up our National Human Rights 

Commission in the year 1993. In 1995, I sat on a dhama 

for about 21 days on the road in order to protect the human 

lights becauee I used to eee everyday the poor people 
being killed inside the Iock-ups. In protest of this, I sat on 
a dharna on the road. At that time, I had written a book 

ManviIc. Till date, my 32 books have already bean 

published. I am not saying that. What I am saying is that 

in the field of human rights, we have the scope to wolk, 

but we /Ant lagging behind because of lack of infrastlucture, 

lack of publicity and lack of ccrordInation also. 

National Human Rights Commisaion is a separate 
body. Of course, we support this amending Bill. I am happy 

that they have said in the Bill that the Chairman of the 

National Scheduled Caste Commission and Chairman of 
the National. Scheduled Tribe CornmiBBion will be Included 

88 ex officio Members of the National Human Rights 

Commission. But they have not mentioned so about the 

National Minority Commission and the Nation Women 

Commission. I think, there must be included minority and 

women. We can also have Chairman from the OBC and 

the linguistic minority. I am saying this because I may be 

the majority in one particular State, but I may be the 

minority in the other State. This is specially the case of 

linguistic minority because the Christian people are mosUy 
the linguistic minority in different States. I am not telling 

about change of their linguistic status from one State to 

another State. Of course, in my State, they are the linguistic 

minority. Similarly, if I stay in Gujarat, of course, we are 
the linguistic minority there. Uke thiS, everywhere such a 

provision is there. I think, to protect the interest of the 

minority and women - you have covered everything about 

the employees - linguistic minority has also to be covered 
by this BiD. 

Sir, we feel that the rights of humans are suffering, and 
it is because of .. . (Interruptions) 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : Mr. 

Chairman, Sir, I'd like to give some clarification as several 
hon'ble members have sought it. A few more Members may 

speak. Here, it has been said that the Member of the 
Minority Commission and the Member of the National 

Commission for Women have not been involved. I'd Hke 

to tell the House that if they go through the rule, you'l find 

that the Chairperson of the Minority Commission and 
Chairperson of the National CommIIsion for Women are 

aIr8ady Involved In it. So, there should be no doubt about 

it. .. • (Interruptions) 

[EngIi$h] 

KUMARI MAMATA BANERJEE : It is all right if it is 

there. We are happy, and we have nothing mora to say 

about it. 

SHRI KINJARAPU YERRANNAIOU : If It is there, then 

we are very happy, and we have no problem with it. 
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[Translation] 

SHRI SHRIPRAKASH JAISWAL : Provision has been 
made regarding S.C. and S.T, but they already exist. I've 
clarified it as several hon'ble Members have sought 

clarification in this regard. 

MR. CHAIRMAN: Your clarification come very late, you 

shouId'W given it eartier. 

[EngIi$h] 

SHRI K1NJARAPU YERRANNAIOU : But it is not there 
In the Bin. 

KUMARI MAMATA BANERJEE : The Scheduled 
CaaIeS end Scheduled Trmes are there in it. All right. h may 
De in your Act because you cId not mention it here. Hence, 
we aft have been mentioning about it. Perhaps, it is 

included in the Act. It is good that you have clarified about 

this issue. I would appeal for the inclusion of linguistic 
minorities also in it, 88 it Is also an i"1JOrtant factor. 

I am not going to discuss this issue in detalI ~ 
we all know what an are the human rights. If I have to apeak 
on this issue, then I will have to speak about Mahabharata, 
Ramayana. Quran, Bible, etc., and I will not be able to 
conclude •.. • (Interruptions) I would haV9 to say about 
everything because human rights have no certain 
boundary. h croeaes an the boundaries, and there is no 
specific boundary for the human rights. h touches iasue8 
like the girt child, children, male, female, farmers, labours, 
etc. This is a very broad-based ia8ue. 

I feel that they have some lacunae because they can 
only recommend the cue. I am saying this becaI .. we 
have seen these things. There is no mandatory power for 
them to take any action. If you do not give them the 
mandatory powers, then they camot act on the CIII88 thai 

818 registered. There is only name, but no fame. It is very 
nice to hear the name O! human rights, but I am sorry to 
say thai there is no fame. PIe.... give them some faml! 
by giving them some infrastructure. I am saying this 
because the C8II8S of human rights 818 euIfering as a f881.IH 
of shortage of manpower, Infrutructural conatraInIa and 

procedural delays also, Therefore. I will request you to 
please go into the details of this matter. I cannot say that 

you c:t8cicle about it right now, as ~ cannot do it. Perhaps, 
you have to consult your officials and other agencies also 
on this matter. 

We have set up so many Lole Adalats to sort out the 
local issues. Our country has set up some human right 

adafats in differant districta of the States. We feel that there 
should be coordination between the judiciary and the 
human right MlaJats also beca'lI8 we are fed up with our 
system. I am saying this because t~dI and 
thousands of cases are pending since long, and as there 
is no resuH or implementation to be seen. Therefore, I 
would request you to review the situation. and set up some, 
human right adaIats. 

The Chairman of the Human Rights Commission and 
its Members can only make requests. Placing a request 

or giving recommendations is something, but taking action 
on the same is another thing. If there is no action, then 
there will be no reaction and that wiD ultimately resuh in 
no action. We went speaking, we are apeaking and we 
will continue to speak. but ultimately the reeuII win be zero. 
Therafore. I would request you to pIeue tak8 care of this 
is8ue because this is a very serious matter. 

I would also like to place one more point before all 
of you. We may accept some suggestiona and we may 
reject some of the other suggestions ... . (Interruptlons) 

MR. CHAIRMAN : Madam, please conclude your 
speech. 

KUMARI MAMATA BANERJEE: Sir. I am 8pNldng only 

for the past four minutes or so. Kindly give me a couple 
of minutes more to apeak on this ..... 

Sir, I have some specific suggestions. I may belong 
to a political party. and somebody else may not belong 

to any political party. The attitude of one political party may 
be something. and in cue of others. It may be eomethIng 
else. This Is obvious In a democratic system. There may 
be farmers' movement, there may be workers' movement. 
or there may be some other democratic movements. What 
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is happening today? The students might be protesting 

against something. You mayor may not accept their 

demands. but you cannot push them away by using tear-
gas, bullets or by using lathis. It is the same case with 

doctors and children. They have somathing in their minds. 

Why do you not talk to them? Why do you not take them 

into confidence so that they can give you some 
information? . . (Interruptions) 

PROF. M. RAMADASS (pondicherry) : You are diverting: 

KUMARI MAMATA BANERJEE: It is very much related 

to the issue of human rights. I said that human rights have 

no specific boundaries, and I stick to that. The issue may 

be different. but we should not act in an inhuman way as 

it will not protect the life, but omy proves to be the darkest 

day. In this regard, please send a message to all the State 
Governments also. 

In regard to appointrOents. there is a problem. In a 

State. it is the Chief Minister, the Speaker of the Assembly. 

and the Leader of Opposition who recommend the names 

of the members whQ constiMe the Human Rights 

Commission. Out of these three, if the Chief Minister and 

the Speaker recommend the names, obviously, it means 

two out of three are in favour of it and, therefore, there 

is a '!'8jority. But what is your intention? Your intention is 

to see that the Chairman of the Human Rights Is very 

impartial. In that regard. do not lay stress on the majority, 

but lay stress on credentials and sincerity. 

With these words, I would request the hon. Minister 

to bring in a comprehensive Bill to cover all the aspects 

so as to protect the lives. property and everything else 

belonging to the people of this country. and to also show 

to the world that our mind is without fear, and our head 

is held high. 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil) : I 

support the amendment in many ways. It is not complete by 

itseH. We all know that in a democratic society, human rights 

will have a vital role to play. Without human rights, there can 

be no democracy. So, It is a wide term covering all aspects 
of a day-to-day human life. I am not going into those details: 

Here is a case where we have decided to appoint a 

Committoo at the State level as well as at the national level. 

The apPointment is made by the Prime Minister alongwith 

the Leader of the Opposition and the Speaker. and they 

appoint the Committee. Tne National Committee will have 

a Chairperson. who is the Chief Justice of the Supreme 

Court of India. So, there cannot be a Committee higher than 

this. and it IS ~dmitted. In the States also, the Chief Minister 

alongwith the Leader of the Opposition and the Speaker of 

the Assembly constitute this Committee, and there also the 

Chief Justice of the High Court or a Judge of the High Court 

with five years experiencfil, that is the p~vision here, will 

be the Chairperson of that Committee. We are giving the 

job of protecting the human rights to the Committees so 

constituted. Basically, the Human Rights Commission 

remained an advisofy body. That position has not been 
changed. 

I will refer to some of the provisions in this Bill. When 

we appoint such a very high-level Committee, why should 

they not be given some teeth to implement their decisions? 

They must be provided with sharp teeth to implement their 

decisions. whenever it is found necessary. 

Fortunately, the Government has already accepted 

one thing and that is they have given the power to initiate 

prosecution proceedings. The Commission is given the 

power to initiate proceedings whenever there is any 

violation. 

I am referring to Clause 18. Clause 18(a)(ii) says, "to 

initiate proceedings for prosecution or such other suitable 

actions as the Commission may deem fit ... " This is all right. 
But, why should not this Commission be given the right 

to take some remedial action also? Clause 18(a)(i) says, 

"to make payment of compensation or damages to the 

complainant or to the victim or to the members of his family 

as the Constitution may consider necessary;". Why should 
not the Commission be given the right to· award 

compensation also? It is a Committee headed by a retired 

Chief Justice and Chief Justice is taking a decision. Should 

that recommendation go to the bureaucracy, to the lAS 

offICer to scrutinise and then take a final decision? This 

is not just. At the same time. it is uncalled for In the nature 

of the case. 
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Since you have given the power of initiating 
prosecution, I would suggest that you should give the 
power of awarding compensation or relief as an incurring 
measure. It should not be left for the National CornmIaaior! 
just to recommend to the Government. That is why I am 
very much aggrieved, if I may put it that way. 

The WOlds used are, -recommetld to the concerned 

Govemmenr. The concerned Government here means an 
lAS officer who .. have to take a decision. Clause 18(c) 
says, -racomrttan.i :0 the concemed Government or 
auIhoriIy at any stage of the inquiry for the grant of such 
Immediate interim relief to the victim or the members of 

his family as the Commisaion may coneider ~. 
Why cannot the Commission be fiven that power? Wilthe 
heavens tal if that power is given to the Commisaion itself? 

'ttJuhavegiwenllUOmotuthepowerforproeacution. 
Why do you not .,. the power to the CommIeIion for 

awarding the interim AIIiaf .-o? Should the rec0mmen-

dation go to an lAS officer? Or should It go to the State 
SecratarIat. or the Central Secretariat. or to the MinIstry 
concemed? The Chief Justice and ano1her judge of the 
~ Court whoee age has to be between 65 to 70 are 
men of experience. They are men who have adorned high 

offices of the Supreme Court. It' 18 they who are taking a 
decision. Should It be taken as just a recommendation? 

I would request the Govenvnent to give statutory 
powers to the Commiaeion to award compensation 
wheneIIer it is found nec:eII88IY. OIherwise, the victim may 
not gat any compensation. It can only shed tears. The 
recommendation has to go to a Secretary of the 
Government for his COIIIideration and again a final order 
will have to be iI8ued. That will take months and yaeJS. 

Who knows if it will be awarded? Interim relief is meant 

tor Immediate I'8Ieae. ThaI Ie not provided tor In the Act. 
So, the amendment should be made In such a way that 
the Commiaeion muet"be given the power to awardlnlerim 
relief or compensation In any caee whell8Y8I' It II faIn1 

I do not want to go Into aI the ...... But .... .,. 
some of the thing8 which I have to point out to the peNOn8 

who are concerned. ComIng to raco'mmendation regard-
ing the rights, Clause 18(a) says, "where the Inquiry 
discIo8es the commiaaion 01 violation of human rIghta or 
negligence in the prevention of violation of human rights 

or abetment thereof by a public servant, It may recommend 
to the concerned Government or auIhority:--. Here again, 
why cannot the Commie&ion take a decision? Why cannot 
the Government take a decision and give the power to the 
Commission? 

It is chaired by the Supreine Court Judge of three 
years experience or the Chief JU8IIce of the Supreme Court 
in the State CommI88ion, It Is presided over by the ChIef 
Justice or a Judge with ftve years experience. They are 
men 01 experience; They must ,be given the power to 
resolve these things by themselves. You have given the 
power of suo motu prosecution. That is good. I fully agree, 
~ and applause. Why not give that power to other 
Members also? When the enquky is' conducted, in regard 
to interim relief or many other thInga. the power 01 final 
order should be given to the Cornmi8aion. It II the htgheet 
body in the imagInaIion that the Government can conatItute. 
The appointing authority is the Chief Minleter or the Leader 
01 the Oppoaition or the Speaker. Can any other committee 

be conetituIed in such a way? So, when that commItlee 
Is conatiIuted, it should not be made a recornmendatory 
body or an adviIory body when it comes to the baIIc Iuue 
of human righIa. MorecMtr, a lot of c:wtociaI deaIhs and 
Iock-up deaths are Pf8VIIIent In our country. In those C8II8I, 

immediate relief wII haw to be s;ven b¥ the Commi8Ilon. 
We can do 80 If we amend this provision. 

I would request the Goverml8l'lt to give the CornmII-
&ion the statutory power of doing eornething. Otherwiae, It 

would be a futile exercise, pending repraeentation. Hence, 
I would request the Government to give more powers to 
the ConvnIssion because It involves. protection of hurMn 
righIs. WIth theM words, I eupport the BII and conclude. 

·PROF. RASA SINGH RAWAT (Ajmer): SIr, I rile to 

support the Human Righla Protection Amendment BiD. 
2008. SIr, man 18 the belt creation of God. Veda saya ~ 
ManurbhaV i.e. Be a human being. In the u.habhanda, 

• The Speech was IIIid on the Table. 
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it his been said that Na hi manushat hi shre-shthhtaram 
kinchit, i.e. nothing is superior to a human being. The rights 
of the human beings should be protected. Sir, the 
protection of human rights 18 not a new thing for India. Our 
culture says that Sarvebhavantu Sukhina Sarvesantu 
Niramaya. Sarvebhadranl Pash)&8ntu Makashchid 
Dukhbhagvet i.e. May all be happy. May all be healthyl May 
an prosperi May nobody have any sonowl 

Sir, I rise to support all the provIsions of the Human 
Rights Protection BUt. Sir. the Human Rights Commiasion 
should be c:onatituted soon in all the sl4tes. Presently. 
Iheae are in 16 states only. The National Human Rights 
Commission needs to be made stronger and efficient. At 
national level~· the National Human Rights Commi88ion 
should be chaired by the retired Chief JustiCe· of the 
Supreme Court ~ at state level, these conVnissions 
should be chaired by the retired chief juatic:es of the High 
COurts. 

Its compoeItion should also comprise of the Heads of 
the national Commission for Women, National COmmIssIon 
for the Backward CIa.saee and National Minority Commis-
sion. The Members of the Human Rights Cornmiaaions. 
should be sensible to other's feelings. The number of 
women should be more therein. Sir, today the Human 
~ Commission in toothless. It should have the right 
to make punitiVe proviaiona. It has the right to investigate 

but not the right to take any action. 

Sir, the terrorists In Kashmir save themselves in the 
name of Human Rights and thus misuse these rights. Lacs 
of ~ri Pandits are suffering In the places like Delhi, 
ChaAdIgarh and Jammu after leaving all· their be/ongIng8 

In Kashmir. Where aM their human rights? Why don' the 
human righf8. activists raise their voqs In favour of them? 

To bring social equaJity and social justice, to check 
dIIIits and women harassment, to check the practice of 
child Iebourldrudgery, and the C8I88 regarding the plight 
of the prisoners. lnepection of jails, ca~ of the aged 
peNOn8, the disabled should aIao be brought under the 
juriedIction of the Human Rights ComrnIuIon. Cases 
pertaining to providing basic amenities, right to Hve, 

removing social disparity should also be brought under ita 
jurisdiction. Sir. the increase in number of persona dying 
in jails under police custody is alarming. StrIngent action 
should be taken against thoee persona violating the 
Human F\ights. Rights and duties ~ complimentary to 
each other. DutIes should also be dlacharged aIongwiIh 
the rights. 

{English} 

SHRI SURESH PRABHAKAt1 -PRABHU (Rajapur) : 

The Human Rights (Amendment) Bill, in fact, emanates 
from the recommendations of the former Chief Justice of 
India. Justice Ahmadi Committee RepOrt. 

My general ~nt 18 that whenever we are framing the 
legislation based on the recommendation of the Report, 
it is really req~ired·· that the ~ Report should be 

circulated to an the Members of Parliament. When we are 
considering the Bill, the Report should be circulated to us 
to· '~ndel'8land which are the ~~ have been 
incorporated and which are not. If they are not rec0m-

mended, it should be mentioned these are not inc0rpo-

rated and as to what are the reasons. for the same. I think, 

generally, I ~Id like to request the Secretariat that in 
future Whenever we are framing the law based on the 
recommendations of the CommIttee, the Report should be 
circulated. When it is specifIc:aIIy mentioned and it is also 
stated in the object that you are framing this law on the 
recommendationa of Justice AIvnedi Committee Report, it 
would have been ~ if you have circulated It. I am aure, 
the Minister would be able to tell us which recommenda-
tions have been aCcepted and which have not been 
accepted and the reasons for the same. 

Generally, human rights lire very Important becaU88 
human beings together 88 a part of the 1OCiety, '10 protect 
the Interests and rights, create a State. It Is expected of 

the State to treat all the human beings equally and wiD 
not cause any Inju8tlce to them. But 88 we have seen over 
• p8riod Qf time, the strong arm of the State Is in the 
violation of human rights. That 18 why, we actually need 

human rights protection law to protect the cItIzena from the 
atrocItiee of the State. In. fact, the human right Ie treating 



475 Protection of Human Rights AUGUST 24, 2006 (Amendment) BIN, 2006 476 

[Shri Suresh Prabhakar Prabhu) 

a fellow human being. giving him the same treatment that 
we feel should be given to us. Mahatma Gandhi himself 
has said that you treat others in a manner that you expect 

yourself to be treated by him and this has been part of 

our ethos and culture. But over a period of time, the han. 
Minister has been responding in Pariiament time and 

again about increasing incidents of atrocities of some 
individuals causing damage to the self and the fellow 
citizens is also a form of terrorism and the same needs 
to . be taken into account I am sure, law would be able 

to capture the new growing phenomenon which is 
emerging and will be' able to deal with this as effectively 
as we expect the State to treat the citizens 

At the same time you must ensure that no group of 
citizen will be able to take the other citizen for a ride and 
also cause damage to the State. That is a challenge, I am 
sure you will be able to deal with it. 

I would now come specifically to some of the 
provisions of the Bill. Clause 16 states that the salaries 

paid to the Central Human Rights Commission should be 
at par with the State Human Rights Commission. If you 
make a provision like this, some of the States may not have 
the capacity to do so. Your intention is good, noble, that 
is, aD should get similar salaries so that they wiI have 
some independence. If that Is what you really want to 
attain, the salary should be provided from the Central pool 

because it is not going to cost much. Otherwise, you might 

be burdening the States to pay such salaries as may be 

required. 

High Court judges are to be appointed on the State 
Human Righ1s Commission. NonnaIIy. we follow • system 
whereby the Chief JU8Iice of a High Court in a particular 

State Is not from his home State. A Gujarat citizen will be 
appointed as a High Court judge probably in Kamataka 
or Tamil Nadu. Therefore, W8 should also follow • system 
that the High Court ;wg., to be appointed .. the 
Chairmen of the State Human RIghts COmmiselon, should 
be appointed in a manner that they ahouId not be from 
the home State 80 as to eneura that they can exen:IM 

better controf over the State Govemment whoee authority 

they are going to examine. 

[Translation] 

MR. CHAIRMAN: All these points have been covered 
in the BiD. 

[English] 

SHRI SURESH PRABHAKAR PRABHU : The third 

point is on the Selection CommIltee. Shri Varkala 
Radhkrishnan has also pointed out that there are three 
members who are going to constitute the Selection 

ConvrIittee. It says that abeence of one member should not 

vitiate the proceeding of selection. The P.Oint is, probably 

all the three members may not come together. But buically 

It vitiates the spirit of creating three persons. Three persons 
have been put into ensure that there is no partisan attitude. 
Suppose, for some reason one person Is not present, that 
means the proceeding will not be vitiated but it will vitiate 

the spirit of the law. Probably, you are putting • condition 
that if for some reason one of the three members is not 

present, it should not ~e the proceeding but you must 
make sure and make all precautions that two are present, 
otherwise it will vitiate the spirit of the law and the purpose 
wiD really get defeated. 

The other point Is about the visit Of the jail. The Central 
Convniasion has to visit certain jails. It Is specifically 

mentioned now that it can be done without intimation to 

the State Government. I can appreciate that point becaI.M, 

otherwise the States who have c:ornmlIted certain crime 
against an individual, may not allow the Central 
CommiIsIon to come in. That Is why thie provision Ia 

required. At the same time you should make lura that there 
should be some enabling provision in the law which win 
make State Governments to cooperate. Otherwise, you 
might land up there without IntImaIIon but may not be able 
to see them. You may go without Intimation but having gone 
there, how does the Central CommI8aIon be able to visit 
and inepect the jail in the absence of this enebIIIlg 

provIeion. Therefore, thIa provision aIIo 8houId be made 
property. 
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The Action Taken Report on the recommendations of 
the Human Rights Commission should be fifed before the 

Partlament and there should be a· specific time limit. 

otherwise it win be a mockery. We win just be making one 

more law. 

In the Bill. it is stated that the Chairmen of the 

Minorities Commission. Commission on Scheduled Castes 

and Scheduled Tribes and Women Commission will be the 

ex-offlCio members. We have recently passed a law against 

domestic violence. That is a very peculiar case. I welcome 

that At;t and in fact I support such legislation. If you really 

want to bring about synergy of operation then it is also 

important that the domestic violence related issues also 

should be dea" with by this Commission. 

SHRI ASADUDDIN OWAISI (Hyderabad) : At the 

outset, I stand to support the BiD. I have a few points and 

I would like the hon. Minister to clarify those. 

The first point is. in July 2006 a Conference took place 
in Bhopal wherein all the State Human Rights Commis-
aiohs assembled. ParticulaJ1y in relation to this Bill. all of 
them were unanimous that when it comes to the Chairman 
of the Commission, he has to be a retired Chief Justice 

of the Supreme Court or of the High Court. 

The second point is that they were of the opinion that 

what this Bill does is that it reduces the number from five 

to three wherein a District Magistrate is being denied the 

right to become a member of the State Human Rights 

CommIsaion. I would like to know from the han. Minister 

whether he is going to give any weightage. or consideration 

to the State Human Rights Conference which took ~ 

in July in Bhopal. 

As far as the National Human Rights Act is corJCemed, 

the biggest human rights violation that takes place is in 

relation to child labour. Now as far as this Act Is corlCernedi 

" reIatee only to public servants. Will the hon. Minister or 
this Govemment consider bringing In such a legislation or 

amending this particular Act wherein the NHRC can go 
into the violations In relation to child !&bour also? Many 

reports have come out In this regard. Various international 

organIaations have submitted reports in recent days 

wherein it has been shown that the highest number of child 

labour is there in our country. It is very important and I hope 
the hon. Minister will respond to. 

The third point is in r.alion to having ex-officio 

members of the Scheduled Castes and Scheduled Tribes 

Commission. Unfortunately. the National Minorities Com-

mission has not been mentiOned. WiD the Minister agree 
to it? 

Fourthly. as far as the recommendatory nature of 

compensation is concemed, I can understand about the 

problems of giving an interim order because you cannot 

have what is called in legal terminology. the dual remedy 

and dual damages in the same court of action. But as far 

as compensation is concerned. you make it mandatory. 

What is the point when NHRC or SHRC comes to a 

conclusion that the rights of 'x' or 'y' or 'z' have been 

violated and he deserves a compensation but the 

compensation is not given. The compensation does not 

bring back ones self esteem or integrity. But at the same 

time it goes a long way in sending a strong message to 
the violators of human rights. So, at least make the 

compensation aspect mandatory. 

Fifthly, I would like to know from the hon. Minister when 

it comes to the removal section what is the difference 
between a person of unsound mind and infirmity of mind. 

Though I am not very good in my English but I really do 
not see any difference between infirmity of mind and an 

unsound mind. 

Will the hon. Minister be kind enough to enlighten aU 

of us why is it that various State Govemments have 

established the State Human Rights Convnissions. but the 

Gujarat State has not yet established a Human Rights 

Commission? What steps is the Centrel Government going 

to take to ensure that the Gujarat State establishes a 

Human Rights Commission? When you talk about 

transparency and that everybody is equal before law. 
~nfortunately, the State Human Rights Commission is not 

working in Gujarat? 

Finally, taking from what the hon. Member from Shiv 

Sena has said. what happened in Mumbai is condermabIe 
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but what is happening now is also condemnable. There 
are many people from Muslim community who are being 

kept in illegal confinement in Mumbai from 25 days or 30 

days or 40 days. They are not being released. The State 
Government says that they are being rateesed but there 
is a ditIerence between the Maharashtra Government 
releasing people and Tripura Government releasing 
people. When the Government of Tripura arrested six to 

seven Muslims, they apologized publicly that they are sorry 
that they arrested wrong people. But what is happening 

In Maharashtra? Illegal confinement is taking place. 
*terday, we had brought this to the notice of the hon. 
Prime MinIster also. A 68 year old man was kept in illegal 

confiIl8ITI8I1t for 20 days. He was stripped. His daughter-
in-law was forced to take off her burlcha and she was 
threatened that if she does accept a particular crime In 

regard to Mumbai blasts, then she would also be stripped. 
So, these are very important things. As has been said just 

now by my senior colleague, unless and until you give 

teeth to NHRC, aU our exercise will be of no use. 

WiIh these commenIs, I 1hank you for giving me ~ 
opportunity and I support this Bill. 

[T1IIIJSIaIIon] 

MR. CHAIRMAN : I regret that there are a number of 
iIams in the agenda and it seems that we will have to ail 

late to take up aD of Ihem. Some of the hon'ble Members 
have given their names to speak on this subject. Prof. Rasa 
Singh Rawat, Shri T.K. Hamja. Shri ShaiIendra Kumar and 
Shri Brahamanand Panda - all the hon'ble Members may 
table their apeec:hes, it shall be deemed as a part 01 the 
proceedingI. Concluding this disctasion, I urge upon the 
hon'ble MInIster to give his reply In this regard. 

[English] 
. , 

·SI:tRI BRAHMANANDA PANDA (Jagatainghpur) : 
Hon'ble Sir, The ProIec:Iion of Human RighIs Amelldment 
BiB, 2006 seeks to amend the Protection 01 Human ~ 

• The apeech was laid on the Table. 

Act. 1993 (PHRA), which had led to· the eatabIiIhment of 
the Intemalionally revered instiluIIon like National Human 
Rights CommissIon of India (NHRC). It is beyond doubt 
that the change in the time, the PHRA need some 

amendment. However. the proposed amendment in the Act 
as expressed In the Bill - 2006 has beeti reportedly 

criticised by independent NGOs and the NHRC ItaeIf for 

the Rmitations it places on the NHRC's powers, indepen-

dence and effectiveness. This shows that the Amendment 
BiH fails to address to concerns expressed by civil society 
and by the NHRC itself during the past 13 years 01 the 

existence of PHRA. In fact, apart from attempts to ImProve 
the monitoring powers of NHRC, the Amendment Bin in 
reality contains a few regressive provisions that may 

undermine independence and functioning of the NHRC. 
Some of which are disa.1Ied below : 

VI .... to PrIson 

The Amendment Bill proposes to do eway with the 

requirement of prior Intimation to prison authorities [Section 

12 (e) of PHRA' 1993] ahead of prison visits, thereby 
enabling surprise visits to jails or other institutions under 

the control of State Governments and empowering the 
Nt1RC to form an opinion on the actual conditions Inside 
prisons. This is a commeridabIe proposition as the 
amendedPHRA, could facilitate in obtaining accurate 

picture In theM 1n8tiluIIons. ThIs amendment, however, will 

give • very limited power to the NHAC to conduct 
inspections . only In jails and other InstIutiorw under the 
control of State GoYernmenIs. The amendment should haw 
empowered the NHAC to inIpect without advance ~ 
jails and InstituIion8 under the Stale GovermIant, detention 
and interrogation centres used by the Army and 
paramilitary forces acroas the Country. Sufftclent proviIiona 

should also be made to empower the NHRC to effectively 
inveetigale the existence of l1iegai ~ cent,.. In 
States like .JamrN.I and Kaahmir • 

Under the PHRA, the ct.fInIIIon of 'InIarnatioMI 
Covenanta' is .... ricted to the II'IIian'I8Iiona Covenant on 
CivIl and PolItical RIghIa (ICCPR) Met the on EconOmIc, 
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Soc;iaI and Cunural Rights (ICESCR). This provision in the 
PHRA falls short of the conditions pf88Cribed by the United 
Nations 'Principles relating to the status and functioning 
of national inslilutiona for the protection and promotion of 
human rights', ('the Paris Principles,. The Paris Principles 
calls for harmonisation of national legislation with the 
intematIonIII Instruments to which the State is party. 

The Amalldment Bill which seeks to expand on the 
PHRA by extending the definition to cover "such other 
Covenant or Convention adopted by the General Assembly 
of the UnIted Nations as ~ CentraJ Government may, by 

noIIficaIion, specify" should fuHill the Paris Principles. 

Em~rment of Secretary General 

One of the amenclments empowering the Chairperson 

to delegate functions to the Secretary-General of ~ 
NHRC, generally a ~rvIng civil servant and appointed 
directly by the Central Government may prove as 
detJilll6l1tal to the protection of huroan rights concerns. This 
may also challenge the independence and credibility of 
the NHRC since an overwhelming proportion of its staff 
is on deputation from other government departments, 
including, notably, from th.e Intelligence Bureau. 

While there is a provision enabling the NHRC and the 
I 

State Human Rights Commissions (SHRCs) to make 
Interim recommendations during an inquiry of a Human 
Rights Cue Is .,aIcome, H is of restricted utiUty as the 
Commia8ion8 can only play recornrnendator role which 
are largely penwasive in nature. Thus, the amendment 
IhouId make an atternp\ to make the Human Rights 
Commlllions' recommendations legally binding by the 
concerned authorities. 

Entpowerment or NHRC 

W. are proud that the Protection of Human Rights Act, 
1883 In confonnlty with 'Paris Principles' has resuHed In 
the estaf?II8hmenl of the National Human ~Ights Commis-
lion (NHRC) of India as an autonomous institution to 
ensure protection of Human Rights of the people of the 

country. The popularity of the NHRC is on the rise. In the 
fll'St year of its establishment, the Commission has 
estimated to have received only 496 complaints of violation 

of Human Rights which rose to 74,444 during the year 
2005-06. Further, the complaints to the Commission are on 
the rise. The receipt of huge number of complaints is 
generally carried folWBrd from eartier years. Under these 
circumstances, provisions should also be made to prepare 
a roed map for quick cflSposal of large number of pending 
cases relating to human rights in the country. 

.Apart from the recorded and published human rights 
violation issues, it is reported that a large number of such 
issues are either suppressed or hidden. The lack of general 
awareness about fundamental rights and the ignorance 
about the prowess of rights protective institutions like 
NHRCs and SHRCs have led to under-reporting of the 
human rights violation cases in building mechanism 80 that 
the common people are well-aware of their constitutional 
and IegaJ rights. 

The NHRC, over the years since Hs formation, has 
underlined the weaknesses in the PHRA, 1993 to the 
Central Govemment in its verious issues of annual reports. 
The amendment provisions of the PHRA Bill-2006 should 
~ seen alongwlth the suggestions of Hon'ble Jystice 
A.M. Ahmadi constituted by NHRC to review the PHRA, 
1993. 

The ArnendrT)ent Bill s~1d empower the NHRC to 
independently inquire into human rights violations by the 

armed forces. Considering the credibility of the NHRC 
efforts to be made to empower the Commission to initiate 
proceedings for prosecution and grant interim compensa-
tion as it may ~m neceSsary. 

Economic, Social and Cultural Righta 

~ inequalities exist in developing countriea like 
India which restrain the citizen from enjoying their rights 
as enshrined by the Constitution through fundamental 
rights. At the time when more than 26% of the country's 
population are reeling under poverty' and mass destitution, 
effective and purposeful Implementation of acts and rules 
related to protection of human rights should realize that 
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freedom in its true sense would not be achieved unless 
economic, social and cuIIuraI rights are assured to these 
people. Thus intense, purposeful and solemn efforts should 
be . ensUred through the protection of Human RightS 
towards realization of citizens' economic, social and 
cultural rights. 

An'J amendment to the Human Rights"J\ct should keep 

in mind the provisions as enshrined in Part-III and Part-

IV of our Constitution. Civil and Political Rights ensured 
in Part-III and Economic, Soc:iaI and Cultural Rights listed 
in the Part-IV of our constitution constitute the conscience 
C?f the Indian Constitution. While amending the provisions 
a de~ study has to be undertaken to assure right to 
life and right to live with human dignity. In this context let 

us hope that our effort to amend the PHRA, 1993 will 
preserve and protect the human rights in its tNa tetter and 
spirit 

·SHRI T.K. HAMZA (Manjen") : Sir, In fact the human 

rights are nothing but the fundamental rights of the citizen, 
guaranteed by the Constitution. of India. 

We have got many ~ guaranteed by the 

Constitution such as right to live, earn livelihood, possess 
wealth, conduct business, move throughout the country, 

speech and expression etc. When the rights given. by our 

Con8tituIion, are illm. aged by violating by anybody, any 
authority or Government, the question of protection of 

rights come into operation. viOlation of rights or persc:ins 
can be brought to light and disclIS8ed for remedy in three 

ways. 

First of all, we can bring to the notice' Qf the 

Government by way or diacUSllion either in the Parttament 

or in the Assembly of States. We have utilized these 
opportunilies in several occasion for many . years. 

Secondly, we go to the court of law, fight against any 
illfringement or violation. But this cannot be avaied 
by all people due to financial stringency and other 
reasons. 

"The speech was laid on the Table. 

Thirdly, when we could not utilize the two above said 
ways. 111 poor man can bring to light, Itt. grievances, to 

public opinion. Fortunately we got many strong media,1M 

newspapers as well as the visual media. They are playing 

very Important role In this field now-a-days. 

The infringement of human rights or violation of rights 
any kind, is a very serious and heinous crime, no doubt. 
In our country, there are number of authorities and laws 

to check the violation and protect the human rights. But, 
the situation is not improved so far. That Is why we--were 
compelled to think of having these human rights 

commissions in the Centre as well as in the States. Even 

then we are not satisfied by the existing law and the 

functioning of the Commissions. Therefore, we have, to 

think of the amendments for· ~ powerful and smooth 
fUMing of the commissions. . . 

The amendments now moved. are three irr.,artant 
aspects. One is the eligibility. criteria for appointing the 

chairpenson of NHRC and SHRC may be the Rated. Chief 

Justice of Supreme Court and the High Courts, I agree wiIh 
the suggestions in the amendment. any judge having 3 
years service in SClHC 88 the case may. 

Second important amendment is that the Cornmission 
can inspect the jail or place of suspected retention without 
the previous intimation to the concerned. ThIs amendment 
is highly appreciated. 

An irr.,ortant amendment was that the chairperson Is 

empowered to deIegat8 some of the powers and functIona 
of NHRC to its Secretary General. ThIa Is someIhing 

serious according to me. Because the Sec .... ry ~ 
is an employee appointed by the concern governments. 

If this amendment is approved, Government can influence 

in any case so delegated. Then the ioc:tependent nature 

of the judicial function of the commi8eipn will be affected. 

Wile!' Government have auch powers in certain casea 

the rights of the.peopIe caMOt be protected Independently. 

For example, I say one case:-

In CoImbatore Central Jail In Tamil Nadu, a person 
Abdul Nazar MahdanI Is tribal prisoner for the .... e 
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years. Our Constitution as well as the well sattled law 

of ~ land says "that person cannot be put in jail 

without trail". So far, his case, trial is not over. For the 

last 8 years, he apply bail several times but rejected 

as the State opposed. 

Another instance Y. GopaIswami (YKO) in Tamil Nadu 

was put in jail for 3 years without trial. After three years 

he was realized and himself and his party were taken 

to the ruling party alliance. 

After all. these are infringement and violation of human 

rights. Therefore, the amendment that the delegation 

of the power of the chairperson of 1he Human Rights 

Commission cannot be agreed to. 

Anyway. after 80 years of independence, the human 

rights of our citizen could not be protected. Therefore, 

the need of strengthening the Commission are highly 

appreciated and I stop my words. 

(Translation) 

"SHRI SHAILENDRA KUMAR (Chail) : Sir. most of the 

cases regarding violation of human rights have been 

reported from the States of Uttar Pradesh. Delhi and Bihar. 

They wiD have the freedom to conduct investigation without 

giving prior informldion to the Members; In the past 
investigations used to be conducted by taking the State 

GoYemments in confidence. The Chairman at the nationai 

as well as state level and the members of state level are 

appointed on the basis of merit and experience. It will make 

the commieIion powerful. The Commission is deeply 

concerned about custodial deatha. The number of custodial 

deatM was 199 in Uttar Pradesh. 148 in Maharashtra, 134 

In Bihar and 20 in Gujarat. Very bad condition of jails is 
an open violation of human rights. While the total capacity 
of jails in the country is to accommodate 2.34.462 
prtsonera. 3,24.852 prisone,.. are being acconvnodated 
there. The CommIssion has received 1.18.502 cases till 

date. out of which 57.694 cases have been disposed of. 

From the time of its constitution in October, 1993. an 

amount of As. 8.84.10.634 has been disbursed as 

-rhe speech was laid on the Table. 

compensation till date. Gujarat holds top position in the 
report 0 Amnesty International. No review of the cases of 

the persons arrested under POTA was done even one year 

after repeal of the Act. Such cases took place in great 

numbers during Godhra riots and in Jammu and Kashmir. 

The annual report of Amnesty International was submitted 

recently. In it the government has been congratulated for 

repealing Protection Act. The continuing incidents of 

discriminations against the women, dalits, and tribals 

people reflect the failure of the gowtrnment. That 

commission will become powerful if the report of Justice 

A.P. Ahmadi Committee is implemented. The Chairman of 

Minority Commission. National Commission for Women. 

National' Commission on Scheduled Castes and Sched-

uled Tribes will become the Members of that Commission. 

It will stop violations and provide relief to the people from 

the rights of those persons who visit jails and others 

iostitutions. 

With these words. I ~pport this bill. 

[English} 

"SHRI L. RAJAGOPAL (Vijayawada) : Sir. this Bililhat 

has been brought before this House by the hon. Home 

Minister with laudable aims and objectives. And. one of 

them is to quicken the process of disposal of cases before 

the NHRC and SHRCs. Sir. India is one of the major 

countries in the world were a large number of human rights 

violations are taking place. In spite of having a provision 

and power with the NHRC to make suo motu inquiries into 

the human rights violations, there are more than 70.000 
cases of human rights violations reported fN8ry year. It is 
because that in spite of enacting the Protection of Human 

Rights Act in 1993, there are as many as 16 States which 

have failed to sat up the SHRC. But. this Bill has a good 
solution to both the problems i.e. to reduce the number 

of cases and setting up of SHRCs. Sir. Clause 12(6) of 
the Bill says. "Two. or more State Governments may. with 
the consent of a Chairperson or Member of a State 

Commission. appoint such Chairperson or, as the 
~ may be, such Member of another State Commission 

·The speech was laid on the Table. 
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simultaneously if such Chairpefson or Member consents 

to such appointment.' This is a very good more which, I 

am sure. will lessen not only the number of cases, but also 

reduces huge expenditure which otherwise has to be 
incurred by States in setting up of SHAC. Since the 

Government, through this Bill, is aHowing two or three or 

tour States to set up one Commission, I suggest for 

consideration of the hon. Minister that SHACs and NHAC 

should also be mandated to inquire into violations on the 

cirections or orders of the respective courts i.e. SHAC will 
look into the violations pertaining to matters within the 

State and the NHAC wit look into the violations which 
come within the purview of the SC. 

Now, Sir, now, I come to Clause 3(a) which deals with 

the constitution of the NHAC. It is good that the Minister 
has made a provision for giving representation to SC 
Conmission and the ST Commission in view of having a 

separate Commission for both SC and ST, aIongwith the 
National Commission for Women and the National 
Commission for Minorities. But. I fail to understand the 
rationale behind not giving any representation to the 
backwaId cIa&8es in the Commission. Sir, we have the 
NaIionaf Commission for Backward Classes which looks 
after the welfare and well-being of the backward class 
people who constitute a major chunk in the country. Hence, 
, request that the Chairperson of the National Commission 
for Backward Classes also be made as a Member of the 

NHAC. The other point , wish to make is, if I f8COIIect 
COfl"8dIy, only one women, in the last 13 years, has 
become a member of the Conmia.Ios~ .. The Government 
Is giving so many opportunities to women in various fiekts. 
But. it' is disappointing that no woman is represented on 
the NHRC, except the Chairperson of ~ National 

. Commiseion for Women who is a de facto Member of the 
Commission. Hence, I request that one member of the 
CommIasion be reserved tor woman, apart from NCW. 

Then, Sir, I welcome Clause 9(c) whicb makes a 

provision and allows the Commi&aion to visit any jaM 
without any intimation to the respective State Government. 
EarIief, if the ConvniasIon wish to vi8it any jail. It is 

mandatory to give intimation to the respective State 

Government. And. By the time the Commission reache8 

there, everything would have been 'managed' by \he local 
jail authorities. The new provIeIon really helps to find out 
as to how the human rights violations are taking place In 

our jails. It aJso helps to study the I~g conditions of the 
inmates. I welcome this move of the Government. This 

move, I am confident, will definitely have improvement in 

the liYtng conditions of th~ inmates. 

Sir, now, I come to Clause 11 which proposes to 

amend Section 18 of the parent Act. The laudable feature 

of this Clause is that the. CommissIon, even during the 

course of inquiry or .investigatlon, will have the right to 

cirect the respective Government to pay compensation or 
dama98' where the inquiry dI8cIoses the commis8ion of 
violation of human rights or negligence or abatement to 

the COfI1)Iainant or the Victim or the members of the family. 
This provision was never there before and I congratulate 
the Government to bring this amendment to Section 18 of 
the Protection of Human Rlghta Act. This faciIIIie8 the 

victims, or, at least, will have ~ solace agaInat the 
. violation' of human rights, unlike earlier system where 

compensation, etc. would be given only after the proce88 

was completed, which is quite often after 80 many years. 

Sir, there is also IIPPf8han*n that the StIlle 
Governments.. while 80 opting for Chairperson.or Members 

of the ~ under CIauM 12 of the BIB, may t. 
pass the Selection Commiaee ·under CIIM.- 22(1) of the 

BiB. This' loophole has been kept open In the BIll which 
was introduced in the Aajy. Sabha. The point I wish to 

make is that if you give any elbow room for the Statee they 

will exploit that loophole and uIIimaIeIy the purpoee of 
proteding the human right8 In the country e deleld8Cl, The 
Standing Co".,ittee has gone Into thia laue Ihreed-bear 
and recommended that the aPPoIIlIment of ChaIIperson or 

the Membefa of the SHRCahouIcI be on the buIa 01 the 
recommendation made by the S.ection ~. And 
rightly 80, the ~emment has IICCepCed this recomrMIr 
dation and incorporated the same In th8 Bill before ua. 

The next point is with repd to delay In MIbmIttIng 
information't!Y variola departnl8ftls to the CommIIIlan. 
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There is noIhing about this, either in the Bilor in the parent 

Act to penaliZe them. Even the Pakistan Human RightS 

ComrniaaIon Bill, which was passed recently, contains a 
provisions to penalize any official who fails to produce 

required documents before the Commission within a 
preecribed period. But, in our Act, we do not have any such 

provisions. In the absence of such a penal provision, it 

gives .... elbow room for our officials to delay in submitting 

the n8CII8I8I)' documents tu the CommIssion and also get 

away from the delay. Due to this, the work of the 

CornmiIsIon hampers. So, I request the Hon. Minister to 

make it mandatory that information should be submitted 

within two or three months or as he deems fit. " anybody 

fails to subrnIt the same within the prescribed period, the 

CommIssIon should have the power to punish the official 

concern for his lapse. 

. The next point I wish to make is that after working 80 

hard the Commission submit its Report to the Govemmen~ 

But, as per this Act, the recommendations made by the 

Commission are not binding on the Govemment. They are 
only recommendatory or persuasive in nature. And, it is 

_ theGovemment either to accept or reject the 

recommendations of the Commission. So, I request the 

han. Minister for hie consideration to see that the 

recommendations of the Commission be made binding on 

the Goven'lment, rather than leaving it to the free will of 
the Govemment of the day. 

Sir, nation has no "!8aning without its people. The 
worth of a nation is the worth of individuals constituting 

the nation. This Is the emphasis laid in our Constitution 
which holds out promise to secure both simuHanfOUSly -

just as there can be no peace without justice; there cannot 

be any freedom without human rights. 

But, these human rights have been hit for a six in 

Godhra rIota by the local Gove'!'ment there. Hundreds o' 

people have been massacred, bumt to death in ·Gujarat. 

The human rights have been stifled. J:ven recently, the 
NHRC has Issued a notice to CBI to submit a RePort, 

because there is a plot to tamper with the evidence 
recovered from the mass graveyard on the Panam 

riverbed. The I8latives in this case are frantically looking 

for the remains of their family members all these years so 
that they could perform the last rites and give them a 

decent burial. This basic human right is not being given 

to the riot victims by the Govemment of Gujarat. 

We are also seeing how human rights violations are 
taking place in Uttar Pradesh. Just to give an example, 
recently, an under trial was bumt to death in Banda district 

jail in Uttar Pradesh. He was not even given a proper 

healthcare and the NHRC has expressed its anguish at 

the utter lack of sensitivity towards his basic minimum 

human rights by jail authorities. Now, with the inclusion of 
a provision that the NHRC and SHRC visit jails without 

any intimation, I hope the situation would improve. 

We have also seen how some of the mentally retarded 

people in Tamil Nadu were shackIecI, I think ill 2004 and 

charred to death due to fire accident in a thatch shelter 

where hey have been kept. This clearly shows that even 
in some of our States do not have human rights for 

mentally retarded people, leave alone sane. 

We had also seen how Graham Staines were burnt 

to death in Orissa and the human rights violations that are 
taking place, day-in-and-day-out, in Madhya Pradesh, etc. 

So, finally, I would urge this House thaI there is no 

better religion than protection of human rights of ~ human 

being by a human being. There is no better service to 

mankind than' respecting the human rights of a human 

being. Therefore, let us an pledge today that we will 

endeavour to educate our people to honour and respect 

each other's human rights without ahy violation. 

With these few words, I once again support this Bill. 

[Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : Mr. 

Chairman, Sir, I am glad to note that many hon. Members 
have expressed their views on protection of Human Rights 

(Amendment) Bill, 2006. Although the time allotted for 

discussion on this bill was one hour, as this amendment 
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was not a big one. but I am pleased to say that our 1100. 
Members are very conscious about human rights and it 

seems that the future of our country and the sitUation 
prevaifing in it will get better and better. I think that the 

atrocities being witnessed in connection with human rightS 

wiD be non-existent in our country in future. 

Mr. Chairman. Sir. I would like to initiate my discussion 
with the point raised by you. It was revealed during your 

statement in the House and during the views expressed 

by other hon. Members that the issue of human rights was 
discussed in U.N.O. and also that a ProPosal in this regard 
was passed by the Congress party in the year 1929 when 

it was in the forefront of freedom struggle under the 
leadership of Pt. MotiIaI Nehru. This proposal was passed 

in the year 1930 and 1936 also. Your statement has given 

L8 the proof that the track record of our country in initiating 

discussion on the issue 0' human rights is better than other 
detleloped nations. of the world. The reference to the 
human right resolution passed in the year 1929 and 1930 
in a poor. backward country which was not even 
indepeIldent proves the fact that we were sensitive to 

protection of human rights for a very long time. It is anothei-
thing that we got independence in the year 1947. We 

witnessed helplessly the violation of human rights even 

when we were aware of the need for preservation. This 

process began with the introduction of this propoaal in' 

1929 itself in our country. It is also a fact that in the year 

2006 the illCidents of violation of human rights occur more 

frequently in our country in comparison 10 other developed 
countries. We should remain optimistic about the future of 
protection of human rights in our country as our country 
has that culture and·it _ in the fqrefront of the struggle 

for protection of h&Jman rights in the past. AH of U8 ahouIcI 
believe in that philosophy in aD ita facet. 

Mr. Chairman. Sir. Shri B.K. Dev had initiated the 
di8cU8sion on this bill. I think that most of the hon. Members 
8\4lPOf1 this bill whoIe-heartedIy. 

MR. CHAIRMAN : Yea. all the hon. Members ha\I8 

supported it. 

SHRI SHRIPRAKASH JAtSWAL :.Y .. , Sir. Indeed It was 
supported by all the Members. Some of the hon. Members 
expressed their views about some technical aspects. Shri 

Dev had told yesterday that 80 far only 16 states have 

constituted the commission. The real point is that seeing 

the urgency of constituting Hum&!' Rights Commluion In 
twery state of the country. the Union Govemment was 
striving for that in the past and it will do 10 in future also. 
and I hope that every stale will have a commis8Ion of its 
own in future. The small states which have budget problem 
in c~ing a c:ommiAion in their own state have been 
given liberty through this bill to associate themaeIve8 with 
their "aighbouring state in this metter. ,.. the cues of 
violation of human rights in small state8 are a few. 10 

seeing the practical problem of raising their own 
infrastruclUle. they can attach their commiuion with that 

of their neighbouring state. . . .(Interruptions) 

MR. CHAIRMAN : Let the hon .. Minister express his 

views. 

SHRI BIKRAM KESHARI DEY (KaJahandI) : Mr. 
Chairman, Sir, the hon. Minister has told just now 1hat the 
cases of violation of human rights are far .... in email 
.... in compariIOn to large etatea. I would like the 
Minister 10 preaent data for that. I think the caees of auch 
violations in email stat.. like North-East etaIe8 8,. quite 
high. 

MR. CHAIRMAN: Deo jI, please put 8 question on this 

iuue. 

SHRI SHRIPRAKASH JAlSWAL : The figures quoted 

by me may be somewhat ditIenInt. The point which I want 
to empha8ize is that the amd IIatee with low reaoun:ea 
can solve this problem by MIOCiating themMJvea with the 
same c:oinmission in other Slatea. The incidents may vary 
from state to state but the hon. ~ hu r91IIY pointed 
out that the incidenta of violation of human rights even In 
small states ~ not insignificant. 

While supporting the bill strongly. Shri Sujan 

Chakraborty had said that It was not proper to visit jails 
without giving prior information 10 the State Government. 
as it would create many problems. I would like to clarify 
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that there is a provlaion in the bill that Human Rights 
Commission cannot visit jails without prior permission from 

the State Govemment-authorities, but it has not been 

banned totally. 

[Translation) 

It Is not mandatory to intimate the state Govemment. 

H it desires or thinks It appropriate to visit jail by keeping 

the state ~ment under intimation it can do that. This 

will enable their officers tell us about the existing 

loopholes, and we may ask them as to why thiS 

arrangement has not been made. They may visit jails by 

keeping the state govemment under intimation,it is upto 

their win and pleasure. However, there is provision that 

members of the Commission may visit a jail without 

intimating the state govemments concemed. 

KUMARI MAMTA BANERJEE: The provision you have 

preecribed is right. 

SHRI SHRIPRAKASH JAISWAL : The same will be 
followed, even then the commission wants to visit under 

our intimation, it may do so. 

KUMARI MAMTA BANERJEE 

madatory. 

That should be 

SHRI SHRIPRAKASH JAISWAL : Shri Adhir 

Choudhary said that the members of the Commission 

for Women and the CommissIon for Minorities should 

also be Included in this. I have already made that clear. 

,.. per rule both the Chairpersons of the Commission for 

Women and Commission for Minorities will be members 

of this CommissIon. Hon'ble member laid stress so the 
constitution of Human Rights Commission in each and 

every district.' In this regard I would like to draw the 

attention to the fact that till date the Hwnan Right 

Commission could not have been constituted even in all 

the states. 

[Engn.h) 

SHRI BRAJA K1SHORE TRlPATHY (Puri) : All hon. 
Members have unanimously requested to include women 
members in the Commission ... . (Interruptions) 

[Translation) 

MR. CHAIRMAN : He has already said that, He has 

already clarified. Such provision is there in the rules. 

SHRI SHRIPRAKASH JAiSWAL : That is enumerated 

in the rules. I hope that the day is nottar away when each 

district will have Human Rights Commission. 

18.00 tn. 

MR. CHAIRMAN : It will be better, if it happens in your 

term. 

SHRI SHRIPRAKASH JAISWAL : I hope that such 

day will certainly come as long as the people like you and 
me are here. I have already mentioned what you said. I 

have clarified about the commission for Minorities and for 

Women. Shrimati Radhika Selvi has requested for the 

constiMion of a separate commission for SCs and STa. 

Shri Vijay Krishna said that a separate commission for 
human rights violation should be constiMed in respect of 

SCS and STs but at this juncture it is not possible in our 

country. Shrimati Archana Nayakji said that infrastructure 

should be created and women should also be included 

as members of the commission but all these things are 

already Incorporated therein. Shri Aiay Chakraborty has 

supported this amendment. All the minute things have 
been pointed out such as proper arrangements should be 
made for food in the jails and the same will be taken into 

account in future by the Govemment and aU possible 

measures will be taken In this regard. The problem of child 

labours was pointed out. Chakrabortyji said about the 
atrocious and brutal act being committed by the BSF 

officers in the border areas of Bangaladesh. P!Jrhaps he 
is not present at this moment. Since he is the 
representative of Bengal, he would have seen the 
atrocious and brutal act of BSF in the border area of 
Bangladesh ... . (Interruptions) 

If you receive such a complaint, RJease forward the 

same to us. The same win certainly ~ radtesaed Shrimati 
Sumitra has given a very good suggestion. .. • (Interrup-

tions) 
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MR. CHAIRMAN: Hon. Mini5ter. please c:ondudenow. 

SHRI SHRtPRAKASH JAlSWAL : Sir. lie me * the 
names of aM the members, 0Iherwise hon.Members would 
complain that their names have not been mentionec:I. Shri 
Kirip ChaIihajI offered a runbers of good suggesIIail8. Shri 
K. ~ haI'provided guidanCe to us, now he Is not 

present here. . . .(Intenuplions) 

MR. CHAIRMAN: Please cite the names of only thole 
members, who are present here. 

SHRI SHRtPRAKASH JAlSWAL : Kumari Mamata 
Banerjee is our elder sister and she has been guiding us 
since log, not only today. Force ahouId not be used ... 
studenI& movement. fanners movement and political 
movement. 

Mr. Speak8r, SIr, you want that thI8 BII should be 
.-ect 1rnrnediaI8Iy. • . .{IttteIrupIItIM} 

MR. CHAIRMAN : The entire Howe wants the 181M. 

SHRI SHRiPRAKASH JAtSWAL : , request aM the Ii""" to accept .. ttae amendments .... (InIenupIIone) 

MR. CHAIRMAN : No4hing is railed after the NPlY of 

the. hon. MiniIIer you are • aenior member and you beIIer 

know ... ~ furtt. is ,... on the isaue concerned 
...... the reply of the 1NniIter •.... (~) 

SHRt SHRIPRAKASH JAiSWAL : Mr. Speaker, Sir, 
pIeae aIow me to spNk just for • minute. Shrimati 
RacNca SeIvijI has railed • matIer of groea Injustice. I 
requ.a her to Iabnit her repreeenIaIion penIOIlIIIy to me. 
I wiI Ioak Into the C8II8 minulety and I wiI try to gel the 

justice done to her. 

MR. CHAIRMAN : The qt..aion is : 

"That the BiI further to amend the Pruledion of HumM 
RighIa Act. 1983, • pueed by RaWa Sabha, be taken 
inIo coniidendion.· 

MR. CHAIRMAN : Now, the Houle will .... up CIauI8 
by cIa..- conaidlnlionof the 8111. 

The question is : 

"That clauses 2 to 19 stand part of the BID.· 

The.motIon WItS ~ 

a.... 2 to 19 ..,. IIdtaI 10 the BIll. 

a... 1. ",. Enat:fIng FonrIut. Md ",. Long TIlle 
...,. added to "... 811. 

SHRt SHRIPRAKASH JAISWAL : I beg to move: 

"That the BII be paaed .• 

MR. CHAIRMAN : The queeIIon is : 

"That the BiI be paNd .• 

11.01 ..... 

PONDICHERRY (ALTERATION OF NAME) 
BILL. 2006 

fEnlIIJshJ 

MR. CHAIRMAN : Now, .. Hal.- wit take up Item 
No. 18 - Pondicheny (AIInItion of NMIe) Bill, 2008 • 

THE MINIsTER OF STATE IN THE MINISTRY' OF . . 

HOME AFFAIRS (SHRI S. REGUPATHy) : Sir, I may be 
permilIed to move that .. BiI to alter the name of the 
Union Territory of Pondicherry, .. paRd by ReWa Sabha, 
be taken Into coneidendiori. AI. the AIM time, I want to 
lIlY • few wordI. 

Pondicheny became • Union territory on 18th AugU8l, 
1182. The Union Territory of PoIIdicherry hal been named 
In Schedule I Part II of the CorwtituIion .. 'PondIcherry'. 
But it· is a long pending iIIue and the people 01 
Pondicherry have been demanding renaming of 
~ to Puductwny .. 1M tMI1tory .. known In 
............ It came to be pmnounoed •. PondIcheny 

by foreign ..... 
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The Legislative AsaembIy of Pondicherry passed an 

oIfIcIaI resolution in its meeting held on 15th October, 1980 

to request the Government of India to pass necessary 
tegi81ation for altering the name of Pondicherry. The 
propoeaI W88 also approved by the then Council of 

Ministers of the Union Territory of Pondicherry. The Council 

of MInisters of the Government of Pondicherry in their 

meeting held on 30th July, 1996 reiterated their request 

tor changing the name of Pondicherry as Puducherry and 

forwarded that proposal to the Government of India for 

approval. The Chief Minister of Pondicherry in his letter 

dated 29.4.1999 again reiterated the proposal. 

The name of a StatelUT can be changed by an Act 
of PaJtiarnent under Article 3 of the Constitution. In the case 

of States, the President of India obtains views of the State 

Legislature before recommending any Bill for change of 
name of the Stale to be introduced in Parliament. HOMMH", 
in the cae of Union Territories, . such consultation is not 

necessary due to Explanation I to the Article 3 of the 
ConstiIution. HowewIr, the LegiatatiYe Assembly of UT or 
PondIcherry also passed a Resolution requesting for 
chIInge of name. 

Sir, with these few words, I commend this BiD to this 

august House for approval. 

MR. CHAIRMAN: Motion moved : 

-rhat the Bill to. alter the name of the Union Territory 
of Pondicherry, as passed by Ra;ya Sabha. be taken 

into consideration: 

MR. CHAIRMAN : Prof. M. Ramadaas. You can speak 

for five minutes. 

(InterruptionS) 

PROF. M. RAMADASS (Pondicherry) : Sir, I am the lone 

lok Sebha from PondIcherry ... . (Interruptions) 

MR. CHAIRMAN: I know that 

(Interruptions) 

PROF. M. RAMADASS : Sir, I should explain the 
rationale a8 to Why we are asking for the change In the 

name ... . (Interruptions) One hour has been allotted for this 
Bill. . . . (Interruptions) 

SHAI A. KRISHNASWAMY (Sriperumbudur) : SIr, in the 

BAC. one hour was allotted to this Bill. •. . (lnterruptions) 

MR. CHAIRMAN : I know it. The Minister has already 

taken three minutes. 

(Interruptions) 

PROF. M. RAMADASS : Sir. then. Why are you saying 
that I have to speak for five minutes? . . (Interruptions) 

·PROF. M. RAMADASS : Hon. Chairman. Sir, let me 

express my vi~ws on this Bill that.is before this august 

House to alter the name of Pondlcherry as 'Puducherry' 

sound echoing the sentiments of Tamils enjoining itSeH with 
our ancient language Tamil and its cuHure. When I am to 

speak about 'Puducherry' and 7amir I cannot but recall the 

great son of our soil, Revolutionary poet Bharathidaaan. 

He sang, 

"Engal Vazhvum Engal Valamum 

Mangathe Thamizh Endru Sangey Muzhangu" 

[Let the conch shell declare that never waning 

Thamizh is our life and prosperity.) 

I would also Hke to recall what that emperor like great 

poet has to say about Thamlzh. He wrote, 

"Karumbu Thantha Theencharey 

Kazhi Thantha Narunchulaiyey 

Kavin Sei MuJIaI Arumbu Thantha Vennagaiyey 

Ani Thantha Senthamizhey. Anbey" 

[Thamizh is like the sweet juice of the sugarcane. 

pleasurable treat of jack fruit, white innocent smile of the 
just blossoming Mullal flower and that Thamizh stands for 

love and affection.] 

~ am happy to speak in Thanizh that stands for glory 

and grandeur, love and affection. I aleo feel happy that it 
has been accorded the classical language status. 

1:ngHsh translation of the speech originally delivered in 
Tamil. 
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(Prof. M. Aamadass) 

To-day our land of birth gets Its history rewritten. It is 
a golden lettered day. From baing called as 'Pondicherry' 

our territory is being renamed .. 'Puducherry' to regain 

Its gtory. It is a victory for Thamizh, the Thamizhs and the 

Thamizh culture. It is a day for rejoicing. 

This has been given as a pleasant gift to the people 

of Puducherrry by our beloved Chairpemm Madam Sonia 

Gandhi the Praeident of UFA and the world renowned 
economist and our able and dynamic Prime Mini8ter Dr. 
Manmohan Sir9I. I thank both of them on behalf of the 
people of Tamil Nadu. At the same time I would Iik8 to thank 
heartily our Hon. MInister of State of Home Atrair8 Thlru 
Reghupathy for piloting this Bill. 

At this junctura I would like to beIdow our gnd8fuI 

IICknoI;JI.dgmMIB to Dr. KaIaignar Karunanidhi, the greet 

world ra1OMI8d ....... tt.nIzh 1ChoIar. It is the DMK 
l.Ilder his leadership and the then Congress Party which 
Is now under the Ieader8hip of Madam Sonia Gandhi that 
fofged an alliance In 1980 to form a Government then and 
pasaecI a resolution for the first time in their legislative 

~ntiy to rename'Pondichefry' .. 'Puducheny'. 

Again in 1996, when there was DMK Government with 

Thiru R V. JanaIdrarnan .. lIB a.ief Mini8ter a r8IOIuIIon 
to alter the name PoncIcherry as Puduchen'y was ra-d 
in the PoIIdicheny I...egiIIIaIMt AaeembIy and sent to the 

Centre. Let me thank on behalf of the people of 
PoIldicheny and on my own behal, the leader of DMK and 
the Hon. Chief MinIIter of Tamil Nadu Dr. KaIaignar 
I<aIunankIH for initialing this move In right earnest. It is needI... to mention about our PMK founder-leader Md 
Ihe Chairperson of Social J~ and the cauee of 
Thamizh and Thamizh culture Dr. Ramadoea 'Ayya'. u.the 

Prasident of Tamil Protection Forum he has been 

POlldlctary .. Puducheny. It Is he who ... eent me as 

lone repreaal'Jl8lhle of Pordcheny and inItrucI8d me to 
take efforts toWards the alteration of the name of 
Pondicheny .. Puduc:herry. I took his order. PapenI thai 

were pending for the put 25 yeaftI were taken up again 

when I took It up with the offIcIala. I have met the offici8Ia 
and the MinIster in the Home Ministry in this regard many 
limes in the last two yea.... AI for me I am a contented 

man to-day. I have been able to fulfil the wi8hea of the 

PS,IbIic and our popular leader. Our founder-leader Dr. 
Ramadoss Ayya was a guiding spirit to ac:compIi8h this 
and I extend my heartfelt thanks to him for he had been 
a catalyst to bring about this· change. I welcome the BII 
introduced by the Hon. Minister of State of Home AftaiI'8 
to effect this change which remained as a long penclng 

demand. The alms and objects of this Bill are commencI-
able. This has been evolved pr.operly. Through this BiH, 
Pondicheny Union Territory is sought to be renamed as 
Puducheny Union Tentlory, wherever. we find the word 
Pondicherry in the Indian Constitution it would henceforth 
be changed to Puducherry, the word 'PoMicheny' 

appearing in the second part of the tnt Schedule of the 

constitution will be changed to Puducheny, the word 
'Polldlcherry' will be changed to Puducherry in dauIe 30 
of 4th ac:heduIe of the constitution, In the sub .... V In 
clause 2 Territory Act 1961, of Pol IdIcherry Union the .... 

pondicherry will be changed to Puducherry, aimiIarIy aft the 

Acts will have name Puducheny Incorporated within an 
year and nothing 8haII come in their may In enacting 
suitable taws. .Judic*I CourtI and 1lbnIa .... cany CUI 

these altemafives, In whichever .... or hearing before 
any court of law the wOrd 'PondIcheny' appeaI'I It wII be 
changed to Puducherry. 

Now, thiI BiB with .... eight ........ aeeIca to I'eInCM 

from history the name PoIIdIctwrry that was given to It by 
the 8r1tishe1'8. Henceforth, Ponc:Icherry wII be lIB legally 
approved legitimate name. There are two iq)ortIInt 

reaaona for my supporting thiI SiI. 

Number one, .. are taking correcIIve ....... to a 
mistake committed In the history. It Would be ~ 
to point out what was that 

It is said that PoIIdIcherry came Into a.tence some 
12000 years ago. What Ia found to be a c:out.I town was 
once • amaH vBlage of fIehermen. ThIa II what hiatorlana 
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NMt to say. During the ancient times, It was called 
'Vadapunun' or 'Vedipuri'. The great sage 'Agastya' came 
to this place to contribute to ita gJorious values. Pondicherry 
was denoted as Agastheeswaram. We can divide this 
12,000 years history of Pondlcherry into four parts. The first 
one was ancient period, the second one was the kings' 
age, the third was the colonial era and the fourth was 
freedom struggle period. The ancient people of Pondicherry 
had trade links with the ancient Romans. The archaeologi-
cal excavations found in Arlckamedu near Ariyan Kuppam 
provides some evidence in this regard. Then Pondicherry 
came under the Pallava Dynasty, Choia Empire and then 
Pandya Kingdom. The age of kings gave place to the 
coi0niai era. The Portuguese, the Danish, the Dutch, the 

Hench and the Britishers ruled Pondicherry continuously. 
~ ~~ rule exttktded for a longer period precisely to 
1.38 years, one month a~ five days. The PondIcherry got 

ita freedom on 1st of November, 1954. It was annexed to 
the Indian Union in 1963 to become a Union Territory. 

PeriphIes, the Greek Scholar, referred to Pondicherry 
.. 'Pauduke' In 16 A.D. In a map that was drawn by another 
Greek Scholar ThaIame in 200 A.D., PondIcherry is ref8nad 

to as 'Pauduka' or 'Puducherry'. In the Portugueee records, 

when they point to their business houses in the 
Coramandel Coast, their effort to 'Puducherry' as 

'Pudushaira' . 

Pauduke in Roman references and Pudushaira In 
Portuguese recordS are similar to its ancient namfl 

Puducherry. 

AncIent Tamils called a place 'Cherry' which used to 
haw people of same race living together. The place where 

'PaUar' lived was called 'Patcherry'. The places ~ 
'Aayars' (shepherds) lived were called 'Aayacherry'. The 

place. INhere 'Brahamin.' lived were called 

'Parppanacherry' • 

Similarly, the fishermen who lived in this part taking 
up Mhing . and export and Import of goods as their 
occupation formed a new 'Cherry' called 'Puducherry' 
t.ca ... 'PudL!' in ThamiZh means 'new'. ThIs Ie what the 
Thamizh historian R. Thirumurugan hu got1o say. Pudu 

as an adjective ha!) given rise to PudupaItinam, Pudukkoltai, 
Pudupettai, Puddakaram, Pudur are some of the names 
of places available In the Tamil land. 

1 •• 13 In. 

[SHRI GIRlDHAR GAMANO in the ehailj 

The Danish caRed Pondicherry 'Polosharay', the Dutch 
called 'Poleycherry', the French called it 'Pudaishalra', then 

'Pudlshalree' and then 'PoUcflCtMtri'. It Is this 'Poudicheri' that 
became Pondicheri in due course. At the hands of the 
Britishers Pondlcherry came into • existence. 

The reference to the name 'Pudwai' is found in Tamil 
literature too. Coimbatore is called 'Koval'. Similarly, 
'Tirunelveli' is called 'NeUal'. Thanjavur is called 'Thanjal'. 

Similarly, 'Puducherry' was being referred to as 'Puduval'. 
During the period of 'Kambar' - he was patronized by 
Sadayappa Vallal. The benefactor Sadayappa's father had 
his business In the coastal town 'Puducheny'. He had 

shipping business that Is why 'Kamber' In hie Kamba 
Ramayanam refers to his benefactor as 'Puduval Sadayan', 
'Puduval Kodalyan', 'Pudwal Trikartan'. 

In Perunthokai, Puducherry is referred to as Tharu 
Uyamthaldu Puduval Ampathi. 

Ananda Ranger who added glory to Puduval refers 
to Puducheny as Puduvai in many places of his famous 
social history diary. 

The second reason for which I support this Bill lies 
in the spirit of this Bill to reapect the eentiments. of the 
people of the territory. Many Tamil Scholars have been 
making this request for a long period of time. Pondlcherry 
Legislative As8embIy, the Representative House of the 
People of Pondlcherry has passed Resolution In this 
regard not once, but thrice. After 26 years, now we find 
that aspiration is being fulfilled. The aspirations of the 

people of Pondicherry takas shape now when the United 
Progressive Alliance (UPA) Government at the Centre. This 
proves • point that this Ie a popular Government that 
tranIIatee 118 action, the wIU of ~ people and the 
GcMmance is. for the people. 
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Puducheny is an Inalienable part of French cuIIure 
and is a c:herished place of inteIIectuaIa. The wortd 
ranowned phiIoeopher Aurobindo lived here 8pI8IIding the 
massage of world unity and peace and social harmony. 

Only yesterday his statue was unveiled in our Partiament 

complex. It is fining a tribuae to alter the name Pondicheny 
as Puduchen'y the very next day after unveiling the ataIue. 

RemaIkabIe fIaedom fightslS like Mahakavi Subntmaniam 
Bharti had theirconclave8in this soil evolving strategies 
tor uprisings againet 1he Britieh regime. The f8IIOIuIionary 
poet Bhandhi Dasan was born here and he lived and wrote 
his poems here in this 8011. The souls of those great men 
wiI be rapcing on seeing our move to change the name 
as PuckIcheny to ensure lis ancient rJory is ~ back 

again. 

While wakloming Ihi8 Bill. I would like 10 put forth' 
certain poineI for the coneidenIIion of the Hon. MIniIIIer. 

(I) Instead of one year a period of 6 months would 
be enough 10 effect the change in names 
available in the racords of the ~ and .......... 

(ii) n.er. are niany cenIraI inatiIuIions and under· 

t.Icingi'-functioI*", In Pandicheny. For inItance. 
PancIcheIry RaIlway Sbdion, Paldicherry Sta-
tion of AI Incia RadIo nut ..,. 1heIr ..,.. 

changed 10 Puducherry. 

(iii) ThImizh mull be made oIIIciaI ~ In 
Puducheny baI\ In Puduvai and Karddca 

(tv) Thamizh mull be made mecIum 01 insIruc:tiona 
_ It ia .. Habfe In Tamil Nadu. 

(v) Thoee Who have IIUdIed TMmIzh and learnt the 
language mull get priority in jab oppoI1uniIie8 
and employment 

(vi) an Older to give a pick to .. RUId .elapment 
of Puducheny. Puduaheny nut 8M ..... 
State hoot. The Cenn mull aIIo COIIIider 

extending ,8-2 status to Puclucherry. Identifying 
and extending due recognition to the ttt.J 
people In this territory nut be taken up by the 
Centre. 

(vii) Karaikkal that come under the Puducheny Union 
Territory must be declared as a backward district 
and a special package must be WOIbd out to 
ensure economic development in that backward 
region. 

Having expreued my heartfelt· thanks and auggee-
tiona. lit me conclude my speech. 

SHAI N.S. V. CHITTHAN (DIndIguI) : Mr. Chairman. Sir. 
I wish to thank you for giving me thia opporIunity. 

Sir. I rile to support the Pondicherry (Alteration 01 
Name) . Bill. 2008. The Pondicherry State was COfI1NiIing 

Enam near Andhra Prade8h, Mahe near Kerala and 
a.ndranager near Weet Bengal. n.. poc:IqM8 went 

under French domination. but later Chancbnagar was 
nwged with W" Bengal and.the remaining pocketII form 
part 01 PaIdichMy State . 

The __ of Pondicherry has got a rich and tWtorIcaJ 
background. Long ago, It was ruled by the great Chota 
Kings and Pendlya Kings who were known for their 
bnMry., cuIIunt and best adrnlllliatllllion. So many beautiful 
temples .... buill in TamI Nadu during IheIr regime. ThIn 
came Kallapilan. They were followed by PaIIava and then 
It came under Dutch domination. followed by the French 
people. 

In 1854. it was brated irom French domInaIIion. 
PandiI JawIihaIIaI Nehru &.-d to call PoIdcheny_ the 
window 01 French cuIIunt. Even today. there .. rnoI8 .., 

10,000 French people in PondICheny. They have got WIlY 
good reIationIhIp with the French Government. 

One may think that theM ia naIhing of irnpoItMce or 
IignIIicance In changing the name of Pandic:Mrry inIIo 
Puducherry. I wiIh to cite certain uarnpIea. Bombay ... 

now been. rananl8d _MumbaI. liIcewtIe. the name of 
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Calcutta has been changed to Kolkata. The name of 
Madras city has been changed to Chennai. In the world 
level also, Peking has been changed to Beijing; Burma has 
become Myanmar. Only to maintain the tradition and 
heritage of the city or the country, the above-mentioned 
names have been changed. Therefore, there is every 
reason and justification to change the name of Pondicherry 

to Puducherry. Even today the name 'Pondicherry' is 
popularly known as 'Puduvai' denoting Pondicherry. 

Sir, I recall with pride our great national Tamil poet Shri 

Subramania Bharathi who by his patriotic and emotional 

-eongI inculcated the thirst for freedom to escape from the 
clutches of British law, flew to Pondicherry which was under 
the French domination. So also. another patriot Shri 

Subramania Siva also took his asylum to Pondicherry 

when he was charged by the Britishers. The great 
Aurobindo who waged war against Britishera during 
freedom sIrUggIe started his Ashram at Pondicherry. Even 
Joday. the presence of Ashram Is remembered not only by 

our countrymen but also It has got universal reputation: 
Hundreds of pilgrims are pouring In the Ashram to get 
mental solace and tranquIIIIly. During the freedom struggle. 

the State of Pondicherry was UIed as a place of proCection 
and aecurily for the freedom fighters. 

Sir, Pondicherry is a email and beautiful State which 
is known for ita uniqueneas, greatness a~ culture. The 
Government of India has got very soft comer for -this tiny 
State and a number of instItution& have started in the State. 
I am proud to state that Jawaharlallnstitute of Postgraduate 
MedIcal Education and Research, which Is known as 

JIPMER, is doing yeoman's service to mankind. 

If I am correct, when Morarjl Desai was the Prime 

MIniIter, ih8re was a propoeaI to merge PondIcherry with 
Tamil Nadu. The people of PondIcherry rose to the 
0CCMi0n and fought for the maintenance of their special 

1denIIly. In the year 1980 also, the Pondicherry ~ 
pueed a resolution for renaming and again in the year 

1987 a similar raeoIution was passed by the AsaembIy. I 
am very happy. now that the RaJya Sabha has passed the 
BII. On this historic day. under the able guidance of 

Shrimati Sonia Gandhi. Chairperson of UPA, thie historical 
Bill is brought. I feel proud and happy to support the Bill 

renaming Pondicherry as Puducherry. 

MR. CHAIRMAN: I have got a long list. therefore. 
kindly restrict your speech to two or three minutes. 

·SHRI P. MOHAN (Madunu1 : Sir. on behaH of the 
Communist Party of India (MarxIst). I would like to welcome 
and support this BiD that has been Introduced in this august 
House to legislate and change the name of Pondicherry 
to its ancient glory name Puducherry. Let me congratulate 
all those who have taken serious and sincere efforts in 
this regard. 

The colonial regimes In india have de8troyed many 
proud heritage treasures. Several ancient towns and cities 
have got their names changed in a defacing manner. 

For instance, we find still all over the country several 
towns and cities that have lost their face because of the 
change of names brought about by the colonial rulers. 
Recently. the trend is thai those old glorious names are 
again brought to the fore. Madras has become Chennal. 
TrivandMn has Thiruvananthapuram. Calcutta has be-
come KoIkata, Bombay has become Mumbat In making 
efforts to retain the earlier names in lieu of the colonial 
names that remain as colonial hang over Kerala has dona 
a 8f:IIendId job. They have changed the names of many 
towns bringing back to coinage the ancient names. I would 
like to appreciate the spirit of the people of Kerala who 

have changed QuaiIon to KoIlam and CaIicut to Kozhicode. 
Thus, they have changed many names of towns in their 
State. 

StIR we find the colonial hang Over. For inatance, we 
seek to change the name Pondicherry (the name given by 
the colonial rulena) to Puducherry in the independent India. 
Puducherry can now regain iIB ancient glory. As far as 
Puducherry Union Territory is concerned, n has got many 
things to boat of. But, I would Ike to point out just two 
of them. 

• EngIIIh tranaIatIon of the epeech originally delivered· in 
Tamil. 
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In my opinion, no other State in India his got 8UCh 
a racorded social history as it is folnf In PondIcheny In 
the form of Anandarangam Pilai Diary. That influential and 
schoIarty Anandrangam PIIIai was a 'dubashl' with the 

French colonial rulers. He was both an Interpreter and an 
~ He his given several minute· details of 80CieJ 
lire lvaiIIbIe in the erstwhile Puducherry. 

Secondly, I would like to rater to the dual cItizeIl8hip 
which we have granted In the recent times about which 
we have been dell:Ieratillg for the past two-ttne yeenI. 

Whereas in Puducheny we find this dual citizenship end 

right to vote for the P8ItiamenII of both .. countries 
818 wIIh a COh8iderabIe number of eratwhIe c:IIIzens of 

France who ... living tbere still. This dual cIIiz8MhIp is 

there in Pondichen'y/Puducheny tor the past 40 yeara and 
more. 

It is only in 1962, Puducherry Union TerrItoiy was 
annaoced to the IncIan UnIon. The erstwhile French colony 
thereby missed the benefits of the first three Ave Year 
Plans. Now, the people of that territory would like to have 

a full-fledged statehood aIongwIIh this alteration of name. 
~, I urge upon the Union Governrnent take Into 

consideration the aspirations and the sentimentI of the 
people of Puducherry. 

Since, the benefits of first three Five Year Plans cId 
not reach them and also since they were not being given 

I 

the status of a fuII.ftedged State, the Union Government 
rnuIt immediately grant a special statehood and allocate 

enough lunda for the next fill. yeara 110 8fIIUI8 proper 

dlMlopment of Stale of that territory. 

I eIIIo urge upon (the Union GcMtrM18nt to qonfer the 

terriIofy the ~2 gradation which wit benefit both the 
Government ernpIow_ end the teecherL t..I me IIgIIin 

welcome the alteration of the name Pondicherry 4:) 

Puducheny on behalf of CPI(M). 

WIth this I conclude. 

{TrMtllationJ 

SHRI GANESH PRASAD SI~GH (Jahanabad) : 
Hon'ble Chairman, Sir, I strongly support the Bill brought 
for the change of name of PoncfICheny. I am supporting 
the Bill because the present U.P.A. Government has fulfilled 
the aspirations and wishes of the people of PondIchery for 
the last several decades. In this Bill the name Puducherry 
has been annexed in place of Pondicherry. 

Mr. Chairman, I express my thank to you for giving me 
an opportunity to speak. 

"SHAt A. KRISHNASWAMI (Sriperiumbudur) : SIr, on 

behalf of DMK, let me welcome this piece of IegIaIation 
which brings about a historic change of name to the Union 
Territory of PondIcherry which will henceforth be calledu 
Union Territory of Puducherry.1t is·one of the ancient towns 
of India and It was rightly explained In d8IaII by the PIal. 
Ramadus who spoke ahead of me. As a Member of 

Parliament from that· constItuenoy, he was ably lIustrat1ng 

itS greatnes8 tracing its history even from the puranlc age. 

This IegiIIation Is. pertaining to • territory, a State in 
Ihe Indian Union. But, unlctrtunately, we are being directed 
to conIpIet8 this dl8Claion in • short Ip8C8 of time. I am 
pained to point out that there are certain Members 
beJor9ng to certain parties DIce BJP are bringing In 10taIIy 
unralatect matlars before this HoUle In the form of __ 

reIatecI to BIhar and Uttar Pradesh and waste the time of 

the House. When 80 many hours contInuou8Iy for 80 many 
days are wasted, It is unfair that we are not even permitted 

to avail of the minimum one hour duration allotted fbr this 
Bill. My questton Is why and how the time constrained II 
imposed on us? Change of the name PondIcherry to 
Puducherry might appear innocuous. But, the eplrtt behind 
Is a moment of celebration for the people belonging to 
Tamil language and culture, who would .. to dwell at 
IengIh the long cheriIhed tradition ...,cI history now. It Is 
paining to note that we are u to wind up the moment we 
begin. 

• EngIiIh tranIIIIIIon of the speech. orIglnaIIy . delivered In 
Tamil. 
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MR. CHAIRMAN : Please adjust with Chair, please 
conclude within a minute. 

·SHRI A. KRISHNASWAMI : We would like to put on 

record explaining to others the greatness of our place that 

finds place in the annals of history and we would like to 
explain that proudly in our mother tongue Tamil but, 
W1fortunateIy, there is time constraint. I would 6ke to point 

out that we Members from the Tamil Nadu take less time 

while partictpatlng in the deliberations. We do not resort 
to verbal wranglings and confrontations. We do not go for 

quarrelly arguments but we merely advance our argu-

ments. 

MR. CHAIRMAN : You please corne to the point. 

SHRI A. KRISHNASWAMY : I said that the Members 
from North India are consuming a lot of time to do some 
hullabaloo here but • are not doing like that. . . . 

(Interruptions) 

SHRI oHARMENoRA PRAoHAN (Oeogarh) : Mr. 

Chairman, Sir, he has taken the name of BJP. How can 

he take the name of BJP? .. • (lnterruptions) 

SHRI A. KRtSHNASWAMY : Whatever parties they may 
be, they are taking 80 much of time ... . (lnt9nuptions) 

MR. CHAIRMAN : Nothing will go on record. 

(Interruptions) 

MR. CHAIRMAN: Dr. Krishnan, pJease take your seat, 

(Interruptions) 

MR. CHAIRMAN : Hon. Members, please take your 

1Iata. 
(Intenuptions) 

MR. CHAIRMAN : Mr. Krishnaswamy, you may please 

continue your speech. 

(InterruptionS) 

• EngIiIh tran8IatiOn of the speech originally delivered in 

Tamil. 

SHRI ANANTH KUMAR (Bangalore South) : Sir, I want 

to submit that the entire House is with our brethren from 

Puducherry. We support it. There is. no opposition from the 
entire House on this issue. Therefore, let the debate be 
non-partis.an: we are aU supporting this Bill because we 

also wanted Bangalore to be renamed as Bangaluru, like 

Madras has been renamed as Chennaiand Bombay has 

been renamed as Mumbai. Therefore, Pondicherry should 

also be renamed as Puducherry. • . .(Interruptions) 

Therefore, we are with you. 

SHRI A. KRISHNASWAMY : Thenk you, Sir. 

MR. CHAIRMAN : Now, Mr. Krishnaswamy, please 
come to your point and try to conclude soon. 

SHRI A. KRISHNASWAMI : Yes, BJP Members often 

rush to the well of the House and interrupt the proceedings 

on many occasions consuming the valuable time of the 

House ... . (Interruptions) 

MR. CHAIRMAN : Mr. Krlshnaswamy, you please 

continue and· you also conclude now because it will take 

two three minutes. 

·SHRI A. KRISHNASWAMI : Our request to Chair is 

that bear with us. As far as this change of name Puducherry 

is concerned, it is a culmination of effort that commenced 
in the year 1980 when lete lamented Smt. Indira Gandhi 

forged aDiance with Dr. Kalaignar Karunanidhi our Leader 

of oMI<, who is now the Chief Minister of Tamil Nadu. That 

demand passed as Resolution in that Legislative Assembly 

has now taken the shape of the Bill to be passed in this 

House as a historical legislation. This is a red letter day, 

because we are fulfilling what we promised after so many 

years of wait when we have the UFA Govemment at the 
Centre guided by the Chairperson of the UFA, Madame 

Sonia Gandhi. I wish the Puducherry Union Territory is 
conferred with statehood and carve its name in history. It 

is historically important because the great· poets like 

Subramania Bharathi and Bharathl oasan lived there. I 

• English translation of the speech originally delivered in 

Tamil. 
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welcome and support this Bill ~ and thank 
the UFA Government for this historical move. WiUI these 
words t conclude. 

-gHRt M. APPADURAI (Tenkasi) : Hon. Chairman, Sir, 
let me thank you for giving me an Opportunity to participate 
In this discussion on a BiB to alter Pondicheny Union 
Territory as Puducheny UnIon Territory. I welcome and 

support this move on behalf· of my part Communist Party 
of India. 

Puducheny Is a historically important town down the 
ages and it Is IighIIy explained by my estaemed colleagues 
who spoke ahead d me. 

-Aaduvame PaIIupaduvome 

Anandha SUIhanIhiram 
Adainthu VillDmendru°, 

(LeIS I8joice sing and dIIncs that .... have won our 
ftNdom) 

So sang the great national poet Mahakayi 
Subramaniam Bharthi long before we could really been 
indapendence. And that pOet Mel there in POlldicheny 
when he .. exiled from the BritiIIh T8IriIory tor his 

fIeedom movem811t acIiviIies. 

H there is any poet who insisted on minimum wages 
and eight hours of work time as maximum time 01 work 
in whole of India, it Is only the great revoIlIIionafy poet 

Bhandhi Dasan. As a pioneer. it was Pondicherry Territory 
that .inIroduced it lor the first time in the country. 

Our comrade Subbieh was known 88 the Nehru of 

PoIIdicheny and he had eftecliveIy participated in th8 
~ of French Parliament Such historical glorious 
legacy ara there among the people of PoIldicheny. 

The long pending demMd of the PondicheITy to 
chMge the name to Puducheny Is being headed to now. 

• EngIIIh traneIation of the tpe8Ch 0ItginaIy delverwd In 
Tanii. 

• ..:all the glorious days when our comrade Subbiah 
walked tall In that Union Territory lINt he .. fondly CIIIIed 
as the Prime Minister of Puducheny. 

Now, the ~nmellt at the Centre supported by the 
Communist Party hal sought to change the name 
Pondicherry as Puducherry accepting the dai •• 1ds of 1M 
people understllnding 1heir aentImentI. f waIconIe tNI 
move by this UA\ GcMrnrMnt whiChhaa _rlier accorded 
cIM8icaI language .... to our ancient language T ...... 

The Centre must not rest with changing the name of 
this Union Territory, but it must also come forward to confer 
fuU·fledgad statehood to Puducheny Temtory. Only then, 
we would have really honoured the eentinl8l1ta of the 
people and the accord we have signed with the coi0niai 
rulers when we IIM8Xed this territory as part of the Indian 
Union. I urge upon the UnIon Home MinIstry t through the 
Hon. Minister of State of Home AffaIrs to cOnfer the rights 
to the people of Puducherry to have their own State . Let 
me conclude my speech welcoming and euppoItIng this 
Lagilllllion to evolve Puducherty. 

·SHAI GlNGEE N. RAMACHANDRAN (Vandavull : 
Han. Chairman,. Sir, on this 0CCMi0n 01 changing the name 
of Pondicheny to ita ancient name Puducheny through • 
811 In this august Houle, you have given me an 
opportunIIy 10 apeak, let me thank you. for that. 

After about 53 years. the cNnge of name Is being 
eftacted. It is II long pending demand that .... the light 
of the day now. In 1880, an "-'tiy Relolution was 
puaad In this regard by the LegiIIaItva ~ at Union 
Territory at Pondicheny. We ara I'8WI'IIing hi8tory now giving 

b8Ck to .Puduchany .. ortgIn8I name. The ............ 01 
the Tamil people living there hal been raepected thIbugh 
this mcMI. I would like to thank the UPA GcMtnvnent on 
behIIIf of our party MarurnaIarchI Dravida Munnetra 
Kazhagam Mel on behalf of our General Secretary 
ReIIoIUIicinary Storm VAlKO and Il1o on bIhaIf of the 
people of Pondicherry. 

• Englilh ........... of the tpMCh originIIIy dalt\; .. In 
Tamil. 
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PudL!cherry used to be a part of Tamil homeland. 
Because of several invasions and the colonial occupa-
tions, it remained a separate territory and continues to 
remains so. Because of the machinations of the colonia! 
i'uIenI, who went about to their suppurations and 

oppnt88ions, our ancient glory was lost. It took so many 
yeatli lor Puducherry to be named as Pondicherry one after 
the other by the colonial rulers of different origins. In this 
independent India to which Pondicherry is a part now, it 

again tQOk 80 many years to alter the name again to 
Puducherry. However, we have done it now. It Is also called 

.. 'Pondy'. I would like to point out that we got from the 
Puducherry d, the seedI for the great Incian freedom. 

The Impact of French Revolution was fell there In that soil. 

One of our great fI8edom poets Mahllkavi Subramania 

Bharthl and the revolutionary poet Bharthl Dasan IIve4 
there. Subramania Bharthi aJong with his compatriot 
fIeedom figh.... evolved atrategiM to rise agIinst the 
BrIIiIh Regime hiding there in the then French Territory. 
Through the adoption of this Bill, the ancient Tamil name 

Puducherry Is ~ restored. Following the commendable 
mcMt to declare Tamil as a classical language, this UFA 
Government hal commendably done again to restore 
PondIcherry its ancient Tamil name Puducherry. I welcome 
and support .. BiR. 

[TtanBlalion} 

SHRI SANTOSH GANGWAR (Bareilly) : Hon'ble 
Chairman, Sir, our country is well known lor its rich cultural 
heritage and history. Our traditions are centuriea old. We 
ehouId be proud of it but unfortuna_ we could not bring 
the changes gradually that went needed to be made. We 
are changing the name of Pondicherry under that very 
heritage. Whether It Is Adl-Shankaracharya or as has been 

mentioned the name of Subramaniam just now, they had 

played an important role in the process of uniting the 

country. 

I agree what my coHeagaa have said. There are 
many cities which need alteration in their names. I 
welcome this Bill and hope that this work would be 

done soon. 

The word Puducherry has it's own importance. As a 
representative of Bhartiya Janata Party I would also like 
to say that the Government should once decide to make 

aHerations in the names of the cities because we are 
changing the names of cities one by one for example, we 
did Mumbai and now we are changing that name of 
Pondicherry, we have to change the names of BangaJore. 
Therefore, the names of such cities which are a part of 
our cultural heritage should be presented in the same ·form 
and work towards making our own identity. 

I would like to say to my Tamilian friends that it is not 

a maner of dispute. Whatever is done in the House, is done 
COIdially. I feel that my Tamil friends in their legislative 

assembly, which they represent and whatever affection 
they express, is not full necessary here. This House has 
its own ~nce. The way we conduct this Ho..e has 
its own view point and method. 

I welcome this Bill with this hope that the names of 

8UCh cities which need to be altered would be altered 

soon. 

SHRI RAMDAS ATHAWAlE (Panclharpur) : Hon'ble 

Chairman, Sir, I support the Bin introduced by Hon'ble 
Aaghupatiji to alter the name of Pondicherry to 
Puducherry. This demand was made in 1980 and the 
proposal was passed in 1996 in the assembly. We 
wetcome the altered name. It would have been good if it 
had been done during the regime of N.DA Government. 

Now the Government of yours has done it. We support it. 

Only changing the name will not do. Therefore the Central 
Government should provide more funda for its economic 
and social development. We too share the happiraa of 
our Tamil colleagues. We had agitated for sixteen. years 
to change the of the name Marathwada University on the 
name of Babe Saheb Bhim Aao Ambedkar. This name had 
been given during the chief Minister ship· of Shri .Pawar 
but you have got this name without agitation. Go lhead 
we Ire with you. 

SHRI SHAlLENDAA KUMAR (Chait) : Hon'ble Chair-
man, Sir, the House is changing the name of Pondicherry 



515 Pondicheny (Alleration of AUGUST 24, 2006 Name) Bill, 2006 SUI 

[Shri SaIIendra Kumar] 

to Puducheny. I, on behalf of my party, support it and 
welcome it whole heartedIy. 

[English] 

*SHRI S. REGUPATHY : Hon. Chairman, SIr, we all .... 

proud to Introduce and pa8S this historic8IRthat 
seeks to change the name Pondicheny to Puducherry 
thereby r8n8ming the soH of the valiant and worthy man 
like the .great revolutionary poet Bharathi Oasan who 
sang, 

"Sambcdlaum Thamizh Padlthu ~ • En 

Sambalurn Thamizh Manandhu Vega Vendum". 

(LBt me leam Thamizh till my last bteafh • and 

lilt my ashes bear the fervour of Thamizh in It). 

All the Members who participated in this diacussion 

have welcome the move of the GoYemrnent to have 
introduced this Bill to alter the name 'PoncIcheny' ~ 

'Puducherry' . 

Prof. Ramadass pointed out that the first Legislative 
Assembly Resolution was passed In Pondicheny as early 

as in 1980 when there was II Coalition Government led 

by DMK in Pondicheny. Now, after 26 years that is being 

translated Into action in the form of this Legislation in this 
august House. We all feel elated and find It appropriate 

to effect this change ·now 88 a fitting tribute to our great 

Leader Dr. KaIaignar Karunanidhi, the President of DMK 
and the Chief Minister of Tamil Nadu, who is also known 

al over the wor1d as a great Tamil scholar who is to be 
conferred soon with 'ThoIkappiar' award for his contribution 
to Tamil for more than 15 years. 

Cutting act'OeS the party linea, aU the Members who 

p8I1icip8ted in the cIiea..iOn welcomed wholeheartedly 

the rnoWI of this UPA GowerNnent to change the name at 
Poncicherry to Puducheny. The aspirations of the people 
of Pondicheny who will now be known as people of 

Puducheny is ~ fulfilled now and their sentIment8 have 

~ translation of the speech orlglnaiiy delivered In Tamil. 

been rightly shared, raepected and honoured by this 
august House, the House of the People. 

Pondicheny is a name that came much after its being 
called PucJucherry right from the beginning. When it was 
under the French colonial rulers, Its name got changed. 
It was all due to the conclusion ariaing out of language 
ancIpronunciation skills. 

Puducherry which was lost In the name of Pondlcheny 
during the colonial regime, has been restored again In this 
independent era as part of our free country. 

While welcoming the suggestions from the Members 
to develop Puducherry further, let me requeet this august 

Houle to pass this Bill unanimously. 

MR. CHAIRMAN : The question is : 

"That the Bill to alter the name of the· UnIon t8friIofy 
of PondIcherry, as passed by Rajya s.bha. be taken 

Into consideration.· 

MR. CHAIRMAN: The House will nowtak.e up clause-
by-clause consideration of the BIll. 

The question .. : 

"That clauses 2 to 10 stand part of the BiII.~, 

The motion IVa adopted. 

CIaUN8 2 to 10 ...". IIdt:»d to Ihe Bill. 

CI.autJe 1. lire EnacIlng FornUa .ndllre long TIlle 
..."., addtId to the 811. 

SHRI S. REGUPATHY : Sir, I beg to./JIOV8 : 

"That the BiD be passed .• 

MR. CHAIRMAN : The queatlon is : 

"That the BiD be pauad .• 
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DISCUSSION UNDER RULE 193 

[English} 

WldeaprNd dlatrMa among the 

farmers In the country 

MR. CHAIRMAN: Now, we will take Item No. 18, further 
diacussIon regarding widespread distress among the 
fannera in the country, raised by Shri Mohan Singh on the 
17th Augwt. 2006. 

There· are more than 45 hon. Members to participate 

In this discussion. Therefore, I would request all the hon. 

MembenI to be brief, and those who want to lay their 

apeechee are requested to lay them on the Table of the 
House. 

SHRIANANTH KUMAR (Bangalore South) : Sir, at the 

ouI8et, I want to request you that the plight of farmers has 
raceived the delayed attention. Actually, we started· the 

debate one week before, but various other political isaues 

like I~US nuctear deal and Pathak Authority Report got 
the precedence which the suffering millions of Indian 

farmera did not get. Therefore, I want to request you, Sir, 

that though the number of speakers is more, you gMt 

enough time for the debate. 

It ia .aeo • rnatler of considerable 8ati8faction that Shri 
ShlndPawar, Who is well wraed with the problems of 
the farmers, Ia the han. Minister of Agriculture and he Is 

going to I8IpOnd to the debate. He him8elf hal Mid that 
In the Iut ten years. eepeciaIIy from 1993 to 2003, more 

than 1,00,248 farmers have cornrniIted suicides in the 

country and numbers are adding up from 2003 to 2006 
and as this debete Is proceeding, the number of suicides 

Is aIao creeping. 

This Is only a symptom of a very severe agrarian crisis 

the country Is facing. ThIs agrarian crisis is because of the 

wrong policies, wrong approach and lack of a holi8tic 
approach to aoIYelhe problema of the farmers. Hon. 
MInIster haa been often· Wing the major reasons for this 

agrarian crisis. According to him the rna;or reasons for the 

problems of the farmers are natural caJamities causing 

high indebtedness. failure of crops, uncertainty of 

monsoon, non-availability of term loan, high rate of Interest 
charged by the private moneylenders, deviation of loan for 

marriage. sickness and education, mono-crop, no supp1e-

mentary income than from agriculture and too much of 

pressure on land-holdings. 

RecenUy, the hon. Prime Minister visited VlCIarbha, and 

he has announced a Vidarbha package. I was Just going 

through the details of the VIdarbha package. Shri Sharad 

Pawar Is al&o very weD versed with this issue. In districts 
like Wardha, AkoIa, Amravati, Yavatmal of Maharashtra, 

1,069 suicides by the farmers hav4t taken place in the last 

10 years. Therefore, the Government of India has taken 6 

districts of Maharashtra, 6 districts of Karnataka, 16 districts 

of Andhra Pradesh and 3 districts of Kerala, that is, total 

31 districts in which 8,000 suicides by the farmers have 
taken place since 2001, and they have come out with a 
Vidarbha package. It is a paradoxical thing. 

Unfortunately, the National Commission on Fanners 
has recommended that this year is to be observed as the 

'Year of the FarmefS'. It is in this year - as the 'Year of the 

Fanl)8rs' - that we are encountering the maximum number 

of suicides. We cannot thank; we cannot appreciate; and 

we cannot say anything good about the deaths and 

suicides in a graveyard. 

I want to go back to the pre-Independence days. The 
leaders of the farmers met Shri Shared Pawar, and they 

have Indicated that : 

•. . .Had the Government implemented a ai,... 
formula of Sir Chhotu Ram, the Agriculture MInister in 
the undivided Punjab that fanners would not be asked 
to pay interest more than the principal amount, 

thousands of lives would have been saved. . .. 

Sir, there was a legendary administrator, namely, Sir 

Chhotu Ram. He carne out with two enactments, namely, 

Punjab ReIief··lndabtednesa Act, 1934 and Punjab Debtors' 
Protection Act, 1936, which stipuIatacI this principle that 
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compound interest should not be exceeding the principal 

amount. I want the hon. Agriculture Minister to take serious 

note of this, and this should be implemented across the 
country. 

18.58 hrs. 

[MA. DEPUTY-SPEAKER in the Chair) 

The Chairman of National Farmers Commission, Dr. M. 
S. Swaminathan, has also recommended an interest rate 

of only 4 per cent. During Shri Ata·I Bihari Vajpayee's 

period, the interest on crop loan and farm loan was 

reduced to 9 per cent. Now, it has been reduced to 7 per 

cent, and I am very happy to mention that in the State 

of Kamataka, our Deputy Chief Minister Shri S.S. 

Yediyurappa. who is also the Finance Minister has reduced 

the interest on farm loan to 4 per.cent. Dr. Swaminathan's . 

recommendation was also to reduce the interest to 4 per 

cent. 

19.00 hrs. 

Sir, I want to refer to your own speech. You have also 

said that Government of India is intending that the interest 

rate should be reduced to four per cent, and you a~e ~~ 

that path. It should happen fast. . . , 

As you know, out of the ' total commercial' and 

cooperative banks' loans given to the farmers, according 

to our Finance Minister Shri P. Chidambaram, only four .. 
crore farming households out of ten crore .farming 

households have access to the institutional finance. Then, 

what happens to the remaining six crore farming 

households? They have to go back to the same sahukarl 

system where they have to pay compound Interest varying 

. from 25 per cent to 40 per cent. If the crops fall because 

of the vagaries of monsoon, they will not get adequate 

returns. 

There Is a huge problem regarding · the Minimum 

Support Price, which even the hon. Agriculture Minister 

knows. Therefore, whatever the Union Government and 

various State Governments are announcing as the 

Minimum support Price is inadequate. Even if it is 

adequate also, there is a lack of marketing intervention. 

Therefore, announcing the Minimum Support Price is not 

sufficient, and the Government has to do market 

intervention to buy the produce. It has to buy the produce, 

be it wheat, pad1'y or other farm produc'e. Since it is not 

happening, farmers are suffering in t.his vicious circle and 

committing suicides. 

1 am not here to criticise, but there has been a criticism 

of the Vidarbha Pack.age also. ~PM's sop disappoints the 

Vidarbha Farmers: Free Press Journal, Mumbai". It 
I 

says, "However, closer scrutiny reveals that a major 

chunk of the amount i~ .. p~rt of the routine budgetary 
.. ' • ' l 

provision. The allocation of Rs .. 2, 177 crore for irrigation 

is ·a regular provision under the Accelerated Irrigation 

Benefit Programme which would have come the 

region's way nevertheless. Besides, the allocation is a 

combination ·of loan to the · State Government and 

subsidy. Although it is not yet clear what the loan 

component will be, . the . allocation will increase the 

burden on the Maharashtra · exchequer.• This is the 

case. ;. 

Therefore, Sir, the only solution, which I have been . . 
continuously proposing in this august House, is that the 

Union Government should come out with an Agriculture 

Budget: Just as we have a separate Railway Budget, the 

Government of India should also have an Agriculture 

Budget. ) The hon. Agriculture Minister has said that 

Irrigation is a major component to come out of this crisis. 

But what Is happe~ing to the irrigation? While replying to 

the debate, he himself has said : 

[Translation) . 

"Because the total amount of budget which goes for 

irrigation. 

(English] 

That amount is only 0.35 per cent. It is not even half 

a per cent. This is not good .• 
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[Translation} 

Government of India took the whole responsibility after 
the drought and irrigation was needed to check the 
drought therefore Government of India is required to 
pay attention to it.· 

{English} 

That means, the hon. Agriculture Minister, · first of all, 
agrees that whatever credit net is there, it is only for 40 

per cent of the farmers, and that the small and marginal 
farmers, who constitute the remaining 60 per cent, do not · 

get this credit facility. On irrigation, only 0.35 per cent is 
being spent. 

MR. DEPUTY-SPEAKER : There are about 20 speakers 
from you. Party who are yet to speak. Please conclude. now. 

[Translation] 

SHAI SANTOSH GANGWAR (Bareilly) ; Sir, do not 
worry. Even half of the members will not speak. Only five 
to seven are to speak, let him speak for five_ minutes more. 

{English} 

SHRI ANANTH KUMAR : During the NOA regi'!1e, we 
started the grand plan of Interlinking of River Waters,. We 
all are aware that a Task Force was appointed under the 
Chairmanship of my dear colleague Shri Sure.sh Prabhu. 
This project was to be implemented in two stages -: 
Himalayan links and Peninsular links - providing thi~ 
links to connect Ganga, Brahmaputra, Mahanadi, Narmada, 
Godavari, Krishna and Cauvery. I would like to bring to tile 
notice of this august House ... . (Interruptions) I am going 
to conclude, Sir. I know that in this august House Justice 
A.S. Pathak Enquiry Authority's Report and lndo-US 
Civilian Nuclear Agreement take precedence over farme'rs• 
Issues. I would request that formers should be given due 

weightage. 

I would like to bring to the notice of the hon. Minister 
and the Government that In 1960s and 1970s In California, 
USA, Tennessee Valley Authority was formed. Because of 
that Tennessee Valley Authority, California became the 

fastest growing economy in the world as it provided 
irrigation and power generation. It is a well-known fact. The 

same course was taken by China when it started the 
Yangtze River Valley project. There is a huge dam called 

the Three Gorges Dam coming up on the Yangtze river 
there. That dam alone is going to produce 34,000 MW of 

power. 

Why I am referring to the Interlinking of Rivers project 

now is because once that project is completed - as 
directed by the hon. Supreme Court, as visualised by Dr. 

Visves.varaya, Dr. Ambedkar, late Rajiv Gandhi, Shri Alai 
Bihari Vajpayee including Dr. K.L. Rao - it would irrigate 
about nine crore acres of land in the country and generate 
35,000 MW of power. That power would be clean, · cheap 

and environment-friendly. 

If t~e UFA Government is serious in its approach to 
address the farmers' problems, there could be two 
approaches that ·it could take. One is the symptomatic 
approach· in which you provide credit, loan waiver, provide 
Vidarbha·like packages, bring down the four stages of 
cooperative banking from NABARD to primary banks at the 
villages; and increase the interest rates on loans. It starts 
from seven per c~t and goes upto 1 ·2 per cent. These are 
all elements of symptomatic approach arid these are 
required. This has to be done. At the same time, what is 
the long-term curative measure? The long-term curative 

· measure could be providing irrigation facilities, providing 
power, providing markets, providing scientific know-how, 
and providing remunerative prices to the farmers. 

I do not want to quote extensively from the speeches 
of the hon. Agriculture Minister made in this very House. 
Though he intends to work for farmers welfare, it does not 
seem to be happening. In one of his speeches he said 
that he had to persuade very strongly the hon. Finance 
Minister to get the bonus for wheat MSP. However, in the 
Common Minimum Programme of the UPA, it is very clearly 
laid down that Kisan and Aam Aadmi are their priority. 
When Kisan and Aam Aadmi are the priority of the 
Common Minimum Programme of the UPA Government . . 
the entire Government should take note of it. 
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Therefore, I urge upon the Agriculture Minister 
regarding the suicide farmers that he should propose a 
Joint Parliamentary Comn:ittee to be constituted to go into 

the matter and come out with a national package not a 

notional package like Vldharba package. 

Secondly, the rate of intereat on the farm crop and crop 
loan should be reduced in the entire country to four per 

cent on the role model fashion of Karnataka. 

Thinly, regarding providing remunerative prices, he 
has to come out with a holistic policy. 

FmaIIy. as a long-term aoIution, the two reports of the 
Task Force regarding inter-linking of rMN8 have to be 
~. It should not be kept in the bacIcburner. h 
should be the priority activity of the Government of India. 

I think. these actions would provide some succour and 
some relief to the suffering farmers and pave for a new 
Green Revolution and help the farmers of the country. , 
think, it is the responsibility of not only the Govemment 
... this House but also the entire counby ID take Ihia 
aeriousIy and move forward. 

MR. DEPUTY-SPEAKER : Hon. Members, I would like 
to inform that I have a list of more than 40 Members. 
Therefore, I would request those hon. Members who would 
like to lay their speeches on the Table of the ~ as 

that would aI80 form part of the proceedings, they can do 
80. They are aI80 requestecl to be very brief and give 

euggeetioIlS only ., that we may be able to tinI8h It easily 

and early. 

[TranslalionJ 

SHRI JAI PRAKASH (HiIur) : Hon'ble Deputy 
Speaker, Sir, I would l--.co thank 8M MohM Singhjl and 

am grateful to him that he has railed an /mpoftMt --
tor diIcUIaion in the House. Incia .. an agricuIIuNI country. 

P80pIe say 80 iMide and 0UIIide of the Houle but It paine 
me to say that the economic condition of 1he fannera Is 
gelling bad to WOIM day by day after illdependence of 

the country. I would therefore like to auggest lOme·poin1a 

to the agriculture Minister because he himself Is a farmel8' 
leader and understands their problems. 

Hon'ble Deputy Speaker, Sir, since the U.P.A. Govern-
ment has corne to power, formers have got much relief but 
peraonally I am not fully satisfied with this situation, 

Recently the price for paddy was fixed. The Chief Minister 
of Haryana Chaudhary Bhupinder Singh HoodII, all 
membefa of partiament from Haryana .-ld PunjIIb have 

aaidthal this minimum price is very .... In this regard, 
the Chief Minister of H8ryMa hu wrilIen _ letter to 

egricuIUIe MInister that an incIeMe of Re. 1001- per quintll 
be made in the price because the situation Is dlllerent In 
f!N8ry state. I would not like to go in depth but I would 
certainly say thai there are two different typeI of quality 
of paddy namely fine and superfine In Haryana. IRA and 
TRA are two different types of paddy. Superfine rice Is 
exported to foreign countries in a large quantity from our 
country. In this ragard , urge that the minimum price ahouId 

be incntued 10 that the farmers may be benefited. I would 
aI80 like to .. y that this price may be Increuad between 

As. 1001- amI Rf. 1501-. 

Hon'ble Deputy Speaker, Sir, many of our colleagues 

were eaying as to why the wheat was Imported. I would 

say that when Hon'ble Agriculture MlMter Imported wheat. 
the market price of wheat In the country was As. 8501- per 
quintal and it was purchased from abroad at the price of 
As. .7001- per quintal. We had not Imported wheat from 

abroad if the tanners would have been paid the price of 
wheat at the rate of As. 8501- per quintal. My coIIe_guee 
have eaId thai the quality of that wheat aIIo Is not good. 
h Ie Inferior quaIily-wI8e and variety-wile. , would like to 

urge the Hon'ble agricultural MInister that he Mould 
increase M.S.P' of wheal The farrnerI of this country are 
happy that they have been given the ...... price for 

paddy by the AgrIcultural MInister. 

At the time. of wheat lOWing government should 
___ eupport pdce ., .. the ........ can decide which 

crop u.y should 8OW. I would aIIo ....... aI6ngwith 
paddy. gcWerMIenI thouId aIIO fix Ita. price As. 700 that 
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incfudes Its price Rs. 6.SO and bonus of Rs. SO. By fixing 

the price Rs. 700, including bonus in M.S.P., if the price 

is increased upto Rs. 850 with an increase of Rs. 150 by 

the Union Government the production of wheat in Haryana, 

Punjab, Uttar Pradesh and Rajasthan will be in abundance 

and all the vacant godowns would be filled up. So, you 

announce it immediately. 

Anant Kumarji told that the Commission on Agriculture 

talks about interest rate at four per cent. I suggest to reduce 

the rate of interest on loan but until the farmers are given 

the remunerative price, he will not make any progress, 

there will be no improvement in economic conditions of 
the farmers. Thousands of farmers have committed suicide. 

The main reason behind it is that the representatives of 

farmers and eminent agricultural scientists are not included 

in the committee that decides M.S.P. I demand that they 
should be included in the .committee that decides minimum 

support price. There is no more problem in it. Give 20 per 

cent profit to the farmers, over the production cost on any 

crop in Agricultural University Ludhiyana, Agriculturai 

University, Hisar and Agricultural University Pantnegar. 

Once again there will be green revolution in the country 

and the farmers of this country will produce so much paddy, 

wheat, pulses, oil-seeds and sugar that there will be a 

requirement to export these. At the time of fixing price profit 

tor farmers should be included in thal Besides this there 

are tour-five things that should be kept in mind while fixing 

the price. The prices of diesel are increasing day by day. 

When the question of giving subsidy to the farmers arise, 

many people feel pain. I suggest that the farmers need 

diesel for sowing, for irrigation and for getting water from 

tube weDs. Many states of the country are facing the 

problem of electricity. When the supply of electricity is not 

sufficient, the farmers have to start diesel engine tor getting 

water and the cost on it of diesel is very expensive. I 

suggest that the farmers who are owner of tube wells and 
tracto";, who are owner of diesel generator should be 

given subsidy for this. Once you had suggested this and 
I had aIao suggested and, would . like to suggest today. I 

want to say about watar in canals. As provision In the 
budget to connect canals was made. I would like to request 

hon'ble Minister for Agriculture that after making a reservoir 

on the Yamuna, if three dams are constructed on the 

Renuka, Kesso and Laxar Kosi this will make possible 

supply of water through canals to the agriculture fields in 

Haryana and Rajasthan and the problem of drinking water 

in Delhi will be solved. This will not incur much expenses. 

The electricity in a large quantity will be produced there. 

A promise regarding this was made to Delhi by Himachal 

Pradesh. Through you, I would like to request the Minister 

of Agriculture to construct a dam over the river Yamuna 

under Yamuna Action Plan as presently more than 70 per 

cent water of the river Yamuna is flowing into sea. There 

is a shortage of water here and the Yamuna creates havoc 

after passing out of Delhi and many parts of the India are 

submerged in water. 

I would like to make suggestion regarding power. Last 

days it was reported that power in Andhra Pradesh was 

surplus but there is shortage of power in Haryana and 

Delhi but we cannot get power from there. Single 

transmission system should be there in the entire country 

as a scheme has been formulated to connect the rivers. 

Today, there ara four grids in the country, the work should 

be done to connect these tour grids 80 that the excess 

and surplus power of any State may be supplied to other 

regions and farmer's crops could be saved from damage 

caused by flood. 

Sir, through you, I would like to submit that if it does 

not rain in Haryana and Punjab, within tour or five clays 
there will be a situation of famine as these states are 

already on the verge of famine. The farmers of these states 
may be given more and more power after making 

arrangement of power from somewhere else. There Is an 

issue of fertilizers also, we are throwing chemical fertilizers 

in the fields and the fertility of the land is decreasing 

because thera are many people who throw tour bags fuD 
of fertilizers In their fields. Therefore, I suggest that at the 
time of fixing M.S.P. it should be announced that the people 
growing crops with use of dung WIll be given As. 1SO per 

quintal more to the price fixed and the people growing 

crops using fertilizers will get fixed price, because 

crops grew with dung manura wiD Increase land fertility 
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and we shall get quality wheat to eat. This has been 
experimented in China. For this the price should be fixed 

separately. 

Sir. at last I would like to say that the name of Sir 

Chhotu Ram, a Jat leader from Haryana has been 
mentioned just now. He bom on this I8nd and today the 
farmers remerrtJer him at their well-wisher. I request the 
Minister for Agricu/t'.Jre that the concessions given to the 

farmers by the Chief Minister of Haryana Shri Bhupendra 

Singh Hooda should be implemented in the entire country. 

The farmers do not have money so they are arrested and 

put behind the bars due to non-payment to Cooperative 
Banks. They are In very poor condition; they do not get 

bail since the court does not grant bail to them. The State 

Governments release them before completion of the period 

of 40 day because there is a rule that prescribes that after 

if they are put behind bars for 40 day their loan will be 

written off, hence keeping them in jails for 39 days the 

Government releases them one day before. Hence the 
condition of the poor farmers becomes miserable. 

Commenting on recovery of loans from the farmers, the 
Chief Minister of Haryana said that he will not put any 

farmer behind the bars. We shall make recovety after 

making them financiaJ sound. I have to gMt a suggestion 
on Crop Insurance Scheme. Every government says that 

it has been implemented by N.D.A. Government. Even 
today we say that another three or four points should 

added in that. Sir. you also hail from that area. Few days 
back tomato crop was damaged there due to extrame cold. 

After that musIafd crop was destroyed by the frost, 

therefore, their crops should aIeo be included in Crop 
Insurance Scheme. There is a separate budget for 
Railways and Defence also, get a 101 of budget allocation 
but I am not against them, lei them get. Everyone says India 
is a pre dominant agricultural country but there Is no 

sapande budget for thia. Therefore, It should be puaect 
with voice vote bv aD the Members of Partiamenl There 
should be a separate budget for the agric:ulture end canal 
and power dispute should be included In it 80 that fannera 
could be given remuneratiYe price. 

Sir, I give thank to you and Shri Mohan Singh. I hope 

you will increase M.S.P. 

SHRI RAGHUNATH JHA (Betiah) : Hon'ble Deputy 

Speaker, Sir, I also want to speak on this subject. 

. . . (Interruptions) 

Mr. DEPUTY SPEAKER : Jhaji. I know that I have to 

accommodate you also. But, lest I call you and you may 

not be present here. 

SHRI RAGHUNATH JHA : I shaH be present here. 

[English} 

·SHRI DUSHYANT SINGH (Jhalawar) : Sir. it is true 
to say that approximately 70% of our population are 

involved in the agricultural sector. The Union Govemment 

calls themselves as Govemment of "Aam Adml". Even the 
Hon'ble Finance Minister has tried to emphasis towards 

the agricultural sector. But this not so. The farmers are 

facing serious issues and problems .. , belong to the State 

of Rajasthan. The State has less than 1 % of water reserves 
and water resources tit present moment. 

But how does one remove the basis problem of 
farmers lets analysis it : 

Rrstly. the farmers are not getting the required 

minimum support price for their agricultUre produce. 

The farmers tolls hard on the farm to produce 

agriculture goods. For example. I represent the 

constituency of Jhalawar. Jhalawar partlamentary area 
is located on the southem eastern border of 
Rajasthan. The farmers are growing Soybean during 

the Kharif period and growing oh8nia. Mustard during 

the Rabi Season. 

The farmers worit hard in extreme hard weather 

conc:IItlon during the Monsoon Season. But they work hard 

and produce large amount of Soybeans and other product 

material above. But after producing agricultural goods what 
win be the MSP (minimum support price) for the crops 

"The speech WU laid. on the Table. 
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growth in the two different seasons within our Country. The 

farmers must get remunerative prices for their goods. The 

prices of diesel, Urea, and even seeds have gone up. 

Therefore the price on the raw material used in the 

production of the goods have gone high. Therefore. the 

farmers reach to get corresponding prices for its goods for 

Soybean, Mustard and Dhania etc. 

Secondly. around the world especially in the western 

countries subsidies have been given. But in the developed 

nations are trying to make the emerging market reduce 

their subsidy to the agricultural farmers. Why are we having 

double Standards is this a U.S. intervention in India's 

backbone. 

Sir, when our Hon'ble Prime Minister visited United 

States there was a much hype of Agriculture Initiative 

which was created between the two countries. 

Sir, I must inform the August House that during the 
meeting with Hon'ble Prime Minister with the US 

Counterpart, Heads of two largest seed companies sat in 

the meeting and drafted the agricultural initiatives to help 

their companies. Are we worldng for poor farmers on trying 

to open the entire seed market to the American Supported 

Industry. 

Sir, we need to taka a stringent view and must stop 

the United States on slaught of the developing nations. 

Secondly, Sir we need to create suitable water bodies. 

H Panchayat and local bodies are not assisted in setting 

up anicuts and smaU water bodies the agricultural 

production cannot be carried out. Sir, we need to innovate 

our irrigation process. We need to take advantage of 
irrigation scheme in Israel. Such as dried irrigation. I belong 

to a desert State it will assist our farmers to optimize 

production. So we must create water bodies and preserve 
the rain water through water harvesting. 

Thirdly, we need tietter transport facilities for our 

farmers goods. If agriculture goods such potatoes, onion 

or tomatoes are not set to the right market (Mandie) the 

farmers goods will not be able reach the consumers and 

thus assist the middlemen to increase prices of goods due 

to shortage of goods. The prime example in the onion crisis 

in Delhi in the 1990's. 

Sir, the farmers goods should be stored in cold 

storages and in areas such as warehouses where they can 

be preserved. These goods can be value added after it 

is processed. The value addition of foods should be done 

and through SHG group and the owners the SHG groups 

should be farmers. The best example is seen in Karnataka 

such as SIRI. 

Sir, the farmers should get assistance from the local 

Govemment to create regional marketing hubs to increase 

the revenue earned by the farmers. The marketing hubs 

should be linked to KVK can research agricultural goods 

which is in demand and inform the farmers on the technical 

no how to produce the goods. 

Fourthly, Sir, we need to look towards diversification_ 

of cropping pattem and to take advantage of national 

horticultural mission. This mission will assist farmers to 
produce horticultural produce. Sir in Jhalawar area their 

a lot of produce of oranges. But oranges could be 

processed to value added. The linkage would assign the 

farmers. 

lastly, I would like to say that India is a agricultural 

producing nation we need to advantage of it and use 
modem agriculture technique such mechanised farming. 

contract farming etc. to assist the farmers. 

Sir, I also must mention the Regional Rural Banks 
(RRB's) need to lend farmers loan at lower rate of interest: . 

These RRB's are leasing the farmers so we need to strict 

action against the RRB's whenever the situation arises. 

Sir, India is huge Country. We at time face caJamity 

such as floods. They destroy crops we need to have a 
comprehensive insurance policy where vinage is consid-

ered the point of consideration of not the tehsil as before. 
Sir, our H()n'b/e Agriculture Minister is a farmer and has 
always assisted our State of Rajasthan. We thank fear his 

assistance. Once again I would like to thank you for letting 
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me speak on this very important topic which effects are 

daily life. Lets all come together to uplift are farmers and 

make India a agriculturally rich country and thus help our 

GOP to rise. 

Sir. and I hope my considerations wiN be considered 

by the Union Government and help the farmers of India 

and the fanners of Hadoti region. 

-stiRI M. APPADURAI (Tenkasi) : Sir. it is unfortunate 

that the basic: problems of farmers that have given rise to 

great distress among them is yet to be addressed to even 

after 60 years of Independence. Timely credit facility is not 

available to farmers, especially the small and marginal 

farmers among them. Agriculturists are &&so not able to get 
quality seeds, fertilizers, pesticides and other esaentiaI 
inputs in a proper way. When they are very much need 

of them, there is either scarcity or delayed arrival of such 
inputs. Their dlstJ8SS, which commence with the c0m-

mencement of cultivation, goes on till they go for harvesting 

the crops and storing the grains. Most of the small and 

poor farmers live their lives aJmost dying everyday. 

When crop is under cultivation, excessive rains or 
scarcity of rain drastically affect the growth and the yield. 

If they escape rains, then comes the pestering insects and 
pests. Natural disasters, monsoon faHures, non-availability 

of agricultural extension services in some place, the hard 

grip of private money lenders have been posing great 
threat to the lives and livelihood of the poor farmers in this 
country. If they corne out of the ctutches of all these things 
and when they go to the market to sell their produce, they 

do not get remunerative prices. Thousand of dreams are 
there in the eyes of an agriculturist that his family will meet 
with prosperity but they all end up as teans in their eyes. 
When the growth is in plenty that is also a great danger 
to fanners in the absence of a viable rnark8tIng and 
distribution mechani8m. Both the Central and the State 
agencies in many places In the country 818 found to be 

"'English translation of the speech originally laid on the 
Table in Tamil. 

failing in their duty of procuring agricultural produce in 

time, especially the essential commodities like rice and 

wheat. This results in the farmers being pushed to distress 

sales, Le .. selling of their produce at throw away prices. 

Thereby making their occupation, a non-gainful employ-

ment chosen by themselves leading to dismay and 
distress. 

The cost of labour of the farmers and their family 

members and also the cost of manure, especially natural 

manure are not normally taken Into consideration at the 

stage of detennining prices for the· agricultural produce. 
Unfortunately, this is found only in the Indian context. I urge 

upon the Union Government to evolve a suitable strategy 

to give the right to the farmers to determine prices for their 

agricultural produce. Only then, farmers can be really 

liberated from the turmoil in a free country Hke ours which 

seeks to enjoin itself with free economy in the process of 
globaliZation. Hence, I urge upon the Govemment to 

evolve alternative strategy, plan and achemea to improYe 

the tot of farmers of the country that is dependent on 

agriculture. Let the Govemment come before this House 
to deliberate on the comprehensive ptan they may have 
to evolve in this regard. With this I conctude. 

[Translation] 

·SHRI SHAllENDRA KUMAR (ChaiI) : Sir, the 

population of our country is 1.08 biNion. 60 per cent of the 

population Is dependent on agriculture. Today quality of 

seeds, proper Irrigation, loans at tower rate of Interest and 

agriculture Insurance Is an unmedIate need of the farmers. 

Our country is predominantly an agricultural country and 

stiU conditions of farmers is pitiable and they are being 
compelled to commit suicide. They are not getting fair 
prices for their agricunure produce. The banking process 

is so complicated that they find it easier to take loan from 

moneytenders at higher rate of Interest. Farmers are 

taking loans from the tradltlonaJ lands at high interest. The 

future of the country doomed due to neglect of agriculture 

sector. 

"The speech was laid In the Table. 
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Today 27 farmers out of 100 are taking loan from the 

banks or other financial institutions. Their crops are 

damaged by flood. drought and hailstorm. Farmers are 

even unable to recover their cost. The Mure of farmers i$ 

in jeopardy. Farmers are committing suicides as they have 

taken a loan of 25 crore. The Prime Minister has given an 

assistance of Rs. 3750 crore to 6 districts of Vldharba The 

Prime Minister had met 530 farmers families but still he 

is unable to ameliorate them from despondency. Maximum 

farmers committing suicides are in the states of Maharashtra. 

Andhra Pradesh. Kamataka and Kerela. 4261 farmers of 

16 districts in Andhra Pradesh, 5912 farmers in 6 districts 

of Kamataka. 201 farmers in 3 districts of Kerela have 

committed suicides during the last 3 years. In view of the 

situation prevalent in all the said states a rehabilitation 

package is needed. The Government should announce a 

special package for farmers of the entire country. According 

to the report of the· National Sample Survey. 40 per cent 

farmers are willing to quit farming. This situation is nowhere 

satisfactory and encouraging and remaining 60 per cent 

farmers have adopted agriculture out of compulsion. 27 per 

cent farmers believe that agriculture is a non profitable 

profession. According to the 5 per cent farmers, agriculture 
is not a profession associated with social prestige. Small 

and medium farmers have taken to other professions due 

the meagre profitability. This will definitely affect the 

economy of our country. Agriculture land is shrinking 

continuously due to ever increasing population of our 

country is adversely effecting agriculture. Electricity, water 

and seeds have become costlier after the arrival of 

multinational companies. The number of marginal farmers 

has crossed 3 crore during the last 10 years. Developed 

countries are providing grants of 5 thousand crore rupees 

to their farmers per day and the Govemment of India 

provides that much amount of grant in a year. If you 

compare India with other countries of the wortd, you may 

find India leading in the foodgrain production in Fruits, 

vegetable we are at the second place. Still we ant not 
providing any facility to the farmers. The picture and destiny 

of our country can change Only If an Indian farmer's 

Commission is constituted. 

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Deputy 

Speaker, Sir. a very important subject is being discussed 

here and it has been discussed here earlier also. We 

expected that some positive and concrete efforts will be 

made to improve the condition of farmers but the work in 

this direction has not done as it should be. The population 

of our country is increasing, as a result the agricultural land 

is shrinking. I would definitely like to state that except 

providing protection to agriculture there is no other way 
to solve the basic problems of our country whether it Is 
unemployment or food crisis. 

Mr. Deputy Speaker, Sir, you cannot make the country 

self-reliant without strengthening the agriculture sector. Our 

experience tefts us that the efforts made in several areas 

identified for the all round development of our country and 

to remove unemployment have not been successful. The 

percentage of unemployment in the country was 0.21 in 

1951 which has now increased upto 13 per cent. 72.4 
percent people of our country are dependent on agriculture 

and people are migrating from villages to cities due to 
pitiable condition of agriculture. To stop this. there is a need 

to strengthen the agriculture sector. 

Sir, it was publicized that information technology has 

alleviated the unemployment from our country. I would like 

to teU you about its results. An agency. of United Nations 

Organization called ESCAPE, has conducted a survey 
according to which I.T. sector has provided employment to 
_ then one per cent of the unemployed people. It means 
that it has provided employment to only 10 lakh people 
out of 45 crore unemployed people In our country. 

Sir, I would like to draw the attention of Shri Shared 

Pawarji towards the draft of the 11 th Five Year Plan. I 

thought that discussion in this regard would take place 

during this se&8ion, but it could not take place. Shri Montek 

Singh Ahluwalia is the Deputy Chairman of Planning 

CornrnIasIon. He said ttoat we are fixing a target of 9.5 per 
cerit growth rate put It could not be fulfilled unless special 

attention is paid to the agriculture sector. I want to ask him 

that who stops them from doing so. It cannot be done by 

lip service only. 
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Sir. I would request the Minister of Agriculture, throug~ 

you. to pay special attention towards it when this draft will 

be finalised. I would particularly request you to pay speciaJ 

attention for the devefopment of agriculture sector. Irrigation 

is essential for agriculture. Irrigation is the life line of 

agriculture. Our country has 64 miUion hectares of fallow 

land which means that a large land is dying unproductive. 

By providing irrigation facilities we can convert this 

unproductive land into productive land The Planning 
Commission is talking about converting 88 million hectares 

of land of our country Into productive land. I would request 
the honourable Minister that during the reply on this Issue 
he should please give details about the irrigation target 

under achieved during the 9th FIVe Year Plan when we 
switched over from 9th plan to 10th plan. BesIdes he 

should also specify the reasons as to why we are unable 
to provide irrigation facility to agriculture in the country 

through our irrigation schemes. 

Sir, I would like to state that out of 494 irrigation 

projects started in Tenth Five Year Plan we have completed 

only 38 projects till March, 2006. This is our water 

management. The Kanupur integrated irrigation project of 
Andhra Pradesh and major canal irrigation project of 

Gurgaon were started dwmg the third five year plan and 

they are still Incomplete at the end of tenth five year plan. 

If this is the siWation, then till when we will depend on 

rain gods and nature. I think there is a need to ponder 
over this issue. If you do not give importance to irrigation 

and do not arrange water for our fann land, then you can 

not achieve desired growth rate. 

Sir. due to the neglect of Irrigation out of 33 million 
hectares tillage land only 53 million hectares of land has 

been provided irrigation facility. I think there is hardly 8lTf 
need to tell the difference in agriculture production in 
irrigated and unirrigated land. Honourable minister himIeIf 

knows that there is a difference of 70 to 120 per cent in 

agriculture production between irrigated and unirrig8led 
land. 

AccordIng to the draft being prepared for the 11 th five 
year plan as per the news Items published in newspapers. 
it has been mentioned that the Advisor of the Planning 
Commission. Shri Gajendra Hallah has said that an 

allocation of As. 320 Iakh crore is being made for the 

development of infrastructure during the 11 th five year 
plan. Where this amount will be spent Rupees 40 thousand 

crore provided to be spent on the development of airports. 
Rupees 60 thousand crore on the development of ports, 
rupees 2,20,000 crore provided to be spent on the 

development of National Highways. 

These funds should be spent on the National 

Highways, ports and airports but this should not be done 
at the cost of neglecting agriculture. It seems his view point 

is commercial. I would finnIy say that.as long as agriculture 

is not the primary motive for spending the funds It would 
never yield good results. 

Mr. Deputy Speaker, Sir, besides irrigation system we 
have discussed to promote agriculture In non-irrigated land 

as well as dty land fanning. During the last few decades 
a number of technical missions have been formed to grow 
puf8es and oil seeds as dry land crop but the production 
of the same could not be increaaed in the country. I would 
like to ask as to what are the reasons that despite every 
poeaibIe effort made by the GoYemment for raising the 
production of pulses and oil seeds, the efforts have not 

yielded any fruitful results? Further, theta is a issue of 

subsidy regarding agricultural machinery, peaticidea. seed 
producing companies and chemical fertilizer corY1*'ie8. 
This subsidy is provided in the name of fanners. Subeidy 
to the tune of As. 17,253 crore was granted in the year 
2005-06. This subsidy is being ~ to the fertilizer 

producers but stiR the cost of fertilizera has been rising 
constantly. Therefore. what Is the use of giving this 
subsidy? 

We foUow the world in almost aft the mattera. Through 
you, I would like to say that America grants • direct aubeidy 
of 180 Billion cIoUars ~ Its agricultural producers. 
European Countries grant a 8Ubeidy of 320 billion doIlarI 

and this subsidy Is given to the tannera diractly. W. have 
never deliberated on these poeeibIIltlea. 
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Sir, as per a survey conducted, the Minister of Finance 

has himself admitted this. In a statement published on 3rd 

July in Coimbtore, hon'ble Minister of Finance had himself 

admitted that only 27 per cent farmers are able to get loan 

from financial institutions. The rest of the farmers have to 

bank upon private money lenders and we cannot even 

think of the rate of interest charged by them. There is an 

urgent need to arrange for more loans through the financial 

institutions. 

As my dsleemed colleagues have stated that 

arrangement should be made for a separate budget for 

agriculture on the lines of railway budget. The minister of 

Agriculture in the present govemment Shri Sharadji is 

sitting here, I would like to request him that he should draft 

a separate budget for agriculture in the eleventh five year 

plan or make the eleventh five year plan agriculture based. 
I would like to request him not to be a part of the sin being 

committed by the Government. It is not important as to who 

becomes a minister and for how long. If he Withdraws from 

the Government then at least his name would be written 
In the pages of history that he did not associate himself 

with this Govemment in the name of exploiting the fanners. 

I would urge upon him that, if the country has to be saved 

then agriculture must be saved first. To save agriculture it 

is important that utilization of funds should be focused on 

villages, poor people and agriculture as this is the only 

option available to save this nation. 

MR. DEPUTY SPEAKER : Shri Raghunath Jha, time 

allotted to apeak to your party is over, but yet I am allowing 
you another 5-7 minutes to speak. 

·SHRI S.K. KHARVENTHAN (Palani) : Our country Is 
a agrarian country. 70% our population is depending on 

the farm sector. Farmers of this country mainly cultivating 

Onion, Cotton, ChiHies, Sugarcane, Paddy and Wheat. 

Main problems of the farmers are (1) Flood, (2) Non 

availability of sufficient water (3) Fair price for products (4) 

Lack of financiai assistance for cultivation. (5) Not able to 

get good seeds, pesticides and fertilizers. (6) Changing 

policies of Government. 

• The speech was laid on the Table. 

If we go down south farmers are suffering for want of 
water for irrigation due to failure of Monsoon. The farmers 

in north are suffering due to heavy rain and flood. 

Continuously for number of years farmers are not able get 

water for transplantation. All of a sudden if heavy rain 

comes and able to get water they have to start cultivation. 

They are searching for money to purchase seeds, fertilizers 

and other cultivation instruments. Immediately farmers are 

going to get loan from the private money landers. Private 

money landers are giving loan to farmers for higher 

interest. After that the farmers are provided with spurious 

seeds, adulterated pesticides and fertilizers. Due to these 

problems the farmers are not able to get good yields. 

Moreover, the cost of production being much higher than 

the prices, most farmers are running up huge losses and 

have to borrow heavily. Since most of them have defaulted 

on loan repayments the banks are unwilling to extend fresh 

loans. Their only recourse is to borrow from the trader-

monelender at 30 to 50"-'> interest this had ensured that 

the farmers are trapped in debt. 

Moreover, the farmers not provided with necessary 

loans by Nationalised and Schedule Rural Banks. For 

giving Rs. 10,0001- to a farmer the Co-operative banks are 

getting number of documents. Before getting loan of Rs. 

10,0001- farmers have to spend minimum As. 2,5001-. The 
Co-operative banks are collecting more interest, penal 

interest and costs for the loan of As. 10,0001-. If a farmer 

is not able to pay the loan to the co-operative societies, 
they are initiating attachment proceedings. The c0-

operative societies are attaching even "Mangalya Sutra" 

for arrears of loan. After seeing this pathetic situation our 

Hon'ble Chief Minister of Tamil Nadu Dr. Kalaignar 

Kamnanithy waived the entire co-operative loan to the tune 

of As. 6,826 crores borrowed by the farmers in Tamft Nadu. 

In this juncture I urge upon the union Government to direct 

the an Nationalised Banks to waive atieast Interest for the 

loans borrowed by farmers. 

Furthermore, throughout the counIJy farmers are 

cheated by. seed COfI1I8nie8, Paatlcide CGrnpanies are 

Fertilizers ~. I request the Hon'ble Prime Minister 
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to order to take stringent action against aU these fraudulent 
agencies. 

To solve the probtem of monsoon failure an the rivers 
in this country have to be linked. AtIeast the perennial 
rivers in southem states to be linked. For that Union of 
India has to be allocated sufficient fund for linking of 
fivers. 

Particularty the farmers growing vegetables are not 
able to get fair price. Union of India has to direct all the 
State Government to open Co-operative Marketing Agen-
cies in District Level. 

Due to Farmers suicides in this country wide8pread 

distrass is prevailing every where. Farmers suicides cannot 

be de-linked from indebtedness and the economic distress 
small farmers are facing. Indebtedness is not new. Farmers 
have always organized for freedom from debt. In the 
nineteenth century the so called -Deccan Riola" were 
farmers protest against the debt trap into which they had 

been pushed to supply cheap colton to the textile rniIIs in 
Britain. In the eightees for the farmers in Tamil Nadu staged 
agitation for free electricity, for waiving of arrears 1oaIw. The 
above agitation was headed by Late Farmet's leader Sri 
C. Nerayanasamy Naidu. The Congress Party totaDy 
supported the demands of Farmers. In the year 1989 Tamil 
Nadu Govenvnent by the then Chief Minister Dr. Kalaignar 
KarunaniIhy provided free electricity to ... fanners. I request 
the Hon'ble AgricuIIuraI Minister union of India to direct an 
the state GovemmanIs to provide free electricity to all 
farmers. 

Hence I urge upon the Government to take all 
I18C8I8aIY stape to provide loan faciIitiea to farme~ 

through NationaIi8ed Banks without delay and fuI1her 
direct the auIhoritiee concerned to help the fartners by 
providing good seeds, good pestIcidee and gpod fertilizers 
then onty the problems of the farmers will be solved. 

-SHRI VIRENDRA KUMAR (Sagar) : SIr, our counIIy 

- The speech was laid on the Table. 

is known as predominantly an agruian country.· The very 
basis of our economy depends upon agriculture In rural 
areas. If the crop is good, the farmer spend with a free 

hand on shopping, marriages, construction of house and 
to repay any loan taken during the previous years. A farmer 

gets disappointed If his crop gets destroyed due to floods 
or drought and If the crop continues to gel damaged for 
2-3 years, then the fanner is forced to live in a miserable 

condition, This is a reason for increase in the cases of 

suicides by fanners in many states during the previous 

years. 

Farmers of our country are very brave and courageous. 
If they are provided with adequate resources for irrigation, 
quality of seeds and power in time then they can produce 

good and large quantity of crop with the help of which he 

can repay his loans as well as help the country in repaying 

its loans because if the crop is good then they spend that 
money in the country which results in increase in demand 
and as well as increase in production in the industries 

ultimately leading to increase in business. The industries 
work fastIy and the wheel of entire economy of the country 
gets strengthened. If we import food grains from foreign 
countries at higher rates despite of having large stocks of 
foodgrain in godown of our country, then it would C8I1ainly 

disappoint the fannens and aIongwith this the out flow of 
our money to foreign countries would have a ..,.,. 
Impact on the economy. Therefore, to make the farmer self 
dependent and strong, they should not only be provided 

with Kiean Credit carda or the loans and rather a provision 

should be made in the budget for providing grant to these 
fanners in order to pull them out of the loan cycle and the 

scheme of Inter linking of rivers should aIIo be implement 

in aU the states expeditiously. 

AIongwIth this, special training programmes should be 
run in order to encourage the fanners towards growing 

vegetables, fIoricutIure and dairy farming. T~ anow the 
benefita of crop Insurance scheme 10 farmers. Patwari 
haIka should be considered as a unit In place of TehIII. 
If we perstate these effotta into action, we can save the 
fanners from getting. disappointed. 
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SHRI RAGHUNATH JHA (Betiah) : Mr. Deputy Speaker, 
Sir, I am grateful to you for giving me an opportunity to 
speak on such an important subject inspite of my party's 
time Is over. 

Sir, I am very happy that today such a person Is the 
Minister of AgricuHure, who is a farmer and is fully aware 
of the problems. Farmers have to face so many problems. 
Today what Is the position of the country and in the 70's 
decade when we brought Green Revolution and we 
became self dependent in foodgrains, insplte of that out 
of total underweight children in the wortd, 35% of them 
are only in India. This is a matter of concern because we 
are celebrating the 60th year of Independence now, but 

we could not succeed in this field. According to the figures 
of UNICEF, 5.70 crores children are malnourished, while 
in China, whose population is more' than us, only 70 lacs 
of children are malnourished. Today there are 1.10 bil60ns 
of people in the wortd, whose daily income is less than 
one US dollar and out of them 26 crores are Indian. 

Today, we want to compete with the world and we all 
say that two-thlrd of our population are fanners who 
depend on agriculture and labourers are also engaged in 
this activity. Today, we want to say to the Hon'ble Minister 
of Agriculture, as other Hon'ble Members have said here, 
that funds are being invested In other sectors and money 
is being spent there. Now it has been discussed in this 

House that during the last 10 years more than 1 lalch 
farmens have cornmittM suicide and we are Ignoring 
farmers. Farmers should get their due, they should get their 
proper due but even today we are not paying attention on 
that OUr success in the case of producing foodgrains 
depends on the labourers working in rural areas. There 

1118 no anangements of food security for the poor. There 

is no,lncnt888 in the source of income and the situation 
remains unchanged 1here. A report has been published in 
1he name of 'Silence Emergency of World Hunger SerieI 
2008' and It has been said In it that the number of people 
dying every year now Ie more than the persona died In 

the famine of Bengal and 1he1nc1dent8 of deaths occurred 

due to famine in Bengal but still we are not expressing 
any concem on that. 

I want to ask that does it not shows that even now 
we have not achieved success in providing food and 
nutrition security, which we call access to food-to the 
common man. As all have said that in India even now two-
third of our population belongs to farmers. National Sample 
Survey Organisation have conducted a survey recently in 
which concern has been indicated. It has said in that report 
that 60 per cent of framers are willing to leave the job of 
fanning. Why do they want to leave farming, when they 
have no other aitematives, it Is because there is a lack 
of input, for agriculture they need the things like fertilizer 
seeds, diesel, water and there is lack of all these things, 
their prices have also been Increased. You are nOt offering 

them proper price at the same pace. 'As my friend Shri Jai 
Prakash has also said and you have declared MSp, I would 

Hke to say to the Minister of Agriculture that he Is going 

to provide the increased price of paddy by Rs. 6 to Rs. 
10, While other people succeeded in purchasing wheat 

from the maritet When the wheat was priced less. In this 
way, he has provided more prices to the foreign farmers 
as compared to the Indian farmers. I would like to say to 

the Hon'ble Minister that he should fix the price of paddy 
at least As. 600 or Rs. 700. He should fix the price of wheat 
more than Rs. 800 per quintal. Today, farmers invest more 
and prices of diesel have increased a lot? He is himself 
a farmer and he himself dues and he farming knows about 
all thle. Therefore, we want that you increase It. Our largest 

problem is about seeds. Even today farmers do not get 
certified seeds on time. During the time of sowing seeds, 
farmers do not get certified seeds. We want that a seed 
policy should be framed by changing all these. I am a 
Member of Standing Committee on Agriculture. We have 

racornrnended by Inviting AgricuHural workers in the 

country for 3-4 days. W. want that work should be done 
according to the recommendations. There Is a need to give 
more emphasis on agricuHural related anematives also so 
that our farmers could tum the direcllon of sources towards 
market. As far as alternatives regarding agricultural 
SOUIC8S Is concemed, I mean to say that farms, cattle, 
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horticulture, fishing, poultry and piggery, if these an joint 

syaIam will be activated than all things can be I8t right. 

Even earlier also as a skiI our mothers-sist .... used to do 
WOI1c by purchasing goals, cows, sheep buftaloea etc. 
Today aD these things are nowhere. Therefore, there is 

need to bring change in agriculture. All essential facilities 

for farming, especially the fanners lacks 0' agricultural 
related information for their own produce. Today the biggest 

hurdle for the farmefs is the eean:h of market. They do not 
gel information as to where they should go, where they 

can get seed and manure. For aft this, they should be 
aware. In our country aft these things are lacking. 

Sir, it is obvious that there is lack of ~ 

opportunities in rural sector. On the one hand, the 

contrtJution of agriculluraJ sector in the whole 8COI1OmY is 
dacrea8ing, while on the oIher hand, dependency of the 

people on fanning is also decreasing. Therefore, it is 

neceasary that the problem of diagllised employment be 

addressed through the Cl88tion of employment opportuni-

ties is non-agricuIturai activities parliamentary ruraJ 
industries. This is worth keeping in mind thai merely 

addrBssing the problem of employment in a coametic 

manner will not suffice and will not remove poverty. Today, 
the need of the hour is to increa8e the quaJity of 

productivity and ~ This still IacIcs in agricuIlural 
sector. For this, there is need to increase the working akiII 
of the people. Aa far as the agricultural policy is concamed, 

we would like to say to the MInist8r of Agriculture IhIII he 
should evaluate all this and consider it again. A naIionaI 
apicuttural policy nut be formed. This could be managed 

property only through national agricuIuraI policy. As tor 
example. I want to say that mango. IIchI, makhana, perwaI 

and other vegetabIee are produced in our Bihar, but due 
to lack of proper up keep and cold storage facilities 80% 

that • proper care should be given towards .. theee things. 

Hon'ble Anent Kumarji W88 talking about agriculluralloen. 

Today. the irdentet rate of motor<ar is ... than rate of 

loan ~ to the fannenI. You IIhouId r8duce the ..... upto 

4 per cent of the fanners and we are requesting you for 
this. AgrIculture should be protected fonn the risk 0' open 
market . How much the commodity market Is stable? Future 
market Is a right step In this direction, but Its bad Impact 

such as risk, hoarding and unnaturally increase In prices 
must be checked, which Is not in the Interest of common 
man. For this. there is need to strengthen the future market 
and it must be regulated properly. Today brokers are 

benefitted more from the future market. There could not be 

direct relation of the farmers and producers. A direct Unk 

Is possible through the above contract fanning and this 

way risk of market from agricutture could be curtailed. We 
are unfortunate that there is not any proper management 
of floods, droughts and irrigation. • . .(InterruptIons) Today. 
the separated state of Bihar Is entirely suffering from 
drought. Standing crops have been damaged. Crape of 
paddy and wheat haw been destroyed. There Is after 

logging problem in almost 10 lakh hectare8 of land in Bihar. 
We will be benefitted, if the water logging problem is 
solved. 

Thousands of acres of land is being submerged every 
year in Ganges from Buxar to Farakka (Bengal). Because 
of that weft settled fanners have become labourers. 
Something must be done to protect from this havoc. 

Hon'ble Minister of AgricuIIufe is well aware of the 
problems of sugarcane farmers. There were 32 sugar 
factories. At the time of Independence of the country. we 
were producing 25 per cent sugar. 

Todar. out of 32 Sugar milia only 6 sugar milia are 
operationaJ and the remaining. mills have been cIoeed 
down. After Independence. sugar mHIe went opened In 
diHerant ..... whether It Ie co-operatMt sector, public 

sector or private sector but not a aIngIe IUgIIr mil W8I 

opened in our state BIhar which had • pop.lIaIion of over 

10 ClOI8II at the time of Its bIfun:aIIon from JhaItchand. We 
had about • dozen of good jute fIIc.IorieI. All agricultural 

tra.d opendIone aIoIlgWiIh paper mill have come to an 
end. I would like to urge upon the hon'ble MInIeter 01 

Agriculture to revive the sugar mit which &.ad to • pIOCUI8 

c.h crop for the ..... of BIhar. 
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At last, I would Hke to emphasize. He need for making 

more ilM8tment in the field of agriculture. This is essential 
for public 88 well as private sector both. The inYestment 
in agriculture in public sector is either stagnant or declining 

year by year. The participation of public sector is still low. 
.. . (Interruptions) The companies like Reliance are now 
entering into this field and the direct contact with the 

fanners can prove fruitful for them. But it should be 
taken care of that the Interests of the fanners should not 

be over looked and the exploitation of our natural 

resources should not be restricted to self-interest. H should 

also be taken care of that they are not stuck in any new 
vicious circle. MInister of Agriculture should give specifiC 
attention to it. 

WIth these words, I conclude my speech. 

(English] 

MR. DEPUTY SPEAKER: Shrl O.K. Chandrappan. You 

can speak for five minutes. 

SHRI C.K CHANORAPPAN (Trichur): Sir. I will 
cooperate with you. 

We are discussing the biggest sector of our Indian 

economy, a sector of economy that provides maximum 

employment to people, food security and also industrial 

raw material. Sixty per cent of population depends on 

agriculture and its contribution to GOP is slightly over 23 

per cant. So, this is a very important sector of our economy. 
But if you see the other side, it is infested with suicide~ 

of peasantry about which this House has discussed so 

many times. 

Sir, there is another alarming feature. The latest report 
of the National Sample SulVey says that 40 per cent of 
population in agriculture, that means 40 per cent of the 
people engaged In agricultunt, say almost good riddance 
to this agriculture. They say that they cannot remain any 
more in agriculture. They are 80 frustrated and desperate. 

So, it is in this condition we should discuss as to how we 

COUld overcome this problem. 

Sir, the han. Minister Is here. He himself Is a good 

agriculturist, a friend of Kisan and he Is very sensitive to 
these problems. 

He has been offering packages. Packages are good. 

In a desperate condition, PfOb:tbIy the packages will help 
as a measure of rehabilitation and even these packages 

are like a miser opening his puJ'&8. 

Sir. the Minister knows the problem of Kerala very well. 

We are requesting him that. for Heaven's sake, he should 

give some relief package to AllePpey and Idukki districts 

because these are the districts which are ruined by the 

crisis. In Idukki district. there is a crisis in the plantation 

industry and in Alleppey district, the crisis is that of 

Kuttanad area which mainly has rice cultivation. We plead 

with the Minister to consider the probJems faced by the 

fanners of these two districts of Kerala and announce some 
relief package. 

Apart from relief packages, cartain basic things need 

to be done and I think the hon. Minister win consider them. 

More capital investment, both public as weH as private, Is 

required in agriculture If it is to be saved from this crisis. 

The Planning Commission should plan accordingly and 
more budget aBocation should be made for agriculture. The 

Minister himself was telling us thtt other day that the 

amount that is earmarked' for irrigation Is less than one 
per cant of the Budget and it is the same case everywhere. 

If we have to overcome this crisis, very big policy changes 

are required in this field which will bring about far-reaching 

effect on the life of peasants of our country. 

As· far as post-halVest technology is concemed, the 

less said is better. There is hardly anything in this area. 
The peasant may cultivate anything, but there is no support 

of post-harvest technology by which he can add value to 
his produce and sell it in the market. There is no marUt 

support for the peasant. He is always called upon to sell 

his produce in a distress sale. 

So, these are the areas where some important 
measures have to be taken. Then, we have to provide 

supptementary income to our farmers. Another area where 

the fanner is very much concemed. Is animal husbandry 
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and dairy fanning. India was the topmost milk producing 
country in the world in the past. but we do not have a 

planned appoach in this area now. Similarly. poultry and 
sericufture ant also suffering due to lack of proper planning 

and attention. Then. the Agriculture Minister· is in-charge 

of fisheries also. This is a big Ministry because it deals 
with a big sector of our economy. But it does not the kind 

of support that it should get from the Planning Commission 
and the FII\8IlC8 Ministry. So, this House always extends 

its full support to the Minister in this regard. 

Sir. what happens due to lack of adequate financial 
support to the Ministry of Agriculture? What happens Is. 
the farmers are getting less and less Interested in 

continuing in this occupation. If we have to have "'" 

guarantee that farmers will remain in this field. then we 
will have to support them in a big wtI!I. We have to support 

them in terms of cheaper inputs and thoee inputs include 

capital also about which everybody is pleading here for 

a rate of interest of 4 per cent on loans provided to farmers. 

This is the recommendation of the Commission on 

Agriculture headed by Dr. M.S. Swaminalhan. The Minister 

himself appointed that Commission. In this comection. I 

would like to remind the Minister as to what the Prime 

Minister had said. The Prime Minister had said that if 

agriculture does not grow at the rate of 4 per cent. then 

8 per cent growth rate in our economy would remain a 

dream. 

immensely a lot of employment and that will IOIve the 
unemployment problem. But he cannot do that. Why can 
he not do that? He does not have epare mOney. He is 

always in debt. 

It was the Royal Commission on Agriculture consti· 
tuted by the Britiahers in tho8e days said that the JndIan 

peasant is bom in debt. living In debt, dying in debt. 
bequeathing debt to his Inheritance. That situation Is there 

even today. We have to find means by which he is given 

support that he produces enough to sustain himself and 
a IiUIe more spare money so that he" can buy other things 

and by which the economy will get a big boost. If that has 
to be. done. we wiH have to take certain measures in right 

direction. 

Why not the Government thinks in terms of providing 

loan at zero per cent in~rest rate or interest free loan to 

amaH and marginal peuants? This is done in China and 
its result in Chinese economy was a big boost in the 
production because the man who gets the support. he will 

not think in terms of committing suicide. He will remain. 

he will sustain in agriculture. He will work hard and 

produce well and with that he will push forward the 
economy. 

I hope. Shri Sharad Pawar. being a very Imaginative 
tall leader of the UFA Government and also an agriculturist 

himIeIf. very sensitive to the probIeme of the agriculture. 
would give due conaideration to all" these problema and 
make a break to the past and take the peasant for a bright 

It will not be materialised. Why are we falling in this future. 

secIor? It is becaI_. even today; we.1argeIy depend upon 
the vagaries of mollSOon. That is where the importance of 

irrigation. importance of more money spending. eo that yoO 

wiI get beIIer results and aU that. come. 

Imagine a situation where our farmer. that is 60 per 
cent of the Indians. has a lillie more epare money to buy 

one more aari for hill wife, to buy one more Iungi or a shirt 

for himIeIf. This will give employment to thou8andI of 
workers in the textile mill If he buy8 one .... one ..... 
one lungl.one a.pp.J and aI that. It wiG produce 

SHRI KlNJARAPU YERRANNAIDU (SrIkakuIam) : Mr. 

Deputy-Speaksr Sir. the farmer Is the backbone of the 
country. Our Indian agriculture Is the largest In the wortd 
and also It contributes 24 per cent to 25 per cent to the 
GOP. It prcMdea employment to 86 per cent of the 

workforce. But the farmer 18 IUfferIng • lot. 

As per the reports. Indian agriculture rankII first In the 
WOftd in milk production. H rankI second In the world in 
the production of wheat and rice. tt rankII eecond In the 
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world in the production of vegetables. It raftks third in the 

world in the production of cotton, groundnut and fruit. It 

ranks fourth in the world in the production of sugarcane 

and potato. 

But what is the state of the Indian farmer? The farming 

community is neglected, unhappy, shattered and commit· 
ting suicide. In the past five years, 10,000 farmers have 

cofnmitted suicide throughout the country, particularly in 
Maharashtra, Karnataka, Andhra Pradesh and Kerala. 

KUMARI MAMATA BANERJEE (Calcutta South) : In 

other parts of the country also. 

SHRI KINJARAPU YERRANNAIDU : Yes, even in other 

parts of the country also. I was mentioning the major States 

where more number of farmers have committed suicide. 

In the last two years, In Andhra Pradesh alone, 3,200 

fanners have committed suicide. 

SHRI L RAJAGOPAL (Vijayawada) : That was in 1994-
95. 

SHRI KINJARAPU YERRANNAIDU : WhateYer it may 
be. The figures are there with the hon. Agriculture Minister. 

But ultimately, recently, the hon. Prime Minister has 

announced a package for Vldarbha on 18 July 2006. 

20.00 Iva. 

So, we are very happy tor that Even in Andhra 
Pradeeh, nearly 16 diatrict8 are in dist ..... and farmers are 

committing suicideI. The Andhra Pradash Government has 

submitted a package of nearly As. 51,826 crore but so far 

the Govemment of India has not taken any action. On the 

floor of the House, the hon. Agriculture Minister said that 

it is under process and It will be sanctioned very soon. 
The farmers of Andhra Pradesh are eagerly waiting for 

that 

Ultimately, what we have to do is waiver of loans, 

otherwise the farmers wtli not get any benefit. My humble 

request to the Agriculture Minister Is for total waiVer of 

loans. Then only the farmers will be happy. Due to 

indebtedness, the farmers are borrowing money from the 

private moneylenders at huge rate of interest ranging from 

25 per cent to 50 per cent which they are unable to pay. 
As per the Prime Minister's statement, the farmers are not 

getting remunerative price for their produce. That is why 

there is indebtedness; that is why the farmers are 

committing suicides. The whole country, all the political 

parties, even the Chief Ministers, and even the farming 

community have represented several times to the 

Govemment of India to decrease the interest rate to 4 per 

cent. From this season, from the kharif season, the 

Govemment of India has announced interest rate of 7 per 

cent only for kharif season, only for the crop loans, and 

not for the entire agriculture. If a farmer takes loan for the 

Kharif crop, then only the 7 per cent interest rate will be 

applicable to him. 

The farmers are not getting Minimum Support Price 

(MSP) for their produce. Recently the Govemment of India 

has increased it by As. 10 per quintal for paddy. How is 

it possible? The input price has increased alarmingly. The 
cost of labour, the cost of fertilizer, water, and the prici!t of 

diesel have increased six times in the last two years. How 

will the farmer get remunerative price? That is why my 
demand to the Agriculture Minister is that the price per 

quintal should be increased to Rs. 700. 

For the Scheduled Castes Commission, we are 

appointing Scheduled Castes; for the Commission for 

Women, we are appointing women representatives; but for 

the Agricultural Price Axation Commission there is no 
farmers representative. 

{Translation] 

MR. DEPUTY SPEAKER: The time of the House was 

extended upto 8, whereas, I have a long list of Members 
who want to speak on the issue. I would again reiterate 

that the han. Member who want to lay their speech can 
do 80. Their speech would be treated as a part of the 

proceeding. H the House agrees the time of the House may 
be __ Ided til the debate is over. 



551 Discussion Under AUGUST 24, 2006 Rule 193 552 

SevERAl HON. MEMBERS: All right. 

[English) 

SHRI KINJARAPU YERRANNAIDU : For so many 

years, on the floor of the House, cutting across the party 

Ones, aft have requested the Government of India but the 

successive Governments have totally failed to include 

farmers' representative in the AgricuHural Price Fixation 

Commission. In Punjab, Haryana and Uttar Pradesh 

dhamas have taken place in front of the Government 

offices for Increasing the MSP. That is why my request to 

the Agriculture Minister is that hereafter we have to select 
them throughout the country, from Andhra Pradesh, from 

Kamataka and so on. You can divide them into zones. You 
incfude some experts, farmers' representatives and some 

NGOs in the Atricuhural Price Fixation Commission. Then, 

they wiH know the ground reality. Then only the farmers 

will get MSP to which they are legally entiUed. You. take 

the Convnon Miniroom Programme of the UPA; the priority 
is for the farming comm.anity. According to the Standing 
ConvnitIee's Report for 2005-06, the investment in 

agriculture as per GOP at constant prices was 2.0 per cent 
in the year 2003-04. In 2004-05, it decreased to 1.7 per 

cent. 

So. we are talking one thing but we are showing onlY 

lip sympathy. Without providing money, how win it be 

possible for the Agriculture Ministry to cater to the needs 
and demands of the farmers? In the Ninth Plan, the 

Agriculture Ministry requested the Planning Commia&ion to 

aJIocate As. 18,253 crore but the allotment was As. 9,293 

crore only. Even in the Tenth Plan, the Agriculture Ministry 

has proposed As. 25,001 crore but the allotment from the 

Planning Commi8eion is only As. 13,300 crore. So, how 
is it po88ibIe for the AgricuHure Ministry to meet the 

demands of the farmers? 

Sir, we formed NAB4RD initially to give credit to the 
fMning COfl1nU1ity. Ultimately,. they have now shifted to 

provide loans to the State Govemments for construction 
of roada, bridges and other things. Now, they are not 
providing any credit to the fanners. So, we have to rethink 

and ensure that the initial objective of NABARD. when it 

was started, to give credit to the farming community is 
achieved. 

The most important vital thing is inter-linking of rivers. 

Repeatedly I am mentioning it on the floor of this House. 
If we do this, then it will solve all the problems. It will 
provide employment, it will provide water to the farmers, 

and it wiD provide cheap electricity to the farmers. . . . 
(Interruptions) 

SHRI L. RAJAGOPAL : You tell what the Andhra 
Govemment has done in the last two years. . . . 

(Interruptions) 

SHRI K1NJARAPU YERRANNAIDU : The propoaaIs 
are going. In the name of projects, everybody knows. and 
the whole country knows what they are doing. They have 

given an usurance that within three years they would 
provide water to 16 Iakh hectares of land but after two 
years and four months they are not able to provide water 

even to a single acre of land. That is the position in respect 
of construction of projects In Andhra Pradesh. Sir, I do not 

want to go into that. controversy. . . .(Interruptions) 

MR. DEPUTY SPEAKER : Sifence please. 

SHRI K1NJARAPU YERRANNAIDU : Sir, under the 
Employment Guarantee Scheme, we have provided As. 
17,000 crore to As. 20,000 crore to provide empIo~nt 
to unemployed people. For inter-linking of rivers, If you 
sPend Rs. 20,000 ClOre or As. 30,000 crore, then in tum 

you can provide employment to people, you. can generate 
power, and you can provide drinking water In many 
villages. 

Sir, a number of pr0ject8 are pending compIeIIon In 

various States. Nearly, 300 profect8 In various States are 
nearing completion. lJf1CIer the Accelerated Irrigation 
BenefIt Programme, you have ~ only As. 6,000 

crore, which is not at an sufficient for all these pr0ject8. 

Once you complete the IrrIgdon ptOjecta. then the farmera 
wilt get water and they will be ~ and they will have 
an allUred crop. 
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Finally, there should be a mechanism throughout the 

country. For Railways, we have .. separate Budget. There 

should be a separate Budget for Agriculture also. Nearly 

65 per cent of our population depends on agriculture. The 

country needs a separate Agriculture Budget The subject 

of agriculture is in the State List and it should be brought 

from the State List to the Concurrent Ust. Now, agriculture 

,is in the State List, and the Govemment of India is 

providing scientific inputs and some financial co-operation 

to the States. If you bring It into the Concurrent Ust, then 

the Government of India will have some powers and they 

can also do something to agriculture. 

Sir, these are my ,suggestions. I would like to make 

a, request to the Agriculture Minister to accept my 

suggestions. 

·SHRI M.P. VEERENDRA KUMAR (Calicut) : Sir, I am 
pained to make these observations on agriculture, which 

even today is the livelihood of 70% of our population. 

Agriculture in India is expiring u her farmers and their 

dependents are committing suicide. 25,000 farm suicides 

In 2005, up from 10,000 in 2002, out of the rural popufation 

of 750 miUion gives an average of 33 farmer suicides per 

10 Iakh rural residents. In the tiny district of Wayanad in 

Kerala, which I represent, 529 persons have committed 

suicide from 1999 onwards till date. 

Hopes were high after the visit to Wayanad of the 

Central Planning Convnission team in June. Unfortunately, 

the announcement came thai only As. 698 crore was 
allocated for 31 districts (Including Wayanad, Kasargode 
and Palakkacl districts of Kerala) over a period of 3 years. 
There is nothing in this measure to alleviate farmer 

distress. It was for this reuon that a delegation of MPs 

from Kerala, irrespective of party affiliation met the PM on 

22nd August. We communicated the magnitude of the 

dleuter facing our farmers and requested for immediate 

rernediaJ steps. Suicides continue, with one more person 

taking his life yesterday. 

• The speech was laid on the Table. 

This shocking apathy in the face of mass suicides by 

farmers due to agricultural distress also mocks the 

mandate that brought the UPA formation at the centre, a 

rejection of urban-oriented planning. That such lopsided 

view of development is being pursued even now is 

exemplified by the ungrudging allocation of almost Rs. 1 

lakh crore (through public sector equity and borrowing) by 

the PMO, to make a Shanghai out of Mumbai, while 

ignoring agrarian devastation. 

I would like to quote P. Sainath: "DUMP THE packages, 

give us a price. It's the price of cotton we're worried about," 

says 'Kaka' Manohar Motiramji Tadas. "With a fair deal on 

that, we can manage for now." Tadas knows something 

about farming. He has been at it for close to 45 years. He 

does have other demands, like a debt waiver and access 
to credit. But the price of cotton tops his list just now." Rustic 

wisdom has identified an immediate remedy, beyond the 

vision of our policy makers. For the latter knows that behind 

the whole agrarian crisis looms the shadow of WT()" 

engendered economic liberalisation. Market liberalisation 

meanS one-sided market penetration benefiting multina-
tional corporations, backed by their governments, to 
ensure cheap access to third world domestic economies. 
With the removal of all Quantitative Restrictions on 

agricultural imports, impending corporatisation, subsidies 

and introduction of Bt cultivation, the culture of growing 

crops will die. We are choosing these easy options 

because we do not care for agriculture any more. Over the 
years the importance of agriculture has declined relatively. 

Now it accounts for only 25 per cent of the GOp, though 

75 per cent of the rural population depends on It for 

livelihood. Public development expenditure on rural sector 

which was 14.5% of GOP in 1990 fell to 5.9"10 in 2001. 
This is a tragic decline. 

Sir, what is happening in the agricultural sector now 

isunprecec:lented. Prices of almost aU crops have slumped. 
Not only of pepper, cOtree, cardamom, vanilla, arecanut, 
ginger and other cash crops of my state alone. Duty-free 

Import of low grade pepper through Sri Lanka under the 

SAARC Free Trade Agreement, and mixing with our finest 



555 Discussion Under AUGUST 24.2006 Rule 193 556 

IShri M.P. Veerendra Kumar} 

quality of Malabar pepper has resulted in our losing the 

International market. as well as spoiling the internal market. 

Because of this prices have plummeted. To save the 

Wayanad pepper grower. this policy has to be reversed. 
In the case of cardamom similar imports are happening 

from Nepal. 

From being one of the largest exporters of cotton, we 
have not only become the third largest importer but 

tragically suicide among growers has assumed epidemic 

proportions. Malwa mustard growers have been hit by 

imports of cheap palm oil and soya oil. Coconut farming 

the livelihood of 6 million plus households in KeraIa, with 
46% of acreage devoted to it, is in deep crisis. Price has 

plummeted from the average price of As. 6638 for 1000 

nuts (without husk) in 2005, to As. 41001- this month and 

coconut oil has crashed from Rs. 7286 to Rs. 4850. 

Aggravating this disaster is the implementation of FTAs b"ke 
SAFTA, effective as of July 1. 2006 and ASEAN to be in 

effect as of Jan 1,2007. Experience shows how detrimental 

imports facilitated by such trade agreements can be to the 

unsuspecting farmer. The exim-policy of 2000 resulted in 
price of coconut plunging from As. 505011000 in Jan 2000 

to As. 244611000 in Jan 2001 and of coconut oil from 

As. 53391quintal to As. 2838Iquintal. Surprisingly the 
average applied rate of import tariff in 2004-05 18 aImoIt 

65% lower than the average applied rate in 1990-91. Some 
of the key agricultural goods have the nVnimum applied 

tariff rate in India, which include pulses 10%, maize 15%, 

milk powder 15% etc. 

The decision to import wheat at a much higher price 
compared to local procurement price is absurd. Wheat 

production rose to 17 million tonnes in 1968, an increaae 
of 5 milian tannes over the highest of 12 million tannes 

harvested in 1964. Government recorded Impressive 

8hides in agriculture by releasing a 8p8CiaJ stamp entiIIed 

Wheat RewIution' in July 1968. 1bs aucceea waa later 

replicated in rice. and similar increases were recorded in 
cotton. sugarcane. millets and in oilseeda. Today, at a lime 
when food production struggles to barely keep pace wiIh 

the burgeoning population growth, farmers are being 

asked to diversify. produce crops that are suitable for 

export and to compete in the international market. With 
promise of cheap food available off the shelf in the global 

market, the focus has shifted from agriculture to industry, 

trade and commerce, and agri-processing companies. 

Procurement has drastically dropped from 20.63 mn 

tonnes in 2OO1.Q2 to 14.79 mn tonnes In 2005-06. 
Worse, we have imported 3.S mn tonnes of wheat 80 far 

this year. The orisis erupted after the Government aJIowed 
COIpOf'8tes like CargiU, Continental. Reliance, ITC and 

Hindustan Lever to buy directly from the farmers. The 
import decision as well the depleted Central pool estimated 

at 62 Iakh tonnes, as against buffer stock norm of 84 Iakh 

tonnes, has enormous implications for the food security 
regime of our country. Shocking is the fact that agricultural 

imports have gone up by 300% in the last decade, 

including edible oils, sugar, fruits and vegetables. Dr. M.S. 

Swaminathan, Chairman of National Commission on 

Fanners has termed it a 'Wake-up' call to the nation. 

Incidentally, a hazard of these imports from America and 

Australia is the risk of the entry of alien wild plants. One 
single example win suffice. Parthenium weed which now 

has overrun 15% of our geographical area, came 

aJongwith PL 480. 

Pulses have stagnated at 12-13 mn tonnes over many 
years, requiring imports worth As. 2,261 crore in 2004-05. 
Both Urad and Moong dais are to be imported from 
Myanmar at zero duty. Countries like canada, Australia, 
Turkey and Mexico have Increased acerage of pul8es, 

offering challenge to local growers. In the deify sector, 

foIowIng 1iberaIisatIon, milk powder which was on the 

restricted list for imports, was put on the open general 
licence. 

Agricl.llture Ia a 8Iate subject. But the Centre 8igns 
International agreements without di8cweing with the stat .. 
whose people are devut.aed by such agreements. Thil 
goes again8t the principle of our feclerat structure. 

Farmers in Wayanad in particular are vulnerable on 

account of small holdings - 92% .... than two hectares. 
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Hence they are totally dependent on getting decent prices. 

Take the instance of coffee of which Wayanad grows 80"10, 

that too the best quality In the wortd. Coffee retails for many 

hundred-fold over the price got by the producer. The profits 

are bagged by MNCs like Nestle, Unilever and Starbucks. 

This is one of the reasons that we demanded the 

Commodity Boards to be strengthened, support price be 

given, and processing and marketing infrastructure be 

implemented immediately for all cash crops. 

Sir, the proposed seed bill being discussed, will further 

strengthen global seeds vending corporations like Cargill, 

Monsanto, Sygenta. etc. The amendment of the Agricultural 

Produce Marketing Society Act in 14 states and the 

introduction of an integrated food bill 'has made corporate 

India to eye agriculture. Contract farming actively promoted 

through change of law will mean that the farmer loses his 

independence and rights over the land. TNCs like Cargill 

and Monsanto are Increasingly involved in all the stages 
of agriculture - seed. pesticide, procurement and process-

ing. Indian companies Reliance (Medicinal and aromatic 

plants In Gujarat) Hindustan Lever (Tomato) in Kernataka, 

8irla vegetables in Rajasthan and Haryana are already if! 

the field. Recently Delhi experienced one of the conse-

quences of this system. Prices of tomato went up because 
Pepsi Co. which started the contract farming trend in India 

through tomato fanning in 1989. in Hoshiarpur in Punjab, 

mopped up even the remaining produce from the markel 

Now they are into Basmati as well. Sir, the Food Safety 

and Standards Bill 2005 is there to ensure the health of 

the corporales at the expense of the expendable lives of 

farmers. 

How expendable it is, is proven by the lower intake 

of foodgrains per capita from 175 kilos to 155 kilos now, 
a shameful statistic, post-liberatisation. Amartya Sen says 
that despite recurring famines, "Africa stiR manages to 

ensure a higher level of regular nourishment than does 
India" and that a larger proportion of our children are 

undernourished than in Africa. 

On aubaidiea, Sir I will submit certain revealing figures: 
Trade restrictions by the developed nations, which if the 

Third World practises is called 'protectionism', cost 

developing countries $100 bn a year. $20 bn more than 

they receive as aid. Current estimates are that subsidies 

in the West amount to $350 bn a year as against $276 
bn before 1994. In the Uruguay round EU and US 

successfully protected their subsidies under 'Green' and 

'Blue' boxes, for which there were no reduction commit-

ments. I will mention only the case of coffee, to draw a 

distinction between us and a fellow third world country like 

Brazil. Coffee prices have crashed due to the volatile 

international market. The highest quality of Robusta coffee 

grown in Wayanad has no protection from the vagaries of 

this situation. unlike in Brazil, where the Coffee Develop-

ment Fund (Funcase) apart from earmarking $1.67 bn for 

financing coffee harvest and storage costs of small 

growers, is further trying to secure another $392 mn from 

the Government. 

The growth of India's agricultural imports was 152% 
during post-WTO period as compared to 90.7% in case 

of exports. While WTO agreements were expected to 

increase exports in sectors like agriculture. leather, textiles 

and garments, these categories have in fact declined. 

Sir, I may be permitted to touch upon PDS. With a 

network of about 4,51.000 Fair Price Shops (FPS) 

distributing commodities worth over Rs. 150 bUlion to about 
1.8 crore households through out the country. our PDS has 
perhaps the largest distribution network of its type in the 

world. PDS is a rationing mechanism, entitling housahofds 

to essential commodities such as rice. wheat, sugar, 

kerosene and edible oils at subsidised rates. In India, the 

per capita grain availability has been seriously declining 

since 1995. when WTOs' rules started being implemented. 

In fact, National Sample Survey (NSS) starting from the 

38th round have documented the decline in cereal 

consumption since 1992. An estirriated 63% of Indian 

Children go to bed hungry, and not surprisingly 53% of 

aU Indian children suffer from chronic matnutrition. A 

majority of farmers in most states across the country spend 

almost all their money on food, leaving a pittance for 

education and healthcare. Hence as a weHare measure, 

the PDS has to be maintained and all efforts to dismantle 
it fought. 
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To compound the situation is the decision ~o introduce 
Bt brinjal, on which subject have written an open letter to 

the PM. Howewtr. would like to point out two recent 

instances of the dangers posed by these crops. The Indian 
Express today has reported on the quarantine imposed by 

the West Bengal government on the hilly areas of North 

Bengal and Purulia, where the AIIantic variety of ~ 

is grown by Pepsi. There (is a possibility that it can spread 

disease. These are processed into chips. We have to 

address the issue of whether this is fit for human 
consumption. 'Environment groups yesterday urged the 

European COI'M\ission to follow Japan and restrict imports 

of American rice after the US government admitted that an 

illegal and untested geneticaJIy modified strain had 
contaminated the food chain. The contamination lOUFCe1s 

apparenIIy a trial GM rice caIed LLRICE601. produced by 

the German-based biolechnojogy company Bayer' - The 
Guardian August 22. 2006 

Banks \end to farmers non-agricuItura loans for 

agricultural purposes. When crops fail, It leads to default. 

ExpeIiance has proved that except in times of diIInIss. 
fanneIs do not defauIl The compound int8nlst levied on 

such' reecheduIed loans. bIIc:or.- extortio".... Since· the 

farmer is in an abeoilite ..... of indigence. au 8UCh Io.w 
have to be wriIIen oft. For this purpoee cIoN co-ordiIlIdIon 

among the CenIraf and Slate gowmvnenIa. NABARD. 
PIdc and PrivIIIe sedor banks and Co-operIIIive bMIc8 

is mandatory. Farmers who have ..... 'Ioans from 
unacrupuIous money lenders at exorbitant rate. of inlenI8t 

must also be protected. Moreover the f8COmIll8ndetion of 
the National Commission on Farmers to Iehd to .....,. 

at 4% interest ahouId itl.l~ be implemented. 

I would like to summariee with a plea on behalf of 
farmers. r.. the late 19908, Wayanad was a cornucopia 

earning invaluable foreign exchange. ~, the total 

loan outatandinga of farmers in Wayanad is ~ As. 800 
c:tOr8, which is hardly a fraction of the present foreign 
8XIChange balance of Re. 7,n,435 crare ($160.87 bn) .. 

on this April 281h, and NPA of Rs. 90,000 crore tot all banks 

as on March 31. 2004. I. it not just to come to the aid 
of the farmers in their time of, dislf8lB. against the above 
financial scenario, with a humanitarian package? 

I would like to conclude by asserting that our farmers 
are losing their rights over land, water and seed, aU in the 

name of technology and Iiberali8ation mantla. Moreover, 

these policies are implemented stealthily without adequate 

discussion in publIC and partiamentary fora. 00 we want 

to convert our farm lands into mass glaveyards? 

[Translation} 

·SHRI HANSRAJ G. AHIR (Chandrapur) Sir, the 

reuon behind the discussion on wide spreaa depreaaion 

among the farmers is that no concrete policy hal been 
formulated by the Government 8Va1 after 60 years of 
independence in the interest of the farmers. Aa a result. 
they are in a state of distress and compelled to commit 
suicide. 

I would \ike to recall you that late Pt. Jawah8r LaI 
Nehru, the first Prime Minialer of Inc. had said that it 
would take sometime to formulate policy for all aectors. But 
the foremost thing is to formulate a policy for the farmers 

and I will make It. Despite this no pro-!armer policy has 
been made even today which is one of the reaon for 
suicides by the farmers. 

Everybody is tormeI lied with the gruesome state of the 

farmers, their retuc:tance to the agricullure and the auIcIdeI 
by them in this agriculture dominated country. The PrtIM 
MiMter and Minister of Agriculture have also expre .. ed 

their grief several times. 

There may be eeveraJ reaeons behind suicidea. We 

won' be able to solve their problema instantly. Some 
rnembenI expressed their views here. AD were concerned 
about this 10 I was. I am one of them. I agree that farmera 

do not get ntlN.lneretive priceI for ~r cropa. They do not 
gets for loans and their loans are not being waived off. 
When the Minister of Agriculture and Dr. SwaminIIIhan the 

"The speech was laid on the Table. 
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chairman of Commission on Agriculture visited vidharbha, 

they said and it was also published in the press that the 

reason behind suicides by the farmers were non-payment 

of remunerative price for crops and high interest rates of 
loan etc. Due to suicides by the farmers less area has been 

covered under irrigation. I would like to draw the attention 

of the house to these three facta. 

I do agree that we won1 be able to build big darns 

and irrigation projects immediately. A lot of difficultiea will 

corne in our way. There has been delay on account of 
money, Ministry of Environment and Foresta and some 

other reasons. But the Government should help those who 
can get irrigation facility on personal level. The Government 

should provide them facility of irrigation through wells, 

canals and rivers. It should also give as much power 

connection to the farmers as much they want. Power should 

not be given to them free of cost. But it should provide 

them power connection immediately with its good policy. 

About 6 Iakh farmers of Maharashtra have applied for 

en8fgiIing connection. Now, you can imagine as to how 

many farmers will be in the waiting list for energising the 

connecIion. They haw to be energised the connections. 

It wiI be in the interest of the country as wen as our farmers. 
Intgation projects are lying pending for want of clearance 
from the Ministry of Environment and Forests. All efforts 

should be made to comptete these projects 80 that farmers 

can get more Irrigation facilities in the near future. 

Neilher any party nor the farmers of any state are 
hippy with the support price being given to the farmers 

for their crepe. They are not being paid according to the 
coat incurred on the crepe. In Maharashtra, the production 

coat of paddy is Rs. 950 per quintal. They are being given 

As. 6107/· in the form of support price. When a farmer has 
to bear a lou of As. 3407/· per quintal as to how he will 

survive. 

When the prices go up In the martcet, the Government 

make eftort& to put a check on it. Government of Delhi 
pnMded ~ NCentIy to reduCe the prices of pulses 
and TomatOfS. All efforts were made to provide l1II1'U18I8-

live price to the farmers for their produce. But no effort was 

made to reduce the increasing prices of Cement, Iron, 

Petrol. Diesel, Fertilizer. Seeds and other items. No subsidy 

was provided' which reflects the policy of Congress 

Government towards farmers. 

Sir, several problems are corning in way due to 

increase in the prices of agricultural produce in the market 

and as a result it. the foodgrains to b8 given to the workers 

under 'Food for Work' scheme and National Rural 
Employment Scheme being run by the Rural Development 

Ministry are being sold in the blackmarket. The foodgrains 

through black market is sold on lower prices which allow 

the prices to go up. Apart from it, during elections, the 

political parties make an announcement that if they cOme 
in power they win provide rice and wheat at the rate of 
As. 21/· per Kg. This wheat and rice is sold in the black 
market which propels the market towards slump. It should 

be taken into consideration and this type of announcement 

alongwith the schemes like 'Food for Work' should be 

discontinued. 

The State Government is responsible for the suicides 

by the farmers. To provide remunerative prices to the 
farmers for paddy, cotton, wheat and pulses is the only 
solution preventing them from getting disappointed and 

committing suicide. 

We should encourage the farmers for growing 

traditional crops alongwith other produces. Efforts should 
be made to grow palm tree like. Jatropha, Karan Mahaua 

and other oil seed trees by in.,oving oiIseedB 80 that 
farmer can get produce flam these reguIafIy. As they do 

not get affected with fIoode and drought. These suggestions 
should be taken into account 80 that foreign expendItuIe 
on edible oil and other petroleum products could be 
checked and income of farmers could be enhanced. 

I want that effective steps should be taken fOJ,. giving 

them justice, doing away with their disappointment. 

Preventing them from committing suicide and making them 

affluent in this agricultural dominated country. 
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[Translation] 

KUMARI MAMATA BANERJEE (Calcutta-South) : 

Deputy Speaker, Sir. I want to say one thing that late Lai 

Bahadur Shastri gave a slogan to the country • Jai Jawan, 

Jai Kisan· but we forgot that slogan. Today we say. 

[English] 

we are self-sufficient, and we want to be self· 
sufficient.· 

{Translation] 

We have to give much importance to farmers but it 
is a fact that whether it may be Andhra Pradesh, West 

- Bengal, Kamatak or Keral, 

(English] 

Everywhere the farmers became the victims of the 
circumstances. I do not know why. 

[Translation] 

I would like to draw the attention of Hon'ble Minister 
of Agriculture, Shri Sharad Pawar, who is a very senior 
leader, towards two-three points. I would like to ask him 
to review as to. 

[English] 

What was the amount of agricultural land? 

[Translation] 

Under cultivation after independence and after 59 
years of independence. The green revolution took place 
In our country, but presently what Is the area of non-
agricultural land and agricultural land separately? 

[English} 

A huge area of land have been given for non-
agricultural purposes. Please transfer back the same 
agricultural land. I am not speaking against anybody. I am 
not against industries. But the Government must formulate 
certain policy for the agricultural land. 

[Trans/a ti on) 

This land should not be given to anybody. If we give 

the agricultural land, how will the farmers do farming? 

[English) 

You would appreciate. Unemployment problem is too 

high in our country. So, here I would stress for the full 

review of the policy on agriculture. Today, what is the 

situation of the agriculture labour, the landless labour and 

poor farmers? 

[Translation] 

It is quite necessary to review it. Swaminathan 

Committee was constituted if it is done, there will be food 

crisis in the country . This is the fact. Here, my colleagues 

are present and they will also put their points, I would like 
to give an example. 

Production in my state was good. Cultivation in my 

state was carried out in 1 crore 60 lakh hectare of land 

which has been reduced to 1 crore 50 lakh hectare· 

presently. Production in 10000 hectare of land has come 
down. The target during the year 2007-08 is 1 crore 80 
lakh hectare but production will be in 1 crore 1 O lakh 
hectare of land. What will be happened to· the whole 
country? There are many such places. We talk of farmers 
at the time of election but when election is over, nowhere 
nobody talks about farmers. In case such talk is held it 
starts at 10 p.m. when all the Members are engaged in 
other works and Press is also enga~ed somewhere else. 

[English} 

They have got the deadline. The message should not 
got to people. · 

(Translation] 

Why does this happen. I think that the most important 
issue is of farmers. We do not have time to discuss the 
issue of farmers. I suggest that the government may review 
the matter regarding agricultural land. 
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{English] 

The Government must set up a land bank. 

(Translation] 

There should also be land map in that Land Bank. We 

are not against Industrialisation. But for God's sake, prease 

realise the path'etic situation of our agricultural labour, 

about the agricultural land. We are not against industries. 

Let the industries grow. but at the same 'time let the 

sufficient agricultural land remain for the agricultural use. 

We cannot sow anything without agricultural land. 

(Translation] 

If food is not available, what will happen? If clothes 
are not available, bread is not available, how will the other 
essential commodities be available for livelihood. Agricul-

tural land map should be prepared for every state. 

[English] 

so, there is a need to have an Agricultural ~and Bank: · 
Another things is to have the agricultural mapping. 

[Translation] 

l have one another suggestion also that there should 

be a bank exclusively for farmers f~om where only farmers 

can get the loans. 

[English} 

Agricultural labours and the farmers should get the 

loans. 

{English] 

Agricultural labours and the farmers should get the 
loans. 

(Translation} 

There, farmers will come to know that this bank ha~ 
been set up exclusively for them and if their crops get 
damaged, they will have the knowledge that this bank , 

would give them loan. The farmer can deposit money in 
that bank. Can we not even do this for our farmers. 

{English] 

Sixty per cent of our population . is dependent on 

agriculture. We can. and we should set up some Land 

Bank for the agricultural labour. 

(Translation] 

Presently such a situation has arisen that initiative is 

taken to sell the agricultural land of farmers. What will 
happen? Shopping M~lls and Beauty Parlours will be built 
on agricultural land. Shopping Malls should be built. but 
where will our farmers go? If we give agricultural land for 

· ·:Shopping Malls, for Housing and to multinational compa-

nies for constructing any market, where will the farmers 

go? 

. [English] 

We are proud of our farmers. We are proud of our 
industry also. We do not want any difference between 
industrial land and agricultural land. Only thing is that there 
should be some restriction. 

[Translation} 

Which land is agricultural land? Livelihood of the 
family of a farmer depends on the agricultural land on 
which he cultivates. What is the number of landless 
labourers in the country? In the past it was 39 lakhs but 
during last three-four years it has become 7~ lakhs. Why 
this is so? We give 50 thousand acres of land for 
promoting. This reduces the area of agricultural land. 

[English] 

Sir, you find out whether this fact Is true or not. More 
than six lakh acres of agri<:ultural land is given for non-
agricultural purpose. 

[Translation] 

I don't have any objection for setting up Sh . opping 
Malls. None should have objection on it but firstly it is 
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necessary to keep the fannera alive. If one does not get 
bread then what is the uae of a living corpae. 

/English] 

At the same time, I am not having this opinion that 
I not interested in agricultural labour. 

{Translation] 

We should pay attention to the problems of agricultural 

labourers. 

(EngIiIIh] 

They are not getting watet:. for inigatIon. They are not 
getting the support price. They are not getting fertilizer at 
a cheaper price. 

{Translation] 

presently. rates of electricity have gone up: In the past. 
the farmers had to pay rupees one thousand in a month 
to operate one electric moIDr. I~ a state, Ita rate has become 
rupees ten thousand. How will the fannera pay the same? 
The Government Itself has said 80. More than four 
thousand fanners have COI.i.illecf suicidea. Fanners from 

Karnatak. AncIva Pradesh. Karat and also from our ..... 
Weet Bengal have commiIIed Ucidaa. No fMner from 

Weet Bengal commiIIed euicide before. Mont than one 
. thowMcI wortrera lost their .".. in Tea Gardena. They 

haiIect from Bihar. Be It Bihar or Oriaa tMIrt ...... they 

are Iooeing their Hv.. Be it DonkaI. JaIIIngi. R8jarhat, 

Bhangor. Singur. . • .(ItrIemIpI/on8} 

[English] 

MR. DEPUTY SPEAKER : PIeue conclude. 

KUMARI MAMATA BANERJEE : KincIy gMt me two 
minutee. I would nat take much of the time. I know there 
are 80 many Members to .... 

{TtanBlation] 

NotiIication hu been IsIued now. TodIIv. ndeI of 
fertilizer are very high. They say let the IMd be aIIoaed. 

Why should it be a1toned. II should be allotted on the- mere 
ground that they like It. If some one likes something and 
If he says that partiament should be handed over him as 
to whether the same can be handed over him. It can never 
be handed over. You can never handover it. It may be some 
one'. liking. Thera is nu:h non-agricuItura land. you can 
allotted such land. There wiD be no problem. The 
Government was ready to acquire 9 thousand acres of land 
in Rajarhal They were ready to acquire two thouIand 
acrae of land in Singur and four thouaand acres of land . . 
In Halclya. They were ready to acquire 40 thousand K,.. 

of land in Bhangor, Raichowk and KuIfI. Workera are 
unable to get food. Anybody from outside c:ornes and says 
to allot him the lanef. He is aDotted the land. ThIa • the 
reason that compels the tanners to commit suicide. I am 
not talking of any poiltlcai par1y. If there '- any such 
sibJa!ion. the Central Government muat see this matter. 
Thent ehouId b8 a policy. There should not be diff8rent 
policy for anybody else. 

With theae words, I request you that there should be 
&OCiaI security scheme for agricuItu~ labourers. L.andIess 
labourers are In largest number in the country. but there 
is no sociaJ security acheme for them. It is· good for the 
country to have 8 social security scheme. Remunerative 
price should be fixed for their products and a national 

• policy should be made to save the farmers. Schemes like 
'Save Fanners Scheme', 'Sa"" Farmers Save Country' 
should be there in the country. I hop8 that our Minister for 
AgrIculture will certainly do something for the farmerI. I 
would like to say that we should stop oppnIIIIIing the 
fannera. If agricuIturat production c:ornes to an end the 

country wIH daeIroy. So, I ~ you to do something In 
this regard: If you do not do sorneIhing we ahaIl continue 
our fight and the people of India wID think that our fight 
is meant for the citIzenI of India. W. wID ftght always for 

the public. 

Deputy Speaker. Sir. I conclude my speech and thank 
you for giving me opportunity to speak. 

[EngIlsh] 

MR. DEPUTY SPEAKER : ShIt 8ur8sh Prabhu to 

epeak now. PIMIe be brief. 
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SHRI SURESH PRABHAKAR PRABHU {Rajapur) : Sir, 

I wlU not take more time than my sister. 

-PROF. M. RAMADASS (Pondicherry) : Sir, it .is quite 

unfortunate and agonising that even after 10th five year 

ptan and 50 years of development experience we are 

again and again discussing the distress of farmers. In the 
last 2Y.z years this House has devoted enough attention 

to discuss the problems of farmers, suicidEls of farmers and 

difficulties of farmers. But every time we discuss the woes 
of farmers, we end up with more and more evidences of 

sufferings and miseries of farmers. 

We know that, and proudly so, India is growing at ~ 

per cent per annum. But at the same time the rate at which 
the Indian farmers are committing suicides is also 
increasing: If one can constrUct an index of miseries, one 

index of destitution, one can find that the rate of economic 

growth and the index ·of. misery is Increasing OVer the years. 

This is grave paradoxical because growth is also expected 

to induce income generation, purchasing power growth 
and hence happiness. This apparent contradiction only 

shows that we have adopted a model which is not 
congenial to agricultural growth. Indian agriculture ~ 

to cross what is called Hindu rate of growth, namely, 3% 
which leave a large number of farmers getting marginalised. 

Why is this unfortunate scenario? What is wrong with 
our policies? What is aHing our farmers? Is this 
Goverriment responsible for the di8tl'8SS at the farmers? 

Are our farmers responsible? Is the nature responsible? 

In my view all the above three variables are to b8 
blamed. Nature has been playing a destruCtive role. The 

alternative occurrence of either a flood or drought causes 

untold miseries. Nature has been niggardly as far as India 

if concerned which creates considerable uncertainties and 

risks In agricultural operations. 

Coming to f8f!"8rs, the vicious circle of poverty with 

which they aubsist, low productivity, amaH size of holdings 

and their beIief8 in social QJ8toms and conundrums 

account for their sufferings. 

*The speech was laid On the Table. 

On the Govemmental side, the decline in investment 

in agriculture, increased input costs due to slashing of 

subsides, crash in output prices due to lifting of quantitative 

restrictions and reckJess import substitution, Increasing 

penetration of MNCs, inadequate and untimely credit base 

accentuated the problems of farmers. Under this emerging 

circumstance we need to do the following: 

Increasing public investment, provincial land reforms 

and distribution of surplus land to the tillers of the soil as 

is done Tamil Nadu, increasing subsidies, social control 

and equitable distribution of water resources, strengthen-

ing of aIOperative banking, extension of minimum support 

price to all crops and procurement to all parts of. the 

country, seIf-s~iency is foodgrains production, introduc-

tion of a scientific and sustai.nable land use policy and the 
protection of the environment. We should also pay great 

attention to agricultural resources, devolution of funds for 

Panchayati Raj and allocate adequate funds for drought, 
flood and erosion control. 

We should psychologically motivate the farmers that 

they can improve and the Govemment should adopt a 

farmer friendly approach. 

(Translation) 

SHRI SURESH PRABHAKAR PRABHU (Rajapur) : Mr. 
Deputy ,Speaker, Sir, now-a-days we are observing that the 
discussion on agriculture in every session takes ptace as 

presently as Question Hour which is taken up with the start 

business of the House. We discuss it in every session one 
after another. My submission is that the time limit should 

be fixed for discussion on the problems related to farmer's 
suicide and agriculture, so that It may not be discus8ed 
in haste. Two or three days should be aJIotted for this 
subject. In every session we discuss that farmers are 
committing suicide' and there is a problem of agriculture 

in the country. I think that there is a need to take action 

to bring changes at the grass root level. But unfortunately, 

we have not reached at that point We have seen that every 
time we mentioned in our statements that farmers have 

been provided maximum loans by the Government to sort 
out the bigger problems of the agricultural &eCtor. But the 
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reason of farmer's suicide is the loan for which they have 

no money to repay. 

20.22 hr •• 

I fan to understand how the incidents of the farmer 

committing suicide woutd stop if we continue to provide 

them loans. The observation of NattonaI S8mpIe Survey 

has also clearty shown that more than 51 per cent people 

are not being provided loans from the BankIng Sector. They 

haw taken loan from the informal sector. " Is because 
people in need are not getting loan becaJ IS8 it is outside 
the banking sector and there is a need to consider about 

the people who have been provided loan by the Bank, 
have no credit problems and there is another dimension 
for that. 

Another point I would like to mention that today 

farmers are in need of relief. I would rJke to say about 

Hon'ble Agriculture Minister of our country Shri Sharad 
Pawar that no body knows better than him about the 
history, present and future situation of the agriculture. He 
has improved the condition of farmers at Baramati in such 
a way that perhaps every farmer of this country would like 
to live the life like the peasants of Baramati. I know that 
83 per cent ground water is used in this agriculture. An 
article ~ in The Economist wherein it has been 
stated as to how much is being used. II is being used 
equalent to the two and half annual inflow of yangtsy river 

of China. From where we will get the ground water in such 
a huge quantity. If we are not going to link the criai8 of 

water with the prcbIem8 of farrnera. Then our condition wiU 
be worsened in the coming days. I think this Is a challenge 

to us and another challenge is a fragmentation of land. 

If our population continues to rile In such a manner then 
our population will be increued 60 per cent by 2050, it 

means our popllation wiN be 160 crore. " should be kept 
in our mind that what will be the effect of it on our 

fragmelilation. 

My third point Ia about IOiI where there has been a 

Green Revolution it has bewI there on the right back. But 
where there has been a Green Revolution, the condition 
of those states are the worst today because soil fertility 

is wannIng. It Is a challenge to us to how a Green 

Revolution can be brought about there where there has 
been no Green Revolution 80 far, namely the states of West 
Bengal, Orissa, Poorvanchal etc. 

(English) 

Fourth, public investment in agriculture linee 1991 has 
constiIuency gone down as percemage of GOP. 

{Translation} 

I do not think the way we had started reforms in the 

industrial and trade aector, we had atarted them while 

keeping in view the Industries and trade when the refomw 
were initialed. In China in 1978 we had started them from 
agriculture. But we started it wrongly . For example, If we 
want to construct a building and we start its construction 
from its top, we cannot construct any building. Hence, at 
first there is a need" to pay attention to public investment 

in our &eCtor. 

Secondly, you might be aware that Government has 

8tat8d In the eurY8Y conducted by Central StatisIIcaI 
0rganisaII0n that 46 per cent of the peaaanIa have said 
that they ... not willing to do agriculture due to the lack 
of social Itates. So, they should be provided 80CiaI ataIue. 
This is the condition today, if peasant says that he is a 

farmer then perhape no body will be ready to give his 

daughter to marry him. ThIs is a big challenge that their 

social &taU is declining. During the Ia8I years, we have 
seen that there has been growth ·trend In GOP. 

(English) 

But .. a perce .... of GOp, agriculture's 8hare has 
fallen white the population dapendellt on -agriculture has 

not fIIIIen. That means per CIIPfIa Income of farmers has 

faJIen at macro level. There II enough evidence avaJItibIe 
on how It has fallen at micro level also. 
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Sir, I will come to the solutions In my own W8'I to c0-

operate with you so that I do not take more time. First, I 

think we should give away this pre-conceived notion tha~ 

tanners' problems are related only to agricultural credit. 

That is one of the problems but not the only problem. 

Therefore, we should think about many other solutions also 

which are required. The first one is how we can provide 

more value added products to the farmers. There are 

examples in UP and Matlarastltra. The other day when Shri 

Mohan Singh was speaking, he mentioned about it. He told 

that the farmers who were planting sugarcane, if they are 
now doing sugar production through co-operatives, their 

incomes have increased. So, we must bring more and 

more farmers who can have value added products and 

take them into not the private sector but among the farmers 
themselves so that their incomes can go up. 

Secondly, we really need to have a market support 
system for farmers. We cannot have in India a system 

wherein we leave everything to the market forces. Markets 

are always ~nt when the markets are perfect, but 
we have not reached the stage wherein there are markets 

operating in a manner in which they should be. Therefore, 
we must have a market Intervention programme from the 
Government -and market support system available to all 

farmers In Incia. That is very important 

Third, we should reduce their input cost. I think, the 
Government must think a HttIe bit differently than before. 

Power • very important because farmers depend 83 per 

cent on ~ water. You cannot draw ground water 
wIIhouI electltcilyand electricity Is expenaiv8 now. So, we 
have decided to give '""' electricity, but free eIecIricity 

~ no eIeetrk:ity to the farmers. They only get an 
uaurance of free electricity. but they do not get free 

eIectrlcIty. 

MR. CHAIRMAN : PIea8e conclude. 

SHRI SURESH PRABHAKAR PRABHU : Sir, I am 

concluding .•. . (lnterruptionS) You are an ideal person for 
me. to follow. What you do when you speak from here. I 

will do ••. . (lntemJptions) 

MR. CHAIRMAN : Then. there is no end. 

(Interruptions) 

MR. CHAIRMAN : Yesterday also, the same thing 

happened. I was here till 9 p.m. Today also. the same thing 
has happened. Nobody will be prepared to do this job. I 

will be here till 9 p.m. 

(Interruptions) 

SHRI SURESH PRABHAKAR PRABHU : Sir, I will give 

you one example on power. 

Sir. can you think about Central Govemment gener-

ating cheap source of energy. particularly using coal at pit-

heads and use that ~,"ergy through feeder to be supplied 
to farmers only? Can you think aboUt something like this 

whereby free electricity menace will go and utilisation of 
water wiD also be proper'? At the same time, farmers will 
also get assured electricity at affordable prices. I have 
personally talked to all the farmers' organisations. Nobody 

says that they want free power. They said 'give us only 

assured quality power.' Therefore. can yoU think about it? 

We really need to think about it. 

The next thing Is Insurance. We need to provide a 
comprehensive insurance cover so that farmers' risks are 

covered. YOu are trying to tell them everything. but not give 
them a proper insurance cover. So, we need a proper 

"insurance programme. The insurance cover which is 

available today is very misleading. So, we really need to 
work on that. 

Water Is a very important Issue. I think, Shri Shared .. 
Pawar wUl agAo,) that we have got Only four per cent of 
the water resourc:e of the world and aInNldy 17 per cent 

of gIobaJ population Is utiIi8ing that water. Water cannot 
be expanded because natural capital cannot get expanded 
because population increase. How do you deal with that 

p~? The Gowrmnent must corne out with • concrete 
policy on thaL 

Agriculture MInistry Is only one of the Ministries. It Is 

the Ministry to take blame but not the only Ministry which 
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is responsible to solve the aeveraI pIObIems that this sector 

Is facing. That is one thing to do. 

MR. CHAIRMAN : Mr. Prabhu, please conclude your 
speech. 

SHRI SURESH PRABHAKAR PRABHU : Sir, I would 

only like to make two more points, and I would conclude 
my speech. Firstly, I would like to talk about population 

control. I think that we cannot deal with the agriculture 
problem without thinking about population control. 

I was reading a sIaIement by the Prime Minister today, 

who said that population is not a problem. This is a fallacy. 
The demographic dividend theory that we are becoming 

a young nation, as if we are going to remain here for life. 
We are going to remain a young nation for sometime, and 

that ~ cannot be supported by agriculture 

beca .. se there is a problem. Therefore, population control 

also must be linked to the agricultura problem. 

laeIIy. I would like to talk about 8Ci8nc:e. There are a 

lot 01 fallacies about use 01 8Cience in &gricuIture. There. 
are a lot of i&8ues t1Ii&ed like ethical, environmental and 

oIhers wherever we use bioIectlIlOIogy. I think this is ~ 
time that the Government must cal aI concemed people, 
and addreea these __ . They should aetIIe this ..... 

once and for aI. How do we addraes the problem relating 
to 8Cience and technology? 

[TransIaIion} . 

-stiRI RAVI PRAKASH VERMA (Kheri) : Sir, today 

... rate c1-8COI1OI1'Iic growth in the country is 8 per cent 

and more, it II wry IUrpriJing that ~ 01 peasants 

.. cDmmllllllg 8Uicide. It II a biller truIh that there II no· 
impact of econon*' growIh on agricuIbnI HCtor. Indeed, 
.. growIh .... In agriculbnleector has I1ag1I8I8d at mere 
2.4 per cent. IncreMIng unemployment In the rural .... 

depicts the clear picUe of It. Due to 8COI1OI1ic stagnaIion 
in the rural _ • .,....".. and IabouIeIa in large number 

"The speech wu laid on the Table. 

are migrating towards cIIieI In search of better living and 
due to this the situation 01 aociaI struggle II arI8ing in the 
rural areas. And this situation directly IIffecta the poIIIicaI 
stability of 1M country. Government of Incia is giving 

ataIement that today corwtant 14 per cent growth rate is 
needed for India in which contribution of agricultural ~rea 

sh'JUId be around 8 per cent. But unfortIM1ateIy, farmer's 

purchasing power is not increasing. They are reeling under 

the burden of debts and famiIiee are dl8integratlng. 

It is a worth knowing fact that more than 66 per cent 
of the population in India is dependent mainly on 

agriculture. Agriculture is the tradIIIonaJ IOUIC8 of livelihood 
in India. It has been the livelihood of the human being here. 
But these farmers have come a long way from subsistence 
agriculture to commercial crop and India has succeeded 
in becoming self reliant in the food sector. 

Process of gIobaJisation is going on and Indian 

agriculture sector is lagging behind in the area of market 
based economy and tarmera are. getting dIIappointed 

Myopic policies 01 Government pertaining to agricuIIure 

sector are responsible for the same. 

Incia II a country 01 diversified geographical resources 
which may work .. a seed-hub for the whole' wortd but 
due to the lack of Inveetment In the field 01 . J'8IMICh, 
farmers are not getting benefit 01 bIo-technoIOgy. The ~ 
of Human Development Indicator Is very low In rural ....... 

Failures 01 the Gowmment can ctearty be caerved 
In rural areas every where wheIher.be It primary edllCIIIIon, 
higher edllCIIIion. condIIion 01 hMIth ....... avaIIabIMy 
01 employment, plight 01 women or the COfIIIruCtion 01 
1nfraatrucIure. The Government haa not ..., able to ...... 
available power In II the viIagIe 80 _ • 

Due to large IC8Ie conupIIon, the sIIuation II going 

from bad to WOf'H. The Government hu not been able to 

provide irrigait,n facIIiIie8 to .. the .,.,.. land. 'A number . 
01 big irrigation projects remain 1ncompIe1e. Price' 01 0ieeeI 
is Increuing every day, which hu IncreUed the CDi1 or 
praducIIon for farmerI and their ......aId 01 living .. 
declining. 
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Ministry of AgricultUre of the Government of lodia has 
fded to take right decisions on right time. It has been 

etated by the Ministry of Finance that the availability of 

finance to fa~rs would be trebled but due to corruption 

amaII farmers are not getting benefit from banks and are 

he/pIe8a to get plundered by money lenders. 

The Government wants to implement economic 

reforma, but In fny opinion the govemment should 

Implement administrative and judicial reforms first 80 that 

responsibility of the government machinery can be made 

clear and productivity of farmers and labourers ~ 
Increued. But it has not happened 80. 

PbpuIation is increasing and there should be 

c:onstIutioMI obligation on the state Govemments and 

central Government to eneure that economic growth at the 
.... of around 8 .per cent in the rural areas particuIatIy 

in agriculture sector Is achieved by the Panning 

Department end govemment machinery so !hat 8COI1Ofnic: 
development can become an important political agenda 

It is also euentiaI that agricultural pIOC888ing be given 

fillip and every Gram Sabha be developed as a production 
and procesaing &mit 80 that the income of every viHage 
can increue at a certain rate. 

Panchayat law has been implemented in the country 

through 73rd Constitution Amendment. but Panchayats 

have not 10·'. benefitted by decentraIiaatio of planning: 

It requires epecIaI capacily building and ~~ should be 

done by the Gcwamment of India. Fa~ can be 

empowered by adopting proper economic policies through 

Gram Panchayats and this experiment has been succees-

fully carried out In Uttar Pradesh. 

India Ie evolving as a big consumer mart<et for which 

out.ourcing can easily be done through these rural areas. 
Govemment IhouId create a conduCive environment for 

the export of agricultural products on large scaJe and this 
can be gainfully done through appointment of agriculture 

counaeIIors In the Indian ernbuIieIt abroad. 

In view of the example of China, it has become 

essential to develop low cost labour intensive manufac-

turing sector in the fields of agriculture so that income in 

rural areas can be increased through value addition on 
large scale. 

It is unfortunate to India that. developmdnt of c0-

operatives could not make much headway. The govern-
ment should come forward and take special steps so that 

the farmers can uriite economically and face the 

circumstances. 

There is very much need of technology and skill up-
gradation in ttut field of agriculture and particularly and 
particularly L.ab-to-Land programme to be -given boost. 

New highly technical devices, high productivity and more 
milk producing cows and buffaloes can certainly become 

the cornerstone of rural advancement and well-being. 

Special efforts should be ma~ for mechanisation of 

agriculture and skiD development of labourers so that their 
productivity can be increased. 

A major chunck of the of the rural population Is moving 

towards cities for searching employment. They are facing 

insecurity. It has become necessary. to formulate an Exit 
Policy for the people deserting agriculture and moving in' 

cities, 80 that farmers and their families can be rescued 
from getting ruined and facilities for education, health and 

employment be made available to them in a planned 

manner. 

Agriculture is an area of inmense potentials and 

participation of agricultural sector in the national economic 

development can certainly be increased by adopting 
proper policies. But due to lack of it the agriculture sector 
is deteriorating and farmers also are in distrese. In the 
prevaiHng cIrcumatances it has becom8 manctatotY for .tI)e 

Govemment to ~ the farmers by making specific efforts 
so that they are not forced to commit suicides. 

With these words I would like to thank you for the 
. opportunity you have given to me to speak on this 
aubject. 
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SHRIMATI RUPATAI D. PATIL (Latur) : Mr. ChaIrman, 
Sir. today the House is dilcussing the problems of farmers 

of this country. The problems of farmers haw been 

disci_ad in this House on a number of oc:caaions. But 
discussion is held here, the Govemment gives aseuranc:e 
and it does nothing outside the House. Today the condition 
of farmers is very serious aD over the country. As I am 
etected from Maharashtra, I would like to bring to light the 

plight of farmers in Maharashtra through you. 

During the last 5-6 years, 2300 fanners have 

conwnitted suicide in Maharashtra. Crop failure, rising 

indebtedness and continuous neglect from Central and 

State Governments have forced farmers to convnIt suicide. 
Hon. Prime Minister Dr. Manmohan Singh had given a 
package of 3750 crore to the farmers during his Vldarbha 
VISit, but suicides are still continued. This is very sad and 

unfortunate to the country. Even on the day of visit of the 
Prime MInister farmers were committing suicide there and 

even after the visit. around 80-90 farmers have COIMIiIted 

suicide. There #are four rna;or reasons behind the suicide 
being committed by farmers. These are non-fulfilment of 

assurances given to farmers by the State Government, 
Ioad8hedding from 16 to 18 hours in the state, charging 

very high rate of interest from farmers by the banks and 
cotton price rnec:hanism. These four mailers are being 

neglected by the Central and Stale Governments. If 

irrigation facility for one 8CI8 of land Is made avdabIe to 
the farmer, he gats two and a haH times more yield. The 

increase in yield improves the economic condition. The 

daBlapnenl of rural area is IinIIed with water. &en after 

CCInIIiIuIion8I inIIrucIion iIeued by the hon. Gcwemor of 
............ the State GcMtmmeIIt has not paid IIttention 
to .. need of IWnOVing irrigation backlog. The amount 

·1MIiIabIe for backlog he8 not been allocated by the Stale 

compla.ad and fannara had to commit suicide. 

There is ~Ig of 16-18 hours In Maharuhtra. 
·6.60 IaIch application for aIecIricaI pump water conneetion 

are pending in flee. fanneIs have taken Joana tor well 
tanIcs. On the one hand interest is increa8Ing and on the 

OCher haRd water Is not available for farming due to 
1oad8hedding. As a MSUIt thereof farmers are facing double 
whammy and they are gatting foR:ed to take atep8 like 
committing suicide. 

The Congress party had promised in Ita manifeato to 
provide electricity free of cost. The then Chief Minister and 

now power minister Mr. Shinde took 8UCh a decision in the 
cabinet to send electricity biU of Zero amount to the farmers. 
By showing belief on the promise of faille hopes of free 
electricily, the Congress party was re elected but the 

Congress Govemment moved away from the promI8e8 
made by it. After constituting the Government after the 
elections, it was stated without any hesitation that the 

aasurances are not meant to be fulfilled. Mr. Shinde also 

accapIed the fact that the promiIe of providing free 
eIecIricity was a part of election strategy. The preeent 

Government did not keep 118 words given to the farmers. 
The farmers are to bike loan for purchasing agricultural 
impIemei1ts and seeds at the intereIt rate of 13 to 14 per 
cent in Maharashtra whereas in BiM' and Uttar PradeIh 

the nationaIiaed banks are providing Ioena to the farmers 
at 1M interest rate of 7 to 8 per cent. 

(English] 

MR. CHAIRMAN : Madam, if It Is a IengIhy statement, 
you can place it on the Table of the House for record. 

[Translation] 

SHRlMAn RUPATAI D. PATIL : I am yielding just In two 
minutes. 

[English] 

MR. CHAIRMAN : If It Is a malden speech. you can 
continue, Madam. 

[Translation] 

SHRIMATI RUPATAI D. PATIL : In MehInahIra c0-

operative banIca gat 10M framNABAAD .. ,the ~ ..... 
of 5 per cent. On that loan 3 per cent inlere8t Is ch8Iged 

by the state Co-operatIve bank, 3 per cent ~ Is 
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charged by the district Co-operative bank and 3 per oent 
inleANlt is charged by service Cooperative society. 

Therefore, at last it becomes 13-14 per cent. This is way 
the under which a farmer is victimised. If a farmer in 

Maharashtra takes a loan of As. 10,0001- he has to repay 
Rs. 40,0001-. 

When the NDA Govemment was in power at the 

centre, then the cotton was procured from cotton growers 
at the rate of Rs. 3000 per quintal and Soyabean was 
procured from Soyabean growers at the As. 1900 per 
quintal. Majority of farmers In Maharashtra are engaged 

in the cultivation of cotton and soyabean. This year the 
Government have procured cotton and soyabean at the 

rate of As. 1500 and As. 1200 per quintal respectively. Due 

to decline in production and decrease in the prices of their 
produces, the fanners have been landed in pitiable 

conditions. How can he 1SUIVive? Why it is not possible for 
the UPA Government whatever the NDA Government did 

for the fafm8lS? 

The farmers are forced to commit suicide because of 
wrong policies of the UnIon and State Govemment These 
incldentl have nothing to do with caste. creed-religion or 
state but these are linked to the policies of the state. For 

the incidents of suicides by the farmers in Maharashtra, 

the union Govemment wastes. invaluable time by way of 
c:onstIIuting committee. The farmers need irrigation projects 
and not the committees. Therefore I would Iik8 to demand 

from the Government that the loans of the farmers of. 
Maharaahtra must be waived off by the union and state 

Government. The whole of their loans must be waNed ~. 
Fresh loans may be made available to them at the rate 

of five per cent and seeds must be made available to them 
at cheaper coat. The areas of Maharashtra where the 

Incidents of auicides are more and whose land is 
uninigated and the farmers who have repaid the amount 

of Interest, their loans to that extent must be waived off. 
I would like to demand that the custom duty on cotton must 
be reduced and there must be partial ban on import of 

It. So that the demand and price of cotton produced in the 

country may Increase. 

I would like to d8mand from the Govemment to set 

up a separate irrigation department to fulfil backlog 
irrigation projects and the expenditure to be incurred must 
bome out equally by the union and the state Govemment. 

[English} 

MR. CHAIRMAN: Now, I wiD make a request that those 
who have written speeches, it will be helpful if they place 

them on the Table. She has been given permission 
because it is her maiden speech. We have only one more 
day, that is, tomorrow when we will be cIoeing the Session. 
So, please try to be brief. Please help me because I cannot 
remain here till midnight. 

DR. RAJESH MISHRA (Varanasi) : I will request you 
to please help the farmers also. 

MR. CHAIRMAN: I seek your help. Yesterday also, we 
sat upto nine o'clock. Everybody has left, and I wiH be here 
throughout. 

{Translation} 

DR. RAJESH MISHRA (Varanaal) : Mr. Chainnan, Sir, 
I am thankful to you for giving me an opportunity to speak. 
When India got independence. its 80 per cent population 
was dependant on agriculture. Now after 59 years of 
independence the condition is that as per the report of 
sample survey, 40 per cent of people engaged in 
agriculture want to leave this profession and 60 per cent 
people are also not willing to take agriculture. This tells 
the condition of agriculture in the COUntry. We are 
discussing the condition of last 10 years that about 

1,40,000 farmers have committed suicide in India. Out of 
that majority of suicide incidents are "taking place in South 
India and Maharashtra. Through you, I would like tell this 

august house that the farmers of south India and other 
states of India have committed suicides but the farmers of 
Utter Pradesh and Bihar are not committing suicides, they 
are dying in inches. Some one is corm;nitting suicide but 
today the condition of the fanners of Uttar Pradesh and 
Bihar that these farmers are inching towards death and 
they are compelled to die. 
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lOr. Rajesh Mishra] 

Sir. we understand the problems of the farmers. India 

is a federal state and all the responsibilities are on the 

union Government We have seen in Uttar, Pradesh that 

for the last 15-16 years, the farmers do not get electricity 
for more then four or five hours. For last 15 years no new 
tube wells have been set up and the old tube wells an: 

gradually getting out of order. Now condition is that the 

farmers do not get fertilisers for their farmer-land and If 

there is any natural calamity, I remember that 42-43 

cistricts of Utter Pradesh were facing draught and I also 

asked a question in this august, House and the Minister 

of Agriculture replied to that question saying that when they 
are informed by the Government than they will conduct a 
survey and thereafter they will take action on it. It is true 

that the State Govemment should write about the number 

of districts taang drought situation In the state. The 
condition of the State Government is that they are not been 

able to do this sman work and ask the Union Govemment 

for conducting a survey and declare the particular districts 

as drought affected. Today this has become the biggest 

responsibility On the one hand the farmers of the various 

stales of India have different problems. We are talking of 

Uttar Pradesh. There used to be a fertilizer factoty at 
Sahupuri in my horne district Varanasi. It has been cIoaed 
down for the last 12 years. There used to be a biggest 

t8ctory of eastern U.P. at Gorakhpur and that is also lying 
clo$ed for the last ten or. twelve years. The state 
Government has sold au the sugar mills one by one and 

today these mills have been taken oyer by the private 

sector. 

Now situation Is such that· the people who had 

purchued these sugar mills are earning more money by 

con&tructing building on the land and thus cIoeing these 
mills. The present state of farmers make it difficult as to 
who should be blamed more and who less. 

Sir, we feel that today 1he utmo8t reaponeibiIity IieI on 

the Central government. The Gowemment have given 

pecka~ to the 31 diatricta of Maharaahtra and Andhra 
Pradesh: We would like to congratulate the hon'ble Minister 

of Agriculture for taking necessary action in the Interest of 
farmers. In today's situation If we do not boost the mo ..... 
of our farmers then our economy would wtter becauae 
Indian economy Is baalcaUy dependent upon our farmem 
and in the absence of that our country wiD be weaken and 

whatever we dream of the future of India will not be fulfilled. 
I would like to give one suggestion ... . (lntfl(ltJplJons) 

[EngNsh] _ 

MR. CHAIRMAN : You can apeak for hours with 
paaaion because the topic Is 8UCh. But we do not have 
time. PIMae conclude. 

(Translation] 

DR. RAJESH MlSHRA : Sir, I would like to implore you 
to give me two more minutes to speak. I would like to 
request the Hon'ble MinIster of Agricullure to kindly accord 
agriculture, the status of industry and give all the facilities 
that is enjoyed by the Industries. Industry eectora haw • 
one window clearance system. And .aII the IMdIng banks 
of India provide maximum credits to incUtrIaII8t. No one 
ever heard that any raids has been Conducted to recover 
the loans from any leading industrialists. On the contrary 
If any fanner failed to repay loan of As. Ten thousand then 
Tehaildar and Nav-b Tehsildar In person go to apprehend 

them and he is sent to the jail. 

Mr. Chairman, Sir, my request to the GoYermwnt II 
that industrial status should be giwn to the agriculture. The 

way aD the facilities are provided to the induetriaIIsta, same 
should be" given to the farmers of this country. The people 

of this country. who II ioIeIy depetldent upon ~re 
should be given facilltiee at par with 1ndu8trIaIIsta, then only 
the morale of the farmers wID be r8iIed and there 
occ:upation will became profitIIbIe and the economy of 
india wIU be strengthened. 

WIIh theM worda, I would .. to thank you for the 

opportunity given to me to speak. 

[EnglIsh) 

MR, CHAIRMAN : I would hIM given you moM time 

but the time II very short. 
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·SHAI A. V. BELLARMIN (Nagercoil) : The distress 
engulfing the farming community allover the country is 

beyond anybody's imaginable limit. It is an appalling 

~menon in certain States upon agriculture both in 

land and in sea owing to torrential ahd incesaant rain. 

While aasociating myself with the views of Dr. Sujan 

Chakraborty, who spoke earlier, I would like to make a few 
points concerning my district. 

I hail from one such State, Tamil Nadu, particularly 

from a district Kanyakumari which is being lashed by 

continuous, torrential rains. The damage caused to the 

agricuHure crops like banana plantations, rubber, paddy 
and other cash crops like pepper, cardamom, glove, etc. 
In the hilly region is in unmeasurable scale. In the matter 

of banana plantations and rubber plantations the devas-
tation ca&.aKt to them has driven the farmers concerned 
to the verge of abysmal poverty and indebtedness. The 
compensation of As. 1,000 per hector for banana 

plantations annoUnced by the Govemment will be As. 1 

per tree whereas the cost of inputs and labour Involved 

by Ihe fanners will work out to As. 150 per tree. Similarly, 

for the rubber plantations the input cost for each plant will 

come to As. 20,000 to As. 25,000 till the yield starts. It is 

much more in the cae of paddy. Thus, to the inland farmers 

Md agricuIturills, the loss 8ustained due to natUral 

C8IMIitieI is not being compensated by the Government, 
theNby pulling them In debt trap and driving them to the 

verge of suicide. 

likewise, the plight of fishermen, who depend upon 
the ... for their livelihood, Is appalling. The fishermen are. 

prevented to go in for fishing operations for two months 

from May every year"~ich Is supposed to be the breeding 

8MIOn of fish. Usually, during four months. particularly with 
monIOOn 1I8UOfI. the sea will be rough and not worthy 
for fishing. Thus, they .... deprived of their livelihood for 

six months every year. They should aIIo be adequately 

compenaated by granting some relief. Equally deprived are 

the Inland fishermen who are dependent on fishing 

harvest. 

~ speech was laid on the Table. 

Every time we go on discussing about suicides and 
distress of farmers in the House but what we need is that 

the Govemment should act; the Govemment should come 

with proposals considering the suggestions and explana-

tions of our renowned scientists to save and protect the 

farmers allover the country. Adequate compensation for 

the damages caused should be ordered immediately in the 

absence of adequate insurance coverage. 

SHAIMATI C.S. SUJATHA (Mavelikara) : The country 
has witnessed the worst ever agrarian crisis in recent 

years. The situation compelled thousands of our farmers 

to commit suicide unable to bear the financial burden. 

Agriculture sector which has been the mainstay of our 

economy started waning since the introduction of liberalised 

economic policies in the country from early 1990&. The 

withdrawal of public sector investment in agriculture sector. 

the opening up of our internal market, the lifting of 
.'8strictions in imports of products, particularly, agricultural 

produces, crop diversification, entry of corporate players 

and promotion of contract farming placed havoc with the 

farming sector in the country. The continuous fall of prices 

and the overall increase in the production cost as a result 

of the withdrawal of subsidies has made agriculture 

unsustainable and the recurring nal\.lral calamities added 

to the woes of the farmers especially the small and medium 

sized peasantry. 

To revive the vital sector, there should be a 

fundamental change in the policies. Govemment must 
initiate adequate level of public sector investments in the 
infrastructure development and the promotion of aRied 
Industries enhancing the employment generation In the 
Nral areas. Funds should be made available to the Nral 

peasantry at affordable interest rates to help the peasants 

from falling prey to the unscrupulous private moneylenders. 

It Is also Imperative that steps should be taken for 

strengthening and widening of the price support system, 
creation of a Price Stabilization Fund for agricultu~ 

commodities and unlversaliaing crop inaurance. 

I take this oppqrtunity to bring to the notice of the hon. 
Minister that Kerala is one of the States in the country 
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which is hard hit by the present agrarian crisis. The crisis 
haS already taken the lives of hundreds of fanners in the 
State. FMt districts of the State, namely, Wayanad, 
Kasargod. Palakkad. Idukki and A1apuzha are worst hit by 
the crisis. But the Central Government has identified only 
three cistricts - Wayanad, Palakkad and Kasargode as 

distressed for providing relief. The State GoYemrnent of 

Keraia and the Members of Parliament have been 
demanding the inclusion of the other two districts too in 
the distJ8&8Bd and provide relief of the farmers. It should 

be done and relief packages like the one the Government 
declared tor VidaIbha region should be provided urgenUy. 
The State's agriculture sector is cIifferent from that of the 
other State. The main agriculture produces in the States 
are cash crops and perennial crops. and hence, these 
aspects have to be taken into consideration for the relief 
package. 

(Translation] 

·SHAI MOHAN RAWALE (Mumbai South Central) : Sir, 
60 per cent of the population of our country is dependent 
upon agriculture. Due to Improper allocation for agriculture 

today, fanners are committing suicide. The inputs cost tor 
agriculture has increased by 15-20 per cent. Due to the 
ftuid like in the field of technology including the invention 
of new seeds varieties and improper arrangement of the 
sale of produce has driven the farmers on the verge of 
ruin. Today Iarmers are not getting remunerative pricea for 

their produce inspite of taki~ loan due to which his debt 
burden keeps on increasing continuously. To clear his debt 
he has to approach the money lenders for further loan and 

when he fails to repay the loans he choose to commit 

suicide. I urge upon you that if we have to ~ 

agriculture indu8try then we must save the farmers. Late 
Shri L.ai Bahadur Shastri had given the slogan of • Jaj 

Jawan Jaj Kisan'. Thus saving farmers should be our first 
goal. 

The farmers 1hat .. committing suicide in Mahara8htra 
have taken only As. 50,000 to As. 1,00,000 loan. My 

"The Speech was laid on the Table. 

request ie that these loan should be waived off 
immediately. They should also be given sub8IdIee on the 
lines of what is given in America, ChIna and other 

countries. Their purchasing power get exhausted while 

purchasing good quality seeds, fertilizers and pesticides. 

Therafole, the cost of inputs which increues by 15-20 per 

cent should aI80 be stopped. The farmers should be given 

guidance to improve the fertility of the soil. The duration 

of the 'Krishi Dharshan' programme which as telecast on 

Ooordarshan for 30 minutes, should be extended to at 
least one hour and should be teleca8ttwlce in a day 80 

that farmers should gain knowledge of the latest 

developments in the field of agricutture. The interest rate 

charged by the moneylender is excess which put undue 
pressure upon the farmers to repay, failing which, he Is 

compelled to commit suicide. Such moneytender8 should 

be Iock8d up under the preventive laws and along- with 
this an insurance scheme should be Introduced for fannenI 

and their crops 80 that they could get security guarantee. 

Loan worth crores of rupees are taken from the banks 

in the name of 1ndu8trie8 and in case of 1nsoIvancy, these 
people manipulate with bMkB to get away with Joens. Can 
the GovemrnInt give any illfonnation regarding any 
instance of suicide COIlmitted by theee InduatriaIi8ts? But 

the banks deal with the farmers etrictIy to recover even the 
minimum 8mCIU'It of loan such .. AI. 50,000 to 
AI. 1,00,000 from the poor farmet8. Due to inability to repay 
the loan, the fanners tends towarda suicide. The agricuIlunt 

sector Is highly aenaItive and It needs protection at fIV8f'/ 
steps from sowing to selling crops and that IhoukI be 
given. 

Cooperative and AureI Banb needa to be ~ 
ened. Recently NatIonal CommiIIicn tor AgrtcuIIure haa 
recommended that fanners should be provided loan at the 

interest of .. per cent. My auggeation Is that the Interest 
. rates should be reduced to 2 per cent from 4 per cent. 

The input cost of agricuMure at preeent is very high 
in comparison with Ita production C08t. In view of thla 
farmenI debt burden keep8 on tncreuing and in addition 
to thla, he has to face the brunt of natural .caIarnItiea. That 
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is why fanners needs proper guidance because they are 

low educated farmers must be educated about the soil, 

aeIectlon of crop according to the climate and soil, and 

proper sale of the crop. Only after that he will ge! 
remunerative price for it's crops. 

If the Government purchase the product on time at 

Support Price from the farmers and pay them at once then 

the market price will be stable and farmers could be saved 

from losses. A security fund could be created to 

compensate the failure of crops due to natural calamities 

so as the farmers could be provided help at the time of 

losses. 

Prime Minister has announced a packages for the 

farmers after the visit to Vidarbha Inspite of that, according 

to TV raports, on 17-18 August 6 farmers committed 

suicide. Such incidents are still continuing. So my request 

is that aIongwith water and electricity bill, their debt ranging 

from As. 80,000 to As. 1,00,000 should be waived off. This 

system should be implemented at once only then 

the auicides of farmers will be stopped and they will get 

relief. 

BiodieIel can be made from Jatropha plants if it is 

planted along the sea In Konkan in Maharashtra, Goa, 

Orieea, Andhra Pradesh, KeraJa, Gujarat on its production 

start within three years. With the steps, oil -can be 
conaerved and we will be self sufficient in the production 

of oil. Farmers wiD get imrneN8 help from this and my 
suggestion in this regard is that a corporation should be 

established to provide help to farmers. 

My suggestion for this is that a corporation should be 
established and farmers can be motivated to pursue this 

task on the corporative basis this would help farmers. 

Farmers of Maharashtra have experienced that the money 
earned from one hectare of flori-culture is many times 

higher than the Jawar produced in same area. I would like 

to urge upon that farmers should be encouraged to take 

this yield country-wide. 

The tools used in farming should be pI'OVided at 

cheaper rates to the farmers. Arrangements should be 

made to provide appropriate price to their crops. They 

should be paid in cash. BesideS this, the essential 

commodities needed for day to day living should be made 

available through cooperatives so that faith in life can be 
inculcated in them, so that they can live with confidence 

with the hope that the Government are concerned about 
them. 

SHRI GANESH SINGH (Satna) : Hon'ble Chairman, 

Sir, I would like to thank Hon'ble Mohan Singhji for raising 

issue regarding farmers. I am saying it today with heavy 

heart that there is a just one section in the country which 
is feeling helpless and that is the farmers. If we see the 

figures regarding the subsidies given to farmers after 

independence, it is clear that the farmers are among the 

most disappointed and objected section of our society. 

Mr. Chairman, farmers in India live and die in debt. 

This is a proven fact. Even today farming is considered 

a loss making occupation. The efforts made till date are 

not in right direction. More than seventy per cent people 

in this country are engaged in the agriculture related 

activities and the farmer is facing objection due to the 
various problems related to farming whether it is loans from 

money lenders, lack of irrigation, shortage of electricity. 

natural calamity or any other reason, 48 to 60 per cent 

farmers are reeling under debt. Small farmers are feeling 

that there is no work left is farming. As per a survey there 

is a loan of Rs. 12585 per farmer. The Committee 

constituted in the Chairmanship of Swarninathanji had felt 

that farming is a loss making occupation. The area of 

agricultural fields are also decreasing . The conditions for 

giving loan is becoming more stringent and cosHier, the 

returns from the crop is not proper, lack of storage capacity. 

lack of processing and marketing facilities and decreasing 

opportunity of employment. However he had said that an 

overall National Agricultural Policy should be formulated. 

I request Hon'bIe Minister to explain the initiatives taken 

by the Government 

Sir, there are three types of farmers-one, who are not 

doing farming work himseH but 75 per cent of land is with 

them. The second type of farrners are middle level farmers 



591 Discussion Under AUGUST 24, 2006 Rule 193 592 

[Shri Ganesh Singh] 

who do fanning themselves and the third type of farmers 

are share croppers and landless who do farm:"9 on other's 

land. I think that the number of cases of suicide is over 

one Iakh. This number may be more. This is true that most 

of suicides are identified among the farmers who are 

landless and share croppers. I would like to say that when 

we were allowing entry to foreign multinational ~ 
in our country, agricuJturaI IICientists of our country 

cautioned us that at least they should not be aUowed In 

the field of agricuIIuIe but we aIowad them in the field 

of agricuIIure also. Presently, the· Government advocates 

in favour of IIbInI ecollomy. Our Prime MiniIIter says that 

they are in COI11Ilete favour of open economy. You may be 
in favour of liberalization but the outcome of it is that the 

rich are becoming more rich and the poor are becoming 

poorer. After all we mJSt have to fill this gap. We are going 

to face WTO but in foreign countries farmers are getting 

more than hundred percent subsidy, but what is the 

condition of fannens in our country? We have not been able 

to bridge the dabl The main reasoa for suicide of farmers 

is that they were debt ridden. I would like to submit thai 

the reason behind this Is that we are not paying a proper 
price for their crops. We have imported wheat from 

Australia at the rate of As. 1100 per quintal. It contains 
more than five hundred percent residents of insecticides. 

I was reading in a newspaper that farmers of our country 
are not giving their grains at the rate of aIx hundred per 
quintal, therefore, the Government owned warehouses are 

vacant. Farmers have said that they will not give their 
grains. The farmers .... their crops in the chaupal 

organized in front of mandis. Who provided them this 
chaupaI? We have given this WOI'k also to the nUtinaIionaI 
companies. We have left our mandis to their fate into 
favour multinational companies. I would like to know what 

is going.Gn? A survey was conducted In our country in 

the year 1987-88 and as per the survey the percentage 

of landless farmers was 35.5 percent and marginal farmers 

was 19.1 pen:ent. In the year 1999-2000 the peroentage 
of landless farmers increased to 40.9 pen:ent and the 
marginal farmers 22.3 pen:ent. Afterall, when this will stop? 

The average area under cultiVation Is also decreasing. In 

19B5-961his was 1.69 hectare which comes down to 1.41 

in ten years. In the year 2003 a survey was conducted in 

51777 houses of 6638 villages and forty percent farmers 

have said that they are not ready to do farming. Hon'ble 

Minister is saying that we have to ensure that the load of 

population on the agriculture should be decreased and 

they should be transferred to other occupations. I welcome 

his statement but would like to ask that in which aector 

you wiD transfer them? Today crores of persons became 

unemployed. You have said that the farmers who had cow, 
ox or cattle in the House are not committing suicide but 

the farmers living without cattIes have committed suicide. 

I want to say that the Government have waived off 70 

thousand crores of NPA but the loans of farmers are not 

being waived off. I would like to say that until we strenglhen 

the farmers economically, the farmers cannot be benelllIIId. 

Before I conclude, I would like to submit that everyone 
is aware of the situation of the country. Recently the 
Hon'ble Prime Minister has visited the Vidarbha region and 
I welcome that he has announced a handsome package 

for an the farmers of this region. This package should be 
provided to all the farmers of IUCh regions aD over the 
country Where they are committing 8UicIde. Thirty dIstrIcIs 
have been Identified all over the country and package 

should be provided in aU 30 di8tricIa, other areas should 

aI80 be included where the farmers are really in problem. 

I belong to s.. Patllamentary conatIIIaq of Madhya 

Pradesh and average area of culllvdon I8nd In this region 
is very .... I want that the MInIster for AgricuIIure WIouId 
request Prime MIni8ter to provide financial package for the 
farmet8 of this region so that area of irrtgated field In this 
region can be increased. Since Madhya PradeIh Is an 
undenieveloped state and is more than half of the diItrtcIa, 
22 to be precise are affectec:l from this flood, whereaa 20 

dIatricts are affected by drought. I want to submit that 

irrigation schemes In the State a~ incon1*mt, funds 
should be provided to the farmers of this area to c:ompIele 
these 8Chemea and financial help should be provided to 
the fanners of this area. Thent Ie Ihortage of etectriciIy In 

the State,. GoverM1ent should .., provide financial help 
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to CMtrcome this shortage. The State Government have 

done a lot at its level. New areas of irrigation haYe been 

developed on more than 1,500 acres of land. RVCF Act 

has been amended to provide more help to farmers during 

natural calamity. Only in Madhya Pradesh Patwar Halkas 

have been made a unit for Crop Insurance Schema. No 

other State in India has done so. 

[English] 

MR. CHAIRMAN : It is already 9 o'clock. Please 

conclude. 
(Interruptions) 

MR. CHAIRMAN : Nothing, except the speech of Shri 

Karan Singh Yaday, will go on record. 

(Interruptions)" 

DR. KARAN SINGH Y ADAV (Alwar) : Hon. Mr. 

Chairman, Sir, while speaking about the problems of 

tarmers, I would like to associate with what hon. Member 

Ms. Mamta Bannerjee has said that today the biggest 

problem of the tarmer's is that they are not being allowed 

to till the farming on their farm land. 

In the name of industrialization and deY8Iopment, 

major tend mafias and prominent traders usurp the fet1i1e 
\and of the farmers with the help of the Government. When 

this kind of statemen1s are figured in the newspapers by 

the government that this tract land will be acquired for 

industriaIizati, on this the traders go to farmers saying 
that Government wiD not give them good price for it. But 
we wiD give you good price for it. The farmer who has spent 
his whole life In debt and eked out a living and got It 

ancestrally, sells his land at throwaway prices. At that 

moment an amount of As. one or two lac seems to him 

a hefty amount If he has about five bighas of land, he 

begins to dream' that he will manage a good wedding for 

his daughter, provide good education to his child and start 

some business In this ien twenty lac of rupees. Thus the 

result Is that he loses the land from his hands. He gets 

*Not recorded. 

evicted from his own land. Mr. Minister, more or less thins 

is the situation with all the National Highways today. When 

we corne towards Jaipur through National Highway via 

Gurgaon from Delhi my parliamentary Constituency, Alwar 

falls under therein. They can be seen while haggling with 

the farmers over their tracts of land falling on both sides 

of the road with their big and long cars parked on four 

sides. They are letting go their land. Big corporates are so 
ruthless in their approach that they want the land of their 

choice at any cost. I would like to give example of a place 

namely Kotputli near my constituency In Rajasthan. 

21.00 hrs. 

The biggest cement factory in Asia is being set up here 

by the narne of Grasim Industries. Farmers there are 

pleading before the Govemment with the tears in their 

eyes. They are saying that their land Is very fertile and It 

has good water and they have been living in this land for 

generations. They are requesting to set up the factory at 

distance of two or four kilometers from the site where there 

is barren and hilly land. Neither the Government nor the 

traders are paying any heed to them. They are being 

evicted from their land. I would like to draw the attention 

of the Minister of· AgricuHure what Ms. Mamta Bannerjee 

has said that some rules should be formulated so that 

fertile land of farmers cannot be sold at any cost. Such 

rule should be formulated by Agriculture Department or 

Govemment. I am constrained to say with heavy heart that 

a lot of allegations have been made against the present 

state government of Rajasthan. There the present state 

Govemment handed over the thousands of acres bigha of 

land of the farmers to Mahindra and Mahindra near Jaipur 

In the name of Special Economic Zone. There are the 

biggest woes and pains of the farmers. 

Sir, Rajasthan is the biggest producer of mustard. Due 

to Intervention of hon. Minister of AgricUHure, their has 

been a purchase of cro.pl and mustard in the gone by 

years from time to time. But desired purchase is not being 

made. Naf~ or Govemment Agencies are doing the job 
of purchasing but they are not doing it completely. Our area 

produces ten to fifteen maund mustard per bigha and this 
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Government says that it will purchase according to only 

six maund per bigha. After this purchase mustard remains 

in godowns. I would like to thank the hon. Minister of 

Agriculture for understanding and analysing the problem 

connected with the oils and oilseed industry and he himself 

admitted in the House that Free Trade Agreement signed 

with Srilanka in 2003 had resulted in loss to our domestic 
oil and ghee producing industries because the sad 

agreement had made possible the free flow of vegetable 
oils from Srilanka. Ever since you have made nafed an 

analysing agency there has been improvement in the 

prices of mustard. There has been a jump in the local 

industry and it has become alive, many oil mills in my 

constituency have started functioning gradually. But, I 
would like to request that this free ftow should be ~ 

and some quality restrictions are required for this. I would 
like to say the han. Minister of Fmance that we hope (that) 

he is going to increase the support price. There are several 
cluster crops like motu, millets, cooriander, Ienugreek, 

cluster bean in Rajasthan. The crops are produced in the 

state in plenty. I request the han. Minister of Agriculture to 

increase the support price of millets, motu, mustard being 

produced here. 

With these words I conclude. I am very grateful to you 
for giving me an opportunity to speak. 

-DR. ARVIND SHARMA (Kamal) : Sir, President of 

India, Dr. A.P.J. Abdul" KaIam has 8qIhasiaed on 

agricultural and foodgrain8 production in his addreas to the 

nation on 14 August. 2006 on the eve of Independence 

Day. He has emphasised on agriculture through TIFEC 

Mission and emphasiIed on waIer harvesting system for 
the same 80 thai foodgraln production could be increased 
to 360 million tonnee per year in 2020 from the present 
production of 200 million 10nnes per year. 

The han. Prime Minister of country and well wisher of 

the poor people and farmers, Dr. Manmohan Singh also 
expressed his deep COf1C8t11 with a heavy heart on the 

"The speech was laid on the Table. 

deplorable condition of farmers on the occasion on 

Independence Day on 15 August. 2006 after hoisting the 

national flag from the ramparts of Red Fort. The whole 
country is constrained to think about the deplorable 

condition of the farmers after the address of the han. Prime 

Minister that today the farmer. who is fHding the wortcI 
is forced to commit suicide. The Prime Minister of the 
country and Shrimati Sonia Gandhi visited three major 

flood affected states of Maharashtra, Anethra Pradesh and 

Gujarat some 5-6 days before the Independence Day. 
Floods destroyed everything there. farmers, agricultural, 
labourers, businessmen, erJ1)loyeee. entrepreneurs and 

traders are on the verge of bankruptcy Our hon. Prime 

Minister has allocated As. 1150 crore to the relief of 
farmers and flood affected famlliea of the three __ 

and on 15 August, he reiterated that interest on loans 

given to the fanners should be waiwd off. This is true 
COfIl)88ISion of our Prime Minister and UPA Government. 

LandIe8s farmers, agricultural labourers work strenu-

ousty for the production of grains, wheat, puIae8. rice, 

grain, millets. cotton and oillleeds and they contribute to 

the proeperity and deWllopment of the country. Produce of 

Indian farmers also fuIfiIJa the requirement of foodgrains 

and puIBM of aeveraI other developing and poor CCU1tries 
and .,. results in generation of Foreign Exchange. DetpiI8 

thiS. Indian agriculture is in weaIc8r poaition in cornpMson 

to developed and W88Iem countriea becauIe IndIM 
agricullure is baed on old ~. Even today 

agricuIIure is craving for rain water and when It is more 

rain, flood etIuation becorIa i.nlinent and when It is no 
rain, farmers are left with thereby facing the wndh of 

draught. 

Even today Indian AgrIculture continues to lag behind 
due to lack of modem technology in comparison to China, 
America, Australia and many other developing countriea 
which leads to Ie8aer production in agriculture. Farmers, 

labourers, harm labourers dependent fully on agriculture 

continue to be In a pitiable and mIaerabIe c:ondItiOns. 
Presently Indian agriculture has relegated to the lowest 
pedestal in the job market. The Government of India (U.P.A. 
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Government) have made vigorous efforts from time to time 

to ameliorate the lot of farmers and the situation of the 8gro 

industries so that people dependent on agriculture can 

modernize their livelihood. 

The Government of India should create awareness 

among farmers towards agricultural policies and schemes. 

In order to make agriculture and farmers equipped with 

modern techniques the Government should from time to 

time come out with Five Year plans for the agricultural 

sector under which modern and scientific methods should 

be adopted. The Farmers should be a imparted training to 

raise numerous new crops so as to increase agricultural 

production. Indian farmers should be sent for training not 

only in the country but abroad also In order to leam new 
techniques. 

Policies regarding sharing of river waters and 

management of Flood waters should be farmed so as to 

ensure timely availability of water for agriculture equally 

to all the small and big states of the country. The scheme 

of interlinking of rivers and management of flood wateni 

should be implemented at the earliest. 

The Government should make proper provision of 

electricity and water, ensure availability of electricity at 

concessional rates and should also give some conces-

sions in the electricity bills to the farmers. The Government 

should make water available to the last tail of each and 

every small and big farmer's fields through ponds, Wells, 

8UbmersibIe pumps, solar pumps, dams, Aivers, Canals so 

to avoid damage to the crops. 

The Government should provide loans to farmers at 

lower rates of interest. High Quality Seeds, modem 

agricultural machinery should be provided for agriculture 

at concessional prices. There should not be any 

Incident of high handedness while tackling the farmers at 

the time of loan recovery. For example The Chief 

Minister of Haryana Choudhary Bhupinder Singh Hooda 
has difected the co-operative SocietIes not to take 

strict action against farmers who fall to repay their debts 

In time. 

To prevent the suicides being committed by the 

farmers, they should be provided support price at par with 

the loss of their produce by the Govemment of India. Prices 

of their crops should be enhanced in keeping with the 

support.price and the costs involved in production and 

insurance schemes for farmers and their crops should be 

introduced. 

Sir, I would like to request the U.P.A. Government to 

materialise the dreams of Late Pt. Jawaharlal Nehru and 

Aajiv Gandhi who were true friends of farmers and submit 

that promotion of agriculture will ultimately promote 

progress and development of the country. 

[English] 

·SHAI M. SHIV ANNA (Chamaralanagara) : Mr. Chair-

man, Sir, first of all Sir I would like to thank Mr. Mohan 

Singhji for bringing such a vital issue for discussion in this 

House. 

Farmer is the backbone of our Indian Economy. But 

unfortunately to day his backbone is breaking. All his 

dreams are shattered. As per the statement of the Hon. 

Minister of Agriculture, Sharad Pawarji 100248 farmers 

have committed suicide between 1993 and 2003. This is 
the pathetic condition of farmers even after 59 years of 

Independence. 

Just few days ago (Thursday) six farmers of Hata 

village in Akola district of Maharashtra attempted suicide 

by drinking insecticide after they were atlegedly denied 

cash compensation under a flood relief schemes. This 

situation will continue if we do not take care of the interest 

of farmers. The support price which is being announced 

periodically should be substantial. It may be sugarcane, 

coconut, ragi, paddy or any other crop but the price 

announced by the Central Government should be a 

substantial amount. 

Tomato growers in Kolar were struggling to get 

As. 21- per kilo. Many of them were throwing tomatoes on 

·English translation of the speech originally delivered in 

Kannada. 
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the road desperately. Some of them took loan of As. 50 

thousand and ultimately they got only As. 50001- after 
selling their produce. 

Similarly coconut growers are also facing 101 of 
problems. The plants are falling one after another. Many 
of the trees are faDing because of NUSI disease. They ani 
not getting proper compensation Coffee growers particu-

larly sma" growers are facing crisis. 

It is the farmers who brought green revolution and 
white revolution in this country. But what is the price of 
milk? The milk produced by farmer gets about eight rupees 
per litre where as Bisleri company collects fifteen rupees 
per litre of water. This Is the pathetic condition of the 

farmefs. 

It Is our late lamented leader and former PrIme 
Minister who g&\'8 the slogan "JAI JAWAH JAI K1SAN". To 
day after 59 years of Indepet Idence where does the farmer 
stand? It is high time for us to take correc:tive measures 
in this regard. BoIh State and Central Govemments should 
consider this maner very seriously. The farmers In the 
country particularly in my constituency Chamarajanagara 
do not have crop insurance. They completely depend upon 
rain God and every two years the crop wiD fail. Hence it 
is very essential to provide insurance cover to all the crops. 

Recently the Finance Ministltr has reduced the interest 
'. 

rate of agriculture loan and. made it 7%. In China it is zero 
per cent. Tamil Nadu has reduced the interest and they 

are providing free electricity. A person who takes car loan 
pays less interesl In Karnataka the Interest rate Is only 4% 
Infact, this should be only one per cant and that Is my 
demand to the Centre. 

Now the union Government should come out with 
some revolutionary measures for the benefit of the fam'l8f8. 
Unking of rivers is lingering on for the last several decades. 
V.K.R.V. Reo gave his plan to link rivers. NochIng has been 
along in this regard. There are other ~ also before 
the Go¥erMMmt in this mailer. They have to take up linking • of rivers very seriously and provide aufficient water to 

farmers of this country. This win aoIve most of the probIem8 
of our country. 

Sir, I thank you and with these words I conclude my 
speech. 

[TtanSlatlon] 

SHRI SUNIL KUMAR MAHATO (Jamahedpur) : Mr 
Chairman, Sir, it feels very good to participate in the 
discussion going on over the plight of farmers as I hall 
from a farmer famity of Jharkhand. Earlier the whole of 
Jharkhand was a part of Bihar. A number of poIicjes have 
been made, a number of acts have been enacted and 
schemes chalked out in the country for the upliftment and 
development of farmers but the farmers of Jharkhand did 
not get even one percent of the benefit in Bihar when 
Jharkhand was a pari of it. Gradually resentment among 
farmers of Jharkhand led to the separation from BIhar. The 
situation of the State of Jharktland ever since it has been 
carved out of Bihar is that It's terra~ Is UIl8II8I'I and hilly. 
The farmer of that atste has always been dependent on 
Nature. The farmers get good crops If there are good rains. 
If there are no ralns the farmers have to IUbeist on wild 
fruits and vegetables. Most of the farmers there migrate to 

other states. They go to 8\/8ry state like Bengal, Punjab, 
etc. for employment to support their families. 

Mr. Chairman, Sir, hon'ble Minister of AgrtcuIture of the 
U.P A Is a very experienced peraon. I am hopeful and fully 
confident that the MIniaIer would frame IUch • policy und8r 

which future of the fam'I8f8 of Jharktwnd wi! Wcome 
bright. The lands of fannerI In JhartctIand ... not been 
endowed by anyone. They have been living there for three 
generations after making the land even by culling foraeI8. 
They make the land arable for step farming. That land Is 
endowed with natural gifts. There Is abundance of I1'IIrWraI 
wealth in the state. If at one place there Is Iron ora, there 
are numerous mineral wealth on the other. 

The capItaIIIte of the Multi NaIioMJ companiea are 
eying that weaIIh ~Iy. The people of the war:Id .re 
coming there to acquire that land. BIg Indultries ale 

coming up there. But the fact remains that the farmeta there 
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are not getting proper value of their lands. All earlier 

speakers and our friend has stated that they hold out very 

attractive temptations. Good packages are announced 

there. Their agents try to persuade the farmers that futures 

of their wards will be secured they are given employment 

in big companias but they are removed from their jobs 

under the E.S.L. and the V.R.S. in the name of 

modernization. Today, the farmer has become redundant 

and he belongs to nowhere. 

In such a scenario I would like to submit to the hon'ble 

MInister that most of the Members of Parliament have come 

from the rural background. India is predominantly an 
agricultural country. India can become strong only if its 

villages are strengthened. Today, we are required to take 

resolve and make policies so as to bring an improvement 

in living conditions of farmers. We require such a policy 

which may enable them to provide good education and 

a conducive atmosphere so that they can support their 

families in a better way. 

Today, we are not able to supply water to the villages. 

No agro-products are introduced in the market there. There 

are 22 districts in that state. The emerging state has been 

newty formed. The farmers there are very much anguished. 

When a son of a farmer starves he takes up rifle in his 

hands. At present, 19 districts are affected by militancy. The 

whole of Jharlchand is affected by militancy as mines are 

closing down. The Public Sector Undertaking Companies 
are at the verge of closure there. If we are to maintain piece 
and provide employment to the farmer we are required to 

make water and electricity available in the villages. In 

Jhartchand 70 to 80% of it's population have not even seen 

electricity. Jamshedpur is a small town. Water level at Toia 

in Ranchi, Hazaribag and Dhanbad has declined 
considerably. Earlier farmers used to irrigate their lands 

through digging of wells ~ nowadays the Way urban~­
!ion Is taking place, entrepreneurs are setting up industries, 

. they are conaumlng water of this area upto the maximUm 

level. In IUCh a situation we shall have to pravda water 

to farmens. Today, the funds which the Government are 
spending on 1ndu8tries should be spent on farmers. 

Ensuring availability of water and electricity to the farmers 

is need of the hour and then only we can combat militancy 

and check the grOWing resentment in youth. 

Sir, with these words I would like to request hon'bie 

Minister of Agriculture to give particular attention to the 

State of Jhartd1and and we want to see such an initiative 

in the agricultural sector on your part. 

SHRI KISHAN SINGH SANGWAN (Sonepat) : Mr. 

Chairman, Sir, thank you very much for giving me an 

opportunity to participate in discussion abo..,. the farmers 

under rule 193. 

Today a discussion is being held about the problems 

and despair of farmers. Almost 80 per cent of represen-
tatives sitting here are either the farmers or elected by the 

farmers. Ever since this country has become independent. 

this House has come into existence, democracy has taken 

its place, almost during every session discussion about the 

problems of the farmers have been held. 

Sir, hon'ble Minister of Agriculture himself is a farmer. 

We are glad that he is concerned about the farmers. There 

is a need of five things: water, power, fertilizers, seeds, 
pesticides like inputs and remunerative prices for agm-

products of the farmers and redemption of debt. If these 

five things are granted to them, the farmers can be 
prosperous. Suicides are being committed due to compul-

sion. I can tell about my own State Haryana, Punjab and 

to some extent about Westem UP that when country 

became independent the farmer had an average land 

holding of 18 to 20 acre per family. After 59 years of 

independenca, three generations have passed and the 
land holding is restricted to two to three acre par farmer 

today. At that time a family consisted of 10 persons and 

today that number has gone upto 100. Land is shrinking 

and duress has escalated on it. This is the major reason 
for pitiable condition of the farmers. 

SIr, when we talk of water, there Is flood somewhere, 

there 18 drought somewhere. It aD happens due· to 

geagraphicaJ coMion of our country. Every year 

thouunda of crorea of rupees are being squandered on . -



603 Discussion Under AUGUST 24, 2006 Rule 193 804 

IShri K'lShan Singh Sangwan] 

account of drought and flood but despite all that the 

farmers are not getting water. A scheme for interlinking of 

an rivers was formulated during Atalji's regime and if the 

same was implemented properly, this water crisis could 

have been over come to a great extent. This should be 

experimented upon, though rain is a natural phenomenon. 

Today Haryana is reeling under drought whereas many 

other States of the country are facing grave flood situation. 
Some parts of Rajasthan are witnessing flood whereas 

Haryana is under dry spell. We have been asking for it 

but so far Haryana has not been declared drought-hit. 

Haryana and Punjab, which are called as prosperous 

States from agriculture point of view, the farmers of those 
States are now out of pocket. They do not have bags of 

money now as their econonic COlIdition has worsened. 

All the figures are reflecting as to what the condition 

of the farmers is. The farmers are committing suicides in 

Punjab and Haryana today because they are so much 

burdened with debt that they do not have any way out. 

Therefore, Minister of AgrIculture and the Government 
should formulate a rule to make the farmers free from debt 

We talk of insurance scheme; Alaiji had also launched 

it in 20 Slates on trial basis. But this could continue. 

Therefore, the fanners are losing hopes. According to 
National Sample Survey, 48 per cent farmers of the country 

are not in a situation to pay back their loans at .all. h shows 

what wiU happen tq fanners. 

As far as the Planning Commission is concerned, it 

is ready to provide As. 1,40,000 crore in the next ten years, 

as per data available with me, to promote agriculture 

based industry and food processing industry. It is a fo~ 

of subsidy, subsidy to these industries is accepIabIe to the 

Planning Commission but when a point comes to providing 

compensation or other relief to the farmers the Planning 

Comrnisston denies it on the pretext of having no budget 

for that. Who are the people who make such anti·farmer 

policies, are the one's who make policies about farmers 
sitting in A.C. room and decide the prices of crape and 

the very people has thus increased the priceaof peddy 

by Rs. 10 only per quintal. I want 10 know from the Miniaer 

of AgrIculture as to who are the people who have fixed 

this price. There is no criterion tor fixing prices whereas 

prices of inputs are inc ..... ing and prices of common 

commodities are going through roof but rate is being 

increased by Rs. 10 only per quintal. 

If you have a balanced view about the farmers, they 

should get remunerative prices. We are not in a favour of 
giving them just minillK.lm support price. The farmers toil 

day in day out. therefore, they deserve remunerative prices; 

minimum support price was needed earlier, not today. Thua, 

Minister of Agriculture should take note of It. 

As far as providing loans to the farmers on interest 
are concerned, they are neck deep in loan today. Two-three 

years back farmers were getting loan at 18-19 per cent 
interest rate. AtaIji's Govemment brought it down to nine 

per cent. This Government has further reduced it to aeven 

per cent. I want to thank their Government for this. I want 
to ask the Minister of Agriculture whether farmer, indeed 
are getting loan at the interest rate of seven per cent. You 
have not issued any guidelines to the banks in this regard. 
You have put a limit of As. three Iakh tor seeds, fertilizers 
etc. for farmers and they win get it at the rate of I8ven 

per cent. But you give a single instance where a farmer 

has borrowed As. 3 Iakh and his limit is not more than 
As. 50,000. When he goes to the bank even for that amount 
he is told that no $UCh direction has been given to the 
banks, thus these directions should be issued. 

Mr. Chairman, Sir, I will take two minutes more. II haS 
become a trend of the Government.· We saw last time th8t 
the Minister of Finance had totd that we were giving leans 
to the farmers worth more than one latch crore. That means 
this foen amount is being talked of 'or ..payrMnt of Joan 
arn0unt8. Taking loans 10 repay loan amount Is not a WIIf 
out. UnIes8 they are made economlcaliy viable, remunera-
tive prices are given for their cropi, provision for fef.lIzetw, 
seeds, power and water II made II will be like their living 
deatha-1urkecl within the loan given with a view to 
repayment. 
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Power crisis is a very aeriou8 matter. Many hon'ble 

Members nave spoken about power. Right now, it is time 

for 'Jeeree' crop. I claim that if the Minister of Agriculture 

gets a survey conducted today he win find that about 25 
percent farmers have uprooted their paddy crop. There is 

no water, monsoon has failed, there Is no electricity, ~ 

wells a.. not wortcing, then farmers are left with no other 

choice. Therefore, provision of power is a must. It may or 

may not rain, is in the hands of nature but the Govemment 

should make provision of electricity. You are setting target 

for procurement of Jeeree'. You have seen what has 

happened in case of wheat. You fixed the price of Rs. 650 
per quintal, owing to which traders purchased that wheat 

and It never reached you. After that you made an 

announcement of As. 50 as bonus but by that time farmers 

had no wheat with them. Traders took advantage of that 

bonus. You are not offering fair price to the farmers so you 
will be off-target in 'Jeeree' crops as well. 

MR. CHAIRMAN. Please conclude. 

SHRI KISHAN SINGH SANGWAN : I will conclude by 

adding one more thing. As many of our colleagues have 

said just now that It has become a trend of State 

Government that acquiring lands from farmers and seHing 
It off to big dealers. Big companies are coming in and 
acquiring lands. they are acquiring good lands. Special 

Economic Zones, markets are being created. Their taxes 
are waived off. My constituency Sonepat is near Delhi and 

Delhi is surrounded by Haryana from three sides. Its land 

is fertile and costly but that land has been given to 

industrialists on cheap rate. 2200-acre land in my 
constituency pricing Rs. one to One and a half crore is 

being 8Cqulred by the Govemment from farmers in As. 18 

to 19 lalchs. We are not against Economic Zones but they 

should be set up at such places where rates are low and 

land is not fertile. 

PreIentIy, Gurgaon has become Hongkong. They al8 

acquiring land there. If you proceed to Sirsa or 

Mahendragarh to create a Special Economic Zone, it wII! 
bring much better prices for the farmers. But. now-a-days. 

the Government Is playing the role of a property dealer. 

And this is confined not only to my state; but the same 

state of affairs is prevalent almost in all the States. Land 

is acquired at lower rates and then it is sold at higher rates. 

This is the way to show development. 

I want to make another request to the hon'ble Minister 

of Agriculture that this Ministry should follow the Ministry 

of Railways in formulating Its budget. The departments of 
irrigation. power and rural development should be merged 

into it. It will serve no purpose to keep them as separate 

entities. All these departments should be merged into the 

Ministry of Agriculture and it should present Its own budget 

like the Ministry of Railways. Only then, development of 

villages can be ensured. 

[EngHsh} 

MR CHAIRMAN : Now, I have to make an announce-

ment. Still we have more than 10 Members to speak. After 

that, the hon. Minister will have to reply. It wHI be very late. 

So, I do not think It will be possible to take up 'Zero Hour' 
matters today. 

[TransllJtion} 

SHRI DHARMENDRA PRADHAN (Deogarh) : We are 

waiting for that. 

[English} 

MR. CHAIRMAN : You please wait. I will consider. If 

the other Members cooperate and speak briefly. then I can 
do that. 

[Trans/tltion} 

SHRI DHARMENDRA PRADHAN : Sir. it is all right. 

·SHRI HITEN BARMAN (Cooch Behar) : Sir, after 

independence so many Budget was passed. Many scheme 

took up to save the farmers. But the condition of farmers 

was not improved. But why there are so many causes for 

distress among the farmers in the country. Farmers are not 

wrhe speech W88 laid on the Table. 
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getting their reasonable price for the productive commodi-
ties. There is no irrigation facility for aU the farrnel"S. Subsidy 
of fertilizers and other equipments of the farmer slowly 

decreased. Want of rainfall so many state were drought 

and farmers are bound to commit suicide. Only special 
package is not solve the problem. After the announcing 

the special package of Bidava Area there are 70 farmers 

have suicide. 

In this discussion, I want to draw attention to the 

Agriculture Minister that North Bengal i.e. Part of West 

Bengal. There is no Irrigation facility. Only Teesta Project 

for irrigation running scheme. But last 30 years the scheme 

was not completed clue to lack of sanction money from the 

Government 

Sir, I also draw attention to the Hon'ble Minister Sharad 

Pawarji. In this year in the area of Coach Bihar District of 

West Bengal and also nearer the district also clue to short 
rainfaU the farmers are not able to cultivate about 40% of 

the land which are being cultivated had dried up due to 

shortage of rainfall. The only economic crop ·Jute· due to 

shortage rainfaH were not being decomposecI. Serious 
problem arises in this area West Bengal Government 
declare drou9ttt area some moujas. In this circumstances. 
I wrote a letter to the Hon'ble Minister but not yet response 
from the Ministry. I humble request to Shard Pawarji to ~ 

a central team to obeetve the area and sanction more 
money for the drought area. 

SHRI OEEPENOER SINGH HOODA (Rohtak): Mr. 

Chairman, Sir, I thank you very much for giving me this 

opportunity to speak on this very important debate. Uke 

it has been pointed out by a multitude of speakers, we 
are on the threshold of a precarious agrarian crisis. Today, 

farming is both a way of life and the principal means of 
livelihood for about 65 per cent of our population and yet 
it only contributes about 20 per cent to our GOP. Truly, this 
is a story of our lost millions. 

Sir, our farm population is increa8ing at a rate of about 
1.8 per cent annuaHy. In this regard, we are very different 

from some of the other Western industrial economies 

where the farm population has rapidly come down with the 

advent of indu8triaIIIati and other sectors becoming 
more prevalent. Aa a result of this, the size of our 

landholdings Is going down at • rapid rate and ell this II 
accounting for a very precarious coSt-risk-retum structure 
for our farmers. A recent NSSO Survey revealed that given 

a choice, about 40 to 50 per cent of our farmers would 
like to quit farming and join some other profelelon. This 
is really alarming for a country, which calls itself • Krishi 
PradhBn Desh. 

Another recent insigllt article, written by Harish 

Oamodaran, concludes that three-fourths of Indian farms 

take home a salary less than As. 3,000 a month. which 

is less than 60 per cent of the starting salary for a 
Government peon. This is another point with regard to what 

kind of situation we are looking at. 

Sir, agriculture, in India, is a non-remunerative and 

generaly losing proposition and I think, it is very well 
debated in this House. I would not like to dwell on this 

subject. but , woUld straightaway get to the point. The main 
point of my debate will be the role of MSP regime Itself. 
While, I· will support most of the hon. Membens, including 

Shri Kiahan Singh Sangwan, that MSP for kharif needs to 
be steeply. high, I would also comment on aome other 
drawbacks of the MSP regime that we _today. 

[Translation] 

Sir, I used to hear a HIndi song when I was a young 
man. 

SHRI KISHAN SINGH SANGWAN (Sonepat) : You .. 
stIU a YOW1G man. 

SHRI OEEPENOER SINGH HOOOA : I ueed to hear 
a song when I was a child. "Mere Desh kee dhartl IOn8 

ugIe, ugIe hire moti, mere desh ... dtwti. The meaage 
Of the song II quite true even now when I grew. In&o • 
young man. I would \Ike to MY the hoft'ble MInIMer of 
Agricu\Iure that attempla should not' be made to buy this 
precIoueland at throw-away ~. It hu been pointed 
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out that MSP of kharif has been increased by 0.15 per 
cent. 

(English] 

This does not even cover the inflation rate. It is actually 

50 times less than the annual inflation rate. 

Sir, I would NIce to ask the hon. Agriculture Minister, 

why has the Government of India fixed the MSP with total 

disregard to the suggestions and recommendations by the 

States. For example, in the case of the two most kharif 

producing States of Punjab and Haryana. in case of paddy, 

have recommended a hike of Rs. 150 and Rs. 173 each, 
but that has been totally ignored. 

MR. CHAIRMAN : You can lay it on the Table. 

SHRI DEEPENDER SINGH HOODA : Sir, I wiD 
conclude in ~three minutes. 

Sir. a'iother thing is the recommendation of the CACP. 

This is really serious. Not only are we looking at farmel1l 

gelling less' prices but we are also looking at the threat 

to food security of our nation. Just like the case with wheat, 

.. can also face the similar situation to paddy. Now an 

8IgUI118nl has been brought forward, in case of paddy, our 
CUIT8nt .... rvea, the buffer stocks, are in much better 

aIluaIIon than wheat. But we have to ranember that wheat 

crisia started two-three years back, when the then 

Government took a sort of a decision to limit the hikes in 

MSP to very meagre amount. So, I think, we are looking 

at thai kind of Inflection point for paddy also. So, we have 

to ... corrective measures from the beginning. 

MR. CHAIRMAN : Please conclude. 

SHRI DEEPENDER SINGH HOODA : Another point 

which I want to make is that we are farrnerI, not beggars. 

NDA Govemment was In power prior to the year 2002. 

They ueed to fix lesser prices In the beginning and 

increase it afterwards. Then, It was decided by the Chief 

Minister of Punjab and all our leaders of Haryana to stage 

a dhama in front of the residence of the Prime Minister. 

Only then, the prices were increased. An increase of 50 

rupees was made during rabI season. Will the farmers of 

the country be always compelled to make a demand for 
increase in prices and only then these will be increased? 

I want to know the basis on which MSP is calculated by 

CACP and SSP and why are the prices increased only 

after making such demand, although they know the reality? 

(EngHsh) 

I agree with the fact that we need to steeply hike the 

MSP. But I would also like to point out a few flaws with 

the methods of calculation of MSP. 

[Translation) 

I used to hear another song 'sab goImai hai, sab 

goImaI hai'. In the present scenario, the fanner Is unable 

to get· remunerative prices for his crops, but on the other 
hand the consumer has to pay a lot for the same food. 

grains. 

[English} 

A recent study by Mckinsey and CII pointed out that 

Indian farmer gets much less than his counter-part in 

America and European Union. while Indian consumer pays 

much more than his counter-part in America and European 
Union. 

So, we have to point out this middleman stigma that 

we have in our whole scheme. 

[Translation} 

Another point which I went to raise is the faulty method 

of calculation of MSP by CACP. It Is calculated on 

cumulative average basis. But, the right method Is to fix 
MSP on the basis of a state. 

(English) 

MR. CHAIRMAN: Shri P. Karunakaren. 
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SHAI DEEPENDEA SINGH HOOOA : We have to go 
for State-spec:ific MSP because cost of production for any 
agricultural product is widely different from State to State. 
It is a very simple fact that some States are rich in 

electricity. 

MR. CHAIRMAN: You can lay it on the table. 

SHAI DEEPENDEA SINGH HOODA : Please, Sir; there 
are two or three ~rtant points that I would like to raise. 

A few States are rich in electricity and some other 

States are deficient in electricity. The cost of elEictricity in 

the deficient States is much higher so the farmers 

eventually have to pay much more. Similar is the case with 
the cost of land. 

[TranslatiOn} 

The cost of land in NCA region is more in comparison 
with other areas. Naturally, the expenditure is incurred by 

the farmer in the same proportion. There is a mandate in 

CU' constitution that MSP should be declared by CACP 
much before the sowing of crops. But, it is not so in practice. 

I would like to know the action to be taken against the 
bureaucrats who cause delay in declaring MSP. The 

farmers are convnitting suicide in the country due to it. 
Whether the Government intend to take action against 

those persons? 

(English] 

MR. CHAIRMAN: Shri P. Karunakaran, you can speak. 

(Interruptions) 

MR. CHAIRMAN : Nothing will go on record. There is 
a limit to everything. 

(Interruptions)" 

MR. CHAIRMAN : You. are a young man; you ~ 
understand the difficulty. Please conclude. 

(Interruption$) 

·Not recorded: 

[Translation) 

SHRI DEEPENDER SINGH HOODA : There is a big 

lacuna in CACP calculation. There is no mention about the 

rate of interest. They spend the required sum, but ... 

{English} 

They do not take into consideration the rate of interest 

that the farmer pays In U\at particular investment. Today. 
our farmer is a bor:rowing farmer. 

21.37 hrs. 

He spends a certain amount of money on a particular 

produce but, at the same time, on that money he is also 
paying a huge interest which ranges from two to five per 

cent on a monthly basis In some cases. So, we have to 

take into consideration that any calculation of MSP should 
be with the calculation of the interest rate. 

My last point is this. The desired two stakeholders of 

MSP were our farmers so that the farmers get good price, 

and the consumers so that the consumers do not have to 

pay too much. But, today. what we have seen in the .... 

five or six years. rather during the last decade? This MSP 
regime has not been able to pmtect the interest of eIIher 
farmers or the consumers. So. we have to look at deIinking 

the food security and relief from procurement from support 

price operations. This is my prime reconvnendalion. 

MR. CHAIRMAN : Please conclude. Mr. Hooda. 

SHRt DEEPENDER SINGH HOODA : My NCOnd 
r8COf1VTl8ndation is that we have to also look at dual MSP. 

.. . (lnterruptions) 

[Translation} 

SHRI RAGHUNATH JHA (BeItiah) : There 18 no 
arrangement of dinner for the staff ... . (lntemJptlonI) 

{English} 

MR. CHAIRMAN : Please do not intemJpl 
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SHAI OEEPENOEA SINGH HOOOA : We have to look 

at dual MSP pricing so that we do not have the basic MSP 

but there is some flexibility available with FCI who will 

ensure the procurement is very good. 

[Translation] 

I have already said that my discussion will remain 

focused on MSP. Another important point is that alongwith 

MPS. We should focus our attention to the issues 

concerning animal husbandry. I congratulate the Minister 

of Agriculture for paying so much attention for the first time 

to the issues concerning animal husbandry. The matter of 

special mention is that the biggest amount of grant has 

been given to my state for developing 'Murrah' breed of 

buffalo. It is fact that the people of the whole world 

take the milk of Jersey or Basten breed of cow. But, I 

have a vision that if Hon'ble Minister of Agriculture 

continues to extend his cooperation, the people of the 

entire WOf1d be they Americans. Chinese or Japanese will 

take the milk of 'Murrah' breed of buffalo of Haryana in 

the 21st Century. With these words, I conclude and take 

my seat. 

SHAI SAICHANO KAIPLANI (Chittorgarh) : Mr. Chair-

man. Sir. I would like to make a request that they were 

allotted time during Zero-Hour, so, it would be better if they 

are aJIowed to speak just now. 

MR. CHAIRMAN : No, we cannot allow that as a very 

impoItant subject like the problems of farmers is being 

dillcull8li. The entire House is taking that discussion very 

uriousIy 80 you should also take it seriously. 

Now Shri P. Karunakaran. 

[English] 

SHRI P. KARUNAKARAN (Kasarod) : Mr. Chairman, Sir, 

we have been discUSSing the issues of the farmers in this 

HCMae now and also discussed them in the other Sessions 
of the 14th Lok Sabha. We know it well. When we compare 

the issues today and two years back, no doubt, all the 

Members of this House have the same view that the 

situation is deteriorating. 

Sir. I do understand that the Government has spent 

a lot of money in the Budget for the farming society. At 

the same time. even though the growth rate is eight per 

cent as claimed by the Finance Minister and also the 

inflation rate is only four per cent as claimed by our 

Finance Minister. this theoretical concept is not reflected 

in the day-ta-day life of the farmers or the agricultural 

society. So. the first point that I would like to make clear 

is that the Government has to consider the pOlicy that we 
are following at the national level and also some of the 

effects of the policy that we take at the international level. 

Though we spend more in the agricultural sector. we are 

not able to improve the situation of the farmers. That has 

become a truth now. So. we have to find and we have to 

reconsider the policies that we have taken at the national 

level. 

The second point which I would like to make it clear 

is that in the recent time. the Government has declared 

a special package policy for 31 districts including three 

districts in Karata. Sir. it is only As. 639 crore. There is a 

widespread apprehension in Kerata that this is the special 

package that the Government has declared. I want to make 

it clear whether it is correct or not Almost In all the 

newspapers it appeared about this special package. and 

it is insufficient to meet the demands. If it is true. then it 

is insufficient to meet the demands of the people. The 

Kerala Government has already submitted a detailed 
representation at the time of UOF Government and also 

at the time of UOF Government. We. the Members from 

Kerala. met the Prime Minister, met the Agriculture Minister. 

met the Finance Minister and have given a detailed report. 

I think. three study teams have already gone to Kerala. 

Four or five districts in Kerala have been hit very ba~1y 

by the recent monsoon. So. we, the Members from Kerala 

and also the Kerala Government. have demanded that this 

special package has to be declared very soon because 

justice delayed is justice denied. If you do it after two 

months or three months. it would not be helpful. Still there 

are reports of suicides of farmers in Wayanad. Three days 

back. there was a report that one farmer has committed 

suicide, and it is continuing. So. something has to be done. 
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It is true, as stated by some other Members, .that it is only 
a temporary measure. When we lake the special package, 
it is a temporary measure. Even though it is a temporary 
measure. this has to be done as soon as possible. 

Sir, we have full faith on the Agriculture Minister 
especially on agricultural matters. With regard to the issues 

pertaining to KeraIa, this special package has to be 

declared in this House itself, and I would request the hon. 

Agriculture Minister to do that. 

[Translation] 

SHAI BHANU PRATAP SINGH VERMA (Jalaun) : Mr. 

Chairman, Sir, I would like to thank you for giving me time 
to speak on the frustration and .,robIems of farmers. I have 

heard from the elderly people, who used to say "Uttam 
Kheti, Mac:I1yam van, Kare Naukri Bheekh Saman.· But 
today it has now been transpoeed. Today buUless is the 

best. government service has become better but the 

fanners who were placed at the top are now-a-days. 

committing suicides due to 1heir paIhetic condition. 

Acconfing to National Sample Swwy, forty per cent 
fannens want to leave farming. It may be possible that the 

incumbent government is not aware of the basic problems 

01 agriculture sector or it is not concerned about the 

fanners. Agricultural sector has been ruined totally as a 
result of economic IIberafization and privatization. Prices 
of diesel, 1ertiI;"!8fS and seeds have increased. FarmenI do 

not get water for irrigation. Minimum prices for agricultural 

produce have corne down. Production cost has gone up. 

When our farmer sows the seeds cannot foresee the 
problems that may befall his crops. If anyhow, he succeeds 

in harvesting the crops he locks resources to store it and 

thus is completed to sale his foodgrains at lower prices. 
The middleman in the mandi takes his grains on one or 

two months credit. 

The Union government has Introduced a Kisan Credit 

Cant scheme. But one may' go to any bank and see that 

the fanner who intends to get credit card does not get it 

without giving commission. I can talk about my parliamen-
tary constituency Jalaun. There is no bank In Jalaun where 
credit card had beeti issued· without paying commission. 

There is one Submi88ion of mine. We are talking about 

the problems of farmers. One of thern is that the 
Government usually acquires the land of farmers. Some-
times it is acquired for construction' of roads; sometimes 

it is acquired to give to others. In the city of Kounch from 

where I hail, farmers land had been acquired for 
construction of four-kilometer long KeIia bypaaa. One of my 
friends, Shri KanhaIya Lai Yadav son of Shrl Aam Sevak 
Yadav, had been dispossessed of his land by the 
Govemment some 15-20 years ago but 80 far he has not 

been given compensation. Had he taken loan, the LekhpaI 

or SOM would have pursued and Put him behind prison. 

If even after twenty years, compensation is not being given 

to them. how the condition of farmers would be 
strengthened and they would become prosperous. As long 

as we do not ponder on all these thingI their condition 
will not ameliorate. The price due to them Is not made 
available on time. The ICheme being run under the 
National Insurance scheme. . . .(lnIenuptions) 

MR. CHAIRMAN : PIea8e CCJnC!ude now. 

SHAI 8HANU PRATAP SINGH VERMA : Sir, the 
Government of Uttar Pradesh had declared the previous 

year u a drou!td year. After getting the pIot-wIee and 

viIIage-wise survey conducted by the revenue officiIIIs, the 

affected ~ were given agrtcuIlural inveetment 
subsidy. Secolldly, deducIIona were made hom the 

insurance scheme against thole farmer. who had taken 
loan or purchased fertilizer from the cooperative bMkI. As. 
1025 were deducted but they were not given the beneftt 
of insurance scheme. Through General Manager of the 

bank about 95-100 cases of Insurance amount were sent 
to national inaurance company. Only 43 farmers got the 
benefit of Insurance. Not only that. insurance amount 'has 
been disbursed In two 'Nyaya Panchaya1s' of the Tehsil 
whUe In other two 'Nyaya Panchayatl' this tau not been 

disbursed. A Nyaya Panchayat, located 8Cf'OI8 the road. 
has not received the Insurance emount and In the 



617 DiscuuIon Under BHAORA 2, 1928 (Saka) Rule 193 618 

neighbourhood of the next village. which is barely 100-

200 meters away. insurance amount has been disbursed. 

I would like to request the Hon. Minister that the Gram 

Sabha covered under Nyaya Panchayat should be given 

insurance amount. 

Mr. Chairman, Sir, until the Gram Sabha is not 

considered as a unit, it will not get insurance amount. 

.. . (Interruptions) This is a very important matter. If it is not 

considered as a unit, farmers will not get the money of 
National Insurance Scheme. Farming of peppermi,~t is 

being done in my constituency. National Horticulture Board, 

Government of India has been making investments. At 

present some files have been prepared ... • (Interruptions) 

MR. CHAIRMAN : If you will make such a lengthy 

speech, it win not serve the purpose. Whatever you have 

spoken 80 far is appropriate. Now you conclude your 
speech. 

SHRI BHANU PRATAP SINGH VERMA : Mr. Chairman, 

Sir. National Horticulture Board, Lucknow has sanctioned 
amount for my constituency and work is being carried out. 

On dated 7.7.2000. . . . (Intenuptions) 

MR. CHAIRMAN : Now you please sit down. Your 

speech will be deemed concluded. You have raised all the 

points. Members from other parties are also waiting to 

speak. You take your seat 

Shrtmatl Tejaswinl Seeramesh. 

{Eng/iIIh] 

sHRiMATI TEJASWINI SEERAMESH (Kanakapura) : 

Sir, ftrat of aU I would Hke to thank the Chair. 

I would IIk8 to regIatef' my official respectful apprecia-
tion to our AgrIculture Minister who has spent almost more 

than five to six houf8 to listen to the problemS of the farmers 

being raised in \his House. It will be a memorable day for 

me as a first timer. They are very impressive speeches. It 
realty cornea from the heart of every leader who spoke 

here for the farmers. I 8ee an iota of hope in this House 

that our Agriculture Minister wiD respond to the problems 

of the farmers and he will even address the shortcomings 

in some deci6:onS of the UFA Government. Even though 

I belong to the ruling party, when we are speaking about 
the farmers' issue, I will never compromise. That is why, 

my farmers sent me here to speak for themselves. Sir, I 

thank you once again. 

Sir, in India, we have two India. One is virtual India 

and another is real India. That real India is very poor but 

powerful, that is, the rural India. It is very powerful where 

65 per cent of the people are depending on agriculture. 

Agriculture's contribution to our GOP is 22 per cent. It is 

coming down. Why? It is the time to debate on it. 

The total number of farmers who committed suicide 

between 1998 and 2003 is one Iakh. It is time that this 

country should bow its head in pain and shame for that. 

I do not mind bowing my head in pain and shame. Our 

farmers have committed suicide in this land of Gandhi. 

The UNHD Report in 2005 makes clear that our 

progress on poverty reduction front is poor. India ranked 
at 127th place among 1n countries. Do you not think that 
rural India deserves more attention and more funds from 

this Government? 

It is not the privilege that we are giving to our farmers. 

It is not the privilege they are seeking from us. It is their 

right. They feed the countrymen as anndatha. But today 

they prefer poison to humiliation. Why? 

It is only to save their dignity as farmers. Just because 
they are farmers, they will die, they prefer death rather than 

humiliation and insult. 

Agriculture cannot grow in an isolated way. Agriculture 

Is the core of Indian economic strength. While 70 per cent 

of farmers depend upon agriculture, what Is our allocation 

to this sector? It is only two per cent. While 65 per cent 
of the population belongs to rural India we are allocating 

only two per cent to them in our Budget. How much 

are we giving to irrigation? It Is only 0.35 per cent. In 

this allocation of 0.35 per cent, the hon. Minister should 
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accommodate drinking water facility to this biggest country 
also. How wiD he aHocate from this limited resource? How 
win he meet these requirements? Who makes this type of 

policies? Is it by the bureaucrats arid the technocrats who 

have not seen the ground realities in the villages? Do you 

not think that in decision-making bodies we must involve 

our farmetS. our agricultural scholars and our scientists to 

formulate the pro-fanner policies? 

We talk so much for the farmers with sympathy. 

WII it help them? WiU these &yqI8thies help them? 

Agriculture is not an earning profession but it helps to 

serve the mankind. While the mankind lives on agriculture, 

why are there. suicides of the farmers in this country? 

It is a clear indication of lack of coordination between 
virtual India and real India. Virtual India is prosperous 
and commands the Indian economy but true efforts to 
bring up the rural India is a big question martl: in front of 

us. 

Sir, our UPA Government deflnitety deserves an 
appreciation from the fanning c:ornrft.Inity. As a represen-
tative of them, representing 27 Iakh voters in my 
constiIuency Kanakapura, I can say that this is a drought-

prone area. There is no irrigation. There are no rivers. The 
underground water level is going thousand feet below. 

What sort of future can I see for my farmers unless there 
is dryIand development and unless there is reserve 
renovation of the tanks and the water bodies? I cannot see 

it. Unless we help the sericulture sector, unle8a we help 

the animal husbandry, poultry and fishery areas where they 

can live as an added profession to agriculture. it would 

be difficult. 

My Government, that is the UPA Government. reduced 

the rate 01 intereet on agricultural loan to eeven per cent. 

During the NDA Government, of course, they reduced it 
from 11 to 8 per cent. But their loan margin was upto As: 
55,000 whereaa the UPA Government railed it to As. three 

Iakh at the rate of interest of seven per cent. " is definitely 

a biggeethelp to the farming COII'IfI'Imity. Of COUIM, Dr. 

Manmohan Singh'. Govemment aJIo extended two per 
cent rate of interest to the agricultural loans by the banks 

in 2005 also. Wherefrom these tanners are getting this loan 
money? One is the scheduted banks like the national 

banks and the second is the regional banks or commercial 

banks like Canara Bank, Bank of Baroda, Allahabad Bank 
etc. and the third is the district cooperative banks which 

lends money to the village cooperative societies from 

where the farmers borrow the loans. 

Here there is one lapse. I do not mind, I do not hesitate 
to apprise my Government about this lapse and request 
them to rectify it. When they were eJCtendIng help to the 
regional banks and the national banks, the district 

cooperative banks were deprived from this facility. The 
commercial banks can earn the profits by giving loan to 
the traders and induatrialisla. But these poor cooperative 
banks are depending only on the farmers and there is no 

avenue to eam profits. 

My personal opinion is that the han. Minister Shri 
Shared Pawar is really an elderly ~. He is having 

his own value for his voice in the UPA Government. I urge 
upon him, as a representative of the fanners, to give that 
benefit to the district cooperative banks aJao. OIherwlae, 
this decision is going to aftect you bacIy. I do not mince 

the words while I am saying so. 

At the same time, my State of Kamataka .uffered 
drought for four years. It is these banks which came to the 

rescue of the farmers in Maharashtra, Andhra Pradesh, 

Tamil Nadu etc. The commercial banks were uIdng tor 
collateral security. When there is no value for the ilia of 

the farmers, what collateral security that they can offer to 
the banks? That is why, these district cooperative banks 

were the lifeline of the farmers. Theee banks ehoutd be 
atrengthened in aU pouibIe manner. I urge upon the 
Government to take ItepI inthia regard. 

22.00 hr.. 

While preparing the Budget. how much do we allocate 

to the agrtcuIture and irrigation? It Is 2.3Sper cent only. 
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So. I woukI like to ask Shri Shared Pawar how he will pay 
forthetr crop insurance. He Is committed to the cause of 

farmers. I know that he Is the champion of farmers' cause. 
He Is havtng concern for them. I met him personaJly. He 

is having a lot of love for the farming community. Shri 

Shared Pawar, please convince me that with this meagre 

aUocation of 2.35 per cent, how are you going to pay for 

their crop insurance. how will you upgrade the technology, 

how will you do the research and development at 

agricultural universities, how will you construct dams, how 

will you ...;wenate water bodies like lakes and tanks, how 

will you help Upper Krishna Project of Karnatake? On this 

project. we haw spent Rs. 8,700 crore to store water, but 

unIeM you extend As. 1,000 crore more, it wiD be of no 
... and we cannot use that water. 

Where is the money in rural India? So, I urge upon 
him that he should come to our rescue. Do you not think 
that II Is a matter of shame that while we can give 11 to 

12 per cent to Cf88te telephone facility, we give only 2 per 
cent to agriculture which comprises 56 per cent wort 

fofce? I think, attitude should change. 

MR. CHAIRMAN : You can lay rest of your speech. Shri 

Suresh Waghmare. 

SHRIMATI TEJASWINI SEERAMESH : Sir, I will 
conclude. The NDA failed to provide 8II8f1 this 2.35 per 

cent. So, I appreciate my Government. 

What Is happening In ChIna? China Is spending 10 

to 12 per cent on agriculture. We are having equal potential 
and we are having equal potential to challenge China. I 

feel that India's agriculture sector deserves an allocation 

of 10 to 12 per cent. 

What has Mppened in recent times? Southern India 

has tte8vtty euffered due to floods, tsunami and drought. 

Do you not think that It is time to inter-link the inter-State 
rivers? Population hal Increased from 35 Iakh8 to 100 
crores wherNa the agricultural land remains the same. 

That Is why, due to urbanisation and industrialisation, 

falTll8f8 were having lack of land. 

MR. CHAIRMAN : Shri Suresh Waghmare. Now. 

nothing will go on record except the speech of Shri Suresh 

Waghmare. 

(Interruptionsr 

SHRIMATI TEJASWINI SEERAMESH : Sir, I urge upon 

the Agriculture Minister to educate farmers on water 

management. Due to their illiteracy and innocence, they 

do not know how to manage water. Farmers need 
education on rainwater harvesting and aU these things. 
There should be created marketing fa<:iIitiea, demand, cold 

storage facilities and such other facilities. 

Let us an together try to wipe out the tears of the 
farmers. With these words, I would ftke to thank the Chair 

for giving me this opportunity to speak . 

*When we were liberated from Briti8hers in 1947, our 
population was 35 lakhs. Only today we crpssed 100 crore. 

Whether our Agri land extended? No. Impact It reduced 

due to the urbanization and incIustriaIizat. 

Today more than 85% agriculturist is not interested in 

farming. It Is nor viable. 

In my view as a farmer, our farmers are the more self-
respected people. They do not want anybody's sympathy. 
They need right policies. They do not want to live ftke 
beggars, but they determine to be the backbone of this 

country. Cant we give them quality eeeds, power, stable 

prices crop insurance and rural weightage to the children 
of farmers. 

To help them - we must adopt long term measures 
rather than short term measures Hke 8I.bsidy, crop 
insurance - flood relief, time being they needed. 

We must ensure remunerative prices to their produce. 
Ex cement rates increased to 150-250 As. Pr0duce8 can't 
farmers fix their process to their produce. 

Great - MaIt<eting, demand, incraase in cold storage, 

processing units. Encourage and support to grow export 

·Not recorded. 
* ...• Th1s part of the speech was laid on the Table. 
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oriented items. Add value addition 10 the farmers. Here it 

is only 4%. It is 15 to 20% value addition in foreign 
countries. 

Technology and A and D should react the farmers 
fields through extension. Agri-university must use as a 

consultancy 10 educate farmers about soil lest crop pattem, 
etc. 

Water - Our farmers do not know the value of the 
water. Due to their illiteracy and ignorance, they fail to 

understand the scarcity of water. They falls 10 understand 
the importance of water. So they need mont edllCation on 
water management and rain water harvesting and to 

recharge the underground water and 10 adopt the drip 
irrigation. 

[TJ'IIMJaIion] 

SHRI SURESH WAGHMAAE (Wardha) : Mr. Chairman, 
thank you. Here diIIct-.ion is going on ftIg8I'ding 
agriculture. In the last 80 years the condItioI. of the 
fanners has deteliorated and today it is the subject of our 
deIibendion. Whenever we talk aboUt the present plight of 

the fanners, the main reason which atrikes up is that the 
fanners are not getting their due 8CcOIdIng the cost 
incun8d by them. They are not gelling the asaistance Which 
they require; and this Is the reason for the present Plight 
of the farmers. Today, the economy of the country is 

dependent on the agriculture, and more than 50% of th8 
GOP of the counIry is c;ontributed by agricuIIure. -Deepite 

.... such • the .... of our.agricuIture Ihat ......... are 
COlilpelied to commit euicidea in V~ qgion oIQUJ 
State, Maharashtra. And it is due to inaensitIveraa shown 

by the people Who had been In the government for teV8f8I 
Years. If we had provided Irrigation facilflleisfor agricuIIure, 
connected the villages WIth pucca roads and given 
eIec:tricity for Intgation, then this siIuation !M)UId not have 

arisen. 

Hon. Mr. Chairman, theee thingI are I8qUired to be 
done immediately. Our several friendIl hawB dilcuaaed 

about it. The efforts made by this government for economic 
deIIaIopmenl of our rural areas. were nol right. That is why 

we are seeing this Imbalance in our country. This is the 

imbalance thai causes drought at one place and flood al 
another. 

Sir, when N.D.A. Govemment was In the power It had 

launched two schemes. First was, to Interconnect the rivet's 
of the country and second was to provide connectivity to 
the VI'Uages of country. After N.D.A. Govemmenl lost the 
power the Incumbent Govemment hal stopped both these 

schemes. Wherever roads are being consIructed to 
connect villages. the work is going on very slow pace and 
the WIages remain backward. Through you. I request the 
Hon. MInister to expedite the work going on to connect the 
villages with roads, becauIe It will help save the farmers. 

Sir, agriculture's contribution In the dlMlopmenI of the 
country is upto fifty per cent, but InsuIIicient pruviIIon • 

made tor that In the budget. I, through you, leek from the 
Government the enhancement 01 the ..... of agriculture 

in the budget. My eecond demInd is that a sepInIe. 

Budget for agriculture be ~ .. It Is done In the 
case of railways. My third demand II that agriculture ehouId 

be linked with Industry. WIth theIe words I conclude my 

speech. 

[EngIiBh] 

MR. CHAIAMAN : Next SpeMer ia Shri Madhueudan 

Milby. 

(/~J 

MR. CHAIRMAN : Please d9 not Indulge in CtOI8 talk 
in the t:touH. 

(IntetruptJoneJ 

SHAI MADHUSUDAN MISTAV .. (~ : Sir. I 
have only • f.- • ......,.. to 1DIke, lind t do not· ... 

to .1Mke.alengthy apeech.on.1hiB .,. •. filii of all, I would 
like to talk about the State of Gujarat. Thent8ffJ1nciderdB 
of bursting of ponds.u wei ...... of water Jrom. It1e 
dams, which are damaging the land of .tIte ~rme,. 

throughout the State. 
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I believe that your Ministry is the nodal agency for the 

Calamity Relief Fund (CRF), and the National Contingency 

Calamity Fund (NCCF). I would suggest that the farmers 

- whose land has been damaged due to release of water 

from the dams and as a resuh of bursting of the ponds 

- should be given full compensation for damages from the 

CRF or NCCF. It should be earmarked, and it could be 

either 30 per cent or 40 per cent. 

Actually, the farmers do not get adequate compensa-

tion once the land has been damaged due to release of 

water from the dams. This is a manmade disaster. In fact, 

the Irrigation Department is creating :\ lot of misery for the 

farmers. Even though, you anj your Ministry are not at all 

responsible for it, yet thp lllJJTI£ comes on the Ministry of 

Agriculture. 

Seconclly, I have. come to know that there has beeri 
a lot of irregularity in the purchases made by NAFED in 

the last two years. In my constituency and others, when 

they start to purchase the mustard seeds, the traders buy 

mustard seeds first; obtain the 7:12 certificate for the 

farmers; and then sell them. Their own products are 

purchased at very low prices for NAFED itself in the name 

of the farmers. This tendency has to be rectified, but I do 

not know how you can do it. 

Thirdly, I would like to mention about the issue of 

in8urance for the fanners. I am giwn to understand that 

the State alao has to give 25 per cent of the contribution. 

The money from the Centre goes to the State, but this 

money - which has been released by the Central 

Govemment for the farmers - is not distributed because 
of non-availabillty of the State's share. 

There 18 a very big problem of bioseeds including BT 

c:ottonaeeds. A lot 01 fanners have turned to ptant BT 

COlton8eedI. In fact, we have not yet ascertained about the 

aide effects of BT cottonaeedl on land or its side effects 

on the cattle, which eat them. We also do not have the 

data regarding its side effects in case people consume the 

cottonaeeds. and the Heahh Ministry seems to be ignorant 

about It. I am saying this beCause there is no study that 

has been carried out by the Health Ministry. What kind of 

side effects will occur in your body or in the blood if you 

consume the oil of the BT cottonseeds? That has to be .. 
carried out. Coming to the issue of lending by NABARD, 

I regularly attend the District-level Review Committee 

meetings in my District. In the last meeting, I asked them 

as to how much money they have given to the farmers, 

especially those farmers who do not have irrigation 

facilities and also to the tribals because tribals are also 

farmers. Besides, there are also other small farmers who 

are from the backward community and who do not have 

irrigation facilities and so on. Even though we are providing 

credit cards, these people have not at all been involved. 

Most of the lending is given to the big farmers for buying 

tractors and other implements, and these poor farmers are 

always left out. There should be a thorough review of the 

lending being done by NABARD without which, I do not 

think credit would reach the poor farmers as such. 

Coming to electricity, I think, your Ministry should also 

coordinate with the Power Ministry and we should all 

represent to the Prime Minister on this issue because there 

is a shortage of electricity in the States. In my own State. 

there is a demand of 10,000 MN of electricity, but the State 

can only generate 5,600 MW of electricity. In the last five 

years. they were able to add another 660 MW of electricity. 

There is a shortfall of 3,500 MN of electricity. Electricity 

is the key to the success of the. farmers. I think, we should 

request the Ministry concerned to look into this. 

Finally, I agree with aU my friends and support them 

on the issue that we must enhance the Budget of the 

Agriculture Ministry so that farmers of this country cen 

flourish. 

SHRI PRALHAD JOSHI (Dh8rwad North) : I will make 

two or three suggestiQrlS and then lay the rest of my 
speech on the Table of the House. 

Sir, we are celebrating 60th Year of our Independence. 

Seventy per cent of the population is still dependent on 

agriculture, but investment in agriculture has reduced ~ 
14.9 per cent in the First Plan to 5.2 per cent now. Recently, 
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the Tala IntIiIuIe of Social Sciences has made an 
....... swvey. I am ... ~ han. Sharad Pawar knows It 

very wei, wherein they have IdIrIM.Ited one ~ 
ca., major ~ for the auicIdeIIcIiatI of farmeIs. 
which is manIpuIaIion by the middlemen in regard to 
the COlt of IIgricuIb.nI produce. It han. Sharad Pa.., can 
_ to It thai IhII midcIaman ayaIam is eliminated, 

then he wII be WOf8hipped like anything in 1M future, 
and he wII cnNde 1MJry. PIeIIIe make • plan 01 bring 

out • mechaniIm whereby you can avoid u..e middle-
men. 

laIt December, when .. ww.r Seaion ... going 

on, ..... a dllcllIIion in IhiI t-a.. tegardng hike 
in onion p;c:.. After .. Seaion was CMI', when I went 
to HubI, my ~, ............ agiI8Iing there for 
WMt of beIIar prieM for their onIonI. 

SecoIdy, I would like to bring to .. kind noIice of 
the han. MIniMr bt CftIP ...., inI&nnce pertairung to 

2003 ... not been pIdd In my Dharwad DiIIrict, and 642 
,.... have been left. out. I have eent • memorandum to 

you In '* regard. W. are now In 2008, Itne years have 
IIII'IIMy .,...ed since then, buI IheIe 842 fanners have 

not raceNed any official cornrruIicaIion. " has not beef' 
done • now. McncMr, you .... not rel •• ad any 
inIuIw1ce ...., for .. year 2004-05. There II another 
problem. 

MR. CHAIRMAN : You can lay your ipMCh on 1M 
T .... 

SHRI PRALHAD JOSHI : I wII make only one 01 two 

poinIa. ~ ......... has been done In ,...,ect 
of ..... commercial cropa, which amounIa to 13 per cent 
to 14 per cent. This II cnNdIng mont problema. AnaIher 
point II about .. loan which II being given for Ihe Khartf 
SeMon • the ..... of 7 per cent. That has to be made 

applicable for .. the agricuItunII loans. 

Another wry impoItMt point II Ibout the non-
aveillbillly of ........ 

MR. CHAIRMAN : You can tay your ..,.ac:h on the 
Tabla. The non avallabMy of farIIiIer II • big problem. You 
should .. thiI up wIIh the Irdan RaIlways. Recendy the 
IncIan RaIIayI have c:hMgad .. d.llilcalion of ferIIIa8r 
... ..uIt of which there has been an IlIcre •• of 30 per 

cent to 40 per cenlin .. prtc. of tartIIIer. The s.. Bank 
of Incia II ctwgIIlg As.1m to laue No DI.a CerIIficate 
to the ......... 0Iher BaNca era 8Iao chaIging high feel 
for ItiII purpoae. This should be aumined. 

MR. CHAIRMAN : ".... conclude. 

SHRI PRALHAD JOSHI : Sir, I would like to lay the 

reat of my tpI8Ch on .. Tabla. 

MR. CHAIRMAN: PIeiIIe do that. 

*SHRI PRALHAD JOSHI : I ... to .. about .. 
pnJbIame rather ..,... of .. fanning cIaaa. " II quite 
ironical even ...... lAx dacadea of ildapendallCe the 
*"-of the fanning cIaaa In .. counIry II not overcome. 
" II aiIo quite Ironk:aI even ...... the counIry having 
caIabrIIIId Ita GoldIn .hmiIee of ..... _1Ce . decade 

ago the indian ....... II to ..,.. praMeIy only hunger, 

~ CftIP loa, tun, I'ali, exp6oIIdon by 

mIddIaman and finally and moat devaIItatiIlg II the ... 
of diIIntu forcing him for 8UIcide. At. the very ouIIII, I 
cannot daIIIt from saying .. cn.II and the prabIema 

Iac*Ig ......... and oe. ..... pt'CIbIeIM and crIIia 

are only 8lIrbItabIe to Ihe poIIciaa fDIIowMI bf the 

The firIt and foramoIII II Ihe cllcrl.. In lrMIIII.aenI 
in '* aector II huge GloW the plan period of 1M dec ... 
deepile having 70 pen:ent of popullll. depending on IhII 
aac:tor and aecIaIa 26 .,..cant aonIrIJUIIon to GOP. 0aapIe 
IhiI the In\iIlllrMnt In thiI eamor ... ooma down to • 
IN8IJII' 5.2 pen:ent flam 14.8 dunng ...... plan. DIIpIe 
many IChafr.- for intgIIIkm the indian agrICUIIuN .. 
.... ftm .... of water, INvIng ......... to hie 

* •.. * This part of the tpaeCh was laid on the TcbIa. 
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Thera is one more aspect which this august hoUIe to 
note that the effectIveneea In providing required Infonna· 

lion by Government agencies as regard to crop patte"" 
beat menace declining productivity of land, lack of timely 
warning by these agencies with regard to supply of 

spacious seeds by manufacturers etc. Due to lack of 
technical update by Government agencies to the farmers 
a IUb8tantiaI portion of the land in Kamataka suffer from 
infertility by excess use of chemical fartiIizers. Therefore, 

the Government should take all possible measures for 
providing well orchestrated advice provided to the farmers 
with regard to use of fertilize ... to the lands and maintain 
the fertility. 

GENESIS IN GLOBAl ECONOMICAL ORIENTED 

POUCES 

It Is rightJy pointed by some agrarian 8COI1OmIsts that 

molt of the tannerS distress can be traced to the 
introduction of techelOlogy led capital intensMt farming in 

the hay day of green revolution. CaIee of the farmers 
8Uicide eepecially among cotton gR)W8I8 raported mainly 
In high-tech bell IIUCh as AnctIra. Kamataka. MahIInIshtra 

eepeciaIIy in VIdarbha and Tamil Nadu. One more 
important aspect we cannot miss noticing is that IIa8hing 

of irMI8tments and expenditure on NI'III development and 

agricuItur8 said to be mainty wider the guidance of IMF 
and Wortd Sank. 

MISMATCH BETWEEN THE INPUT COST AND SELLING 

PRICE 

The tanNng communily is all the time suffering from 
price rnanipu/Idions by traders and apecu/atorB. There is 

always ,a MriouI mismatch between actual coat of 
produdion and realization from sale of agri-pIoducIs. This 

is a single me;or laue atfec:ting the entire farming 
community for more tMn live decades making Indan 

agriculture constantly uneustainabIe. even with frequent 
minimum support price packagee gIvan by Govemmanl It 

is aIIo known fact how the fanners with their quality 
produce grown timely are upIoited by the midcIanien and 
farmer is deprived of gelling a good remuner8IIve price. 

I would like to bring to the notice of Ihis Govemment how 

it all happened in Kamatalca last year with regard to onion 

produce. The onion price had touched ita record high last 

year and people were even not able to get onion in the 
market. At some point of time the onion were sold even 
Rs.100 per kg. But at the same time onion growe... in 
northem part of Kamataka came on the streets hesitating 

for getting good nHlM'erative price for their produce. which 
was abundant. This incidenta itaeIf indicates how neither 

the farmer nor the consumer gel benefited and middlemen 

always walk away with the smiles. 

There is no denying that the Prime MIni8ter tried to 

focus about the concern of the Govemment by viaItIng 
perIOn8IIy the VIdarbha region in Maharashtra shaken by 

the spate of IUicideI of farme .... I request him to visit other 
States aIao like Kamataka. I believe this visit must have 
given him real IneIght Into the 'charkayuh' that the Indian 
farmers have been re/enIIesaIy pushed Into over the past 

few decades. 

With almost 10,00.000 fanners already dead and with 
suicides showing no aigna of ending thII Government has 

utterly failed to addreIs the problema of fannera. In the last 
two budgets the focus of the bailout package has been 
on enhancing institutional cradIt flow tal he farm sector. But 
what is not being realised is the growing IndebIedneaa is 

the genesis of the criIee and mere debt relief package wiI 
not pull the fanners from the deep ~ of distreaa. What 
farmers need de&peIateIy is I188Ured Income and this is 
where this UPA Government faiIa misenIbIy. What tie 
larminQ class need is a I'8II'UNIndive price for their 
iJI: 'duc~ But this Govemment in8Iead of looking at this 
rad,cally ahs been on feat track approach to reduce impoIt 
tariff on food allowing cheaper Importa. It Is farming cIaIa 

that is hard hit by these poIiciee of Govemmant as 

Importing food is like importing unemployment, which the 
Honble Pnme Minister being hirMeIf an eminent econo-
"",st IS quite aware 

So Sir. it 18 now high time for aU and this Gcwemment 
in particular to look at farmers crisis and IUCIdee from this 
angle and u'ge for some measure. With aU packages of 
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lending policies the total IeI1ding including all banks is stili 

27% which should be enlarged with rational institutional 

lending policy. 

Karnaraka is a Sate with 60 Iakh agricultural families 

and 65 Iakh agricultural labours a point is to be noted ~ 

that only 14 lakhs fanners are covered by institutional 

financial assistance i.e. banks and co-operative societies 

and remaining are naturally left with the inevitable fate of 
getting exploited by money-lenders. It is not enough that 

the Government is announcing doubling and tripling of 

amount of loan to the fanners what is to be ensured is 

more number of farmers are brought under the flow of 

institutional finance 60 that the exploration by the 

money6enders is stopped. 

Minimum support price package should be extended 
to red chilly growers in Karnataka where the world fanner's 

quality red chilly known 'Byadagi Chilly' in the northern 

parts is grown. But during the last ten years the red chilly 

growers in Kamataka are in crisis as they are not getting 

substantial price of the produce. 

A separate red chilly board to be established whic~ 

will go a long way in addressing the problems of red chilly 

growers. Red Chilly Research Institute should be provided 

with required technical aid and financial backup for after 

effective functioning in Kamatraka. I also urge a well-

equipped storage facility and cold storage facility for 

vegetables and other perishable produce grown by 

fanners to be provided in all taluks of the Kamataka. 

Finally a V"tdarbha like package should also be 

extended to Kamataka particularly in Dharwad distt. Where 
frequent crop failure occurs in Iarge-scaJe fanners took 

extreme steps of suicide and are in no Ies8 critical 

conditions. I aI80 urge this Government to provide central 

assistance trom Central B88istance from CentraI Calamity 

Relief Fund or from Prime Minister National Releif Fund 

to the formers of the Kalaghatagi Tq. ~ad Dist. Where 
the crop loss is occuned due excess ~ .• 

(TI8MJation] 

SHRI HARIBHAU RATHOD· (Yavatmal) : Hon'bJe 

Chairman, Sir, today we a,e· holding comprehenslwt 
discussion in this House, the issue of suicides being 

committed by fanners. We have to make all possible efforts 

to save the fanner. Our annadata(food provider). There is 

need to save the fanners from taking resort to suicides but 

if we do not know the real reasons behind It, we cannot 

solve this problem. No doctor wiD be able to treat any 

disease if he cannot diagnose it properly. On the one hand, 

fanners are taking resort to commiting suicides, and on the 

other hand they do not give up farming. It is their 
helplessness because they have no other alternative. They 

have no other afternatlve except farming to earn their 
livelihood. On the other hand we see that the basic needs 

of bread, clothing and shelter of the common man are 

being fulfilled by the farmer itself. 

.hat now my colleague has told that fanning is the 
beet. tUv... better and service is' the worM source of 
livelihood but now this adage has been transpo8ed. I felt 
that the economic policy or this Government Is responsible 
for this. During the Iut 80 yaars of independeuce, 
Congr8II8W88 in power for 50 yurs. The policies of 
Congraa ale reeponsibIe for It aI. Most of the suicides 

by the fannenI have been committed In my constituency 
YavatmaI in Vidarbha in Maharuhtra. The Prime Mln8iter 
visited that area. Hon'ble Minister of Agriculture Minister 

Shri Sharad Pawar had also acc:cJq)8nied him. Only one 

percent of agriculture land Is under irrigation in Vidarbha 
whereas In West Mahara8htIa I.e. the constiIuency of Shri 
Sharad Pawar cent pen:ent agricuItu,. land is under 

irrigation. That Is why when a pravi8ion had been made 
in the constitution by amending Article 371 through 
seventh amendment. an 8ppI8henIIon was expreued that 
in future there would be imbalance. 

[English] 

With respect to Maharuhtra, provide for any special 

reaponsibiIiIy to the Governor for the estabfishment of a 
S8f*8le Development Board· forVidarbha. 
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(Translation) 

Further It has been stated: 

(English) 

Equitable allocation of funds for development of 
watershed areas subject to the requirement of the State 
as a whole. 

(Translation) 

So far we have seen it clearly and It happened. We 

have seen this in Andhra Pradesh in Telengana. . . . 

(Interruptions) 

MR. CHAIRMAN : If· you do have a written speech. 

Kindly lay It on the Table. 

SHRI HARIBHAU RATHOO : Just a minute ... (Interrup-
tions) 

MR. CHAIRMAN : One minute means one minute. 

SHRI HARIBHAU RAHTOO : Most of the suicides have 

been committed in Telengana region of Andhra Pradesh 

and in Vldarbha region. Therefore, a demand for separate 

Tetengana state has been raised. We have been making 

demand for Tetengana not from today but for the last 

-..rat years. This TRS has been formed in the year 2001. 

W. had eartler demanded that there should be separate 
ute of Tetengana. .. . (Interruptions) 

MR. CHAIRMAN : You are talking of Tetengana. You 

are deviating from the subject. We do not have that much 
of time. P ..... cooperate with the Chair. 

SHRI HARI BHAU RATHOO : Vidarbha Package of 

As. 3750 crores have been provided out of this Rs. 712 
crore have been given to cooperative banks. This money 
was not given to the farmers. This was exchanged hands 

between the Leaders of the Nationalist Congress Party and 

the Congress Party ... . (Interruptions) 

MR. CHAIRMAN: Now I call another name. Your 

..,.ach concludes now. 

SHRI HARIBHAU RATHOD : The farmers have met 

with the same fate till date. That's why the farmers are 
committing suicide. 

MR. CHAIRMAN : Your time is over now. 

(Interruptions) 

SHRI HARIBHAU RAHTOD : My point is that when 
there is no electricity for sixteen hours and lower shedding 

is there as to how the fanner would come up from this 

situation. . • .(Interruptions! 

MR. CHAIRMAN : Nothing from your speech is going 

on record. Please sit down. You may lay remaining part 

of your speech on the table of the House. 

SHRI ASHOK ARGAL (Morena) : Sir, participating In 

the Discussion Under Rule 193, at the outset, I would like 

to thank you for giving me an opportunity to speak on the 
issue of frustration prevaHlng among the fanners of the 
country raised by the hon'ble Member Mohan Singhji. Fifty 

nine years have passed since India got its independence. 

Agrlcutture is the main profession of India. About 22 crores 

farmers are agriculturat labourers who eam their liveHhood 
from agriculture. The farmers of India is born in debt, live 

in debt and at last die in debt. Around one lakh farmers 
in the country have resorted to commit suicide. The Largest 
number of farmers from Andhra Pradehs, VIdarbha, 

Karnataka, K8rala and Punjeb etc. have committed 

suicides. Hon'ble Prime MinIIter has given a speciat 
package of As. 3750 crores for Vldarbha. I am thankful to 

the Hon'ble Prime Minister that he took care of the farmers. 

Sir, it has been stated In a survey that 356 farmers 

out of one thousand farmers take loan from banks ancUOI 
farmers take loan from traders and money tenders. The 
crops of many farmers get ruined due to flood, drought and 

hailstorm. Due to indebtedneea, farmers sells out their 

land and when they are unable to pay off their debt, 
then they resort to convnIt auicide. The fanners do not 

get remunerative price for their crops. This is one of the 

-Not recorded. 
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reasons of suicides commitled by them. SIr, farming today 

is an unprofitable business. The farmer does not gel the 
retum of even the cost of farming. Hon'ble Agriculture 

Mini8ter is actually farmer. He is down to earth man and 
associated with cooperatfvae. 

Four month ago a 101 of crop had been ruined due 

to haIIIItonn in Mac:Itya Pradesh. At prasent there is 

siIuaIIon of ftoodin twenty to twenty two districta of the 
State. The .... of ChambaI in my consIituency is facing 
the prcbtem of drought. I would like to draw the aItenIion 

of Agriculture MinIiIer towards the ravines of ChambaI 
which are knows _ dacoiIs aft8cled anteS. Thousands 

acres of land of this ~ is getting converted into ravines 
every )'Mr. KincIy look into this problem and provide a 
apeciaI package for a.ma.I ...... I would like to MY that 
there are many .... rivers In this .... and ... dams 
should be COI18IrUCtIId on ..... rivera. By doing 10 the 
waI8r level .. incIa_. and the farmers will be benefited. 
I would .. IhaI the Governmetll should conduct a eurvey 
in regBId to .... rMtIs of thi8 area. By constructing dams 
on ..... rivers the water bodiee water will be recharged 

and the farmenI wiD aIIIO gel water. 

MR. CHAIRMAN : Lay the remaining part of your 
speech on the Table of the Houle. 

* ... *SHRI ASHOK ARGAL. : Sir, I beg to lay on the 
Table of the Hcue, rantllinillg .. of my epeech. 

Sir, ravines are 8IIpMdIng each year in ,ChambaI 
region and due to eroeion of these ravines eeveraJ villages 
of MonIna diMric:l The GcMImment 8houId .... eome stepe 
to IIop this. AlGI", 1M the Government IhouId bring .-
a scheme or peckage to slap the conver.ion of agricuIIuraI 
tend inm ravines. 

There ill record production of mustard in ChambaI 
area of Madhya Prade8h In the country. IndueIriea IhouId 

be set up in this .... 10 IhIIt children of farmem, can ,get 

. "ThIS part of the epeech WIll laid on the Table. 

employment. Agricultural fairs should be organized to 
create awareneee in farmers of ChambaI area under the 
aegis of Council of Agricullural R8IMNlrch so that the 
farmers can gel Information regarding innovations In 
reeearch. More economic ... iatanee should be given to 
the .... to enable them to supply 8UfIicient electricity and 
WIlIer to the termera. The eIectrIc:iIy due is out8tanding 

against the farmers of ChambaI area because of IheIr crop 
failure due to drought and hailstorm. They should be 
provided ... Istallce after conducIing IUfV8y 10 that they 

might not be forced to l'8IOI't to 1UicIde. 

The raining water moves torwaid Ihtough the rivera 
of ChanDa! area. An MSisIance IIhouId be provided to 
conatruct small dame on Kwari. Kuno, Sane, Thak and 
Aaan rivers to utilize this water. It will not only benefit 
farmers but also increase the water !able and ensure 

availability of suIficient water in welle and 'tWa weill for 
the farmers. 

The Information regarding animal ttu.bandry, piggery 
and poultry should be given to the farmers. The budget 

allocation for the Ministry of Agriculture is required to be 
increased _ has been done in the case of Ministry of 

Railways. 

THE MINISTRY OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI· 
BUTION (SHRI SHARAO PAWAR) : Mr. Chairman. SIr. I 
think that all the hon. Members of P8fliament were serious 

to the problems of the farmers. therefore. a serious 
discussion WM held on this important subject for nine to 
ten hours. This subject hM two parta--one suicide 

committed by farmera and another remunerative price. 

TheM are two aubject8. on the baIia of which there 
is a need to think eeriouIIIy about agricultural policy and 
the state of agriculture. , am thankful to all the hon. 

Membera who participated in this diecuuion because 
views expreued there and suggeetiona given by them will 
..., me to take new 1tepI. AH the hon. Members said that 
a large part ", the population of the COLIdry ..... on 
..g.T.ulture. Incia haa a different picture. 18 to 17 per cent 
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of world population lives in India whHe our country has. 
4.2 per cent of totaJ water l'88Ources of the world. The area 
of India Is 2.4 per cent of total area of the world. 65 per 

cent population of the country depends on agricuItute. the 

fannera and agricultural labours of the c:ountry c:onIribute 
21 per cent of G.D.P.. and agriculture sector contribuIe 11 

per cent to the export of the country. Loobing at the 

production of foodgrains during last 4 or 5 year we see 

that we could produce 208. 209 and 210 miUion tonnes 

of foodgrains in these years. The total value of the 
production of fanners from agriculture is As. 517 Iakh crore 
each year. Undoubtedly the farmers of this country bear 
a great responsibility. But. today. this entire sector is facing 
• crisis. I had also mentioned this eartier also. Shri Buresh 
Prabhu is not present here. He had given very good 
suggestions. many other members' has also given good 

suggestions that there was a lot of burden on the land of 
the cOuntry. 

In 1947 when we got independence the population 

of the country was 35 crora and today It is 106 crore. 70 
to 80 per cent of that population of 35 crore were engaged 
in agricuIIure then but today 69 per cent of population of 
106 crore is engaged in agricunure. It maana ratio of the 

land haa decreased. What was Delhi in 1947 and what 
is II today. The adjoining a .... to Delhi where farming was 
done now have been UIbanized. There is not awn any 
diItrict, any block or any village where agricullural land 

haa not been converted for non-egricuIturai activities or 
whefe It has not been urbanized. Big bu/IdIngI were 
oorwtructed. industrial estates were cIeveI9Ped. educa· 
tionII ineIItuIIons were opened. schools were opened in 
the viIIagea and agricuIIurai land was converted for non-
agricuIluraI ...... It means the .... of land under 
qricuIIure has reduced out depelldence on agricuIIure 
... increuad. AIongwtth this there has been a division 
of land in the family .. a result of which fragmentation of 

land holdings occurred due to which agriculture is 

becoming uneconomiC. 

The horI. Members has given all these suggestion. 
According to survey 40 per cent people does not want to 

do farming. It does not maan that they are not interested 
in farming. Their families are not able· to do farming. Their 
farming and its area has reduced 80 much that It has 
become insufficient for their families. It can be seen 
anywhere. All the hon. Members of the House know that 
those families ant in better position in which one mambar 
is in service and other mambar is doing farming in vRIage. 
They have a better house. Perhaps, they may have a 

motorcycle. But the families whose one. two or all members 
are doing farming are facing serious problems. You may 
see their land record. This record shows a lot of loan 
against them. They have borrowed money from bank, Land 

DeveIopmant Society and others because their eaming 
from farming does not meet their requirement That is why 
people are thinking about altematlve to agrlcunure. What 
can we do for this sector? 

Thera was a mention about suicides being committed 
by the farmers. I had given detailed information about 
suicides committed by the farmers in the Houae.· The 
incidence of suicide committed by the people is not a new 
phenomenon. I have data regarding suicide cormlitted 
since 1950. And the procesa of collecting separate 
information regarding suicides committed by the farmers 
was initiated since 1995 in the country. About one Iakh of 
people have committed suicide since 1995. Out of them 

12 to 14 per cent are farmers. Remaining people are from 
other families but 12 to 15. 16 per cent of people 
committing suicide belong to farmer families. It means 10 
thousand to 12 thousand persons commit suicide per year. 

Number of Incidences of suicide has Increased during 
the last five years: But a discussion on It has been going 
on for two years. Last time I myaeIf. had spoken on the 
issue of suicide. I would like to say humbly that the pt'888nt 

govemmant is mora sensItMt to tfIia sector. Therefont. 
clilclaion on the issue of suicide was initiated in the 
Howe. We want. to solve this problem. My member 
belonging to either aide is not happy on committiIl9 suicide 
by the fanners. They feel agony on It. Many of them are 
disturbed by it. It is not • matter of happiness at aft for 
you and ma that the families who have the responsibility 
of providing food security to the country are taking resort 

to convniting suicide. 
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We need to find a way out of this as to why do they 
cOmmit suicide? A detailed inquiry was made to look into 

this issue and help from NGO was also taken. Help was 
sought from well known institutes like Tata Institute. Help 

was, also taken from Indira Gandhi Development Institute 

and Managing Institute of Govemment of India, working in 
Andhra Pradesh. In this enquiry, matters relating to aD the 
families were investigated. The enquiry have revealed 
number of things which have been mentioned by many 

hon'ble Members in the House. One reason is non-
availability of assured water, it is only 40 per cent of the 

agriculture which is irrigated whereas the rest of the 
agriculture depends upon monsoon. 

H there is good monsoon then the things are good 

otherwise, the situation becomes serious. If states like 
Bihar are given proper attention then the people of Bihar 
alone are enough to resolve the pt'ObIem of foodgrain of 
the entire country. But today, a situation of drought is 

prevailing in the state. H this condition continues then the 

entire nation may get effected. We will have to find a way 
out of. This sometimes drought and sometimes IIood kind 
of situation. uncertainity of monsoon is a major problem. 

Second reason is that the productivity of land is decreasing 
and this is effecting the families of farmers. The situation 
becomes further serious when they do not get appropriate 
price for their produce. which is also the third reason. Our 
efforts for providing loan to farmers have proved to be 

fruitful but in&pite of that more than 40 percent people are 
unable to get loan through the formal channel. Even now. 
upIO 60 percent fanners approach private money..Jenders 
foJ loan and aI some places they have to pay as much 

as from 25-30 to 60 pen:ent intere8t In such a situation 

they become incapable of AIp8ying their loan and this 
develops a tendency in their minds to commit suicide. 

There is a need to improve the averaU view with which 
agriculture is seen in the entire banking system. Now, 
some ways have been found regarding crop loan, but 

fanners do not just need money for their crops. Things 

like ManIages, education for their children, treatment of 

an unwell person in the family is also to be taken care 

of. 

In the Banking system there- is no provision for them 

to get loan for things like marriages in their families, 
education for their children and treatment of an unwell 
person in the family. In such a situation when they take 

loan in the name of agriculture and that money is diverted 
and spent on other things. then the farmer does not remain 
capable of repaying the loan amount. In such • situation 

when they take loan in the name of agriculture and that 
money is diverted and spent on other thUIgs, then the 
farmer does not remain. In such a stluaIion he bec:omea 
a defaulter and once he becomes defaulter his dooI8 to 
the bank are closed forever. The farmer then goes to the 
money-lencler and is caught in his net and is never able 
to come out of that again. Similar reasons have been 

observed behind many suicide instances of fanners. 
Attention is required to be paid to aU these things. I am. 
not saying that this situation has developed in juet four 

ttays or four years. We got freedom. under the leadership 
of Pt. Jawahar LaI Nehru. PanditjI gave maximum attention 
to agriculture In five year plans. At one piece PandiIjI had 
stated that, "Everything can wait but not agricuIiure". ThIs 
was his total approach towards agricuItuI'e. which is why 
a number of effective measures went taken during that lime 

in the field of agriculture for laying basic Infraetructure. 
Many hon'ble Members of the House rnuet be aware that 

whenever we take the name of Dr. Babe Saheb Ambedkar, 

we are reminded of his contrtbullon for the protection of 
rights of Oalit Community in the society and aIao his 

contribution in framing of the constilUIion. There is another 
side of the personality of Babe Saheb Ambedkat1l. He was 
the Minister of Wa ..... Aeeouft:ee before Independence. At 
that lime, he viewed the future poeItion in his vIIIon and 
took some brlliant steps some of which Include decIeIon 
of 8hakra Nangaf Dam, Oamodar Valley, eetlIng up of 
electricity board and inter-atate grid eIc. Today·. number 

. . 
of his supporters are unaware of thi8 oontJtbUIIon made 
by SM Babe Saheb Ambedkar. PanditiI had dreamt of a 
ScientIfic temple and had worked on II. He toOk their 
support for thiII. In the first. Second and third five year plena 
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of our country much attention was paid towards strength-

ening the infrastructure. 

The problem of foodgrain became quiet grave when 

Shrimati Indira Gandhi came to power in the country. 

Fortunately, the nation got an Agriculture Minister like Shri 

C. Subramaniyam to find a way out of that. Thereafter. Babu 

Jagjivan Ramji took over the responsibility of Minister of 

Agriculture. The most important thing that took place during 

their tenure was that science and technology was brought 

into the field of agriculture. 

During the ongoing discussion in the House on this 

topic. some hon'ble Members raised the problem of seeds. 

It is true that if we want to incr~ase the production them 

good quality seeds are required. Many hon'ble Members 

have raised their concem in the House regarding the 

declining quality of seeds. They have said that our 

traditional seeds are good. It is true that some traditional 

seeds could prove useful for us. In that also there is a need 
to bring some changes. There is a history of the Greem 

revolution whicn took place in our country. In view of 

shortage of wheat Shri C. Subramaniyamji had imported 

ita seed from foreign countries which came here via a 

Mexican ship. Nobel Prize Winner. Mr. Narman Boreiong. 

had conducted a research in this field and he was a friand 
of our country. Today he is more than 90 years old. About 

six months back he came to Delhi. He visited all such 

places in our COlmtry where research is conducted on 

Agriculture and developed a bond with those specialists 

and 8Cientista. He had developed a variety which was 

brought to India by ship. Subramaniyamji had called Ii 
meeting of all the Agriculture Commissioners of the country 

and discu8sed this issue. You would be surprised to know 

that besides the Minister of Commissioner of Punjab no 

other Minister Or Commissioner from any other state was 
prepared to conduct a trial of that seeds. Punjab took that 

teed. In the first year itself so much wheat was produced 

in Punjab that. it became a difficult task to store the same 

and .. a result school buildings were used as godowns 
for storage purpose. Green Revolution took place at that 

time and we found a way out of this problem. 

I had stated in the beginning that we have been 

successful in achieving the target of upto 208 million 

tonnes. But the situation has changed after the sixth five 

year plan. This change led to a day to day decline in the 

total investment required to be made in agricultural sector. 

In the plan of 1985-1986. 

{English] 

During 1980-95. that is during the sixth plan. the all 

India situation indicates that the gross fixed capital in 

agriculture. as proportion to GOP has declined from 3.1 

per cent to 1.6 per cent Between the sixth to Ninth Plan, 

that is during the period of 15 years, our total investment. 

which went upto three percent. as proportion to GOp, has 

come down to 1.6 per cent. Our amount has reduced. 

Investment in agricuhure. as percentage share of GOP at 

current prices. had decreased from 2.56 percent to 1.6 

percent during 1990-2004. 

(Translation] 

Further. a more serious situation emerged that the total 

public and private investment started declining day by day 

and the private investment that took place was not made 

by Tata-Birlas. Private investment means all the private 

investment made by farmers for different purposes be it 
for well. boring and tractor etc. This private investment has 

increased the burden of farmers. Remaining problems·also 

cropped up and are still continuing. As I have said that 

rise of Land's holding has decreased immensely after 

fragment action and the agriculture has become non-

profitable. Alongwith this, there is a need to take some 

more steps in this regard and as I have mentioned. one 
cannot cultivate crop without irrigation. As hon'ble 

Tejaswaniji had stated that we have also taked in the total 

investment required in the field of irrigation as on date 

there are 232 major projects; 929 medium projects and the 

projects which are under execution and required since 

long and needed to be revamped and they number 1238 

or 1240. Such projects have been going on for many years 

now. Some were started 30 years back and are yet to be 

completed. Earlier. when a project was started. it needed 



AUGUST 24, 2006 Rule 113 

(Shri Sharad Pawar] 

an inveslment of As. 50 CfOI'88 which has now Increaaed 
upto more than As. 700 croes as result of the coat over-
run and even now the projects have not been cornpIeted 

because we have not paid adequate attention towards 
them. 

As well as the fertility of our land is also declining and 
we should take care of this also. An these problems have 
come before us and we have to find out a solution to this. 

We have to see that how we find a solution. How the burden 
on land can be lessened. we have to see this also. A 801'1 

of a farmer should be in agriculture only. What changes can 
be made in this. Can we guide him in adopting diIferent fieIda 
by iq)arting him higher education. There is a need to take 
care of this. We have to see that how we can encourage 
chiIc:Inm of farmers' family in getting into fieIda other than 

agriculture. There is a need to lessen the burden on land 
and we have to take care of this. We should pay attention 
in so\ving the problem of irrigation. 

I am happy to see that during the \a8I two years we 
have taken step& and made certain provisions in the last 
8-10 years. Thent is a need to work upon watershed 
deooelopmenl in the areas where there is a problem of 

water. In this country, 1Dur..five agencies were working in 
this direction. Forest department, Rural depIIrIrnent. 

Ministry of Agriculture, Ministry of Water Resources and the 
Planning Commiesion were wortcing for this.. There is a 
need of beItsr coordination in this regard. Therefore, aha 
Goverrvnent has decided to get it done by Rainfed 
Authority and the decision has been finalized three weeks 
back. Rainfed Authority will work for water c:onaervation in 
this country under the guidance of Ministry of Agricu\tur8 
and a very big decision has been taken in this regard. 

Many members opined here thai seeds should be 
distributed in a wen manner. Shri Manmohan Sir9I has 

started a diacuasIon on this. lCAR asked to scientiIt& to 
develop this country In two years and the ac:iantiIt 
community of the country has become active. 

I have collected information that during the I8IIt two 
years our acienIific comrruVty has IUCC88ded In develop-

ing 21140 new varIetiee of vartoua crops. but eIiI there II 
a need to work on this. Different viewpoinls came '8CIOII 

In this House about eeedI. A controversy haa come before 

the world whICh Is cded geneIIcaIIy rnodIIIed eeedI BT 
Colton. Many Members have 8lCpt8I8ecI their views about 

BT Cofton. It is true that number and pen:entage of suIcIdea 
has been more In 1he cotton areas. ThIs percenIIIgt Is 

higher because except In Punjab and few areas of MacI1ya 
Pradesh. Aft the cotton yielding areas a,. raInfed crop 
areas whentit is not sure that water can be got or 
otherwise. More investment Is needed for cotton 888dI for 
cotton and fertilizers. If the producIIon .. not good enough 

and better price cannot be got then farmers have to IUIIar 
.Iosses. A few farmers could not bear the loss and they 

chose the path of suicide. 

One or two members said here that 8T cotton Is 

reepoI .... for thiI. Three countrieI of the world nameIy-
China. U.S.A. and Mexico a,. the gnNd u.rs of 8T cotton. 
Theee three countries have taken .. for the 80-90 
pen:enI producIion of BT cotton. Gujarat hu beiw.1ted from 
BT cotton. P8rmiaeion was not granted til .... year tor BT 
cotton in Punjab. but farmers did not bother about It and 
IOIMhow they got eeedI and yieIdId 8T cotton In IheIr 
region and aucceecIecI. But one ttMg JI true thal wheIe 
there Is rainfed oaIIon, • is rtIky to praduce BT cotton there 
becauee In CIIN of unavaiIabIIy of ...... Clap wlI get 
deetlC¥8d. The 888da of BT coIIOn .. coedy and .... 
maIdng 10 many inv.,...... " their ClOp .. get 

deItn¥td, then farmerI ... mont ~ w.... ..... 
II not proper _1g8m8I11 of ..... lit beIIIr to think \lin 

~ before producing euch CftIP8. But • Is not true thal 
eeedI ... not good. n .. been RId that .... can be 
the impact of thiI. When any new type'of proSIcIiDn lit doni 
In thiI CCMmtry then IrIaII ... done for about e ,.... Md 
aIIo for II Impact on enviIallMnt. "-IIh and I0Il II 
obeerved from time· 10 time. No comptamIIe lit done on 
this. It Is the IwpoIIIIbIIIly of our .... oomnu1Ity to 
obeene It aerIouIIy. ThIs Is a good WIItel)\ ...., gICIIng ttIII 
report. the penniI8Ion II granted for 1IT caIcIn. The 
pennisIion of II production wet given 'tWO ,..,. bIIfant 
UPA GcMmment took chaIVe. WhaIeIMr ......... ...., 
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by pt'8Yious Government were aR right. I am confident that 

It will surely accrue us benefits. There Is a need of more 

inve8Iment in the agriculture sector; there is a need to pay 
more for the production. There is a need for arrangement 
of nwketing and procesaing also. How the farmers can 
get supplementary income, it should also be taken care 
of and steps have been taken In all these areas. Earlier 
also I have said that within 15 days of taking charge of 
Government, we took decision that we want to double the 
agrIcuIIure credit in 3 years and we also succeeded In this 

..... W. have got 8UCC888 In achieving the target of more 
than 110 per cent every year. After coming Into power In 

2004-05, we had set a target of granting agricultural loan 

of Rs. 1 Iakh 5 thousand crore while As. 1,25,309 cores 
hili been epent. 

SHRI HARI8HAU RATHOD: I have checked yeeterday, 

a·day before )'8IteIdaY. . . .(InIetruptions) 

SHRI SHARAD PAWAR : I have not yielded. 

A tataI of As. 86 thousand crore of loan had beeri 
gMn earlier. In the find )I88r we reached the target 01 about 
one IaIch 25 ~ crore rupees. In one year 2005-06, 

1M t8IgIt ..... of Ra. 1 IIIIch 44 thousand crore rupees 
..... &tuaIIy 1 IIIIch 57 thoI...:I 479 were achieved. 

w. have IUCCMded In CCIft1JIeIirIg 111.69 per cent target. 

Thent • • need to further ImpnMt the 8ituaIion. After 
admIltiIlg thII, ....... taken by us. I know Ihat today 

echeduIed bMIca have euppIied 57 per cent fundi as 

crd. Cooperative InetiIutiona have suppled only 

27 per cent and ceItainIy there is a need to improve this. 

It • true Ihat co-apetative InstiIutions 01 the country 

... In bed condIIion. To IqKove their heaIIh, UPA 
GovemmenI took • _ and a committee was appoinIIed 

..., • the chairmanship of Vaidyanathan. They have 

IUbmilted their report. They said Ihat the condition 01 the 
cooperative In8titutiona can be improved after InY88ting 
Ra.14 ~ cn:H8. They have submitted IheIr proposal 
MfoI8 us. The Prime MIniIler called l4XIf'I a meeting of 

aU the Chief Minister of the country and discussed it in 
detail and prepared to follow this after obtaining comments 

of States. There is a need to improve the health of '*"-S 
after making a total investment 01 As. 14 thousand cnR. 

As. 12 thousand crore will be given by the Government 
of India and only two thousand crore rupees will be given 

by Stale GcNemments. The Govemment has taken a big 

atep for improving the health of all three banks viz. District 
Central Co-operative Bank, State Co-operative Bank and 
Village Societies in two years. We are moving towards this 
path . 

Many other steps have been taken 6ke this. One thing 
has been said that we increase the burden by giving loan. 

I want to ask a question from my such colleagues. Until 
and unless we make any arrangement for capital and other 
investments, how will they do agricultural wen. from where 
they will get money. Will they get money from the money 
lenders or Sahukar ? It is necessary to pnMde them easy 
money and steps should be taken to cut down the interest 
rates. Fust time NDA Goverrvnent took the step to bring 
the interest rate around 9 percent uplO 50 thousand rupees 
and It WIllI a welcome step. Thera is a need 01 improvament 
on this Court. Our Government did 7 per cent in&erast rate 
and increased the limit upIo RI. tbree Iakha. W. have 
started following this. The problem raised by Tejuwaniji 
is peraistent. Thera is a need of IrnpnMment in NABARD 
to provide total help to c:o-apendive in8tilutions. The 

decision taken by NABARD wiD ensura profit to farmers 
through co-opendive banks. 

They got ready to give 40 percent crop loan. The rest 
depends on cooperative banks. But at present their 

concition is not 80 sound. It will idIact them adversely. 

Therefore, some reforms are needed in it. We have 
convened a meeting of Chief Minister on 1st October so 
that we can find out a way and also contemplate about 

steps to be taken by discussing in this regard. State 
Govemments wiD have to take some responsibility or the 

Union Government will bear the same. Some decision in 
this regard wHI be taken in this meeting. I assure that we 
shall solve this problem within the next 15 days and thus 
help the farmens. 
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23.00 hrs. 

The suicide cases of farmers are high in four states. 
Hate. much discussion has taken place in regard to the 

four states. We conducted study and found that In all the 

states of the country more or less suicide cases have taken 
place and the number of such suicide cases are high in 

Maharashtra. Kerala, Andhra Pradesh and Kamataka. 

There also, some districts have witnessed high rate of 

suicide cases. The Government of Maharashtra informed 

us that the situation into six districts of Vidarbh is very 
serious. Kamataka also informed about six districts. Andhra 

Pradesh informed that the situation in 16 district is serious 

and the previous Government of KeraJa submitted a 

proposaJ regarding three districts. We conducted an 

enquiry in depth and thought that what can be done in 

this regard. We found that some steps to be taken to bail 

out all the districts from this situation. Keeping in view the 
fact, we prepared to pay attention to it in some areas. 

Mr. Chairman, Sir, many things have been said here 

regarding package. In the beginning we paid attention on 

two-threepoints as to how can we help the farmers having 

Joan burden and those who are Joan defaulters. We took 
steps to help them. We decided to make them pay loan 

in seven instalments and gave moratorium for two years. 

" was also decided that money should not be recovered 
during the first two years so that new loan amount even 

to the defauHers can be released and also be ensured that 

the State Government and the Govemment of India pay 

hundred percent of the interest burden to the banks. 
Hon'ble Member, Shri Rathore said here that no benefit 
reached the farmers. I would like to ask him that if the 

Government of India has paid the banks some part of the 

loan burden of the farmers who became defaulters after 

taking loan amount from the banks as to who will take 

advantage of it; undoubtedly the farmers. II is easy to say 
that its benefit wiD go to a political party but it needs to 

be understood properly as it is a serious matter. When we 
found that they were in need of help so we helped 

them. 

Secondly, we took steps to increase the flow of 

agricuIWrecredit in that district. Thirdly, Ilssured irrigation 

is not the main reason of suicide there. This point come 
to light when it came to know that there was no problem 

in getting forest and environmental .clearance in connec· 

tion with all projects from all districts covering under 
therein. It was determined by Govemment of India to take 

100% financial responsibility of such projects from AIBP 

and asked to complete them in three years. A package for 

total projects for irrigation is 3753 crore rupees therein. 

Whether it is about Maharashtra or Vidarbha or about 
money allotted to Maharashtra for its total project. A 

provision of only Rs. 21 n crore has been made therein. 

These 21 n crore rupees win be allocated within three 
years and a responsibility to complete these all projects 

within three years has been handed over the State 

Governments as the water can . be the most important for 

agriculture. There was a need to chalk out a programme 
on war footing there for tackling that problem. So we did 
there that kind of WOI1t. We have not ceased there. We gave 

financial support for Assured Irrigation, Micro-Irrigation. 
Watershed Development, Water Harvesting Scheme and 

Check Dams etc. Today, seeds need to be changed. Steps 
were taken by the Government while taking fifty. percent 

cost of these projec:t8 in their favour by pmvIding 1hem 

quality seeds and passing orders for gIYIng the remaining 

fifty percent through banks. Besides the programme of 

National Horticulture Mission In 1hat di8trict was launched. 
The families of the termers 8hOuId get supplementary 
income. Therefore, a programme .,.. cMIIcad out to give 

one thousand croe& breeding cowa every year In every 
di&trict and the steps wiU be .... to give #tree ~ 

crou breeding cows or buffaloes In three years and fifty 

percent or the cost will be afforded by the Government of 
India as subsidy and the remaining fifty peroent win be 
gfven as loan through banks. This will make fanners tree 
from financial burden In the beginning. We have also 
chalked out a programme to make 8 proYlaion of such 
supplementary Income. 

Thus, these packagea were prepared. SImiIatIy. the 

proposals in this regard have been received hom Andhra 
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Pradesh, Kamataka and KeraJa and they have been 

prepared. I believe that the Government of India will 

announce its decision in regard to Andhra Pradesh, 

Kamataka and Kerala within the next 15 days but the 

provision for Kerala is different. The total concentration of 

Andhra Pradehs and Kamataka is on irrigation . But so 

far as Kerala is concemed, the situation of Kerala is 

different. We have taken these districts of Kerala which 

have been recommended by the Govemment of Kerala. 

The Govemment of Kerala has also recommended two 

diatricta-Edduki and Elapula. They have given the name 

of these two new d"lStricts. The situation prevailing In all 

these five dlstrfc:ts is quite different from that of Kamataka, 

Mahatuhtra and Andhra Pradesh. A problem in total 

Plantation crop has come up in Kerala. You may take the 

example of Pepper, Cardamom. Earlier some of the cflStricts 

of the country were very progressive in the production of 

these all produCts. But we signed agreement with SAARC 
countrtes and we signed this agreement with a purpose 

to Improve relations with our neighbourig countries. " was 
dane to bring here some of their agricultural proJecIs and 

we removed taxes Impoeed on such projects. Our 
obeeMdion shows that be it pepper. cardamom or coffee, 
.. these Items are brought here by our nelhgbouring 

countrIea after purchasing .the items from other countries. 
There is no tax on these items and therefore, our farmers 

from KerBla are not in a position to compete with them. 

During the last two-three years. they had to suffer a heavy 

108a. The cuIIivaIIon of these Items require much capital 

Irweetmenl Now, income has corne down and loss has 

inc ..... d. thua this has resulled in heavy burden on the 

farmer8. ThenIfore, if we want to do something for Kerala, 

much attention should be paid to plantation crape. Much 
attention should be paid to Kerala because the problem 

of the state Ie different. I would like to assure the Hon'ble 

Member8 from Kerala through this House that the 

Government of India will· help Kerala and specially Its three 

~ propoaed by the Government of Kerala - though 
we shall put up final proposal In this regard and after 

fmallsatlOO of these proposals concemed action will be 
taken - and will act to take decision to include .the other 
two districts .. demanded by all the. Hon'ble Members from 

Kerala who presume that the condition of these two 

districts is similar to that of the proposed three districts. It 

has been said here that the Prime Minister went to 

Vidarbha, package was announced but why did the cases 

of suicide not stop? You should see as to what points were 

specifically focused in this package. It was irrigation project 

and irrigation project does not complete in a day. The Prime 

Minister went there in the first week of July and announced 

the package. He announced rupees 2000 crores for 

irrigation. Not a single work was' started. We cannot 

overlook it that it is the month of monsoon. During 

monsoon. irrigation project can not be started. This work 

can be started only after monsoon period and the state 
Government is to carry out this work. So. it is not proper 
to say that today. he announced the project there, next day 
work would be started and third day water for irrigation 

would be available, fourth day the farmers would harvest 

good crops and thus compelling situation for commiUing 

suicide will wane. In such a situation, we shall have to 

complete this work in the next two-four years, the time limit 

is three years. We are glar with the progress of work and 
I believe that the total problem will be solved In near Mure. 

The House may agree to it. These suicide cases should 

not occur and some steps should be taken in this regard. 
It Is a fact. 

Few things have been said about Globalisaton •. 

Giobalisation has benefited us in' some areas it has 
advers/y affected in some othars. It has been said in this 

House that Indian farmers have progressed in many fields 
in farming sector. like 

[English] 

India is one of the Jargest milk producers in the world; 

India is one of the largest fruits and vegetable producers 
in the world; India is one of the largest banana producers 
in the world; and IncI"l8 is the second largest producer of 

sugar in the world. 

(Translation] 

We have succeeded in the production of many 

agricultural produce. In our country various producls are 
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in surplus after meeting out the needs of the country. we 
have surplus colton for which we have to go into the 
IntemaIionIII rnattcel for .... but, we cannot do that with 

biller raIaIioIl8 with all countries of the world. During the 
pat two years you might have seen that aM the agricuIluraI 
..... have been ~. This year 17 to 20 agricuIluraI 
items have been exported . Last year export of agricultural 
items worth Rupees 32 thousand crore have been made 
whereas this is year export has been made worth rupeee 
40 thousand CIOf8. There has been low yield this year. 
Inapite of that we have been able to export Items worth 
rupees 40 thousand CIOf8. We have exportecI35 thcuMd 
IaIch colton bales. But we cid not have long stable cotton. 
This type of colton was needed for our textile industries. 

that is why 8-9 thousand cottons bales have been 
imported. Despite that we have been able to export the 
colton. Hence. this is not correct to say that gIobaIiIation 
has not bet I8fited us. 

Mr. Chairman. Sir. this Isaue has been IaiIted many 
• times in this House thai why we have Imported wheal? 
It hu to be admitted that fanners have no right to ... their 

produce to anyone prior to the amelldment made in the 
AgricuIluIe Producer Martcet kt, they got the rights 1aIar. 
Initially It .. their raeponsI)iIity to cany thai!' wheal and 
paddy to the market and it was the raspoIlIibiIity of licence 
tradaf8 of the market to give them prices of their produce. 
Eartier Fel hu been purchasing in the market and nobody 

except them can by the produce. It was Govemmenfs 
raeponsI)iIity to fix the price for yields of fannera and 
fanners were paid according to that prices. MSP is fixed 

by the Government In which State Govemments advice is 

taken. It is also • fact that there are variallons in prices 

between the &tales. Some States used to give more price 

and IIOIne ...... used to give low price. After that IUCh 
syatem has been accepf8d It is not correct thai fanners 
have not been given repreaentation in the body which is 

responsible for fixing .... S.P.. Farmers have been given 

raprBU II8Iion in that body. Knowledgeable farmers have 
been giwn repreaentation in this body. WhateIIer price • 

fixes. purchase Ie being done on that price In this country 
for many years. ThiI year aIIo purchaIe has been made 

in this manner. It Is • fact that GoYemment has fixed the 
MSP of Rupees 850 per quintal for wheel We have ..... 

quantity of buffer stock and martcet aentimenta were againat 

us. Last year. fanners have no right to sen their wheat but 
this year Instead of fanners going to the market, traders 

and certain companies have visited their door step. Since 

Government rate was Rupees 650. 10 they wera ready to 
pay lithe rate of Rupees 670. Consequent of that farmers 

continued to sell their produce to them. In this way they 

went benefited. This has reIUIted in ... vIng transportation 

cost to be incurred In traneportatIon If produce to the 
market and that Is why they IOId IbeIr produce wl1iingiy. 
Fnt time they have got more price. In Gujarat. fannenI 
were benefited and for the wheat of good variety that is 
PfOduced In Madhya PradeIh fanners got Rupeea 800-850 

per quintal. Being Food MiniIfIIr we needed 16 IAkh metric 
tonnee but we got only 9 Iakh metric tannee. Then we 
sbuted giving bonua to them bl't cte.pIte that we did nat 
get fanner's reaponae. WhM we tried to give Rupees 
850 to Rupees 700 to tanners them the tradaf8 offeNd 
Rupeee 736-750 per qWIIaI IncIeuIng It hm Rupeea 

700 to Ihe farmeIS. This NIUIted· in ramunaraIMt pricel to 

the farmera. 

Mr. Chairmen. SIr. we have to pondIr upon Ihe 
euggeatb"ll given by our yow1g Menmer of PIIII8rrIenI 
Shri Hooda. This sugglllion ..... to be good. We hMte 
to fix two typee of prlcel. One IhouId be MIniIun &uppaIt 

Price. If the IiIuation reaches the level of .......... far 
the fanners then the Government have to ~ .... 

save the fanners. Secondly. Govamment C8nnat shy ""., 
from the I'8IpOI'IIibiIi of PDS. SuI we wII have to chInge 
the sy8lem of purc:huing ItemI on low prIoeI hom Ihe 
fanners to meet the I'8IpOI'IIibiIi d PubIc DiItribution and 

~ of IOCIaI IC'hema run by .Go¥errwnent by 
fetching money from the' fa,...,.. proIIl We wi! have to give 

pravaHing martcet rate to the farmet8 and we wiI have to 
purchase wheat, rice II the prevailing martcet rate. provide 

them 8Ubeidy and problem of food securtly WIt have to be 
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sorted out. This is the only way-out and we will try to 

improve this. 

This has been said by Mr. Jha. Mr. Jai Prakash. Mr. 

HoodII. Mr. Yerrannaldu and many other colleagues that 

people have resentments against the price fixed for paddy. 

We have got the recommendation of Rupees 600 from the 

CACP. We have fixed it at Rupees 610 by increasing it 

by Rupees 10. It is a fact that after the oil crisis. cost of 

farming has increased. There is 8 need to correct it. It is 

not easy to accept the suggestions given by many of my 
coIIeagI188 totaHy but there is a need to take action on 

the suggeetiotw given by the Chief Minister of Punjab and 

oIher coM,._ regarding the decision taken by the 

GovemmenI to incr8ue Ihe price of Rupees 600 by 

ilCl'tl-.g iI by Rupeea 10. Today I announce Ihe Increase 
of All. 50 per quintal In the rate instead of As. 10 and there 

we wII give Rupeea 850. While fixing the USP for wheat. 
taking tnto the eccount the total co.t of wheat farming 

pMicuIarty the increued prices of petroleum products will 
be kept in nind bee __ there is a power shortage in the 

country and fanners are reeling under the diesel cri8i8. 

Keeping these things In the mind we will do this at 

appropriate time regarding the wheat pricing. There is time 

left for wheat lOWing and I want assure the farmers of this 

country through this House that after getting the report. we 
wiI pay attention towards this also. 

Moreover. I would like to say that agriculture is a 
.ubject matter of Stale. Government of India should take 
raeponsIbiIity of it but here is need to pay attention towards 

II by the State Governments also. Today there is such a 

condIIIon prevdng in India that production of wheat is 

mIIInIy done by Punjab. Haryana and Westem U.P. Theae 
three states have taken the task to meet the requirement 

of whole nation. Remaining States should also have to take 
certain responsibiIitie. Whatever be the region. be it 

paddy. wheat. aoyabean. 011 seed states have to take 

responsibiIitie. I will put this point before Chief Ministers 

of an the States and tell them that Government of India 

is ready to take the tun responsibility of PDS but ~ 
should also contribute certain amount In the PDS. II is not 

good to raise the problem by transferring the whole burden 

in Haryana. Remaining States should also give their 

contribution. 

Some thing was said about some other problems. I 

have tried to put the main points before you. One thing 

was said here that we have signed certain agreements 

with USA In which big companies will be benefited. it was 
apprehended. It is a fact that our Prime Minister has raised 

the issue of co-operation in agriculture sector in the MDU 
with President Bush. India has entered into the US 

Knowledge Initiative. In this Indo-US agriculture knowledge 
initiative. we will work in the field of education. learning 

resources. curriculum development and training. We will 

jointty work In the field of food processing. use of tHo-
products and bIo fuel. biotechnology and water manage-

ment. In these four fields, research work in US is much 

more advanced. So such an agreement has been signed 

for the benefit of the farmers of the country in these fields 
and I would like to assure this House that the process in 

this regard wiN be started this year only. 

Sir. the revaJation of the import of wheat at higher 

prices than what we give to our farmers is partially correct. 

When We procure wheat from Punjab and Haryana and 

send it to the rest of the country and while determining 

i\8 cost we have to take total cost in account. After 

calculating the procurement charges i.e. the amount paid 

to the farmers, transport charges. charges of godown, 

storing charges and Interest on them the economic cost 
of domestic wheat comes down to As. 11276 per ton. That 

is the final cost to the Govemment of India for the wheat 

procured in the country. The cost of the first lot we have 

purchalled is As. 9978 per ton and the cost of second lot 

is As. 12261 per ton and that is As. 15 lesser than the 
cost of wheat procured within the country. The third lot 

which is yet to be imported. i\8 cost win be higher because 

the world will come to know that India Imports such a huge 

quantity and as a result the price of wheat rises and we 
have to pay it. If there is a shortage of three or four million 
tormes of wheat under Public . DIstributIon System and in 

such circumstances if we do not import wheat to maintain 
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our buffer stock properly then we may face problem of 

public distribution and food security. Irrespective of any 

situation. comes our failure to provide foocigrains to our 

poor people under Public Distribution System. is in 

toleratable it and that is why I am totally against the import. 

When it was decided to import wheat I could not sleep 

property. My reservations about import was before me. The 

problem of hunger of the large number of people living 

below poverty line in the country was before me and if 

we want to solve this problem then we have to import 

foodgrains. As we import edible oil, the same way we 
need to import wheat this year, it came to our knowledge 

and we took this decision. But I would like to assure 
the han. mombers that in the coming one or two years 

we will pay much more attention towards it, how the 

production of wheat is to be increased and how the 

requitement of the country can be fuJfiIIed and the wheat 

producers can get remunerative prices. I would like to.. 
assure han. Members that we will take such steps in this 

country. 

Sir, aIongwith agriculture more allocation was made 

to horticulture. Certain steps have been taken for 

strengthening dairy sector and fISheries sector. The wtrI 
National Dairy Development Organization was set up 
during the regime of Shri Lai Bahadur Shastri, in the ~ 

wtrI Fisheries Development Board is set up. There are 

seven to eight headquarters in Hyderabad and next month 

there also the process will be started. We wiD pay attention 

how can we help the fishermen of that area and by way 
of fisheries how we can help the farmers. So, first of all 
we have to pay attention to increase the production and 

we have to arrange for its proper processing, better 
marketing and making loans available to the farmer at 

lower interest rates, increasing investment for water 

management to increase its production. Secondly, we will 
h4ve to pay attention how can we arrange for ~­

tary income for the farmer whether it is through dairy. or 

poultry or piggeries. This wtrI by chalking out programmes 

we are going ahead. 

Mr. Chairman. Sir. I believe that the circumstances will 

improve in the coming two years and we will get rid off 
the incidents of suicides being committed by the farmers 

for the success of food security. 

(Interruptions) 

MA. CHAIRMAN: There will be no clarification. h Is 

too late. So special mentions wm also not possible. The 

Members who wish to raise the issues during zero hour 

are requested to lay them on the table of the House. It 

will go on record. 

'SHRI BHANU PRATAP SINGH VERMA (JaIaun) : Mr. 

Chairman, Sir, the whole of the BundeIkhand area is tacing 

the problem of drought for want of rain in BundeIIchand 
region of Uttar Pradesh because there have been 25 

percent less rainfall 88 per the standard of BundeIchand. 
In that area the water table has also depleted owing to 

which the hand pumps are not WOJtcing, the .... have 

dried out and there is no water in the ponds. In 8UCh 
a situation the standing crops of the farmers are drying 

out. 

Sir, there have been heavy rains in Madhya Pradesh. 

Patila dam and Mate Tiia dam are overflowing. Arrange-

ment must be made to make this water available for 

farmers through canals. I would like to request the 

Goverrvnent to provide apec:iaI package for BundeIIchand 
area of Uttar Pradesh like Vldarbha region. 

'SHRI HARIBHAU RATHOO (Yavatmal) : Mr. Chairman, 
Sir, so far neither the procedure of appointment of the 

victims of 1984 riots have been started nor any action have 

been taken against culprits of the riots. Neither the houIes 
given to the riots victims have been made free hold nor 

ita prices have been waived off. The Government 

machinery is taking arbitrary declslon with regard to 
disbursement of compensation amount and neither any 
information is being passed on to frontal organization 

which has laid the demands nor they are being made the 

"The speech was laid on the Table. 
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part of the committee. Pension for elderly people have not 

been started. 

[English) 

"SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi) : I 

wOUld like to draw the following Issues before the House. 

This year's UPSC (Civil Services) Prelims. 2006 result 

has generated strong resentment among a huge number 

of candidates and the credential of UPSC has been 

brought under doubt in the minds of the students. There 

is a widespread feeling that. many candidates. despite 

having a higher possible scores as compared to their 

successful counterparts have found their names missing 

from the list of successful candidates published on 10tti 
August, 2006. 

So far. hundreds of students have applied for the 

following information under ATI Act 2005. The key issues 

raised by them are:-

1. Cut-off marks in each subjects and GS in each 

category (Gen, SC, ST, OBCs) in the preliminary 

exam, are announced after the examination. 

2. Details of marks of candidates (Prelims) should 

be intimated to the candidates. 

3. Authentic anewer for each series of questions 

should also be made known to the candidates. 

4. Reasons for re-examination of Public Adminis-

tration paper on 18th June, 2006 are to be 

publicised. 

The Govemment should intervene in this ~.rd for -the eal1y redressal of the genuine grievances of the 

candidates. 

-SHaI P. KARUNAKARAN (Kasargod) : ·1 inVite the 

attention of the Government especially the FII'I8nCe 
Minieter with regard to some problems of the cooperative 

banks 

"The speech was laid on the Table. 

The Finance Act 2006 has withdrawn the benefits of 

section 80 (P) for cooperative banks. Now all the 

cooperative banks have to pay income tax. It is only 

cooperative banks that can directly promote large-scale 

participation of poor people in the financial inclusion 

process. Co-operative banks are the only grass root level 

financial institutions that can facilitate the process. 

Cooperative banks plough back most of their surplus 

in the form of resources. Being small institutions. they 

make very small profits. It is very likely that after providing 

for income tax, many banks may not have enough surplus 

to make NPA provisions and may go into 'losses. 

Cooperative Banks have no avenue to raise capital or 

access, capital markets. The aggregate amount of income 

tax likely to be collected from cooperative banks may not 

be commensurate with the efforts required tor the tax 
Department nor will the taxation make the banks any 

healthier. 

All the 1875 urban cooperative banks 31 State 

cooperative banks and 365 Central Cooperative Banks 

which are accepted by RBI as banks and constitute a part 

of the payment system of the country have been brought 

under the tax net. Finance Minister's statement in the house 

and CBDT's assertion that only 2 per cent of the banks 

have been included for taxation is factually incorrect. It is 

not correct to include 1,05,735' PACs as 'banking 

institutions' to arrive at the conclusion that 98 per cent of 
cooperative banking institutions are exempted. 

H is also submitted that cooperative banks do not have 

access to capital markets. They rely heavily on creation 01 

reserves in raising own funds tor the purposes of capital 

adequacy. The Government should tax the profits of 
Cooperative banks only if the banks are in a position to 

raise capital from the market otherwise they should be 

helped to create their reserves by not Imposing income 
tax and restoring the earlier position. 

Cooperative banks are really functioning and surviVing 

with the full support o! the people. UnHke National Banks 

and Commercial Banks, the Cooperative sector has a very 
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good mass base and has to compete with the private 

sector hence this sector has to be promolad. So, 
Government should promote such public investment 

oriented schemeS and institutions and in order to assist 

them Government should exempt Cooperative banks 

from paying income tax as envisaged in the Finance Act 
2006. 

{Translation] 

·SHRI PUNNU LAL MOHAL.E (BiIaspur) : Sir, the 

amount annually being given WIder various sc:henwa for 
development of Scheduled Castes and Tribee by the office 
of Tribal affairs and Nomadic Tribes Scheduled Cate 
Development Department under the Ministry of Tribal 
Affairs, Government of India is not being given at preeent. 

As a result of thai various schemes are under CGnIider-
alion since 2004 and owing their non-sanction there have 

been resentment amongst the people of the said 88CIion8 
and they are illdlfferent towards the GcMtrnment The 
developmental works have been stopped for want of funda. 
In the rna;orIty of Scheduled Caste and- Scheduled Tribe 
areas of Chhatti&garh are not getting the amount of 
As. 1,31,564 for educational institutes under Vocational 
Education Scheme. There have been schemes of the coat 
of As. 7,28,870 for 100 per cent grant scheme for providing 

houae8 equipped with facilities to the special backward 
Tribee, As. 162 Iakh for Vocational Training Centre, 
As. 6,54,281 for selling up of a TfI)aI Museum in Kalcer 
0iItrict of Chhatiegarh, As. 1,531 Iakha for coaching 

and allied and As. 3,282 Iakha for finance acheme of 
Minietry of Social Justice and Empowerment. These 
schemee are pending 8ince 2004 and ....... are under 
conIidenItion of the said ministries and ....... have not 

been sanctioned. 

Union Government ehoutd sanction above IChemes 

without any delay. The Govemment should sanction around 

rupeea 2 Ihouaand crore for social. educational, hcuing. 

-The speech was laid on the Table. 

museum, vocational training, coaching for lAS, IPS and 

technology examinations and for several others 8Chemea 
like facility of water, de-addiction schemes for every type 

of addiction, grants for marriages of girls and for the 

development works meant for said sections. 

(English) 

°SHRI LONAPPAN NAMBADAN (Mukundapuram) : 
Hon. Speaker, Sir, I want to highlight the touriam potential 

of lringalakuda area in K8raIa. The one and only temple 

in India, dedicaIed to Bhal'ata, is the KudaI Manikyam 
Temple aIuated in lringela Kuda. K8raIa. IrtngaIa Kuda 
also h8ppenI to boI the birth pIIIC8 of Shri Unnai Warrior, 

the great poet and author of the farnoua KatNkali I*Y 
'NaJa Charitam". Nearby lringala Kuda is KodungeIIur, 

where the first known mosque in India, the CheF8IIWI 
Juman rnujld Is situated. 

KodungaJlur is also the place where St. ~ the 
diIcipIe of Christ first set his holy feet on the IOiI of 
India. And nearby is, Malayattur which has aIIo been 
sanctified by the presence of St. Thor'nM. The birth 

place of Shri Shankara, KaIadi, Is near lringala Kuda. 

Mala was one of the centres of Jew cullin and we 
have pr8II8MHI their synagogue and the Jew cemeteI y. 
The biggest Church in India is in AnkamaIi. KodInadd 
Is the chief centre whera eIephanI8 are tnIIned in KeraIa; 

and AtIira PaHI waterfall is one of the moat beauIIfuI 
waterfalls in our country. The International Airport at 

Cochin is also eiIuated at NedurnpaMeri, which too Is In 

Mukunda Purwn ConsIItuency. h is well COI.18Cted with 
the rest of the country, by NatioMI Highway No. 47 

and 17 thai pus through the Mukunda Puram 
constituency. 

lringala Kuda. ChaIakkudI and AnkamaIi for KaIadi are 
the Important rdwey atatIonI In the .... So, MuIcunda 
Purwn which .... from mounI8ina to the .... Is 
abI.IldImIIy bIeIwd with the varied .:enic .,.. ..... 

• EngtIsh IIanIIaIion of the speech originally laid on the 
Table In Malyalam. 
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of nature and also has the resources for water 

transportation. 

Therefore. Mukunda Puram has a rich heritage of 

being a sacred land for various religious faiths and is a 

place of historical importance. Further, the area is blessed 
with natural beauty and should be developed into ari 

International tourist centre. I earnestly hope that the Central 
Government win take immediate steps towards this end. 

KeraIa is a land of water sports and cuHural pageants. Let 

.. make this Gods own country; accessible to the tourists 

from all over the world. 

·SHRIMATI TEJASWINI SEERAMESH (Kanakapura) : 

KengaI Hanumanthaihya is the symbol of Mysore peta and 

Kamataka's pride. This greatest visionary and statesman 

was a close associate of Nehruji. He was born in 1908, 

later he plunged into freedom struggle as a student. He 

wu one of the founder members of Mysore Congress in 

1937, and preaident of Bangalore Congress. From 1950 

to 1952, he wu the leader of Mysore Legislative and 

president of Mysore Pradesh Congress. From 1952 to 1956 

he wu elected as the Chief Minister. He introduced 
education reforms and established literary and cuHurat 

depaltments in the State. 

His efficient administration and achievement brought 

&.ngIIore on the world map. In this period, highest number 

of world dignitaries visited the capital. His greatest 
contribution to Kamataka is the magnificent, fabulous, and 

eternal monument called Vldhana Soudha' which houses 

the Stata Assembly and Council. It was his d~am; he 

ntdIed thie dream and gifted to the people of Kamataka 

the ~ Soudha' which is our pride and the pride of 
every domestic and foreign tourist who visits it. He used 

the prisoners as work force to build VIdhana SoucIIa'. 

Thus, he wu keen to save the taxpayers' money. In the 

year 2003, inspired by VIdhana Soudha, Chief Minister 
ShrI S.M. Krishna built VIkasa Soudha' next to it, like 

Vidhana Soudha model. 

en. apeech wu laid on the Table. 

He was instrumental in bringing together all the 

Kannada speaking areas and unification of the State, and 

he renamed it as Kamataka. As the Union Railway Minister. 

he brought punctuality in running of the trains. As the 

Chairman of the Administrative Reforms Committee of the 

Government of India, he produced very valuable report. His 

policies were marked with fervour and conviction. His 

honesty and integrity was well known. 'Kengal' is the 

personality which reflected the qualities of 'mass' and 

'class' . 

Today, I am fortunate to represent the 'Kanakapura' 

constituency in which the birthplace of 'Kengal' taBs in my 
Channapatna Assembly Segment. 

I urge upon the Govemment of India to take full interest 

to organise the preparation of centenary celebrations of 

this greatest soul. In this background, I would request the 

Government of India to develop the. place of 'Kengal' as 
a national tourist spot. I would also request the Government 

of India to introduce a toy train on Darjeeling Model from 

Kengal to Ramanagar Hill are88, and name it 88 the 
'Kengal' train, and to construct an internationaI-Il 

Convention Hall at BangaIore in his name. 

·SHRI P.S. GADHAVI (Kutch) : Respected Sir, I may 
kindly be allowed to raise the following important is8ue 
conceming my constituency, namely, Kutch District 
in Gujarat 88 well 88 large parts of Northem States of 
India. 

Subject : Unbearable delay in GauGe Converaion work 
of Bhiladi-Samdarl Railway Line 

Bhiladi-Samdarl Railway Une is the shortest and 

alternate route to reach Punjab, Haryana, Rajasthan and 
many other parts of Northern States from Ports of Gujarat 

VIZ. KandIa, Mundra, etc. 

Bhiladi-Samdllri-Jodhpur-Bikaner-Bhatinda Railway 

line is 180 kiIometree shorter than the existing Palanpur-

Ajmer-Rewari-Bhatlnda Railway Line. 

"The speech wu laid on the Table. 
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Thus, Bhiladi-Samdari is very important line for gauge 

conversion. 

Gauge conversion wotit of Palanpur-Gandhidham 

Aailway line is already completed by Kutch Aailway Joint 

Venture Company. 

It was decided that the wotit of gauge conversion of 
Bhiladi-Sarndari Aailway Une would be taken up by Kutch 

Railway Company. 

The combined cost for both the projects was As. 797 

crore. The equity contribution of the Government of Gujanlt 

was As. 14.88 crore. The amendment to share agreement 

was approved by the Government of Gujarat on 22.5.06. 
But, this wortc is getting inordinately delayed which is 

causing immense inconvenience to public. 

I, the,.rore, urge upon the Minister of Aailway to kindly 

see that this wotit should start and be completed Without 
any further delay. 

{Translation} 

·SHAI RAGHUNATH JHA (Bettiah) : Sir, I would like 

to draw the attention of the hon'ble Minister of Power, 

Government of India towards a very important subject in 

zero hour. 

Govemment of India undertaking NTPC has sanc-

tioned the extension of Kahalgaon Power project 

and a power project of 2000 megawatt has been 

sanctioned in Barh area of Patna district. Sanction has also 

been granted lor the extension of Kanti Thermal Power 

Plant in Muzaffernagar and Barauni Thermal Power 

Plant. Central Electricity Authority had decided many 
years ago and given sanction for setting up of additional 

capacity of 2x250 megawatt plant in Muzaffemagar 
Thermal Power Plant and Barauni Thermal Power Plant. 
I don' Jcnow why such diIcrimination Ie being taking piece 

lor Bihar. No effectNe rneasurw has been taken in the 
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direction of propoeed project of 500 megawatt capacity in 
Navinagar. 

If aU the above schemes ant implemented and 

completed on time, then Bihar could have 10,000 

megawatt capacity of power generation and it c:ould lead 
to its all round development. In addition, col1apud 

distribution system in Mal eJectrification area CQUId be 
corrected by strengthening .present transmission and 

distribution system and by installing new transmission and 

distribution networtca. 

[English} 

SHRI PRAHLAD JOSHI (Oharwad North) : I would like 

to mention the following matter of urgent public Importance 

in the zero hour today. I may kindly be permitted to make 

the statement as under. 

Sir, a very unpalatable situation has come lor those 

in the country who had raised the home IoanI and buDt 
their dream . house. About three or four years back, the 
banIca, all nationalised, scheduled and new generation 

banks lowered the rate of interest to such a low that lured 
the guHibIe especially middle and' lower middle cJass 
salary eaming people to go for housing loans only to 
repent now lor their unwise decision. The reason this 

Government is aware irrational fixation of home loan 

interest by the8e same banks and other financial 
instituIiona. Thia Government II aIao ~ about two years 
ago how these some banks vociferoully went for high 
profile campaigna with competitive rates of IntereIt door 
to door to the customers offering hauling loans. People 
dreaming of own house readily bit the bait now are being 
persecuted by the8e banks with frequent hike in the 
interest rates. The rates of inte..... which was just in 
between 7 per cent and 7.S per cent has now touched 

its ever high of 11.5 per cent. The premier Housing Anance 

institute of the country, HDFC, has hiked its rate of interest 
thrice in the present year. Almost all the nationalised banks 

are Iollowing the suit. People who have borrowed housing 

loans are cursing the Gov.rnment policy and que.tIoriing 
the very rationale behind this freQuent illOr .... In the 
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interest rate while rejecting the demand for hike in the rate 

of Interest on PF and other savings schemes. The Finance 

MinIster owes an explanation for the tenets of economy 
behInd thIS frequent vanation of the interest rates on· bank 

loans. 

What prompts the Government for frequent changes 

in the lending policy? The credibility of these banks and 

other major lending institutions is at stake. I urge upon this 

Govemment to take this matter seriously before the 

borrowers get further panic in view of the. prices of 

consumer goods and other commodities also rising and 

the price index constantly changing. 

[Translation] 

SHRI VIRENDRA KUMAR (Sagar) : Mr. Chairman, Sir, 

youths and farmers are facing many difficulties in taking 

no dues from the Banks to avail the benefits of various 

schemes of the Govemment. Educated unemployed youths 

belonging to Scheduled Castes and Scheduled Tribes and 

farmers are issued No Dues Certificate after paying Rs. 

100-150 as Service charge to banks for availing benefits 

under Pradhan Mantri Rozgar Yojana, Pratishtha Yojana, 

Kisan credit card, to get licence for arms, to get finance 

for tractor. to get loan handbook and for availing loan under 

other schemes. 

The poor farmers, who have 2-5 acres of land also 

have to go through the same process. As a result, pOor 

farmer have to spent As. 1000-1500 even before getting 

Kisan Credit Card. Similarly, ever since 'CBS' Core Banking 

System has been implemented in the Banks, an amount 

of As. 300 is deducted as service charge from the 

account of account holder by the banks without prior 

Intimation to them in the cases where there is less than 

Rs. 500 in their account, irrespective of whether the 

account holder is receiving dependent pension or 

government pension or he or she is the employee of any 

government agency. 

Therefore, I request to the Union Govemment to 

provide assistance in issuing No Dues from the banks 

and to done away with the deduction of Rs. 300 on 

minimum balance keeping In view the difficulties of poor 

farmers, educated unemployed youths and other pension 

holders. 

·PROF. RASA SINGH RAWAT (Almer) : Sir, 70 percent 

population of Rajasthan should be saved from drinking 

water contaminated with fIoride without any delay. 

Rajasthan is the biggest state geographically having 

population of around five and a half crores, but only 1.9 

percent of total ground water resourtes of the country is 

in Rajasthan. According to experts, only 7 to 8 percent 

water, meant for drinking is left in Rajasthan. In the last 

two decades the quantity of floride, nitrate and other 

unwanted elements in water has crossed the danger limit 

in all the districts of the state due to excessive exploitation 

of groundwater to meet the demands of agriculture and 

drinking water. The pace at which water is being 

exploited from the ground, unwanted elements are being 

mixed with water at the same pace. According to a criterion, 

1.5 miligram florida should be there in one litre drinking 

water, but in a recent survey, the quantitY of fIoride is found 

more than 1.5 per litre in 23 thousand villages and hamlets. 

In the last one decade, problem of florida has increased 

in around five thousand villages in the state due to 

excessive exploitation of ground water. Similarly, Nitrate 

should be 45 miligram per liter, but quantity of nitrate is 

found to be more than hundred miligram in the 7500 

villages in the state. FIoride and Nitrate affected districts 

are Tonk, Churu, Banner, Jalaur, Jaiselmer, Rajsamand, 

Ajmer, Dausa, Jaipur, Nagaur, Pati, Sirohi, Jodhpur, Sikar, 

DhoIpur, Dungarpur, Banswada, Boondi, Baanra, Shri 

Ganganagar, KarauH, Jhalawad, Kola, BhlIwara, Bikaner, 
Hanumangarh, Savaimadhopur, Chittorgarh, Udaipur, 

Jhunjhunu, AJwar and Bharatpur in Rajasthan. Due to the 

increase in quantity of fIoride and nitrate in the 

groundwater, various dangerous diseases like fIorosis are 

spreading their wings and Iakhs of affected people are 

compelled to live as handicapped and incapable life. 10 

percent of the world's florida affected population reside in 
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Rajasthan. About 70 percent people in the state are getting 
affected by various diaa .... due to the use of fIoride 
contaminated water. FIoride in soma places in the &tate is 

so much that people's teeth .... becoming yellowish. bones 
818 weakening, people me suffering from hunchback and 
other bone diee888&. Similarty, Nitrate is cauaing damage 
to the digeaIive system and there 818 problems in 

breathing also. Although. Govemment of Ra;aalhan is 

trying Its best through its limited resources to provide 
clean drinking water to reaidents of afIected al888 but 

limited resources 818 not enough to get over this gigantic 

problem. 

Ther8for, It Is reqU8IIted to the Govamment 01 1ncIa 

to make special Central Scheme for providing clean 

potable water to cror.. 01 people 01 RIiaItMn and to ea". 

tt.m from dIInkiI'Ig tIoride and nIbaIe. mbced .... and 
adequate financial .111tance IhouId be provided for IhII 
purpose. 

[English} 

MR. CHAIRMAN: The HeM.- standi adjourned to 
meet again tomorrow, the 25th AuguIt, 2008, at 11 

a.m. 

23.21 In. 

The Lok Sabha ",.. ",.,..". IiII ElIMIn 01 file 

CIocIc on FrldI.K AugutJt 25, 200BI 
Bh8dnI 3, 1928 (~ 
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